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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, August 13, 2O(l3.Sravana 22, 1925 (Sska) 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER in the Chair) 

[Translation} 

SHRI RAJESH RANJAN aI/as PAPPU YADAV 
(Purnea): Mr. Speaker, Sir, yesterday adlvasis were 
murdered in my parliamentary constituency 
... (Interruptions) 

MR. SPEAKER: One obituary reference Is there. JUlt 
now you please sit down. You can raise the Issue after 
obituary reference. 

... (lnteff1Jptlons) 

MR. SPEAKER: Don't you understand what I am 
saying? 

... (Intsff1Jptlons) 

11.01 hr •• 

REFERENCES RE: LOSS OF LIVES DUE TO 
CLOUDBURST NEAR SOLANG IN KULLU 
DISTRICT OF HIMACHAL PRADESH AND 
CRASH OF HELICOPTER ENGAGED BY 
OIL AND NATURAL GAS CORPORATION 

IN MUMBAI HIGH, MAHARASHTRA 

(Eng/ish) 

MR. SPEAKER: As the Hon. Members are aware, 
on 7 August, 2003, several persons were killed and many 
were injured in the flash floods caused due to cloudburst 
near Solang in Kullu District of Himachal Pradesh. 

In another incident on 11 August, 2003, twenty five 
persons were killed and two were reported missing when 
a helicopter carrying the staff of 011 and Natural Gas 
Corporation crashed into the Arabian Sea in Bombay High, 
Maharashtra. 

We deeply moum the loss of llvel In these incidents. 
The House may place on record Ita profound sorrow on 
these tragedies. 

The House may now stand in alienee for a short 
while 88 a mark of respect to the memory of the departed 
eouls. 

11.01"2 hra. 

(The Members then stood In silence for a short whHe.) 

[English} 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Mr. 
Speaker, Sir, the Government Is purposefully making 
statements outside the House on the findings of the PAC 
... (lnteff1Jptions) We are again reiterating our views that 
'Operation Vijay' i8 linked with the CVC Report and, 
theretore, reply to the debate be given by the hon. Prime 
Minister, documents be laid on the Table of the House 
and that part of the Report should be made available to 
the PAC. Till these demands are considered by the 
Govemment. ... (Inteff1Jptlons) 

MR. SPEAKER: It has already been decided that 
Question Hour should not be interrupted for any reason. 
I am prepared to permit you to put your views before the 
House after the Question Hour and not before the 
Question Hour. 

Question No. 321. Shrl Y.G. Mahajan. 

... (Interruptions) 

[Translation} 

SHRI RAJESH RANJAN alias PAPPU YADAV 
(Pumea): Mr. Speaker, Sir, yesterday 11 adivasls were 
murdered in my parliamentary constituency. I have given 
notice for Calling Attention Motion In this regard. Criminals 
killed 11 adlvasis there. . .. (Inteff1Jptlons) 

11.02 hra. 

(At this .,.ge Shrl Adhlr Chowdhary and some other 
hon'ble Members came and stood on the floor 

near the Table) 

MR. SPEAKER: I am prepared to permit you after 
the Question Hour and not before the Question Hour. A 
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number of Members have already made a compIafnt to 
me that their Questionl are not ooming up In the House. 
Their Questions a" important . 

. .. (InterruptioM) 

[Translation} 

MR. SPEAKER: Please go back to your seats. The 
House should run properly. I am going to proceed with 
Question Hour. Please resume your seats. 

11.03 hr •• 

(At this stage Shri Rajeeh Ranjan a_ Pappu Yadav 
came and stood on the floor near the Table) 

(English] 

MR. SPEAKER: We can dIacUI8 th ... iIIuea at 
some other .un.. not now. 

[Translation] 

... (/~) 
MR. SPEAKER: I requeat you to let the QueatIon 

HoUl going on. I wiU allow you to apeak after Queltion 
Hour. AU of you may pleaae go back to your ...... 

11.04 hr •• 

(At this slage. Shri RejeMI Ftanjan aIiu Pappu Yadav 
"'" back to ttls nat) 

MR. SPEAKER: PIeaae resume your Mats. I will 
permit you to speak after Question Hour. 

... (Interruptions) 

MR. SPEAKER: Shri Mahe;an. you please uk your 
question. 

... (Inlerrupt/on$) 

11.05 tvL 

ORAL ANSWER TO QUESTION 

{Translation] 

Indo-US CoUaboraUon In Cenoer ReHaroh 
+ 

'32t. SHFU Y.G. MAHAJAN: 
SHRI RATILAL KALIDAS VARMA: 

Will the Minister of HEALTH AND FAMILY WElFARE 
be pleased to state: 

(a) whether the Govemment of India and the United 
States of America ... coneemptMIng to Increan mutual 
cooperation In the field of cancer research; 

(b) if 80, the details thereof; and 

(c) the result achieved 80 tar from reeearch being 
done in India In this field? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) A 
statement is laid on the Table of the Houee. 

(a) to (c) As far as cancer res .. rch is conce'med, at 
pr.ent at the govemment level, there is no coIaboration 
between India and the United States of America. No such 
collaboration is currently under consideration at the 
government level . 

As regards cancer research being done in this 
country, Indian Council of Medical Res .. rch (ICMR) is 
the apex agency for this purpose. The' focus of research 
has been on coUadion of authentic data on cancer 
occurrence; search for causes of common cancers and 
its pathogenesis in India; and operational research for 
control of common cancer. The National Cancer Registry 
Programme has provided data on cancer occurrence since 
1982 through its network of six population based and 
five hospital based cancer registries. and also supported 
development of human reeource in cancer epidemiology 
and registration. The Cancer RegieVy data show the 
magnitude of problem, common cancer elaes and their 
tlm.trends and variations In different geogrephicaI areas. 
Operation research studies on cervical cancer have 
indicated that para-medical workers can be trained to 
carry out the work related to Its ear1y detection. The 
projects on control of use of tobacco (which is a major 
cause of cancer) through media, health infrastructure, 
educational institutions and voluntary groupe indicated a 
reduction of tobacco UN after each intervention. Multi-
cIIcIpIIMry Iludie8 on cervical cancer:' beeidee identifying 
the risk facto,., have also provided Important INonnetIon 
on role of Human P8f)IIIoma Vifus (HPV) Infection Md 
common HPV types associated with cervical cancer In 
India. The lOUR has recently initiated an, operational 
I'U88ICh project in tme. diatricta of Himachal Pradeeh 
on screening for c:at'1!Cer of cervix, breut and oral cavity. 

Besidas ICMA, there are 20 regional cancer centr. 
in the country which are providing comprehensive 
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treatment for cancer and some of them have also 
undertaken specific research projects. 

SHRI Y.G. MAHAJAN: Mr. Speaker, Sir, as per the 
official figures, approx. 70 Iakh cancer cues are detected 
every year. . .. (Interruptions) As per the present estimates, 
their number will be doubled by 2026 . ... (Interruptlons) 
Central Government provides an aasiltance of Rs. 2 crore 
to every institute for purchasing equlpments. I want to 
know from the Government whether this amount is 
sufficient in proportion to the Increasing number of cases. 
... (Interruptions) Recent researches in this field have 
revealed that cancer can be cured by eating bud of 
bamboo. Does the Govemment propose to aUocate any 
special funds tor conducting research in this field? If 50, 
the funds aHocated therefor. . .. (Interruptions) 

SHRIMATI SUSHMA SWARAJ: Mr. Speaker, Sir, I 
am not able to hear the question clearty. How can I give 
the reply . ... (Interruptions) 

MR. SPEAKER: Once again I request you that when 
the Question Hour is over at 12 O'clock, you can rBiae 
your issue. I am ready to give you permission. 
Government may also clarify Its role on this laue. You 
may also specify your role. 

... (Interruptions) 

MR. SPEAKER: What is this that you wUl not let the 
House to be conducted. So many Members are sitting 
here, they want to rai .. their issuea. It is my duty also 
to conduct the House. You please go back to your seats. 
It is not appropriate. Yours is a responaIbIe party. CongreIS 
is a major opposition party in the House. It is Inappropriate 
if you do not cooperate. Pte. .....". your seats. 

... (lnte~) 

SHRI KIRIT SOMAfYA: Mr. Speaker, Sir, newspapers 
have clearly reported about C.V.C . ... (lntemJptions) No 
mention was made about 'OperatIon Vljay' ... (IntenuptionB) 

[English] 

MR. SPEAKER: No aIogan should go on racon:I. T.V. 
relay should be stopped. 

... (lnterraJptioM) 

[Translation] 

MR. SPEAKER: This Houee is for clscUSlion. You 
can raise discussion on any issue. 

... (1ntemJptJorI8) 

WRITTEN ANSWERS TO QUESTIONS 

MInImum Support PrIce for 
AgrIcult&.nt Producta 

*301. SHRtMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 

WIU the Mintster of AGRtCUl TUftE be pleased to 
state: 

(a) whether the Government are aware that high 
Minimum Support Price (MSP) fixed tor wheat during the 
past few years has resulted in unprecedented wheat 
stocks with various agencies; 

(b) If so, the criteria laid down for fixing MSP for 
agricultural products; 

(c) whether the eminent agricultural economists have 
urged upon the Govemment to review the MSP fixation 
norms; 

(d) If so, the detaile thereof; and 

(e) the details of other stepa the Government propose 
to take in this regard? 

THE MINISTER OF AGRICULTURE (SHRI RAJNATH 
SINGH): (a) Several factors have contributed to the excess 
stock of wheat in the country. These Include increase In 
production and resulllng Increue In marketable surplus, 
higher levels of procurement and lower oft-take under 
Taygetted Public DIstribution System (TPDS). 

(b) The Government decide on the MSP for various 
agricultural commodities after taking Into account the 
recommendation of the Commlsalon for Agricultural Costs 
and Prices (CACP), the views of State Govemments and 
Central ministries as well as such other relevant factorl 
which, In the opinion of the Government are important 
for fbcatlon of MSP. WhIle recommending MSP, the CACP 
consIdent, In addition to coat of production, (I) the need 
to provide Incentive to the producer for adopting improved 
technology and for de\/eIoping a production pattem broadly 
In the light of national requlntmenta; (Ii) the need to ensure 
rational utlHaation of land, water and other production 
resourcea; and (Ill) the likely effect of the price policy on 
the rest of the economy, particularly on the COlt of IMoo, 
level of wages, industrial coat structure, etc. 
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(c) and (d) The particlpant& in the National Seminar 
on 'Methodological Issues in the Fixation of Minimum 
Support Prices (MSPs), held on November 6-7, 2002 at 
New Delhi, included eminent agricultural economists, The 
participants underlined the need to bring about 
improvement in the methodology for determination of MSP. 
The main conclusions of the National Seminar referred to 
above are given in the statement enclosed, 

(c) The Government has set up an Expert Committee 
under the Chairmanship of Prof. Y.K. AJagh to examine 
the recommendations made by the National Seminar on 
Methodological Issues in fixing Minimum Support Prices. 

Stlltement 

Main Conclusions of the National Seminar on 
Methodological Issues In the Fixation 01 Minimum 

Support Prices held on November 6-7, 2002, 
New Delhi 

1. The Ministry of Agriculture should be the main 
player in all policy initiatives/decisions that affect 
the agricultural sector either directly or indirectly. 

2. The CACP should play a strategic role in 
suggesting appropriate policy changes in a 
holistic manner for the agricultural sector as a 
whole and not Just be confined to make crop 
specific recommendations. 

3. The CACP should act as a 'think tank' for the 
Ministry of Agriculture. It should work like a Tariff 
Commission and suggest reforms in taxes, 
subsidy, credit, marketing etc., espec/ally in order 
to promote market led diversified agriculture in 
the wake of globalization. 

4. MinImum Support prices should be more in the 
nature of a floor price. However, MSP should 
cover at least the operational expenses, plus 
the cost of family labour. 

5. The main objectives of MSP should be the 
following: 

(i) to protect the farmers from faCing undue 
hardship due to price fluctuation in the market 
and ensure price stability; 

(ii) to ensure food security at both macro and micro 
levels; 

(iii) to ensure tair and equitable agricultural term. of 
trade; 

(Iv) to provide signals for markets and market led 
agricultural diversification. 

6. Region specific MSP would be undesirable and 
also difficult to implement. 

7. MSPs cannot be mechanically linked with either 
costs of production or market prices. Sound, 
albeit holistic economic analysis and professional 
Judgement of CACP would be extremely 
important, in fixing MSPs. 

8. MSP should be declared in time i.e. before the 
SOWing 88Uon. 

9. Agricultural Price Policy should give appropriate 
signals for sustainable use of land, water and 
other natural resources. 

10. There should be efforts to improve the quality 
of data on costs of cultivation. Data should be 
realistic and acceptable to the farming 
community. 

11. There should be re-examination of the methods 
followed in imputing the value pf (a) family labour 
(b) rental value of land, and (c) interest on 
capital. 

12. The CACP should examine whether 

{English} 

transportation C08ts, marketIng costs and 
processing costs be considered for the purpose 
of fixing MSP of various crops. 

Development of AIrports 

-302. DR. M.V.V.S. MURTHI: 
SHRI SADASHIVRAO DADOBA MANDUK: 

Will the Minister of CIVIL AVIATION be pleased to 
&tate: 

(a) whether some State Govemments have requested 
the Union Govemment for development of airports In their 
respective States; 

(b) if 80, the details thereof, State-wise; and 

(c) the response of the Union Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION <SHRI RAJIV PRATAP RUDy): <a) Yes, 
Sir. 
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(b) and (c) (i) Proposals for an intemational airport 
each at Mopa in Goa, Devanahalli near Bangalore in 
Karnataka and Shamsabad near Hyderabad in Andhra 
Pradesh have been approved 'in-principle'. 

(ii) Proposals regarding Taj Intemational airport at 
Jewar in Bulandshahar, Uttar Pradesh, airports at Navi 
Mumbai, Chakan near Pune and Shirdl In Maharashtra, 
Pakyong in Sikkim, Ajmer in Rajasthan, Kannur in Kerala, 
Chiethu near Kohima in Nagaland and Lungalel In South 
Mizoram have been received. Such proposals are 
examined and decided on the basis of technical feasibility 
and economic viablUty. 

[Translation] 

Foreign Inve.tment for .... ntel1llnce of Hlatorlc 
Buildings 

*303. SHRI ASHOK KUMAR SINGH CHAN DEL: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Govemment propose to invite foreign 
investment for the maintenance and beautification of 
ancient and historic buildings in the country to promote 
tourism industry and generate employment opportunities; 

(b) if so, the details thereof; 

(c) whether the Govemment have conducted any 
survey in this regard; and 

(d) if so, the names ot such sites, State-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (d) The Govemment do not invite 
foreign investment but accept foreign assistance on case 
to case baSis through the Department of Economic Affairs, 
Ministry ot Finance, for restoration and conservation of 
monuments. 

During the last year, assistance has been obtained 
for restoration and conservation of A;anta-EHora Monument 
from Japan Bank for Intemational Cooperation. 

Surveys are not conducted but only a few selected 
cases, wherein foreign assistance is likely, are taken up. 

/English] 

Waler R.sources Development projects 

'304. SHRI T.T.V. DHINAKARAN: WIR the Minister 
ot WATER RESOURCES be pleased to state: 

(a) whether some States including Tamil Nadu have 
submitted any Water Resources Development Projects to 
the Union Govemment for approval and foreign assistance; 

(b) if so, the details thereof alongwlth schemes 
proposed for Tenth Plan to assist water-scarce States; 

(c) whether the government propose to provide 
special package to the State Governrnenlll Including Tamil 
Nadu In view of increasing problem ot water scarcity; 
and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Several proposals has been 
received from various State Govemments tor consideration 
ot foreign assistance. The details of these proposed 
projects and the on-going projects are given In the 
Statement enclosed. The Govemment of Tamil Nadu have 
submitted a propoeal titled 'Water Resources Consolidation 
Project, Phase-II- for Wortd Bank assistance during the 
Xth Plan period. The proposal hal been posed to the 
Wortd Bank on 23.01.2003 for assistance of Rs. 3902 
crore. In addition, there more minor schemes relating to 
delUtation, rehabiUtatlon and modernization of minor 
irrigation tanks has also been received from the 
Govemment of Tamil Nadu and these are at various 
stages of appraisal for extemal assistance. 

(c) and (d) Water being a State subject, the water 
resources projects including irrigation and flood control 
are planned, funded, operated and maintained by the 
State Governments as per their own priorities. The 
Government of India has launched the Accelerated 
Irrigation Benefits Programme (AIBP) during 1996-97 for 
accelerating Implementation of on·golng Irrlgatlonl 
muhlpurpose projects on which substantial progl'88l has 
been made and which are beyond the resource capability 
of "the Slate Govemments and for other major and medium 
Irrigation projects which are In advanced stage of 
completion and could yield irrigation benefits in next four 
agricuhural seasons. Since inception of AIBP, an amount 
of Rs. 11541.732 crores has been released to 172 majorl 
medium and about 5000 minor irrigation schemes upto 
March, 2003 out of which Rs. 20.00 crore has been 
released to the State Govemment of Tam" Nadu. There 
is a budget provision of Rs. 2800 crore under AIBP for 
2003-04. 
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SI.No. Name of Project 

2 

World aank Aulel8nce 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

S. 

9. 

1. 

2. 

3. 

4. 

Dam Safety Assurance 
Rehabilitation and Diauter 
Management Project Ph-II 

Tripura Irrigation and Flood 
Management Works 

Maharashtra Water Service 
Improvement Project 

Madhya Pradesh Water ReIourcee 
Consolidation Project 

Tamil Nadu Wster Reeources 
Consolidation Project-II 

Haryana Water Resources 
Consolidation Project, Phue-tl 

Gujarat Water Resources 
Consolidation Project 

Gujarst Salinity Prevention 
Project 

Hydrology Project, Phase-II 
(Multi-state) 

Sabarmati River BasIn 
Management Projed-
Gujarat 

Augmentation of SUIface 
Water Recharge in 
Overexploited Aquhr&-
Gujarat 

Jayakwadl Irrigation Project-
Maharashtra 

Ground Water 
Management and 
Exploration in Coastal 
Areas of Tamil Nadu n 
Orissa 

AUGUST 13, 2003 12 

A. Ppllne projects 

13.00 

306.64 

31.25 

32.19 

Cost 
(RI. In 
crores) 

3 

71B.99 

475.65 

1433.20 

Present StatLB 

4 

The project has been posed to the Wor1d Bank 
on 7th May, 2003. 

Posed to Wortd Bank on 7.3.2001. Wodd Bank 
have intimated in January, 2002 that deciaIon wUl 
be taken on receipt of advice from Government of 
India. 

Posed to the WB on 7.2.2000. Project is being 
apprised by the Wortd Bank. 

Feaatility Studies completed by Aeian 
DeYeIopment Bank recently. 

3902 Posed to the we for coneideralion on 
23.1.2003. 

BOO Posed to the WB on 18.6.2002. WB Informed 
on 3.7.2003 that this Is not In their tuncIng plan. 

724 POlled to WB on 2.5.2002. we Infonned on 
3.7.2003 that this is not in their funding pian. 

1160 Posed to we on 14.6.2000. we Informed on 
3.7.2002 that this is not in their funding pian. 

709 Poled to we on 9.3.2003. 

f. 

France State Government has to take 
further action 

NetherlMda FOIWMted to the Netherlands aide 
on 5.2.2001: 

F...,. 

. 
Concurrence on draft Anancial 
Ptotocui con~ to 
Department of Economic Affairs 
on 3O.5.200S 
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5. 

6. 

7. 

8. 

9. 

10. 

" . 
12. 

13. 

14. 

W""n Answers 

2 

Rehabilitation of Minor 
Irrigation Tanks-Rajasthan 

Rajasthan Minor Irrigation 
Project-II 

Bargi Diversion Project, 
Madhya Pradesh 

Kanupur Irrigation Project 
Orissa 

Optimization of Irrigation 
Schemes in Maharashtra 

Swan River Flood 
Management in Himachal 
Pradesh 

Om Kareshwar Multlpurpoee 
Project, Madhya Pradesh 

Extension, improv.-nent and 
rehabilitation of 400 
Chandela Tanks, M.P. 

De-silting and 
rehabilitation of 310 MJ 
Tanks, Tamil Nadu 

Rehabilitation of Minor 
Irrigation In Madhya Pradesh 

SRAVANA 22, 1925 (SaQ) 

3 

441.4 

75.00 

143.58 

428.32 

65.00 

123.93 

1314.43 

98.87 

267.92 

751.60 

Gennany Posed to Kfw, GerntMy. 
in Auguat, 2001 

Germany Donor Agency rajected the 
proposal. J.... Project could not find favour with 
donor agency M to large land 
acquisition Involved. 

Japan Poeed to Japaneee aide on 
23.4.2003. 

France Posed to French on 10.4.2002. 

Japan Posed to J..,.,.. aide on 
23.4.2003 

J..,.,.. Poeed to JapaneIe IIde on 
23.4.2003 

Not Could not find favour with any of 
Ide" •• d the donor agenclee 

Germany Reconvnended to Department of 
Economic Affan on 9.6.2003. 

Not Could not find favour with any of 
identified the donor agencIee • 

14 

• As per Information of Department of Economic AH.Irs, the Iatftt Govt. of India', policy guldellnea on b~ IIId predudeI ~1111 
financial asa/stance with the Nettle .... 

811 ....... ailistance 

SI.No. Name of the State 

1. 

2. 

3. 

2 

Andhra Pradeah 

Chhattisgarh 

Jharkhand 

Name of the Project 

3 

(i) Irrigation Projects of Andhra PradeIh 
(lncludee 8 8Ub-projecta) 

(II) VamMdhara project, Stage-tl 

Water ConaeIvation project 

(I) PuanII Reeervoir project 

(H) Subemarekha MuItIpurpoee project 

EatImated 
Colt 

(RB. In crores) 

1282.98 

275.74 

184.15 

221.65 

1~8.82 
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2 

4. Madhya PradHh 

5. Orissa 

6. Punjab 

Rajasthan 

7. Tamil Nadu 

s. Uttar Pradesh 

C. On-golng Protect. 

SI. 
No. 

State 

2 

1. Anethr. 
Pradesh 

Name of Project8 

3 

Andhra Pradesh 
Irrigation Project-III 
Cr. 2952-IN 
Ln-4168-IN 

A.P. Economic 
Restructuring 
Project (Irrigation 
component) 
Ln-4360-IN 

Modernisation on 
Kumool-Cuddapah 
canal project 

AUGUST 13, 200S 

3 

(I) Bhanpura Canal Project 

(ii) Pench Diversion Project 

(i) Improvement to Saiki Irrigation Project 

(il) Drainage Development (Phase-I) in 
Mahanadi Delta Stage-I 

Punjab Irrfgation & Drainage Project (Phase-III) 

Rajasthan Water Sector Restructuring Project 
(RWSRP) 

(i) Rehabilitation of 1798 MI Tanks in Tamil 
Nadu 

(ii) Dealltlng and Rehabilitation of 648 Nos. 
MI Tanks in Tamil Nadu 

(iii) Modernisation of 247 Nos. Non-System 
Tanks In Tamil Nadu 

Water Sector Restructuring Project 

Funding Agency Assistance 
amount 

Date of 
Agreement! 
Completion In Million Donor 

Currency 

4 

World Bank 

World Bank 

JBIC 
Japan 

5 

3.6.1997 
31.7.2004 

4.2.1999 
31.3.2003 

25.01.1996 
28.2.2006 

6 

Credit 
SDR 108.100 
Loan 
USS 130.00 

USS 170 

Yen 
18049.00 

4 

78.68 

641.35 

11.57 

227.75 

1149.00 

745.59 

9!7.3 

178.35 

65.59 

863.41 

18 

Utilization! 
disbursement 

upto 
31.3.2003 

Million 
Donor 

Currency 

7 

SDR 
108.100 
Loan 
USS 
56.600 

US $ 
90.67 

Yen 
9019.934 
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2 3 4 5 6 7 

2. Gujarat Installation of Fuse France 10.12.1998 FF 34.74 FF 33.99 
Gate System 30.10.2001* 

3. Himachal Minor Irrigation & GTZ, Gennany 28.11.2002 OM 6.2 
Pradesh Rural Water Supply 31.12.2005 

Project, Phase-I 

4. Kamataka Kamataka WoIfd Bank 6.6.2002 SOR SO SOR 
Community Based 31.1.2009 2.172 
Tank Management 
Project 

5. Madhya Rajghat Canal J8IC. japan 25.02.1997 Yen 13222.00 Yen 
Pradesh Project 29.5.2006 6466.600 

6. Maharashtra Maharashtra Minor KIW, Gennany 21.12.1998 EUR 23.08 EUR 
Irrigation project 30.12.2006 1.544 

Saline Land EEC 11.7.1995 EUR 15.50 EUR 
Reclamation Project 31.12.2005 1.229 
Phase-II 

7. Orissa Orissa Water Wortd Bank 5.1.1996 SOR 194.800 SDR 
Resource 31.3.2004 151.823 
Con80lidation 
Project 
Cr. 2801-IN 

Ori88a Minor EEC 3.7.1995 EUR 10.70 EUR 
Irrigation Project 31.12.2004 1.108 

Renali Irrigation JBIC, Japan 12.12.1997 Yen nso.oo Yen 
Project 31.12.2004 4830.66 

Lift Irrigation KIW. Germany 19.02.1993 EUR 28.12 EUR 
Project 30.6.2003** 21.822 

8. Pondicherry Modemilation of EEC 21.2.1997 EUR 6.65 EUR 
Tank Irrigation 31.12.2004 1.742 
System 

9. Rajasthan Rajasthan Water Wortd Bank 15.3.2002 SOR 110 SOR 
Sector Restructuring 31.3.2008 4.298 
Project 
Cr. 3603-IN 

10. Tamil Nadu Tamil Nadu Water Wortd Bank 22.09.1995 SDR 161.900 SDR 
Resource 31.3.2004 137.565 
ConsoHdation 
Project 
Or. 2745-IN 
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2 3 4 5 6 7 

11. Uttar UP Water Sector World Bank 08.3.2002 SDR 117 SDR 

Pradesh Restructuring 31.10.2007 4.373 
Project 
Cr. 3802-IN 

12. Multi-State Hydrology Project World Bank 22.9.1995 SOR 76.1 SDR 
31.12.2003 85.167 

'Govemment 01 Gularat have requested for extenIIon of project till 30.8.2004. 
"Request lor extenllon till 31.3.2004 recommended to the DEA. 

{Translation} 

World Herl_fIe Monumen .. 

'305. SHRI DALPAT SINGH PARSTE: Will the 
Minister 01 TOURISM AND CULTURE to be plHled to 
state: 

(a) the names of the monuments which have been 
accorded world heritage status by the UNESCO alongwith 
the grants provided therefor, State-wise; 

SI.No. Name of World Heritage Site. 

2 

1. Mahabodhi Temple, Bodhgaya 

2. Humayuns Tomb. Delhi 

3. Qutab Minar and Its monuments. Deihl 

4. Churches and Convents of Old Goa 

5. GIOUp of Monuments Hampl 

6. Group of Monumenll at Pattadakal 

7. Painted Rock-shelters Bhimbelka 

B. Buddhist Monuments Sanchi 

9. Khajuraho Group of Monuments 

10. Ajanta Caves 

11. Ellora Caves 

12. Elephanta Caves 

13. Sun Temple. Konark 

14. BrihadlBhvar. Temple. Thanjavor. 

f 

(b) whether the Govemment have approached the 
UNESCO for Inclusion of some more rnonumentl in the 
list of world heritage .Ites Including Red FQI1'at Delhi 
and Bhlmbetka cay.. of Madhya Pradesh; and 

(e) " 10, the reaction of UNESCO thereto? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) (I) Name of Monumenta ~ litea 
which haye been accorded Wortd Heritage statUI by 
UNESCO, State-wl.e: 

Name of the State 

3 

Bihar 

Delli 

Deihl 

Goa 

Karnataka 

KarnatUa 

Madhya PradtIh 

Madhya Pradesh 

Madhya Pradeeh 

Maharuhtra 

Maharuhtra 

T.mitnacIu 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Written Answsns 

2 

Group of Monuments MahabaIipurwn 

AgraFort 

Taj Mahai. Agra 

Falehpur Sikri 

SRAVANA 22. 1826 (SaIaI) 

3 

Tamllnadu 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Natural sites in India Included In the World Heritage List 

Kaziranga National Park 

Manas Wildlife Sanctuary 

Sunderbans National Park 

NandadeYi National Park 

Keoladeo National Park 

Aeaam 

AIeam 

Weat Bengal 

Uttar Pradesh 

Rajasthan 

Industrial Heritage Site In India included in the World Herltllge List 

Oarjeeling Himalayan Train West Bengal 

(ii) Minor Amount Received for workshop etc. from UNESCO lIS per following detalM 

22 

51. Name of the State MInor amount 
l'IIC8iwd for work-

shop etc. 'rom 
UNESCO 

Activltlel 
carried out No. 

1. 

2. 

Monument 

2 

Group of 
Monuments 
Hampl 

Buddhist 
Monuments 
Sanch! 

3 

l<amataka 

Madhya 
Pradllh 

4 

US S 8000 (In 
October. 2000) 
(As. 2.68.000) 

US $ 62.144 
between 1994 to 1_ 
(AI. 28,72,212) 

5 

To conduct 
workehop 'or lite 
managera of Wor1d 
Heritage Sitee 
situated In the 
States of Kamataka. 
TamUnadu. Goa and 
Orl .. a about the 
implementation of 
World Heritage 
Convention etc. 

For revival of water 
tank and repaira. 
excavatione. 
affontllallon, boring 
and plantation and 
'or lurveylng and 
documenIation. 
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3. 

2 

Sun Temple, 
Konark 

3 

Orissa 

4. Agra Fort & Uttar 
Pradesh Taj Mahal, Agra 

(b) and (c) Painted Aock Shelters at Bhlmbetka In 
Madhya Pradesh was nominated and the World Heritage 
Committee has approved its inscription on the World 
Heritage List for 2003. 

Proposal for Red Fort had been submitted in 1982. 
After evaluating the condition of the site in 1993 UNESCO 
deferred the site on the ground that Army is occupying 
major portion of the monument and it is statutorily not 
protected. The entire Red Fort Is protected and now that 
the army has decided to move out, a decision has been 
taken to send a fresh nomination dossier to UNESCO to 
inscribe Red Fort on the Worid Heritage List. 

Nomination dOSSiers for including Medieval Group of 
Monuments at Champaner in the State of Gujarat and 
Harmindar Sahib (Golden Temple) at Amritsar In the State 
01 Punjab have been submitted to UNESCO for inscription 
on the World Heritage Ust lor the year 2004 and 2005 
respectively. 

[English] 

Implementation 0' National Agricultural 
Insurance Scheme 

'306. SHRI KIRIT SOMAIYA: 
SHRI BHAATRUHARI MAHTAB: 

Will the Minister of AGRICULTURE be pleased to 
state: 

4 

Us $ 27,000 (In 
June, 1998 and 
US $ 10,000 in 
January, 2001) 
(Rs. 15,91,000) 

US $6000 in 1999 
(As. 2,58,000) 
and 
US $ 9000 in 2001. 
(As. 3,87,000) 

5 

Paid Rs. 10 lakhs to 
Central Building 
Research Institute, 
Roorkee for soil 
investigat.ion, Geo-
radar studies, 
sampling and testing 
of stones in the Sun 
Temple Konark and 
the report of CBAI 
was submitted to 
UNESCO. 

For improving the 
conservation 
laboratory at Agra 
Fort and for 
conservation and 
pl)!I88rvation works. 

(a) whether the National Agricultural Insurance 
Scheme (NAIS) is not being Implemented property In the 
country by the Insurance compenies; 

(b) if so, the number of complaints received during 
the last year, State-wise; 

(c) the remedial steps takenlbelng taken in this 
regard; 

(d) whether various State Governments, Public 
Representatives and Agriculturists have raised objections 
regarding protection, premium and benefits; 

(e) if so, the details thereof; 

(f) the present premium and benefits available to the 
farmers therefrom; 

(g) whether the Govemment propose to amend the 
said scheme; and 

(h) if so, the details thereof; 

THE MINISTER OF AGRICULTURE (SHAI RAJNATH 
SINGH): (a) and (b) The National Agricultural Insurance 
Scheme (NAIS) is being implemented in the country 
without any major problem. One complaint from the State 
of UUar Pradesh has been received regarding inadequate 
staft at the field level. 
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(c) To provide adequate Infrastructure and to 
Implement the scheme effectively a new agency called 
the Agriculture Insurance Company of India Ltd. (Aiel) 
has been set up. The AICI has already started functioning 
from April, 2003. 

(d) and (e) Some States have raised laaues pertaining 
10 high premium rates for sugarcane and cotton crops; 
coverage of perennial crops; re-deflnlng the threshold 
yield; continuation of premia subsidy and reduction In the 
unit area of insurance. 

(f) The premium rates at present under the NAIS 
range from 1.5% to 3.5% for food and oII8eeda. Actuarial 
rates are applied for annual commerclallhortlcultural crops. 

The NAIS has the following benefits: 

Provides financial support to the farmers in the 
event of crop failure. Insurance claims to the 
tune of Rs. 2433 crore have been paid to about 
107.82 lakh farmers during the last six crop 
seasons (i.e. from Rabi 1999-2000 to Kharif 
2002). 

Encourages farmers to adopt progressive farming 
practices. 

Helps in maintaining the flow of agricultural 
credit. 

(g) and (h) A proposal for review of the NAIS 
comprising rationalisation of premium rates, limiting the 
sum insured, continuation of premia subsidy to small and 
marginal farmers and experiments with Small Area Crop 
Estimation Method, has been initiated. 

[Translation] 

Voluntary Organl_tlona In FP Sector 

*307. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI RAJKUMARI RATNA SINGH: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the details of the schemes implemented by 
Voluntary Organisations in the food processing sector, 
State-wise; 

(b) the funds allocated to these Organisations during 
the last two years and current financial year alongwith 
Ihe targets fixed and the achievements made in this 
regard by them; 

(c) the number of schemes discontinued and the 
number of new acharnes launched during the last two 
years; and 

(d) the reasons for discontinuing the above said 
schemes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (a) to (d) Voluntary Organisations 
operating in the food processing sector decide the 
schemes, fix targets and monitor achievements as per 
their priorities. Food processing industries function both 
in organised and unorganised sectors. As such, 
information about working of Voluntary Organisations is 
not centrally maintained. It is not known whether schemes 
implemented by different Voluntary Organisations have 
been discontinued or new schemes launched during the 
last two years. 

However, Voluntary Organisations are entitled to 
receive financial assistance under most Plan Schemes of 
the Ministry of Food ProcesSing Industries. Financial 
assistance of Rs. 639.63 lakhs has been provided in the 
last two years (2001-02 and 2002-03) and Rs. 5.90 lakhs 
during the current year (upto July, 2003) to Voluntary 
Organisations under the schemes of the Ministry. 

Recharging of Ground Water 

*308. SHRI RAM TAHAL CHAUDHARY: 
SHRI A. VENKATESH NAIK: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether any proposals/schemes from some State 
Governments to recharge ground water have betn 
received by the Union Govemment during the cul11tnt 
year; 

(b) if so, the details thereof, State-wise; 

(c) whether various schemes relating to recharging 
of ground water being implemented in the country have 
not achieved their targets so far; 

(d) if so, the reasons therefor; 

(e) the targets set and achievements made under 
each scheme during the la8t three years, year-wise; and 

(f) the extent to which water level has risen during 
the above period, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) The Ministry of Water 
Resources have not received any proposals/schemes to 
recharge ground water from State Govemments during 
the current financial year, 2003-04. 

scheme are being implemented as per targets. These 
projects cover small arH8 and have shown localized 
poaitlve Impact on ground water regime. The number of 
projects completed l.I'Ider the CGWS's above aald scheme 
during the last three years are as under: 

SI.No. Year Number of projects 
completed 

1. 2001-02 24 

2. 2002-03 63 

3. 2003-04 03 
(uplo June, 2003) 

(e) to (e) Water being a State subject, it is primarily 
the responsibility of the concerned State Govemments to 
plan. finance and execute schemes for recharging ground 
water. However, with a view to demonstrate the efficacy 
of recharge structures in various hydrogeological situations 
in the country, the Central Ground Water Board (CGWB), 
under the Ministry of Water Resources has taken up a 
Central Sector Scheme on 'Study of Recharge to Ground 
Water' during the IX Five Year Plan. A total number of 
174 projects approved for Implementation in 27 States! 
Union Territories at a cost of Rs. 35.81 crore under the 

(f) The Impact assessment, done by the CGWB for 
few completed projects Is given in the enclosed statement. 

Name of the 
Stale 

Haryana 

Kamataka 

Madhya 
Pradesh 

St.t.ment 

Impact Assessment of Artificial Recharge Projects Implemented by Central Ground W~ter Board 

Name of the Scheme 

2 

Roof TopIPavement rain watar 
harvesting system at DC OffIce, 
Farldabad 

Rainwater harvesting in Mulbagul 
and Gauribidnaur talukas, Kolar 
district. 

Construction of Sub-Surface 
Dykat at Dhobihat and 
Chhintaharan in Utawati 
Watershed, Block Burhanpur, 
District Khandwa. 

Art~icial recharge studes in 
Khargone district. 

Artificial recharge stuclal In 
Londhri Watershed. vHlaga 
Narayana, Oewu diltrict 

Artificial recharge studies In 
Barwa Kalan. Rajgam distric:t 

Type of the Scheme 

3 

Roof top rain water halVt8tlng 
system 

Check Dam, Watershed 
treatmen~ Gravity Recharge 
Wells. 

Slb-surface dykes 

Sub-surface dykes 

Slb-surface dykes 
Check Dam 

Results 

4 

2370 cubic meters rainwater recharged in one 
rainy 8t8IOI'I. 

SUltainability of ground water Itructures 
increalld by 2 to 3 tim... Crop inlenllty 
increued by 2 to 3 times. 

Rise in ground water levels in upstream area 
haa been obaerved. The surface flow in the 
down stream of the river il reduced. 

Rile in ground water MI reflected by inaIaae 
of command area of dug wells in tha vicinity of 
the8e dykes has been obIerVId. The surface ftow 
in tha river hal been I8ducad 1UbItantiaIIy. 

Rise In water level In axiatln; tubewells in 
upltream area by 0.30 to 2.00 m hal been 
ob8erved. 

Rill in WIler iIMII in dug willi in .. IIngI of 
0.80-3.80 m Md 6-12m In MIld pumps hal baM 
obMIved. 
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2 

Artificial recharge from 
Percolation tanks at SukhedI, 
Mandsaur cIstricI 

Roof top rain water harvettlng In 
Oewas city 

Construction of aub-aurface dyke 
al Walmi fann 

SRAVANA 22, 1825 (Saa) 

3 

Percolation link 

Roof tap rain water halYtlting 
ltIrou;I 1000 buiklngl 

Maharashtra Artificial Recharge in Beedle terrain, Percolation tanks, Check Dams. 
Warud Taluka, Amravatl district. 

Mountain Front Recharge of alluvial 
aquifers, Vaval Taluka, JaIgaon 
dis.triCl. 

Roof Top Rainwater haMllllng, 
KITS, Remtek, Nagpur district 

NCT, Delhi Artificial Recharge in JNU & liT 

Punjab 

Roof Top AIIn water Harveetlng in 
liT 

Roof TopJPavament rainwater 
harvestinG system at PraaidInI'I 
Estate 

Roof T opIPavement rai1wIttr 
haMllling at Shram ShIIdi Bhawan 

Pavement rain water halYtlting at 
LocIli Garden. 

Artificial Recharge in aIIINiII 
aquifers from Dhuri Unk DraIn, 
Di8lrict Sangrur 

Percolation tanka, 
Recharge Shaft, DugwaIIs. 

Rooftop Rainwater hllYIIling. 

Check Dam. 

Roof Top rain hafVI8tIng syetem. 

Roof TaplPavement Rain Water 
HaIveIliIg ~ Ihrough 
exIItIng qwell, rec:harge IhIft. 
racharge well. 

Roof TaplPavement Rein Water 
HIrveIIing System 

P~ Rain Water Hatvelting 
SyIIem. 

Lateral ahatl injlcllon waHl. 
Verticil IhIfII 

30 

4 

Water live! rile of 1-4 ..,.... In the command 
area downatream of fink ha. been obIerved. 

People. partiCipation was demonstrated 
through thII achemt whirl only on-line fIIIIr .. 
supplied fret of COlt and other anangement or roof 
tap rain water harvutIng • doni I7t btntIicIarItI. 
Incraue in yiIIcI of tubIwIIIa and improvement in 
ground water IIICMCI WlS racordId delplle deficit 
ralnfaft. 

The demonstration farm recorded availability 
of glOll1d water after drying up 01 surface water 
pond. The average rate depletion 01 ground Wlter 
level ha reducId from 10cm1day to 6cmIdIy. 

Benefited ... a-
Aboul 60 to 120 hi. per Ptrcolatlo,n Tank, 3 to 15 
hedar8 per Check Dam WaIIr 1M! riat-Upto Um. 

Benefited .........uptD 5 SqIcm. 
BtneIIttd area-iOO htctart 
Water level n-1 to 5 m 

90% of haMllltd rain water 18 recharged. Water 
level riat and incIIaaI in dlecharge in nearby wtIIa 
ha been abMrvtd. 

Water levels have riaIn upto 2.55 m in the vicinity 
of Check Dams and a,.. benefitted Is upto 30 
hectare from each check dim. 

787 cubic mete rain water rachaIgtd. RiM In WIler 
levels 0.12 to 0.78 m. 

Wiler 1M! rItt--4.IM to 2.32 meIrI8 

3000 cubic meier rain wa1Ir IIChIrged in one _ 
-.on. W_ 1M! na.-1.42 to 2.17 rnalrI8. 

Water level rile 00.87 to 0.72 1IIIIrII. 

Recharge • upIo 18.&1 IpI and rile in ground 
..... IIveII .. 1. men In .. viI:InIty of I.JIIIrIJ ..... 
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2 3 4 

Artilidal Recharge form village pond Recharge shaft with injecIIon Recharge' of 10 Ips 
in Issui viUage, Ludhiana WIll. 

Roof Top Rain Water Harvesting at Roof Top Water harvesting 210 cubic metre of rainfan 18 recharged. 
Kheli Bhawan, Amritsar system 

Rajaslhen Artificial RadIIrge in Mllnpul8, Check darn cun aulHurflca Rainwater harvasting-MOOO cu.m. 
Jhunjhunu diatrid. barrier Water level ~.65 m. 

Roof Top Rain Water harvesting at Roof top rain waler harvesting 725 cubic metre water recharged in one rainy 
Chief Minister's residence. system season. 

Roof Top RaIn Water Harvesting Roof top rain water harvesting 490 cubic metre rain water recharged in one rainy 
System al Raj Bhawan, Jaipur system season. 

Roof Top Pavement Rain Water Roof top rain water halYlltlng 11 06 cubic metre rain Witit' recharged in one rainy 
Harvesting System at Rajaslhan High ayatam season 
Court, Jaipur 

Roof Top Pavement Rain Water Roof top rain water harvesting 1106 cubic metre of rain water recharged in one 
Harvesling at Vitia Shawan, Jaipur system rainy IIIIOn 

Roof Top rain water harvesting at Roof top rain water harvesting 1640 cubic meter of rain water recharged in one 
• MREC, Jaipur. system rainy season. 
Rool Top rain water harvesting al Root top rain water harvesting 350 cubic metre of rainwater recharged in one 
harvesting al CGWS Office building, system rainy season. 
Jaipur 

Roof Top rainwater harvesting at Roof top rain water harvesting 321 cubic metre 01 rainwater recharged in one rainy 
GWD Office building, Jaipur ayatam season. 
Roof ToplPavement RaIn water Roof top rain water harvesting 2320 cubic metre of rainwater recharged In one harvesting al State Secretarill ayatam rainy season. 
building (Part I & II), Jaipur. 

Wesl Bengal Artificial Recharge Projec:t-Purulla Farm Ponds, Nata bunda, sub- Water level r1s&-O.15 m. 
diSlrict IUI1ace dykes 

Unemployed Youth 

"309. SHRI UTTAMRAO DHIKALE: Will the Minister 
of LABOUR be pleased to state: 

THE MINISTER OF LABOUR (DR. SAHIB SINGH 
VERMA): (a) to (d) Number of job-seekers, all of whom 
are not necessarily unemployed on the live register of 
Employment Exchanges Is of the order of 4.1 crore. Every 
year 50-60 lakhs fresh job-seekers register their names 
In the Employment Exchange. and the candidature of 
around the same number of job-s .. k81'8 gets lapsed clue 
to various reasons like non-renewa1 of the candidature or 
getting employment SOmewhere other than through the 
Employment Exchanges as the open advertisements of 
vacancies are also pe'lmitted besides notification to the 
Employment Exchanges. 

(a) whether the Government are aware that the 
unemployed youth are not getting jobs even after lapse 
of a period of tenlfifteen years of their regletration in the 
employment exchanges: 

(b) if so, the facts thereof; 

(C) the average number of years It takes for the 
unemployed youth registered in employment exchanges 
to get employment; and 

(d) the number of employment opportunities for the 
youth likely to be created during 2003-04? $ 

Around two lakh job-seekers are placed through the 
Employment Exchanges every year. Thla Is quite small 
'lUmber compared to the number of persons waiting for 
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jobs and therefore in certain cases It takes longer time 
for sponsoring their names for jobs. Placement of the 
job-seekers depends upon the skill and educational 
qualification and the demand in the labour market. 

Creation of 50 million employment opportunities Is 
being targeted 10 million per year) during the 10th Plan 
period which includes the year 2003-04. This will help 
the job-seekers registered with the Employment 
Exchanges. 

{English} 

NMlonal Water Policy 

'310. SHRI ANANT GUDHE: Will the Miniater of 
WATER RESOURCES be pleased to state: 

<a) the salient features and the main objectives of 
National Water Policy; 

(b) whether the aforesaid objectives have been 
achieved; 

(c) if not, the reasons therefor; and 

(d) the steps proposed to be taken by the 
Government to ensure equitable distribution of water 
amongst the States through a process of conciliation and 
consensus? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) The salient features of the 
National Water Policy, 2002 are given in the statement 
enclosed. The objective of the National Water Policy is 
to ensure optimum utilization of the water resources 
through sustainable development by adopting an integrated 
& comprehensive approach for planning, development and 
management guided by a national perspective with co-
operation and active involvement of all stakeholders. 

In order to achieve the objectives, the National Water 
Policy which was adopted by the National Water 
Resources Council on 1 Sl April, 2002, has been sent to 
all the State Governments and Union Territories and all 
other concerned for its implementation. Further. an action 
plan for its implementation has been prepared after 
detailed deliberations with all concemed including water 
users and Non-Governmental Organisations through a 
series 01 Workshops on Policy Action Dialogue. 

(d) Inter-State water issues including equitable 
distribution of water amongst States are resolved by 

facHitatlng bilateral/multilateral negotiations among the 
basin Stat .. and reaching Inter-state ag .... ments. In the 
event, no agreement is reached, the dispute is then 
referred to a Tribunal on a request from one of the party 
states under the Minter-State River Water Disputes Act, 
1956 as amended upto 2002-, 

sralflment 

SalIent Features of Nationa' Water Policy-2002 

The salient features of the National Water Policy-
2002 are as under: 

• Water is a precious national resource and its 
planning, development and management should 
be governed by national perspectives. 

• A well developed Information system for water 
related data at nationaVstate level should be 
established with a net-work of data banks and 
data bases integrating and strengthening the 
existing central and state level agencies. 

• Water resources development and management 
will have to be planned for a hydrological unit. 
Appropriate river basin organisations should be 
established for the planned development and 
management of the river basins. 

• Water shoyld be made avallabfe to water short 
areas by transfer from other areas including 
transfer from one river basin to another, after 
taking into account the requirements of the 
areaslbasins. 

• Planning of water resources development 
projects should, as far as possible, be for multi-
propose with an integrated and multi-disciplinary 
approach having regard to human and ecological 
aspects including those of disadvantaged 
sections of the society. 

• In the allocation of water, first priority should be 
given for drinking water, followed by irrigation, 
hydro-power, ecology, agro-Industrles and non-
agricultural industries, navigation and other uses, 
in that order. 

• The exploitation of groundwater should be 
regulated with reference to recharge possibilities 
and consideration of social equity. The 
detrimental environmental consequences of over-
exploitation of ground water naed to be 
effectively prevented. 
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• Carefully planning is neceuary to ensure that 
construction and rehablHtatlon activitiee proceed 
simultaneously. As skeletal national policy on 
resettlement & rehabilitation needs to be 
formulated such that project affected persons 
share the benefits through proper rehabilitation. 

• Adequate emphasis needs to be given to the 
physical and financial sustainabillty of existing 
water resources facilities. There is need to 
ensure that the water charges for various uses 
should be fixed such as to cover at le .. t the 
operation and maintenance charges Initially and 
a part of the capital costs subsequently. 

• Management of the water resources for diverse 
uses should Incorporate a participatory approach 
by involving users and other stakeholders 
alongwith various governmental agencies, in an 
effective and decisive manner. 

• Private sector participation should be encouraged 
in planning, development and management of 
water resources projects for diverse u.es, 
wherever feasible. 

• Both surface water and ground water should be 
regularly monitored for quality. Effluents should 
be treated to acceptable levels and standards 
before discharging them into natural streams. 
Minimum flow should be ensured in the perennial 
streams for maintaining ecology. 

• Efficiency of utilization should be Improved In all 
the diverse uses of water and conservation 
consciousness promoted through education, 
regulation, incentives and disincentives. 

• There should be a Master Plan for flood control 
and management for each flood prone baaln. In 
food control and management, the strategy 
should be to reduce the intensity of floods. 

• land erosion by sea or river should be 
minimized by suitable cost-effective rneuures. 
Indiscriminate occupation of, and economic 
·activity in coastal areas and flood plain zon .. 
should be regulated. 

• Needs of drought-prone areas should be given 
priority in the planning of project for development 
of water resources. These a ..... should be made 
less vulnerable through varloua measures. 

• The water sharing/distribution amongst the states 
should be guided by a national re.pectlve with 

due regard to water rasourcee availability and 
needs within the river basin. 

• Training and research efforts should be 
intensHied as an integral part of water resources 
development 

Damage to Monumenta by Vlllltora 

*311. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Archaeological Survey of India (ASI) 
has received representations regarding damage caused 
to ancient monuments across the country by ~. visitors 
particularly activists during 2003-04; 

(b) if so, the details thereof Including the nature of 
damage caused; 

(c) whether ASI has responded promptly to obtain 
facts on such representations; 

(d) if so, the details thereof; and 

(e) If not, the reasons for the delay? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (8) and (b) No, Sir. No such representation 
regarding damage to monuments by visitors has come to 
notice. 

(c) to (e) 0088 not arise. 

Ceiling on Payment of Bonua 

*312. SHRI HANNAN MOLLAH: Will the Minister of 
LABOUR be pleased to state: 

(8) whether there is any proposal under consideration 
of the Government to enhance the ceRing on the payment 
of bonus to the workers of organlsedlunroganiaed sector; 

(b) if so, the details thereof; and 

(c) by when a final decision is likely to be taken In 
this regard? 

THE MINISTER OF lABOUR (DR. SAHIB SINGH 
VERMA): (a) to (c) The Payment of Bonus Act, 1965 
provides for payment of bonus to employees of factoriel 
and establiahment8 employing 20 01' more persona. The 
pfQP08al regarding amendment to the Act to enhance , , 
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eligibility limit from As. 3500 p.m. to Rs. 5000 p.m. and 
calculation ceiling from Rs. 2500 p.m. to As. 3500 p.m. 
has been under consideration of the Government. 
Meanwhile, the Second National Commission on Labour 
(NCl) has submitted its report recommending suitable 
enhancement in the ceilings for reckoning entitlement and 
for calculation of bonus to Rs. 7500 p.m. and Rs. 3500 
p.m. respectively. 

The issue is being examined afresh In the light of 
NCl's recommendations, as the benefits of bonus are 
required to be extended to the employees of Central & 
Sate Governments, Public Sector Undertakings (both 
Central & State), and other Autonomous Organisations 
besides Private Sector involving huge financial burden to 
the Government exchequer. Given the procedurealsteps 
involved and related financial implications, It is not possible 
at present to specify a definite timeframe for carrying out 
the amendment to the Act. 

{Translation] 

Augmentation of Water Ae.ourcel 

·313. SHRI V. VETRISELVAN: WiD the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Union Govemment have started any 
scheme to encowage those State Govemments which 
are augmenting their water resources capacity; 

(b) H so, the details thereof and since when this 
scheme has been implemented, State-wise; and 

(c) the uslstance provided to the State Govemments 
under the said scheme so far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Water being a State subject, 
water resources devetopment projects Including schemes 
for augmentation of water resources are conceived, 
investigated, planned and implemented by the respective 
State Govemments. However, for speedy completion of 
ongoing water resources projects, the Union Govemment 
has launched the Accelerated Irrigation Benefit Programme 
(AIBP) since 1996-97. Under the programme, financial 
assistance In the form of central loan Is being extended 
to State Govemments to help them complete the ongoing 
irrigation projects in a time bound manner so that the 
benefit could accrue at the earliest. A Fast Track 
Programme under the AIBP has also been Introduced 
with effect from February 2002 to provide 100% loan 
assistance for those projects, which can be completed 
within one year (two working seasons). 

(c) State-wise details of funds released to the States 
under the AIBP slnee 1996-97 and under the Fast Track 
Programme under AIBP are given in the enclosed 
Statementa-I and II respectively. 

8,.,.",.,," 

Central Loan Assistance Released under AIBP to States from 1996-97 to 2002-D3 

(Ra. In croree) 

SI.No. State CLAReleuedduring Total CLA 

1996-97 1997-98 1998-99 1999-00 2000-01 2001-02 2002-03 released 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 35.250 74.000 79.670 65.10 96.020 281.660 33.186'863.801 

2. Arunac;:haJ Pradesh 0.000 0.000 0.000 7.500 7.500 15.000 1.500 31.500 

3. Assam 5.230 12.400 13.950 14.540 24.077 14.521 16.274 100.992 

4. Bihar 13.500 5.150 38.185 129.695 148.440 3.420 14.481 350.871 

5. Chhattisgarh 0.000 4.500 9.500 10.620 13.930 48.200 104.000 190.650 
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2 3 4 5 6 7 8 9 10 

6. Goa 0.000 5.250 0.000 3.500 61.650 58.000 0.000 128.400 

7. Gujarat 74.773 196.900 423.820 272.700 421.850 581.690 1000.330 2972.063 

8. Haryana 32.600 12.00 0.00 0.000 0.00 0.000 18.000 62.500 

9. Himachal Pradesh 0.000 6.600 5.000 11.047 18.016 3.244 8.150 61.956 

10. Jammu & Kashmir 1.300 0.000 0.000 4.680 10.460 11.070 34.999 62.509 

11. Jharkhand 0.000 8.890 11.640 14.345 9.050 10.820 9.670 64.415 

12. Karnataka 61.250 90.500 94.500 157.140 171.00 492.500 620.850 1687.740 

13. Kerala 3.750 15.000 0.000 0.000 22.400 11.275 5.665 58.090 

14. Madhya Pradesh 63.250 110.000 81.2SO 95.325 151.328 215.410 220.000 936.563 

15. Maharashtra 14.00 55.000 50.860 49.875 97.020 39.100 133.134 438.989 

16. Manipur 4.300 28.000 10.780 21.810 1.500 9.380 19.500 93.2SO 

17. Meghalaya 0.000 0.000 0.000 2.694 5.512 4.470 1.500 14.176 

18. Mizoram 0.000 0.000 0.000 1.433 1.433 2.000 0.7SO 5.818 

19. Nagaland 0.000 0.000 0.000 2.730 5.000 5.000 2.859 15.389 

20. Orissa 48.450 85.00 71.500 9O.2SO 100.20 168.475 179.570 743.565 

21. Punjab 67.500 100.00 0.000 42.000 55.820 113.890 38.680 415.470 

22. Rajasthan 2.875 42.000 14O.0SO 106.665 78.467 96.315 174.385 640.557 

23. Tripura 3.773 5.100 3.975 34.653 13.883 21.063 13.395 95.842 

24. Tamil Nadu 20.000 0.000 0.000 0.000 0.000 0.000 0.000 20.000 

25. Uttar Pradesh 43.500 78.000 76.500 286.00 315.900 354.690 359.00 1513.590 

26. UUaranchal 0.000 0.000 0.000 0.000 0.000 0.000 25.183 25.183 

27. West Bengal 5.000 20.000 10.000 25.000 26.825 38.608 28.133 153.566 

28. Sikkim 0.000 0.000 0.000 1.380 0.000 2.400 0.750 4.510 

Total 500.001 952.19 1119.18 1~.477 1856.2 2601.981 3061.70311541.732 , , 
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Central Loan Assistance Re/used under Fast Track Programme (FTP) to Major and 
Medium Irrigation projects during 2001-D2 & 2002-D3 

(Rs. in Crore) 

State CLA ReIeeHd under 
FTP during 

Total 

Andhra Pradesh 

Chhattisgarh 

Gujarat 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

Uttar Pradesh 

Total 

[English1 

2001·02 

176.67 

94.000 

98.30 

64.430 

39.730 

472.860 

Employment In Org.nI .... Sector 

*314. SHRI IQBAL AHMED SARADGI: Will the 
Minister of LABOUR be pleased to atate: 

(8) whether In organised sector employment has 
dipped by 4.2 lakhs in 2001·02; 

(b) if so, whether it marks the fifth consecutive year 
in which organised sector jobs have shrunk; 

(c) if so, whether the reduction In jobs In 2OO1.CJ2 Ie 
more than the combined decline In the prevIoua three 
years; and 

(d) if so, the reasons for the same and the steps 
being considered by the Government to improve the 
position? 

THE MINISTER OF LABOUR (DR. SAHIB SINGH 
VERMA): (8) to (c) Yes, Sir. 

(d) Rightsizing of the work ~ in the public eedOr 
and inadequate groWth of employment In private ~ 

2002·03 

5.00 

71.900 

94.000 

36.37 

65.000 

22.885 

20.555 

31.425 

39.720 

386.855 

181.67 

71.900 

188.000 

36.37 

163.03 

22.885 

84.985 

31.425 

79.450 

859.716 

sector are among the reasona for decline in employment 
in the organised sector. 

Creation of 50 million employment opportunities (10 
million per year) is being targeted during the 10th plan 
period. OUt of these, nearty 30 mUlion wiU come from 
normal growth process and 20 million through special 
employment generation programmes. This will accelerate 
generation of additional employment both in organised 
and unorganised sectors. 

Reduction In the Price of 8T Cotton Seed 

·315. SHRI G. PUTTA SWAMY GOWDA: win the 
Minister of AGRICULTURE be pleased to state: 

<a) whether the company which was given permiaaion 
for aaJe of Bt. Cotton seeds has reduced its price from 
Rs. 1600 per packal of 460 gm. to Re. 1200 per packet 
in some Statal; 

(b) if so, the details thereof; 

(c) whether the Union Government propos. to 
discourage the use of Bt. CoHon Seeds in Statea where 
Crop failure has been reported; and 
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(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF AGRICULTURE (SHRI RAJNATH 
SINGH): (8) and (b) No, Sir. 

(c) and (d) The Committee constituted by the Ministry 
of Environment & Forests found the performance of Bt. 
cotton to be satisfactory. Repor1s received from the States 
also indicate that the incidence of boll worm has been 
less in Bt. cotton in comparison to non Bt. cotton resulting 
in reduced requirement of pesticide spray. The hybrids 
have, however shown susceptibility to wilting and sucking 
pests in some States which had been attributed to stress 
due to sudden rainfalVirrigation after prolonged dry spell. 

Investment In Agrlcunure Sector 

'316. SHRI VILAS MUTIEMWAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the agricultural sector is presently facing 
capital starvation and requires huge investments to boost 
the expor1s and increase the profitability; 

(b) if so, whether any proposal has been finalized by 
the Government for involvement of the private sector; 

(c) if so, the details thereof; 

(d) whether the Government purpose to set up the 
involvement of the banks in the Agriculture Sector; 

leI it so, whether any instructions have been Issued 
to the banks in this regard; 

(I) it so, the details thereof and whether the 
Government propose to give loans to the agriculturists at 
lower rate of Interest; and 

(g) if so, the details thereof? 

TliE, .MINISTER OF AGRICULTURE (SHRI RAJNATH 
SiNGH): (a) to (c) The Gross capital Formation (GCF) 
which is the addition to capital stock has Increased from 
Rs. 15249 erore in 1993·94 to Rs. 36701 crore in 
200 1·02 in the Agriculture Sector including Forestry and 
Fishing. Government of India have introduced Agri Export 
Zones (AEZ) for increased investment in agriculture sector 
to boost exports. Till date 48 AEZa have been 
declared in 19 Stetes involving projected investment of 
Rs. 1326 erore. 

J 

(d) to (g) Directives have been issued by the Reserve 
Bank of India to public sector banks to deploy 18% of 
their net bank credit for agriculture and allied activities. 
Further, the rate of interest on crop loans upto Rs. 50,000 
advanced by public sector banks has been lowered to 
maximum 9 percent per annum. 

Krlshl Shl'llmlk SamaJlk SUl'llkaha YoJana 

*317. SHRI ASHOK N. MOHOL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government have launched Krlshi 
Shramlk Samajik Suraksha Yojana for agricultural workers 
in the unorganised sector; 

(b) if so, the main features of the said yojana; 

(e) whether the Government have prepared detailed 
action plan to implement the scheme; 

(d) If 80, the details thereof; 

(e) the share of fund contribution of the Union 
Government in the said scheme; 

(f) the names of the selected districts where the said 
scheme has been Implemented; and 

(g) the time by when the remaining diatricts are likely 
to be covered under the scheme? 

THE MINISTER OF LABOUR (DR. SAHIB SINGH 
VERMA): (a) Yes. Sir. The Government launched -Krishi 
Shramlk Samajik Suraksha Yojana-2001- w.e.f. 1st July, 
2001 0 provide social security to the agricultural workers 
through the Life Insurance Corporation of India (LlC). 

(b) The scheme envisages to provide life-curn-accident 
insurance, money back, pension and superannuation 
benefits. Agricultural workers between age group of 
18 years and 50 years can enter into the scheme. Under 
the scheme, an agricultural worker had to contribute As. 
1 per day or As. 365 per year and the government has 
to contribute As. 2 per day or Rs. 730 per year per 
beneficiary. 

(c) and (d) It ia propoeed to coyer 10 Iakh agricuIIurai 
workers • 20,000 agricultural workers from each identified 
dilttrlct during the first phase of three years I ••• upto 
Marc;h, 2004. 
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(e) The share of government contribution is Re. 2 (1) The Scheme 18 being Implemented In the following 
per day i.e. Rs. 730 per year per beneficiary. 50 districts: 

Hissar Jabalpur Madhepura Alzwal Kriahna 

Kangara Allahabad Gaya West Trlpura Dharwad 

Jammu Badaun Saharsa Palakkad Ralchur 

Amritsar Nalnital Samba/pur Thanjavur Kheda 

Udaipur Dehradun Koraput Trlchlrapalll Sural 

Sriganganagar Nagaon Barclhawan Madura! Jalgoan 

West Nimar East Slang West Mldnapur Cuctdalore Dhule 

Ujjain Imphal East SlkkIm 

Raipur Palamau East Khasi 
HUls 

Bilaspur Singhbhum West Kohlma 

(g) Since this is 8 pilot scheme, Its extension to 
other districts will be considered after evaluation of the 
scheme during first phase. 

{Trans/ation] 

National Flood Control BOlird 

*318. SHRI RATIAN LAL KATARIA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government have set up a National 
Flood Control Board to deal with the problem relating to 
floods in the States; 

(b) if so, the details thereof; 

(c) whether the Board has been provided with 
sufficient funds to deal with situation; and 

(d) if so, the criteria lald-down for distribution of 
funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) The Government has not 
set up a National Flood Control Board (NFCB). However, 
in order to implement the country-wide programme of 
flood control a Central Flood Control Board was 
constituted in 1954 under the Chainnanahlp of the then 
Union Minister of Irrigation and Power with representation 

Guntur Yavatmal 

East Godavari Solapur 

Weat Godavari North Goa 

of the concerned flood prone States and Union Ministries 
such as Railways, Transport etc., as Its members. The 
Central Aood Control Board, In Its 16th meeting held In 
November, 1977, decided that since the Irrigation, flood 
control and drainage aspects could not be dealt with In 
isolation and since in almost all the States, the Ministers 
in-charge of Irrigation were also irH:harge of Aood Control, 
the subject of flood control could be discUSHd In the 
State Irrigation Ministers' Conference, wherein the flood 
control aspects are alIo being deliberated. During the 
10th & 11th Conference of Water Resources and Irrigation 
Ministers, among other matters, the leaues relating to 
flood management laying stres8 on non-structural 
measures like flood plain zoning, flood proofing, 
preparation of flood risk maps etc. were discussed. 

Further, the National Water PoIlcy-2002 Interalla also 
provides for flood control and management which Includes 
preparation of master plans for each flood prone basin, 
providing adequate flood a.hion in water storage projects, 
construction of flood protection works INee embankments 
and dykes and also non-structural rneuures auch as flood 
forecasting and warning, flood plain zoning and flood 
proofing for the minimization of loases. 

(c) and (d) AI. no National Flood Control Board 18 In 
existence, part (c) & (d) of the question does not ariM. 

-319. SHRI JASWANr SINGH BISHNOI: Will the 
Minister of STEEL be pleued to state: 
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(a) the quantity of ateelimpofted during1he last three 
years; 

(b) the extent of difference between the pric81 of 
imported and the indigenous steel and the additional 
expenditure incurred as a result thereof; 

(c) the steps being taken to minimise the same and 
develop IndigenoUS industry; 

(d) whether the Govemment propose to formulate 
any action plan to boost the export of 1t8eI; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI 8RAJA KISHORE TRIPATHY): (a) The 
quantity 01 steel (Finished Carbo Steel) Imported by India 
during the last three years is given below: 

Items Landed Coat of 
Import 

(A) 

Wire Rods 23071 

TOR Steel 122719 

HR Coil 20256 

CR Coil 25534 

GP Sheet 33627 

Source: Economic R.s.arch Unit 

(c) Post liberalisation. the prices are decided by the 
individual producers depending on prevailing market 
lorces. The Government monitors the General conditions 
within which the industry operates and provides general 
incentives through the budgetary process and other policy 
programmes. 

(d) and (e) In a deregulated aAd decontrolled 
environment. the market strategy, incliJding exports is 
primarily decided by the individual producers. Indian Steel 
producers have been taking several steps which, irder-
alia, include up-gradation of technology. improvement in 
productivity. improvement in quality of products and 
adoption 01 an appropriate product-mix to suit the 
requirements of the international markets. The producers 

(In mlnton tonnes) 

Year Quantity 

2002-03· 

2001-02 

1.5 

1.3 

1.4 2000-01 

Source: Joint Plant ConvnItte. 
·ProvIsIonaI 

(b) Landed cost of impoI'ta as well as the domestic 
prices vary from place to place and over line depending 
on specific market conditions. For a broad comparison 
the landed cost of imports and the domestic, price at 
Mumbal market for some major items of import during 
May, 2003 is as follows: 

(Rs. per tonne) 

Domestic Price Difference 
(Mumbai) (A-B) 

(8) 

18000 5071 

17000 5719 

23500 (-)3244 

26500 (-)966 

31000 2627 

continue with exploration/consolidation of new and non 
traditional markets. 

The following general steps have been taken by the 
Govemment to boot exports: 

(i) The latest amendment to the Exim Policy for 
2002-07 has proposed several measures which 
would benefit the prCl8p8Cts of exporting units 
and facilitate export, import operations in general. 

(iI) A Steel Exporters' Forum has been set up to 
remove bottlenel:k8 in steel exports. 

(Ill) Active support to the steel Industry in dealing 
With trade actions taken up by the importing 
countries. 
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(iv) Research and development efforts In the IteeI 
sector, aimed expanding the export basket. with 
stress on value addition of products. 

ESt Model Hoapltela 

'320. SHRI BASU DEB ACHARIA: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government have decided to .. t up 
model hospitals in States with all the facilities and also 
to bear all the expenditure on providing treatment facility 
to the large labour force; 

(b) if so, the details thereof. State-wlee; 

(c) the details of hospitals and dlspenl8riea being 
run by the Ministry, State-wise; 

(d) whether the Government propose to bring all 
different hospitals run by the Ministry under the ambit of 
E.S.1. hospitals; . 

(e) if so, the details thereof; 

(f) whether the Government have taken action In 
regard to setting up ESI hospitals instead of setting up 
separate hospitals as approved by the Ministry earlier; 
and 

(g) if so, the details thereof? 

THE MINISTER OF LABOUR (DR. SAHIB SINGH 
VERMA): (a) and (b) TheeSI Corporetion had decided 
and started to converting one existing ESI hospital in 
each State into a Model Hospital. The ESI Hospitals at 
Nacharam (A.P.). Beltola (Assam). Ranhi (Jharkhand). 
Rajajinagar (Karnataka). Asarmam (Kerala). Ludhiana 
(Punjab). Jaipur (Rajasthan). Sahlbabad (U.P.). Rourkela 
(Orissa). Phulwarisharif <Bihar) and Chandigarh 
(Chandigarh Administration) have been taken over by ESI 
Corporation with the content of concerned StatelU.Ts. 
Governments to develop into Model Hospitals. 

The ESI Hospitals at Chlnchwad (Maharashtra). 
Thakurpukur (West Bengal), Nagda (Madhya Pradesh) and 
K.K. Nagar (Tamil Nadu), which are already being run 
directly by ESI Corporations, are also being developed 
into Model Hospitals. 

(e) The number of ESI dispensarieslhospitals in each 
state is given in the Statement-I ~Ioeed. Further, the 
Ministry of Labour's Labour weHare Organiaation ia 

managing 13 hospitals and 2n dispensaries established 
under various labour welfare funds for the benefit of beedI 
and certain categories of non-coal mines workers. Stat. 
wi.e break up of hospitals and dispensaries being 
managed by the Ministry of Labour'a ~ur WeHare 
Orgnalsation is given in the Statement-II enclosed. 

(d) to (g) In order to facilitate bener delivery of health 
care services. the Labour Welfare Organisation Is 
consulting the Employees' State Insurance Corporation 
(ESIC). No final decision has been taken. 

StMemen, I 

No. of E.S.I. DlspenaarlfltllHospltaJs as on 31.3.2003 

SI.No. State 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Ch. Admn. 

5. Delhi 

6. Goa 

7. Gujarat 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Haryana 

Himachal Pradesh 

Kamataka 

Kerata 

Madhya Pradesh 

<a' Mumbai 

(b) Nagpur 

(c) Pune 

Meghalaya 

O · .,'# nasa . 

Pondicherry 

Punjab 

Rajasthan 

Total 

3 

137 

25 

25 

2 

43 

9 

126 

68 

9 

149 

135 

53 

19 ] 
22 

34 

1 

50 

14 

70 

66 

No. of 
Hospitals 

4 

11 

3 

4 

1 

12 

5 

9 

13 

7 

13 

6 

7 

5 
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2 

19. Tamil Nadu 

20. Uttar Pradesh 

21. West Bengal 

22. Jammu & Kashmir 

23. Chhattisgarh 

24. Uttaranchal 

25. Jharkhand 

Total 

3 

176 

126 

38 

8 

10 

7 

29 

1451 

4 

9 

16 

14 

3 

141 

Hospitals and dispensaries established under various 
Labour WeNsre Funds 

SI.No. Name of States 

1 . Andhra Pradesh 

2. Tamil Nadu 

3. Madhya Pradesh 

4. Chhat1isgarh 

5. Karnataka 

6. Kerala 

7. Rajasthan 

8. Gujarat 

9. Bihar 

10. Uttar Pradesh 

11. Himachal Pradesh 

12. Jharkhand 

13. Maharashtra 

14. Orissa 

15. West Bengal 

16. Assam 

17. Tripura 

18. Goa 

Total 

No. of No. of 
dispensaries hospitals 

22 

19 

30 

11 

30 

12 

24 

10 

21 

20 

01 

12 

21 

25 

17 

01 

01 

2 

1 

1 

4 

1 

1 

1 

13 

(English] 

Radilltion from Atomic Planta 

*322. SHRI A.F. GOLAM OSMANI: 
SHRI P. KUMARASAMY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether due to higher radiation from various 
Atomic Power Plants in the country the health of workers 
working in such plants have been badly affected; 

(b) If SO, the details in this regard and number of 
workers affected as a result thereof; 

(c) whether It is also a fact that many new born 
babies around the habitations near Koodankulam Atomic 
Project in Tamil Nadu have extra fingers in their hands 
and feet; 

(d) If so, whether this abnonnalcy Is a resun of 
nuclear radiation etc.; 

(e) if 80, whether any scheme haS been formulated 
to deal with the situation; and 

(f) if 10, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SAATA MOOKHERJEE): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d) The nuclear power project at Kudankulam 
is stili under construction and the queetlon of emission of 
any radioactivity from the plant at this stage does not 
arise. 

(e) and (f) Do not arise in view of (c) and (d) above. 

MedIa Lab A.. Project 

·323. SHRI BHARTRUHARI MAHTAB: 
SHRI A. BRAHMANAIAH: 

Will the Minister of COMMUNICATIONS AND 
INFORMA110N TECHNOLOGY be pleased to state: 
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(a) whether the progresa of Media Lab Asia Project 
has been stalled; 

(b) if so, the reasons therefor and the present status 
of the project; 

(c) the details of grants provided by the Government 
for this project so far, Year-wise; 

(d) the details of the support received from other 
agencies thereto; and 

(e) the gains expected to be achieved from this 
project? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) No, Sir. 

(b) The Govemment has approved the full scope 
programme of the restructured Media Lab Asia for a 
period of nine years. 

(c) A sum of Rs. 65 crore was released by way of 
grant-in-aid to Media Lab Asia in 2001-02. An adequate 
balance is available for execution of the ongoing projects 
under the programme. 

(d) Mis Tata Sons has given an amount of Rs. 1.5 
crore to Media Lab Asia as corporate sponsorship. 

(e) Media Lab Asia Project envisages the following: 

research, design. technology transfer in the field 
of Infornation & Communication Technologies 
(ICT) and other emerging disciplines; 

to establish a national and intemational network 
of people, projects and laboratories; 

to facilitate establishment of pilot plants and 
production facilities of applications in the field of 
ICT; 

to cooperate and work with educatIpnaI and R&D 
institutions, Govemment and Non-Govemment as 
well as multilateral agencies; 

to faster creativity and research lkills, micro-
entrepreneurship and deployment of ICT and 
other emerging technologies. 

Con .... lon Into Natton .. HlShwa,. 

*324. PROF. A.K. PREMAJAM: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be p1eased to 
state: 

(a) the details of National Highways (NH) pauing 
through each State at present and their length in each 
State; 

(b) whether new National Highways have been 
constructed during the last three years; 

(c) if so, the details thereof; 

(d) the details of proposals sent by State 
Govemments particularly Kerala for converting State 
Highways into National Highways; 

(e) whether funds have been provided to State 
Govemments from Central Road Fund for construction! 
improvement of National Highways during the last three 
years; 

(f) if so, the details thereof, State-wise; and 

(g) the steps taken in respect of four laning and six 
lanlng of National Highways In different States? 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS AND MINISTER OF URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION (MAJ. GEN. (RETD.) B.C. 
KHANDURI): (a) Details are given in the Statement-I 
enclosed. 

(b) and (c) Details of new NH declared In last years 
are given in the statement-II enclosed. 

(d) All proposals, including those of Kerala, for 
conversion of State Highways into National highways have 
been retumed to the respective State Govemments. 
Presently, new National highways are not being declared 
due to fund constraints. 

(e) The funds from the Central Road Fund are 
provided to the State Govemments for Improvement of 
State Highways and Major District Roads and not for 
National Highways. 

(f) Does not arise. 

(g) Central Govemment has taken up 416-lanlng of 
National Highways under National Highway Development 
Programme (NHDP) which consists of connecting four 
metropolitan cities of Deihl, Murnbai, Chennai, Koikata 
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under Golden Quadrilateral component and North-South 
Corridor connecting Srinagar to Kanyakumari Including 
Salem-Cochin spur and East-Wast Corridor connecting 

Porbandar to Silchar. In addition, Government has also 
planned widening of 10,000 Kms. of non-NHOP HCtiona 
of National Highways to four lanes on BOT basis. 

Statement I 

State-wise details of National Highways 

SI,No. State NH Numbers Total length 
of National 

Highways 
(Km.) 

2 3 4 

1. Andhra Pradesh ·4, 5, 7, 9, 16, 16, 43, 63, 202, 205, 214 & 219" 4002 

2. Arunachal Pradesh "52, 52A & 153" 392 

3. Assam "31, 31B, 31e, 36, 37, 37A, 38, 39, 44, 51, 52, 52A, 52B, 53, 2838 
54, 61, 62, 151, 152, 153 & 153" 

4. Bihar "2, 19, 28, 2SA, 30, 3OA, 31, 57, n, BO, 81, 82, 63, 84, 85, 3312 
98, 99, 100, 101, 102, 103, 104, 105, 106 & lOr 

5. Chandigarh 21 24 

6. Chhattisgarh "8, 12A, 16, 43, 78, 200, 202, 216 & 217" 1810 

7. Delhi "1, 2, 8, 10 & 24" 72 

8. Goa .4A, 17, 17A & 17B" 269 

9. Gujarat "NE-1, 6, 8, SA, 8B, ee, 80, 8E, 14, 15 & 59" 2481 

10. Haryana .,, 2, 8, 10, 21A, 22, 64, 65, 71, 71A, 72 & 73" 1357 
11. Himachal Pradesh lOlA, 20, 21, 21A, 22, 70, 72 & 88" 1188 
12. Jammu & Kashmir lOlA, lB & lC" 823 
13. Jharkhand "2, 6, 23, 31, 32, 33, 75, 78, BO, 98, 99 & 100- 1603 
14. Karnataka ·4, 4A, 7, 9, 13, 17, 48, 63, 206, 207, 209, 212 & 218" 3570 
15. Kerala "17, 47, 47A, 49, 208, 212, 213 & 220" 1440 
16. Madhya Pradesh "3, 7, 12, 12A, 25, 26, 27, 59, 59A, 69, 75, 76, 78, 79, 86 & 92" 4664 
17. Maharashtra ·3. 4, 4B, 4C, 6, 7, 8, 9, 13, 16, 17, 50, 69, 204 & 211" 3626 
18. Manipur "39, 53 & 150" 954 
19. Meghalaya ·40, 44, 51 & 62" 717 
20. Mizoram .44A, 54, 54A, 548, 150 & 154" 927 
21. Nagaland ·36, 39, 61 & 150" 369 
22. Orissa "5, SA, 6, 23, 42, 43, 50, 200, 201, 203, 215 & 211" 3301 , 
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2 3 4 

23. Pondlcherry 46A & 68 53 

24. Punjab ·1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 & 95" 1557 

25. Rajasthan -3, 8, 11, 11A, 12, 14, 15, 65, 76, 79, 79A, 89 &8a" 4597 

26. Sikklm 31A 62 

27. TamH Nadu -4, 5, 7, 7A, 45, 46A, 458, 48, 47, 49, 88, g'/, 88, 205, 207, 3758 
208, 209. 210, 219 & 220" 

28. Tripura 44 & 44A 400 

29. Uttaranchal "58, 72, 72A, 73, 74, 87, 94, 108 & 109" 1075 

30. Uttar Pradesh "2, 2A, 3, 7, 11, 19, 24, 24A, 25, 25A, 26, 27, 26, 29, 58, 58A, 4942 
568, 58, 72A, 73, 74, 75, 76, 86, 87, 91, 92, 93, 96 & 9"-

31. West Bengal "2, 6, 31, 31A, 31C, 32, 34, 35, 41, 55, 60, 80 & 81· 1951 

Grand Total 58112 

sr.tement " 
Der.Hs of Natio",.' Highways Declared during last 3 yeatS 

SI.No. Name of State National Highway No. Total Length 
(In km.) 

1. Andhra Pradesh 219 128 

2. Arunachal Pradesh 153 40 
3. Assam 153 & 154 130 

4. Bihar 98, 101, 102, 103, 104, 105, 106 & 107 683 
5. Chhattisgarh 12A,216 & 217 278 

6. Gujarat 8E 220 
7. Jammu & Kashmir Ext. 18 85 
8. Jharkhand 98, 99 & 100 Ext. 75 513 
9. Karnataka 218 176 

10. Kerala 220 210 

11. Madhya Pradesh 59A. Ext. 68, 92, 12A, Ext. 75 988 
12. Mizoram 154 70 
13. Orissa 217, Ext. 203 448 
14. Punjab 95 225 
15. Rajasthan 90, 79A, Ext. 11 A 216 
16. Tamil Nadu 219, 220 77 
17. Uttaranchal 94. 72A, 108 & 109 378 
18. UHar Pradesh 91, 92, 93, 96, 97, Ext. 75, 72A, Ext. 58 1061 

Totat 6102 
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Food Adulteration 

"325. SHRI V. VETRISELVAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware that use of 
pesticides has been threatening food safely; 

(b) whether the Government are also aware that the 
food contamination by toxic heavy metal like arsenic. 
cadmium and lead found in various food products is more 
than permissible quantities; 

(c) if so. whether there Is any weH planned and 
effective system for regular monitoring of contamination 
in food and food products; 

(d) whether the Govemment propose to review the 
prevention of Food Adulteration Act for Incorporating 
necessary amendments keeping in view the suggestion 
received by various Ministries i.e. Consumer AffairS. 
Environment and Forest. Agriculture; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (e) The 
use of pesticides in crops is regulated under the 
Insecticides Act, 1968, implemented by the Ministry of 
Agriculture. The Registration Committee constituted under 
Section 5 of this Act, registers pesticides for use upon 
food crops in the country only after satisfying itself 
regarding efficacy of the pesticides and their safety to 
human health, animals and the environment. 

While registering the pesticides, the Registration 
Committee also prescribe the crops, peats and diseases 
for which the pesticides are to be used, their doses, the 
method of their application and the safety precautions or 
instructions to be followed for their use. 

If pesticides are used in the prescribed manner, than 
their use should not threaten safety of food. However, 
excessive use, misuse or abuse may result in uC881ive 
residues in foods, which may affect safety of food and! 
or human health. 

In order that the contaminants in food products do 
not exceed the safe limits, the Ministry of Health has 
prescribed Maximum tolerance limits for pesticides and 
different metal contaminants like lead, arsenic, cadmium, 
zinc and tin, etc. in food products under the Prevention 
01 Food Adulteration Rules, 1955. 

The StateslUTs are responsible for monitoring and 
implementation of the proviaiona of PFA Act, 1954. and 
PFA Rulel, 1965. In the country. The Ministry of 
Agriculture has been requested to introduce a 
comprehensive system of monitoring of pesticide residues 
in primary food products. 

A survey for presence of heavy metals in foods 
carried out by Directorate General of Health Servic81 In 
Collaboration with few Laboratories In 1986-97 Indicated 
that a majority of samples of food contains metallic 
contaminants but within the preecrlbed tolerance limits. 
However. there are reports of such contamination in some 
leafy vagetablee around Delhi. The matter Is being 
examined by the Ministry of Environment. The Ministry of 
Health will also be undertaking a fresh survey In this 
regard. 

The Prevention of Food Adulteration Act, 1954. is 
being reviewed. keeping in view the suggestions received 
from various quarters and the Miniatry's own analysis. It 
iI proposed to bring about neceeaary amendments to the 
Act including rationalization of the 'penalty structure; 
speeding up the Investigation and judicial process, 
strengthening the central machinery; and upgrading the 
food laboratoriel. 

Improvement of Educational Syatem 

*326. DR. CHARAN DAS MAHANT: 
SHRI ADHIR CHOWDHARY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment have revised 
norms for giving weightage to attendance and internal 
assessment to improve the present system of education; 

(b) if 80, the details and facts thereof; 

(c) whether these norms are likely to be Implemented 
all over the country; 

(d) if so, the broad guidelines drawn in this regard; 

(e) if not, the reasons therefor; and 

(f) the extent to which the Government propose to 
improve the deteriorating standards of education? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
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TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (OR. MURlI MANOHAR JOSHI): (a) to 
(e) The Union Govemment does no lay down any nanna 
for attendance and internal assessment in educational 
institutions. Norms have been laid down by the respective 
State or Central Boards for schools affiliated to these. 
The University Grants Commiellon, through Its Regulations 
regarding the minimum standards of Instruction for the 
grant of first degree through formal education, inter alia, 
provides that the maximum number of lectures, tutorials, 
seminars. pradicals etc., which a student shall be required 
to attend or being eligible to appear in the examinations, 
shall be as prescribed by the University which, on an 
average shall not be less than 75% of the total number 
of lectures, tutorials, seminars, practicals and any other 
prescribed requirement. 

(f) It is not true that the standard of Education is 
deteriorating. There has been progress in almost every 
parameter in regard of education. Concems regarding 
quality and equity are being continuously addressed by 
the Central and State Governments through appropriate 
interventions in education at all levels. Such interventions 
include infrastructure development, supply of teaching 
learning material, periodic revision of the curriculum, 
introduction of subjects in new and emerging areas, value 
education, Teachers' training and deployment and reforms 
In the examination system. Thill Is reflected in increased 
enrollments along with improvement in infrastructure and 
literacy rates, as well as Increased Intemational demand 
for certain sectors of Indian education. 

Per-Capita Income 

*327. SHRI A. NARENDRA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the per-capita income in the country has 
come down to haH during the last five years; 

(b) if so, the details thereof; 

(c) the per-capita income during 1995-96 and the 
per-capita income at present, State-wise; 

(d) the reasons for fall In the per-capita Income; 

(e) whether the per-capita income in India Ie 1888 in 
comparison to the per-capita income in neighbouring 
developing countries; 

(f) if so, the facts th8f8Of and , , 

(g) the steps taken by the Govemment to Increase 
per-capita Income In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): <a) 
No, Sir. 

(b) Does not ariae. 

(c) Details giving the atate-wl .. estimate. of per 
capita income during 1995-96 and 2000-01, both at current 
and constant (1993-94) prices, is given in the statement 
enclosed. 

(d) Does not arise as the per capita income has not 
fallen. 

(e) The per capita income in India is comparatively 
lesser than the per capita income of Bhutan, China, 
Maldlv81 and Sri Lanka. 

(f) The 8Itlmate. of per capita groa national Income 
in the neighbouring developing countrlee for the year 2001 
are as under: 

Per capita GfON National Income of India and 
Neighbouring Developing countriel, 2001 

(In US $) 

Bangladesh 360.0 

Bhutan 840.0 

China 890.0 

India 480.0 

Maldives 2000.0 

Nepal 250.0 

Pakistan 420.0 

Sri Lanka 880.0 

Source: World Bank Web8lte 

(g) Tenth Five Year Plan airns at achieving the growth 
rate of 8 per cent per annum. The major at. delineated 
In the Tenth Five Year Plan document to Increase the 
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rate of growth and thereby the per-capita income include manufacturing sector. Incruee In the rate of growth Is 
special emphasis on agriculture sector, increasing public expected to bring about suetalned .lmprovement In the 
investment and better capacity utilisation in the quaHty of life of the people and their income level,. 

Statement 

Estimates of Per Capita Net State Domestic Product (Per Capita Income) of 1996-96 
and 2000-01 at current and constant (1993-94) prices 

M on August 8, 2003 

(In Rupees) 

SI.No. State/UT 1995-96 2000-2001 (P) 

at constant at Current at constant at Current Prices 
Prices Price. Prices 

2 3 4 5 6 

1. Andhra Pradesh 8088 10018 10059 16562 

2. Arunachal Pradesh 9352 10956 9575 15640 

3. Assam 5760 7001 5867 10467 

4. Bihar 2728 3041 3345 5108 

5. Jharkhand 8105 6905 NA 9017 

6. Goa 17929 22207 27787 48075 

7. Gujarat 11649 13865 12975 19228 

8. Haryana 11545 14213 13759 23057 

9. Himachal Pradesh 8801 10607 10942 18920 

10. Jammu and Kashmir 6732 7783 7386 12781 

11. Kamataka 8368 10217 11910 18041 

12. Kerala 8748 11489 10627 19463 

13. Madhya Pradesh 6790 7809 7198 10666 

14. Chhattisgarh 6474 7479 8587 10580 

15. Maharashtra 13221 18152 14335 22179 

16. Manipur 5612 6875 7955 12823 

17. Meghalaya 7537 8644 9427 14654 

18. Mizoram NA 10953 "NA 18491 

19. Nagaland 9848 11057 NA NA 

20. Orissa 5204 6985 6683 9273 

f 
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2 3 4 5 6 

21. Punjab 13008 15471 15390 25048 

22. Rajasthan 7216 8467 8165 12557 

23. Sikkim 7633 890S NA 15550 

24. Tamil Nadu 10146 11818 12944 20367 

25. Tripura 5707 6828 8372 14348 

26. Uttar Pradesh 5229 8299 5nO 9721 

27. Uttaranchal NA NA NA NA 

28. West Bengal 7492 9041 9765 16115 

29. A&N Islands 15317 18680 15831 24563 

30. Chandigarh 22524 26734 29208 44397 

31. Delhi 18998 22364 24450 38864 

32. Pondicherry 9873 12276 18500 31358 

All-India 8489 10149 10306 16707 
Per Capita NNP 

Source: For 51. No. 1~-Dlrectorate of Economice & Statiatica of reepectlve StateIUT Governmenta, and for AU-lndIa-Central 
Statistical Organisation 

NA: Not Available 
P: Provisional 

Faull R.. In DeIhl, MumbIll and Pune 

*328. SHRI ASHOK N. MOHOl: WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
be pleased to state: 

<a) whether the faun rate of telephone has gone up 
in Delhi, Mumbai and Puneand the complaints are not 
being attended to promptly despite repeated requests; 

(b) whether there is a special ceQ to lodge compIainI8 
if these are not attended to within two or three days; 

(c) whether the Govemment are aware of the fact 
Itlat many landline subscribers are sundering their phones 
due to the poor services provided by MTNl and BSNl; 

(d) if so, the steps taken by the Government to make 
the Government machinery more efficient and open 
another special cell to lodge complaints If these .... not 
attended to within two or three days; 

(e) whether there Is any proposal to keep separate 
record of thoee complaints not attended to by the officials 
within two or three days and to punish the guilty officials; 
and 

(f) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) No, Sir. 
The fault rate in DelhI, Mumbai and Puna has, In general, 
gone down. Complaints are also attended to promptly. 

(b) Yes, Sir. SpecIal cella are functioning under each 
Area General Manager to look after such complaints. 
Further, customers can approach varioua officers Uks Sub-
Divisional Officer, Divisional Engineer, Area Manager, 
General. Manager an even higher ups. 

(c) Sir, the reasons for surrender of telephones are 
not attributable to quaHty of service and are for following 
re8lon8 .. pet' survey conducted by MTNl, Murnbal 
during November, 2002 to January, 2003: 
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(1) Surrendering of lecond Phone due to Improved 
service. 

(2) Taking WLL (Wireless in Local Loop) or GSM 
(Global System for Mobile Communication) 
connections. 

(3) Closing of offlcesl .. tabllshments. 

(4) Surrendering due to economic reasons. 

(5) Shifting of residence/offices. 

(6) Partial migration to other operators, for getting 
service from two operators. 

(d) In order to make performance of MTNL and BSNL 
more efficient, following stepe have been taken: 

(i) Computerised fault reporting system Introduced, 
which helps in booking, testing and sending the 
faults to the concerned line staff. 

(il) Line sta" is provided with pagers for easy 
communication and follow up with the testing 
staff for speedy clearance of faults. 

(iii) Six days a week for all field officers Including 
line staff. 

(iv) Accessibility of Area Managers on an working 
days between 3 to 5 PM without appointment. 

(e) and (I) Sir, there is already a computerised fault 
repair service in each Exchange at Deihl, Mumbal and 
Pune from which pending fault duration-wise are available. 
The computerised system generates duration-wile fault 
data-i.e. a fault that has persisted or more than 24 
hours, for 48 hours, for 3 days and for one week. These 
are been by Area Managers and Area General Managers 
on a daily basis. The rebates on monthly rental are 
generated for more than 7 days faults automatically. 
Necessary action is taken against the guilty officlala after 
due investigation of cause of delay. 

Pestlclclea In Minerai Water 

'329. SHRI BIKRAM KESHARI DEO: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleuec:t to ltate: 

(a) whether there had been a report that the bottled 
mineral water manufactured by reported companiea was 
found to be contaminated by 5 percent pesticidel 
residues; and 

(b) if so, the steps being taken by the Government 
in this rogard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) A 
report prepared by the NGO, Centre for Science and 
Environment, New Deihl, had stated that pesticide residues 
ranged from 0.0015 mgIIitre to 0.0622 rT9IItre in packaged 
drinking water which were more than EU limits. 

The requirements of pesticide residues In the 
standards of Packaged Drinking Water have been revised 
vide Government of India Notification GSR 554(E) dated 
18.7.2003, wherein level of 0.0001 mgIIts. For Individual 
pesticides and 0.0005 1T9'b. for total peaticIdea has been 
prescribed. These requirements shall come Into force w.e.f. 
1.1.2004. 

Family Planning Programme 

*330. SHRI K.E. KRISHNAMURTHY: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleued to state: 

<a) the total grant-in-aid provided by the Government 
to each State for the implementation -of Pamlly Planning 
Programme during the last three years; 

(b) the details thereof, State-wise; 

(c) whether the Govemment are aware that some 
States have not utilized the grant property during the 
period; 

(d) If so, the details of such States; and 

(e) the effective measures being taken by the 
Government to encourage the people to adopt smaI family 
norm? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER O~ PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
Funds are provided by Govemment of India to Sat .. for 
(i) Infrastructure (in cash for salary, rent, contingency; In 
kind for supply of contraceptive., drugs, vaccines; & 
towarda compenaation for sterilisation), and (il) Other 
Programmes [Reproductive & Child Health (RCH) 
Programme; Information, Education & Communication 
(lEC): Area Projects; National Maternity BenefIt Scheme 
(NMBS); and Empowered aCtion Group (EAG)). The 
releases made during the last three yeant-2DOO-01 to 
2002-03, State-wise, are given In the atatement encIoMd. 

The full amount released for Infrastructure Is generallY 
sppnt by; the Stat.. and any upendlture incurred by 
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them in excess of the rele .... are claimed by the States 
as arrears on submission of the audited statement of 
expenditure. However, in respect of other programmes, 
the States are unable to fully utilize the grants releued 
to them leading to unspent balance lying wiIh them. The 
statement at Annexure also indicates the grants-in-aid 
released and expenditure reported by the States for Other 
Programmes. 

(e) The Government has taken up several initiatives 
since the adoption of the National Population Policy 2000, 
to address the issue of growing population. An 
Empowered Action Group (EAG) has been created to 
focus on the specific unmet needs of the eight eocio-
demographicaNy lagging State. viz. Bihar, Jharkhand, 
Madhya Pradesh, Chattisgarh, Uttar Pradesh, Uttranchal, 
Orissa and Rajasthan. To improve the access to primary 
health care facilities at the grass root level, specially in 
the demographically weaker States, the existing gap of 
the institutions involved in the delivery of health & family 
welfare services is being filled up. Compensation money 
for acceptors of sterilisation and IUD Insertion hal aIIo 

been Increued significantly. New contraceptives namely 
IUD 380A and the Emergency Contraceptive piA have 
been added to the programme. 

In order to reduce the infant mortality and mate mal 
mortality, several initiatives for improving neo-natal, Infant 
& maternal care at primary health care Institutions have 
been undertaken under the RCH Programme. Some of 
the Important ones are National Matemlty BenefIt Scheme, 
Pulse Polio Immunisation Programme, contractual 
appointment of staff (ANMs, Public Health Nurse, safe 
Motherhood consultants), etc. To Involve the NGOs In 
more meaningful rnanner, the guidellnel have been 
revised to ensure that NGOs shift from advocacy to 
service delivery. The Janaankhya Slhlrata K06h hu also 
been eatablished in the Department of Family Welfare 
with a corpus of As. 100.00 cro,.. for mobilizing funds 
from the national voluntary organizations, corporate sector, 
indUStry, trade organizations and individuals to specifically 
aid projects dellgned to contribute to population 
stabilization. 

State-wise Re/easss on Infrastructure (including compenatlon for Sterilisation & Supplies in Kind) and other 
Programmes (RCH, AI88 Projects, lEe, NUBS & EAG) during the lat three yeal8-2000-01 to 2002-03 

(Rs. In Lakhl) 

SI.No. Name of StateJUT Infrastructure Other programmes 

2000-01 2001-02 2002-03 Total 2000-01 2001"()2 2002'()3 Total Expenditure 
refeueI reported out 

ottotai 
reIeueIfor 

Other 
Programmes 

2 3 4 5 6 7 8 9 10 11 

I. Andhra Pradesh 12792.20 14080.39 16895.04 43767.83 5747.89 5382.93 2883.33 1399.16 9900.70 

2. Arunachal Pradesh 379.17 548.77 487.44 1415.38 182.40 194.87 335.65 722.12 458.46 

3. Assam 7893.03 1039.42 13444.15 32178.60 2835.39 3203.98 897.29 6936.66 6013.43 

4. Bihar 18024.50 13876.73 1832.84 50244.07 2798.06 2407.59 4392.11 9597.76 286328 

S. Chhattisgarh 0.00 5093.50 6288.12 11380.32 314.10 1145.93 823.02 2283.05 305.06 

6. Goa 385.83 341.32 153.35 88O.SO 27.45 39.71 30.57 97.73 91.84 
7. Gujarat 10479.94 11 •. 35 12574.04 34120.33 1374.81 8232.48 1754.02 11361.29 4479.89 
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Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Prade&tI 

Maharashtra 

Manipur 

MeghaJaya 

Mizoram 

Nagaland 

20. Orissa 

21, Punjab 

22. Rajasthan 

23, Sikkim 

24, Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Ultaranchal 

28. West Bengal 

T olal·AII States 

UTI with Liglalature 

1. Delhi 

2, Pondicherry 

UTI without Legislature 

" 
2. 

3. 

4. 

5. 

A&N Islands 

Chandigarh 

O&N Haveli 

Daman & Diu 

Lakshadweep 

3 

4115.68 

2405.21 

2448.41 

0.00 

10582.62 

6995.28 

16297.93 

18250.15 

1087.50 

764.29 

505.42 

530.27 

7582.67 

4362.60 

13034.87 

445.57 

11817.21 

AUGUST 13,2003 

4 

4221.42 

2658.33 

2661.76 

6970.85 

11442.08 

7176.35 

5 6 

4556.41 12893.51 

3202.69 8266.23 

2812.94 7923.11 

7375.96 14346.81 

15415.17 37439.87 

73n.79 21549.42 

12376.53 10894.87 39569.33 

17544.21 20308.94 54103.30 

1636.48 

1185.78 

873.80 

796.34 

8935.83 

4611.20 

1475.16 

1175.70 

875.24 

954.24 

4199.14 

3125.n 

2254.46 

2280.85 

8805.90 25324.40 

2458.08 11431.88 

13214.32 16119.60 42368.79 

739.22 

13076.15 

548.31 1733.10 

14703.85 39397.01 

7 

1727.14 

459.28 

579.59 

37.00 

5682.01 

1230.36 

3791.78 

1361.35 

438.39 

88.95 

75.86 

188.81 

1869.88 

759.91 

4918.98 

56.83 

4238.56 

8 

1327.67 

288.72 

353.68 

914.93 

7252.59 

1325.13 

3499.37 

4619.57 

920.13 

204.20 

790.47 

In.45 

3594.29 

743.25 

6845.33 

94.48 

2825.48 

to Questions 

9 

1348.88 

464.04 

10 

4403.69 

1210.04 

72 

11 

3054.71 

995.54 

399.80 1333.05 817.51 

1015.06 1966.99 0.00 

2885.55 15800.15 12966.03 

1007.42 3562.91 34 15.98 

3167.23 10458.38 

3761.90 9742.82 

233.11 1591.63 

118.58 411.73 

736.27 22n .60 

285.11 631.37 

1185.09 

387.79 

6649.26 

1'890.95 

8385.21 

4975.60 

1452.57 

350.92 

1761.27 

373.91 

3614.29 

1854.96 

3276.08 15040.39 10789.01 

113.99 265.30 132.16 

2145.87 9209.91 4063.46 

1082.43 16n.99 1459.83 4220.25 194.02 539.59 251.6 984.n 462.44 

31204.15 30424.64 35952.25 97581.04 10212.67 13080.28 14673.94 37966.89 30253.43 

0.00 3n8.19 2811.56 6589.75 208.59 632.88 457.21 1298.88 403.62 

12080.n 13305.07 14202.80 39588.6 3951.70 4049.46 1592.80 9593.96 9958.89' 

193147.70 215353.02 241650.n 650151.49 55996.76 74884.40 50602.87 181284.03 121973.n 

1802.81 

463.76 

220.61 

237.71 

70.85 

81.54 

43.20 

2090.42 

487.57 

238.68 

246.67 

67.89 

93.71 

55.45 

1103.78 

452.16 

410.23 

369.16 

81.99 

124.27 

58.07 

4997.01 2332.46 

1403.49 34.29 

86.52 

853.54 

220.73 

299.52 

156.72 

43.16 

124.43 

14.31 

11.15 

29.14 

1288.59 

34.35 

147.59 

31.70 

25.43 

19.74. 

20.60 

768.57 4369.62 4899.55' 

33.54 102.18 128.40' 

27.47 

29.17 

19.06 

43.21 

16.35 

218.22 

185.30 

58.80 

74.10 

66.09 

78.58 

70.96 
40.38 

36.95 

35.84 

Total (UTs) 2920.48 3280.39 2599.66 8800.53 2588.93 1548.00 937.37 5074.31 5290.66 -
Grand Total 196068.18 218633.41 244250.43 658952.92 58585.70 76232.40 51540.24 186358.34 127264.43 

'The expenditure reported is higher than the I'IIIues made on accounl 0/ Itfe un~ balances available with the StaI8I 0/ p!8Yioua years ,.,..; 
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Progre.. of Eat-W. Corridor 

'331. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the progress of the East-West corridor from 
Saurashtra to Silchar; 

(b) the amount spent so far on this corridor project; 

(c) whether there is any monitoring mechanism vis-
a-vis money spent, work progress, quality of work etc.; 

(d) if so, the details thereof; 

(e) whether there is any provision to improve the 
highways connecting the end of this corridor; and 

(f) if so, the details thereof? 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS AND MINISTER OF URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION (MAJ. GEN. (RETD.) B.C. 
KHANDURI): (a) The progress of East-West corridor under 
National Highways Development Project is as under: 

Total Length 3491 km 
(excluding 149 km common with GO) 

Under Implementation 185 km 

Already four laned 106 km 

Balance to be awarded 

Target date of completion 

3200 km 

December, 2007. 

(b) An amount of Rs. 631.21 cra. has been spent 
by National Highways Authority of India (NHAI) tiU date. 

(c) and (d) The following monitoring mechanism viz-
a-viz money spent, work progress and quality of work 
etc. is in place: 

(i) The supervision consultants have been engaged 
for projects under execution and they are 
responsible for day to day monitoring of 
expenditure, progress and quality works. 

(ii) The Project Director of NHAI at Project 
Implementation Unit monltora pr0je0t8 on daily 
basis. 

(iii) The projects are monitored by NHAI 
Headquarters by' way of dallylweeiclylmonthly 
reports and Inspections. 

(w) The projects are also monitored by Hon'bla 
Minister of RT&H on regular basis. 

(e) and (f) No specific provision for improvement of 
National Highways conneoIIng to the end of East-Weet 
Corridor hall been made. However, this work is carried 
out on normal basis aubject to availability 0' fundi. 

*332. SHRI T.M. SELVAGANPATHI: 
SHRI VINAY KUMAR SORAKE: 

Will the Minister 0' DISINVESTMENT be pleased to 
state: 

(a) whether the Govemment have decided to put on 
hold the disinvestment of various public sector 
undertakings, including the National Aluminium Company; 

(b) if so, the details thereof, PSU-wise and the 
rationale behind disinvestment of profit making PSUs; 

(c) whether with the above decision the companies 
that spent considerable time and money in preparing bids 
and evaluating the potential c08t are now facing an 
uncertain future; 

(d) If so, whether the Govemment plan to announce 
a clear policy of disinvestment In respect of those 
companies where the proposal of disinvestment has been 
put on hold; and 

(e) if so, the details thereo'? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) and (b) 
No, Sir. Disinvestment of varlou8 Public Sector 
Undertakings (PSU8) has not been put on hold. However, 
because of the situation arising out of local opposition 
that disrupted due diligence in the case 0' NALCO 
disinvestment is not being pursued at present. As per 
the policy of the Government, all non-strategic PSUs are 
to be dislnvested irrespective of whether they are profit-
making or loss-incurring, except In the case of Indian 011 
Company (IOC), 011 and Natural Gas Company (ONGC) 
and Gas Authority of India Ltd. (GAIL), where the 
Government's holding wttl not be reduced below 51 %. 
011 India Ltd. (OIL) is atao not to be dlsinvested. 

(c) to (e) There is only one case, namely, that 0' 
NALCO In which the declelon to disinvest was taken by 
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Government but implementation of that decision is not 
being pursued at present. The policy of the Govemment 
on disinvestment is clear and unambiguous. There are 
45 PSUs in which disinvestment decision Is being 
implemented while in two other cases, though 
disinvestment processes have been completed, the 
transactions are awaiting decisions from the Supreme 
Court and BIFR. 

Prevalence 01 T.B. 

·333. SHRI NARESH PUGLIA: 
SHRI Y.V. RAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether according to a WHO report released 
recently more than 4.5 million people in India are suffering 
trom Tuberculosis (TB), the highest number of T.B. cases 
reported in the world; 

(b) it so, whether 1.8 million new cases are detected 
every year in the country; 

(c) if so, the details thereof alongwlth the reasons 
therefor; 

(d) whether the WHO has blamed India's healthcare 
sector as 'underfunded' and stated that 'unless both public 
and private doctors participate, the disease will continue 
to spread'; 

(e) if so, whether the Government propose to 
introduce a new system of treatment of T.B.; and 

(f) if so, the detalls thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (f) Yea, 
Sir. India accounts for nearty 113 of global TB burden. It 
is estimated that about 2 million new TB cues are 
occurring every year in the country OlAt of which about 
1.2 million new TB cases are detected and put on 
treatment under the National TB Control Programme. Rest 
of the cases report to the private sector. The incidence 
of TB in India estimated by WHO Is lower than the rate 
of incidence in many high burden countries but due to 
the large population size in India the actual number of 
patients in the country Is larger. 

There are adequate funda for implementation of 
Revised National TB Control Programme (RNTCP). ~ 

To control the disease, National TB Control 
Programme is in operation in the country since 1962. 
This could not achieve the desire results. Therefore, 
revised National TB Control Programme. widely known 
as DOTS, which is a WHO recommended strategy, Is 
being implemented in a phased manner, with the objective 
of achieving cure rate of 85% of new spmum positive 
cases and to detect at least 70010 of such cases. Diagnosis 
by sputum microscopy instead of by X-ray helps in 
detecting and curing infectious cases on priority. Facilities 
for diagnosis by sputum microscopy have been 
decentralized and strengthened. Drugs are provided under 
observation and patients are monitored so that they 
complete their treatment. Drugs are provided fretJ of cost 
in patient-wise boxes. 

The project districts have reported a cure rate of 
more than 80% which means more than 8 out of every 
10 patients diagnosed and put on treatment under revised 
strategy are successfully treated. This is double that of 
the earlier programme. 

To make the programme more accessible to larger 
segments of the population, and to supplement the 
Govemment efforts in this direction, emphasis is being 
given to also involve medical colleges, all general 
hospitals, private practitioners and NGOs in the 
programme. DOTS coverage is being rapidly expanded 
in the country. From 20 million coverage in 1998, about 
700 million population has been covered at present. It Is 
envisaged to cover 850 million population by 2004 and 
the entire country by 2005 under the revi8ed strategy. 

Dlalnveatment 01 SCI 

·334. SHRI IQBAL AHMED SARADGI: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether the Cabinet Committee on .Diainvestment 
has decided to invite fresh Expressions of Interest (EOls) 
for 51% SCI equity; 

(b) If so, whether the eariier FDI cap of 25% stake 
set for SCI has been removed; 

(c) whether this would imply that foreign linea can 
bid for 51% Btake-or majority stake-in SCI; and 

(d) If so, the extent to which it has been helpful for 
the shipping industry? 

THE MINiSTER OF COMMUNICATIONS AND 
IN~ORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): <a) Ves, Sir. 
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(b) Ves, Sir. 

(c) Ves, Sir. 

(d) The removal of the earlier cap on FDI 
participation, will bring the terms of the SCI disinvestment 
in conformity with the exiating FDI policy for the shjpplng 
sector. 

Deere... In Landllne Phone Connection. 

"335. SHRI AVTAR SINGH BHANDANA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGV be pleased to state: 

(a) whether the Mahanagar Telephone Nigam Umited 
(MTNL) and the Bharat Sanchar Nigam Umited (BSNL) 
have witnessed a decrease in the number of landllne 
telephone connections during the last one year; 

Unit 

MTNL 

BSNL 

Status of landllne as on 
31.3.2002 
(In lacs) 

45.42 

334.01 

(b) Does not arise in view of (a) above. 

(c) Number of telephones 8urrendered or 
disconnected in Delhi and Mumbal during the year 
2002-03 are: 

Delhi-1,51,558 and Mumbai-2.08,606 

(d) and (e) No, Sir. Probable reasons for 
disconnection/surrender of landllne include: 

" Switching from landlinee to cellular phonee 

" Surrendering of extra telephones due to 
improved availability and reliability of phoneS 

• Surrender of OYT and Tatkal category 
telephones to get refund of deposit on account 
of improved availability of telephones In general 
category 

• Partial migration to private operators 

• Disconnection In a particular SSA for ehlft to 
another SSA (which Is treated as surrender of 

(b) If 10, the detalla thereof, State-wlae, with reapect 
to BSNL connections; 

(c) the details of telephone connections that have 
been either surrendered or disconnected in Deihl, Murnbai 
during the above period; 

(d) whether decline in landline telephone connections 
of MTNL and BSNL is attributed to the poor service 
provided by them; and 

<e> If so, the steps the Govemrnent propose to take 
to Improve their services In the country? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) No, Sir. 
MTNL and BSNL did not wItneee any dec ...... in number 
of landHnea (including WLL) during the year 2002-03. The 
number of landlln .. (including WLL) of the two PSUs .. 
on 31.3.2002 and 31.3.2003 ie sa follows: 

Status of landline as on Growth during 
31.3.2003 2002-03 
(In lacs) (in lacs) 

46.90 1.48 

359.33 25.32 

telephone for the outgoing SA, aI&o known as 
All India Shift) 

• Certain buslne .. es not performing too well 
financiaJly l'88ultlng In surrenders. 

MTNL and BSNL have Initiated .. veral measures to 
further improve their .ervices. Th... ar. aimed at 
improving reliability and making the Hrvices customer 
friendly & competitive. 

HlVIT.B. ea... 

*336. SHRI MANIKRAO HODLYA GAVIT: 
SHRI RATTAN LAL KATARIA: 

WI the MiIWt8r of HEALTH AND FAMILY WELFARE 
be leased to state: 

(a) whether WHO while expreaaing eerious concem 
over two Iakh victim. of HIV getting Infected with T .B. In 
India t.s wamecl the Govamment that If concrete ateps 
a... not taken In the meanwhile, India may face a far 
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greater crises of HIV and T.B. 88 reported in the Raahtriya 
Sahara dated July 21, 2003; 

(b) if so, the facts thereof; and 

(c) the concrete steps takenJbelng taken by the 
Government to deal with the crises? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) In a 
press release dated 15th July 2003, the Wortd Health 
Organization has called for widespread access to free 
anti-tuberculosis drugs and quality car. for people living 
with HIV along with renewed efforts to Increase anU-
retrovirals (ARVs) In developing countries. Currently, 
tuberculosis is the bigger killer of people with AIDS. Anti 
tuberculosis drugs are a cocktail of medicines (isoniazid, 
rifampicin, pyrazinamide and ethambutol) that, when taken 
properly. are more than 95% effective Incurring 
tuberculosis regardless of a person's HIV status. 

India has the largest number of TB cases In the 
world. There are already 180,000 Indians living with HIV 
who are also infected with TB. The DOTS programme in 
India is one of the most rapidly expanding programmes 
in the world. Anti-tuberculosis drugs used through the 
DOTS strategy can prolong the lives of people living with 
HIV. 

Recognizing the serious threat posed by the dual 
epidemic of HIV and TB, the Govemment of India has 
adopted the DOTS strategy being practiced under the 
Revised National Tuberculosis Control Programme 
(RNTCP). and has improved the management of both 
tuberulosis and HIV. 

States with high prevalence of HIV Infection have 
been prioritized for RNTCP coverage. A jOint action ptan 
on HlvrrB programme co-ordination was developed in 
November. 2001, between the National AIDS Control 
Organisation (NACO) and the Central TB Division 
(responsible for implementation of RNTCP). Although the 
initial focus was on the six high HIV prevalence states, 
this joint action plan is being gradually expanded in a 
phased manner. to cover other states. 

Price. of Eeeentle' Drup 

'337. SHRI KHAGEN CAS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government propoeed In the NAM 
Health Minister's Conference In Johannesburg that 
developing countries should give' each other legal and 
administrative support to produce and market drugs at 
reduced prices; 

(b) If 50, the response of the other countries thereto; 
and 

(c) the details of at.". taken by the Government for 
producing essential drugs at reduced prices in the 
country? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): <a) to (c) The 
Minister'S of Health of the Non-aligned countries met in 
Johannesburg, South Africa in March, 2001, to discuss 
health policy issues including securing access to essential 
medicines at affordable prices. The Ministers of Health 
agreed that countries should not be hindered in their 
efforts to exercise the options available to them under 
international agreements, including compulsory licensing 
and parallel importation, to protect and advance access 
to life saving and essential medicines and consistent with 
national laws and international agreements. The Ministers 
stressed the need to explore and expand the opportunities 
for South-South cooperation with particular reference to 
HIVIAIDS related drugs. 

The National Pharmaceutical Pricing Authority 
(NPPA), under the Department of Chemicals and 
Petrochemicals, administers the Drug Control Price Order. 
The drug policy, as amended from time to Ume, is directed 
towards ensuring abundant availability of quality drugs at 
reasonable prices. The Ministry of Health & FamHy Welfare 
had recommended that essential drugs should be under 
the scheme of price control or price monitoring. Recently, 
the Ministry of Health and Family Welfare has expanded 
the list of essential drugs from 279 to 354. 

India'. Cultural Flel.tlona 

*338. SHRI ANANT GUDHE: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

<a) whether the Government have formulated any 
pplicypertaining to India'. external cultural relations; 
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(b) if 80, the salient featuf88 of the said policy; 

(c) whether the Indian Council for Cultural Relations 
(ICCR) has done outstanding work abroad; 

(d) if so, the details of the works undertaken during 
each of the last two years; 

(e) the details of the amount spent on the Council 
during the said period; 

(I) whether the Government have reviewed the 
expenses incurred by the Council; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(g) India's extemal cultural relations policy alms to depict 
the rich and diverse cultural heritage of India and 
strengthen cultural relations and mutual understanding with 
other countries. The Indian Council for Cultural Relations 
is the primary agency for implementing this policy for 
which it undertakes' a wide range of activities such as 
exchange of cultural delegations and distinguished visitors, 
organization of exhibitions, granting scholarships to foreign 
students. organizing seminars and conferences of cultural 
significance etc. 

ICCR has been successful in implementing India's 
external cultural relations policy. During 2001-02 and 2002-
03, the Council spoll8Ored the visit of 63 and 78 Indian 
performing artistes/groups respectively to various countries. 
Many of these artistes/groups also participated in major 
international events/festivals. To promote Intellectual 
eXChanges. the Council sponsored in 2001-02 and 
2002-03 respectively the visit of 38 and 45 eminent 
Indians abroad so that they could give lectures and 
interact with their counterparts in other countries. Apart 
from mounting four major exhibitions in different countries, 
the CounCil also commissioned and sent bustsMe size 
statues of important national leaders for Installation at 
prominent places in different countries. To further its 
objectives, the Council also maintained fifteen cultural 
centres abroad. 

The Council has spent an amount of As. 39.74 
crores during 2001-02 and Rs. 44.80 crores during 
2002-03. 

The expenses of the Council are periodically 
reviewed by its Finance Committee, which Includes the 
Financial Adviser of' the Ministry ·of External Affalr8. The 

expenses of the Council are also audited by the OffICe 
of· the Comptroller and Auditor General of india. Baaed 
on periodic reviews, the budgetary allocation for the IOCR 
has been increas&d to R.. 54.50 crorea for the year 
2003-04 from Rs. 42.00 crorea In the year 2002-03. 

Joint Agrument. to Fight Terrorlam 

*339. SHRI SUKDEO PASWAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government have Signed any 
agreement/memorandum with Bhutan, Myanmar and 
Bangladesh to start joint action against terrorist activities; 

(b) if so, the details thereof; 

(e) whether the Govemment have entered into an 
agreement with Nepal as well; 

(d) if so, the extent to which these agreements would 
help in effectively combating terrorism? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) to (d) 
No, Sir. We have not signed any agreement/memorandum 
with Bhutan, Myanmar, Bangladesh and Nepal to start 
joint action against terrorist activities. However, our 
concerns regarding activities of terrorists and Insurgents 
are discussed in bilateral forums with all these countries. 
We encourage them to cooperate with us in combating 
these activities. 

Adult .... ted Pepat and Coke Drink 

*340. SHRI K. MALAISAMY: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the Government are aware that drinking 
of Pepal and Coke are injurious to health as they contain 
ascetric acid which Is generally used to clean toilets as 
a germicide; 

(b) if '0, the details thereof; and 

(c) the corrective measures proposed to be taken 
by the Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMASWARAJ): (a) to (c) 
Ascetric aid is not listed in the list of acids. 
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The acids aUowed to be used in soft drinks under 
PFA rules are citric acid, acetic acid, fumaric acid, tartaric 
acid, phosphoric acid, lactic acid, sorbic acid and malic 
acid. These acids are anowed as acidifying agents and 
also buffering and neutralizing agents. 

These acids have been approved by Codex 
Alimantanus Commission for use in different food products. 

{English] 

Construction Near Ma~ld Moth 

2760. SHRIMATI PRABHA RAU: 
SHAI VILAS MUTTEMWAR: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether Masjid Moth in Delhi has been declared 
a protected monument; 

(b) if so, whether permission has been granted to 
the shops and temple which have come up near the 
monument recently; 

(c) if so, the details of the constructions a10ngwith 
the year of construction; and 

(d) if not, the steps taken by the Govemment to 
remove these structures? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a) Yes, Sir. 

(b) and (c) Archaeological Survey of India has not 
granted any permission for the construction of shops and 
the temple in the prohibited and regulated area of Moth 
ki Masjid. 

(d) Under the provisions of Ancient Monuments and 
Archaeological Sites and Remains Act, 1958 and Rules 
1959, action has been taken by the Archaeologic:alSUrvey 
of India against the unauthorised construction in the 
prohibited and regulated area and the concerned 
authorities of Revenue, Police. MCD. DDA have alao been 
requested to remove such unauthorised constructions. In 
rAspect of a residential building a case is pending before 
the Hon'ble High Court and the maHer i8 therefore 
subjudice. 

Grlnt-ln-ald tor FPP 

2761. PROF. A.K. PREMAJAM: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleaaed to state: 

(a) whether the Kerala Industrial Infrastructure 
Development Corporation has submitted any proposals 
for sanction of grant-In-aid for food processing units; 

(b) if so, the details thereof; 

(c) the number of proposals received and approved 
80 far; and 

(d) the reasons for delay in the case of proposals 
which are not approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (a) to (d) No proposal seeking financial 
assistance for setting up of food processing, industries 
has been received from Kerala Industrial Infrastructure 
Development Corporation (KINFRA). However, out of 24 
proposals for setting up of food proceulng Industries 
recommended by KINFRA till 31.3.2003, 4 proposals have 
been approved tor grant ot financial assistance. 
5 proposals have been rejected as these did not meet 
the norms of this Ministry including technical feasibility 
and economical viability. This M"lnlstry has sought 
additional Information from the concerned organizations 
in respect of 8 proposals. The remaining 7 proposals 
stand referred to the Technical Scrutiny Committee 
constituted by this Ministry. 

[Transilltion] 

Development of Tourl ..... In State. 

2762. SHRI BIR SINGH MAHATO: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of TOURISM AND CULTURE be 
pIeaaed to state: 

(a) the number of schemea included in Eighth FNe 
Year Plan and Ninth Five Year Plan to develop tourism 
in the states Including West Bengal and Jammu and 
Kashmir; 

(b) the amount allocated/released to the State 
Governments for the purpose during the said period along 
with the achievements made in this regard; 

(c) the concrete steps taken by the Government to 
develop tourilm in the states; and 

(d) the details of ongoing centratly Sponsored 
Tourism Projects In the States, Stalll-wiee? 
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THE MINISTEA OF TOUAISM AND CUL TUAE 
(SHRI JAG MOHAN): (a) During the Eighth Five Year 
Plan and Ninth Five Year Plan, Department of Tourism 
provided Financial assistance to State GovemmentsIUT 
Administrations under various schemes like construction 
of Tourist Complex/Tourist Bungalows, construction of 
VatriniwaseslVatrikas wayside Amenities, Refurbishment 
of Monuments/Heritage buildings, Adventure Sports 
equipments, SEL showlFlood lighting, fairs and festivals 
etc. 

(b) Based on the consultations held with the State 
GovernmentslUT Administrations, 2526 tourism projects 
involving Central Component of As. 530 crores were 
sanctioned In various StateslUTs including West Bengal 
and Jammu and Kashmir during the Eighth and Ninth 
five Vear Plan for development and promotion of tourism. 
Out of 2526 tourism projects, 1384 projects have already 
been completed. 

(c) and (d) Department of Tourism has Introduced 
the following schemes In the Tenth FIVe Year Plan for 
development of tourism Infrastructure in the country: 

(i) Integrated Development of Tourist Clrcuita 

(ii) Productllnfrastructure and Destination 
Development 

(iii) Assistance for Large Revenue Generating 
Projects. 

During the year 2002-03, two hundred twelve tourism 
projects with Central financial component of Rs. 111.21 
crores were sanctioned In various StateslUTs. 

NAFED 

2763. SHRI SUKDEO PASWAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether NAFED deals In import/export trade 
through private agency· by associating them as deemed 
exporters/importers; and 

(b) if so, the names of the .institutlons with which 
the NAFED has associated in carrying out Its import! 
export and related trade of gartic since 2000 till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) NAFED undertakes Imports and exports of various 
agricultural commodities directly and also on tie-up baaia 
with its business associates. 

(b) NAFED has not aaaociated any other Institution 
in import/export of garlic since 2000 tlU date. However, a 
list of the parties with which the NAFED has engaged In 
trading after the import of garlic since 2000 tiJl date is 
given in the statement enclosed. 

Statement 

Name of Parties 

1. Jayantilal Mangaldaa & Sons, Puna 

2. Vegetable & Fruit Coop. Marketing Society Ltd., 
Nasik 

3. IFC Overseas 

4. Supergarllc Centre, Vashl, Navl Mumbal 

5. Barun Traders, Vuhi, New Mumbai 

6. Rajeshkumar Sureshkumar & Co., VaaJti, Navi 
Mumbai 

7. Krantl Trading Co., Navl Vuhi, Mumbal 

8. Arjunlal Kantllal Co., VashI, Navl Mumbai 

9. Chillies & Garlic Commission Co., Vuhl 

10. Shlva Impex, Chennai 

11. AP Exports, Chennal 

12. Swath! Traders, Chennal 

13. Sri Balaji Enterprises, Chenna/ 

14. Laxml Varula Cold Storage, Colmbatore 

15. New Laxml Trading Co., Coimbatore 

16. Swamy Impex Karaikal 

17. Swagila Intemational, Colmbatore 

18. Nila Impex, Chennai 

19. Prabha Impex, Chennal 

20. Swarica Traders, Chennal 

21. LaxmI Impex, Channa! 

22. Global Intamational, Koikata 

23. Krishna Traders, Kolkata 

24. Sri Mamundy Chettiyar, Trichy 

26. Swanga .lndUltriea, CoimbatDle 

26. Jayantilal Mangaldas & Sons, Puna 
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27. Mahendra & Co, Mumbai 

28. Marutinandan Impex, Surat 

29. Shree Beckay Enterprises 

30. Mahavir Traders, Vashi, Navi Mumbai 

31. V. M. International, Mumbai 

32. Jullundar Potato, Vashl 

33. Bhatti Traders, Mumbal 

34. Chillies & Garlic Commission, Vashi 

35. Lucky Exports, Mumbai 

36. Noble Exports, Mumbai 

37. Jafsons Enterprises, Mumbai 

38. Rohan Exports, Mumbai 

39. O.K. Brokers, Mumbai 

40. Noorsons Enterprises, Mumbal 

41. Janata Central Coop. WR stores Ltd. Mumbai 

42. General Trade Point, Mumbal 

43. Nava Bombay Exports, Mumbai 

44. Om Prakash Arun Kumar, Mumbai 

45. Vishaka Exim Co. 

46. Sushmi Impex Exporters 

47. SSP International 

48. M.R. Exports. Mumbal 

49. Unik Traders 

50. MLR Exports. 

{English] 

Indian Archaeological and Herftage ServIce 

2764. SHRI SURESH RAMRAO JAOHAV: Will the 
Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Government have decided to 
create a New Indian Archaeological and HerItage Service 
(IAHS): 

(b) If so, the reuons therefor alongwlth details of 
the proposala; and 

(c) the steps being taken by the Govemment for 
proper preservation of the vast cultural aseets of the 
country? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a) There Is a proposal to create 
such a service. 

(b) To bring in greater professionalism In the 
management of archaeological monuments and optlma1 
utilization of the resources of the Archaeological Survey 
of India in integrating cultural assets. 

(c) There are 3622 Monuments and Sites of national 
importance under the care of the Archaeological Survey 
of India. Adequate attention is given for protection, 
conservation, preservation of the monuments/sites. There 
are two legislations viz. the Ancient Monuments and 
Archaeological Sites and Remains Act 1958 and the 
Antiquities and Art Treasures Act, 1972 governing the 
subject. 

excavation of Loat Clvlllation 

2765. SHRI M. DURAl: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 

<a) whether the Govemment have taken a decision 
to unearth lost civllieations and lost cttIee; 

(b) If so, whether the Government have set up a 
directorate for the same and the wone has commenced 
under the project named "Travels Around a lost civilisation 
and lost cities-; 

(c) If so, the details thereof; 

(d) whether the Government also plan to undertake 
excavation in Tamil Nadu; and 

<e) If so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): <a) Yes, Sir. 

(b) and (e) The organllatlonal-details are being 
worked out. For the present, wone has been undertaken 
through the existing branches. 

) 
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(d) and (e) The A.S.I. has proposed excavation at 
Proto-historic site at AcfJChchana"ur (Tuticorin) and Early 
historic site at Bandarpattlnam (Thanjavur) In Tamil Nadu 
besides underwater Investigation off shore at 
MahabBlipuram in Tamil Nadu. 

[Translation] 

VIP Lounge at Airport. 

2766. SHRI ASHOK ARGAL: WKI the Minister of 
CIVIL AVIATION be pleased to atate: 

(a) the total number of VIP Lounge and reserved 
car parking for VIPs in the various airports run by Airports 
Authority of India (MI); 

(b) whether the Government have received any 
complaint of disorderly behaviour with any VIP In a VIP 
Lounge in the recent past; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) A 
total of 111 Reserved Lounges and 38 Reserved Car 
Parking are provided at various airports for VIPs. 

(b) Yes Sir. Only two complaints have 80 far been 
reported this year, one for denial of use of VIP lounge 
at Aurangabad Airport and second for non-availability of 
drinking water in the VIP lounge at Guwahatl Airport. 

(c) Instructions have been l88ued to all Regional 
Executive Directors & Airports Directors, to ensure that 
all faCilities and courtesies are extended to VIPs 
immediately after their arrival and water is served without 
any delay. 

Loan to Private Firm. by Tourl.m Finance 
Corporation 

2767. SHRI MAHESHWAR SINGH: 
SHRI LAXMAN GILUWA: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether Tourism Finance Corporation has 
provided loans to private firms on different grounds; and 

(b) if so, the total loan provided to firms of Himachal 
Pradesh, Kerala, Kamataka, Tamil Nadu and Andhra 
Pradesh during the last five years, separately? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a) Tourism Flrance Corporation of 
India (TFCI) provides loans for Tourtam related projects 
after conducting detailed viability studylmarket research 
and taldng Into account the risk factor associated with 
each proposal. 

(b) A total loan of As. 234.25 crores had been 
sanctioned In the States of Himachal Pradesh, Kerala, 
Kamatake, Tamil Nadu and Andhra Pradesh during the 
last five years as per detalla below: 

1. Himachal Pradesh Nil 

2. Kerela Rs. 25.65 crores 

3. Kamataka Rs. 18.20 crores 

4. Tamil Nadu Rs. 110.65 crores 

5. Andhra Pradesh RI. 79.75 crores 

[English] 

Technology Minion on Cotton 

2768. OR. V. SAROJA: Will the Minister of 
AGRICULTURE be plealed to state: 

(a) whether the Government have cleared the 
scheme submitted by the Tamil Nadu Govemment under 
Technology Mission on cotton In June, 1999; 

(b) If so, the details thereof; and 

(c) if not, the reasons for delay In clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, Sir. 

(b) Does not arise. 

(c) The scheme of Tamil Nadu Govemment was not 
cleared as the Technology Mission on CoHon was 
launched by the Govemment of India in the year 2000. 
The Technology Mlaalon on Cotton is being implemented 
In 13 Stat.. including Tam" Nadu. 

Fund. for FI.hlng Harboura 

2769. SHRI KODIKUNNIL SURESH: WIll the Minister 
of AGRICULTURE be pleased to state: 
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(8) whether the Union Govemment have received 
proposals from State Governments to provide funds for 
upgradation of existing fishing harboura to European 
Economic Community standards; and 

(b) if so, details thereof and the action taken 
thereon? 

• 

SI.No. Name of the fishing 
harbour 

2 

GUJARAT 

1. 

2. 

3. 

Veraval 

Mangrol 

Porbandar 

WEST BENGAL 

1. Shankarpur 

2. Frasergunj 

KERALA 

1. Munambam 

2. Mopla Bay 

3. Chombal 

4. Puthlappa 

5. Neendakar. 

TAMIL NADU 

1. Chinnamuttam 

2. Turicorin 

Coat of the project 
(As. In lakh) 

3 

40.00 

40.00 

1B.00 

40.00 

40.00 

227.00 

40.00 

40.00 

40.00 

40.00 

40.00 

40.00 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMOEO NARAYAN YADAV): 
(a) and (b) Yes, Sir. The Union Govemment has received 
proposals for upgradatlon of eJCistlng fishing harbous from 
the Governments of Gujarat, West Bengal, Kerala, 
Kamataka, Tamil Nadu and Orissa. Details of proposals 
received and action taken by the Union Government on 
the proposals Is given In the statement enclosed . 

Approved. 

Approved. 

Approved. 

Approved 

Approved 

Action taken 

4 

Approved under the ASIDE IOheme. 

The State Government has been requested to Il.IbrnIt 
revised project reports. 

The proposals recently received. 

KARNATAKA 

1. Malpe 

2. Bhatkal 

3. Honnavar 

4. Tadri 

5. Baithkol 

15.00 

40.00 

40.00 

40.00 

$ 

The State Government has been requested to submit 
detailed project report. 
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2 3 

ORISSA 

1. Dhamra 129.00 

2. Bahabalpur 491.00 

[Translation] 

Development of AJrporU In JtwkhancI 

2770. SHRI PRADIP YADAV: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether there Is any proposal to develop Dumka 
airport of Jharkhand State and start air services from 
there; 

(b) if so, by when the scheme is likely to be 
implemented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) No 
Sir. Dumka airport belongs to the State Government of 
Jharkhand and no proposal has been received to develop 
Dumka airport. As such, there is presently no proposal 
under consideration of the Government to develop Dumke 
airport and to start air services from there. 

(b) and (c) Do not arise. 

{English] 

National Fore.try Action Programme 

2771. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

, (a) whether the Union Govemment's ambitious plan 
! of bringing one-third area of the country under forest 
I cover, initiated under the National Forestry Action 
Programme (NFAP) is in deep trouble due to lack of 
resources; and 

(b) if so, the steps takenlbelng taken to resolve the 
above crunch? 

4 

Proposals referred to Central Institute of Coastal 
Engineering for Fishery (CICEF), Bangalore for 
examination. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) The National Forestry Action 
Programme (NFAP), a comprehensive strategic plan has 
been prepared wtth one of the objectives to bring one-
third geographic area of the country under forest and 
tree cover by plantations on all categories of wastelands 
and agroforestry. The programme will be Implemented by 
the StatealUTs. The implementation of the programme 
requires huge financial resources. Under the National 
Afforestation Programme, a Centrally Sponsored Scheme 
an outlay of Rs. 1140 crores have been allocated during 
Tenth Five Year Plan for regeneration and eco-
development of degraded fores.. and adjoining areas. 
Further, the States have been requested to increase 
financial allocation to forestry sector in the corning years. 

Problem of Indian Worke... In Quit Countrl •• 

2772. SHRI T. GOVINDAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Govemment have made any Indepth 
study of the labour problems being faced by the Indian 
workers serving In gulf countries; 

(b) if so, the details thereof; and 

(c) the remedial steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) No, Sir. 

(b) and (c) Do not arise. 

Setting up of National Comml •• ,on on 
Land u_ Policy 

2773. SHR. SHEESH RAM SINGH RAV.: Will the 
Minister of AGRICULTURE be pleased to state: 
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(a) whether the Finance Minister in Budget speech 
(2000·2001) had announced for setting up of 'NatIonal 
Commission on Land Use Policy'; 

(b) if so, whether the proposal for constitution of the 
Commission has been sent, to PMO In November 2000 
after approval of Agriculture Minister; 

(c) if so, whether PMO has not yet given the 
approval for the setting up of the Commission; and 

(d) if so, the reasons for the delay and the steps 
taken to expedite the decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) Yes, Sir. 

(c) and (d) The matter Is receiving consideration of 
the Gu\, amment. 

Capacity of Flnlah St .. 1 In Public Sector 

2774. SHRI J.S. BRAR: Will the Minister of STEEL 
be pleased to state: 

(a) the installed capacity of finish steel in public 
sector steel plants at present; 

(b) the quantity of said steel produced and exported . 
during 2002·03 and proposed to be exported during 
2003·04; and 

(c) the mechanism adopted to en8ure that finished 
steel is available to domestic consumers at a reasonable 
price? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) The 
installed capacity of steel plants is normally defined in 
terms of saleable steel. The installed capacity of saleable 
steel in public sector steel plants, at present, is 13.634 
million tonnes. 

(b) During 2002·03, the production and export of 
saleable steel was 13.466 million tonnes and 1.227 miNion 
tonnes respectively. The export target for saleable 8teel 
during 2003·04, is 1.4 million tonnes. 

(e) Steel, as a product, is made avallable to the 
market through established distribution channels of 
individual steei companies and the price thereof is 
determined by market forces. 

Decline In Pepper Output 

2775. SHRI RAMCHANORA VEERAPPA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether pepper output has decreased recently; 

(b) whether pepper Import from Vietnam and Sri 
Lanka has increased; and 

(c) if so, the steps being taken to promote the export 
of pepper? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYA~ YADAV): 
(a) Pepper production In India during the Ia8t 3 years is 
as follows: 

Year 

2000-01 

2001·02 

2002-03 

Source: Spices Board 

Quantity (tomes) 

79000 

80000 

62000 

(b) The Import of pepper from Vietnam and Sri Lanka 
in last 3 years is as follows: 

Quantity (Tonnes) 

Year Vlelnam Sri Lanka 

2000-01 

2001-02 

2002-03 

667 

2658 

7428 

1759 

1241 

8374 

Source: SpIces Board 

(c) The major steps taken by the Spices Board to 
promote export of pepper are: 

• Post harvest improvement through training and 
Infrastructure development 

• Support for organic farming 

• Trade promotion through participation in 
intemational food fairs, exhibitions, deputation of 
business delegations, etc. 

• Encouragement in value addition. 
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• Support for: 

- Upgradation of technology for proceeslr.g 

- Setting up/upgradation of in-house 
laboratories in exporters' premises 

• Award of Spice House Certificate & Indian 
Spices Logo for popularizing Good Manufacturing 
Practic:e/Good Hygienic Practices. 

New Terminal. 

2776. SHRI RAMSHETH THAKUR: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the names of National and Intemational Airports 
where additional terminal facilities have been provided 
during the last three years; 

(b) the expenditure incurred thereon; and 

(e) the steps taken by the Govemment to provide 
more additional terminal facilities at various airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The 
names of National and International Airports where 
additional terminal facilities have been provided during 
last 3 years are Deihl, Mumbai, Kolkata, Chennai, 
Trivandrum. Amritsar, Guwahati, Jammu, Celicut, Agartala, 
Bagdogra. Tezpur. Imphal, Bangalore, Ranchl, Patna and 
Gaya airports. New Terminals have been constructed at 
Kangra. Jabalpur, Shu; and Lilabari airports. 

(b) The expenditure incurred thereon Is Rs. 225.46 
crores. 

SI.No. Items of work 

(c) Upgradation of fadlillee It airportI Is a continuous 
process and Is undertaken depending upon traffic 
requirement, availability of land and financial resources. 

[Translation} 

Development of Tourl .... In Uttar P,. .. h 

2777. DR. BALIRAM: WUI the Mlnl8ter of TOURISM 
AND CULTURE be pleased to state: 

(a) whether the Govemment are aware of vast 
tourism potential In Uttar Pradesh; 

(b) H 10, the areas identified In the State which can 
be developed as tourist spots jointly by the Union and 
the State Government; 

(c) whether the Government have formulated any 
comprehenelve action plan to develop tourism In the State; 
and 

(d) H 10, the detaHs thereof and the fundsearmarkedl 
released by the Union Government to the State 
Govemment for the purpose? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a) Yes, Sir. 

(b) to (d) Tourism projects are Identified In 
consultation with the State Governments/UT 
Administrations and sanctioned on merits subject to 
availability of funds and inter-se priority. This Is a 
continuous process. During the year 2002-03, the foHowing 
development works were sanctioned by the Department 
of Tourism In Uttar Pradesh 88 part of Valahall-Nalanda-
Rajglr-BocIhgaya-Varanasl tourist circuit: 

Amount 
sanctioned 

(As. in lalehs) 

1. Development of facilities and tand8caplng around Maharani 
Laxml Bai Memorial, Varanasi 

90.00 

2. Development of Dhammaoaldcappavattana Udyan at Samath 200.00 

3. Signages 5.00 
1-

Total 295.00 
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The Department of CUlture has also sanctioned the following projects In Uttar Pradesh: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Itema of work 

Development works at Bateshwar 

Development works at DOOhal 

Development works at Sironji 

Development works at Vehlana 

Development works at Hastinapur 

Development works at Badagaon 

Amount 
sanctioned 

(As. in lakhs) 

25.00 

25.00 

20.00 

19.34 

14.80 

7. 

8. 

9. 

10. 

Development of birth place of Suparasnath at Bhadainl 

Development of birth place of Parashwnath at Bhelupur 

Development of birth plaoe of Shreyansnath at Samath 

Upgrading of the existing Prabhawatl Devi Memorial 

;!4.92 

43.29 

30.84 

49.35 

102.97 
Govemment Girls Intermediate College at Sltabdiara 

11. Development of wasteland which exists In the Shaheed Smarak 
Park 

100.00 

12. Setting up a documentation-cum-history centre at the Shaheed 
Smarak Park 

276.99 

Total 

(English] 

Llve.tock Cen.u. 

2778. OR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether census reports for 1997 and 2002 are 
not yet available; 

(b) if so, by when it is likely to be made available; 
:n 

(c) the State in which census has not been done 
and on what basis their figures will be Included; 

(d) whether it was found that the States in which 
census was not carried out, population of animals was 
far more than national average in earlier reports; and 

(e) if so, the details of the reforms for canying out 
census suggested by the Planning Commiaslon and some 
other expert group? 

732.50 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGAICULTURE (SHAI HUKUMDEO NARAVAN VADAV): 
(a) Ves, Sir. 

(b) The census report of 1997 is likely to be made 
available by November, 2003. 

The 17th Livestock due in 2002 is going to be 
conducted with reference date 15th October 2003 and 
provisional report thereof is likely to be available by 
September 2004. 

(c) The States of Bihar. Himachal Pradesh. West 
Bengal and the Union Territory of Dadra & Nagar Haveli 
have not conducted the 16th IIveatock census in 1997. 
The data for theM Stat88 have been projected on the 
basis of annual growth rates of thea. States. 

(d) Ves. Sir. The annual growth rate of theM SlateS 
are more than the National amual growth rate. 
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(e) Some buic features of the households have 
been added In the schec1u1e8 of the 17th LIveItock een.. 
and the StatealUnion Territoriee have been directed to 
conduct the Livestock census on reference date. Timely 
reporting of data by the StateslUnion Territory will be 
achieved through computerization of data, better 
coordination and supervision. 

Cargo Handling Airport. In QuI .... 

2779. SHRI G.J. JAVIYA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) the details of airports in Gujarat that have cargo 
handling facilities at present, airport-wise; 

(b) the details of cargo handled by each of them 
during the last three years, year·wise; and 

(c) the details of airports in the State where cargo 
handling facilities are proposed to be made available 
within next few years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and 
(b) Cargo handling facilities are available at Air Cargo 
Complex at Ahmedabad airport. This Air Cargo Complex 
is operated by Gujarat State Export Corporation Ud., a 
State Govemment Undertaking. Cargo handled at this 
airport during the last three years is: 

2000-01 

2001·02 

2002-03 

4841 MT 

3434 MT 

4079 MT 

(c) At present, Airports Authority of India Is not 
considering setting up of a cargo Complex at any other 
airport in the State. 

[Translation] 

Dlv ..... on of Fund. rnMnt for Cow Progeny 

2780. SHRI RAMDAS RUPALA GAVIT: 
SHRI Y.G. MAHAJAN: 

Will the Minister of AGRICULTURE be pIeued to 
state: 

(8) whether the Government are _ that the fundi 
aDocated to States to protect cow progeny are being 
diverted; 

(b) " 10, the detaJIa thereof and the number of 
complaints received In thIe regard; and 

(c) the remedial steps being taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No such reports have come to the notice of the 
Govemment. 

(b) and (c) Question does not arise In view of the 
(a) above. 

(English] 

Expenditure on lIedIa Mel Publlctty 

2781. COL. (RETD.) DR. DHANI RAM SHANDIL: 
WiU the Minlater of TOURISM AND CULTURE be p1eued 
to ltate: 

(a) the details of expenditure Incurred by the MinIItry 
during each of the lalt three years and the current year 
on media and publicity; 

(b) whether the expenditure during 2oo1.Q2 was more 
than the budgetary provision; 

(c) if 10, the reasons therefor; 

(d) whether there hal been any dlvel'lion of funds 
to meet extra expenditure; and 

(e' " la, the details thereof and the action taken 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a> The details of budget and 
expenditure Incurred by the Ministry during the lut three 
yea.. and the current year on promotion and publicity 
are as follows: 

Vear Budget Expenditure 
(RI. In Crores) (RI. in Crores) 

2000-01 56.75 56.09 

2001.Q2 62.00 63.62" 

2002..()3 68.07 70.14" 

2003-04 (Upto 31.7.03) 68.00 6.14 

("Includes expenditure on publicity end media In the Nor1h-eut 
region). 
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(b) and (c) No, Sir. Additional amount shown above 
has been met out of the overall allocated budget for the 
Ministry of Tourism including development in North-East 
region. 

(d) No, Sir. 

(e) Does not arise. 

Protection of Kazll'llnga National Park 

2782. SHRI M.K. SUBBA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether with the Dhansiri (South) flowing above 
the danger mark in July this year, the threat to Kaziranga 
National Park had intensified; and 

(b) if so, what advance measures had been taken 
to avert and avoid the threat and what instant steps 
were taken to protect the National Park including the 
elCpenditure Incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) Yes, Sir. With the river Dhansiri (South) 
flowing above the danger mark in July 2003posa1b111ty of 
breach in the Dhanairimukh dyke was identified as threat 
to Kaziranga National Park. 

(b) The Chief Conservator of Forests (Wildlife), 
Government of Assam has reported that the Water 
Resources Department inspected the site and took up 
strengthening and repair work of the dyke. The Central 
Government has, under the Centrally sponsored Scheme, 
"Assistance for Development of National Parks and 
Sanctuaries· sanctioned an amount of Rs. SO.OO lakhs 
as financial assistance to the Assam State Govemment 
for protection and development of Kazlranga Nattonal Park 
during the current financial year for taking, Inter alia, 

States Nodal Agency 

2 

State Pollution Control Board 

measures like, strengthening protection of wild animals 
on highlands. regulation of traffic on Ndonal Highway 
37, Intensive beat patroHing In and around the National 
Park, etc., by the Forest Department. 

Eco-Cluba 

2783. SHRI KOlUR BASAVANAGOUD: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the number of Eco-clubs set up 80 far In various 
schools of the countries including Kamataka; 

(b) whether any States partlcular1y Kamataka have 
sent any proposals to set up more number of such, clubs 
in their respective areas; 

(c) if so, the details thereof, State-wise; 

(d) the amount released during 2002-03 and to be 
provided during 2003-04 for the purpose, State-wise; and 

(e) the details of nodal agencies. for the above 
scheme in each State of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI OIUP SINGH 
JUOEV): (a) 52,000 Eco-cIubs have been set up In various 
schools 80 far In the country including 2700 in Kamataka. 

(b) and (e) many States Including Kamataka have 
suggested Increasing the number of Eco-clubs. Taking 
this Into consideration the Govemment has decided to 
increase the coverage from 100 schools to 150 schools 
per district. 

(d) and (e) State-wise Information of funda released 
during 2002-03, funds tentatively allocated for 2003-04 at 
present and details of nodal agencies are given In the 
statement enclosed. 

(Rs. In \.akhS) 

Amount released Tentative 
during 2002-03 allocation 

for 2003-04 

3 4 

Andhra Pradesh 

Andaman & Nicobar Department of forests, A&N Administration 

39.78 

1.08 

32.26 

1.84 
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2 3 4 

Arunachal Pradesh State Pollution Control Board 16.73 

Assam Assam Science, Technology and Envircnnent Counc:I 13.11 30.26 

Bihar State Pollution Control Board 50.83 

Chandigarh Department of Environment, ChandIgarh 0.67 1.84 
Administration 

Chhattisgarh Chhattlsgarh Environment Conservation Board 9.64 29.40 

Dadra & Nagar Haveli Pollution Control Committee 0.37 

Daman & Diu Pollution Control Committee 0.40 0.37 

Delhi ECO Club Society of Delhi 16.12 21.13 

Goa Department of Science, Technology & Environment, 1.24 3.68 
Government of Goa 

Gujarat . Gujarat Ecological Education and R_arch 40.50 35.94 
Foundation 

Haryana State Pollution Control Board 30.78 28.91 

Himachal Pradesh State Council for Science, Technology and 19.44 19.05 
Environment 

Jammu & Kashmir State Pollution Control Board 20.00 

Jharkhand Slate Pollution Control Board 25.00 

Karnataka State CouncH for Science & Technology 16.34 39.61 

Kerala State Committee on Science, Technology & 22.68 25.73 
Environment 

Lakshadweep Department of Environment and Foresta, Lakahadweep 0.22 0.18 
Administration 

Madhya Pradesh Environment Planmng and Coordination Organisation 72.90 62.69 

Maharashtra State Institute of Science Education, Nagpur 18.eo eo.63 

Manipur State Pollution Control Board 5.00 

Meghalaya Forests & Environment Department, Government of 5.00 
Meghalaya 

Mizoram State Pollution Control Board 10.00 

Nagaland State Pollution Control Board 7.20 7.00 

Orissa Centra for Envlroromental Studies ~1.50 55.13 

Pondicherry State Training Centre, Dept. of Education, Pondicherry 3.88 

Punjab Stale Council for Science and Technotogy 27.54 31.24 
i-
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2 3 4 

Rajasthan 

Tamilnadu 

Rajasthan Rajya Bharat Scouts and Guides 

Directorate of Environment, Govemment of TamHnadu 

43.80 

18.41 35.00 

Tripura State Pollution Control Board 

Sikkim State Pollution Control Board 

Uttaranchal 

Uttar Pradesh 

Uttaranchal Sabhi ke liye Shlksha Parishad 

State Pollution Control Board 

7.41 

6.00 

3.00 

18.00 

62.63 

25.07 West. Bengal State Pollution Control Board 

Total 

Parking F.. at Hyderabad Airport 

2784. SHRI A. BRAHMANAIAH: Will the Miniater of 
CIVIL AVIATION be pleased to state: 

(8) whether the rates of parking fees being charged 
at Hyderabad Airport parking lot are very high; 

(b) if so, the total fees collected at Hyderabad Airport 
during 2002-2003 from the car-parks; 

(c) whether the parking lots are poorly designed 
causing great inconvenience to motorists and the public; 
and 

(d) Ihe step to be taken to re-design some of the 
public facilities at Hyderabad Airport immediately to make 
it user friendly? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) No, 
Sir. 

(b) The car parking charges collected at Hyderabad 
airport during 2002-03 was Rs. 1.20 crore approximately. 

(c) No, Sir. 

(d) The car parking area has been planned and 
designed to accommodate sufficient number of vehicles 
keeping in view the convenience of the use,., the traffic 
available and also from the security point of view. 
However, regulating the traffic flow on the city side, 

~ 

12.30 

407.02 815.00 

especially during peak hours, Is done In coordination with 
traffic police and 8110 by making discussions in Airport 
Coordination Committee meetings from time to time. WolII< 
on new car park to accommodate 200 cars at a time is 
in progress and the work " III\8Iy to be completed by 
October 2003. . 

Tourism Projects 

2785. SHRI PARSURAM MAJHI: WID the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a> the tourism projects taken up in the States 
Including Orissa In the KBK districts during Ninth Plan; 
and 

(b) the steps taken to Implement those projects? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Department of Tourism in 
consultation with the State Governments/UT 
Administrations sanctioned 1563 tourism projects with 
Central financial component of As. 372.43 croree in 
various StateslUTs Inctuding Orissa during the 9th FIVe 
Year Plan. Stat.wtae details are given In the statement 
enclosed. 

(b) State Go_vernments have been advised to 
oomp.te these projects expeditiously. Progresa of the 
projects are being monitored regularty. Review meetings 
are aIao held with Senior officers 01 the State Govemrnen" 
UT Administrations to upedtte implementation of projeCtS. 
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Statement 2 3 4 

State-wise tourism projects sanctioned during 9th Plan 
26. Uttaranchal 10 135.70 

(Rs. in lakhs) 27. Uttar Pradesh 104 2231.91 

SI.No. StateIUT No. of projecta Amount 28. West Bengal 64 1193.74 
Sanctioned SanctIoned 

29. Andaman & Nicobar 7 256.65 
2 3 4 

30. Chandlgarh 14 150.86 

1. Andhra Pradesh 53 1170.35 31. Dadar Nagar Havell 6 ee.90 

2. Assam 62 1840.03 32. Deihl 31 550.95 

3. Arunachal Pradesh 45 1084.6 33. Daman & Diu 5 65.17 

4. Bihar 44 912.68 34. Lakahadweep 3 51.00 

5. Chhattisgarh 7 155.28 35. Pondicheny 22 319.33 

6. Goa 52 936.45 
Total 1683 37243.07 

7. Gujarat 64 1653.75 

8. Haryana 39 933.85 
Objective. of Zonal Cultural Council. 

9. Himachal Pradesh 63 1660.22 2786. SHRI MANI SHANKAR AlYAR: WIll the MInieter 
of TOURISM AND CULTURE be pleued to reter to the 

10. Jammu and Kashmir 47 1338.06 reply given to Unstarred Quutlon No. 5238 on April 27, 

11. Jharkhand 8 286.49 
2000 and etate: 

12. Karnataka aa 2163.02 (a) whether the testimony annexed to the Report 
being dietinct from the recommendation of the Report 

13. Kerala ee 3124.66 itself, hu been taken Into account In fixing the objectiv .. 

14. Madhya Pradesh 68 1580.41 
of the ZCe.; and 

15. Maharashtra 80 3098.52 (b) if 80, the epeclfic steps taken In this matter? 

16. Manipur 40 1338.36 THE MINISTER OF TOURISM AND CULTURE (SHRI 

17. MeghaJaya 26 492.36 
JAG MOHAN): (a) Ves, Sir. 

18. Mizoram 47 1027.46 (b) The Zonal Cultural Centres have taken various 
steps to implement the recommendatlona of the Committee 

19. Nagaland 42 824.01 including Ihoee In the testimony annexed to the Report, 

20. Orissa 62 
.. under: 

1238.07 

21. Punjab 30 690.16 (I) Collaboration with CentraVState Akademlea. 

22. Rajasthan 72 1164.79 (n) Giving more opportunities to young talented 
.,.... In various art fields. 

23. Sikkim 76 825.81 
(iii) To preeerve, develop and propagate rare and 

24. Tamil Nadu 75 1579.39 vanlIhlng art forma. 

25. Tripura 41 1084.28 (Iv) ConducIIng artIdc campe/WoIkahopIln the fields 
of painting, scuIptunt, music and dance. 
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(v) Organisation of programmes at grass root level 
covering all aspects of art and culture. 

(vi) Focus of activities shifted to folk and tribal art 
forms. 

(vii) Sponsoring of artists to different Zones and 
inviting artists from other zones to bring about 
national integration. 

Survey of SlllInlsed Land with Satellite 

2787 SHRI PRAKASH V. PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have initiated survey of 
salinised land with the help of satellite in the area of 
sugarcane growing States like Maharaahtra after 1991; 

(b) if so, the details with reference to 1991 survey 
results: and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) Yes, Sir. The National Bureau of Soli Survey 
and Land Use Planning (NBS5&LUP) of Indian Council 
of Agricultural Research (ICAR) has undertaken the survey 
work for the State of Maharashtra on 1 :250,000 scale by 
using satellite imageries obtained from National Remote· 
Sensing Agency (NRSA) and the ground truthing. The 
data collected has been reconciled with NRSA. Hyderabad 
to identity salinised lands in the State. The details of the 
survey results are given in the statement enclosed. 

(c) The data base of the survey results have been 
provided to Department of Agriculture, Government of 
Maharashtra for their use. 

S"".",enf 

San affected soRs of Mllhsrashtra 

SI.No. Name of Districts Area (ha.) 

2 3 

1. Amravati 26044 

2. Akola 217569 

3. Ahmednagar 176094 

4. Nasik ~10913 

2 3 

5. Buldana 122146 

6. Jalgaon 183693 

7. Kulaba 18548 

8. Mumbal 11756 

9. Raigad (Allbag) 1449 

10. Pune 204208 

11. Satara 19621 

12. Solapur 23332g 

13. Sangli 61122 

14. Thane 42174 

Total 1328566 

Meeting. of J.S.C. In LC.A.R. 

2788. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister. of AGRICULTURE be pIaaaad to state: 

(a) whether the scheme relating tomeetlnga of Joint 
Council Machinery and Grievance Redressal has been 
adopted by the ICAR; 

(b) if so, whether there is a provision for holding HQ 
Joint Staff Council (JSC) meetings once in three months 
under the Chairmanship of Secretary, ICAR; 

(c) the number of meetings of HQJSC conducted by 
the Secretary, ICAR since February, 2001; and 

(d) If no meetings held, the reasons for not holding 
the same and efforts madeJto be made to fix the 
responsibility In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN VADAV): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) No mHting of Headquarter Joint Staff 
Councl could be held due to the foRowing reasons: 

(I) When the Joint Staff Council scheme was 
formulated, the Secretary, ICAR used to be Joint 
Secretary In the Department of Agriculture 
Research & Education and Secretary, ICAR. 
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(Ii) The position of the Secretary, ICAR was 
upgraded to the level of Add\. Secretary 
(Department of Agriculture Research & 
Education) 

(iii) Several of responsibilities of Addl. Secretary 
(DARE) and Secretary, ICAR were delegated to 
the officers of the level of Director or Deputy 
Secretary. As regards Chairing the meeting of 
the Headquarter Joint Staff Council, which is 
concemed with the local issues pertaining to the 
Group B, C & 0 employees of Headquarter, It 
was decided that this meeting will be chaired 
by Director/Deputy Secretary level officer In the 
ICAR. This arrangement was made in 
consultation with the Staff Representatives in the 
meeting of Central Joint Staff CouncH held on 
22·23 January, 2002 in Jaipur. 

(iv) However, when the meeting was convened on 
16th April, 2002 it was noticed that staff 
representatives went back on their agraement 
and abstained from the meeting. Only one staff 
representative turned up for the meeting. 

(v) In view of this no meeting could be held 
thereafter. 

Monkey Menace In Deihl 

2789. SHRI MANJAY LAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether there is a spurt in monkeys menace in 
the National Capital Territory of Delhi; 

(b) if so, whether a number of school going children 
have been mauled by monkeys recently; and 

(c) if so, the action taken to prevent the menace of 
monkeys? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) Monkey menace has been there is 
National Capital Territory of Deihl for quite sometime. 
Recently. there were Newspaper reports of monkey 
attacks on children at a Delhi school. In order to reduce 
their population, civic agencies have taken steps to catch 
Monkeys and translocating them in their natural habitat 
outSide Delhi. A monkey shelter has been constructed at 
Rajokari for giving temporary shelter to the Captured 
monkeys and for their rnedIcaI treatment tiD they are 
translocated. About 200 Monkey8 have been captured 
from various areas of Delhi and had alnee been 
translocated in forests of U.P. State. 

Study on Dlllrtlflcation Monitoring 

2790. SHRI KALAVA SRINIVASULU: WHI the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether any study has been undertaken on 
desertification, monitoring and assessment In various parts 
of the country; 

(b) If so, the details thereof along with the 8188 under 
the study; 

(c) the criteria adopted to Identify the areas for study; 

(d) the results of the study oonductecl in Andhra 
Pradesh; 

(e) whether there Is any propoul to extend the study 
to Anantapur diItrict of the State; and 

(f) If eo, the detaYs thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) Yes, Sir. 

(b) Department of Space hal taken up a pilot project 
on desertification monitoring and .. sessment In the 
country. The objective of the project is to evolve and 
standardize the methodology for deaertlflcation status 
mapping using satellite data for both cold and hot desert 
of the country. 

(c) The study areas for the pilot projects are chosen 
to cover representative sites for d kind of deeertlfication 
process pertaining to and eeml arid and dry aub humid 
zones in both hot & cold regions of the country. 

(d) Parts of Mehboob Nagar district Is on of the 
study a .... in the project. The study will be completed in 
2004. 

(e) No decision has been taken In this regard. 

(f) Do not arise. 

Indian Work.... AbroIId 

2791. SHRI JYOTIRADITY A M. SCINOIA: Will the 
Mlnieter of LABOUR be pleased to state: 
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(a) the number of Indian w"'*"'- who emIgrat8d from 
India in 1993-94 and 2002-03; 

(b) whether the destination ot worke,. has undergone 
a change; 

(c) if so, the percentage of emigrant work.,. who 
went to gulf countries and other third world countries 
during the last three years; 

(d) whether the change in destination from cleveloped 
countries to other countries was attributable to the strict 
restrictions and regulations imposed by developed 
countries like US and UK; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The number of workers who 
had obtained emigration clearance for employment abroad 
was 4.38 lakhs in the year 1993 and 3.68 lakhs In the 
year 2002. 

(b) and (c) Such specific data is not maintained. 
However. the number of persons granted emigration 
clearance for emptoyment abroad during the last three 
years are as follows: 

2002 

2001 

2000 

3.68 lakhs 

2.79 lakha 

2.43 lakhs 

(d) and (e) In the absence of specific data it is 
difficult to say whether the change In destination is 
attributable to the strict restrictions and regulations 
imposed by certain developed countries or otherwise. 

Plan of Action for Chlld ... n 

2792. SHRI AJOY CHAKRABORTY: win the Minister 
of LABOUR be pleased to state: 

(a) whether the voluntary organisation centre of 
concem for child labour has demanded the Govemment 
for a special mention of children living in rural areas of 
the country in the proposed -Plan of Action for children-; 
and 

(b) if so, the detailS theraol and the ruction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) Yes, Sir. 

(b) The Centre of Concem for Child Labour, New 
Delhi have offered comments and suggestion on the draft 
National Plan of Action for Children, prepared by the 
Department of Women and Child Development, during 
the process of consultation. The organization has 
suggested to Mgive more thrust on dedng with child labour 
In rural areas"; 

The suggestions of all voluntary organizations have 
been considered during the consultative process jointly 
with the line Ministry. 

Rain Water Harve.lna Tank. In AaN 

2793. SHAI BISHNU PADA RAY: WUI the Minister of 
WATER RESOURCES be pleased to atate: 

(a) whether Andaman and Nicobar AdmInistration has 
constructed a large number of Rain-water Harvesting 
Tanka In dHferent parts of Andaman and Nlcobar Islands; 

(b) If so, the number of tanks constructed during the 
last ten years year-wise and Iocation-wlse; and 

(c) the funds aIIocateQ'reIeaaed and the actual amount 
spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) As per Infonnatlon received 
from the Anclaman and Nicobar Administration, 380 Roof 
Top Rain Water Harvesting structu .... (RTRWHS) have 
been conatructed by them from 1993-94 to 2002-03. Year' 
wise break-up of number of RTRWHS constructed is IS 
follows: 

SI.No. Period No. of RTRWHS 

1. 1993-94 to 1997-98 Nil 

2. 1998-1999 63 

3. 1999-2000 317 

4. 2000-01 to 2002·03 Nil 

location-wise number of RTRWHS constructed is 
given in the encIoaed Statement. 
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(c) Funds allocated tor this purpose by the Andaman 
and Nicobar Administration were Ra. 3.76 crore out of 
which, funds actually spent were Rs. 3.25 crore. 

Statement 

Location-wise number of RTRWHS constructed by the 
Andaman and Nicobar Admlnlst,.tlon 

SI.No. Island No. of 
RTRWHS 

1. North Andaman 84 

2. Middle Andaman 39 

3. South Andaman 86 

4. Port Blair (HEADQUARTERS) 151 

5. Havelock 2 

6. Neil 2 

7. Little Andaman 5 

8. Nancowry 4 

9. Campbell Bay 7 

Total 380 

R.structurlng of Railway Safety Comml .. lon 

2794. SHRI ANIL BASU: WHI the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether, in view ot spate of train accidents in 
recent times, the Government propose to restructure the 
commission on Railway Safety as recommended by Chief 

Problem 

Poor quality of drinking water and Its effect on 
human health 

Loss of crop productivity due to soil degradation 

loss of Wood due to forest degradation 

Air Pollution and its impact on human health 

Cornmilaioner, Railway Safety; 

(b) If so, the details thereof; and 

(c) if not, the reasons ther8for? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDy): (a) No, 
Sir. The Chief Commialioner, Railway Safety has not 
made any such recommendation. 

(b) and (c) Do not arise. 

[TransIIJtion) 

Lo.. due to Pollution Md Deforeatallon 

2795. SHRI BRAHMA NAND MANDAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pi ..... 
to state the detail. and extent of 1088 suffered due to 
water pollution, air pollution and deforestation during each 
of the last five yeara? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): The Government have not worked out the extent 

of loss suffered due to water pollution, air pollution and 
deforestation in the country. However, the co.t of 
environmental degradation have been estimated by the 
World Bank and The Energy Research Institute (TERI). 
According to the World Bank, the estimated coat of 
environmental degradation for the year 1991·92 adds up 
to 4.8% ot GOP (Gro.s Domestic Product) and the 
economic value. of environmental degradation and 
depI8tion of natural ...-ou1'C8l in 1997 according to TERI 
are as foHows: 

Annual Economic 
Value 

(Ra. 81U1on) 

122 

89-232 

57 

885-4250 
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{English} 

Grants to CUlt&nl IMtltutloM In KMaIa 

2796. SHRI V.S. SIVAKUMAR: WUI the Minister of 
TOURISM AND CULTURE be pleued to state: 

(a> whether the Government have taken any steps 
to release grants against the pending proposals of the 
cultural institutions from Kerala; 

(b) if so, the details thereof; and 

(c) if not, the nI8IOnI therefor and by when the 
grants are likely to be reIeaIed? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) The Government releases 
grants to cultural lnatltutiona after the applications are 
screened by Expert CornmJttees and formalities are 
completed. Ita applications are considered annually, there 
Is no pendency. Ust of organizations In Kerala to whom 
grants have been sanctioned during 2002·2003 Is given 
in the statement encloeed. 

(c) 0088 not arise in view of 'a' above. 

Statement showing the details of grant approved during Iut financial year (2002·2003) 
to the voluntary cultural organisations of Kerala 

SI.No. Name of the voluntary organizations 

1. Folkland, International Centre for Folklore & Culture, 
Elambachi P.O., Kasaragod DIstt., Kerala 

2. Madhavan Nayar Foundation, Koehl, Kerala 

3. Gandhi-Vinobha Smriti Mandlr Museum, Vonoba Nlketan 
Post, Thiruvananthapuram, Kerala 

4. Devi Kalamandalam, Thrlssur, Kerala 

5. Gandhi Seva Sadan Kathakall & Classic Arts Academy, 
Palakkad, Kerala 

6. Swathi Music Dais, Callcut, Kerala 

7. Drishyavedi, Thiruvananlhapuram, Kerala 

8. Geethanjall Children Theatre, Thlruvananthllpuram, Kerala 

9. Pookkad Kalalayam, Kozhikode, Kerala 

10. Rangachetana, Trichur, Kerala 

11. Vasthuvidya Gurukulam Aranmula, Kerala 

12. Prof. N. Krishna Pil'al Foundation, Trivendrum, Kerala 

Total 

Amount of 
grant approved 

Rs.4,00,000 

Rs.5,60,000 

RI. 3,20,000 

Rs. 51,000 

Rs. 51,000 

RI. 1,00,000 

RI.90,ooo 

RI.50,ooo 

RI.70,ooo 

As. 60,000 

Rs. 2,50,000 

RI. 5,00,000 

Rs. 24,92,000 
--

{Translation} 

Inspection of Coopendlve Soc_t'" 
<a) whether the Central Registrar, Multi-Stale, c0-

operative IOCIetIes has unc:lerlaken Inspection of societieS; 

2797. SHRI C.N. SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(b) If 80, the details thereof and If not, the reasons 
therefor; 
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(c) the details of the societies inapected during the 
lasl Ihree year, year-wise; 

81. 
'No. 

'1 

(d) the outcome of th088 InapectIona; and 

(e) the action taken against the guilty societies? 

Name of the 
inspected .Socletie8 

2 

National Co-operative Union of 
India (NCUI) 

National Council for Co-
operative Training (NCCT). 

Kendriya Bhandar 

National Co-operative Consume,. 
Federation of India Umlted 
(NCCF) 

The Akola Janata Commercial 
Bank Ltd. 

Veanl 

3 

2001-2002 

2001-2002 

2001-2002 

2001-2002 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI HUKUMOEO NARAVAN VAOAV): 
(a) Ves, Sir. 

(b) to (e> A statement Is enclosed. 

Outcome of the inIpection and 
action taken thereon 

4 

(1) & (2) The societies were 
directed to submit a report 
complying with the observations 
made In the inspection reports. 
Baaed on the compliance report, the 
Central Registrar issued a show cause 
notice under the provisions of SectIon 
73(1) of the Multi-State Co-operatlve 
Societiea Act, 1984 to the President of 
NCUI. The President, NCUI, has 
recently submitted a reply to the show 
cause notice. 

(3) & (4) tn case of NCCF and 
Kendrlya Bhandar no major 
deficiency or violations of the 
provisions of the Act were reported. 
However, In case of NCCF, the society 
has been directed to comply with the 
observations made In the inspection 
report and to submit compliance from 
time to time. Pureun to Inspection of 
Kendriya Bhandar, further inquiry was 
conducted after which, the Department 
of Personnel & Training hae been 
requested to . fix the terms and 
conditions for appointment of the 
Chairman, Kendrtya Bhandar, to obviate 
the chance. of misuse of offlcia' 
facilities. 

(5) The Inspection report has 
been received by the Akala Janata 
Sahakari Bank Ud .• AkoIa on 4.4.2002. 
A compliance report hae been eought 
from the Bank. 
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2 

6. The Khamgaon Urban Co-
operative Bank ltd.. Maharashtra 

7. Nagpur Nagrlk Sahakarl Bank Ltd .• 
Nagpur 

8. The Mechanical Department 
Primary Cooperative Bank Ltd., 
Gorakhpur. 

9. E. & N.F. Railway Co-operative 
Bank Ltd. 

10. State Bank of India Staff 
Association Co-operative Bank. 

11. 

12. 

13. 

N&N.F. Railways Co-operative 
Bank Ltd. 

I.S.I. Co-operative Credit Society 
Ltd. 

E.&N.F. Junior Co-operative 
Society Ltd. 

RI •• In St ... Price. 

3 

2001-2002 

2001-2002 

2001-2002 

1999-2000 

2001-2002 

2001-2002 

2002-2003 

2002-2003 

2798. SHRI T.M. SELVAGANPATHI: WHI the Minister 
of STEEL be pleased to stat.: 

(8) whether 8 sharp rise in international prices of 
f. 

4 

(6) The Registrar of Co-operative 
Societies, Maharashtra State has 
recently ordered inspection of 
Khamgaon Urban Co-operative Bank 
Ltd., Khamgaon Maharashtra. 

(7) The inspection of Nagpur 
Nagrik Sahakari Bank has been carried 
out by the RCS, Maharashtra. DUring 
the course of inspection, it was found 
that the Bank had wrongly Invested Its 
fundi In the Madhavpura Mercantile C0-
operative Bank Ltd., Gu.l#lrat, Branch 
(Mumbai). The Commissioner for Co· 
operation and Registrar of Co-operative 
Societies, Maharashtra State, exercising 
the powers of the Central registrar of 
Co-operative Societies has issued 8 

show cause notice for supersession 01 
the Board of Directors of the Bank. as 
per provision of Section 48(1) of the 
multi State Co-operative Societies Ad. 
1984, for the irregularities reported in 
the Inspection report. 

(8) an Inspection was carried out 
on the functioning of the society by 
the Inspecting officer and no majO! 
irregularities were reported. 

(9) to (13) Inspection reports have 
been sent to the societies for 
compliance and removal of 
deficiencies. 

billeta of over U.S. Dohar 30 a tOMe has changed 
profit of Durgapur Steel Plant of Steel Authority of 
Limited (SAIL); 

(b) if so, the details thereof; 
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(c) whether plates, another 1088 making product of 
the company are now the prime export Item contrtbuting 
As. 121.00 crores; 

(d) il so, whether SAil is expected to make huge 
profits during this year considering the rise in It eel prtces 
in both domestic and international markets; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
The increase in international prices of bHIets has helped 
Durgapur Steel Plant (DSP) in improving Its profitability. 
Net Sales Realisation of billets on export sales il higher 
as compared to domestic sales. Durgapur Steel Plant 
has optimally utilised his opportunity by exporting about 
73500 tons of billets in Quarter-1 during 2003-04 as 
compared to about 8470 tons In the corresponding period 
01 the last year. 

(c) In the year 2002-2003, StMI Authority of India 
rLimiled (SAIL) has exported 279000 tons of Plate Mill 
l(PM) Plates valuing Rs. 33S era. as compared to 166000 
ons (Rs. 152 era.) in 2001-02. In the current year 

2003·04 (Quarter-1) 97000 tons of PM plates have been 
xported as compared to 41000 tons during the 
orresponding period last year. 

(d) and (e) Based on the current market trend, SAil 
s expected to make profit during 2003-04. 

Aircraft for WIP. 

2799. DR. ASHOK PATEl: WUI the Minister of CIVil 
VIATION be pleased to state: 

(a) whether the Government propose to acquire small 
ircraft from Brazil for the use of V.V.I.Ps; 

(b) if so, the details thereof; and 

(c) the expenditure likely to be Incurred on the 
urchase 01 theae planes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
IVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and 

b) Government is planning to procure Executive Jete for 
IP communication duties. The aircraft EMB 13S-BJ 
egacy' lrom Mis. Embraer of BrazU has been shortllsted 
.r this purpose. The aircraft Is a 19 seater small tranIpOft 
rrcral1 POWered by two engines. The aircraft has state-
I·art avionics and a gl888 cockpit. 

(c) The contract for the procurement has not yet 
been finalised. 

[EnglJsh} 

Dlveralon of Forest Land 

2800. SHRI VINAY KUMAR SORAKE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government have accorded 'In-
principle' approval for rete... of 120.80 hectare forest 
land for the Implementation of Varahl Irrigation project; 

(b) If 80, the details thereof; 

(c) whether Kamalaka has urged upon the Union 
Government for a fonnal approval to thie effect; and 

(d) If 80, by when the approval 18 to be accorded in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DllIP SINGH 
JUDEV): (a) to (d) Central Government have accorded 
In-prtrqJle approval for dlvet'llon of 129.60 hectare forest 
land for construction of Varahi Irrigation Project in 
Oaklhina Kannada District, Kamataka on 20th March, 
2001 subject to fulfillment of certain conditions. 
Government of Karnatalta has not submitted the complete 
compliance report of the stipulated conditions till date. 

[T"""tion} 

Expanalon of Air ServlOH by AI 

2801. SHRI Y.G. MAHAJAN: WIH the Minister of 
CIVil AVIATION be pleased to state: 

(a) whether Air India II fonnulatlng any scheme to 
expand Ita services in foreign countries; 

(b) if so, the details thereof; and 

(c) the date from which the aforesaid scheme is likely 
to be launched? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI RAJIV PRATAP RUDY): (a) to 
(c) AIr India has following major plans to expand Its 
servicel In foreign countrlel: 

(i) increase in MumbaiIParillNewark flights from 5 
to 7 per week effective winter 2003 schedule. 
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(ii) Three more flights to Chicago via Frankfurt 
effective 1 at December 2003. 

(iii) Introduction of biweekly services to Shanghai, 
China effective December, 2003. 

[English} 

. Enquiry Into the Death of an Elephant 

2802. SHRI CHANDRA BHUSHAN SINGH: WI! the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Govemment have ordered an enquiry 
into the death of an elephant in the J88hpur district of 
Chhatti5garh after it was captured; 

(b) if so, whether the Govemment have received the 
findings of the enquiry; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment to avoid such 
incidents in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) Yes, Sir. The flnding8 of the report 
received indicate: 

1. The elephant died because of septicemia that 
developed as a result of inadequate skilled 
medical attention after Its capture. 

2. The services of an experienced veterinarian 
having adequate exposure on tre.tment of 
elephants were not available. 

3. There was no deliberate attempt to inflict cruelty 
on the animal by the trainer. 

4. The Report recommended Mveral measuraa to 
be taken up for effectively dealing with the 
problematic elephants. 

(d) The recommendations of the Report have been 
issued to all the elephant range states. 

{TranslatIon} 

Decline In Production of Suprcane 

2803. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(a) whether due to water scarcity, production of 
sugarcane is Hlealy to be hit In the near future leading to 
import of sugar; and 

(b) If so, the remedial steps proposed by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, Sir. 

(b) Does not arise. 

[English) 

Closure of Indusb'lal Eatabllehmenla 

2804. SHRI SHRIPRAKASH JAISWAL: 
SHRI PRABODH PANDA: 
SHRI KHAGEN DAS: 
DR. JASWANT SINGH YADAV: 

WDI the Minister of LABOUR be p1e88ed to state: 

(a) the detaHa of InclLatrial establishments lying closed, 
locked out and declared sick during each of the l88t 
three years and thereafter, State-wiee; 

(b) the number of persona rendered jobl ... 88 a 
result thereof and also due to retrenchment during each 
of the above years; 

(c) whether the Govemment have taken any me88ure 
to review those units and provide employment to these 
unemployed workers; and 

(d) If ao, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The Information on ·closures 
and lock outa- and on -sick Industrial unlts-, 88 provided 
by the Labour Bureau and the Board for Industrial & 
Financial Reconstruction respectively, Is given in the 
statements I, II and III enclosed. 

. (b) The number of workers affected due to closures 
8ryd retrenchment Is given below: 
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Workers affecIed 
due 10 

(8) Closures 

(b) Retrenchment 

(In Numbers) 

2000 2001 2002 2003 
(Jan.-May) 

11904 11599 5406 1731 

2963 3668 3843 892 

Source: Labour Bureau, Shlmla. 

(c) and (d) The decision for closure of any Industrial 
unit is taken only after all options for revival have been 

considered. Due to globallsatlon and economic 
liberalization some employment opportunlllee In traditional 
Industries may have declined but at the same time new 
employment opportunities have been created In a number 
of new areas such as Information technology. tourism. 
financial services etc. 

In 80 far as the Central Public Sector Undertakings 
are concemed. a "scheme for couneeiling. retralnlng and 
redeployment of rationalized employees of Central Public 
Sector Undertakings- WI8 Introduced In 2001-02 to enable 
such employees to avail opportunities of self employment. 

Number of Units closed during the Calendar Yeans 2000-2OO3-State-wlse 

SI.No. StateslUTs 2000 2001 2002 2003 
(Jan.-May) 

2 3 4 5 e 

1. Andhra Pradesh 3 4 

2. Arunachal Pradesh 

3. Assam 1 

4. Bihar 

5. Chhattisgarh 

6. Goa 6 7 1 

7. Gujarat 26 43 38 7 

8. Haryana 4 4 

9. Himachal Pradesh e 5 6 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 9 7 10 3 

13. KerBia 9 9 8 2 

14. Madhya Pradesh 

15. Maharashtre 2 

16. Manipur 

17. Meghalaya 

18. Mizoram • 
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2 3 4 5 6 

19. Nagaland 

20. Oriaaa 8 2 4 

21. Punjab 1 1 

22. Rajasthan 4 1 5 1 

23. Sikkim 

24. Tamil Nadu 3 7 

25. Ttlpura 7 7 25 3 

26. Unar Pradeah 31 39 7 

27. Unarancha' 5 

28. West Bengal 5 1 

29. Andaman & Nlcobar lalanda 

30. Chandlgarh 10 

31. Dadra & Nagar Haveli 

32. Delhi 

33. Daman & Diu 

34. LBkahadweep 

35. Pondicherry 17 6 4 1 

Grand Total 138 151 121 17 

- = Nil 

. .. '" Not Available 

Source: labour Bureau, Shlmla 

.,.,.,.,.", U 

Number 01 /ocIc-oufS during file Calendllr rNIS 2000-2003-8tate-wlse 

SI.No. Stat.slUTs 2000 2001 2002 2003 
(Jan.-
May) 

2 3 4 5 8 

1. Andhra Pradesh 46 45 30 5 
2. Bihar 6 

3. Delhi 5 2 

4. Goa, Daman & Diu 

• 
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2 3 4 5 e 

5. Gujarat 9 8 8 4 

6. Harvana 1 e 4 

7. Karnataka 10 11 

8. Kerala 28 12 8 e 
9. Madhya Pradesh 

10. Maharashtra 6 2 4 

11. Orissa 5 

12. Pondicherry 

13. Punjab 5 5 4 

14. Rajasthan 12 11 9 8 

15. Tamil Na~u 40 27 31 

16. Uttar Pradesh 15 9 2 

17. West 8engal 156 167 172 

18. Others 2 2 4 

Total 345 302 278 27 

- = Nil 

- = Not Available 
Source: Labour Bureau, Shlmla 

SM,."..", "' 1 2 3 

Number of sick units regI.rered with BIFR during the 
'ast three )'MIS and In the current yNr till 30th June, 7. Gujarat 139 

2003 (State-wisB) 8. Haryana 30 

SI.No. StateslUTs Nwnber of Sick Units 9. Himachal P~ 03 

2 3 10. Jharkhand 15 

11. KeraIa 19 
1. Andhra Pradesh 153 

2. 
12. t<a,....... 188 

8ihar 16 

3. 01 
13. Madhya Pradesh 73 

Chhattisgarh 

4. Chandigarh 02 14. Maharuhtra 348 

5. Oadra & Nagar Haveli oe 16. MMipur 01 

6. Gos 09 18. NeT DelhI 154 

" • 
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2 3 

17. Orissa 29 

18. Nagaland 03 

19. Pondicheny 01 

20. Punjab 121 

21. Rajasthan 55 

22. Tamil Nadu 178 

23. Uttar Pradesh 85 

24. Ultaranchal 03 

25. West Bengal 79 

26. Assam 04 

Total 1713 

Source: BIFR. 

{Translation] 

Minimum Wagee to ubourera 

2805. SHRI PRABHUNATH SINGH: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the steps being taken by the Govemment 
to ensure minimum wages to the labourers who are 
working in private companies; and 

(b) the steps taken by the Govemment to ensure 
basic minimum facilities to the labourers working in these 
companies. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The Minimum Wages Act, 1948 
provides for payment of minimum wages to the wor1<ers 
engaged by the employers including the private companies 
in the scheduled employments. The enforcement of the 
Act is secured through Central and State enforcement 
machineries. The officers of these machineries conduct 
regular inspections and advise the employers to make 
payment of shortfall of wages whenever they come acroes 
any case of non-payment of or less payment of minimum 
wages to the workers. In cases of non-adherence to the 
advice. legal and penal actions are initiated against the 
defaulting employers in pursuance of the provisions of 
the Act. S 

(b) Besides ensuring the payment of minimum wages 
to the workers, the Minimum Wages Act, 1948 and Rules 
made there under provide for fixing number of hours for 
a normal wor1<lng day; timely payment of wages, extra 
wages for overtime, filing claims for non-payment or I_ 
payment of minimum wages, issue to wage books or 
slipe etc. to the wor1<ers. 

(English] 

F ... lbliity Plan for Durgapur BIIRd 
Alloy Steel Plant 

2806. SHRI SUNIL KHAN: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Steel Authority of India limited (SAIL) 
has asked Dastur & Company to prepare a freeh feulJility 
plan on stand-alone operation tor its Durgapur based Alloy 
Steel Plant (ASP) after the propoaed disinvestment of 
Salem Steel Plant; 

(b) if so, whether as per the freah plan, SAIL will 
Initially Inset Rs. 50 erore to make the ASP viable; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) 
Yes, Sir. Steel Authority of India Limited (SAIL) has asked 
M.N. Dastur & Company to make a feasibility plan for 
revival of Alloy Steel Plant (ASP). Durgapur on stand· 
alone basis. They are also examining the viability of ASP 
on synergisation basis with Salem Steel Plant (SSP). 
Decision on investment will be taken on receipt of final 
report of M.N. Dastur & Company. 

PanelIng Irrigation ProJecta 

2807. SHRI NAMDEO HARBAJI DIWATHE: 
DR. SALIRAM: 
SHRI K.H. MUNIYAPPA: 
SHRI KOLUR BASAVANAGOUD: 
SHRI RAVI PRAKASH VERMA: 

WIll the Minister of WATER RESOURCeS be pleased 
to state: 

(a) the details of irrigation projects of States, both 
l1"ajor and medium, lying pending with the Union 
Govemment for clearance, Stat.wiae as on date; 
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(b) the estimated cost of each project alongwith clearance alongwith estimated cost of each project are 
reasons for delay; and given In the Statement enclosed. The delay in clearance 

of these projects Is due to non-compliance of the 
(c) by when all the projects are likely to be accorded observations of the Central appraising agencies, by the 

approval? State Govemments. 

THE MINISTER OF STATE IN THE MINISTRY OF (c) The clearance of project depends upon the 
WATER RESOURCES (SHRIMATI BIJOYA promptness with which the State Govemment arranges 
CHAKRAVARTY): (a) and (b) The State-wise details of to provide compliance to the observations of the Central 
major/medium irrigation projects lying pending for appraising agencies . 

..,..,.", 
SI.No.Name of Projactl Name of Majorl Rlverl Oistrid Dati of Benefa EItt. Cost cate-

State Medium Basin BenefIted Receipt (Th.Ha) (Cr.) gory 

2 3 4 5 6 7 8 9 10 

1. Neltampadu lift Ancha PIadIItI Major KIiIhna Mnboob 11m1OO 10 .• 134.30 A 
lnigation Scheme NagIr 

2. Kalwa KIlI1hi lift AncIIra PIIdIIh MIjor Mnboab 11m1OO 20.234 380.00 A 
Irrigation Scheme Nagar 

3. ThoIapaIy Barrage' AncllII I'nIdIIfI Major NIgMfI VizingInm WlD1 48.583 •. 00 A 
NIpvII & SItaIUIm (New) 

25.90 
ExiIIIing 

4. PuIichinIaIa Ancha PIIIIIIIh - KJiahna Gu1br 7193 575 506.20 B 
Irrigation Project KJiahna 
(Masonry Dam) PIIIIIIIm 

Welt GodMri 

5. Krishna Della Andn PIIdIIh MIjar KriIhna GIIU 1198 575 859.18 B 
System KIi&IIIa 
ModemisaIion PIakaIIwn 
ERM Weal GocIMri 

6. Shima lift Irrigation ArdIII ~ Major £IIimaI MIhboab 1198 83.78 744.00 B 
KJiahna Nagar 

7. Sriramsagar Stage-Il AncIIra I'nIdIIfI MaiOr GodMri WIIIIIgII 2 253.40 887.70 B 
NIIganda 
IOannwn 
AdIIbId 

8. Flood Flow Canal ArdIII "... MIjar 
KMn_ 1M3 102.00 1331.00 B 

from SRSP WIIIIIgIII 
NIIgana 

9. JuraIa AIdn PIIdIIh MIjDr MIhboab 47.14 St5.82 B 
(Masonry Darn) NIgIr 

• t 
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10. Vamsadhata PIOject AncIva f'nIdeIh Major VIIIIIIII1aIa SrikIIu.n &183 SO.958 275.74 B 
Stage II' (88-87 
(Neradi Barlage) SOA) 

11. Tarakarama TIVrthI Andhra PradeIh MeciI.m CIwnpevaIiI V .... 10 255.48 A 
Sagaram ReaIMIIr EIIt Flowing gnn 
Scheme Rivar 

12. Musurumilli Ancha PfIdaIh MedUn SeIIhIpIIvIgW East Godavari MIn:tI, 20 13.881 167 .3ti A 
ResaMlir Projed Godavari 03 

13. GoIIMgu Ancha PIIdIIh MdIII ~ AdIIbad m1 3.845 39.58 A 
Reaervoir' Godavari 

14. RaHivagu AIIIIrVOir AnchI f'nIdeIh MecNn RaIvagW &12001 2A30 216.75 A 
Godavari 

15. Nilwai ReaeMlir AncIn f'nIdeIh Medkm PecIdavIgW AdIIbId 9.2001 5.2160 48.90 A 
Godavari 

16. Peddagedda AncIva PIIdIIh MeciIn VfI/MAlI V/ZIngarIm 0112002 4.858 3.211 A 
Reservoir project' NIgavaIi 

17. Appraisal of AnchI PnIdIIh MedUn ~ AdIabId 3.440 28,44 A 
Malhacivagu Godavari 
reservoir project 

18. Janjhava1hi Pnljac1' AnIIIII PnIdeeh MedUn "-fIaVllhll Vrzianagnn O1flOO2 121.0 A 
NIgavaIi 

19. Pedderu AaIeMIir AncllII PnIdIIh Medim E. FIIwti9 VIIhIIcha- 9191 8.48 28.23 B 
Serda pINm 

20. PalamVIIgU AncIua PrIdIIh MadiIn ~ KhIInmn 8.23 211.13 B 
(Masonry o.n)' Godavari 

21. VailigaUu RIIIMlir' AncIva Pradesh MeciIn ~ CuddIpItI omooo 9.715 143.87 B 
22. YerrMgU AncIIra PIIdeIh MedUn Y8rIMgIlI AdiIIbId 3199 4.46 31.28 B 

(Ear1hen Dam) GodavIri 

23. Suddavagu AncIva f'nIdeIh MdIII SuddaVIgW AIIIIbId 5.118 58.48 B (Ear1hen Oem) GodMri 

24. Peddavagu AncIn PradeIh MecbI PecIdMgW AdIIbad U15 B (Earthen Dam)' Godavari 

25. SurampaIem Res. AncIn PnIdIIh Mdn ~ EasI GocMI 1. . 4 .• 48.10 B Sd1eme GodMri 
(Earthen Dam) 

26. ~ AncIa PnIdIIh Medim ~ Ell! GcIciIRI 71200 5.12 49.50 B Phlse-II' GodMri 
f. 
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27. Bh~ Ardn "'*' MeciIn SeIIhIIpIW &II GodMri 71200 5.419 41.23 B 
(Dam)' GodIvaII 

28. Kadwan RtIetvoir Bihar Major SnI PiMu& P21.27 1111.14 A 
Project Ganga AoIU8 

29. Upper Mahananda Major MIhnndrJ pIIIIII 5J2001 26.8IlIO 124.00 A 
lnigab Scheme Ganga 

30. Punpun Barrage Bihar PIqMW PaIna & 512000 13.888 102.26 B 
Ganga .IIhnbad 

31. Tdaiya DhacIIar Major DhIIIIIr NIwadIftI 1198 38.99 220.11 B 
(I)arnoc*Y Gaya 
Ganga 

32. Mongra Irrigation MedkIn SIInIhf RajI.1dgIan 3103 9.431 83.46 A 
project MIhndI 

33. Sutiapat RneIvoir ChhIIIiIgIIt\ MedlIn 8IIIILI 9m 8.980 40.09 B 
project SeorIItIV 

MIhndI 

34. Modemisalion of ... Major MIdIdu' 2181 2.14 8.12 B 
Mad1cIIr l·ERM Weal 

FIowiIg 

35. Bakrol WR project MecIIun MIIhwvI 1195 4.50 23.85 A 
(Dam) WIInIk 

36. Western Yamuna Major YIIIIII1I 12198 CInier 31.26 B 
Unk Channel- CIwNI 

37. Sat/uj Y IIIUI8 Link Major FIIvi Bell 11W3 4.46 81.71 B 
Canal 

38. Khat PInIi Dam MecIIun GhIpr/ 12195 3.335 16.92 A 
Project- YIIIUII 
(Earthen dam) 

39. RarUa Dam HimIchII PIIdeah MIjar Gi\I WallriUpplylo 8197 Wiler 1224.84 B 
(~) VIIIIIIII Deli s.tY 

Sct.me 
10 Deli 

&40 
MW 

40. Bath V*" Lilli HimIcIIII PIIdIIII MecIIun .. 4.364 41.84 B 
Bank /nigItion 
PIOjact 

41. Tawi PInp House J&I( Major TIWU 1Il2001 13.880 13.583 A 
and Tawi lit Cal- (KIIIII* AIgIan) Am' 
ERM InU 

• t 
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42. Mod. 01 Nandi Canal J&K MedIun .IIIkIn 8aIi1 AnnIIg 5199 3.06 6.61 A 
·ERM (Kashmir Region) 

43. Mod. 01 AhjI Canal· J&K MedUn tihnIg 412000 17.19 7.96 A 
ERM (I<aIhmi' Region) NIIIIIV 

JIeUn 

44. Mod. 01 Lar Canal- J&K MedIun SI*hnIg 5.25 6.83 A 
ERM (I<IIIft raglan) NIIWII 

JIekm 

45. Mod. of MaWIU- J&K MedIun lift Bank AIwng lM7 9.35 7.00 A 
ERM (Kahmi Region) Veahow NIIrI 

JIeUn 

46. Mod. of Martand J&K MecUII .Nm' 12197 8.SO 17.72 A 
CanaI·ERM (Kaahnir RegIon) InU 

47. Mod. of BIbU Canal J&K MedIun JhekmI 8199 3.06 4.n A 
·ERM (Kaahmir raglan) Indue 

48. Kandi CIIIII Project J&K MedUn Chnb Coda 3.023 37.31 A 
(I<aIhmi' RegIon) 

49. ModenisIIion of J&K MedIun Udder N*1I AnInnag 4.526 11.10 B 
Dadi Canal-ERM (Kaallnir region) JheUn 

SO. Modemisation of J&K MedIun ChWI, JIIIIInu 12/99 12.11 21.88 B 
New Pratap C ... (JImINI Region) N4mod 
ERM Chenab 

51. Mod. of KaItMJa J&K MacIIJn Ravi basil KIItIJa 14.39 15.68 B 
Canal-ERM (.JnNI Region) 

52. Kanhar RIIIIVOir .hrIdwId MIjor KImarJ P-.nu 11/98 57.67 & 1016.76 A 
Project Sona 300 MW 

53. Norlh Koel Reservoir hlkhand NorIh KoeUaone PaIamu, 5199 100.SO 836.11 A 
AIrqIbId & 
Gaya 

54. Upper SIkri SakrV HazarIJ9 1/98 67.67 437.94 A 
Reaervoir Ganga 

55. ?IIl88i Reservair' FWtiJ~ SarhI 7m. 24.292 221.65 B 
Gqa Parga 

56. &mellllkha tiennIIhaI SiI9tIun and 8IB9 'lJ7 1428.82 B 
~rpose~ Gqa Rand1i 
Project" 

57. Ajoy8arTagelSiktia W SdIII 3I9B 40.509 2411.10 B Banage Gqa ~ PIrvn 
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58. Knar Irrigation ......... ,.. KanIrI tfuIIIII9I • 7/88 8U., 338.89 B 
DIIIICIdIr GiridIh 

59. SingataIur TIIIgIbhIdraI GodIge BeIIIy 7118 18.188 123.00 A 
(Huligudda) Lilt KriaIrIa 
Irrigation Scheme 

60. M8I1tandeya MaIkInIIyII BIIgun 5197 19.106 209.85 B 
KriItaI 

61. Hippargi Irrigation MIjor KriIIhna BijIfu 58.118 188.70 B 
Project (Emn 
Dam) 

62. Upper TlIlQI Project MIjor TIIIgIbhIdIII SIimogI, 80." 1052.33 B 
KIIIIIII DMnvId. 
ChIIrIIbga 

63. Basapur Lilt MedUn TIIIgINIraI 0IwwId 11198 2.267 9,38 A 
Irrigation Scheme KriIIhna 

64. Idmalayar Irrigation Kerala Major EInIIUIm PerIyar 2192 27.51 107.00 B 
Project TJIdu 
(Barrage, Eal1hen 
Dam willi Canal 
system on bolt! bank) 

65. AHapady In. Project MecUn PIIPI SInMriI 3196 S.38 110.00 A 
·Masonary Dam with CaIMry 
V8IticaIIill ~ 
spillway, canal 
system on bolt! 
banks) 

66. Halon Irrigation MaIIrfa PIIdIIh Major HIIoBI 
,_ 

11.738 193.01 A 
Project NImIIdI 
(Earthen Dam) 

67. Punasa Lift Irrigation MIIIIya PnIdIIh MIjor EIIII NInr 38.75M) 157.00 A 
(KhIniIwa) 

68. Upper Narmada MacIIya PIIdIIh Major ...... lS.811OO A 
SIIRIaI (CPA) 

69. Kolar Project MaIIrfa PIIdIIh Major SIhoIt lMl 80.87& 138.14 B 
(Earthen Dam) 58.75 MCM 

W.s. til 
BhopII 

70. Thanwar Tank MIdIya PIIdIIh MIjar GodMri 12118 1821 2US B 
(Earthen dam) 

71. Pench DivtIaion .....,. PIIdIIh MIjor SIanI, 98.52 llUM B 
(Earthen Dam) atinIIIIra 

• • 
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72. Mahan Mad1ya PIIdIIh Major .... SicIi 6183 fI83 155.10 B 
(Masonry Dam) Sane 5I2OIYl 

73. Rajghal Canal MacIIya PfIIIIIh MIjor VIIIIIII8 DIIIa. Bhind, 121.45 308.21 0 
Gwlior, GIN, 
SIi.,n and 
TIIImgarh 

74. Ibnan River P!ojact Major ItIIIM' CIWIIhpII 112002 35.75 423.47 A 
(Eallhen Dam) Godavari 

75. lower Wardha Major W~ W ...... 11197 44.00 8.90 A 
(Earthen DIm) GodaVIII 

76. Gunjawani Major KIIIIdIKItiIIII PIIIII 20.325 88.n A 
(Eallhen Dam) 

77. Lendi Irrigation Major I.encJLI NIIIded (LWI.) 6101 26.824 275.84 A 
Projcct.JoinI GodMri and (MIll-
venlure 01 NIMIIbad 15.71 
Maharashlra and A.P. (AP) A.P.-
(Earthen Dam)' 11.214) . 

78. Shama Askhed Major EhmII PIIIII !WI 29.48510 458.20 A 
EIhimWKrishna 

79. Nira Oeoghar MIharIINra MIjor NrtJKIi8hna PIn 7102 58.221 588.88 A 
80. Dhom Ballkwadi MIharIINra Major KIiIhnrI PIIIII 7102 21.70 448.55 

KIiIhna 

8.1 Unnodi Major UnnocPJ 7102 43.87 212.08 A 
Krishna 

82. Tarali MnrllhlII Major TIrIIM<riIIN SIIIra 7102 22.025 873.34 A 
83. Sina Kolegaon MIharIINra Major 8M 0ImInabIcV :fI03 10.70 317.n A 

Kriahna ShaIIpw 
84. Wama Irrigation Major ~ SlngllIIId 8.83 113.92 337.81 B (Eallhen Darn) KoIIIpIr 

85. Araunavati River Major AIw.'IIIJJ VIVIWI 12187 25.15 68.41 B Projec1 Godavari 
(Earthen Dam) 

86. Punad III'igIIion Major PIIIIdIT Ipi Nuik 10.85 29.22 8 (Co.- Dam) 

87. lower Wunna Major WInWGodMri NIp' 2189 28.82 87.55 B Project W .... 
(Earthen DIm) 

88. T alamba lnigalion MalwllNII Major SInchIcUg 28.90 289.08 8 Project 
(Eallhen DIm)' 

E 
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89. SangoIa Branch MIIIaraItdJa Major NinrJBhima SoIapur 2186 9.22 37.01 D 
Canal' 

90. Sulwade Barrage MnraIHII MedlIn Tap! 0IUe 12197 10.06 8825 A 

91. Pothra Nana MIharaIIhIra MediIm PoIhra NaIaI WanIIa 5198 8.70 42.50 A 
(Earthen Dam) Godavari 

92. Shelgaon Maharashba MecIIIn TapVTapI JaIgaon l'O2 7.15510 198.06 A 

93. Prakash Barrage MIhIrIIhIra MedUn TapifTap! DhuIe 4199 8.86 93.60 A 

94. Jarnbre Mn1Itdra MedlIn T 8IIIIIpIInV KoIhapur 7199 3.34 50.70 A 
(Earthen Dam) KIIsMa 

95. Andhra Khore MedkIn MItnI Pune 212000 12.481 44.37 A 
(Masonry Dam) Krilma 

96. Kirimiri Darur lift Mldillll WanIIrJ Claldrapur 312000 2.04 27.89 A 
Imgation Scheme Godavari 

97. Sapan (Medium) Mecium SaparV Amravali 6.38lVO 36.30 A 
(Earthen Dam) TIIIi 

98. Sonapur (T omta) Maharaahlra UedIII1 WarcIIaI 2.03410 14.43 A 
(Lift Irrigation Godavari 
Scheme) 

99. Srangkheda Mecitm TaplfTapi 10l2000 B.n 132.51 A 
(Earthen Dam) 

100. Haranghat U.S. MediIIIl WaiIgangrJ Chandlllpll' 1112000 3.85 44.11 A 
Godavari 

101. GuI River MedkIn GAil JaIgaon 1112000 2.59 55.94 A 
(Earthen dam) Tapi 

102. Ghataprabha MedkIn GhaIIprabhaI Kolhapur 1/01 4.372 34.92 A 
(Earthen dam) Kri8IN 

103. Kora<lnalla MediIJIl Koradi NaIaI DhuIe 3101 2.61 17.32 A 
(Earthen Dam) Tapi 

104. Dara MecIIIIl WaiJl DlUs 3101 2.29 32.82 A 
(Earthen Dam) Tapi 

105. Hagan MeciIIn NIgIrII 3101 2.49 48.38 A 
(Earthen Dam) TIpi 

106. NoIIhmand MedkIn NoctHnanci' Satara 4101 4.80 93.00 A 
(Earthen Dam) Krishna 

107. Wang MediIJIl Nag&W Satara 4101 8.20 134.39 A 

(Northem Dam) Tapi 

108. KlIIlani T anda MediIJIl WfIjuI 7101 6.032 A 
Tapi 

* • 



151 Written An.we,. AUGUST 13, 2003 to aue.tIona 152 

2 3 4 5 6 7 8 9 10 

109. ~Gaon ......... MedIIIn SItIIIW<riIhnI SoIIpII' 2JaZ 2.. (Ori.) A 
7.»-

LIIIIl 
42.78 

110. Chilhewadi Meci.m MIIIdavU 7/fYJ. 7.185 123.83 A 
KriItIIa 

111. Ambeohol MedlIn AInbeohoU 5.310 50.85 A 
(Hiranyakeahi) KriItIIa 

112. Chlndrabahga MedlIn ChIndnIbhag&I AmraVIII 7193 8.14 35.30 A 
Tap 

113. Lower Panzall MahIraIhIra MecNn PwnTap INa 3101 6.191 45.24 A 

114. Shivan MIIwIIINIa MedIIIn SIivarv'T &pi NIncUbar 11/fYJ. 2.87 28.. A 

115. Wadi-Shewadi MaharaahtII MeciIn 8InVTapi INa 11/fYJ. 5.980 98.44 A 

116. Amravati MaharIIIdra MedhIn AnIIIvaIifT &pi DtUe 12102 2.806 48.34 A 

117. Jamkhedi MIhnIbra MecIIm JlmkhecllTapi INa 11/fYJ. 2.750 31.28 A 

118. Kudali MfttatIIn MeciJn KudaM<riahna SatanI 12102 5.300 212.20 A 

119. Sari Nalla MIharaatD MecNn SIIf NIIrJ KGIIapIr 12JaZ 2.335 46.58 A 
KIIIhna 

120. Wagholi BuIi un MeciIn Wai9ngrI CIWIdnIpIr 3103 3.441 24.91 A 
Godavari 

121. Wakod MecI&III - AInngabed 2.214 34.38 B 
(Earthen Dam) Godavari 

122. LaINaIa MedlIn lIInIW WIIIIIa 9197 7.1r.i!Il 43.81 B 
(Earthen Dam) Godavari 

123. Raigavan MecbI MIIudI 12193 1.70 9.51 B 
(Earthen Dam) Godavari 

124. Jam Irrigation MedIIIn Jft 5.47 42.83 B 
(Earthen Dam) Godavari 

125. Klir MedIIIn KIrI WanIIrJ 4195 8.38 44.71 B 
(C~te Dam) GodIVIII Nlgpur 

126. Utwa~ MedIIIn UIIwIPIT &pi tiIIn 11195 . 5.38 35.77 B 
(Earthen Dim) 

127. Jangam HaIti Lift MedlIn HIInhaII NIIII ~ 4.738 4.29 B Irrigation KriItN , 
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128. TIPIi MIMI Dam MInipIr ., SInk DiIIIridI of 2186 PowIr - B 
Project -.n, (811250) 
(MIM~purpoae) MInIpur rnd MW& 
(Earth & Dock iii MIIoIMI Flood 
Dam) CcnroI 

129. Jiri Irrigation MediIn JiIUBInk CIdIar (Aan) 11m 9.78 4U8 0 
(Barrage) & MIripIr 

130. Dikhu~ Major DiIcIU NIgIIInd & 4102 30.81 999.7 A 
Projed ~ Aan 120 tIN 

131. D'zuza Irrigation MecIIIn rtZUDI KohinI 5198 13.50 48.0 B 
Projed (Barrage) BIIhnIIpIma 

132. Upper Kalab on.. Majer KoI*I I<ofIIIU 9198 19.28 71.88 B 
Extension Project- Godavari NawIIngpIr 
ERM' 

133. Improvement to Orisu Major 8199 13.237 57.08 A 
Taladanda Canal and 
Oistributory No. 12 
with its system-
ERM' 

134. Draina!18 Dev. Phase-I Orissa Major CUllldllPuri 212000 47.80 m.75 A 
under Mahanadi 
Deha Stage-I & 11-
ERM' 

135. Ib Irrigation Project Orissa Major bWIndi SIIIdetgIrh 2/98 108.280 1140 B 
Composite RockfiI 
Dam wiIh concraIe 
spillway canals on both 
r91t & left banks 

136. On9 Darn Project on. Major 3/97 34.50 304.86 8 
(Earthen Dam with 
agee type radial 
gated spilway. canal 
system. on bother fi;II 
lett banks) 

137. Brutang 1fT. Project Oria 8&IW 1/98 31.00 227.25 B 
(Earther. Dam with MnIdi 
concrete spillway. 
Unk canal to 
Kuanaria Reservoir, 
Main Canal on r9d 
bank 01 Kuanaria 
reservoir) 
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138. ~to SIIIci OI1lIa Major SIIIIiI BoIdI MI9 20.141 11.57 B 
Irrigation Project. MnIIdI 
ERM' 

139. AIlandpur Barrage WamiI ~. 112001 58.72 B 
Project BIiIImi BhadnIk, 

BaIIacn 

140. Mahendrat~a Orilla MedUn MIhaIiChtllllya/ ~ 312000 95.04 100.98 a 
Irrigation Project v ...... 
(Dam) 

141. ManjOll (Ealthen MdIn MrIIndI 8191 10.43 37.70 a 
Dam with Ogee type 
spiDway. canal 
system on r9rt and 
\eft bank) 

142. R'*ura (Earthen MecIIIn IIIIIInwi 7.65 15.15 B 
Dam with Ogee type 
spillway, canal 
system on righ and 
left banks). 

143. Dhuuragolh (EaJ1hen MedIun BIrIbnV 3.01 16.80 a 
Dam WIth Central Mnlaci 
Ogee type radii! 
gated spilway, canal 
system on both riglll 
& left banks) 

144. Ret Earthen Dam MeIcUn RetI KaInd 10.97 9.775 88.14 a 
with Ogee type TIL\WIanacI 
spillwav. canal 
system on both 
sides 01 bank. 

145. Upper LanIh on... MedIun ~ BoIIngir 11197 8.105 48.99 a (Earthen Dam with T ......... 
Central Ogee type 
radial gated spilway, 
canal system on r9d 
bank) 

146. Samakoi MedIun s.n.IuW ~ 14.27 43.65 B (BalTage) Brnnrn 
147. Cheligada Dam MadUn __ Neal 

GajapcdI 1199- 3.120 52.96 B Project VIIIIIIIhra 
148. HaduaIMahanadi MedIun HIIIUI c.- 212001 5.128 81.48 B Irrigation Project MIhndI 

(Earthen Dam) , 
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149. ~ InigIIion & PIqIb Major It dIricII at SI98 2108.81 11 •• 00 A 
OraNge PmjecI PtqIb 
(Phase Ilq' 

ISO. Sri Dashmelh PIQIb Arwqu PIIiIII 212001 130.00 1M7 A 
Irrigation Pojed H)'daI a.IIIII 

151. Raising Lining 01 Major - 3102 A 
Bhakra Main canal-
ERM 

152. Modified pIUjed Uej RopIr 130.00 186.44 A 
estimate by SYl PIIiIII 
canal Part·III' 

153. SYL Main Canal Major - CInier 801.25 0 
Part·I' YIIIIIIIB a.1IIII 

154. Raising 01 LininW P\qab MedUn Ftmpw FIIdIr Ftro2pr 512001 13.7543 A 
Bank 01 Sirhind 
Feeder·ERM 

ISS. Rehabliation of P&qIb MecIIIII 512001 9.700 46.00 A 
Channels 01 1 II Paliala 
Feeder and KoIIa 
Branch 

156. Punjab Irrigation P\qIb MedlIn Ravi GiIdIIpII, 212000 8.330 49.02 B 
Project (Uning 01 AmIiIIIr & (ttt9 
Channell) under PIIiIII PIleI 
RIDF flJlCl.ERM lMI) 

157. PipaldaUII RfiIIIIwI Major QIambaU SIWIi 14.87 11.38 A 
Irrigation Gqa MIIIIIIpIf 

158. Utilisation 01 ,... MIjor YIIfU'tII 8haraI!U 7188 118.500 150.00 A 
Y8I1IIII8 ...... in Gqa 
Bharatpur DiItI. 

159. Utilisation 01 YrtIUWI 1188 35.00 273.00 A 
YI/IIIIl8 water in Ganga 
Jhu",,1ftI & Ctuu 
Distl. 

180. Indira Gandhi ~ AavHIeIW Sri GIl ... 3193 32.80 121.92 B 
Nahar Slage-I- IrIdIII _& 
ERM' .IaIII*ner 

161. Rajasthan Water a DiItIIc:Ia 01 1/01 819,195 745.59 B 
Sedor ResIIucIIIiIg RIjIR1 
Projecl-EIV 

162. PipIa InigaIion RajIIIwI MecIIIII PipIdCIIMIbaI .... 4.70 21. A 
(Dam) , , 



159 Wrilten AMWeIS AUGUST 13, 2003 to .QuMIons 180 

2 3 4 5 8 7 8 9 10 

183. Chalean InIgIIion AajIIIhIn MecIIrn c:tIIIrM' BInI M2 3.38 9.55 B 
(Dam) QanbaI 

164. Grarda Irrigation AajaIIIwI MeciIIft MqIIV 7196 9.22 39.51 B 
(Dam) QanbaI 

165. Modemisalion of Tn Nadu Major Cauvery 8185 70.00 78.10 B 
Cauvery Della Phase-I 
ERM' 

166. Irnatlangudi TamA Nadu MaciII11 KanyaIaInari VIippar 2195 4.229 72.00 B 
Reservoir 
(Ea!then Dam) 

167. Kanhar Irrigation UIIIr PradeIh Major Sont/GqI MirzIpur 6'99 33.12 341.45 A 

168. Kachnoda Dam lJItar PradeIh Major JtIMJ ~ 1112000 13.55 70.45 A 
BeIwa 

169. Improving Wlter UIIIr PIIdeIh SardaI Barely, 712001 808.3 1mA1 B 
Management on Gqa PIbhIt, 
Existing Sarda Canal NIInIIaI, 
System-ERM' HardoI, 

~ .. , 
1..ucIcnow, 
lhIIo & Ali 
BIIIIy 

170. Bansag. Canal UIIar PradeIh Major AIIIIIbId IIId 212002 150.132 1I!O.1IO B 
Mirzapur 

171. ModerrUIIion of UItIr PIIdeIh Major ot.eIV ... 46.485 114.18 B 
l.actua Dam-ERM YIIII\III 

172. Raising of Meja Dam UIIIr PIIdaIh Major TonrJGqa Allahabad IIId 17.88 85.0 B 
·ERM t.IrzIpur 

173. MaudWDam UItIr PradeIh BIlR'YfIIIIIIfI HIInipIr 3190 17.0 125.1' B 
Gqa 

174. ClVllaurgam UIIIr PradeIh Mrjor BhabIn NaIahI Gonda 10193 11.88 36.70 B 
~ 

175. Lining of CMnneI in lIIIIr PIIdeIh MIjar Ganga AIIIIhabId, 23.78 i7.J1 B BllKfellhlnd.ERM ana. JIni, 
lIIlpun, 
MizIpur & 
Varns! 

116. Increasing Capad\y UIIar P!adeeh Major VIIIIIIIIi 8197 34.805 80.53 B 01 B/qIaI ~ 
Canaf..EAM 
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2 

In. Uftar PlIdeIh Water 
ResIIucUing 
P!OjecI' 

178. Bhaunrat CIIIl Ulari 
Dam 

179. KishIu Dam 
(Major) 

180. Mod. of KangsabaIi 
Reservoir (Phase-I) 
·ERU' 

3 4 

UIar PIIde8h Major 

IJftar PIadeah MediIIIl 

Major 

Status : A-fnIject IIIder various &taI8I d appraiIaI. 

5 

GhIggarf 
GomIi BIIiII 

.lmInUBeIwa 

TOtlIIGqa 

8 

PIIIIppIh. 
u..u. 
JaIqu. 
BIInic:h 

lIIiIpur 

7 8 

412001 300.00 

!112001 7.905 

7181 Po. 

10t'96 

(8OOMW) 
WSIo 
Delli 
617 

MCIM 
y-

355.48 

9 10 

663.41 0 
(Pro>.;. 
aiGnII) .. 
52.10 A 

40IIII.00 C 

471.90 A 

8-Accepted by the ~ CommIhe d MOWR Ujec:I to certain obaeIvaIions. 

c-Deferred by MVtay CommiIIee d MOWR. 
D-Recommellded 10 PlannIng CommiIIIDn for InwIsIment CIeIrInce. 

Dairy Induatry 

2808. SHRI R.S. PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment are aware that the Dairy 
Industry is facing with quality constraints to promote the 
marketing of products; and 

(b) if so. the action taken/proposed to be taken to 
improve the quality of the products by using modem 
technology? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No such report has come to the notice of the 
Govemment. 

(b) Does not arise in view of (a) above. 

Irregular upgr.dlltlon ." pold In NIItIoMI Seed 
Corporation 

2809. COL. (RETO.) SONA RAM CHOUDHARY: WHf 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that 
recommendations of High Power Pay Committee (HPCC) 
during 1991 that no new posta be created on Central 
Dearness Allowance (CDA) pattern by any PSE. on or 
after January 1. 1989. and deemed upgradation of posts 
u creation of new posts; 

(b) if so. the action taken/proposed to be taken by 
the Govemment to fix responsibility for Irregular upgrading 
of 120 posts in National Seeds Corporation Ltd. In 
contravention of the Govemment directlv .. ; and 

(e) the remedial measures takenlproposed to be taken 
by the Govemment to set aside this Irregularity and likely 
time by which this would be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) According to the recommendations of High 
Power Pay Committee. all appointments made on or after 
1.1.1989 in respect of all categories of employees in Public 
Sector Enterpriae8 (PSEs) could be deemed to have been 
governed by the IDA pay scales. Appropriate pay scales 
on the IDA pattem for employees appointed on or after 
1.1.1989 may be formulated -by the PSEs concerned. in 
consultation with the concerned MinistrieslOepartments.' • 



183 AUGUST 13, 2003 164 

National Seeds Corporation (NSC) has intimated that 
the upgradation of certain posts was undertaken in order 
to remove stagnation and to ensure harmonious incIustriaI 
relations. NSC has been advised to take necessary 
corlective measuraa in this regard. 

[Translation] 

Fund. to StatH under AlBP 

2810. SHRI RAMDAS ATHAWALE: Will the 
MINISTER OF WATER RESOURCES be pIeaMd to state: 

(a). the amount propoted to be provided under the 
Accelerated Irrigation Benefit Programme during the 
current year, State-wise; and 

(b) by when the said amount is Hk8ty to be releuld 
to the State Governments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) As per approved guidelines 
for the Accelerated Irrigation Benefits Programme (AIBP) 
Central Loan Assistance (CLA) Is released on year to 
year basis in two equal instalments to the State 
Governments. The first instalment of CLA is provided In 
advance and the subsequent Instalment is provided when 
the expenditure reaches more than 70 percent of lie 
first instalment together with the State's share .. weH as 
on the basis of the monitoring report of the Central Water 
Commission. Allocations of funds under AIBP ar. made 
by the Planning Commission during plan discussions with 
the State Govemments. During the current year, there Is 
a budget provision of Rs. 2800 crore for CLA under AlBP. 
The details of ceilings for CLA uncler AIBP fixed for 
various States for the current year are given in the 
Statement enclosed. 

SI.No. 

1. 

2. 

3. 

State 

• 2 

Anethra Pradesh 

Arunachal Pradesh 

Assam 

(As. enn) 

CLA under AtBP for 
Annual Plan 2003-2004 

3 

275.00 

20.00 

36.00 f. 

1 2 3 

4. Bihar 100.00 

5. Jharkhand 31.00 

6. Goa 8.00 

7. Gujarat 630.00 

8. Haryana 25.00 

9. Himachal Pradesh 15.00 

10. Jammu & Kashmir 60.00 

11. Karnataka 460.00 

12. K.,a1a 15.00 

13. Madhya PI1ICIesh 260.00 

14. Chhattlsgarh 100.00 

15. Maharuhlra 120.00 

16. Manlpur 22.00· 

17. Meghalaya 4.00 

18. Mlloram 1.50 

19. Nagaland 8.00 

20. Oriasa 250.00 

21. Punjab 100.00 

22. Raiasthan 250..00 

23. Sikkim 1.50 

24. TamO Nadu 20.00 

25. Tripura ~.OO 

26. Uttar PradeIh 275.00 

27. \JUaranc:haI 20.00 . 

28. WestBenga/ 40.00 

*CeIlIng 18 ..... 

..,.. for ....... at TIll ..... 

2811. SHRI SHIVRAJ SINGH CHOUHAN: WItt the 
MIhieaer of ENVIRONMeNT AND FORESTS be pIe ... d 
to ..... : 
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(a) the resources mobilised by the Govemment to 
protect the Taj Mahal against pollution and to maintain 
its beauty; 

(b) whether the Govemment of Uttar Pradeeh has 
sought equal contribution from the Union Govemment In 
order to mobilise resources for the development of the 
protected areas of Taj; 

(c) if so, the details of the projects in regard to 
which this demand has been made; and 

(d) the steps taken by the Union Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) For the environmental protection of 
the Taj Mahal various projects have been taken up which 
include improvement in Electric Supply, Water supply, 
Solid Waste Management, Storm Water Drainage System, 
Widening and Improvement of Roads of Agra City. These 
projects have been taken up on equal contribution by the 
Union Government and are being implemented by the 
State Government of U.P. under the scheme 'Taj 
Protection Mission'. 

Constitution of MIIngo BoIIrd 

2812. SHRI RAVI PRAKASH VERMA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a> whether the Govemment propose to constitute a 
Mango Board primarily in Uttar Pradesh in order to 
promote the export of various varieties of mangoes to 
other countries; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAy): 
(a) and (b) No, Sir. There II no proposal to constitute 
a Mango Board particularly In Uttar Pradesh In order to 
promote the export of various varieties of mangoes to 
other countries. 

(c) For encouraging export of mangoes, the 
Agricultural and Proc .... d Food Products Export 
Development Authority (APEDA) under the Ministry of 
Commerce is providing financial uaiatance to IndividuaIII 
exporters for various activItiea like Htting up Infrastructure 

FaclIHI .. , Packaging Development, Human Resource 
Development, Export Promotion, Market Development and 
Quality Control. BesIdes, APEDA with the Involvement of 
the State Govemmenta have initiated several programmes 
under Agrl Export Zones (AEZ) for giving focused attenlton 
on area based programme for export promotion of 
mangoes. 

AkhII Manufldl MegII Profect of ChMttlegarh 

2813. SHRI PUNNULAL MOHALE: Will the Minister 
of WATER RESOURCES be pleued to state: 

(a) whether the Government of Chhattisgarh has 
submitted Akha MensafaR Mega Project aIongwIth Its blue 
print to the Union Govemment for approval; and 

(b) by when the project 18 likely to be accorded 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): <a) No proposal namely ·Akha 
Mansafa"- Mega Project of Chhattlsgarh has been 
received In Central Water Commlllion for techno-
economic appraisal. 

(b) Does not arise. 

(English) 

Prlvatlatlon of Water 

2814. DR. D.V.G. SHANKAR RAO: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether water of Ganga, Sheanath, Perlyar rivers 
and other have been prlvatlsed even as the farmers and 
villagers thirst for water while Multinational companies are 
drawing million of Iltre8 of water a day from the rivers to 
supply 'safe' drinking water to the rich In the towns and 
cities; 

(b) If so, whether the Wortd Bank money has poured 
in for privatization of water In Delhi, Uttar Pradesh, 
Chettlsgarh, Kerala, Kamataka, Gujarat, Maharashtra, 
Tamil Nadu and Orilla; 

(c) if so, the detail8 th.reof; 

(d) whether peopIe'8 protests have been ignored in 
this regard; and 

'" 
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(e) if so, the reasons therefor and If not, the steps 
taken to rectify the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (e) The information Is being coUected and 
will be laid on the Table of the House. 

Flood MeNlpll'lent Programme 

2815. SHRI PRIYA RANJAN DASMUNSI: win the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemment propoae to fonnulate 
any Flood Management Programme for those rivera which 
are linked with Nepal, Bhutan and Bangladesh, Bihar, 
Uttar Pradesh and North Bengal; and 

(b) if so, the specific proposals from Govemment of 
West Bengal, Uttar Pradesh and Bihar in Tenth Plan and 
how many of them have been approved 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) The Govemment of India is having 
continuous dialogue with the neighboring countries 
including Bangladesh, Nepal and Bhutan in the field of 
development of water resources. Sapta Hosi High Dam 
Multipurpose Project & Sun Kosi Storage cum Diveraion 
Scheme has been agreed with Nepal to be taken up for 
field investigations, studies and preparation of Detailed 
Project Report for which a Joint Project Office is being 
setup in Nepal. The project will interalia have flood control 
benefits in Bihar. 

In respect of the Pancheshwar Multipurpose Project 
located on river Mahalcali (Sharda), the field investigations 
have been completed and the discussions are continuing 
with Nepal for finalisation of Detailed Project Report. The 
project interalia will have incidental flood control benefits 
for the State of Uttar Pradesh. 

A scheme on 'Iood forecasting and wamlng system 
on rivers common to India and Nepar is in operation 
since 1989. In addition, a Standing Committee on 
Inundation problems is also functioning for dealing with 
the problems of inundation in the vicinity of India and 
Nepal Border. A joint committee on Water Resources 
headed by Water Resources Secretaries of India and 
Nepal has also been set up to have interaction at higher 
level pertaining to the cooperation in the field of Water 
Resources, including implementation of existing ~ 
agreements and understanding. 

As regards Bhutan, a "Comprehensive Scheme for 
Establishment of Hydrometeorologlcal and Flood 
Forecasting Network on rivers common to India and 
Bhutan- having 35 hydro meteorological stations located 
In Bhutanla In operation. The data received from these 
stations Is utilised for fonnulating the flood forecasts In 
India. 

In respect of Bangladesh, as a follow up of the 
unprecedented floods of September, 2000 which had 
affected Southwest Bengal & adjoining areas of 
Bangladesh, a Joint Task Force has been constituted for 
flood management in Ichhamatl Basin for formulation of 
an ActIon Plan for tackling flood calamities Jointly in future 
and to submit it for consideration of Joint Rivers 
Commission. The Committee has already held two 
meetings and visited the study areas both in Bangladesh 
and India and an action plan for completion of the studies 
has been drawn. 

(b) Rood management/control being a State subject, 
fonnuiation and execution of such schemes Is within the 
purview of the State Govemments. However, Govemment 
of India is 88sisting the State Govemments in the matters 
relating to flood management on the rivera linked up with 
Nepal, Bhutan and Bangladesh. In this connection, a 
centrally sponsored scheme for raising, atrengthening and 
extension of embankments on rivers Lalbakeya, Bagmati, 
Kamala and Khando, benefiting Bihar, with an outlay of 
Rs. 60 crore has been fonnulated for implementation in 
the 10th Plan. During 2002-03 an amount of Rs. 1.5 
crore was released to the Govemment of Bihar under 
the above scheme. In this connection three schemes, 
two along the river Bagmati and one scheme for river 
Kamala were received in Ganga Flood Control 
Commission, which were examined and the observations 
on the same have been conveyed to the State 
Govemment, compliance on which is awaited. 

In addition, the Government of India is also 
reimbursing full coat of the works incurred by the State 
Govemments of Bihar and Uttar Pradesh for taking up 
maintenance of flood protection work in an around Kosi 
and Gandak Projects in the Nepalese territory. These 
works are carried out -every year after the monsoon on 
the recommendations of Kosi and Gandak High Level 
Committees. An amount of Rs. 35 erore has been 
provided for this scheme during the 10th Plan out of 
which an amount of As. 7.54 crore and As. 0.85 crore 
Was reimbursed respectively to the Govemments of Bihar 
and Uttar Pradesh during the year 2002-03. 
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As regards West Bengal for emergent flood protection 
works in the Eastern and Western sector on common 
bord.r rivers since 1999-2000, Central Loan AIIIstance 
is being provided. However, no such scheme has been 
received from West Bengal so far during 10th Plan for 
Central assistance. 

Setting up of FI.hert.. Authority of India 

2816. SHRI CHINTAMAN WANAGA: WID the Minister 
of AGRICULTURE be pleased to state: 

(b) Andhra Pradesh Govemment has reduced the 
sales tax on Aviation Turbine Fuel (ATF) from the eartler 
30.55% to 4% effective 1.4.2002. Chhattlsgarh 
Govemment has also reduced sales tax on ATF from the 
earlier 20% to 4% effective 1.5.2003. 

(c) to (e) The information Is being collected and wil 
be laid on the Table of the House. 

Intenalve Cotton Development Programme 

2818. SHRIMATI SANGEETA KUMARI SINGH DEO: 
<a) whether the Union Government have received SHRI G.J. JAVIYA: 

any representation to set up Fisheries Authority of India; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, proposal to set up Fishery Authority of India as 
such is under consideration of the Govemment at preeent. 

(b) and (c) Does not arise. 

Sale. To on ATF 

2817. DR. MANDA JAGANNATH: win the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the details of sales tax levied by the States on 
aviation turbine fuel, State-wise; 

(b) whether the sales tax levied on ATF has been 
reduced by the State of Andhra Pradesh and Chhattisgarh 
for promotion of civil aviation services in their States; 

(c) if so, whether the Government have any proposal 
to provide incentives to the States levying minimum sales 
tax on aviation turbine fuel in order to compensate the 
losses incurred due to reduction of sales tax on ATF; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The 
information is being collected and will be laid on the 
Table of the House. 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is any proposal under the Intensive 
Cotton Development Programme (ICDP) for the economic 
development of cotton farmers in the country; 

(b) if so, the details thereof, State-wiae; and 

(c) the progress regarding distribution of seeds; bIo-
agents. sprayers, drip irrigation system etc. during the 
last three years and thereafter State-wise and year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) The Intensive Cotton Development Programme 
under Mini-Mlssion-1I of Technology Mlaalon on Cotton Is 
being Implemented In 13 States namely Andhra Pradesh, 
Gujarat, Haryana, Karnataka, Madhya Pradesh, 
Maharaahtra, Orissa, Punjab. RajaIthan, Tamil Nadu, Uttar 
Pradesh, West Bengal and Tripura. The basic objective 
of the scheme is to increase production, productivity and 
quality of cotton. Under this programme, assistance is 
provided to the farmers for the supply of critical Inputs 
like seeds, sprayers, sprinklers, drtp irrigation lyatem. 
pheromone traps and bio-agents etc aIongwlth transfer of 
technology through field demonstration and farmers' 
training for economic development of cotton farmers in 
the country. 

(c) The State-wise progreu of various components 
of Intensive Cotton Development Programme under Mini-
MIsaIon-lI of Technology Mluton on Cotton for last three 
years is given in the statement enclosed. • 
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Statement 

The St.tement showing ,tate and component·wlse PfO(Jf8IIS for the 
last three yealS (2000-01, 2001·02 and 2002-(3) 

2000-01 

State 1. 2' 3$ 

Andhra Pradesh 

Gujarat 7 7698 26913 

Haryana 3000 2345 4000 

Kamataka 3839 22212 

Madhya Pradesh 223 402 4834 

Maharashtra 2954 9638 

Orissa 1000 2298 

Punjab 3146 

Rajasthan 15109 1726 

Tamil Nadu 262 3131 2045 

UHar Pradesh 351 10 1944 

West Bengal 40 

Tripura 

01. Distribution of certified Seed (Quintals) 
'2. Distribution of bio-agent (hectares) 

4· 

393 

73 

51 

Eviction ot Encroachment. on Forut Und 

10 

443 

373 

5014 

87.40 

363 

1623 

2445 

18380 

697.30 

605 

2819. SHRI NEPAL CHANDRA DAS: WlU the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number ot notices issued with regard to 
eviction trom the forest land in each district of Andaman 
and Nicobar Islands during the last two years; and 

(b) whether some of the notices have been ieauecl 
where land was alloned by the Revenue Department II 
Revenue Land; and 

(c) it so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF $ 

ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 

2001·02 2002.()3 

2' 3$ 4· 10 2. 3$ 4· 

4916 2057 20 16 5088 3365 

10586 17543 508 4684 7576 10239 17 

3480 7000 2435 5138 

10241 12206 114 2 11122 2209 62 

600 5912 9 593 630 7392 60 

14714 16680 460 1812 11623 11823 230 

500 311 1550 2158 

875 

507 1306 5324 1809 1101 

3262 1764 42 839 3566 1157 65 

5182 191 4025 

260 272 

20 474 

$3. Distribution of Spaye,. (Nos.) 
*4. Distribution of Drip Irrigation system (Nos.) 

JUDEV): (a) to (c) Notices for eviction of encroachments 
on forest land are issued by the respective State 
Govemment and Union Territory Administration and the 
information on greater details of the number and nature 
of notices Issued is not compiled in the Ministry. The 
Ministry is primarily concemed with evolving a policy 
framework for eviction of encroachments on forest land. 
As per the information received from the Administration 
of Andaman and Nicobar Islands, about 1712.900 hectares 
of encroached foreat land has been evicted in the Union 
Territory so far. 

LAgle"n for Home 88Hd Workere 

2820. DR. N. VENI<ATASWAMY: Wit the Minister of 
LABOUR be pleased to state: 
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(a) whether the Government propose to bring a 
comprehensive legislation for the welfare of -Home baaed 
workers" in the countly; 

(b) if so, the details thereof including the category of 
workers that comes under the definition of "Home baaed 
workers"; and 

(c) the time by when it is likely to be formulated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) No, Sir. The Government do 
nol propose to bring a comprehensive legislation 
exclusively for the -Home based workers". 

(b) and (c) Does not arise. 

Problema of Fa.....,. 

2821. SHRI HARIBHAI CHAUDHARY: 
SHRI MANSINH PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(8) whether due to low pri<le, farmers producing 
paddy. oil seeds and oil palm are facing several hardships; 

(b) if so, the details thereof; and 

(c) the remedial stepa takenlpropoHd to be taken 
by Government to redress the grievances of fanners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRt HUKUMDEO NARAYAN YADAV): 
(8) and (b) No, Sir. As compared to the previous year, 
the Wholesale Price Index (WPI) of paddy/rice, and 
oilseeds have shown a rising trend during the current 
year. The price of oil palm is also remuneratiVe. 

(c) To protect the interest of the cuhlvatora of paddy 
and oilseeds against falling prices, the Government 
undertakes price support operations In the event of m8I1c8t 
prices touchingltaUing below Minimum Support Price 
(MSP). As regards oil palm, which Is highly perishable In 
nature, the Govemment on epecIIc: request from the state 
Govemment implements the Market Intervention Scheme 

(MIS) and the losses, if any, are shared equally between 
the centre and the state Govemments. 

Wat.r Contamination In Mumbal 

2822. SHRI KIRtT SOMAIYA: win the Minist.r of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a> whether attention of the Government has been 
drawn to a recently published report of MMRDA and 
another Expert Organization regarding the deteriorating 
quality of potable water in Mumbal; 

(b) if so, whether the Society for Clean Environment 
has found out that water contamination In Mumbai touched 
alarming levels; 

(c) If so, the findings and obearvations thereof; 

(d) whether any Public R.p ..... ntatives have also 
brought it to the notice of the Govemment; and 

(e> if so, the steps takenlto be taken to remedy the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (e) The information is being conected and 
will be laid on the Table of the House. 

[Translation} 

Contribution of Women to GDP 

2823. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the women labourers In the country 
contributes more than 30% of G.D.P.; 

(b) H so, the details thereof; 

(e) the percentage of G.D.P. contributed by women 
labourers during the Eighth and Ninth Five Year Plans; 

(d) the stepa taken by the Government to enhance 

the contrIKItion of women labourers during the Tenth Five 
Year Plan; and , 

J 
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(e) the extent to which the efforts to enhance the 
contribution of women labourers in G.D.P. have been 
successful during the Ninth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Separate estimates of 
the G.D.P. contributed by women in the country are not 
maintained. 

(d) and (e) women constitute a significant part of the 
work force in India. Although there has been marginal 
improvement in annual rate of growth of female 
employment, the annual rate of growth of employment of 
educated women is substantially higher. 

The female work participation rate (FWPR) was 
registered very low at 22.3 in 1991 against 51.6 for males. 
Of the female workers, 81% were engaged In primary 
sector and only 8 and 11 % are involved In secondary 
and tertiary sectors respectively. The provisional result of 
Census 2001 have shown a moderate rise of FWPR to 
25.6%. 

In the public sphere, women's participation is 
gradually improving. Women's participation in public 
decision making has also been increasing. The apace 
created in local body govemance structures for women 
by 73rd and 74th amendment has resulted in a million 
women gaining entry at different level. The variation across 
States in women's representation in the Gram Panchayat, 
Panchayat samlties and Zilla Parishads range from 3% 
to 45%. 

Planning is a continuous process, which envisages 
the overall growth of the economy with equity. This does 
not evolve over contribution made by menlwomen. Since 
this IS an over-all process, Information on the contribution 
of women labour to G.D.P. Is not available plan-wise. 

{Eng/ish] 

Setting up of Horticulture Auction 
Merket. by NOOB 

2824. SHRI K.E. KRISHNAMURTHY: 
SHRI A.P. JITHENDER REDDY: 

Will the Minister of AGRICULTURE be pIeaeed to f-

state: 

(a) whether the Union Govemment have received 
request from State Government. for .ettlng up of 
Horticulture Auction Markets through National Dairy 

Development Board (NDDB); 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) No, Sir. However, NDDB Is presently establishing 
a Horticulture Auction Market at Bang8l0.... 'A similar 
request for setting up Horticulture Auction Market has 
been received by NDDB from Andhra Pradesh. 

Aaal.Iance to Slat. Government. 
for Tourl.m ProJecte 

2825. SHRI RATILAL KAUDAS VARMA: Will the 
Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Union Govemment have received 
proposals from State Govemments Including Gujarat to 
sanction financial assistance for implementation of tourism 
projects In their States; 

(b) if so, the details thereof, State-wise; and 

(c) by when the assistance would be released to the 
State Govemments for the purpose? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) Tourtsm projects are identified 
in consultation with the State GovernmentslUT 
Administrations and sanctioned on merits subject to 
availability of funds and inter-5e priority, This Is a 
continuous process. 

Based on the proposals receiveci'consultations held 
with the State GoverAmentslUT Administrations, 212 
tourism projects with Central Component of Rs. 111.21 
crores were sanctioned in various StateslUTs Including 
Gujarat for development and promotion of tourism during 
t~ year 2002-03. State-wise details are given in the 
statement enclosed. 
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StIItrIment 

State-wise Tourism Projects SllllCtioned during the year 2002-03 

(RI. In Lakha) 

SI.No. StateJUT No. of project Amt. Sanctioned Amount 
Sanctioned Releued 

2 3 4 5 

1. Andhra Pradesh 2 507.50 195.00 

2. Assam 9 968.13 618.85 

3. Arunachal Pradesh 5 41.30 32.50 

4. Bihar 8 505.00 505.00 

5. Chattisgarh 9 308.00 98.50 

6. Goa 0.50 0.50 

7. Gujarat 2 197.12 59.13 

8. Haryana 8 332.25 311.00 

9. Himachal Pradesh 30 779.32 760.38 

10. J&K 3 94.38 89.47 

11. Jhat1<hand 0 0 0 

12. Kamataka 6 902.49 625.49 

13. Kerala 11 881.36 829.86 

14. Madhya Pradesh 18 711.18 574.79 

15. Maharashtr. 8 623.46 546.25 

16. Manipur 2 5.24 2.62 

17. Meghalaya 3 70.35 21.20 

18. Mizoram 6 141.16 48.46 

19. Nagaland 5 380.50 323.43 

20. Orrisa 2 47.50 15.75 

21. Punjab 3 23.00 14.60 

22. Rajasthan 13 1098.70 1096.20 

23. Sikkim 13 346.24 289.76 

24. Tamil Nadu 5 559.00 316.10 

25. Tripura' 5 218.13 67.78 
l • 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 3 

Uttaranchal 3 

Uttar Pradesh 3 

West Bengal 5 

Andaman & Nicobar 0 

Chandigarh 3, 

Dadra & Nagar Havell 2 

Delhi 14 

Daman & Diu 3 

Lakshadweep 0 

Pondicherry 2 

Total 212 

Aaalstance from NCCF to Gulal'llt to 
meet Drought Situation 

2826. SHRI MADHUSUDAN MISTRY: 
SHRI RATILAL KAUDAS VARMA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment of Gujarat had submitted 
a detailed memoranda and demanded a sum of Rs. 900 
crores from National Calamity Contingency Fund (NCCF) 
to meet the drought situation; 

(b) if so, the details thereof and the actual amount 
released, with date and duration, to the State for the 
purpose; 

(e) whether demand waa met in toto; and 

(d) it not, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (d) The Government of Gujarst submitted a 
memorandum seeking assistance of Rs. 895.34 crores 
tram National Calamity Contingency Fund (NCCF) for 
drought ot 2002-03. This waa considered by the High 
Level Committee (HLC) under the Chairmanship of Deputy 
Prime Minister in accordance with a set procedure and s 
no assistance from NCCF was approved by HLC for 

4 5 

548.00 418.00 

295.00 295.00 

201.10 60.00 

0 0 

7.75 6.63 

8.07 6.46 

504.00 449.02 

49.50 16.90 

0 0 

7.87 6.30 

11121.10 8680.93 

releaae to the State as the State Government had 
adequate balance in its Calamity Relief Fund (CRF), aa 
determined by the Ministry of Home Affairs, which is the 
nodal Department for CRF and NCCF, to meet the 
drought situation. 

Regulart.atlon of ContfIictuai Labour 

2827. SHRI BASU DEB ACHARIA: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government have taken any decision 
for regularisation of the contractual labour of the 
establishments like Chandrapura and Bokaro Thermal 
Station of DVC; 

(b) if so, the details thereof; and 

(c) the steps initiated by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTAR¥ AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) No, Sir. The Contract 
labour (Regulation and Abolition) Act. 1970 and Rules 
framed thereunder do not contain any provision for 
reularization of contract labour in the event of issuance 
of a notification prohibiting employment of contract labour 
under Section 10 of said Act. 
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A representation was received by the Govemment 
regarding abolition of contract labour system in certain 
jobs and processes in Chandrapura and Bokaro Thermal 
Station of Damodar Valley Corporation. While the matter 
was under consideration of the Central Advisory Contract 
Labour Board, the judgment dated 30th August 2001 was 
delivered by the Hon'ble Supreme Court in the matter of 
Sleel Authority of India Limited VSISUS National Union of 
Waterfront Workers and Others, according to which the 
State Government of Jharkhand has become the 
appropriate Govemment in this matter. Accordingly, the 
said representation alongwlth other records has been 
forwarded to the Slate Govemment for appropriate action 
in the matter. 

Contract Labour In Coal Mln_ and S.... Plant 

2828. SHRI A. NARENDRA: Will the Minister of 
LABOUR be pleased to state: 

(a) whether contract labour is being engaged In 
National Coal Mines and Steel Plants; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment to remove 
the contract system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) Yes, Sir. The 
Government is aware that contract labour is being 
engaged in National Coal Mines and Steel Plants. 
However, industry-wise data about contract labour Is not 
being maintained centrally. 

(c) The Contract Labour (Regulation and Abolition) 
Act, 1970 has been enacted to prohibit contract labour in 
certain circumstances and to regulate the working 
conditions of contract labour wherever such employment 
is not prohibited. Several notifications have been issued 
under section 10 of the Contract Labour (Regulation and 
Abolition) Act, 1970 by the Govemment of India, from 
lime to time, prohibiting employment of contract labour In 
various processes and operations in Coal Mines and Steel 
Plants. 

Decline In Water Level 

2829. SHRI HARIBHAU SHANKAR MAHALE: 
SHAI NAMDEO HARBAJI DIWATHE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the extent to which groundwater level has been 
declined during the last three years alongwith reasons 
therefor, Stat.wI8e; 

(b) whether the Govemment are contemplating to set 
up a High Level Committee to look Into the matter; and 

(c) if 80, the efforta made by the Govemment to 
arrest the fall in water level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) State-wise details of the extent of 
decline In the levels of groundwater during the last three 
years, as per observations made by the Central Ground 
Water Board (CGWB), Is given In the encIo8ed Statement. 
The main reasons for decline In groundwater level are 
rapid pace of urbanization, increasing demand for 
agricultural, industrial and domestic purposes, change in 
cropping pattem and exce88ive withdrawals of ground 
water, poor rainfall etc. 

(b) No, Sir. 

(c) Water being a State 8ubject, it is primarily the 
responsibility of the concemed State Govemments to ptan, 
finance and execute schemes for augmenting water 
resources. The Central Government has Initiated following 
measures to augment groundwater resources in the 
country: 

(i) Implementation of a Central Sector Scheme for 
Study of Recharge to Groundwater in the 
country. 

(Ii) Formulation of a CentraHy Sponaored Scheme 
on "Artificial Recharge to Groundwater and Rain 
Water Harvesting- at an estimated cost of Rs. 
175 crore for Implementation during the X Plan. 
The scheme· is at consultation stage. 

(iii) Circulation of ManuaVGuidelinea on ArtHicial 
Recharge of Groundwater to the StatealUnlon 
territories to enable them to formulate area 
apec:iflc artificial recharge schemes to check the 
declining trend in groundwater level •. 

(Iv) Organisation of mass awareness programmes 
and training courses on rain water harvesting 
and artificial recharge of groundwater. 

(v) Circulation of a Model Bin in the year 1970 which 
was re-clrculated in 1992 and again in 1996 to 
aU the SlatealUnion TerrHories to enable them 
to enact suitable legislation for regulation and 
control of groundwater development. iIt 
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(vi) Constitution of the Central Groundwater Authority 
(CGWA) under the Environment (Protection) Act, 
1986 for regulation and control of groundwater 
management and development. 

(vii) launching of a website on Roof Top Rain Water 
Harvesting (www.cgwbindia.com) to make aware 
and educate the public about various techniques 
of harvesting rainwater and store It for future 
use. 

S,.temen' 

State-wise groundwater decline (Pre-Monsoon) 
between 1999-2002 

SI.No. Siaies No. of districts Range 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. ChhaHisgarh 

6. Delhi 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Meghalaya 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu 

21. 

22. 

Uttar Pradesh 

West Bengal 

recorded decline in (in metrss) 
water level 

15 

4 

11 

7 

15 

6 

5 

17 

6 

4 

8 

20 

6 

34 

27 

12 

14 

17 

27 

25 

17 

0.24-5.78 

0.85-1.91 

0.16-1.88 

0.14-1.66 

1.00-2.20 

0.54-8.57 

0.45-3.32 

0.20-3.96 

1.30-1.61 

1.13-2.09 

0.38-4.40 

0.19-3.22 

0.40-1.43 

0.13-4.31 

0.15-2.68 

0.70 

0.13-1.48 

0.25-3.53 

0.48-4.46 

0.50-5.79 

0.12-3.45 

0.24-2.43 

UNESCO'. VI.1t to H.mpl 

2830. SHRI R.L. JALAPPA: Will the Minister of 
TOURISM AND CULTURE be pleased to ltete: 

(a) whether UNESCO team vI8ited Hampi to review 
Its status of endangered monument on world heritage 
list; and 

(b) If so, the date of the visit and the outcome 
thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. A two member UNESCO 
team led by the Dy. Director, World Heritage Centre 
visited Hampl between 2nd to 8th May 2003 to examine 
the conservation status of World Heritage Site and held 
discussions with the Central and State Government 
officials relating to implementation of corrective measures 
particularly laying of a bypass road recommended by an 
UNESCO expert. 

Subsequent to the their visit their recommendations 
have also been reviewed by the World Heritage 
Committee In Its meeting In Paris In June 2003. Important 
recommendations Include aasociatlng UNESCO in the 
elaboration of the management plan, conservation and 
development of the site. 

{Translation] 

Exploitation of Worbr. 

2831. SHRI RAMSHAKAL: Will the Minister of 
LABOUR be pleased to state: 

(8) whether the Labour Commissioners of different 
States Including Uttar Pradesh have submitted any 
complaints to the Govemment regarding exploitation of 
workers In various factories; 

(b) If so, the details thereof, State-wlae; 

(c) the action taken by the Government in this regard; 
and 

(d) the steps taken/proposed to be taken by the 
Government to stop the exploitation of workers In the 
fadories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~OUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
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KUMAR GANGWAR): (a) to (d) The information is being 
coHected and will be laid on the Table of the House. 

Environmental CI.rance for Conetructlon of 
rtellglou. Building. 

2832. SHRI SOHAN POTAI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government are aware that many 
temples and churches have been constructed in forest 
land of villages in Chhattisgarh during the last three years; 

(b) if so, the details thereof, location-wise; 

(c) whether an environmental clearance was obtained 
from the Ministry of Environment and Forests in this 
regard; and 

(d) if so, when and If not, the action to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) As per the information received from 
Government of Chhattisgarh no temples and churches 
have been constructed on forest land of villages in 
Chhattisgarh during the last three years. 

(b) to (d) Questions do not arise. 

[English] 

Inveetment by St .. , Companl.. In Orl ... 

2833. SHRI ANANTA NAYAK: 
SHRI PARSURAM MAJHI: 

Will the Minister of STEEL be pleased to state: 

(a) whether certain steel companies are keen to make 
investment in Orissa; 

(b) if so, the details of ateel projects proposed to be 
set up by the various steel companies in the State, 
location-wise; 

(c) the details of the proposals cleared; and 

(d) the estimated cost likely to be incurred on these 
projects, project-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (d) 
As per the information made available by State 
Government of Orissa 19 companies has shown interest 
to set up iron and steel plants in Orissa. Details covering 
location, capacity, investment and land requirement with 
respect to these companies are given in the statement 
enclosed. 

In the Industrial Policy announced in July, 1991, steel 
indUstry has been delicenaed. No industrial licence is, 
therefore, required for setting up of iron and steel plants. 
Entrepreneurs are free to set up such plants anywhere 
in the country except in the restricted locations. 

Statement 

List of Companies who have submitted their proposals to set up Iron and Steel Plants in the State of Orissa 

S. Name of the location capacity investment Land Remarks 
No. steel Plant requirement 

2 3 4 5 6 7 

1. Mis. Bhushan Ltd. lIpanga fll8.I, 12 MTPA. 135 10M flhest.1 1800 ACII8 Company have deposited about RI. 18.85 
SImIihIIpII' DiIII. "-"'"2.8MlPA. 270 fIN As. 1850 CI'OI'8 cror. 10WIrds coli 01 lind Including 

flhest.H prlvat. and Gov!. land with lOCO lor 
As. 1850 CIOIIS qiIIIian alienation 

2. M/s. Aarti Steel GIwahaII ~I IlRI PW1I 0.34, fIhut.j. PMtt land The c:ampany have dIpoIIted RI. 89 lakh 
Ltd. NicIIIpur 01 C&aIdI MTPA. Powar PIlAt SO MW As. 433 CI'OI'8 105.76 Acras with lOCO toward. COil of 274 acr .. 01 

DiItt. flhaM.U· '.nd •• Illolled in lavour 01 
As. 200 CrOll 548.05 Aa88 ilia ~. 

3. Mis. SMC Power RengIIi 01 ~ bIIId IlRI plant- fIIIMe.I PrlvIte Land The company have deposited RI. 36 IIkh 
Generation Ld. ~0iIIt. 0.10 MTPA. Powar.aMW Ra. 59 CRIll 47J7 Acras with IDCO lor 2 acres 01 land alloned 

fIha.II.OAI PlllH2 fIIa.II. 00vemmenI land II HilmI 
MTPA. pDIIII' ,.,..75 MW AI. 316 CIoII 229.28 Acras #. • 
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2 3 4 5 6 7 

4. Mis. Shyam ORI RangIII 01 Phut-f.OAl PIri02 ~ PrivIIa lind The COII1pq 11M UmIIIId lie 
Power Ltd. SambaIpur DiIII. MTPA, Powar Pln25 tIN Ra. 240 Cnn 47.81 An appIca\Ion lor q.aIan 01 175 ICIII 

~I-DRI PIIn.o.4 fIha.II ~ In! of lind ~ .. RlngllIII lie CoIecIor 
MTPA, EAFJIF.3O MW Ra. 425 Cnn 121 AaII SImbeIpur IIroIqI lOCO. 

5. MIs. Nttpaz ChIndrIhI~r near Phut-I-DRI P'ftO.24 ~I- PMIe IIId lOCO II enIruII8d by III COII1J*IY III 
Metalics P) Lid. RcluNIa 01 MTPA, PowIr·25 1M Ra. 192 CIOII Govenwnent lind &eqIit8 the land NCPIId lor pIInt IIId 

S\JldeIvIm DiIIt. Phat-II ORI PIInI.oJ15 flhut.H 280 AcrI8 lor IayiIg WIIIr pipe .... lor .. 
MTPA, Power-4S MW Ra. 1. Cnn prajeet. 

6. Mis. Jindal Sleel & Oeojharol flhut.I-DRl PIInI·l.o flhut.1· PrivIIa lind ~ 01 lind II In pragIIII. 
Power Ltd. K.,IlItt. MTPA, Power Pinl-l00 MW AI. 1400 Cnn 184.82 An 

flhut.11 DRI Plart-1.0 PhaHI GcwIInrnaN lind 
MTPA, Powar PIant·l00 MW Ra. 2200 Cnn 53.72 AcIII 

'" 7. 1.415. VISA Duburt 01 JIjpur flhut.1-S18II ~3 flhut.1 300 AaII Land IIIoImn COIIIIIIIIII 11M IIoIIed 
Industries Lid. oisll. MlPA, Power fllMl.24 IMi Ra. 330 Cnn An 300 ~ III DIbIII nutIIII 

Phut-II Steel BIIaI.o21 ""-II Complex, JajpIr. The coqIIIIy Ilea 
MTPA Ra. 480 Cnn depoIII8d 8 IIITI 01 Ra. 83.75,000. 

8. Mis. Jindal Strips Ouburt 01 JIIjJu Phate-1--.Q.5 MTPA IIIbI fIhut.I Phul-I Land IIIIIIIIIn ccmmiIIII 11M IIIoIIed 
Lid. DIIII. Phut-11--1.0 MlPA, As. 175 CIOI8 700 Nw. An 300 In Ihe, DI*HI InduIIIIII 

SIIinIeIs HRICR flhut.1I flhut.1I Complex, Jajpur. 
Ra. 3750 Cnn sao AaII 

9. Mis. Bamra Iron & Bamra 01 Phut-I Sponge tnmioI Ra. 328 Cnn Land acquIIIIon ~ Stall GowInInn II 
Steel Lid. Sambalpur 0Istt. MeI8J.O.25 MTPA. Steel In p!OgIIII 

BaIaI-O.3 MTPA, PowIr-4S 
MW 
fIhIt.II CIjIICIIIeI wII III 
dMIoped~1D 
0.8 MTPA 

10. Mis. Sun Aag Iron lapInga. RengIIi 0.35 MTPA. Power Plant· As. 398.71 PrajIcl _ awdId. 
& Steel Co. Ltd. TehsII. Sambalpur 80MW CIOI8 

11. Mis. Bhushan Steel Meramllldali 01 Phut-112 MTPA 01_ ~ FInniII IIId IIdIicaI CIpIbIIIy 01 III 
& Slnps Lid. DhankanaI 0isIt. product, power pIant·l35 Ra. 1850 CIOI8 company Ia being IppIIIIId ~ IPICQ.. 

MW PhIIt.JI 
f!haat.U 2.8 MTPA 01 II1II As. 1850 Croll 
product power -.m 
MW InchIdIng "'-'I 

12. M/s.SCAW Gunckhlplra. 0.8 MTPA, II1II. power R. 940 Cnn FiWIdII IIId IIchnICII CIpIIIIIty 01 III 
Industries Pvt. Lid. DhInkwI 0isII. .-.IOOM CIIIftI*rf Ia being IjlpIIiIId by IPICCL 

13. Mis. Prakash DIbIrt 01 Jajpur 1 MTPA, as MW IlL 250 Cnn PNjIct _ 1WIIIIId. 
Industries (P) Ltd. 0isII. 

14 Mis. Chhaltisgam Nayagarh 01 0.4 MTPA Project NpOIIIWIIId. EleclricIty Co. Ltd. Kaortw 0IsIt. 

15, Mis. Mahavlr Ferro Kumarmlllda, 0.35 MTPA As. 409 Croll Praject _ IWIIIIId. 
Alloys Pvt, LId. Rourkala 01 

SIrIdargarh 0isII. 

16 MIs, MSP Sponge SIrlcItfVIIIV 300 TPO Steel RI., en.. PIOjIcI .. ..-s. Iroo Pv1. Ltd. ~ ~ 
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2 3 

17 MIs. Beakay Steel 1 MlPA 
Ind. 

18. Mis. T.P. Industries IIIrbI. Joda Sedor 0.5 MTPA 
Pvt. Ltd. 01 KeoIfIar DI8II. 

19 Mis. Hinduslan DhriInII 1 MTPA 
Dauxite MUd. 

MTPA-Mtllion tonnea par IIIUII; TPD-T .... per day. 

[Translation} 

Conce •• lonal Ticket. 

2834. SHAI CHANDRESH PATEL: 
SHRI AMAR ROY PRADHAN: 

Will the Minister of CIVIL AVIATION be pleued to 
state: 

(a) the facilities being provided by Indian Alriin .. and 
Air India to freedom fighters, senior citizens, women and 
serious patients from poor background; 

(b) the number of free tickets given by AViA on 
compassionate grounds to patients suffering from serious 
ailments during the last three years; 

(c) the criteria adopted for providing the facHities; 

(d) whether the said category of persons have 
submitted any charter of demands or memorandum since 
January 1, 2001 to the airlines and the Govemment; 

(e) if so, the details thereto; and 

(f) the action taken by the Govemment in this regard 
and the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDy): (a) Both 
the airlines are offering special discounts on the basic 
fare· on its domestic routes to senior citizens, cancer 
patients, armed forces personnel and blind persons. The 
facilities currently provided by both airlines to senior 
citizens, cancer patients, anned forces personnel and blind 
persons are (i) 50 to 80% discounts on fares depending 
upon category (Ii) Special arrangements are made for 
passengers needing attention, (iii) Customer service 

5 6 7 

RI. 300 Onn 

RI. 940 Clore 

counter exists at all airports to provide assistance to 
passengers on wheelchairs, ladles with Infantl, old 
persons, stretcher cases, etc. (Iv) wherever possible they 
are accommodated near the toilets and floor level exi8t8 
provided to chutes, (v) they are accommodated in ..... 
allowing the maximum space for their comfort or apace 
for leg support device.. (vi) they are accommodatec:t In 
seata nearby to permit quick 8CC888 to aide when needed, 
(vii) where possible elderty passengera are provided aIeIe 
s.ats. Wheelchairs are provided to old and sick 
passengers by Air India at all airports on request without 
any charge on production of medical certificate. Sick 
passengers and stretcher cases are required to be 
medically cleared by Air India Medical Services 
Department prior to acceptance for travel. Arrangements 
are also made for Ambulift as well as Ambulance If 
required at both embarking and disembarking etatlons at 
CSI airport. The eligibUity criteria for old person 18 65 
years In case of male senior citizen and 63 years in 
case female on the date of comm.ncement of joumey. 

(b) and (c) Free Tickets issued on medical and 
compassionate grounds by Air India and Indian Airlines 
are 88 follows: 

Vear 

2000-2001 

2001-2002 

2002-2003 

Air India 

6 

Nil 

Nil 

Indian Airlin .. 

6 

Nil 

4 

Free tickets are issued to the patients suffering from 
serious ailments in isolat.d c .... , agaln.t specific 
requests, on extreme compassion. 

(d) to (f) Both the Airlines have no plans either to 
enhance these facilitl .. currently nor have they received 
any demand for enhancement of theae facllltlea in the 'I 

recent past. J 
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{English} 

New Action Plan for CI .. nlng Yamuna 

2835. SHAI S.D.N.R. WADIYAA: Will the Minister of 
ENVIAONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment propose to implement a 
New Action Plan to clean the river Yamuna; 

(b) if so, the details thereof alongwith the provision 
of funds made in this regard; and 

(c) the reasons for the failure of the earlier Action 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIAONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) Govemment has approved Yamuna 
Action Ptan-I for abatement of pollution of river Yamuna 
with JBIC funding at a cost of As. 824 crore In July, 
2003 to be implemented in the 3 States of UP, Haryai'la 
and Delhi. The cost of the project is to be shared between 
Centre and State Government in the ratio of 85:15. The 
Central share will be met out of the outlay as follows: 

X Plan 

XI Plan 

Rs. 255 Crore 

Rs. 275 Crore 

The main components to be implemented under the 
project are: 

Delhi 

UP 

Haryana 

STP (135 mid capacity new and 324 
mid capacity rehabilitation) 

Rehabilitation/replacement of trunk 
sewer (30.82 km) 

STP (38 mid capacity New) 

Sewer line (73 kms) 

Rising Main (12.7 km) 

Sewer lines (73 kms.) and 
improvements in efficiencies of existing 
STPs. 

The project completion period is 5 years. 

Yamuna Action Plan-I has been completed at a cost 
of As. 668 crore in February, 2003 in the 3 States of 
UP, Haryana and Delhi. A treatment capacity of 734 mid 
has been created of which 401 mid is in UP, 303 m\t 
in Haryana and 30 mid in Delhi. 

{Translation} 

Production of Cereal. and Pula. 

2836. SHRI RAJO SINGH: Will the Minister of 
AGRICULTURE be pleaaed to state: 

(a) the per acre production of cereals and pulses 
recorded in the country during the last three years; 

(b) whether the above production comrnensurat .. with 
the Intematlonal Standards; 

(c) if not, the reasons therefor; and 

(d) the steps taken to raise the production as per 
Intemational Standards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
<a) The per hectare production. of cereals and pulses 
during 1999-2000, 2000-01 and 2001-02 at all India level 
are gtven below: 

Yield In kglhectare 

Crop 1999-2000 2OO()'01 2001-02 

Cereals 1926 1844 1983 

Total Pulses 635 544 609 

(b) The World average production of cereals and 
pulses during 1998, 1999 and 2000 vis-a-vis the all India 
figures are given below: 

World Yield in kglhectare 

Crop/Year 1998 1999 2000 

Cereals 3059 3094 3034 

Total Pulses 809 812 770 

India Yield In kglhectare 

Crop/Year 1998 1999 2000 

Cereals 2249 2289 2372 

Total Pulses 568 6228 564 

Source: FAO Production Book, 2000. 
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(c) and (d) The agricultural production in the country 
shows a long-term upward trend, aU it with fluctuations 
due to weather aberrations. However, in order to further 
improve the production of cereals and pulses the 
Government is implementing the following schemes: 

(i) Integrated Cereals Development Programme in 
Rice Based Cropping Systems Areas (ICDP-
Rice) 

(ii) Integrated Cereals Development Programme in 
Wheat Based Cropping System Areas (ICDP-
Wheat) 

(iii) Integrated Cereals Development Programme in 
Coarse Cereals Based Cropping System Areas 
(ICOP-Coarse Cereals) 

From October, 2002 these schemes have been 
subsumed under Macro Management Programme with a 
view to provide flexibility to the States according to 
regionally differentiated needs of the States. As a new 
initiative a Centrally Sponsored Schemes on 'On farm 
Water Management for Increasing Crop Production in 
Eastern India' has been launched on 19th March, 2002 
for the year 2001-02 and for the 10th Five Year Plan. 
The objective of the scheme is to exploit the grounds! 
surface water, efficient water utilization and management 
lor increasing crop production in Eastem India. 

In so far as pulses are concerned, a Centrally 
sponsored scheme of National Pulses Development 
Project (NPOP) is being implemented for increasing the 
production, productivity of pulses in the country. National 
Pulses Development Project (NDPD) is under operation 
in 30 States/UTs and 350 districts. Under the scheme, 
assistance is being provided on various components like 
production and distribution of certified seeds, integrated 
pest management and distribution of sprinkler sets etc. 
In addition field demonstrations and fanners training are 
also being organized for the transfer of improved 
production & protection technologies to the farmers field 
for increasing the production of pulses in the country. 

[EngliSh] 

OMS Blacklisted NCCF and KB 

2837. DR. S. VENUGOPAL: Will the Minister of 
AGRICULTURE be pleased to refer to the reply given to 
Unstarred Question No. 3954 on December 16, 2002 and 
state: 

(a) whether the preliminary enquiry to ascertain the 
facts has been completed; 

(b) if so, the details thereof; and 

(c) if not, by when the enquiry Is likely to be 
completed and report submitted to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) The enquiry is in progress. It is likely to be 
completed by the end of September, 2003. 

Agricultural R .... rch In Eastern Region 

2838. SHRI SANAT KUMAR MANDAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the steps taken to promote and develop location 
research and consequent developmental model for small 
and marginal farmers in the Eastem Region; 

(b) whether the ICAR proposes to deliver the goods 
through its existing research institute for Eastem Region, 
Patna; 

(c) if so, the details thereof;' and 

(d) If not, the remedial steps being taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) In view of the specific socio-economic problem of the 
eastem region ICAR has adopted a new approach of 
network research and development, whereby a nucleus 
infrastructure at the headquarters of the ICAR Complex 
for the Eastem Region, Patna will carry out research in 
a programme matrix encompassing land and water 
resource management, crop husbandry, horticulture, animal 
husbandry, fishery, farm machinery development, agro-
processing, and socio-economic conditions of the small 
and marginal farmers of the Eastem region. 

ICAR has taken up jOint collaborative work with 
Intemational Water Management Institute, Colombo also 
under the Challenge Programme on Water for Food in 
the Indo Gangetic Basin for research and development 
for improving water productivity, food security and 
employment in the lower GangetiC Basin of Eastern 
Region to develop location specific technology suitable 
for small and marginal farmers. , 
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(b) Yes, Sir. 

(c) ICAR initiated a multi disciplinary approach by a 
system of networking among the existing ICAR research 
institutes and State Agricultural Universities. The 
programmes/projects are undertaken with components for 
human resource development, data base management and 
information dissemination. 

(d) Not applicable. 

Ceuvery Water Dispute 

2839. SHRI IQBAL AHMED SARADGI: 
SHRI MANI SHANKAR AIVAR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the directions of the Supreme Court to 
implement the interim award of the Cauvery Water 
Disputes Tribunal are being Implemented; 

(b) if so, the detalta thereof; 

(c) whether the measurements of flow are being made 
al Billingudlu in Kamataka or at the Mettur Dam reservoir 
in Tamil Nadu; and 

(d) if so, by when the final award of the Tribunal is 
expecled to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) The Hon'ble Supreme Court 
of India in their Order dated 3rd September, 2002 directed 
the State of Karnataka to release water from Its reservoirs 
in Karnataka so as to ensure that 1.26 TMC of water is 
made available in Tamil Nadu's Mettur reservoir every 
day lill final decision is taken by the Cauvery River 
Aulhority (CRA). It was made clear that the order passed 
on 3rd Seplember. 2002 would stand automatically 
superseded by any decision taken by the Authority. In 
Ine Fifth meeting of the CRA held on 8th September, 
2002. Ihe Hon'ble Prime Minister in the capacity as 
Chairperson decided that keeping in view the inflows and 
storages in four Kamataka reservoirs and in Mettur as 
well as the requirement in the two States, Kamataka 
should release waters from its reservoir so as to ensure 
an inflow of 9000 cusec at Mettur amounting to about 
0.8 TMC per day accounted on a weekly average basis 
for the months of September and October, 2002. Tafnil 
Nadu in turn will ensure proportionate relea... to 

Pondlcherry. The Hon'ble Supreme Court of India in their 
Order dated 1st November, 2002 had ordered that starting 
from 1st November, 2002 till the mid night of 6th 
November, 2002 the State of Kamataka will release 
sufficient water from its reservoirs so as to ensure inflow 
of 9000 cusecs per day in view of the Interim Order of 
the CRA dated 8th September, 2002. The Supreme Court 
In Its subsequent hearing on February 6, 2003 directed 
the State of Kamataka to release water from Its reservoirs 
so as to ensure an average of 4500 CUSIC of water at 
Mettur reservoir till the matter is finally decided by CRA. 
The State of Tamil Nadu has filed Contempt Petitions 
before the Supreme Court for non-compliance with the 
orders of Supreme Court/Cauvery River Authority which 
has not been disposed off by the Court. 

(c) The Central Water Commission maintains a 
number of diacharge/eediment data coUection/water quality 
measurement sites In Cauvery basin. One of these sites 
Is at Billigundulu on river Cauv'!ry, upstream of Mettur 
reservoir of Tamil Nadu. The State of Tamil Nadu 
measures water level in Mettur reeervoir and outflows 
from the Mettur reservoir Into the canals and in the main 
river Cauvery. 

(d) The dispute relating to sharing of Cauvery water 
was referred to the Cauvery Water Disputes Tribunal on 
June 2, 1990 under the proviaions of Inter-State Water 
Disputes Act, 1956. The Act in 1990 did not provide any 
timefreme for submission of the decision and report by 
the Tribunals. As per the Inter-State Water Disputes 
(Amendment) Act, 2002 effective from 6th August, 2002, 
the Tribunals are now required to submit their report and 
decision within three years from the date of reference of 
the dispute to the Tribunal. 

University on Weter Management 

2840. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of WATER RESOURCES be pleased to stale: 

(a) whether the Govemment heve any proposal to 
set up a university devoted only to subjects conceming 
water management; 

(b) if 80, the detal18 thereof alongwlth the proposed 
location of such university; 

(c) whether any funds have been allocatedlreJeas8d 
for the purpose; and 

(d) if 80, the dataita thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No such proposal Is under 
consideration of the Govemment at present. 

(b) to (d) Do not arise. 

Productivity Improvement of Coconut 

2841. PROF. A.K. PREMAJAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the proposals made by the Coconut 
Development Board to improve the productivity of Coconut 
in its approach to Tenth Plan; 

(b) whether any such proposals have been submitted 
by the Government of Kerala to the Union Govemment; 
and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) During X Plan, Coconut Development Board is 
implementing a Central Sector Scheme on Integrated 
Development of Coconut Industry In India Including 
Technology Mission on Coconut, which Includes following 
programmes for increasing production and productivity of 
coconuts: 

(i) Integrated farming In coconut holdings for 
productivity improvement: 

Management of d1 ..... affected palms through 
cutting and removal of disease advanced palms 
with a subsidy • Rs. 2501· per palm; 

Laying of demonstration plots with an assistance 
of Rs. 35,000 per ha. for promotion of 
technologies; 

Aid to organic manure unite • Rs. 20,000 per 
unit for promoting use of organic manures. 

(ii) Production and distribution of planting material; 

(iii) Expansion of area under coconut; and 

(iv) Projects on technology development, adoption 
and demonstration for management of peat and 
diseases under Technology Mission on Coconut. 

(b) and (c) Planning Commission has received a 
·Project for removal of root (wilt) affected coconut trees 
and enhancement of productl~ from Govemment of 
Kerala on 29.7.2003. The total cost of the project Is 
Rs. 231.64 crores for a period of 8 yeas. Of this, 
As. 113.80 crores is for the Xth Plan and As. 117.84 crores 
for the XI Plan. The project activities include assistance 
for cutting and removal of 59.14 lakh disease tolerant 
good quality coconut seedHngs for replanting; and scientific 
management of replanted seedlings for first 3 years of 
planting with assistance for critical production inputs like 
organic manures, fertilizers and essential agronomic 
practices. Role of credit institutions and other supporting 
agencies and farmers training have also been envisaged. 
The project Is under examination by the Planning 
Commission in consultation with concemed departments 
and research Institutes. 

Amne8ty Scheme for Wlldl"_ Product Holder. 

2842. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the number of people who have got registered 
their existing wildlife trophies and other wildlife products, 
especially Shahtoosh shawl with the Govemment 80 far 
in order to legalise them; 

(b) whether the Govemment propose to announce a 
amnesty scheme for the people who had unknowingly 
bought wlldHfe products in the past; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): <a) Registration of existing wildlife trophies and 
other wildlife products including Shahtoosh shawls 
declared by the owner is the responsibility of the State 
Govemment. Central Govemment does not maintain the 
data of individuals who have declared their possessions 
or obtained the ownership certifICate under the provision 
of the Wild life (Protection) Act, 1972. 

(b) and (c) As per the recent amendment in the Wild 
Life (Protection) Act, 1972, any person, who could not 
make declaration under sub section (1) or sub section 
(4) of Section 40 earlier, has now been provided with an 
opportunity to declare to the Chief Wildlife Wardan or the 
authorized officer of the concemed state any ca~e 
animal, animal articla, trophy or uncured trophy derived .t 
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from animals specified in Schedule-lor Part II of 
Schedule-II that are in his control, custody or possession. 

{Translation] 

Development of FI.herie. In U.P. 

2843. SHRIMATI RAJKUMARI RATNA SINGH: Will 
the Minister of AGRICULTURE be pleased to state; 

(a) whether the Union Govemment have Implemented 
any scheme for development of the fisheries in Uttar 
Pradesh; 

(b) if so, the details thereof alongwith the works 
undertaken during the last two years, district-wise; and 

(c) the funds allocated for the purpose during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Vest Sir. 

(b) The Centrally Sponsored Scheme on 
"Dovelopment of Freshwater Aquaculture- is being 
implemented in the states including Uttar Pradesh through 
Fish Farmers Development Agencies (FFDAs) for 
development of Inland Fisheries. Under the scheme, 53 
FFDAs have been sanctioned for establishment in the 
State of Uttar Pradesh. The expenditure on developmental 
activities such as construction of new ponds, renovation 
of ponds and tanks, first year inputs (fish seed, fish feed, 
fertilisers, manures, etc.), running water fish culture, 
integrated fish farming, fish seed hatcheries, fish feed 
mills. establishment of laboratories, training of fish farmers, 
etc. is shared on 75:25 basis between the Govemment 
of India and the State Govemments. Three pilot schemes 
viz. Integrated Development of Inland Capture Fisheries 
Resources (Reservoir Fisheries), Development ot 
Waterlogged Areas into Aquaculture Estates and Utilization 
of Inland Saline Soils for Aquaculture with 100% Central 
assistance were also sanctioned to the State Govemment 
of Uttar Pradesh during 2001-02. Details of works 
undertaken during the last two years district-wise under 
FFDA scheme, as informed by the State Govemment 0' 
Uttar Pradesh, are given in the statement enclosed. 

(c) During the last two years, the State Government 
was provided Rs. 4.19 crore as Central share under the .. 
above schemes. 

Uttsr Pradesh-Works undertaken DIstrict-wise during 
last two years (2001-02 to 2002-(3) 

Development of FlflShwat.r Aquacu/tute 

SI. 
No. 

Name of District 

2 

1. Agra 

2. Firozabad 

3. Aligarh/Hathras 

4. Etah 

5. Malnpurl 

6. Mathurs 

7. Azamgarh 

8. Mau 

9. Ballia 

10. AliahabadIKaushambl 

11. Fatehpur 

12. Pratapgarh 

13. Kanpur (Nagar/Dehat) 

14. EtawalAuraiya 

15. FarukkhabadlKal'\nauj 

16. Gorakhpur 

17. Mahara,jganj 

18. DeorialKushinagar 

19. BandalChltrskoot 

20. HamlrpurlMahoba 

21. Jhansi 

22. Jalaun 

23. Lalitpur 

24. GondalBalrarnpur 

25. BahraichlShravasti 

Water Area brought under 
fish CUItUII (ha.) 

2001'()2 

3 

33.45 

31.02 

115.96 

63.41 

ea.43 
65.12 

85.02 

46.75 

75.23 

122.33 

80.71 

97.70 

75.98 

75.89 

34.73 

117.03 

117.45 

220.88 

89.84 

61,72 

22.24 

28.60 

31.24 

137.25 

130.20 

2002'()3 

4 

45.51 

45.15 

110.15 

SO.17 

45.11 

55.18 

76.21 

75.46 

81.88 

151.08 

76.34 

82.99 

74.39 

73.75 

53.89 

115.40 

113.62 

211.23 

79.51 

79.37 

30.80 

45.58 

36.29 

142.49 

132.73 
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2 3 4 
{English} 

Three-tier Str8legy tor Praervlng WUd FaunII 
26. FaizabadlAmbadkamagar 197.46 210.49 

27. Sultanpur 124.18 122.43 
2844. SHRI M. DURAl: Will the Minister of 

ENVIRONMENT AND FORESTS be ple .. ed to state: 
28. Barabanki 107.21 102.08 

(a) whether the Govemment have taken a decision 
29. Bareilly 85.57 78.60 to adopt a three-tier strategy to praaerve wild fauna In 

30. Budaun 45.08 54.15 habitat, In captivity In zoos and cryo-preaervatlon of tissues 
and other germplasm of endangered fauna In laboratories; 

31. Shahjahanpur 39.27 42.96 

32. Pilibheet 56.41 54.15 
(b) If so, the details thereof; 

33. BastVSant Kabeer Nagar 123.06 142.62 (c) whether a proposal has been drawn for handling 
of anlmale during frequent transfers; and 

34. Siddarthanagar 59.62 68.60 

35. Mirzapur 26.76 45.09 
(d) If so, the details thereof? 

36. Sonebhadra 43.51 42.03 THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 

37. Moradabad! JUDEV): (a) and (b) In the meeting of the Indian Board 
Jyotibaphule Nagar 56.90 81.85 for Wildlife held on 21.1.2002 under the Chairmanship of 

38. Rampur 50.41 44.77 
the Prime Minister, a National Wild Life Action Plan 
(2002-16) for conservation of wild fauna was adopted. 

39. Bljnor 85.00 52.05 The strategy for conservation In the Action Plan gives 

40. MeerutlBaghpat 95.41 93.86 
primacy to In-situ conservation of wild fauna, while 
ex-situ measures like Zoological Parks and gene banks 

41. Ghaziabadl are to supplement this objective. 

Gautam Budha Nagar 95.28 94.18 
(c) and (d) With a view to ensure safety to animals 

42. Bulandshahar 65.29 61.74 and minimize the stress caused during transit, regulations 

43. Lucknow 69.89 65.03 
and standards are prescribed under the Prevention of 
Cruelty to Animals Act; Codes of the Indian Standard 

44. Unnao 70.80 81.32 Institution and guidelines of Inter-nation Air Transport 
Association. 

45. Raibareli 61.63 84.56 

46. Sitapur 94.96 88.35 
Land Acquisition for Fishing Harbours 

47. Hardoi 58.88 81.38 2845. SHRI KODIKUNNIL SURESH: Will the Minister 
of AGRICULTURE be pleased to state: 

48. Lakhimpurkhiri 78.08 82.19 

49. VaranasVChandauHl 
<a> whether the Union Govemment have received 

Sant Ravldas Nagar 184.91 193.52 
any proposal from Kerala to grant 50% uslatance for 
land acquisition for setting up and expansion of Fishing 

50. Ghazipur 100.85 117.32 Harbours and Fishing Landing Centres In the State; and 

51. Jaunpur 150.51 130.59 (b) if 80, the detalll thereof and the reaction of the 

52. Saharanpur 55.24 55.12 Government thereto? 

53. Muzaffar Nagar 53.92 55.92 THE MINISTER OF STATE IN THE MINISTRY OF 

Total 4339.07 4504.13 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV>,. 
(a) and (b) Yes, Sir. Details of some of the projects for • 
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construction of fishing harbours and fish landing centres 
approved prior to November 1993, for construction in 
Kerala, where cost of the land acqui8it1on shared between 
the Union Govemment and the State Govemment is given 
in the statement enclosed. In November 1993, the Union 
Government has issued the guidelines regarding 
acquisition of land by maritime State Govemments and 
UTs for development of fishing harbours and fish landing 
centres as per which the Union Govemment have not 
been considering the cost of land acquisition since then. 

Statement 

(Rs. in lakhs) 

S. Name of \he FIIhing Coat of \he land Reaction of \he 
No Harbourllanding Centre acquisition Union GoYlmmenl 

incUIed in !he project 

FISHING HARBOURS 

1. Vlzhinjam 80.00 Approved 

2. Munambam 63.40 Approved 

3. Neendakara 24.75 Approved 

4. Chombal 42.00 Approved 

FISH LANDING CENTRES 

1. Kasargode 1.64 Approved 

2. Neeleswaram 1.00 Approved 

3. Munakkadavu 0.012 Approved 

4. Dharmadon 0.375 Approved 

5. VaHikunu 1.75 Approved 

6. Chettuvai 2.25 Approved 

7. Arthungal 5.00 Approved 

8. Quilandy 5.00 Approved 

9. Thottappally 2.00 " Approved 

10. Cheruvathur 6.48 Approved 

11. Palacode 4.00 Approved 

Aid for Deihl ZOo 

2846. SHRI DALPAT SINGH PARSTE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleuecl 
to state: 

(a) whether the Government have made any 
assessment of the number of visitors who are visiting the 
Deihl Zoo every year; 

(b) if so, the details thereof; and 

(c) the amount of aid being given to Delhi Zoo by 
the Govemment every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) Over a million persons visit Deihl 
Zoo every year. 12.73 lakhs persons vlsitl'd the Zoo 
during 2002-03. 

(c) Delhi Zoo is under the administrative control of 
the Central Govemment. Rs. 547.00 lakhs was provided 
towards salaries, wages, maintenance, feed for animals 
and development of the Zoo during 2002-03. 

Narmada D • .., 

2847. SHRI KIRIT SOMAIYA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Gujarat and some 
other State Govemments alongwlth the Union Govemment 
have approached the Supreme Court to increase the 
height of Narmada Dam; 

(b) if so, the proposals mooted In this regard; and 

(c) the directions issued by the Supreme Court and 
Narmada Control Authority on the issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) The Narmada Bachao 
Andolan field a Writ Petition (Civil) No. 319 of 1994 
against the construction of Sardar Sarovar Dam in the 
Supreme Court of India. 

The Hon'ble Supreme Court of India in its judgement 
dated 18th October, 2000 permitted to raise the dam 
height upto elevation level (EL) 90 metre (m) and laid 
down the procedure- to be followed by the Narmada 
Control AuthOrity (NCA) for permitting to raise the dam 
height beyond EL 90.0m. Accordingly further raising of 
the height of the dam has to be carried out pari-paBSu 
with the implementation of the reHef & rehabilitation and 
.nvlronmental safeguard me8SUf8I. The permission to 
raise the dam height beyond EL 90.0 m shall be given 
by the NCA, from time to time, after It obtains clearance 
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from the Resettlement & RehabiUtation (R&R) Sub-group 
and Environment Sub-group. The R&R Sub-group will give 
clearance only after consulting three Grievance Redressal 
Authorities of the three State Governments. Based on 
the said decision of the Apex Court, the NCA has finalized 
an Action Plan to raise the height of the Sardar Sarovar 
Dam upto EL 110.0 m by June, 2003 and upto Its full 
height EL 138.68m by June 2005. But due to the huge 
magnitude of the work involved in the R&R of the Project 
Affected Families (PAFs) to be carried out by the 
respective State Governments and the human angle 
involved in the implementation of the R&R, the dam could 
be raised upto EL 100m by June 2003 subsequent to 
the clearances given by the R&R Sub-group, Environment 
Sub-group and also the NCA. 

Poor Raina 

2848. SHRI T.T.V DHINAKARAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the country has been receiving poor rains 
during the last four years in general, affecting mainly 
agriculture; 

(b) if so, whether the Government have ascertained 
the reasons for this, both natural and man-made; and 

(c) if so, the steps taken by the Govemment to 
provide sufficient water for irrigation, particularty In raln-
fed areas through cloud-seeding etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, Sir. The country had a long series of 14 normal 
monsoons from 1988-2001. Normal rainfall Is defined as 
within+10% of the Long Period Average (LPA). The 
monsoon rainfall over the country as a whole in 1999, 
2000 and 2001 was 96%, 92% and 92% of LPA 
respectively. The year 2002 was an all India drought 
year with a rainfall of 81% of LPA. 

(b) The drought of 2002 was due to several 
anomalous features of the atmospheric circulation pattems 
such as: 

(i) Presence of anomalous anticyclonic f10wl 
descending motion over westem parts of the 
country. 

(ii) Abaence of monsoon depressions during the 
season as against the normal of 5-8 depreaIona 
per season. 

(III) Feable and ahort-lived low pl'888ure areas and 
trough. 

(iv) Weak monsoon trough, which was located close 
to foothills of Himalayas for a long time in July. 

(v) Weak CI'Ol8 equatorial flow In the Arabian Sea 
and the Bay of Bengal. 

(vi) Anomalous behaviours of the EI-Nino. 

There is no evidence of long term trend in South-
West monsoon rainfall which can be attributed to man-
made reasons. 

(c) Under large-scale drought situations such as in 
2002, the meteorological conditions would be unfavourable 
for formation of clouds suitable for seeding. Hence, the 
opportunities for artHicia/ rain through cloud seeding in 
such regions would be limited. However, Indian lnetltute 
of Tropical Meteorology (IITM), Pune had conducted 
experiments on a limited scale in research mode in some 
piaceB In the past which have reBulted in marginal 
increase in rainfall. 

A ..... ment on Requirement of Water 

2849. SHRI ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

<a) whether the Government have made any 
assessment in regard to requirement of water in various 
sectors; 

(b) If BO, the estimated requirement of water in 
agricultural, industrial and domestic HClOnl, separately; 

(c) the p ..... nt water utilisation, sector-wise; 

(d) whether the Union Government have prepared 
any National Level plan to create additional atorage 
capacity of wat&rj. and 

<e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): <a) Yes, Sir. The asses.ment of 
availability and requirement of water for diverse U88S in 
the country has been made by the Standing Sub-
Committee of Ministry of Water Resources In the #fear 
2000.· 
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(b) As per this report. the estimated requirements of 
water for agricuhure. industry, domestic sectors, etc. are 
as under: 

Sector 

Agriculture 

Drinking (including 
livestock) 

Industrial & Other uses 

Total 

Water requirements 
(billion cubic metre) 

Year 2000 

541 

42 

51 

634 

Year 2010 

488 

56 

69 

813 

(c) The present reported water utNization II 605 BlUion 
Cubic Metre (8CM) out of which 601 8CM is for 
agricuhure and 30 8CM is for drinking and domestic uses. 

(d) and (e) Live storage capacity of 177 8CM has 
already been created. An additional live storage capacity 
at 75 BCM will be created on completion of the ongoing 
projects. For speedy completion of ongoing water 
resources project, the Central Govemment has launched 
the Accelerated Irrigation Benefits Programmes (AIBP). 
Under the programme, financial assistance in form of 
Central loan is being extended to State Govemments to 
help them complete the ongoing irrigation projects in a 
time bound manner so that the benefits could accrue at 
the earliest. BeSides, live storage capacity of 132 8CM 
is to be created through the projects under consideration. 
Central Ground Water Board has also taken up a Central 
Sector Scheme on "Studies of Recharge to Ground Wate(, 
on pilot basis. Central Ground Water Board has prepared 
a ~Ma&ter Plan for Artificial Recharge to Ground WtJ.e(' 
which enVisages to recharge 36453 Million Cubic Metre 
volume of water through 2.25 lakhs artificial recharge 
structures in rural areas like percolatton tanb, check 
dams, sub-surface dykes, gully plugs, gabln structures, 
nail a bunds, contour bunds, recharge shafts etc. As a 
long term measure, National Water Development Agency 
have formulated National PerspectNe Plan for water 
resources development which envisages Interlinking 
various Peninsular rivers and Himalayan rivers. 

. [TrsnslationJ 

Office Expen ... 

2850. DR. BALI RAM: Will the Mlniater of ~ 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the amount spent by various departments and 
public sector undertakings under the Ministry of 
Environment and Forests during each of the last three 
years on publicity, advertisements, hotels, hospitality, 
catering, inaugurations, functions, meetings, seminara, 
conferences, tours (including foreign). STO and ISO 
telephone bill. electricity bills (especially alrconditioners 
and cooler bills) and other office expenses separately 
uncler each head; 

(b) whether the Govemment propose to initiate any 
drive for economy in expenditure under above head; 

(e) If so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) The information is being collected and 
will be laid on the Table of the House at the earliest. . 
[English} 

Guidelines on Transport of Animals 

2851. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether amendments have been issued vide 
Gazette Notification No. S.O. 268(E) for Transport Rules 
and S.O. 279(E) dated March 26, 2001 for slaughter 
houses; 

(b) H so, the details thereof; 

(c) whether the Govemment are aware about the 
comprehensive booklet published by Animal Rights 
International and some other NGOs appealing for 
implementation of the Rules and Regulations; 

(d) If so, the steps taken by the Ministry for 
implementation of Rules; 

(e) whether Instances have come to notice that even 
where bacterial infection· is checked and meat found to 
be contaminated. it is still released in the market for 
want to storage facilities a8 the tests take about 48 hours; 
and 

I (f) if so, the remedial steps taken by the Government 
in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) Notification vide Gazette Notification 
No. S.O. 268(E) dated 28th March, 2001 for Prevention 
of Cruelty to Animals (Transport of Animals on foot) Rules 
2001 has been issued. There is no Gazette Notification 
No. S.O. 279(E). However Gazette Notification No. S.O. 
270(E) dated 26.3.2001 regarding prevention of Cruelty 
to Animals (Slaughter House) Rules has been issued. 

Prevention of Cruelty to Animals (Transport of Animals 
on foot) Rules 2001 provides for various modes of 
transport, and norms, for health of animals, speed of 
vehicle, cage size, food, fodder, water and medical 
attention for the animals to be transported. It al80 specifies 
the timings, maximum distance to be covered, maximum 
number of walking hours, period of rest. temperature range 
etc., power of the police to require the owner to take the 
animals to nearest Magistrate. The Prevention of Cruelty 
to Animals (Slaughter House) Rules, 2001 lays down 
norms of hygiene, drainage, ventilation, and slaughter in 
isolation. 

(c) and (d) On the directions of the Central 
Government the Stete Govemments have facHitated the 
constitution of 307 Societies for the Prevention of Cruelty 
to Animals (SPCAs) for implementation of the rules and 
regulations of the Act. The States have also been directed 
to implement the Rules. 

(e) No Sir. 

(f) Does not arise. 

Upgradatlon of Bellary Airport 

2852. SHRI KOLUR BASAVANAGOUD:' Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines or private airlines are 
operating air services to Bellary in Kamataka; 

(b) if not, the reasons therefor: 

(c) whether the Government have taken up 
upgradation work at the Bellary Airport; and 

(d) if so, the estimated amount for making the airport 
operational along with the amount spent thereon during 
2002-03 and earmarked for 2003-041 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJ IV PRATAP RUDY): (a) and 

(b) No, Sir. Govemment has laid down Route Dispersal 
Guidelines with a view to achieve better regulation of air 
transport services taking Into account the need for air 
transport services of different regions of the country. It 
is, however, up to the airlines to provide air services to 
specific places depending upon the traffic demand and 
commercial viability subject to compliance of route 
dispersal guidelines issued by Government. 

(c) Airport at Bellary belongs to State Government. 
Airports Authority Is not aware of any upgradation work 
taken up by State Govemment. 

(d) Does not arise. 

Expanalon of Gannaval'llm AIrport 

2853. SHRI A. BRAHMANAIAH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the current status of Gannavaram airport near 
ViJayawada; 

(b) the number and type of planes that landed here 
since January 2003; 

(c) the funds allocated for the development of the 
Airport during 2003-2004; and 

(d) the details of development wortcs proposed to be 
undertaken during the current financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJ IV PRATAP RUDY): (a) The 
airport at Gannavaram near VIJayawada belongs to 
Airports Authority of India (MI) and is an operational 
airport. 

(b) A total of n arrivals and 77 departures have 
been operated at VIJayawada airport since January, 2003 
to July, 2003 using C-152, M-18, AN-32, B-2oo, B-l90, 
C-9OA, B-190, C-560, P·6SC, BH-212. 00-81. MI-26, 
C-42IB, M-le, BeIl-407, BU·212, MI·8, BE-190D, HS-25. 
0.421 and C-9O type of aircraft. 

(c) and (d) An amount of Rs. 40.00 lakhs was 
allocated for development of Vijayawada airport at the 
time of formulation 0' Budget proposals for 2003-04. 
However, no development schemes are proposed to be 
undertaken at this airport during 2003-04 due to non-
availability of traffic especially scheduled flights. " , 
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[Translation] 

Flying Hour. of Alrc ... tt 

2854. SHRI ASHOK ARGAL: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of total number of flying hours 
completed by various aircraft with different flying clubs 
during each of the last three years; 

(b) the total number of microlight and 'Swatl' aircraft 
provided by the Government to various flying clubs and 
the estimated cost thereof; 

(c) the year-wise details of total number of flying 
hours completed by each of the microlight and 'Swatl' 
aircraft in each flying club; 

(d) whether the flying hours completed by these 
aircraft were very less; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The 
information is being collected and will be laid on the 
Table of the House. 

(b) A total number of 24 Microlights and 19 Swati 
aircraft were provided by the Govemment to various flying 
clubs at a total cost of Rs. 79.73 lakhs and As. 6.02 
crores approximately for Microlight and Swati aircraft 
respectively. 

(c) to (e) The information is being collected and will 
be laid on the Table of the House. 

{English] 

Alr-Ilnk with Karnataka 

2855. SHRI A. VENKATESH NAIK: Will the Minister 
of CIVIL f'VIATION be pleased to state: 

(a) the names of cities in various parts of the country 
which have air-link with major cities of Kamataka; 

(b) whether there is a demand to connect some other 
cities of the State with major Intemational airports of the 
country: 

(e) if so, the details thereof; and f. 

(d) the steps taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJ IV PRATAP RUDY): (a) 
Bangalore and Mangalore are connected by air in 
Kamataka. 

Bangalore has air link with Deihl, Mumbai, Kolkata, 
Chennai, Ahmedabad, Hyderabad. Cachln, Mangalore, 
Trivandrum, Colmbatore, Puna and Goa. 

Mangalore is connected by air with Mumbai and 
Bangalore. 

(b) Govemment has not received any such request. 

(c) and (d) Do not arise. 

Eatabllshment of FI.hlng Harbour 

2856. SHRI MANI SHANKAR AIYAR: WUI the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment are examining a proposal 
from the Central Fisheries Institute (Bangalore) for 
establishing a fishing Harbour at Poompuhar in 
Nagapattinam district, Tamil Nadu; 

(b) if so, the present status of the proposal; and 

(c) the steps being taken to expedite the approval 
and Implementation of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) Yes, Sir. After examination of the Techno 
Economic" Feasibility Report (TEFR), submitted by the 
Central Institute of Coastal Engineering for Fishery 
(CICEF), Bangalore, for construction of fishing harbour at 
Poompuhar In Nagapattinam District, the Government of 
Tamil Nadu has been requested in September 2001 to 
undertake detailed hydraulic model studies and submit 
the proposal based on the findings of the model studies, 
besidas confirmation of availabiHty of necesaary land. The 
State Government has not yet entrusted the model studies 
to a reputed agency and the State has been asked to 
complete the same. 

Production of Natural P ...... 

;2857. SHRI PRAKASH V. PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) whether there is no production of Natural Pearls 
since 1961 resulting in Its huge import from China; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken for the 
production of natural pearls? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) According to Gem and Jewellery Council, mostly 
freshwater pearls are being Imported for a value of about 
Rs. 25-35 crores per annum. 

(c) The Central Marine Fisheries Research Institute 
(CMFRI), Kochi and Central Institute of Freshwater 
Aquaculture (CIFA), Bhubaneswar under Indian Council 
of Agricultural Research (ICAR) have developed 
indigenous methods for the production of cultured pearls, 
which mimic natural pearfs. This technology i8 being 
transferred to end users in different parts of the country. 
Besides. regular training programmes in pearl culture 
technology are being conducted by both of these institutes. 
In addition, CMFRI has al80 taken an initiative to augment 
pearl oyster stocks in natural beds by sea ranching in 
the Gulf of Mannar since 1985. 

Vacant post of Director In Rampur Ra. Llbl'llry 

2858. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the post of Director, Rampur Raza Library, 
Rampur, Uttar Pradesh is lying vacant for the last twenty 
three years; 

(b) whether any ad-hoc arrangements have been 
made; 

(c) if so, the details thereof; and 

(d) by when the post of Director would be filled by 
an incumbent on regular basis? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (8) Yes, Sir. 

(b) Yes. 

(c) The post. of the Director, Rampur Raza Ubrary 
has been lying vacant since the demise of the previous 

Director. Subsequently there was an Injunction from the 
Hon'ble High Court of Allahabad against filling up the 
post of Director. However, after the demise of the 
petitioner In 1997, the Rampur Raza Library Board which 
is the competent body to appoint a Director, advertised 
for the post in November, 1997 and March, 2000. On 
both the occasions no candidate was found suitable after 
conducting the interview. 

(d) Amendments to the Recruitment Rules for the 
post of Director have now to be approved by the Rampur 
Raza Library Board. Once the Recruitment Rules are 
approved by the Board and notHled in the gazette, the 
Board can Initiate action to fill up the post of Director. 

Mlaua. of Otftclal Car 

2859. SHRI NARESH PUGLIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether top level officials of ICAR have been 
frequently visiting Meerut, Dehradun, MU880rie officially/ 
privately since January, 2001; 

(b) If so, the details and the reasons therefor; 

(c) whether official vehicle Is being used for such 
visits; 

(d) If 80, the details and the reasons therefor; 

(e) the purpose of each such visit and achievements 
made thereunder; 

(f) whether such tours were not performed with the 
approval of DG, ICAR and the then DG, ICAR had 
objected such visits on the file; and 

(g) If so, the action taken/to be taken to set the 
matter right? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (e) Senior OffIcers of ICAR have visited Meerut, 
Modipuram, Dehradun, MU880rie by official car for official 
purpose. A detailed statement of purpose/reasons In this 
regard Is enclosed. 

(1) No, Sir. 

(g) Question does not arise. 

• 
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Details of the tour programmes conducted by the ICAR OfftceIS by Staff CalS since January, 2001 

Dates 

15.10.2001 

17-19.10.02 

24.1.03 to 26.1.03 

12.4.01 10 15.4.01 

14.5.01 10 17.5.01 

3.6.01 to 7.B.01 

21.5.02 10 23.5.02 

13.7.02 

17.7.02 to 21.7.02 

17.9.02 to 19.9.02 

09.11.02 10 17.11.02 

Director-General, ICAR & Secy., (DARE) 

Places visited 

2 

Delhi to Modlpuram 
and back. (ICAR 
vehicle) 

Delhi to Oehradun and 
back. (By train and 
retum by ICAR 
vehicle) 

Deihl to Modipuram 
and back. (ICAR 
vehicle) 

PurposeIReasona 

3 

To participate in the Foundation-stone 
laying ceremonies at the Project Directorate 
on Cropping Syateml Research, Modipuram; and 
the Project Directorate on Cattle, Meerut. 

To attend XVIII meeting of the ICAR Regional 
Committee-1 at the Central Soil & Water 
Conservation and Research Training 
Institute, Dehradun. 

Visited Modlpuram once after taking over as 
Secretary (0) OG. ICAR. His visit helped in 
prioritizing and rationalizing research and 
administrative work including seed production 
activities at the ICAR Institutes located there. 

AS (D) & Secretary. ICAR 

Delhi to MUS800rie and 
back (LBS vehicle) 

Delhi to Dehradun to 
MUS800rie and back 
(LBS vehicle) 

Delhi to Modipuram to 
Mussoorie and back (By 
ICAR vehicle) 

Deihl to Mussoorie and 
back (By train) 

Delhi to Modlpuram and 
back. (ICAR vehicle) 

Delhi to Mussoorie and 
back (ICAR vehicle 
paid for by LBS) 

Delhi to Mussoorie and 
back (LBS vehicle) 

Delhi to Mussoorie and 
back. (On leave for 3 
days) (LBS vehicle) 

To deliver lecture on Ethical Issues in Public 
Administration at LBSNAA. 

To attend a Seminar on Accountability in 
Admn. at LBSNAA, Mussoorle. 

Meeting with officials of LBSNAA and ICAR 
to explore possibility of institutional & 
functional linkages In the establishment of 
NCVenia. 

To deliver lecture In the training Program at 
LBSNAA on Ethical Issues In Today's 
Administration. 

To understand certain aspect of functioning 
of such Institute. 

Guest Faculty at LBSNAA and conduct a 
module on Values & Ethics for PubliC 
Officials. 

To attend the 7th course on Ethical Issues in 
Today's Administration at LBSNAA. 

Guest Faculty and to conduct the Values and 
Ethics Module for Public Officials. 
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3.12.02 to 5.12.02 

4.1.03 to 26.1.03 

8.3.03 to 10.3.03 

17.3.03 to 23.3.03 

13.4.03 to 14.4.03 

9 to 12.03.01 

27.7.03 (One day) 

17.12.200 1 (One day) 

15.10.2001 

2.4.2002 to 6.4.2002 

15.10.2001 
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2 

Delhi to Muasoorle and 
back (LBS vehicle) 

Delhi to Modipuram and 
back. (ICAR vehicle) 

Deihl to Modipuram and 
back (ICAR vehicle) 

Delhi to Mussoorie, 
MU8800rie to Dehradun, 
Dehradun to Musaoorie 
& Mus&oorie to Delhi 
(ICAR vehicle paid for 
by LBS) 

Delhi to Modipuram and 
back. (ICAR vehicle) 

3 

Conduct two seaaions on Valu .. and Ethics at 
LBSNAA. 

Meeting with officials of PDCSR, PDC and 
CPRS, Modipuram 

To attend the International Conference on 
Processing of Potatoes within Asia at CPRS, 
Modipuram. 

Visit ICAR Institute at Dehradun and attend 
inter·active session at LBSNAA, MU880orie. 

Follow up meeting (held In Jan'03) with the 
officials of PDCSR, PDC & CPRS, Modlpuram 

Deputy Director General (Fisheries.) 

Delhi to Bhimtal (U.P.) 
via Meerut and back. 
(ICAR vehicle) 

Delhi to Meerut & 
back. (ICAR vehicle) 

To Attend the Foundation Stone Laying 
Ceremony and address by the Hon'ble Dr. 
Debendra Pradhan, Minister of State Agriculture, 
GOI. 

To Attend the Research Degree Committee 
in the subject of Zoology at CCS University, 
Meerut. 

Deputy Director General (HOIticulture) 

Delhi to Modlpuram and 
back. (ICAR vehicle) 

To grace the Inaugural Function as Chief 
Guest and to inaugurate the National Training 
Course on Potato & True Potato Seed product on 
at CPRS 

Deputy Director General (Animal ScIence) 

Delhi to Meerut and 
back. (ICAR vehicle) 

To participate In the Inauguration Function of 
the Building of Project Directorate on Cattle, 
Meerut by the Hon'ble AM on 15th October, 2001. 

Financial Advisor (DARE)I1CAR 

Delhi to MU8800rie and 
Dehradun and back. 
(ICAR vehicle) 

To give lectures to the civil Service Trainees 
in Lal Bahadur Shastri National Academy of 
Administration, Mus&oorie. 

Deputy Director General (Natural ResoutCe Management) 

Delhi to Modipuram. 
(ICAR vehicle) 

To partiCipate in the Inauguration Function of 
the Building of Project Directorate on CaHle, 
Meerut by the Hon'ble AM. 

• • 
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2 3 

Details of the Private Joumeys performed by the ICAR Officers by Official Gars since January, 2001 

AS (D) & Secretary, ICAR 

25th October, 2001 
29th Octobor, 2001 

Meerut to Deihl 
Delhi to Meerut 

Flights from Bangalore 

] 

2860. SHRI G. PUnA SWAMY GOWDA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a number of applications of foreign 
airlines seeking permission to operate direct flights from 
Bangalore are pending with the Union Govemment for 
the last two years; 

(b) if so, the details thereof; 

(c) the reasons for such a long pendency; and 

(d) the remedial steps taken by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to 
(d) The aeronautical authorities of the United Kingdom, 
Mauritius and United Arab Emirates have requested for 
Bangalore as additional point of call for their designated 
airlines. Air traffic rights being Sovereign in nature are 
exchanged at the Government level through the 
mechanism of bilateral air services consultation on the 
prinCiple of reciprocity and mutual benefits to the two 
countries involved. These requests will therefore be 
considered during the next round of bilateral air services 
consultations, at a mutually convenient time. 

Amendment in Induatrlal D18putH Act 
and Trade Union. Act 

2861. DR. M.V.V.S. MURTH1: 
SHRt RAM MOHAN GADDE: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
requested the Union Govemment to give Its concurrence 
for amending the Industrial Disputes Act and Tracie Unions 
Act; ~ 

Journeys perfonned by official car of the Institute 
for private purposes. Neceesary payments as per 
rules were made. 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Proposals to amend 
Section 20). Section 2S-A, Section 25-F, Section 25-FFA, 
Omission of Section 25-K to 25-S. and Section 36 of the 
Industrial Disputes Act, 1947 in Its application to the State 
of Andhra Pradesh, and Section 4, Section 6(e) and 
Section 22 of the Trade Unions Act, 1928 In its application 
to the State of Andhra Pradesh were received from the 
Government of Andhra Pradesh. Comments of the Ministry 
of Labour have already been conveyed In respect of both 
the proposals. 

Indian. going abroad for Employment 

2862. SHRI V. VETRISELVAN: WUI the Minister Of 
LABOUR be pleased to state: 

(a) whether the Government have any data about 
the educated Indians gone abroad in search of 
employment during the last three years and current year; 

(b) If so, the details thereof; and 

(c) lhe steps taken or propoeed to be taken by the 
Government to attract and bring back those educated 
Indians settled abroad? 

THE MINISTER·OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) No, Sir. 

(b) and (c) Do not arise. 
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Remlttancel from lnellan mlgl'llnte 

2863. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI BRAHMA NAND MANDA~ 

WUI the Minister of LABOUR be pleased to state: 

(a) the amount of remittances recetved from Indian 
migrant workers abroad during the Eighth and Ninth Five 
Vear Plan and first year of Tenth Plan; 

(b) whether major part of it came from IT 
professionals working abroad; 

(c) if so, the steps taken to encourage hard currency 
remittance from IT, Medicine and other technical 
professions; 

(d) whether any assessment of their income has been 
made; and 

(e) if so, the percentage it constitutes of the Gross 
Domestic Product of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LA'BOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The remittances received from 
Indian migrant workers during the Eighth and Ninth Five 
Vear Plans are Rs. 63,182.9 erores and As. 2,57,115.4 
erores respectively. However, data about the first year of 
Tenth Five Year Plan is not available. 

(b) No such data is maintained. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

Supply of TrMtect Timber to Trlbel. 

2864. SHRI BISHNU PADA RAY: Will the MInister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have committed to supply 
the treated timber to the tribal and BPL families for 
construction of houaes at aubsidteed rate as a one time 
measure since the Andaman and Nicobar Islands are 
situated in a seiamologically active zone; 

(b) if so, whether the Andaman and Nlcobar 
Administration has 8ubmitted any propoeal Indicating the 

quantum of subaidy to be granted tor .&.appIy of tNated 
timber to the above category of population; 

(c) if so, by when the supply will start; 

(d) whether there is any propoeal to construct depots 
in order to make avaDable the treated timber in all the 
Islands; and 

(e) if so, by when such depots are to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): <a) The Central Govemment has not made any 
commitment in this regard; 

(b) No, Sir. 

(e) to (e) Does not arise In view of (b) above. 

[Translation] 

Depletion of PIIltUrH 

2865. SHRI BRAHMA NAND MANDAL: Will the 
Mlnl8ter of AGRICULTURE be pleased to state: 

(a) the extent of 1088 incurred every years due to 
depletion of pastures; and 

(b) the details of 1088 incurred as a result thereof 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) According to the data on land U8e 
classiflCBtion, permanent pasture and other grazing lands 
in the country has remained aimost constant at around 
11 Million hectares during 1993-94 to 1999-2000. The 
value of fodder and grass produced in the country during 
the years 1998-99, 1999-2000 and 2000-2001 has been 
estimated by the Central Statistical Organisation as 
Rs. 6468 crore, Rs. 9731 erore and R8. 9606 crore 
respectively. 

U .. Ind Sale of Foreal und 

2866. SHRIMATI SHYAMA SINGH: 
SHRI A.F. GOLAM OSMANI: 
SHRI ADHIR CHOWDHARY: 

WDI the Minister of ENVIRONMENT AND FORESTS 
be pleaaed to state: 

• 
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(a) whether certain State Govemments have urged 
the Union Govemment to ohange Its policy on the .... 
of forest land still legally defined as forest; 

(b) if so, the details thereof; 

(c) whether the forest land in various States Is being 
illegally sold/encroached upon; 

(d) if so, the details and tact& thereof; 

(e) whether any clear-cut policy on the used and 
sale of fores~ land would be announced; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) No, Sir. 

(b) Does not arise. 

(e) There are no reports of illegal selling of forest 
land from any State. As far as encroachment on forest 
land is concerned, about 13.5 lakh hectare forest land is 
under encroachment in the country according to 
information received from various State/Union Territory 
Governments. 

(d) State-wise details including encroached area is 
given in the statement enclosed. 

(e) and (f) Forests of the country are to be managed 
to conserve the environment of the nation and to meet 
the bonafide needs of the society In accordance with the 
provisions enunciated in National Forest Policy, 1988. 
Forests are managed scientifically according to the 
Worl.si..ng_ Plans of the State. There is no policy for other 
use and sale of forest land except permission granted 
tor non·forestry use of the forest lands for development 
projects under Forest (Conservation) Act, 1980. 

S",tement 

SI.No. Name of State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Area under 
Encroachment 

In hectare 

3 

341322.0 

4038.0 , 

2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Deihl 

7. Goa 

8. Gujarat 

9. Harvana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jhar1chand 

13. Karnataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orl888 

22. Punjab 

23. Rajasthan 

24. Slkklm 

25. Tamilnadu 

26. Tripura 

27. Uttaranchal 

28. Uttar Pradesh 

29. West Bengal 

30. A&N Islands 

31. Chandigarh 

to Quesnons 

3 

254711.0 

21n.0 

150495.0 

NA 

1012.0 

5484.0 

852.0 

1493.0 

15406.0 

33905.0 

109000.0 

45970.0 

72811.0 

93610.0 

0.3 

15464.0 

13.0 

0.0 

75696.0 

4409.0 

17584.0 

12000.0 

18283.0 

41927.0 

10400.0 

25210.0 

NA 

4651.0 

NA 

224 
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2 3 

32. Oadra & Nagar Haveli NA 

33. Daman & Diu NA 

34. Lakshadweep NA 

35. Pondicherry NA 

Total 1367923.3 

NA-Not Available 

Wa.ar Month. 

2867. SHRI ASHOKKUMAR SINGH CHAN DEL: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the months of July and August are 
celebrated as "Jalmass" (Water Months) every year; 

(b) if so, whether seminars, workshops to create 
awareness among the people about water conservation 
are held in schools, colleges and workplaces In the 
country; 

(c) if so, the details of amount spent thereon during 
the last three years, State-wise; and 

(d) the quantum of water conserved as a result 
thereof during the said period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) The Prime Minister has 
made an appeal to the Nation in June 2003 for Water 
Conservation and observing July and August as 'Water 
Months' Mass awareness activities like seminars, 
workshops and training programmes have been organised 
for school teachers, school children and others at various 
places in the country. 

(c) No specific activities related to celebration of July 
and August as 'Water Months' were organised in previous 
years. 

(d) No quantification of conserved water is envisaged 
in this mass awareness oriented appeal. 

Ban on u.. of Paklatan Air Space 

2868. SHRI RAMJlLAL SUMAN: WUI the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Indian aviation companies have to 
auffer additional loss on account of higher consumption 
of fuel by operating their fllghta to Afghanl"an and other 
countries via longer route In the wake of the ban imposed 
on flights of Indian aircraft over Paki8tan air apace; 

(b) if so, whether the Govemment have estimated 
the quantum of additional loss suffered thereby; 

(c) if so, the details of such losses alongwlth average 
amount of the loss annually; and 

(d) the additional distance the Indian aircraft have to 
cover as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to 
(c) Yes, Sir. Additional expenditure on this account is 
about Rs. 8.5 crores and Rs. 57 crores per annum for 
Indian Airlines and Air India respectively. 

(d) The average additional distances overflown by 
Indian Aircraft avoiding Pakistan airspace on Deihl/Europe! 
Delhi and De\hilGulflDelhi sectors are 510 an 245 Nautical 
Miles respectively each way. 

Conatructlon of New Airport. 

2869. SHRI G.J. JAVIYA: 
SHRI CHANDRESH PATEL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment propose to construct 
some new airports in the country particularly In 
Kurukshetra and other places of Haryana, Gujarat and 
Tamil Nadu for the development of religious, commercial 
and industrial centres of the region; 

(b) if so, the details of each scheme in this regard 
alongwith the specification of pian/prOject/estimate 
separately; 

(c) by when the airports are likely to be constructed; 

(d) the locations of existing airports in the above 
States alongwlth the year-wise expenditure incurred on 
the development and expansion of each of these airports, 
separately from January 1, 2001 till date; and 

(e) the expenditure likely to be incurred thereon during 
the current plan period? .<! 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDy): (e) At 
present, there is no proposal under conalderation for 
construction of new airports in Heryene, Gujarat or Tamil 
Nadu. 

(b) and (c) Do not arise. 

(d) Airports are located at Ahmedabad, Bhavnagar, 
Bhuj, Jamnagar, Kandla, Keshod, Porbandar, Rajkot, 
Vadodara in the State of Gujarat; Chennai, Coirnbatore, 
Madurai, Trichy in the State of Tamil Nadu; and no airport 
of Airports Authority of India is located in Haryana. During 
the year 2001-02, Rs. 6.77 erores incurred on 
development and expansion of Ahmedabad airport, 
Rs. 2.01 erore on Bhavnagar airport, Rs. 4.47 crore in 
Bhuj airport, As. 0.75 crore in Jamnagar airport, As. 3.70 crore 
on Pomandar airport, Rs. 0.03 erore on Vadodara airport, 
Rs. 29.78 crore on Chennai airport, Rs. 0.74 crore on 
Coimbatore airport, Rs. 0.13 erore on Madurai airport, 
and Rs. 0.39 erore on Triehy airport. During the year 
2002-03, Rs. 10.25 erore were incurred on the 
development and expansion of Ahmedabad airport, 
Rs. 2.46 erore on Bhavnagar airport, Rs. 6.41 erore on 
Bhu; airport, Rs. 2.00 erore on Porbandar airport, 
Rs. 0.77 crore on Rajkot airport, Rs. 64.10 crore on 
Chennai airport, Rs. 2.11 erore on Coimbatore airport, 
Rs. 2.14 crore on Madurai airport, Rs. 1.53 crore on 
Triehy airport. During the year 2003-04, (till June 2003), 
Rs. 1.60 erore have been incurred on the development 
and expansion of Ahmedabad airport, Rs. 1.22 crore on 
Bhavnagar airport, Rs. 0.98 erore on Bhuj airport, 
Rs. 0.92 erore on Kandla airport, Rs. 1.50 erore on 
Porbandar airport, Rs. 0.09 crore on Rajkot airport, 
Rs. 6.04 crore on Chennai airport, Rs. 0.13 crore on 
Coimbatore airport, Rs. 0.01 cror. on Madurai airport, 
and Rs. 0.01 crore on Trichy airport. 

(e) During the year 2oo3-Q4, Rs. 15.20 crore is likely 
to be incurred on the development and expanston of 
Ahmedabad airport, Rs. 5.30 crore on Bhavnagar airport, 
Rs. 5.20 erore on Bhuj airport, Rs. 0.22 crore on 
Jamnagar airport, Rs. 0.36 erore on Kandla airport, 
Rs. 0.29 erore on Pomandar airport, Rs. 3.30 crore on 
Ra;kot airport, Rs. 0.98 erore on Vadodara airport, 
Rs. 24.83 erore on Chennai airport, Rs. 3.20 crore on 
Coimbatore airport, Rs. 3.75 crore on Madural airport, 
and Rs. 2.00 crore on Trichy airport. 

(English] 

DeposIts In EPF 

2870. SHRI RAM T AHAL CHAUDHARY: Will thlt 
Minister of LABOUR be pleased to state: 

(a) the total amount depOliIted In the EPF by the 
end of June, 2003; 

(b) whether the Government have Issued any 
directions to invest the fund elsewhere; 

(c) If so, the details thereof and whether the 
Government received any complaints with regard to 
violation of certain rules therein; and 

(d) if so, the action taken in this regard and to follow 
the rules in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The total amount of Employees' 
Provident Fund Invested, as on 30.06.2003 was 
Rs. 65,973.29 crores. 

(b) and (c) As per Para Ej2 of the Employees' 
Provident Fund Scheme, 1952 the money belonging to 
Employees' Provident Fund Is invested as per the pattern 
of investment notified by the Central Government. The 
extant pattern of investment has been notified by the 
Central Government under Para 52 of Employees' 
Provident Fund Scheme, 1952 on 09.07.2003. The Central 
Board of Trustees, Employees' Provident Fund manages 
the investment corpus of un-exempted sector through its 
Portfolio Manager, the State Bank of India, Mumbai 
Branch and till date there have been no complaints 
regarding violation of the pattern of Investment. The Trusts 
exempted under the Employ ... ' Provident Funds & 
Miscellaneous Provisions Act, 1952 manage their own 
investment corpus in accordance with the pattern of 
Investment notified by the Central Government. 

(d) Does not arise In view of (b) & (c) above. 

Tiger project 

2871. SHRI UTTAMRAO DHIKALE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government of Maharaahtra haS 
aubmltted a proposal of 'Tiger Project' of Chandoll two 
years back with a view to sanction apecial grade for the 
said TIger Project; and 

(b) if so, the details thereof and the steps taken by 
the Union Government in this direction so far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) The Government of Maharashtra 
had submiHed a proposal for declaring the Chandoli forest 
area as a Tiger Reserve. which has not been accepted 
by the Steering CommiHee of Project Tiger. 

Slaughtering of Animal. and Bird. 

2872. SHRI ANANT GUDHE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to &tate: 

(a) whether there has been a sharp increase in the 
slaughter of peacocks. wild boar, deer and sambhars 
during the last two years; 

(b) if so, the number of such casea noticed during 
the last two years; and 

(c) the remedial action taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) No, Sir. 

(b) and (c) Do not arise. 

Emergency Landing 

2873. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether an Indian Airlines Flight carrying 145 
passengers bound for Pune from New Delhi had to make 
an emergency landing at the Mumbai Atrport on July. 17, 
2003; 

(b) if so. the reasons therefor and the details thereof; 

(e) the total number of such emergency landing 
involving Indian AirtlneeiA11iance Atr flights which took "'ace 
during the last six months; and 

(d) the corrective steps being taken by the 
Govemment to prevent the recurrences of 8uch Incidents 
in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI RAJIV PRATAP RUDy): (a) and 
(b) No, Sir. However, Indian Airlines A-320 aircraft VT-
EPK while operating flight (1C-688 (Delhl-Mumbal-Pune) 
of 17.07.2003 with 145 puHngera was Involved In lyre 

burst incident. The aircraft made a safe landing at 
Mumbai. 

(c) During the period from 01.01.2003 to till date 
there have been no emergency landing to Indian Airlines 
aircraft. 

(d) Does not arise. 

[Translation) 

Contract Sr8tem In Private Com.-nl .. 

2874. SHRI PRABHUNATH SINGH: Will the Minister 
of LABOUR be pleased to .tate: 

(a) the steps being taken by the Govemment to do 
away with the contract system in private companies which 
has been hampering the interests of the workers; 

(b) whether the Govemment propose to take concrete 
steps to regularlse the services of labourers working In 
private companies and also to protect their future Interests; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (e) The Contract labour 
(Regulation and Abolition) Act. 1970 has been enacted 
to prohibit contract labour in certain circumstances and 
to regulate the working conditions of contract labour 
wherever such employment in not prohibited. However. 
the Act and the Rules made thereunder do not contain 
any provision relating to regulartsation of contract labour 
on issuance of a notification prohibiting employment of 
contract labour. 

O.-nlng of m. 
2875. SHRI PRADIP YADAV: Will the Minister of 

LABOUR be pleased to state: 

<a) whether there is any scheme for opening I.T.ls. 
and polytechnics at district level for promoting 
technological education in the country; 

(b) " so. whether the Govemment have issued any 
guidelines n provided financial aaaistance for opening 
new polytechnics and I.T.ls. In the country particularly in 
Godda and Deoghar districts of Jhartchand State; • 
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(c) if so, the details thereof; 

(d) if not, whether the Union Govemment propose to 
provide funds directly for opening I.T.l8. and polytechnics 
at district level in the State; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) It is the responsibility of State 
Government/Union Territory to set up ITls and 
Polytechnics. 

(b) and (c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

(f) The responsibility for opening of I.T.ls. and 
Polytechnics rests with the respective State Govemment. 

[English} 

Conversion of Viceregal Loc:Ige-cum-R •• htrapatl 
Nlwa. Into Tourl.t Spot 

2876. SHRt BHARTRUHARI MAHTAB: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(8) whether Viceregal Lodge-cum-Rashtrapati Ntwas 
in Shimls is being covered into a tourist spot; 

(b) it so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government to further improve the 127 acres of that 
estate? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) In the Viceregal Lodge, a 
lTIonument of national importance at Shimla, it has been 
decided to upgrade the existing display into a state-of-
the-art museum besides further development of the 
protected environments. Details will be worked out after 
the premises has been handed-over to the Archaeological 
Survey of India by the Indian Institute of Advanced Study 
by the end of December, 2003 as per orders of thy 
Supreme Court. 

Favour to Gen ..... Sale. Agent. 

2877. COl. (RETO.) SONA RAM CHOUDHARY: WHI 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the General Sales Agents (GSAs) 
appointed for sale of passenger tickets and cargo 
transportation at foreign stations are entitled to normal 
commission and overriding commission at specific rates; 

(b) if so, whether as per the agreement with the 
company, GSAs are not allowed to sell tickets at rates 
other than those fixed by the company; 

(c) if so, whether some GSAs abroad had sold tickets 
at rates published by the lATA during 1998-99 to 2001· 
2002 which were higher than the rates fixed by the 
company; 

(d) if so, the details thereof; 

(e) whether the GSA's were allowed to retain the 
excess collections as incentives despite being paid the 
agreed commission; and 

(f) if 80, whether the Government propose to conduct 
investigations for this lapse and undue favour shown to 
the GSAs? 

THE MINISTER.oF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes, 
Sir. 

(b) The fares given by Air India to GSA are the 
benchmark levels and GSA cannot sell tickets at rates 
lower than these benchmark levels. These fares are 
competitive market fares and very much below lATA 
published rate. 

(e) to (e) No, Sir. Due to Intense competition, GSA 
would not be able to sell at lATA published fare as they 
are very much higher than the prevalent market fares. 
However, GSA can sell tickets at higher than the 
benchmark level. Th& benchmark level is the lowest level. 
GSA keeps the commission at the approved rates for the 
higher amount and deposits the corresponding higher sale 
proceeds net of commission to Air India. 

(f> No, Sir. There is no reason to conduct InvestigatiOn 
as no irregularity has been brought to notice. 
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{Translation] 

Alrllnk for Himachal Practuh 

2878. SHRI MAHESHWAR SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government have acquired 4 ATR 
42-320 aircraft for exclusive operation in the North East 
Sector; 

(b) if so, the reasons for depriving Himachal Pradesh 
from the services of the said aircraft; and 

(c) by when the Government propose to Introduce 
such aircraft in Himachal Pradesh? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes, 
Sir. 

(b) and (c) Alliance Air has inducted for ATR·42·320 
50 seater aircraft on lease for providing Increased 
connectivity in the North East Region with annual financial 
assistance of Rs. 35 crores from the Department of 
Development of North East Region through the North 
Eastern Council. As such, these alrcrafts are deployed 
exclusively for operation of services· In North East Region. 

Agriculture Technology Cou.... In Indian Lang_ge. 

2879. SHRI SHIVRAJ SINGH CHOUHAN: WW the 
Minister of AGRICULTURE be pleased to state: 

(a) the name of institutes where agriculture technology 
course has been introduced in the Indian languages in 
the country; 

(b) the reasons for carrying out teaching, training 
and research work in English language only In the Indian 
Council of Agricultural Research; 

(c) whether the official language Act, 1963 has not 
been implemented so far, in ICAR; 

(d) if so, whether the Government propose to make 
agriculture technology course available In Indian languages 
at every level with a view to Involving the common factor; 

(e) if so. the detailS thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Agriculture technology courses for the farmers and 
extension workers are generally held in the Indian 
languages. Krishl Vigyan Kendras, Krishi Gyan Kendras 
and Extension Education Institutes offer agriculture 
technology courses in local Indian languages. 

(b) The Indian Council of Agricultural Research has 
a national mandate. The faculty, students and scientists 
of the ICAR institutes are from different states and 
sometimes from other countries. Keeping in view, its 
National and International character and comrnitments, the 
medium of teaching, training and research Is in English 
language. 

(c) Yes, Sir. It has been implemented. 

(d) to (f) English language Is used for the purpose 
of communication between states, which have not adopted 
Hindi for their official work. The medium of instruction for 
lower education and also for the training where students! 
trainees are local, is already in local language in most of 
the places. Where the students and trainees are drawn 
from various states/countries the language of instructions 
remains English. 

Water Supply and Sanitation Project. 

2880. SHRI RAVI PRAKASH VERMA: 
SHRI SULTAN SALAH UDDIN OWAISI: 

WiD the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the State Governments including Uttar 
Pradesh and Andhra Pradesh haye sent proposals of 
water supply and sanitation projects to the Union 
Government for approval; and 

(b) if so, by when the proposal are likely to be given 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Yes, Sir. The Department 
of Drinking Water Supply under the Union Ministry of 
Rural Development have sanctioned 67 pilot projects 
under Accelerated Rural Water Supply Programme 
(ARWSP) across the country. These include seven in the 
districts of Chittor, Khammam, Nalgonda, Nellore, 
Parkaaam, Guntur and East Godavari in Anethra Pradesh 
and four in the districts of Agra, Chandoli, Luckn6w, , 
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Mlrzapur and Sonbhadni in Uttar Pradesh. Under the total 
Sanitation campaign there are 41 beneficiary dlstricIB In 
Uttar Pradesh and 22 districts in Andhra Pradesh. The 
Central Government as weH as the State Government 
contribute funds towards the total Sanitation campaign 
under the Central Rural Sanitation programme. 

(English] 

Conetructlon of Dame 

2881. SHRI RATTAN LAL KATARIA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether any proposal is under the consideration 
of the Govemment to construct dams in various parts of 
the country for storage of rain water; and 

(b) If so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRIMATI BIJOVA 
CHAKRAVARTV): (a) and (b) The State-wise details of 
the projects under consideration formulated by the State 
Govemrnents for construction of dams and reservoirs for 
storage of rain water received in Central Water 
Commission for techno-economic appraisal are given In 
the statement enclosed. 

S.No. State Number of New 
Projects 

2 3 

1. Andhra Pradesh 18 

2. Bihar 01 

3. Chhattisgarh 02 

4. Gujarat 02 

5. Haryana 01 

6. Himachal Pradesh 01 

7. Jharkhand 04 

8. Karnataka 03 

9. Kerala 02 

10. Madhya Pradesh 06 f 

2 3 

11. Maharashtra 45 

12. Manlpur 01 

13. Nagaland 01 

14. Orissa 11 

15. Rajasthan 03 

16. Tamil Nadu 01 

17. Uttar Pradeah 06 

18. Uttaranchal 01 

19. WestBengal 01 

Total 110 

Flood Shelter HomH 

2882. SHRI PRIVA RANJAN DASMUNSI: Will the 
Minister of WATER RESOURCES be pleaaad to state: 

(a) whether the Government are aware that flood 
shelter homes are being conatrueted In an Improper 
manner which cannot accommodate people In crials; 

(b) If 10, whether the Government propoee to conaider 
a common policy between the Union and the State 
Governments about plan and design of construction of 
flood shelter homes which could be utillaed In the non-
flood season for other social activities; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRIMATI BIJOVA 
CHAKRAVARTV): (a) to (c) In the wake of natural 
disasters It Is primarily the reaponsIbillty of the States to 
provide relief to the affected people. The Govemment of 
India supplements the efforts of the State Governments 
by proViding logistic and financial support, If the States 
are not in a poaition. to de8I with It from the resourcel 
available with them. Aa regards flood ahelter homes the 
Government of India, In December 2002, had 
recommended to the State Govemrnent that sites and 
designs of primary lChool bulldlnga In ftood prone areas 

; may be selected 10 that they can aerve as sheltel'l in 
times of fIooda. 
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Amount for ..... 0l1Il1 AgrIcuItu ... Technology 
Project 

2883. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of AGRICULTURE be plelled to state: 

(8) the amount sanctioned to Ori ... under the 
National Agricultural Technology Project (NATP); 

(b) whether there Is any proposal under the 
consider.tion of the Government for establishing an 
Agriculture Technology Management Agency (A TMA) at 
Bolangir, Orissa; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(8) As per the Statement enclOl8d. 

(b) No, Sir. 

(c) Not applicable. 

Year-wise funds released to various implementing 
institutions of NATP in the State of 0,... 

(a) ICAR component 

Year Amount 
(Rupees In Lakh) 

1998-99 78.08 

1999-00 387.71 

2000-01 388.66 

2001-02 489.05 

2002-03 325.42 

Total 1878.92 

(b) DAC component As. 1288.01 1aIchs. 

Increa .. In Over nme 
2884. SHRI NEPAL CHANDRA OM: Will the MInIster 

of LABOUR be pIeaaed to state: 

(a) whether the Andaman and Nicobar Administration 
has requested the Union Government to grant double 
rate of the over time than that of the norm. rate .. per 
1.0. Act; and 

(b) If so. the del. thenJof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) In the Industrial Disputes 
Act, 1947, there Is no provision of over time rates. The 
Factories Act, 1948 has provi8ions for extra wages for 
over IIm8work In reepect of wortcent employed In • factory. 
Section 59 provides that where a worker works In a 
factory for more than nine hours In any day or for more 
than forty-eight hount In any week, he shan, in reapect 
to overtime work, be entitled to wages at the rate of 
twice his ordinary rate of wages. No request has been 
received by this Ministry from the Andaman & Nicobar 
Administration for further amendment of the exlatlng 
provisions. 

Recovwy of Stolen PI_ 

2885. SHAI J.S. BRAR: WIll the Mlnilter of TOURISM 
AND CULTURE be pteased to state: 

(a) whether the miulng pistol from National Museum 
hll since been recovered; 

(b) if so, the details thereof; 

(c) if not, the steps taken to recover the same; 

(d) whether any responslbDlty has been fixed for the 
lapse; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) No, Sir. 

(b) Does not arise. 

(c) to <e) The case has been reported to Deihl Police 
who Is carrying out Investigation Into the matter. The 
Commissioner of Police, Delhi has also announced a 
reward of AI. 1.00 lakh to anyone providing clue to the 
stolen pistol. The Maritime Heritage Gallery, where the 
said Pistol wu on display, Is under the control of the 
Indian Navy, who have ordered an Inlemal inquiry to 
investigate the circumstances leading to the ION of pistol. 

[Translation} 

FIIghla from Jodhpur 

2888. SHRI JASWANT SINGH BISHNOt: WI the 
Mlnllter of CIVIL AVIATION be pIeaaed to ..... : "', • 
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(a) whether there Is any propoeal to operate more 
flights for Jodhpur In Rajasthan in order to attract tourists; 

(b) if so, the detaUs thereof; 

(c) whether there Is any propoaal to resume DeIhl-
Jodhpur-Ahmedabad-Mumbai ftight; and 

(d) if so, by when it is likely to be resumed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI RAJIV PRATAP RUDY): (a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[Eng/ish] 

Assistance to L.IIboratory Meant for Coneervatlon of 
Endangered Specl •• 

2887. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Andhra Pradesh Govemment has sent a 
request seeking financial assistance for setting up a 
satellite facility for research in the area of conservation 
of endangered species; 

(b) if so, the details thereof; 

(c) whether any assistance has been releaaed 80 
far; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DllIP SINGH 
JUDEV): (a) and (b) Yes, Sir. Chief Minister of Andhra 
Pradesh had requested for financial support for 
establishment of Laboratory for Conservation of 
Endangered Species (LaCONES) at Hyderabad under the 
Centre for Cellular & Molecular Biology (CCMB). 

(c) and (d) The Central Zoo Authority has agreed to 
provide funds for construction of Phase-I of the LaCONES. 
A sum of Rs. 2.00 crores has already been released tq 
CCMB for this purpose. 

Phulng out. of oklAlrcreft 

2888. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the normal phasing out perlodltlme of passenger 
akcraft; 

(b) the norms followed by other countries like 
Singapore regarding the phasing out of their passenger, 
aircraft; 

(c) whether the present fare coRCeseion given in the 
North Eastem sector is unable to attract more. customers; 

(d) if so, whether there Is any proposal to change 
the fare-structure in this Metor to attract mote customers; 

(e) whether the older passenger aircraft are being 
put in service In the North Eaatem sector; and 

(f) If not, the details of the aircraft deployed during 
the last six months on all the Metors in the country 
Indicating the age of the aircrafts, sector-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAlIV PRATAP RUDy): (a) There 
is no phasing out perloclltlme stipulated for passenger 
aircraft. The aircraft can operate as long as It is 
maintained a8 per manufacturers requirements and 
maintenance plan and mandatory modifications stipulated 
by Directorate General of Civil Aviation (OGCA). 

(b) The Govemment has no information on norms 
folowed by other countries including Singapore for phasing 
out of their pasaenger aircraft. 

(c) No, Sir. The seat factors of the flights operating 
to North Eastem Region are high. 

(d) Does not arise. 

(e) and (f) Individual aircraft are not assigned to 
specific sectors. The deployment of specific aircraft on a 
route on a given day is based on the maintenance 
requirement of the aircraft as well 88 their positioning at 
different maintenance. bases. Therefore, the aircraft in the 
fleet are deployed over the network as a whole and no 
specific aircraft is deployed for the North Eastem Sector, 
except the four ATR-42 aircraft which are operating 
exclu8lve1y in North East region. The average age of 

';the ATR-42 aircraft Is 9.2 years as against the average 
age of 15.4 years of all other aircraft owned by Indian 
Airlines. 
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Fishtng Harbouro.v.lopment Worka by ClCEF 

2889. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether feasibility studies being carried out by 
Central Institute to Coastal Engineering for Fishery 
(CICEF), Bangalore for designing of Fishing Harbour 
Development Works are getting delayed; 

(b) if so, the reasons therefor; and 

(c) the remedial measures being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, Sir. 

(b) and (c) Does not arise. 

R •••• rch on Ground Water 

2890. SHRI RAMSHETH THAKUR: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Union Govemment propose to provide 
any financial assistance to State Govemments including 
Maharashtra for conducting research on ground water; 

(b) il so, the details thereof .Iongwith fln.nci.1 
assistance proposed to be provided, State-wise; and 

(c) the exlent to which the States are likely to be 
benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No, Sir. 

(b) and (c) Do not arise. 

Financial Aid by Foreign CountrletIWorid Bank 

2891. DR. JASWANT SINGH YADAV: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether foreign countries including international 
financial institutions and Wor1d Bank has been aiding India 
for development of agriculture sector in the country; 

(b) if so, the details of the aid received so far from 
these agencies during the past three years; and 

(c) the c:tetaIIa of funds utilized for the aame by the 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) The intonnatlon is being collected and will be 
laid on the Table of the House. 

{Tran.Jation} 

Production of Soyabean 

2892. SHRIMATI PRABHA RAU: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment have decided to increue 
the area for soyabean production so as to help the 
farmers to get better prices of their produce In the country, 
particularly in Madhya Pradesh, Maharashlra and 
Rajasthan; 

(b) if so, the present area under soyabean cultivation 
in the country and the additional area proposed to be 
utUised for cultivation of soyabean, State-wis.; 

(c) whether the existing production of soyabe.n In 
the country is sufficient to meet the requirements; and 

(d) if not, the quantity of soyabean being imported to 
meet the domestic demand and the foreign exchange 
spent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. One of the strategies being adopted under 
OIlseeds Production Programme (OPP) is to Increase the 
area under oilseed crops including soyabe.n in all the 
oilseed growing States including Madhya Prade8h, 
Maharashtra and Raja8than, In order to provide 
remunerative price to the soyabean growers, the 
Govemment has been announcing Minimum Support Price 
(MSP) of 80yabean every year. 

(b) The State-wise area under soyabean CUltivation 
in the country during the last 3 years from 1999-2000 to 
2001-02 is given in the enclosed statement. However, 
the additional area coverage under soyabean depends 
on favourable weather conditions and the market prices 
of soyabe.n. 

(c) and (d) The existing production of oilaeeds 
including soyabean is not sufficient to meet the dom~ t 
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requirement. To meet the demand lupply gap the Import 
of edible oil is permitted under Open General LicenCe 

(OGL). During 2001-2002, 13.58 Ialch tonnee of .ayabean 
011 valued RI. 2273.12 cro.... hu been Imported. 

State-wise area under Soyabean cultivation during the /at three ,.a" ftom 1999-2000 10 2001-02 

State/UT 1999-2000 

Andhra Pradesh 14.8 

Arunachal Pradelh 2.8 

Chhattisgarh 

Gujarat 6.3 

Himachal Pradesh 0.6 

Kamataka 65.0 

Madhya Pradesh 4439.4 

Maharashtra 1163.6 

Meghalaya 1.0 

Mizoram 1.1 

Nagaland 12.5 

Orissa 0.1 

Rajasthan 492.4 

Sikkim 4.2 

Uttar Pradesh 18.0 

Uttaranchal 

West Bengal 0.7 -
All India 6222.5 

Funda tor NOOa 

2893. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) the funds earmarked for NGOs by the Department 
of Culture during the current fiscal year; 

(b) whether the Govemment are contemplating to 
assign the wort!. of setting up of culture centers to the 
Non-Govemmental Organisations; t 

('000 hectares) 

2001-02 2002-03 

11.7 19.4 

2.9 2.9 

12.7 14.7 

6.3 6.3 

0.6 0.6 

65.8 49.0 

4475.5 4322.3 

1141.5 1104.9 

1.0 1.0 

1.2 1.3 

13.0 18.0 

Neg. Neg. 

659.3 655.9 

4.2 4.2 

15.7 11.5 

4.7 8.5 

0.5 0.5 

6416.6 6221.0 

(c) whether the Govemment propoaea to enhance 
the amount of money under the echeme from RI. 1 crore 
to Rs. 5 crore; and 

(d) if 10, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Department of Culture hal earmarked 
approximately RI. 34 ero .... under 14 Schemes for which 
Voluntary Organizations In the field of Culture can apply. 

(b) Multi-Purpose Cultural CompIexea are managed 
by Govemment sponsored reglatered 8OCi8Iies. 
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(c) and (d) No such decision has been taken 80 far. 

(English) 

Prlvatl .. tlon of Salem Steel Plant 

2894. SHRI ANANTA NAYAK: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Govemment propose to privatlse 
Salem Steel Plant; 

(b) if so, the reasons therefor; and 

(c) the steps Initiated thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRt BRAJA KtSHORE TRIPATHY): (8) to (c) 
The financial and business restructuring package for Steel 
Authority of India Ltd. <SAIL) that was approved by the 
Government in February, 2000 envisaged, int.r alia, the 
formation of a Joint Venture (JV) for Salem Steel Plant 
(SSP) with a view to reviving the plant. Accordingly, SAIL 
is taking steps to select a suitable joint venture partner. 

Vanlla Plantlltlon 

2895. SHRI PARSURAM MAJHI: Wil the Minister of 
AGRICULTURE be pleased to state: 

(a) the States where Vanlla II cultivated at present; 

(b) whether there is a vast scope to increase vanila 
plantation in those States; and 

(c) if so, the steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(.) Vanila is mainly cultivated in the States of Kerala, 
Kamataka & Tamil Nadu. 

(b) Yes, Sir. 

(c) For promoting vanilla plantation, under the 
Centrally Sponsored Scheme on Macro Management in 
Agriculture-Supplementing/Complementing the State 
Efforts through Work Plans, following programmes are 
implemented: (i) Production and distribution of quality 
planting material at 25% subsidy; and (ii) Establishment 
and maintenance of demonstration plots In the fanners' 
field in potential vanilla growing Statea by providing 
aSSistance CD 25% of coat of Inputs limited to As. 500 

per plot. Technical guidance regarding cultivation aapecta, 
plant protection ate. ia being provided to the fannef'l by 
the State department of agrlculturalhortlculture. 

BeIidea, Spicee Board under Ministry of Commerce 
is implementing following programmes to promote vanlAa 
cultivation: 

Programme 

1. New planting 

Incentive/assistance provided 

Maximum of As. 5/- per cuHlng or 
50% of the cost of quality rooted 
CUHings of vanilla. 

2. Setting up of Rs. 2,500/- per unit to farmers 
processing units towards 25% of the cost of the 

setting up vanilla curing unit. 

In addition, the Spices Board is providing training to 
the farmers to create awareness about vanilla cuhlvatlOn 
and post harvest handling. The Board has also created 
tissue cuhure facility for generating planting material of 
vanilla. 

(Tl8nslationJ 

Soil Eroalon 

2896. SHRI RAJO SINGH: 
SHRI BRAHMA NAND MANDAL: 

Will the Minister of WATER RESOURCES be pleased 
to stIIte: 

(a) the annual estimated percentage of loss suffered 
in agricultural production due to soil erosion In the country; 
and 

(b) the measures contemplated by the Govemment 
to check he same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No systematic studies have been 
under18ken to ...... the percentage of annual loss of 
agricultural productlonlfoodgraln in the country on account 
of soH erosion. 

(b) To deal with the soli erosionlland degradation 
hazards created by water & wind erosion and other 
location-specific causative factors, the Ministry of 
Agriculture Is Implementing a number of Centrally 
Sponsored Programmes under Macro managemerit of 

J 
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Agriculture i.e. (i) Soil Conservation for Enhancing the 
Productivity of Degraded Land in the Catchments of River 
Valley Projects & Flood Prone Rivers (RVP&FPR), 
(ii) Reclamation of Alkali Soils (R~), (iii) Scheme of 
Watershed Development for control of Shifting Cuhivation 
areas (WDSC) in North Eastem Incia, and (Iv) National 
Watershed Development Project In Ralnfed Areas 
(NWDPRA). 

{English] 

Greenery ProJects 

2897. SHRI S.D.N.R. WADIYAR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have launched any 
project to make Delhi green; 

(b) if so, the salient features thereof and the Central 
assistance allocated to Delhi therefor; 

(c) whether similar assistance is proposed to be 
sanctioned to the other States also to make the major 
cities in their region green; and 

(d) if so, the steps taken in this direction so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) Ministry of Environment and Forests have 
not launched any project to make Deihl green. 

(b) Do not arise. 

(c) No, Sir. 

(d) Do not arise. 

Fishing Harbour In Ke ... 1a 

2898. PROF. A.K. PREMAJAM: wnl the Minister of 
AGRICULTURE be pleased to stale: 

(a) whether the Government of Kerala has submitted 
proposals for setting up of fishing harbours at Koyilandi 
in Kozhikode District and Thalai in Kannur District; 

(b) if so, the details thereof and the estimated cost 
to be incurred thereon; 

(e) whether sanction has since been accorde~; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) Ye.. Madam. The Government of Kerala has 
submitted proposals for construction of fishing harbours 
to Koyllandi at a cost of Rs. 23.00 crores and Thalai in 
Kannur district at a cost of Rs. 19.70 crores. 

(c) and (d) No Madam. After examination of the 
proposal for construction of fishing harbour at·· Koyllancli, 
the Govemment of Kerata has been requested to complete 
necessary invastigatlons and .ubmlt revised project report 
besides confirmation of availability of land, obtaining of 
environmental clearance and adequate budgetary provision 
in the State budget. In view of availability of one fishing 
harbour at Chombal and other proposal for construction 
of fishing harbour at Mahe both in very close proximity 
of the proposed fishing harbour at TIlafai In Kannur district 
and also taking into account of other priority projects 
Indicated by the State Government, the proposal for 
construction of fishing harbour' at "Thalal does not fall in 
the priority aI present. 

Hortlcultu... Production In Kern.taka 

2899. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Karnataka's horticuftural production 
for the year 2003-2004 has taken a severe nosedive due 
to continued drought conditions and monsoon delay; 

(b) If so, whether according to the estimates, the 
production would be at least 200.4 1888 compared to 180 
lakh tonnes in the year 2002-2003; and 

(c) if so, the help and asalstance proposed to be 
provided to the affected farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) Firm estimates of horticulture production in 
the country including Kamataka for the years 2002-2003 
and 2003-2004 are not available. However, the 
Govemment of Kaml!taka have reported extensive damage 
to horticulture crops during 2003-2004 due to drought 
conditions. 

(c) The Government is providing assistance to the 
. farmers under the Centrally Sponsored Scheme on Macro 
; Management In Agrlculture-Supplementationl 

Complementation of State Efforts through Work Plan under 
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which various developmental programme8 Including 
horticulture can be taken up as per the fell needs and 
requirement of the State Govemment. An amount of 
As. 55.00 crores has been earmarked for Kamataka 
during 2003-04 under the scheme. 

Durgapur Alloy Steel Plant 

2900. SHRI SUNIL KHAN: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Government have received report of 
use of spurious raw material like lime in Durgapur based 
Alloy Steel Plant (ASP); 

(b) if so, the details thereof; 

(c) whether the ASP testing laboratory has failed to 
detect the sub-standard quality of iron pyrites, lime and 
other ferro-alloys; 

(d) if so, the reasons therefor; 

(e) whether the Government propose to investigate 
the matter; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI 8RAJA KISHORE TRIPATHY): (a) and (b) 
A complaint was received in SAIL regarding use of 
spurious raw materials like lime in Alloy Steel Plant (ASP). 
An investigation by ASP Vigilance Department was 
conducted on the subject wherein no irregularity was 
detected. 

(c) and (d) No, Sir. The ferro-alloy lime and iron 
pyrites are also checked and tHted in the chemical 
section of R&C Lab on regular basis as per approved 
laid down procedure. The testing reports and systems 
are sUbject to ISO audit. This section falls under sensitive 
areas and surprise checks are also carried out by 
vigilance department. 

(e) No, Sir. 

(t) Does not arise. 

Bilateral Air Agreement with Dubal and Qat.-

2901. PROF. UMMAREDDY VENKATESWARLU: win 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment have signed a new 
bUaterai air agreement with Dubai and aatar during 
2002-03; 

(b) if 80, the details thereof; 

(c) whether any proposals for allowing more flights 
between Oatar and India and Dubal and India are pending 
with the Government; 

(d) whether Air India does not have adequate number 
of aircraft to implement the bilateral agreements fully; 
and 

(e) the details of negotiations underway alongwlth 
the problems and inhibitions affecting Air India in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and 
(b) During the bilateral civil aviation talks between India 
and Oatar held in June, 2002 a revised text of the Air 
Services Agreement was initialled and Hyderabad and 
Cochin were granted as additional points to the deaignated 
airiine of Oatar and the capacity entitlements for each 
side were increased. Pta regards UAE (Dubal) though no 
new agreement was signed during 2002-03,; Emirates 
were granted 500 seats per week each during May 2002 
& March 2003 for operations to eochln for a period of 
2 years subject to commercial agreement with Air India. 
Reciprocal Increase in capacity was also made available 
to designated airlines of India. 

(c) Though Oatari authorities had requested for grant 
of dally frequency on Doha-Hyderabad sector with 
enhanced capacity and Inclusion of New Delhi as a new 
destination. they have been informed that it Is too earty 
to consider any further enhancement In capacity at this 
stage. Similarly, Emirates in their Five Year Plan for India 
have proposed for enhancement, In a phased manner, of 
their capacity entitlement and access to more Indian 
airports by 2007. Increase in traffic rights is considered 
during bilateral civil aviation consultations in the 
background of growth In traffic between the two countries 
based on the principle of reciprocity and mutual 
advantage. 

(d) and (e) Though Air India is constrained by their 
fleet availability, it is In the pl'OC88l of finaiizing its fleet 
expansion plans. In the meantime, Air India has 
taken 9 A31D-300 aircraft and one 8747·400 aircraft on 
dry lease and is endeavouring to utilise Increased 
b1laterals fully. 
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Complelnt Box.. • Atrporta 

2902. SHRI A. BRAHMANAIAH: Will the MlnI.ter of 
CIVIL AVIATION be pleased to state: 

(a) whether the Airports Authority of India has placed 
complaint or suggestion boxes at all airports; 

(b) il so, the number of complaints or suggestions 
received at Delhi and Murnbai Airports during 2002-03; 

(c) whether the AAI failed to respond to these 
complaints/suggestions properly; 

(d) the level of management at which these 
suggestions and complaints are processed and action 
initiated: 

(e) whether some punitive action Is proposed to be 
taken to ensure that these complaints are considered in 
the right earnest; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes, 
Sir. Airports Authority of India (AAI] has positioned 
complaint/suggestion boxes at strategic locations In all 
the operationai airports including civil enclaves. 

(b) A total of 766 and 523 complaints/suggestions 
were received at Indira Gandhi International Airport, Deihl 
and Chattraptl Shlvall International Airport, Mumbal 
respectively during 2002-03. 

(c) No, Sir. 

(d) The complaint/suggestions pertaining to Airport 
Authority of India are processed by the concerned Heads 
of Departments for suitable action and reply to the 
complainant. Those pertaining to other agencies, Uke 
Customs, Immigration and airlines are forwarded to the 
concerned agency for similar action. 

(e) and (f) All the complaints are considered In the 
right earnest. Moreover suggestions/complaints are 
discussed In the monthly facHitation meetings, which ara 
attended by senior officials of all the agencies functioning 
at the airport. 

[Translation} 

Maintenance of Agro Product c. •• 
Fund. Account by ICAR 

2903. SHRI ASHOK ARGAL: Will the Minister of 
AGAICUL TUAE be pleaaed to state: 

(a) whether separate transaction account of plan, non-
plan funds and Agro Product Cess Funds has not been 
maintained by Indian Council of Agriculture Research and 
Its institutes; 

(b) if so, the reasons therefor; 

(c) whether plan and non-pJan-wise details of funds 
of As. 1202.90 crore released by Indian Council 01 
Agricultural Research to ita sister Institutes have been 
maintained; 

(d) if so, the details thereof; 

(e) if not, the details of A-. 83.46 crore received 
from institutes of ICAR; 

(f) whether the Government are aware of any 
irregularity therein; 

(g) if so, the action being taken against the concemec:I 
officers; and 

(h) the steps taken to check such Irregularities? 

THE MINISTER OF STATE IN THE MINISTAY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) and (b) Separate transactions account for plan, non-
plan and Agriculture Produce Cess Funds is maintained 
by the Council. 

(c) Yes, Sir. 

(d) Details of Rs. 1202.90 crores released by the 
Council to its constituent units Is as under:-

Non-Plan 

Plan 

-

= 

= 
Rs. 633.18 crores 

As. 569.71 crores 

Institute-wise details is given in the statement·1 
enclosed. 

(e) Institute-wise details of the amount of As. 83.46 
crore 18 given In the statement-" encIoeed. 
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(f) to (h) Clubbed amount for these tr.,sactions were 
shown in the AMuaI Accounts and this deficiency was 
pointed out by the Audit in their report. which has been 

clarified by the Council to the Audit. The correct procedure 
has been advised by the Council to its constituent 
units. 

Amount released to ICAR Institutes In the year 2001·02 

(Re. In lakhI) 

S.No. Name of the Institute Plan Non·Plan Total 

2 3 4 5 

(A) Crop Science. 

1. CICR. Nagpur 936.05 919.00 1855.05 

2. CRIJAF. Barrackpore 333.15 834.10 1167.25 

3. CRRI, Cuttack 457.50 1492.23 1949.82 

4. CTRI, Rajahmundry 219.35 982.45 1201.80 

5. IARI, New Delhi 2471.70 9286.44 11758.14 

6. IGFRI, Jhansi 527.00 1168.65 1693.55 

7. IIPR, Kanpur 1144.56 481.21 1805.77 

a. IISR, Lucknow 618.87 938.25 1557.12 

9. NBAIM, New Delhi 99.00 0.00 99.00 

10. NBPGR, New Delhi 347.25 1130.31 1477.56 

11. SBI, Coimbatore 188.50 674.00 862.50 

12. VPKAS. Almora 331.00 352.70 838.70 

NATIONAL RESEARCH CENTRE 

13. NRC Groundnut, Junagadh 253.16 250.12 503.27 

14. NRC Repeseed Mustard. Bharatpur 257.25 133.22 390.47 

15. NRC Sorghum, Hyderabad 390.40 261.20 661.80 

16. NRC Soyabean, Indore 232.50 112.25 344.75 

17. NRC Int. Peat Management, Pusa 48.50 120.80 167.30 

173.40 147.70 321.10 

PROJECT DIRECTORATE 

18. PO Biological Control, Bangalore 132.50 117.12 249.62 

19. PO Maize, New Delhi 668.11 234.19 902.30 

.. • 
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20. PO Oilseeds. Hyderabad 356.20 305.67 661.87 

21. PD Rice, Hyderabad 608.54 420.45 1028.99 

22. PO Wheat, Kamal 534.80 310.90 845.70 

Total: Crop Sciences 11327.26 20650.95 31978.23 

(b) Horticultural Science. 

23. CARl, Port Blair 249.50 433.95 683.45 

24. CIAH, Bikaner 292.80 205.13 497.73 

25. CISH, Lucknow 345.00 450.83 . 795.83 

26. CITH, Srinagar 153.74 72.10 225.84 

27. CPCRI, Kasaragod 313.87 6n.52 991.39 

28. CPCRI, Kayangulam 42.00 242.50 284.50 

29. CPCRI, Vitthal 18.00 149.91 167.91 

30. CPRI, Simla 348.00 1181.00 1527.00 

31. CTCRI, Thiruvanthapuram 229.20 478.87 708.07 

32. IIHR, Bangalore 519.90 1310.95 1830.85 

33. IISR, Calicut 317.00 270.34 587.34 

34. IIVR, Varanasi 480.83 184.24 665.07 

NATIONAL RESEARCH CENTRE 

35. NRC Banana, Tlruchirapalli 151.75 60.20 211.95 

36. NRC Cashew, Puttur 149.00 136.84 285.84 

37. NRC Citrus, Nagpur 161.00 133.90 294.90 
38. NRC Grapes, Pune 240.50 37.74 278.24 
39. NRC Med. & Aro. Plants, Anand 421.51 41.n 463.28 
40. NRC Mushroom, Solan 205.50 104.55 310.05 
41. NRC Oilpalm, Pedavegi 143.60 167.41 311.01 
42. NRC Onion & Garlic, Pune 258.88 23.37 282.25 
43. NRC Orchids, Sikkim 170.80 65.83 236.63 
44. NRC Seed Spicee, Aimer 130.00 10.00 140.00 
45. NRC Litchi, Muzaffarpur 116.00 0.00 116.00 
46. NRC Makhana, Patna 25.00 0.00 25.00 

Total: Horticultural Sciences 5481.18 6438.95 11920.13 • 
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(c) Natural Re.ource Manllgement 

47. CAZRI, Jodhpur 340.20 1561.37 1901.57 

48. CRIDA, Hyderabad 859.36 1022.08 1881.44 

49. CS & WCR & TI, Dehradun 349.25 1160.25 1509.50 

50. CSSRI, Kamal 636.00 786.15 1321.15 

51. ICAR Res. Com. Neh Region, 
Barapani 742.33 1449.67 2192.00 

52. ICAR Res. Com. Eastern Region, 
Patna 1506.10 453.91 1960.01 

53. ICAR Res. Complex, Goa 130.00 117.30 247.30 

54. IISS, Bhopal 806.50 254.00 1060.50 

55. NBSS & LUP, Nagpur 335.00 1070.85 1405.85 

NATIONAL RESEARCH CENTRE 

56. WTC for ER, Bhubaneswar 190.50 83.55 274.05 

57. NRC Agroforestry, Jhansi 455.50 129.48 584.98 

58. NRC Weed Science, Jabalpur 366.68 140.75 507.33 

PROJECT DIRECTORATE 

59. PO Cropping System, Modlpuram 728.65 297.65 1026.30 

Total: NRM 7344.97 8527.01 15871.98 

(D) Agricultural Engln .. rlng 

60. CIAE, Bhopal 903.00 736.55 1839.66 

61. CIPHET, Ludhlana 619.49 75.30 694.79 

62. CIRCOT, Mumbai 199.50 647.60 847.10 

.63. IlRI, Ranchi 106.80 504.15 610.95 

64. NIRJAFT (JTRl), Kolkata 135.85 399.11 534.96 

Total: Agricultural Engineering 1964.64 2362.71 4327.35 

(E) Animal Sciences 

65. CARl, Izzatnagar 224.35 706.44 930.79 

66. CIRB, Hiasar 746.93 381.07 1128.00 

67. CIRG, Makhdoom 380.10 412.66 792.65 

68. CSWRI, Avlleanagar 407.09 955.00 1362.09 

;f , 
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69. IVRI. Bangalore 85.00 252.92 337.92 

70. IVAI. Bhopal (HSADL) 251.50 175.75 427.25 

71. IVRI. Izzatnagar 717.21 4165.45 4882.66 

72. IVRI. MukteBwar 180.00 603 .. 65 783.65 

73. NBAGR. Kamal 229.00 151.31 380.31 

74. NORI. Bangalore 150.50 430.30 sao.80 

75. NDRI. Kamal 653.07 3329.80 3982.87 

76. NIANP. Bangalore 404.30 158.44 562.74 

NATIONAL RESEARCH CENTRE 

77. NRC CAMEL. Blkaner 138.15 128.05 266.20 

78. NRC Equines. Hissar 180.50 170.39 330.89 

79. NRC Meat. Hyderabad 141.96 0.00 141.95 

80. NRC Mlthun. Jhamapanl 422.00 44.75 466.76 

81. NRC PIG. Gauhati 30.00 0.00 30.00 

82. NRC Yak. Dirang 254.20 88.98 343.18 

PROJECT DIRECTORATE 

83. PO ADMAS. Bangalore 130.00 0.00 130.00 

84. PO Cattle. Modlpuram 300.50 118.59 419.09 

85. PO Poultry. Hyderabad 2n.16 141.94 419.10 

Total: Animal Sciences 6283.51 12451.38 18898.89 

(F) Flsh.rI.s 

86. elBA. Chennal 333.58 407.01 740.59 

87. CICFRI. Barackpore 329.08 1154.87 1483.95 

88. CIFA. Bhubaneahwar 287.96 723.01 1010.97 

89. CIFE. Mumbal 732.29 1216.83 1949.12 

90. CIFT. Cochln 419.30 856.80 1275.10 

91. CMFRI. Cochin 349.38 2012.05 2361.43 

92. NBFGR. Lucknow 1n.44 193.26 370.70 

NATIONAL RESEARCH CENTRE 

93. NRC Cold Water Flaherlea. Bhlmtal 269.65 91.84 351.49 

Total: Fisheries 2888.68 6864.67 9543.35 
• -
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(0) Agrlculturel Economic •• Stlltlatlca 

94. IASAI, New Delhi 143.69 1130.60 1274.09 

95. NCAP, New Delhi 61.50 72.26 133.75 

Total: Agricultural Eco. & Stat. 205.09 1202.75 1407.84 

(H) Agricultural Education 

96. NAARM, Hyderabad 222.35 410.60 632.85 

Total: Agricultural Education 222.35 410.60 632.85 

(I) Agrlculturel extenalon 

97. NRC Women, Bhubaneshwar 275.72 6.00 281.72 

98. ZC-TOT-I, Ludhlana 28.15 1.50 29.86 

99. ZC-TOT-II, Kolkata 757.61 1.00 758.61 

100. lC-TOT-III, Barapanl 38.80 7.75 46.55 

101. lC-TOT-IV, Kanpur 916.47 17.98 934.45 

102. lC-TOT-V, Hyderabad 60.10 8.20 68.30 

103. lC-TOT-VI, Jodhpur 1025.30 1.00 1026.30 

104. Ze-TOT-VII, Jabalpur 785.63 6.00 791.63 

105. ZC-TOT-VIII, Bangalore 851.67 1.15 852.82 

Total: Agricultural Extension 4731.45 50.58 4790.03 

(J) HMdquel1er 

106. A.S.R.B., New Deihl 20.80 382.83 383.43 

107. (I) Headqtr. (HQR Cash Book) 0.00 

(ii) Headqtr. (General AJC 
Cash Book) 1225.50 4027.04 5252.54 

(iii) Headqtr. (Education Oivlllan) 0.00 

(Iv) Headqtr. (N.A.T.P. Cash Book) 0.00 

108. Publication Division, New Deihl 40.60 215.10 255.70 

109. N.A.T.P. (PIU UNIT), New Deihl 16227.41 0.00 15227.41 

Total : Headquarter 16514.11 4804.97 21119.08 

Total: All Institutes wHh Headqtr. 58971.26 63318.47 120289.73 
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Sf.remant II 
1 2 

Amount Received from ICAR IlJ8tltute during the 
ICAR Res Com Goa Financial Year 2001·02 551000.00 

Name of the Institute Amount 
WTC Bhubaneshwar 982000.00 

ICAR HQR 12430.00 
2 

HSADL Bhopal 128000.00 
NBFGR Lucknow 380000.00 

NRC Ground Junagarh 900000.00 
VPKAS Almora 400000.00 

PO Crop Sys Modipuram 518288.00 
NRC Yak Oirang 1404387.00 

CIRG Makhdoom 486887.00 
CRRI Cuttack 479000.00 

ICAR HQ Refund Pensn 8489&963.75 
NRCR & M Bharatpur 2700000.00 

CS&WRI Avikanagar 347827.00 
CAlRI Jodhpur 25000.00 

NRC Equines Hissar 2515031.00 
CIBA Chennai 7000000.00 

CIFE Mumbai 193483.00 
NRC Banana Thirchur 600000.00 

CRRI Cuttack 239533.00 
CIPHET Ludhiana 2062634.00 

NRC R&M Bharapur 407072.00 
NIAN&P Bangalore 314665.00 

IIVR Varanasi 1825859.00 
NORI Bangalore 2612703.00 

ZC Pau Ludhiana 16517.00 
CIAH Bikaner 100000.00 

DIR Rice Res Hyderabad 
ZC Jabalpur 96015.00 

716488.00 

NRC Sorgham Hyderabad 1050000.00 
CRIDA Hyderabad 78603.00 

PD Poultry Hyderabad 
CSSRI Kamal 1953018.00 

1955997.00 

CIRB Hissar 955268.00 
CAlRI Jodhpur 31215.00 

CIRG Makhdoom 1208651.00 
ASRB New Delhi 1166854.00 

NCIPM New Delhi 113736.00 P&I KAB New Delhi 554916.00 

PD Cattle Meerut 345969.00 IARI New Delhi 1000.00 

CIFT Kochi 3028000.00 NRC Mushroom Solan 974607.00 

IISS Bhopal 450000.00 CITH Srinagar 1877556.00 

CIRCOT Bombay 1420503.00 ZC CSA UNI Kanpur 9780.00 

NRC Oilpalm 79740.00 ZC Calcutta 408000.00 

DIR Wheat Kamal 1276165.00 CIFE Mumbai 2062428.00 

NBAGR Karnal 3208115.00 IARI New Delhi 1000.00 

ICAR NEH Barapeni 500000.00 ZC CSAUA&T Kanpur 9780.00 

CICFRI Barrackpore 750000.00 NRC CAMEL Blkaner 778875.00 , 
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OWM RES Palna 380121.41 IARI New Deihl 1000.00 

NRC ·Weed Jabalpur 1.747.00 lC CSAU&T Kanpur 8500.00 

PO Cattle Mearut 2018425.00 lC CRIDA Hyderabad 33148.00 

ZC CRIDA Hydarabad 39771.00 lC NDRI Bangalore 300000.00 

NORI Bangalore 919000.00 IISR Lucknow 2500000.00 

ILRI Ranchi 2170226.00 lC Kanpur 6500.00 

ZC CSAU& T Kanpur 9780.00 IARI New DelhI 1000.00 

IARI New Delhi 1000.00 ICAR Res. Com. Patna 62750000.00 

ZC CRIDA Hyderabad 13257.00 NAAR~ Hyderabad 1776909.00 

ZC CSAU& T Kanpur 9780.00 lC CSAUC Kanpur 6500.00 

CAlRI Jodhpur 15372.00 AC CRIDA Hyderabad 16769.00 

NAARM Hyderabad 8287760.00 NRC OrchIds 750000.00 

IARI New Delhi 1000.00 lC lone-VI Jodhpur 144619.00 

ZC Zone IV Kanpur 12280.00 IARI New Delhi 1000.00 

NRC Citrus Nagpur 559727.00 IVRI Izzatnagar 7000000.00 

ZC CRIDA Hyderabad 13837.00 lC CRIDA Hyderabad 16759.00 

CIFE Mumbai 45752.00 lC Zone-IV Kanpur 6500.00 

IRAI New Delhi 2000.00 NDRI Kamal 28747.00 

ZC CSA UNI Kanpur 17381.00 DTE Oilseed Hyderabad 2400000.00 

lC CRIDA Hyderabad 13877,00 lCU CRIDA Hyderabad 29218.00 

ZC lon&-II Calcutta 411500.00 lCU NBSs&lUP Kolkata 50000.00 

ICAR HO Surrender 6376386.51 ASRB New DeIhl 176000.00 

CS&WCR& TI Dehradun 2204811.00 P&I KAB New Delhi 2000000.00 

CIRB Hissar 40137.00 CIRB Hlesar 1593000.00 

IARI New Delhi 1000.00 CIRB Hi_ 1254457.00 

IC Kanpur 112648.00 CIRB Hle8ar 277245.00 

IC CRIDA Hyderabad 16259.00 IGFRf Jhanef 24450000.00 

lC NBSS&LUP·C~una 85700.00 CSSRI Kamal 21800000.00 

FellOWShip 16287.00 CIRB Hie8ar 9907000.00 

CAlRI Jodhpur 87728.00 NRC Meat Hyderabad 8750000.00 

t 
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IISS Bhopal 2617000.00 NAARM Hyderabad 1918000.00 

IVRI Mukteshwar 450000.00 PO Cattle Meerut 553216.00 

PO IVRI Mukteshwar 1800000.00 PO CROP RES Modipuram 7030000.00 

PO IVRI Mukteshwar 1600000.00 NRC R & M Bharalpur 1150000.00 

NRC Mithun Jhamapani 6345000.00 NRC cashew Puttur 2000000.00 

IIVR Varanaai 1760000.00 crCRI Thiravanthapur 5000000.00 

NRC Soyabean Indore 424750.00 CITH Srtnagar 2172000.00 

NIAN&P Bangalore 4363849.00 NRC Orchida Pakyong 700000.00 

CICR Nagpur 3024000.00 HSAoL Bhopal 2232000.00 

CPCRI Kayangulam 249000.00 CARl Izzatnagar 17200000.00 

IVRI Bangalore 2835000.00 NBFGR Lucknow 1750000.00 

NIAN&P Bangalore 2372000.00 NRC YAK olrang 1872000.00 

IISS Bhopal 2427665.00 CISH Lucknow 1459000.00 

CMFRI Kochi 540000.00 CIFT Kochl 3200000.00 

CMFRI Kochi 1762837.00 CIFT Kochl 1681908.00 

NRC O&G Puna 168300.00 NRC PIG Guwahatl 1000000.00 

NAARM Hyderabad 3000000.00 NORI Kamal 550000.00 

NRC Grapes Pune 440000.00 NIAN&P Bangalore 766ne.00 

lCU lone-IV Kanpur 6500.00 CSSRI Kamal 950000.00 

NCAE&PR New Deihl 1711548.00 ILRI Ranchl 4800000.00 
CTRI Rajahmundry 7100000.00 CIRCOT Mumbal 3800000.00 
NoRI Kamal 46000000.00 CIBA Channel 8600000.00 
CS&WRI Avikanagar 10825000.00 NCIPM New Delhi 1740000.00 
NBAGR Kamal 2648848.00 CICR Nagpur 10000000.00 
NRC Agroforeetryjhan 1426000.00 NRC ~an Indore 850000.00 
PO BIOlOG Coni Bangs 148609.00 CIFE Mumbai 3100000.00 
NRC CilNS Nagpur 1128000.00 NATP New Deihl 23391472.00 
NRC M & A Anand 680767.00 IARI New Delhi 1000.00 
IARI New Delhi 30000000.00 NCAE&PR New Deihl 110780.00 
NBPGR New Deihl 8586000.00 .IVRI Izzatnagar 9270000.00 

f 
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NDRI Kamal 536000.00 
Centra. u.rlne F ......... AHHl'Ch lnatltute 

CAlRI Jodhpur 8290000.00 2904. SHRI SURESH RAMRAO JAOHAV: Will the 
Minister of AGRICULTURE be pleased to atate: 

CS&WRI Avikanagar 4925000.00 

NRC Coldwater Bhlmta 5240000.00 (a) whether the Central Marine Fisheries Research 
Institute (CMFRI) is working on a project for culturing of 

CIRG Makhdoom 1814000.00 marine black pearl; 

IARI New Delhi 40000000.00 (b) If so. the details thereof alongwlth the namea of 

MAIZE RES New Delhi 8688000.00 the plac.. In coaataI Maharaahtra. where culturing of said 
pearl Is possible; and 

NRC Biotechnology 2500000.00 

CIPHET Ludhiana 55000.00 
(c) the steps taken by CMFRI for induction of local 

manpower and Imparting them neeesaary training for 
NRC Equines Hissar 2508000.00 culturing of said pearl? 

CIAH Bikaner 4nOOO.00 THE MINISTER OF STATE IN THE MINISTRY OF 

PO Mukteshwar 3000000.00 AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yea. Sir. 

PO Rice Hyderabad 683000.00 

CIFA Bhubaneshwar 6630000.00 
(b) Black pearls are producec:l from blackllp pearl 

oyster found only In the Andaman & Nlcobar lalanda. As 
NRC Citrus Nagpur 30000.00 such there is no 8COpe for black pearl production in 18 ... 

of mainland Including Maharaahtra. 
ZCU Zone-VI Jodhpur 100000.00 

ASRB New Delhi 1408000.00 (c) The Institute regularly conducts training programme 
on marine pearl production for the benefit of Interested 

JASRI New Delhi 700000.00 farmers and entrepreneurs. 

DIPA New Deihl 900500.00 Funding of Kukl'llH Project 
NBAIMO New Deihl 7200000.00 

2905. SHRI PRAKASH V. PATIL: Will the Mlnilter of 
Oilseed Hyderabad 501250.00 ENVIRONMENT AND FORESTS be pleued to _e: 

IVRI Izzatnagar 2000000.00 (a) whether the Govemment have stopped funding 

CIRB Hissar 1960000.00 the Kukaril Project at Lucknow which Is on the verge of 
closure; 

CIPHE&T Ludhiana 150000.00 

ICAR Hqr. 70400000.00 (b) If so. the reasons therefor; and 

ICAR Hqr. 22700000.00 (c) the.,.. taken to remedy the .ttuation? 

CRRI Cuttack 31681000.00 THE MINISTER OF STATE IN THE MINISTRY OF 

···Total··· 798815994.83 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) The Central Govemment provided 

NATP to Hqr. (NATP) 31734949.00 
financial ualatance to the breeding facility at Kukrall. 
Lucknow under the Centrally Sponsored Scheme for 

A.P. Cess 4002306.00 captive breeding of endangered specl ... for breeding and 
rahabiIItation of GharIaJ tIH 1988-89 after which the ICha'ne 

···Grand Total'·· 834553249.83 ended. Further. from 1987-88 onwards. under Ganga 
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Action Plan Phase-I, project for breeding of Freshwater 
Turtle for the purpose of releasing in the river Ganga 
was undertaken at Kukrall with the financial aaaistance 
provided by the Central Government. This project was 
also closed in 1996 after the evaluation, carried out by 
Wildlife Institute of India, Dehradun, did not find it 
favourable. 

Thefts In Five Star Hotel. 

2906. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of TOURISM AND CULTURE be pleued to state: 

(a) whether a number of tourlsta from foreign 
countries have reported theft of their valuables from some 
Five Star Hotels in Delhi; 

(b) if so, details thereof; 

(c) whether continuous theft of valuables belonging 
to foreign tourists from leading Five Star Hotels have 
caused a lot of embarrassment to the tourism industry; 

(d) if so, whether the Government have issued 
directions to hotels to step up their security; and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) According to the information 
received from FHRAI & HAl, no specific reports about 
theft of valuable of foreign guesta have been received 
from Five Star Hotels in Delhi. 

(c) No, Sir. 

(d) and (e) In order to ensure safety and security of 
their guests. most Five Star Hotels take security measures 
such as: 

(i) modern locking systems; 

(ii) provision of safety deposit boxes in front offices 
and guest rooms; 

(iii) insurance against theft of valuables of guests; 

(iv) security patrolling of guest floors on a 24 hours 
basis. 

Exploitation of Women 

2907. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TOURISM AND CULTURE be pleased to state, 

(8) whether a number of girls are worldng at beer 
bars In Government and private hotels; 

(b) if so, the details of such bar girls worldng at 
beer bars, being run by Government and aleo by private 
agencies; 

(c) whether such women are being exploited in their 
profession; 

(d) if so, whether the Govemment have framed any 
rules for their protection or propose to impose ban on 
women entering such exploitative profession; and 

(e) If so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) No girls are worldng in the 
beer bars In Government hotels. We have no definite 
information regarding private hotels. However, FHRAI has 
reported that there are no girls working in the private 
hotels in India. 

(c) to (e) Does not arise. 

[Translation} 

Ext ....... 1 Funding for Forastry ProJecta 

2908. SHRIMATI SHYAMA SINGH: 
SHRI ADHIR CHOWDHARY: 
DR. CHARAN DAS MAHANT: 
SHRI BASU DEB ACHARIA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether any intemational funding agencies have 
come forward to fund forestry projects in the country; 

(b) if so, the details thereof; 

(c) whether some foreign agencies have also provided 
funds for forestry projects during the last three years and 
thereafter; 

(d) If so, the details of funds received 80 far, agency 
wise; and 

(e) the manner in which such funds have been 
utilised and proposed to be utilised in future? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) Yes, Sir. Many international funding 
agencies have provided assistance for forestry projects. 
From 1979-80 till 2002-03, a total of 25 forestry projects 
have been implemented in 17 different States of the 
country and in area of approximately 4.0 million hectares 
has been treated. The prominent international funding 
agencies are: (i) World Bank, (ii) Japan Bank for 
International Cooperation (Japan), (iii) International 
Development Agency (Sweden), (iv) Department for 

Intemational Development (United Kingdom), and (v) the 
European Economic Commi88ion. 

Name of the Project 

Eastern Plains 
Allorestation Project 

Forestry 
Development Project 

Gularat Afforestation 
and Development 
Project 

Indira Gandhi Nahar 
Pariyojana Project 

Punjab Afforestation 
Project 

Tamilnadu 
Afforestation Project 

(c) and (d) The year-win, agency-wise and project-
wise details of the funds provided (reimbursed) by the 
intemational agencies during the last three years Is given 
In the Statement enclosed. 

(e) The funds have been/are being utHised for various 
planned activities such as afforestation, soli and moisture 
conservation, research, forest extenSion, biodiversity 
conservation, joint forest management activities, 
institutional and infrastructure development etc. 

(Rs. In crores) 

Name of the State (s) Name of the 
intemational 

funding agency 

Funds provided 
(reimbursed) In the last 

three years 

2 

Kamataka 

Rajasthan 

Gularat 

Rajasthan 

Punjab 

Tamllnadu 

3 

Japan Bank for 
International 
Cooperation 

Japan Bank for 
International 
Cooperation 

Japan Bank for 
International 
Cooperation 

Japan Bank for 
International 
Cooperational 

Japan Bank for 
International 
Cooperation 

Japan Bank for 
International 
Cooperation 

2000-
2001 

4 

101.87 

24.24 

119.45 

22.88 

80.65 

89.74 

2001-
2002 

5 

SO.30 

11.26 

48.54 

15.69 

68.97 

86.83 

2002-
2003 

6 

84.51 

The 
project 
has 
since 
closed 

The 
project 
has 
since 
closed 

The 
project 
has 
since 
closed 

37.41 

71.31 

t 
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2 3 4 5 6 

Himachal Pradesh Himachal Prade8h Department for 1.53 The project hal since cloled 
Forestry Project Intemational 

Development 

Uttar Pradesh Uttar Pradesh & World Bank 
Uttaranchal Forestry Uttaranchal 
Project 

Kerala Forestry Kerala World Bank 
Project 

Andhra Pradesh Andhra Pradesh World Bank 
Community Forest 
Management Project 

Production of Sugarcane 

2909. SHRI RAMJILAL SUMAN: 
SHRI NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the total production of sugarcane recorded during 
2000-01, 2001-02 and 2002-03 aiongwith the area of land 
under cultivation thereof, State-wise; 

(b) the average yield of sugarcane In the country as 
compared to the average yield globally; 

(c) whether the Govemment propose to improve the 
quality and production of sugarcane.ln the country; 

(d) if so, whether any institution has been selected 
for doing research work In this field and develop Its new 
variety; 

(e) if so, the details thereof; 

(f) whether commercial production of their new variety 
of sugarcane has started; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) The state-wise area and production of augarcane 
during 1999-2000 to 2001-02 are given in the annexure 
enclosed. The state-wise figures for 2002-03 have not 
been finalized. J 

33.84 42.33 52.41 

25.29 14.68 35.42 

The project 13.82 
began In 2002-03 

(b) The average yield in India as compared to the 
Global average for 1998, 1999 and 2000 are given below: 

World 

India 

1998 

64841 

66520 

1999 

65288 

72122 

Yield: (Kg/Hectare) 

2000 

65970 

75024 

Source : FAa Production Year Book, 2000 

(c) to (e) In order to Improve the productivlty and 
production of sugarcane a Centrally Sponsored Scheme 
on Sustainable Development of Sugarcane Based 
Cropping System Areas was launched by the Ministry of 
Agriculture during 1995-96 in 20 states and one Union 
TelTltory. The expenditure on the scheme was mostly 
shared on 75:25 basis between the Govemment of India 
and State Govemments. 

The maln thrust of the scheme was on the tran.r 
of technology to the farmers through field demonstrationS, 
training of farmers/extension workers, promotion of 
resources base of farmers through supply of farm 
Implements enhancing ~ production and pest control 
measures. 

Under the scheme, 8I8Istance was provided to the 
State Govemments on (i) Field Demonstration (ii) Farmers 
Training (iii) State Level Training (Iv) Implements (a) 
Bullock Drawn (b) Tractor Drawn (v) Seed Multiplication 
(vi) Heat treatment Plant (vii) Drip Infrastructure (viii) 

.:, Contingency. 
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The components like Front line Demonstration. allover Incla are continuously engaged in development 
Breeder Seed Production Programe and National Level of new varieties and production technology of sugarcane. 
Training were 100% funded by Government of India. 
Under ICAR. two national research Institutes viz. Indian (f) and (g) The aeed8 of Co8371, Co85OO4. Co86Q32, 
Institute of Sugarcane Research (IISR), l.ucknow and Co86249. C087025. Co87263. CoM88121, 80128, CoSe 
Sugarcane Breeding Institute (SBI), Coimbatore and their 92423 and CoPant 90223 have been produced in different 
regional stations and All India Coordinated Research stat.. and they have reached the stage of commercial 
Project on Sugarcane with 22 research stations spread cultivation. 

S",tement 

State-wise Final Estimates of SugafCllne during 1999-2000 to 2001-02 

StateJUT Area (000 Hecta .... ) Production (000 Tonnes) Yield (Kg./Hectare) 

1999- 2000- 2001- 1999- 2000- 2001- 1999- 2000- 2001-
2000 2001 2002 2000 2001 2002 2000 2001 2002 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 231.0 217.4 212.6 18508.0 17890.1 17807.5 80121 81371 82820 

Assam 29.0 27.0 27.2 1155.0 988.0 1011.4 39828 36593 37184 

Bihar 97.3 93.5 120.8 4088.5 3987.6 5818.3 42020 42648 48165 

Chhattisgarh 3.3 4.0 8.6 10.2 2806 2550 

Gujarat 201.3 171.7 175.8 14066.2 12694.7 12484.6 89871 71439 70902 

Goa 1.3 1.3 1.2 68.4 72.8 70.8 52815 58000 58833 

Haryana 137.0 143.0 182.0 7640.0 8170.0 9330.0 55786 57133 57593 

Himachal Pradesh 3.0 2.8 3.0 67.4 60.5 82.7 22487 21607 27567 

Jammu & Kashmir 0.1 0.1 0.1 0.4 0.0 0.0 

Jharkhand 3.B 3.B 144.9 144.9 38132 38132 

Kamataka 373.0 417.1 409.0 37586.9 42923.5 33754.0 100716 102909 82528 

Kerals 5.8 3.4 3.4 578.8 275.6 275.6 99793 81059 81OS9 

Madhya Pradesh 46.7 74.9 53.9 1991.0 1660.4 2090.0 42634 22168 38716 

Maharashtra 590.0 595.0 578.0 53143.0 49589.0 45140.0 90073 83343 78097 

Manipur 0.7 0.7 0.7 21.2 24.2 21.2 30286 34571 30286 

Meghalaya 0.1 0.1 0.1 0.2 0.2 0.5 

Mizoram 0.7 1.0 1.4 1.5 6.4 9.4 

Nagaland 0.6 0.8 1.0 30.0 36.0 50.0 50000 43750 50000 

Orissa 20.6 16.8 11.1 1080.3 963.9 747.7 52442 57375 58351 
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2 3 4 5 

Punjab 108.0 121.0 143.0 6770.0 

Rajasthan 19.3 13.5 9.1 . 786.8 

Tamil Nadu 316.4 315.3 326.1 34285.0 

Tripura 1.0 1.0 1.0 51.3 

Uttar Pradesh 2011.0 1938.4 2003'.5 115418.9 

Uttaranchal 122.5 125.9 

West Bengal 22.9 21.6 23.3 1762.8 

A & N Islands 0.1 0.2 0.1 4.7 

Pondicherry 2.8 2.5 2.1 237.6 

All India 4219.7 4315.7 4403.2 299323.9 

{English] 

Expen,lon of AI 

2910, SHRI KIRIT SOMAIYA: Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) whether a final decision regarding purchase of 
new aircraft for the expansion of Air India has been taken; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI RAJ IV PRATAP RUDy): (a) No, 
Sir. 

(b) Does not arise. 

{Translation] 

ESI Act 

2911, SHRI RAM TAHAl CHAUDHARY: Will the 
Minister of LABOUR be pleased to state: 

(a) the salient features and objectives of the ESI 
Act; 

(b) the extent to which the said Act has been 
implemented during the last two years alongwlth the 
details thereof, State-wise: 

6 7 8 9 10 

7770.0 8818.0 62885 64215 61664 

561.3 432.1 40787 41578 47484 

33188.0 36335.7 108360 105258 111425 

54.1 52.2 51300 54100 52200 

108067.5 116218.5 57394 54719 58008 

7349.2 7555.3 59993 60010 

1465.6 1983.4 76978 87852 85124 

4.7 2.4 

200.4 170.2 84857 80160 81048 

295956.2 300096.4 70935 68577 68154 

(c) whether the said Act Is not being properly 
enforced; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The Employees' State Insurance 
Act, 1948 was enacted to provide cash and medical 
beneflta to employees in the contingencies of aickness, 
matemlty, employment injury and to make provisiOns for 
certain other matters in relation thereto. 

The salient features of the ESI Act, 1948 are-

Provision of medical care and cash benefits to 
insured beneficiaries in the contingencies of 
sickness, maternity, employment injury and death 
due to employment injury. 

Compulsory and contributory scheme for 
provision of benefits. 

Setting-up of a body corporate by the name of 
Employees' State Insurance Corporation having 
perpetual succession to administer the acherne 
of benefit. 

Administration of medical benefit scheme by the 
State Govemments except In NCT of Delhi and 
NOIDAIGreater NOIOA area of UP and certain 
M0d91 Hospitals in the country. 
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Penal provision. and revenue recovery 
machinery to ensure timely remittance of ESI 
dues. 

Grievance redressal mechanism in the form of 
EI Courts and Medical Appellate Trlbunala. 

(b) The provisions of ESI Act are being implemented 
fully in respect of covered establishmentalfactoriea and 
have been extended to new areas. A statement indic:ating 
new areas brought under implementation of the ESI Act 
during the last two years i.e. 2001-02 and 2002-03 Is 
enclosed. 

(c) and (d) The provisions of the Act are peing 
enforced strictly. There i8 a regular inspection machinery 
as well as a regular drill for identifying defaulters and 
taking recovery action. Provisions of ESI Act and IPC 
are also invoked for taking penal action as and when the 
need arises. 

[English] 

Lo.... due to Forelt Fire. 

2912. SHRI ANANT GUOHE: Win the Minister 'of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of forest fire Indigents In the country 
during the last two years, State-wise; 

(b) the details of casualties and the number of wild 
animals perished alongwith the extent of destruction 
caused by such fire incidents; and 

(c) the steps taken by the Govemment to prevent 
such fires in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SI~GH 
JUDEV): (a> The number of fire incidents, as per the 
Forestry Statistics India-2001, a publlcJtlon by Indian 
Council of Forestry Research and Education during the 
year 1998-99 and 1999-2000 are given in the ~tement 
enclosed. 

(b) As per Ministry's estimate the annual loss on 
account of forest fires in the country is around Rs. 570 
Crores. This does not include the 1088 caused by forest 
fires to biodiversity and habitat, soil fertility, forest 
regeneration etc. No major lou of wildlife has been 
reported. However. some louee in terms of de8tNcIion 
of habitat, nests,' eggs etc. do take place which are cIfIicuIt 

to quantify. As per the report received from State Forest 
Department, Uttaranchal, 11 people died and 3 sustained 
injuries while fighting the fire during current year. As per 
the information received from State Forest Department, 
Himachal Pradesh, 5 labours Io8t their lives and one 
leopard is reported to have died due to forest fire. 

(c) Ministry is providing financial assistance to the 
State Govemments to take effective measures to prevent 
and control forest fires. 

Sl. 
No. 

StatesIUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Bihar 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. J~ and Kashmir 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Meghalaya 

14. Mizoram 

15. Manipur 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tripura 

No. of cues 
reported 

(during 1998-99) 

3 

52 

Nil 

Nil 

551 

Nil 

441 

389 

33 

141 

123 

1815 

1 

44 

15 

Nil 

N.A. 

26 

37 

171 

172 

No. of cues 
reported (during 

1999-2000) 

4 

36 

Nil 

Nil 

526 

Nil 

1902 

506 

17 

130 

205 

1676 

Nil 

25 

12 

Nil 

536 

206 

33 

20 

193 

• t 
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22. 

23. 

24. 

25. 

26. 

27. 

2 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

A & Nisland 

Chandigarh 

o & N Haveli 

Total 

3 

264 

581 

25 

Nil 

7 

4870 

N.A. • Not Available 

Task Force for Re.tructurlng of 
Agriculture Science Centre. 

4 

193 

N.A. 

13 

Nil 

Nil 

11 

6240 

2913. SHRI V. VETRISELVAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(8) whether the Govemment have set up a task force 
for restructuring of Agriculture Science Centres; 

(b) if so, the details thereof; and 

(c) by when the task force is likely to submit Its 
report? 

THE MINISTER OF STATE IN THE MI.NISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAY,(N YADAV): 
(a) and (b) Yes, Sir. A Task Force was constituted for 
restructuring of Agriculture Science Centres. The Task 
Force consisted of ten members. 

(c) The Task Force has submitted its report in May, 
2002. 

Con •• rvatlon of Qutub Minar 

2914. SHRI NARESH PUGLIA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India has 
taken over the conservation and maintenance work of 
the Outub Minar in Deihl; 

(b) if so, the details thereof; 

(c) the amount earmarked/spent so far on the 
conservation and IRumination of Outub Minar; J 

(d) whether the monument has been opened for 
public viewing at night; 

(e) If not, the current status of the illumination work 
and by when It is likely to be completed; 

(f) whether any proposal of giving proper publicity of 
Qutub Minar In Indian flights II under conaideratlon; and 

(g) if so, the details thereof and the steps Initiated In 
that regard so far? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGe. MOHAN): (a) to (c) Yes, Sir. An amount of 
Rs. 184.00 lakhs has been allocated for the maintenance, 
conservation and environmental development of Qutub 
Minar, Deihl for the last four years inclueing the current 
year. For illumination, the amount of Rs. 71.10 lakhs has 
been released. 

(d) The complex is already OIfen. The Qutub Minar 
is, however, cloaad for going upatairs. 

(e) The work has already been undertaken. 

(f) Yes, Sir. 

(g) The details are under fonnulatlon. 

[Translation) 

Flow of Rivera W .... Into See 

2915. SHRI BRAHMA NAND MANDAL: Win the 
Minister of WATER RESOURCES be pleased to state: 

(a) the quantum of rivers water which flows down to 
sea every year In the country; and 

(b) the scheme formulated by the Government to 
utilise the water being wasted thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (;) and (b) The average annual 
precipitation including 800wfaD is 4000 Billion Cubic Metre 
(BCM) in the country. Out of this, the average annual 
water availability in the rlver-syatems of the country is 
;1l8888sed at 1889 BCM. The utilizable surface water Is 
assessed as 690 BCM and the annual replenishable 
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groundwater resource is about 432 BCM. Praaently 606 
SCM of water out of 1869 BCM is being used for diverse 
purposes. Rest of the water could be considered to be 
Howing down to sea. 

In order to make optimum utilization of rivera water 
in the country and for their efficient use, live storage 
capacity of 177 SCM has already been created. Another 
75 SCM of live storage will be created on completion of 
projects which are under various stages of construction. 
Besides, live storage capacity of 132 SCM Is to be 
created through the propoaale under consideration. For 
speedy completion of ongoing schemes, Govemment of 
India has launched Accelerated Irrigation BfJIIIrrits 
Programme (AISP) Govemment of India is also promoting 
rainwater harvesting through Watershed Management 
Programme, artificial recharge of groundwater and roof· 
top rainwater harvesting under the sector reform project 
of Accelerated Rural Water Supply Programme of the 
Ministry of Rural Development, for which technical and 
financial assistance is provided to the State Govemments 
and other implementing agencies. Central Ground Water 
Board has also taken up a Central Sector Scheme on 
Studies of Recharge to Ground Water on pilot basis. For 
meeting future requirements of water, as a long term 
measure, National Water Development Agency have 
formulated National Perspective Plan for water resources 
development which envisages interlinking various 
Peninsular rivers and Himalayan rivers. 

Historical Monuments In UP and DeIhl 

2916. DR. SALIRAM: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 

(a) the historical places under the protection of 
Archaeological Survey of Inc:Ia in Uttar Pradesh and Delhi 
alongwith the year·wise expenditure incurred during the 
last three years thereon; 

(b) whether excavation Is being carried out to diIcover 
other Sites of historical importance; 

(c) if so, the details thereof and the expenditure 
incurred thereon; and 

(d) the cities and slteslmonuments included in the 
list of protected .sltes/monuments during the last three 
years? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) There are 169 and 741 monumental 
8itee decIered .. of netlonel importance in the NCT of 
DelhI and State of Uttar Pradesh respecttvaty. Expenditure 
incunad during the last th,.. years Is u under: 

As. in lakhs 

2000-01 2001-02 2002-03 

Uttar Pradesh 297.11 385.13 710.64 

Deihl 219.96 277.14 996.75 

(b) and (c) Yes, Sir. Excavationa have been carried 
out In the following sit.. of Uttar Predeeh & Deihl and 
expenditure Incunad thereon during the lut 3 years Is 
as under: 

Expenditure Incurred 
(Rs. In Iakha) 

2000-01 

1. Lucknow Residency, Lucknow Rs. 5.00 

2. Madarpur Dist. Moradabed (U.P.) Rs. 2.00 

3. Tughlaqabad, Deihl Re. 8.99 

2001-02 

1. Lucknow Residency at Lucknow Rs. 5.00 

2. Musabagh, Lucknow 

3. Katjngra, Dlatt. Etah (U.P.) As. 1.60 

4. Tughlaqabad, Delhi Re. 9.50 

2002-03 

1. Lucknow, Residency complex at 
Luclcnow (U.P.) Rs. 21.60 

2. Muubegh, Lucknow (U.P.) 

3. Lachhaglr, DisU. AIIahabed, (U.P.) 

4. Ayodhya Distt. Falzahld, U.P. 

5. Goushala, Taj Mahal, Diatt. Agra 

r'~~ 6. Tughlaqabad, Delhi As. 13.70 

7. SIri Fort near Aaiad Tower, New DelhI 

(d) The list of monumen18 declared .. of natIoneI 
importance during the .... 3 years Is at annexure. 

• 
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Statement 

List of Monuments protectfK1 during the year 2000 to 2003 up to 31st July 2003 

SI. Name of the Monument LocaUty District State Year of 
No. Protection 

2 3 4 5 8 

1. Apathasahaswaraswamy Temple and ·Sendaman Sendaman Tamil Nadu 2000 
Gateways with Horses galam galam 

2. Swarneshwara, Temple Halshi Be\gam Kamataka 2000 

3. Ramallngeswara Temple Halshi .-eelgam Kamataka 2000 

4. Naraslmha Temple Halshi Belgam Kamataka 2000 

5. Kamaleshwara Temple Halshl Belgam Karantaka 2000 

6. Mazar of Mohd. Zauq Central Danya Ganj Deihl 2000 

7. Fortification Wall, Chhatta Bazar, Red Fort Central Delhi 2002 
Gates, Baoli and Moat 
of Red Fort, Delhi 

B. City wall of Shahjahanabad (Near Ansari Road, North Deihl 2002 
Darya Ganj) from Link Road Darya .Ganj 
connecting Ansari Road and Jawahar 
Lal Nehru Marg to Samta Sthal 
(Intact Portion) 

9. Salimagarh Fort comprising the maln Bela Road North Delhi 2PQ2 
gate on north ancient structure and 
the entire fortification wall 

10. Currency Building Dalhousie Kolkata West 2002 
Square Bengal 

11. Asiatic Society Building Park Street Kolkata West 2002 
Bengal 

12. Maghen David Synagogue Ward No. 45 Calcutta West 2003 
Bengal 

13. Institute de Chandannagar, Duplelx Chandan Nagar Hooghly West 2003 
Place Bengal 

14. Beth-el-Synagogue Pollock Street Kolkata West 2003 
Bengal 

15. Patal Bhubaneswar Cave Temple Bhubaneshww Dldihat, Uttaranchal 2003 , : 
Pithoragarh 
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2 3 4 5 6 

15. Aga Khan Palace Building Pune Pune Maharashtra 2003 

17. Group of monuments at Jhajjar JhaDar Haryana 2003 

18. Ancient excavated site containing Kanganhalll Gulbarga Karnataka 2003 
remains of Budhlst Stupa 

19. South Gate, Kella Nezamat Lalbag Murshidabad West Bengal 2003 

20. Immambara Lalbag Murshidabad West 2003 
Kella Nezamat Bengal 

21. White Mosque Lalbag Murshldabad West 2003 
Kella Nezamat Bengal 

22. Yellow Mosque Lalbag Murshidabad West 2003 
Kella Nezamat Bengal 

23. Tripolia Gate Lalbag Murshidabad West 2003 
Kella Nezamat Bengal 

24. Town Hall Shlvpurl Shivpuri Madhya Pradesh 2003 

25. Excavated Remains of Buddhist Melaiyur, Sirkazhi, Tamil Nadu 2003 
Vihara and Temple. at Kaverlpattinam Nagapattinarn 

Pallavaneswaram 

Abstract of the Protected Monuments 

Year No. of Monuments Protected 

2000 06 nos. 

2001 Nil 

2002 05 nos. 

2003 14 nos. 

Total 25 nos. 

Inspection of Polluting lncIu8trIM 

2917. SHRI SHIVRAJ SINGH CHOUHAN: WDI the 
Minister of ENVIRONMENT AND FORESTS be pleued 
to state: 

<a) whether the Central Pollution Control Board has 
conducted any on-the-8pot In8pection of some factorieal 
mills causing environmental pollution In various StatH 

including Madhya Pradesh during the last three years 
and thereafter; 

(b) If so, the details thereof, Sta.wise and location-
wise; 

(c) whether the Government have received any report 
with regard to all these factories/mills; and 

(d) If 80, the action taken thereon? 

THE MIN1STER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) The Central Pollution Control Board 
has carried out 265 surprise inspections from December 
1999 to March 2003 for ensuring compHance of pollution 
control norms by the industries, State-wiee detaiIa of which 
are given In the statement enclosed. These Inspection 
reports are forwarded to the concerned State Pollution 
Control Boards and Pollution Committees for 
implementation of the findings. Also, the action is taken 
under Section 5 of the Environment (Protection) Act, 1986 
by the Central Pollution Control Board, wherever 
necessary. 

t 
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Statement 

Statewise breakup of the Inspections carried out by 
the Central Pollution Control Board from December 

1999 to March 2003 

SI.No. State Number of Industries 
Inspected 

1. Andhra Pradesh 05 

2. Assam 03 

3. Bihar 08 

4. Chhattisgarh 05 

5. Guiaral 11 

6. Haryana 09 

7. Jammu & Kashmir 03 

8. Jharkhand 06 

9. Karnataka 02 

10. Kerals 02 

11. Madhya Pradesh 47 

12. Maharashtra 20 

13. Orissa 15 

14. Punjab 04 

15. Rajasthan 21 

16. Tamil Nadu 23 

17. Uttar Pradesh 47 

18. West Bengal 32 

19. Pondtcherry 02 

Total 265 

{English} 

Harvesting of RaIn WItar 

2918. SHRI J.S. BRAR: Will the Minister of WATE~ 
RESOURCES be pleased to &tate: . 

(a) whether most of the StateslUTs have experienced 
good rainfalls during the current monsoon; 

(b) if so, whether the Government have formulated 
any scheme to harvest rain water for future needs; 
and 

(c) If so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Yes, Sir. Most of the States/Union 
Territories have so far experienced good rainfall during 
the current monsoon. 

(b) and (c) Water being a Slate subject, all water 
resources projects including schemes to halV8St rain water 
for future needs are planned, investigated, funded and 
implemented by the respective. State Governments. 
Govemment of India is promoting rain water harvesting 
through Watershed Management Programme, artificial 
recharge of ground water and roof-top rain water 
harvesting under the sector reform project of Accelerated 
Rural Water Supply Programme under the Ministry of 
Rural Development, for which technical and financial 
assIatance II provided to the State Govemments and other 
implementing agencies. Central Ground Water Board has 
also taken up a Central Sector Scheme on ·Studies of 
Recharge to Ground Wale' on pilot basis. Central Ground 
Water Board has prepared 8 -Master Plan for Artificial 
Recharge to Ground Wate' which envisages to recharge 
36453 Million Cubic Metre volume of water through 2.25 
lakhs artificial recharge structures In rural areas like 
percolation tanks, check dams, sub-surface dykes, gully 
plugs, gabion structures, nala bunds, contour bunds, 
recharge shafts etc. As a long term measure, National 
Water Development Agency have formulated National 
Perspective Plan for water reeourcea development which 
envisages interlinking various Peninsular rivera and 
Himalayan rivers for transfer of water from surplus basins 
to water deficit b,slnl,wherever faa.lbla as per 
consensus between donor-donH state •. 

o.reMf'Vatlon of Foreat unci 

2919. SHRI BISHNU PADA RAY: Win the Minister of 
WATER RESOURCES be pleased to state: 
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(a) whether the Government have announced at a 
Press Meet at Port Blair on January 20, 2003 that the 
descendent members of Pre-1942, registered settlers and 
others may be allotted 1 Hectare land each in the rural 
areas to ensure their livelihood out of the area of de-
reserved revenue forest after obtaining clearance from 
the Ministry of Environment and Forests; 

(b) if so, whether the Ministry of Environment and 
Forests has communicated their clearance In the matter; 
and 

(c) it not, by when a final decision is to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No, Sir. 

(b) No such proposal has been received in the 
Ministry of Environment and Forests. 

(c) Does not arise. 

[Translation] 

Financing of Irrigation Praj_eta In ..... rutln 

2920. SHRIMATI PRABHA RAU: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government of Maharaahtra had 
raised money by way of public bonds for financing the 
five major irrigation projects Tapti, Godavari, Vidarbha, 
Konkan and MKVDC; 

(b) if so, when was the amount railed and the 
progress achieved in the Implementation of these project8 
so far indicating the amount so far apent on each project 
against the allocations made; and 

(c) the target fixed for completion of projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) Irrigation being a State 
subject, irrigation projectl are planned, Investigated, 
implemented and funded by the State Governments out 
of their own resources and 88 per their prtorllle8. The 
Central Government has been providing Central Loan 
Assistance under Accelerated Irrigation Benefltl 
Programme since 1996-97 for the States to compIeta such 
ongoing major/medium irrigation projects which have been 

given investment clearance by the Planning Commission. 
The State of Maharashtra h88 been provided and amount 
of As. 438.99 crore for 21 projects upto 2002-2003 under 
this programme. The Ministry of Water Resources has 
not been informed of raiSing money by way of public 
bonds for financing the five major irrigation projects Tapti, 
Godavari, Vidarbha, Konkan and MKVDC by the 
Government of Maharashtra. 

Suicide by F.rmer. 

2921. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of AGRICULTURE be pleased to ltate: 

(a) the number of farmers who committed suicide in 
the country during the last three years, State-wise; 

(b) the reason behind committing such suicides; and 

(c) the efforts being made by the Government to 
prevent such suicides by farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (c) The information II being collected and will be 
laid on the Table of the House. 

Survey by G81 

2922. SHRI RAJO SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleuecl to state: 

(a) the number of surveys conducted by the 
Geological Survey of India to ascertain the ecological 
conditions in various parts of the country during the last 
three years, State-wise; 

(b) the number of wild life species identified during 
the said surveys, State-wise; and 

(c) the steps taken by the Government for protection 
of wild life during the Tenth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) The Geological Survey of tndia does not 
conduct surveys to ascertain ecological conditions. Such 
SUrveyl are conducted by the Zoological Survey of India 
(lSI). The detaDs of number of surveys conducted by 
ZooIogIcaJ Survey of India during the last three years are 
given In the statement enclosed. 
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(b) The number of species identified during the aald 
surveys, state-wise are as under: 

S.No. State No. of SpecIes Identified 

1. Kerala 

2. Jammu & Kashmir 

3. Uttaranchal 

4. Guiarat 

5. Himachal Pradesh 

6. Bihar 

7. Maharashtra 

8. Tamil Nadu 

9. Andhra Pradesh 

Details of Ecological Surveys 

TROPICAL RAIN FOREST 

Kerala 

HIMALAYAN ECOSYSTEM 

Jammu & Kashmir 

Uttaranchal 

WETLAND ECOSYSTEM 

Guiarat 

Himachal Pradesh 

Bihar 

Maharashtra 

ESTUARINE ECOSYSTEM 

Andhra Pradesh 

Kerala 

MARINE/COASTAL ECOSYSTEM 

Gujarat 

198 

8 

66 

62 

12 

55 

31 

32 

351 

2000-01 

2 

2 

2 

1 

1 

1 

2 

(c) The steps taken by the Government for protection 
of wildlife during the 10th Five Year Plan Include: 

(I) The Wild life (Protection) AI:t 1972 has been 
amended and made more stringent with 
reterence to penalties for wildlife offences. 

(Ii) For better conservation, Including better 
protection of wildlife, two new categories of 
Protected Areas (PAs), viz. Community Reserve 
and Conservation Reaerve, have been provided 
for after amendment of the AI:t. 

(Iii) The CentraUy Sponsored Schemes of -Asslatance 
for Development of National "arks and 
Sanctuarlesw, -Project TlgerW and ·Project 
Elephanr, having the objective of development 
and protection of wtldlfe, wherein technical and 
financial assistance Is provided to the States, 
have been continued during the 10th Five Year 
Plan too. 

2001-02 2002-03 Total 

3 

2 

1 

1 

1 

1 

1 

1 

1 

4 

2 

1 

1 

1 

1 

1 

1 

5 

6 

4 

2 

3 

3 

3 

3 

4 

2 

1 
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2 

Andaman & Nicobar Islands 1 

Tamil Nadu 1 

Kerata 

{English] 

Bullock-Drawn Tractor. 

2923. DR. RAGHUVANSH PRASAD SINGH: wnl the 
Minister of AGRICULTURE be pleased to state: 

(a) whether use of tractors will make bullocks 
redundant: 

(b) whether bu~lock-drawn tractors have been tested 
and found suitable; and 

(c) if so, the step taken by the Government to 
encourage its use? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Agricultural mechanization scenario In the country 
envisages use of human, animal and mechanical/electrical 
sources of power. In most parts of the country, -animals 
are being utilized by the farmers In the agricultural 
production system. However, with the Increased use of 
Iractors, the utilization of animal power might decline. 

(b) No equipment by name 'Bullock-Drawn Tractor' 
has been tested by the Farm Machinery Training & 
Testing Institutes. However, Bhartiya Cattle Resource 
Development Foundation, New Delhi, got a 'Bullock Drawn 
Multi Tool Bar' tested at Northern Region Farm MachInery 
Training & Testing Institute, Hissar. The performance of 
the equipment with harrow and cultivator attachments was 
found satisfactory. The performance was al80 found 
satisfactory in case of two bottom desl plough and ridger 
except that the draft on animals was found higher. 

(c) Information on -Bullock-Drawn Tool Carrie" has 
already been sent to all the State Governments. 
Assistance in the form of subsidy is available to the 
farmers for the purchase of animal drawn implements. 
State Governm.ents have lIexibllity to prioritize the 
equipment for their promotion. 

3 4 

1 

Crew In Hire 

5 

2 

2 

1 

2924. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of CIVIL AVIATION be pleased to &tate: 

(a) whether Air India proposes to hire crew only 
from Delhi for Its proposed Iow-cost charter service to be 
operated by Air India; 

(b) If 50, the details thereof; 

(c) whether such hired crew win be on a contract 
basis; 

(d) if so, the details regarding their terms and 
conditions; 

(e) the steps being taken by Air India to make the 
low-cost Charter service operational 800n; and 

(f) the details of the steps proposed by Air India to 
cut overhead expenditure on this new service? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): <a) and 
(b) Air India is proposing to Induct crew for the proposed 
low cost operations through Air-India Charters limited at 
Delhi, Calicut, Thiruvananthapuram and eochin. 

(c) and (d) The crew Is proposed to be hired on 
fixed term contract basis on a fixed remuneration and 
allowance. 

(e) and (f) A Committee has been constituted to 
study the modality of low cost operations under the aegis 
of Air India Charters Umlted. The Committee consists of 
the representatives from the Departments of Ground 
ServiceslFinancelEngineerin51HRDlPlannlng & International 
RelationsICommerciallHeadquarters. Final decision win be 
taken after ascertaining the functional and economic 
viability of the entire project. 

PrIori.... of Civil AvllItIon 

2925. SHRI IQBAL AHMED SARADGI: Will the 
Minllter of CIVIL AVIATION be pleased to &tate: 

• 
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(a) whether the Govemment have identified any areas 
in civil aviation that would be undertaken for development 
on priority; 

(b) if so, the details thereof; 

(c) whether these schemes have been approved by 
the Cabinet Committee on Security; and 

(d) if so, by when these are likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes, 
Sir. 

(b) Govemment have identified following PrioritylThrwt 
items relating to the Ministry of Civil Aviation:-

(i) Formulation of a new Civil Aviation Policy to 
comprehensively address issues related to the 
Civil Aviation industry; 

(ii) Strengthening of infrastructure facilities and 
passenger amenities at the four metro airports; 

(iii) Expedite action for Cabinet decision on the 
proposed Joint Venture Mechanism; 

(iv) Formulation of objective criteria for selection of 
private investors for Greenfield Airports and 
finalisation of the concession agreement between 
the Govemment of India and the Greenfield 
Airport Special Purpose Vehicle (SPV); 

(v) Amendment of Airports Authority of India (MI) 
Act, 1994; and 

(vi) Enhancement of Airport Security by introdUCing 
advanced technology and by deploying specially 
trained security personnel from CISF. 

(c) No, Sir. 

(d) Action relating to amendment of MI Act, 1994 is 
complete with the passing of the Airports Authority of 
India Act (Amendment) Bill by the Parliament on 
28.7.2003. Actions relating to the other PrioritylThrust 
items are at various stages of finalisalion/completion and 
it will not be possible at this stage to forcut the time-
frame by which these items would be completedt1lnall8ed. 

Revamping for Hlatorlcal Monument. 

2926. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of TOURISM AND CULTURE be pIeued to state:~ 

(a) whether the Govemment have decided to revamp 
a number of historical sites and monuments; 

(b) if so, the details thereof aIongwith the name of 
monuments chosen for revamp, particularly in Delhi; 

(c) whether the Govemment propose to implement 
this policy In Karnataka and revamp the ethical and 
educational centre called Basava KaJyan; 

(d) whether the Government have provided adequate 
funds for revamp of monuments related to Buava Kalyan 
including Arlvina Mane (house of knowledge), 
Akkanagammana and Gangambike Gavi (caves of 
Akkanagammana and Gangambike) Fort and'Sculptures; 
and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. 

(b) A large number of hubs, synthesising elements 
of culture, tourism and clean civic life, are being developed 
around historical sites and monuments, which are also 
being restored, conserved and strengthened. 

(c) to (e) Buava Kalyan including Arivina Mane 
(Houae of Knowledge) Akkanagammana and Gangambike 
Gavi (Cave Akkana Gammana and Gangambike) Fort are 
not centrally protected monuments and are not maintained 
by Archaeological Survey of India. 

Rejuvenation of Tiger Habitat. 

2927. SHRI A. BRAHMANAIAH: Wnt the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment propose to rejuvenate 
tiger habitats allover the country; 

(b) if so, the details thereof; 

(c) whether there is a demand to introduce tigers in 
some sanctuaries; 

(d) if 80, the details thereof; 

(e) whether higher fo ..... officiaIa are not inspecting 
sanctuaries regularly; and 

. (f) if 80, the steps propo.ed to energise the 
programme of protection of wildlife? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) The Government of India has 
launched the focused, holistic scheme of 'Project Tiger' 
since 1972-73 to protect, conserve, resurrect and develop 
the habitat of tiger in the country. The scheme started 
with 9 reserves covering 16,399 sq. km. which has now 
increased to 37,761 sq, km. in 27 reserves. 

(c) No, Sir. 

(d) Question does not arise. 

(e) and (f) The Project Tiger Reserves are under the 
administrative control of respective State Govemments 
which are being regular1y inspected by local field officials 
posted in these reserves, apart from supervisory visits by 
the senior officials of the State and Central Governments. 
The steps taken by Govemment of India for protection of 
wildlife are: 

(i) legal protection has been provided to wild 
including tigers against hunting and commercial 
exploitation under the provisions of the Wildlife 
(Protection) Act 1972. 

(Ii) Financial and technical help is being extended 
to the States under Centrally Sponsored 
Schemes for enhancing the capacity and 
infrastructure to provide effective protection to 
wild animals. 

(iii) The Central Bureau of Investigation (CBI) has 
been empowered under the Wildlife (Protection) 
Act, 1972 to apprehend and prosecute wildlife 
offenders. 

(iv) The Ministry of Home Affairs has addressed to 
all State Governments to lend a helping hand 
to the field formations to curb poaching and 
illegal trade in wlldife. 

(v) A Special Coordination and Enforcement 
Committee has been set up under the 
chairmanship of Secretary (Environment and 
Forests), Government of India for control of 
poaching and illegal trade in wildlife. 

(vi) In the last meeting of the Indian Board for 
Wildlife, it was resolved to declare wildlife and 
forest as a priority aector and fill up all the 
vacant posts of the frontline staff. apart from 
providing basic infrastructure necessary for 
efficient discharge of their duties. 

(vii) A National Wildlife ActIon Plan (2002-2016) hal 
been launched with several action points and 
priority projects for conservation and protection 
of wildlife in the country. 

[Translation} 

Production of Spica 

2928. SHRI HARIBHAU SHANKAR MAHAlE: WI! the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of production of spices recorded in 
the country during the last three years. State-wlae; and 

(b) the per capita availability of spice. in the country 
vis-a-vis other developing countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) The details of the State-wise production of spices In 
the country during the last three years are given in the 
statement enclosed. 

(b) The per capita availability of Ipices in the country 
Is estimated at 8.6 grams. In comparison to any other 
developing countries. India Is the largest producer & 
consumer of spices. 

sr.temen, 

StateslUTs 

Andaman & Nicobar 

Andhra Pradesh 

The details of product#on of spices during 1999-2000 (Stat.-wlM) 

1999-2000 

2 

1277 

849421 

2000-01 

3 

1313 

848262 

(In Tomes) 

2001-02 

4 

1728 

888817 
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Arunchal Pradesh 

Assam 

Bihar 

Gujaral 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Maharashtra 

Meghalaya 

Mizoram 

Manipur 

Madhya Pradesh 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Uttar Pradesh 

Uttaranchal 

Wesl Bengal 

{English] 

Chllrge IIgIIInat AGM 

2 

38045 

17103 

17519 

145334 

770 

917 

347634 

149832 

114115 

68526 

33262 

5270 

363185 

32946 

238270 

30430 

314n4 

17423 

315830 

50156 

5381 

91442 

2929. SHRI ASH OK ARGAL: Will the Minister of 
CIVIL AVIATION be pleased to refer to the reply given 
to Unstarred Question No. 4162 dated December 16, 2002 
and state: 

(a) whether the AGM security of Air India. IGI Airport, 
found guilty in an incident of Illegal travel of two Afghan 
Nationals on Air India flight No. 111 on October 28, 2001, ~ 

3 4 

39266 42243 

1n13 17811 

12009 11498 

188724 213232 

NA NA 

1246 1263 

307668 315661 

161002 151804 

114258 104289 

54613 56326 

30182 51580 

6350 8210 

107398 152895 

35248 NA 

178250 223950 

30205 29744 

369155 616376 

31650 30457 

302023 250208 

64624 100618 

23625 33217 

96859 94987 

has been promoted to the post of Deputy General 
Manager. Security; 

(b) if so, the reasons therefor; 

(c) whether he was deputed for the advance Survey 
of security for the Hori'b!e Prime Minl8ter's to China; 

(d) if 80. the reason8 for Involving a tainted official 
in the security of the Prime Minister; and 

; (e) the reasons for issuing him the BCAS pass 
despite being censured for a serious lapse in security? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): Ca) and 
(b) On the basis of the report of the High Level Commmee 
appointed by the Govemment of India to look Into the 
stowaway case, Shri G.S. Bankoti was awarded a minor 
penalty of censure. The award of censure does not affect 
the career progression of an officer in terms of the Air 
India Employees Service Regulations and as such Shri 
Bankoti was promoted to the post of Deputy General 
Manager. Security. 

(e) and (d) Since there was nothing serious against 
AGM-Security in this particular case, he was deputed for 
the advance Survey of security of Hon'bla Prime Minister's 
flight to China in view of his experience in this field. 

(e) PICs are issued on the recommendation of 
Departmental Heads and the authorized signatories of 
the organizations concemed. The AGM Security, Air India, 
Delhi who is promoted as DGM Security now and who 
continues to be in service was recommended for issue 
of PIC by Air India, Security Department in view of the 
requirements of his work. The DGM, Security, Air India, 
Delhi is not involved in any criminal case. The PIC 
committee consisting of representatives from BCAS, CISF 
& APS had approved Issue of PIC, to him accordingly. 

Seed Crop Inauf1Ince Scheme 

2930. SHRI V. VETRISELVAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a Pilot Seed Crop Insurance Scheme 
has been introduced from 1999-2000 to protect seed 
breeders/growers in the event of failure of seed crops; 

(b) if so, the States in which the scheme is in 
operation at present; 

(c) the incentives given to State Governments for 
effective implementation of the scheme; 

(d) whether the Govemment propose to extend the 
scheme to other States particularly to Tamil Nadu; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) The scheme is in operation in the State of Andhra 
Pradesh, Gujarat, Haryana, Kamataka, Madhya Pradesh, 
Maharashtra, Orissa, Punjab, Rajasthan and Uttar 
Pradesh. 

(c) The details are enclosed in as a statement. 

(d) and (e) The National Council for Applied Economic 
Research (NCAER) has been asked to evaluate the 
scheme in order to more attractive to eeed growers before 
It Is extended to other States. 

The detailll of Incentives/Assistant» given to the Sta" tor effective implementation 
of Pilot Seed Crop Insurance Scheme 

S.No. Name of State Seeds 
Certification Agencyl 

Corporation 

2 

1. Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Karantaka 

1999-2000 

3 

7.50 

4.00 

3.00 

6.00 

Fynds Relayed 
2000-01 

4 

5.00 

2.50 

(Rs. in lakhs) 

2001-02 

5 

6.00 .. 
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2 

5. Madhya Pradesh 

6. Orissa 

7. Punjab 

8. Rajasthan 

9. Maharashtra 

10. Uttar Pradesh 

Total 

STATE SEEDS CORPORATION 

1. Andhra Pradesh 

2. Guiarat 

3. Haryana 

4. Kamataka 

5. Maharashtra 

6. Madhya Pradesh 

7. Orissa 

8. Punjab 

9. Rajasthan 

10. UPS & TOS 

Total 

Grand Total 

3 

5.00 

2.00 

1.50 

4.50 

7.50 

10.00 

60.00 

1.50 

0.80 

0.60 

1.00 

1.50 

1.00 

0.40 

0.30 

0.90 

2.00 

10.00· 

60.00 

4 

2.50 

5.00 

2.60 

7.50 

10.00 

35.00 

2.50 

2.50 

2.50 

2.50 

2.50 

2.50 

2.50 

2.50 

2.50 

5.00 

35.00 

70.00 

5 

10.00 

15.00 

5.00 

20.00 

• Amount released to State GoverM*1la for Med producing orgenIzatIona I... State Be.. Corporations. 

Development of Compreulng MIlch .... by IARI 

2931. DR. RAGHUVANSH PRASAD SINGH: Win the 
Minister of AGRICULTURE be pIe8MCI to .tate: 

(a) whether Indian AgrIcuhural Research lnathute 
(IARI). New Delhi has developed comprnsing machinea 
for fodder to make it convenient for transport, and 
storage: 

(b) if so, the details thereof; and 

(c) the detalls of aubaldiee and financing arrangement 
made to popularise the.e machine. and other 
infrastructure required? 

f. 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI HUKUMDEO NARAVAN VADAV): 
(a) Ves, Sir. 

(b) The detaIIa of the feed block fonnatlon machine 
are as follows: 

CIpecity of the machine: 

EIedrIc: power Required 

Feed block size 

Feed block deneIty 

Price 

<»at of operation 

20().250 kfhour 
25 lip. 

20 x 20 em x variIbIe IhIcIcneII 

400 kt'm' 
RI. 5.50 IIkh 

As. 38I*n. 
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Area Required 

Number of persons needed 
to operate the machine 

200 rna (covered) 

One 

(c) The machine is being produced through the 
revolving fund scheme of the Indian Council of Agricultural 
Research and supplied to indenture on cost basIa. 

Reports of Commlaaloner, RallWilY Safety 

2932. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether a number of enquiry reports are pending 
with the Commissioner of Railway Safety; 

(b) if so, whether there has been delay in completion 
of enquiry and filing of report on railway accidents; 

(c) il so, the reasons theretor; 

(d) whether the Govemment propose to set time-
limits for enquiry of train accidents and filing of report by 
Commissioner of Railway Safety; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION <SHRI RAJIV PRATAP RUDY): (8) to 
(c) Commissioners of Railway Safety generally submit their 
detailed accident enquiry reports within 60 days of 
occurring 01 an accident on railways. However, this limit 
might exceed in exceptional circumstances where the 
examination of factors necessary for arriving at the cause 
of accident are time consuming and beyond the control 
of the Commission. 

(d) and (e) There already exists a time frame for 
dealing with railway accident enquiries under which the 
Commissioner of Railway safety are expected to submit 
preliminary reports within ten days and final reports within 
Sixty days of occurrence of an accidents on railways. 

Arrest of AAI OffIcials 

2933. SHRI IQBAL AHMED SARADGI: Win the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether some top ranking officials of the Airports 
Authority of India's National Airport Division were arrested 
by the CSI recently for accepting bribe from a contractor; 

(b) if so, the total number of officials of the Airports 
Authority of India arrested by the CSI uptil now on 
charges of corruption; 

(c) the number of cases that have been finally settled; 
and 

(d) the punishment awarded to these officials? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJ IV PRATAP RUDY): (a) Yes, 
Sir. 

(b) During the last 5 years, 9 officials of Airports 
Authority of India have been arrested on charges of 
corruption. 

(c) and (d) Of these 9 cases, one case has been 
abetted due to death of concerned official & five C8888 

are pending trial in court. In one case court has directed 
CSI to re-investlgate the maHer. One case is being 
investigated by CSI and In the last case prosecution 
sanction has been sought by CSI from the Disciplinary 
Authority. 

Butterfly Park In Kammka 

2934. SHRI G. PUTTA SWAMY GOWDA: WHI the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment have any proposal to 
set up Butterfty Park near Bangalore at 8annerghatta 
National Park Complex In Kamataka; 

(b) If so, the details thereof alongwith the estimated 
cost involved therein; and 

(c) by when the work is likely to be completed? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): <a) and (b) Govemment of Kamataka has 
informed that in association with the Ministry of Science 
and Technology, Govemment of India, they are setting 
up a Butterfly Park-A Center for Research, Education 
and Rural Livelihood using BuHerfly Resources under the 
aegis of National Biore60urce Development Board at a 
cost of Rs. 381.25 lakh •. 

(c) Govemment of Kamataka has reported that the 
work on the park has already commenced. The project is 
expected to be completed In a period of five years . 

. ;0, 
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Revival of Vayudoot 

2935. SHRI A. BRAHMANAIAH: 
SHRI ANANTA NAYAK: 
SHRI PARSURAM MAJHI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government have proposed a 
massive financial bailout plan for Vayudoot; 

(b) if so, the details of this ball-out package; 

(c) whether Indian Airlines has sought a one-time 
budgetary support of Rs. 100 crores to help pay dues of 
Vayudoot; 

(d) whether the Govemment propose to reduce this 
financial commitment; 

(e) if so, the details thereof; and 

(I) the reasons for and the manner in which the 
Government propose to help IA revive Vayudoot? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to 
(e) Consequent upon the decision taken in May, 1994 to 
merge Vayudoot with Indian Airlines, the outstan~ dues 
of Vayudoot amounting to Rs. 185.91 crores were 'to be 
discharged by Indian Airlines. However, keeping in view 
the severe financial constraints being faced by Indian 
Airlines, the company has approached Govemment for a 
solution to the problem of discharging the liabilities. The 
matter is under examination of Govemment. 

(f) TheI~ is no proposal to revive Vayudoot. 

Allocation for Ancien~ HerItage 

2936. DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI KANTI SINGH: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state the names of the ancient heritage 
monuments in Bihar where Rs. 122.02 crores allocated 
by the Govemment is to be spent? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): The information is being collected and 
would be placed on the Table of the House. ~ 

[Translation} 

Seizure of Medicine. In Raid 

2937. SHRI SATYAVRAT CHATURVEDI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether a raid conducted recently by the Delhi 
Drugs Control Department and Economic Offence Bureau 
has seized the medicines released to different hospitals; 

(b) if so, the details of chemists and employees 
alongwith the names of hospitals found involved In this 
scam; 

(c) the action taken by the Govemment against the 
guilty persons; and 

(d) the measures taken/proposed to be taken by the 
Govemment to prevent the recurrence of such incidents? 

THE MINISTER OF HEAlTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
Government of NCT of Delhi has informed that information 
was received by the officers of Drugs Control Department, 
Delhi that one Mr. Pradeep Kumar Bhargava was dealing 
in drugs and surgical items without having requisite drug 
licence from the premises situated at 2186, 2nd floor, 
Chah Indara Fountain Delhi and was also indulging in 
the trading of various items of drugs pilfered frorn various 
Government Institutes. A joint raid was carried out by the 
officers of Drugs Control Department, Delhi along with 
the officers of Crime Branch, Delhi Police, at the premises 
of Pradeep Bhargava on 7.6.2003. 

Drugs and Surgical Items bearing markings of 
"Government Supply, Not for Sale- worth Rs. 30 lakhs 
approximately, ~re s~ed by the Drugs Inspector, 
Government of Delhi, and non-drug items worth 
As. 50,000/- were seized by Delhi Police. A total number 
of 4 samples were collected for test/analysis by the Drugs 
Inspector. An FIR was registered against the said Pradeep 
Bhargava under Seption 18127 of Drugs and Cosmetics 
~ct, 1~ and IPC w~ P.S. Kotwali, New Delhi and 
Investigation is in progress.' 

Whenever any drugs meant for Govemment supply 
are detected in the market, attempts are made to trace 
out the sources and to cuft) such incidents to find out 
,.th~ person responsible for the pilferage from the stores. 
It IS the continuous endeavour of the Government for 
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better management of atores and strengthening of 
Inventory Control Systems. 

(Eng/ish) 

Vacant Poata of AntI. Profeacn 

2938. SHRI SURESH RAMRAO JADHAV: WIll the 
Minister of HEALTH AND FAMilY WELFARE be pIeued 
to state: 

(a) whether 164 aasistant professors have been 
working in the An India Institute of Medical Sciences on 
ad hoc basis for several years; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the steps taken to fill up the vacant posta of 
assistant professors as earty as possible? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) In 
All India Institute of Medical Sciences against the 
sanctioned strength of 225 posta of Assistant Profeasors, 
more than 150 Assistant Profeasors had been working 
on adhoc basis for several years due to pending Coun 
cases on reservation and regularization of adhoc 
appointment. After judgement of the Hon'ble High Coun 
dated 26.11.2001, the selection proceu for the regular 
appointments was initiated and completed by the 1nItitute. 
Accordingly, 157 Assistant Professors (including the 
candidates who were wortdng on adhoc basis) have joined 
the post of Assistant Professors on regular basis and 
3 Assistant Professors are yet to join the post. 

Disinvestment of VSNL 

2939. SHRI KIRIT SOMAIYA: Will the Ministar of 
DISINVESTMENT be pleased to state: 

(a) whether any differences have cropped up between 
the Union Govemment and Tata Group Company on 
VSNL; 

(b) " so, the details thereof aIongwIth the main causes 
thereof; 

(c) whether these differences have been sorted out; 

(d) H so, the detaJI8 thereof: 

(e) the details of the amount proposed for 
disinvestment; and 

(f) the details of information r.'ating to VSNL 
submitted to stock exchanges In thle regard? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) and (b) 
Yes, Sir. Differences had arilen regarding decision of 
VSNL management to invest Rs. 1200 crorea in Tata 
Tele Services limited (TTSL). 

(c) Yes, Sir. 

(c#) Govemment desired that before the final decision 
is taken, careful analysis and consideration and the 
desirability of such an investment by VSNL In the targeted 
company may be undertaken through the process of study 
by the Sub-committee of Directors of VSNL Board 
including a Govemment nominee Director. Accordingly, II 

Committee was constituted for this purpose. 

(e) According to the decision of the Sub-Committee, 
a sum of As. 835.80 crores wou~ be invested by VSNL 
by way of equity In T ata T eleservices over a period of 
seven years. For the first four years an amount of 
As. 838 .. 80 eror. win be invested and the remaining 
amount 88 per time table and mode to be decided 
mutually between VSNL and Tata Teluervlces. 

(f) Immediately after the Board meeting VSNL 
infonned the Stock Exchange that the Board of Directors 
of VSNL had approved the Inter-corporate Investment of 
upto Rs. 1200 crores In the equity ahare capital of Tata 
Tele Services limited. 

Fundi for Central Schemel 

2940. SHRI VARKALA RADHAKRISHNAN: WIll the 
PRIME MINISTER be pleased to state: 

(a) the details of the amount releuec:t for Central 
Schemes separately through the conaoIldated fundi of 
the States and al80 the amounts released to the 
Implementing agencies dI.-.ctIy by the Centre during the 
last three years, year-wise; 

(b) the delaUs of the spending percentage of the 
fundi; 

(c) whether the percentage of spending by the 
implementing agencies dnctIy funded by CenIre was Ie88 
than the funds reIeued through the States; 
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(d) if so, the delaHe thereof; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (e) Information is being collected. 

Affiliation of School. of CBSE 

2941. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether any school can be affiliated to CasE; 

(b) if so, the norms thereof; 

(c) whether the Govemment are aware that a number 
of applications are lying pending with CBSE for affiliation 
from the schools of Haryana on account of No-Objection 
Certificate not being provided by Haryana Govemment; 

(d) if so, whether the CBSE are proPOSing to do 
away with this requirement in the near future; 

(e) if so, the facts in this regard; 

(f) If not, whether the Govemment would consider 
impressing upon the Haryana Govemment not to block 
No-Objection Certificates in the larger interests of students; 
and 

(g) the response of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VAlLABHBHAI KATHIRIA): (a) As per the information 
received from Central Board of Secondary Education 
(CBSE), any school which fuffills the conditions prescribed 
in the Affiliation Bye-laws of the Board can be affiliated 
to CBSE. 

(b) The primary norms are No-Objection Certificate 
from respective StatelUT Education Department, ~tered 
societyltrust, requisite land, adequate infrastructure, 
qualified teaching staff, pr8acribed pay and aHowances to 
staff etc. 

(c) Applications without NOC are summarily rejected 
by CBSE. 

(d) No, Sir. 

(e) 0081 not arlle. 

(f) and (g) In the year ending 30th June 2003, 
86 appIlcationa from Haryana have been received for 
affiliation for which the Haryana Govemment has iI8ued 
NOC. 

Delay In C.T. Scanning 

2942. SHRI RAGHUNATH JHA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to etate: 

(a) whether the Govemment are aware of the pathetic 
condition of patients at the Safc:larjung Hospital due to 
long wait for C.T. Scanning; 

(b) if 80, the reasons therefor; and 

(c) the measures taken by the Govemment in this 
regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): <a> to (c) 
Though the waiting period for CT Scan of routine and 
non-serious cues variee from 2 to 2'/2 months, CT Scan 
for emergency patients Is done Immeclately and in respect 
of admitted patients on priority buls. Expanelon and 
improvement of diagn08ticJtreatment facilities In a hospital 
ia an ongoing process and depends, Interalia, on 
availability of resources and Inter-.. priorities. 

[Translation] 

Violation of norma by School. 

2943. COL. (RETD.) DR. DHANI RAM SHANDIL: WIll 
the Minllter of HUMAN RESOURCE DEVELOPMENT be 
pleased to etate: 

(a) whether the Govemment are aware that 250 
schools In Delhi which were recognized by CSSE for 
Nursery education 8T8 running as Primary schOOls and 
those recognised for Primary education are running as 
Higher Secondary Schools; 

(b) If 80, whether the Govemment propose to penaIII8 
: such schools violating the norms; 
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(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) As per the information 
received from Central Board of Secondary Education 
(CBSE), the CBSE grants affiliate to schools for 
Secondary and Senior Secondary level only. 

(b) to (d) Does not arise. 

Services of Nursing HomeaICllnlc. 

2944. SHRI MAHESHWAR SINGH: WIU the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Govemment are aware that 
complaints are being made from time to time regarding 
quality of services provided by the private clinics, nursing 
homes and other medical Institutions; 

(b) if so, whether it haa become essential to prescribe 
minimum standard for employees wol1<lng there and also 
lor providing basic facilities; 

(c) if so, whether the Union Govemment have sent 
a draft proposal In this regard to the State Govemments 
to get it passed by their respective legislative 8888mblies; 
and 

(d) if so, the details of the State Govemments who 
have got it passed and those who have Intimated the 
Union Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
Health being a State subject, it is primarily the 
responsibility of State Govemments to regulate the 
functioning of private and public hospitals as well as 
nursing homes. Some of the States like NCT of Deihl, 
Sikkim, Assam, Madhya Pradesh etc. have necessary 
legislation in this regard. The Central Govemment is 
considering to enact a legislation prescribing standards 
and specifications that will stipulate minimum standards 
'or hospitals, nursing homes and other clinical 
establishments. The proposed enactment would lay down 
norm for assessment, aocreditation, inspeCtIon, certification, 
regulation of such clinical establishments as well as 
maintenance of records. 

(c) and (d) In the year 2001, a reference was made 
to all the States seeking the consent of their legislatures 
under Article 252 of the Constitution for enactment of a 
Central legallation in this regard. The States of Himachal 
Pradesh, Mizoram and Arunachal Pradesh have given 
their consent. 

(English) 

Trafficking In Women and Chlld,en 

2946. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

Ca) .whether the Govemment are aware of the fact 
that according to UNICEF estimates, at least one million 
children are forced into the sex trade globally, of these, 
most are from India, Thailand and Philippines; and 

(b) the steps being taken or proposed to be taken 
for combating trafficking in women and children by the 
Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) Various reports, research findings 
and studies from several countries Including Sri Lanka, 
Jamaica, the United States, Nepal, India, the Dominican 
Republic and West Africa conducted by UNICEF point 
out that about 1 million children are estimated to enter 
the sex trade every year. The child sexual abuse and 
commercial sexual exploitation are a widespread 
phenomenon. 

(b) The Govemment has taken the following steps to 
prevent trafficking of women and children: 

(I) Drawn up a National Plan of Action (1998) and 
constituted a Central AdVisory Committee to 
combat trafficking, rescue and rehabilitate victims 
of trafficking and commercial sexual exploitation, 
and activate legal and law enforcement systems 
of strengthen implementation of the Immoral 
Traffic (Prevention) Act, 1956. 

(ii) Set up State Advisory Committees on Trafficking 
for the same purpose, devolving authority and 
seeking to mobilise greater state resources In 
the flight against trafficking. 

(iii) The Department of Women & Child Development 
(DWCD) has Issued guidelines to the States for 
effective implementation of the Plan of Action 
and regularly reviews State action. 
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(iv) The DWCD Is presently reviewing the existing 
legal framework Including the Immoral Trafficking 
(Prevention) Act. 

(v) DWCD has undertaken regional efforts, in 
alliance with NGOs, to create greater aware .... 
of the dimensions of trafficking and increase 
sensitivity to victims among Government 
Departments. the police and judiciary. as well 
as within civil SOCiety at large. 

(vi) The National Commission for Women is 
conducting active advocacy against trafficking In 
partnership with NGOs. It has conducted 20 
workshops all over the country and has prepared 
a comprehensive Report on the subject. 

(vii) Concerned State Governments have enacted 
legislation to prohibit Devdasi and prevent Jogin 
traditions of sexual exploitation. 

(viii) Profiling NGOs that are engaged in tackling 
trafficking and helping to rehabilitate victims. 

(ix) The DWCD has initiated a new scheme called 
SWADHAR for women in difficult situations 
applicable to victims of trafficking also. The 
scheme provides for sheber. counselling. medical 
assistance, vocational. training to rescued victims. 

(x) The OWCD has formulated a model grant-In-aid 
scheme for assistance to NGOs to combat 
trafficking in source areas, traditional areas and 
destination areas through prevention, rescue and 
rehabilitation. Emphasis Is placed on counselling. 
non-formal education and vocational training. 

(xi) The OWCO has notified officers of the level of 
Inspector and above in the CBI as Trafficking 
Police Officers for investigation of inter-state 
trafficking cases. 

(xii) The DWCO has proposed to the Ministry of 
Home Affairs to set up a nodal agency for 
combating and monitoring of trafficking. 

(xiii) The NHRC and OWCD have initiated a Survey 
on trafficking within the country. The study will 
also investigate the causal and behavioral 
aspects of all agents in trafficking. The OWCD 
has also commissioned a Survey to go Into the 
magnitude of the problem. an estimate of the 
numbers involved and trafficking routes. 

[Translation] 

NOO. In Family W ....... Programme. 

2946. SHRI HARIBHAI CHAUDHARY: 
SHRI MANSINH PATEL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government provide foods to the 
voluntary organizations engaged In family welfare 
programmes In Gujarat; 

(b) if so, the details thereof alongwith the funds 
allocated to each of them during the last three years; 

(c) whether the Government have appointed any 
agency to monitor proper utilization of funds by t~ese 
NGOs; 

(d) If so, the details thereof; 

(e) the details of NGOs found defaulter; and 

(f) the action taken against them by the Gcwemment? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
Yes, Sir. The details of funds provided by the Government 
to NGOs under the Mother NGO scheme In Gujarat during 
the last three years is given in the statement enclosed. 

(c) to (f) Under the Scheme actual utHlzation of funds 
is done by the Field NGOs. which are selected by 8 

Committee that includes Govemment nominees and the 
Mother NGO. The Mother NGOs conduct monthly 
monitoring visits of Field NOOs. Field NGOs also submH 
their quarterly reports (Financial & Performance) for 
monitoring by the Mother NGO. The Mother NGOs alSO 
furnish Annual Report and Its audited accounts to the 
Department every year mentioning the work done by each 
Field NGO during the year and the result of periOdiC 
verification done by the Mother NGO in the field of the 
work of Field NGOs. Utilization Certificates are alSO 
provided by the Mother NGO. 
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Mothe, NGO Scheme 

S.No. Name of MNGO 

1. Gujarat Voluntary 
Health Association, 
Ahmedabad 

2. Centre for Health 
Education Training 

3. 

4. 

& Nutrition Awanmeaa 
(Chetna) 

Family Planning 
Association of 
India, Ahmedabad 

Samagra Vlkas 
Trust, Amreli, 
Gujarat 

{English] 

State 

Gujarat 

Gujarat 

Gujarat 

Gujarat 

Upgradatlon of Hoapitais In Kerals 

2947. SHRI T. GOVINDAN: Will the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the Union Government have received 
requests from Kerala for grant of assistance for the 
upgradation of hospit~ in the State during the last three 
years; and 

(b) if so, the action taken thereon? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a> and (b) 
The information is betng collected and will be laid on the 
Table of the House. 

Conversion of c-DOT 

2948. SHRI SWADESH CHARKABORTY: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether any work has been undertaken for 
conversion of C-DOT 256 Rural Automatic Exchange 

(Amount In Rupeee) 

2000-2001 2001-2002 2002-2003 

1,250,000.00 

1,000,000.00 876,997.00 676,317.00 

1,200,000.00 1,395,562.00 

1,000,000.00 2,426,389.00 

(RAX) Into VS.2 Access Network (AN RAXs) and analogue 
exchange has been replaced by digital exchanges In rural 
areas In West Bengal. 

(b) if 80, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) Action for procurement of An RAX kits has already 
been initiated. All 511 numbers of analogue exchanges 
have been replaced by digital exehangea In the rural 
areas of West Bengal. 

(e) Does not arise in view of (b) above. 

Telephone ServIce In Ru ... 1 A ..... 
of Wu' aengal 

2949. SHRI MOINUL HASSAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government propose to convert small 
and medium exchanges into remote sub.crlber units it , 
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(RSUs)/upgrade them in main exchanges in West Bengal; 
and 

(a) the details of referral hospitals/nursing homes 
alongwith the names of naturopathy hospital in Delhi for 
the benefit of CGHS beneficiaries as on date; 

(b) if so, the steps taken by the Govemment to 
improve the telephone service In rural areas of West 
Bengal? 

(b) whether the Government propose to Include some 
more naturopathy hospitals In the referral llat of CGHS to 
promote naturopathy in the country; 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir, (c) If so, the details thereof; and 

(b) The following steps are being taken to improve 
the telephone services In rural areas of West Bengal: 

(d) If not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMilY 
WELFARE AND MINISTER OF PARLl4MENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): <a) The list of 
private hospitals recognised under CGHS, Delhi Is given 
in the statement I enclosed. 

(i) All medium exchanges are under conversion to 
RSUs. 

(ii) Replacement of 256P C-DOT RAXa Into AN-
RAXs. 

(iii) Introduction of modem technology like Wireless 
in Local Loop (WLL). 

Referral HospltalllNurslng Hom.s In DeIhl 

The list of private Naturopathy hospitals recognised 
under CGHS, Delhi is given In the statement II 
enclosed. 

2950. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(b) to (d) Due to constraints of resources, there is 
no proposal to recognize more Naturopathy hospitals 
under CGHS at present. 

Statement I 

Ust of the private hospitals and diagnostic centet19 recognized under CGHS Delhi vide Ministry OM No. Rec-241 
2001IJD(M)ICGHSlDelhilCGHS (P) dated 7th September 2001, 6th May 2002, 14th May 2002, 15th March 2002, 

2nd August 2002 & 26th August 2002 & Ministry OM No. Rec-24I2oo1-20021JD(M)ICGHSlDelhVCGHS (P) 
dated 10th January 2003 

S.No. Name of the Hospital Recognized for Name of Proprietor 

1. 

2. 

3. 

2 

Mala Channa Devi Hospital C-1, Janak 
Puri. New Delhi 
Ph. No. : 5610009, 5554702, 
5554487, 5610008 (Fax) 

Maharaja Agarsain Hospital 
Road No-35. West Punjabi Bagl, 
New Delhi-26 
Ph. No.: 5121645-54 

RajlV Gandhi Cancer & Research 
Centre, 
Sector-5, Rohini, Deihl 
Ph. No.: 7051011, 7051030 

3 

General purpose, 
Specialized Purpose & 
Dialysis, Non Invasive 
Cardiac Procedure, Dia\PlO8tiC, 
except Cardiac Surgery 

General & SpeciaHzed 
Purpose, Diaiysis. 
Laparoscopic surgeries, Non 
Invasive Cardiac Procedure etc., 
Diagnostic (Except Cardiac Surgery) 

cancer Diagnosis, Cancer 
Chemotherapy and 
Radiotherapy 

f 

4 

Dr. Sharad Koehi 

Dr. A 
ChoucIhari 

Dr. K.K. Mehta 
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2 3 4 

4. Tirath Ram Shah HoIpitaI Near Tis General Purpose & DiagnoItic MIl. Glnesh Kale 
Hazari, Bottary Lane, Delhi 
Ph. No.: 3972087 
3972487 
3972425 
3970899 
3953952 (Fax) 

5. Sanl Parrnanand HospItII GInIIII & SpeciIIIztd Dr. S.C. Marwah 
18, Sham Nath Marg, DeIhl Purpoee, Oiagnaalic exoepI 
Ph. No.: 3981260 cardiac Surgery 
3974706 (Fax) 

6. Jeevan Mala Hospital General & SpeciaHztd Dr. Vir 
67/1, New Rohtak Road, New Delhi-5 PutpOI8, DiagnoIIic, except SabhaIWll 
Ph. No.: 3511474 cardiac Surgery 
3523275 
m0347 
7772645 
7774285 
91113555444 (F) 

7. Mohan Eye Institute SpeciIIIzed Purpoee Dr. Hari Mohan 
11-8, Ganga Ram HoIpiIII Marg, New Delhi 0phIhakn0I0gy 
Ph. No.: 5787655 
5852048 
5781357 
5728969 
5813676 (Fax) 

8. KesarHospital Specliaztd Purpoae minimum Dr. Ayush Gupta 
AH-ll, Shalimar Ba~, Delhi invaeive IUrgerieI 
Ph. No.: 7478822 (lapllOlCOpic) 
7478823 
7472002 

9. Indian Spinal Injury Centra Specialized & 0IIgn0IIIc Dr. H.s. Chhabra 
so-C. Vasant Kunj, New Delhi (Spinel "*,",,, DiIeuM 

Ph. No.: 6898446 ,..., 10" and 
6898810 (Fax) ~py) 

10. Pushpawati Singhania ReIeIrch lnelitutl SpedIIIztd Purpoee for Dr. 0Ipak Shukla 

Press Enctave Marg, SheIkh SnI, lMr, RtnII & DIgtItivt 

New Delhi-17 cI8eUeI. 
Ph. No.: 6440383 
6239322 
6288378 
6480548 (Fa~) 
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11. R. G. Slone Urological Research Instnute U1hotripsy Mr. Han! Bansal 
F·7. East 01 Kailash, New Delhi 
Ph. No.: 6230642 
6230643 
6470844 
6218743 (Fax) 

12. Malhotra Heart Institute & Medical Specialized Purpose- Mr. Kanwa 
Research Centre cardiology, Cardiac & Sir9 
14. Ring Road, Lajpat Nagar.IV, New Delhi VllCUlar Surgery & related 
Ph. No.: 6442278 Diagnostic 
6442390 
6461157 
6481356 (Fax) 
6442277 (Emerg.) 

13. North Point Hospital (P) Ltd. Uthotripey Mr. Anup 
S·357, Panchasheel Park, New Delhi Bhargav 
Ph. No.: 6018515 

14. Sf! Ram Singh Hospital & Heart Institute General Purpose only Dr. Ashok Singh 
B-25-26-26A, East Krishna Nagar, 
OfIlhi 
Ph. No.: 2006471 

15. Kalyani Hospital (P) Ltd., General P-urpose & DIagnostic Dr. SUahil Khurana 
354/2, Mehrauli Road, Gurgaon 
Ph. No.: 916-303101·3 

16. Dr. Tanela Hospital & Heart Centre, 
I 13-A, New Colony, Gurgaon 

General Purpose & Diagnostic Dr. AIhok Taneja 

Ph. No.: 91-6326726 
91-6327048 

17. Narendra Mohan Hospital, GeneraVSpecialized Dr. (Col.) Udai 
Mohan Nagar, Ghaziabad Purpose including Non Singh 
Ph. No.: 91-4732522 Invasive Ca!diac 
91-4732523 Procedure Cardiac Surgery & Diagnostic 

18. Santosh Medical & Dental College General Purpose & Diagnostic Dr. Ven 
Hospital, 

Panidharan 
1, Am~r R~, G~~ 
Ph. No.: 91-4791735 

19. Yashoda Hospital & Research Centre, General Purpose & Dia!inoatic Mr. Ohara Singh 
III-M, Nehru Nagar, Ghazla~ & non invasive cardiology 
Ph. No.: 91-4752238 ECHO Color Doppler TMT Ct 
91-4750001-4 scan 
91-4752168 (Tax) 

$ 
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20. Metro Ho8p1taI & Heart Institute, General & SpadaIIzed Mr. K. BhaniwIj 
X-1. Sec:tor·t2. C-94, Sector-1t, NaIda Purpoe.Cardiologv, 
Ph. No.: 91-4533491 Cardiac Surgery and 
91·4519489 Diagnostic Procedures 
91-4533487 (Fax) 

21. Kailash Hospital & R .... rch Centre. General Purpose & Diagnostic, Dr. Maheeh Shan 
H-33. Sector-27, Noida Non InvuMI Carclac 
Ph. No.: 914444444 Prooadure 
914440444 
914535455 
011914552323 (F.) 

22. Noida Medicare Centre, GeneaUSpecIaIIz Purpose Mr. R.K. Gupta 
1S·C, BIock-E, Sector-30, Nelda & DiIgnoIIIc. No IIWIIivI 
Ph. No.: 91-4453801.Q8 Cardiac Procedure 
91-4456586 (Fax) 

23. Satya Medical Centra, General Purpose Only Dr. Narendra Gupta 
A-981A, Sector-34, Naida 
Ph. No.: 914-507020 
914-507021 
914-507121 

24. Sir Ganga Ram Hoepital, cardiology, Cardiac surgIIY Dr. Nalini KauV 
Sir Ganga Ram Hospital Marg, New DeIhi-6O and DIagno8IIc procedures, S.K. Sarna 
Ph. No.: 5721800 RenaJ procedura, Renal 
5781837 Traneplanlltion, 
5781821 Gautroenterology Procedures, 
Fax: 5751002 Uvtr TranepIantItion and Genetic 

lib prooadIne 

25. Sunder Lal Jain HospItal, Ashok Vihar General, Specialized Purpose Dr. Chand 
Phase-III, New Delhi (except Cardac Ilngary) and Prakash 
Ph. No.: 7223202 DIpaIIc ProceduIII 
7221124 
7413194 
7413186 

26. Saroi Hospital, General Purpose, Diagnostic Mr. Pawan Chawla 
Madhuban Chowk, Rohini, [)eIhI.t5 and No InvIIivI CanIIc 
Ph. No.: 7557201-06 procedure 
7557207 

27. The Heart Center, Non-InvaIIvt Cardiac Dr. M.KhallluIIa 
2. Ring Road, Lajpat Nagar·IV, PtocecbeI 
New Delhi-24 
Ph. No.: 3252598 
3260278 

28. U.P. Stone and Urology Center. l.ithotripIy Dr. S.K. Garg 
II·Al40. Nehru Nagar, GhIZiabId-201001 
Ph. No.: 914-192851-53 

" 1 
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29. Center tor Sight, 0phIhII0m0I0gy Dr. MahI 
A·23, Green Park, Aurobindo Marg, SachdIv 
New Delhi1-6 
Ph. No.: 6513723 
6513724 
6861859 

30. Dharamshila Cancer HotpitaI & Cenoer DiagnoIia, Dr. S. IOIanna 
Research Center, DharamlhHa Marg, Chemotherapy, RadiatIon, 
Vasundhara Enclave, Delhi PalHative Care, Rehabilitation 
Ph. No.: 261n71·75 and GeneraJ Diagnolil Purpose. 

31. Batra Hospital & Medical ~rch Center, Cardiac Procedures like CAG, Dr. A.L Bltra 
1. T uglakabad IIIIlitutionaI Area, CABG, PTCA, EP ~, 
New Delhi-62 Can:IIo VaacuIIr ProceclIrel, 
Ph. No.: 6083747 MRI,CT,~, 
6083505 Chemolherapy and Cancer 
6087486 Radiation Therapy. 

32. Indraprutha Apollo Hoepilal&, All Raciological Investigationl Dr. Yogi Malhotra 
Sarita Vihar. DeIhI·Mathura Road, New & Nuclear medicinel, 
Delhi-44 Laproaoopic surgery, Dialysis, 
Ph. No.: 6925858 Urology, Organ Transplant 
6925801 (RanaJ, LiYe~ Lithotripsy, 
Fax: 6823629 Joint Replacement, Radiation 
6825602 TheIlPY, Cardology, Cardac 
6825603 Surgery, Can:lio Thollcic, 
6925904 Vascular 'Surgery 

33. Escorts Heart Institute & R_rch CaRlo VllCUlar Surgery, Mr. Anli Kumar MaiII 
Centre, Invl8ive and Non-InvuIve 
Okhla Road, New Delhi-25 Cardiology and Pediatric 
Ph. No.: Caniology 

34. National CT Scan & Diagnoatic Centra Conventional Radiology, CT & Dr. N.K. Shanna 
17, NWA. Club Road, Punjabi 81"" Lab 
New Delhi 
Ph. No.: 5110332 
51688n 

35. Saral Advanced Diagnostic (P) Ltd Conventional RadIology, USG, Dr. R. Gupta 
E·l073. Sal'BlWlti Vihar, Pltam PIn & CT, MAl & lab DiredDr 
2. Shakti ViMr, PIiam Pure, DIIIi 
Ph. No.: 7012327 
7012328 
7013020 
7014594 

36. Janta X·Ray Clinic, Conventional RadIology, CT, Dr. R.A. Gupta 
4815, nak Nagar, New Delhi MAl, MamIllOQl'lllhy, USG & 
Ph. No.: 5415644 Colour Doppler & Lab 
5423105 
593n88 

$. 
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37. CIty X-Ray & Scan Centre 4817, TiIIk ConventIonal RadIology, CT. Dr. (Mrs.) SUr 
Nagar. New Delhi Mammography, USG & Kapoor 
Ph. No.: 5413334. 5413335 colour Doppler & Lab 
5419090 

38. New Delhi Scan Institute CT Dr. T.B.S. Buxi 
(Sir Ganga Ram HoIpitaQ Rljlndlr 
Nagar. New Delhi 
Ph. No.: 5752985. 5813336 
58133n 

39. North MR Scan ReMan:h InIIItute MRI 
(Sir Ganga Ram HoapitaI) RajendrI 
Nagar. New Delhi 
Ph. No. 5752985 
5813366 
58133n 

40. Mahajan Nuclelr MedIcIne & Bone Nuclear rnadIdne & Bone Dr. HInIh MahajIn 
Densitometry Center (Sir Ganga Ram DensItometry 
Hospital) Rajendera Nagar, New Delhi 
Ph. No.: 5851671 
5851696 
5851647 
5781837 

41. C 0 Diagnostic CT Dr. 0eIpIk Gupta 
(Sunder Lal Jain HoepitaI) AIhak 
Vihar. Phase-III. Delhi 
Ph. No.: 7221124 
7223202 

42. Metro Health Cera Centra (Tirath Ram CT Mr. Jaswant SIngh 
Shah Hospital) Near Tis Hazari. Battary 
Lane. New Delhi 
Ph. No.: 3953329 
5746969 
5733m 

43. Sidhartha Diagnostic Centre, SicItII1h USB, CT & lib Dr. G.R. Malik 
Cal Scan SpeclIIty. 2189, ShIdI KhIm 
Pur. Main Patel Road, WtIt Pal 
Nagar. New Dllhi 
Ph. No.: 5703093 

44. Shalimar Diagnostic CIntIe AD-13OA, ConvIntionII RIIIoIorI & Lab Dr. S.K. SeIh/ 
Shalimar Bagh. DellI 
Ph. No.: 7481967 
7480015 

45. Dr. S.S. Doda Ultra Sound CenIrI CoIMntianII RadioIort, USG Dr. S.S. Doell 
23-8. Pusa Road. New Delhi & MImrnofIphy 
Ph. No.: 5754497 
5755597 .. 

t 
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46. GMR InatIb4e of Imaging & Reaeardl CT & MAl Dr. HIrsh Mahajan 
Centre. 
35-B. Puaa Road, New Delhi 
Ph. No.: 5730303 
5740303 

47. North Delhi Path CMnic, Kamla Nagar, Lab Dr .. RajeIh Sharma 
56-A. Kamla Nagar, Delhi 
Ph. No.: 3982398 
3984398 
3972809 
2945249 (Fax) 

48. Dr. Lal Path Lab (p) lid Lab 
Esky Home. 54, Hanuman Fqd, New Delhi 
Ph. No.: 3746426. 3347116 
3348204 
6934048 
3341638 (Fax) 

49. Diwan Chand Satyapal Aggarwal AD Radiological Investigations -Dr .. S.K. Aggarwal 
Imaging Research Centre & Nuclear Medicine 
10·B. Kasturba GancI!i Marg, New Delhi 
Ph. No.: 3322497 

SO. Millen/liUm Bone Densitometry & Bone DenaItometry Dr. Rakaeh Vohra 
Osteoporosis Reaeardl Centre 
47, PUla Road. New DeIhl 
Ph. No.: 5716663 
5745243 (Fax) 

51, Spectality Ranbaxy LId., Clo, Incian Lab Dr. ShIllWld Sahri 
Spinal Injuries Center. Sec:IoroC, Vuant 
Kunj. New Delhi 
Ph. No.: 6898446 

52. Max Medical Centre Conventional Radiology, CT. Mr. Rajeev Babbar 
N·110. Panchseel Park, New 0eiht-17 MRI. Mammography, USG. 
Ph. No.: 6218481 Echo, HciIter.PFT. Audiometry 
6237200 & Speech Therapy 

53. G.M.R. Inst~ute & MAl Scan Centre. MAl Dr. Harsh Mahajan 
A·13. Green Park, New DeIhl 
Ph. No.: 6969111 
6969222 

54. Organ Imaging Research Centre CT & MAl Dr. Parvean GUIa 
A·22. Green Park Main, New Delhi 
Ph. No.: 6866134 
6968196 
6859117 
6859118 
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55. Dr. P. Bhasin Path lab 5-13. Greater lab Or. P. BhIIin 
Kallash Part-I. New Delhi 
Ph. No.: 6416761 
6227247 
6448574 

56. N.M.C. Imaging & DiagnostIc Centre CT. MAl. ConvenIionII Mr. R.t<. Gupta 
(VIMHANS campus) 1. Institutional Raliology. USG and Lab 
Al1!a. Nehru Nagar. New Delhi 
Ph. No.: 6924302 
6924303 
631 •• 

57. Majeeda HospItal. Jamia Hamdard, DiagnaItic Purpou Of. S. HaM 
Hamdard Nagar 
Ph. No.; 6083622 
6082477 

58. Dr. Savita Jain Arun Imaging Center. ConventIonal RadIology. CT & Dr. Savita Jain 
().29. VlYek Vlflar. Delhi MRI 
Ph. No.: 2149256 
2142079 

59. Delhi MR & CT Scan Center (~Ihok MAl. CT and USG Dr. A.K. Sharma 
Hospital) 
25AJAB. S.J. Enclave. New Delhi 
Ph. No.: 6161415 
6177553 
6177979 

50. Faridabad CT Scan Center. NeeIam CT 
Chowk, Faridabad 
Ph. No.: 91-5417097 
91-5419595 

61. Col. Pant Imaging Center. USG. Mammography Dr. (Col). C.S. Pal 

A-22. Green Park. New Delhi 
Ph. No.: 6855656. 6858788 

62. Vasant Vision X-Ray & USG ClinIc. Conventional RadIology & Dr. RajeIh Kapoor 

T ·914. Vasant VIhar. New Delhi USG 
Ph. No.: 6143227 
6148062 
6144203 

63. Dr. Anand Imaging & Neurological Conventional RadIoIotJt. CT & Dr. t<.L Ann 

Center. MAl 
F·24. Pree! VIhIr. DelhI 
Ph. No.; 2201752 
2437066 
2225599 
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84. Modem Oiagnoetic & Reeeard'l Center, ConvenIionII R~, CT & Lab Dr. D.S. Yadav 
36314, New Railway Road, Gurgaon 
(Jawahar Nagar) 
Ph. No.: 91-6321836 
91-6303836 

65. NoIda Oiagnoatic Center, [).4, Sector ConventIonal Radiology & Lab Dr. AjIi IOMJrana 
No. 20. Noida 
Ph. No.: 91-4557216, 91-4521496, 
91·4557070 

66. Sheetla Hoapital & Eye Institute Pvt. Ud., General Purpose Dr. Ajay Shanna 
Near 0.5.0. College, New RaIIwIy 
Road, Gurgaon 
Ph. No.: 95124·2321989. 234988 

67. Umkal Hospital & M.P. Heart Reaearch General Purpoee and Dr. Uma 
Institule, Diapstic Procedura GuptalDr. Kalpana 
A·520. Shushanl Lok·l, Gurgaon Gupta 
Ph. No.: 95124-6385075, 8385656, 
8941266 (Mob) 9810046780 

68. G.M. Modi Hospital & Reaearch Center General PuIpOll & Diagnostic Dr. a.K. Modi 
lor Medical Sciences, Proceduntl 
Mandir Marg Near PI'III Enclave. 
Sakel, New Delhi 
Ph. No.: 26852112. 26568110 (Mob) 
9810046780 

69. Olthonova Hospital, Orthopeeclc, Traumna & Critical Mra. Sonia 011 
C·5129, S.D.A. Opp. Main liT Gate, cara SaIIeIh DhIr 
New Delhi-16 
Ph. No.: 26856826, 26851737. 
26853285 

70. Escorts Hospital &Reaearch Centre Ud .• GeneraUSpeciaJi Purpoae Dr. N.K. Pandey 
~.m Beta Road, Fa~ and DiIgnoItic purpoae except 
Ph. No.: 95129-25416097. 25418096 CInIac Surgery 

71. Venu Eye Instilule & Reard1 Centra. 
113', Sheikh Saral InatiIuIIonaJ Area. 

0phthaJmic Purpose MI. Tanuja JaIhI 

Phase-II, New Delhi 
Ph. No.: 26291951, 26280758 26280758, 
26291952, 26280757 

72. Jaipur Golden HospIIaI, GeneI1VSpeciallzed PuIpOll Dr. Y.P. MunjaI 
2, Institutional Area, Rahinl, New Delhi (except Cardiac SUrgery, 
Ph. No.: 27980760, 27980135-37 including CABG, Angiography 

and Canlo thoracic surgery) and 
DiagnOlllc texcept (;T). 



341 Written AnewelS SRAVANA 22. 1925 (SaU) 342 

2 3 4 

73. Maharaja Agarsain HospItal. BIock·D. PIIyaioIherap¥. Conventional Dr. Arjun I 
Ashok Vijar, Phase-I, Delhi-52 Radiology & Lab Singhal 
Ph. No.: 27450276, 27248304 

74. Brahm Shakli Hospital & R8I88rch General Purpoee Treatment Mr. B.R. Sharma 
Center, 
U-1178, Budh Vihar, Delhi 
Ph. No.: 27921683, 27917894, 
27923227 

75. Millennium Hospital, General and Diagnollic purpose Mr. S.K. Sogani 
8-1/1, Pusa Road. New DeIhl 
Ph. No.: 25827660-66 

76. Precision Dental Care. Day Care Dental Treatment Dr. MoM Sharma 
C-159, Sarita Vlhar. New Delhi except CoImeIIc Dental Care 
Ph. No.: 26956300 (Mob) 9810289nB 

n. R.B. Seth Je888 Ram & Bros. Charitable General Purpose Dr. loraine Kelra 
Hospital, 
W.E.A., Karol Bagh, New Delhi 
Ph. No.: 25716781, 25781626, 
25745264 (Mob) 9810045519 

78. Anand Hospital, Radiotherapy & HemodialysIs Dr. Subhalh Anand 
21 Community Center, Preet Vlhar, 
Delhi 
Ph. No.: 22224126, 22518617 

79. Jeewan Nursing Horne & HospItal, Gynae & Obstetric and General Dr. VlVek 
2·B, Pusa Roed, New Delhi Surgety only SabharwaI 
Ph. No.: 25851936, 25851902. 
25784632 (Mob) 9810013265 

BO. Prakash Hospital. General Purpose Dr. V.S. Chauhan 
0-12, 21A, 12B, Sector·33, Nolde 
Ph. No.: 24505264, 24505266, 
24505268 

81. Kohli Imaging & Diagnostic Center, Ultrasonography and Color Dr. Pawan Dev 
70, Mount Kallash, East of Keilutt, Doppler Singh 

New Delhi 
Ph. No.: 26414261, 26439756 

82. Sanghi Medical Center Pvt. Ud., laboIItolY II1YIItigation8 Dr. M.L Sanghi 

5-51, Greater Keiluh-I, New Delhi 
Ph. No. 26464400, 28478585 

83. Nasa Scan Center, Lab X-Ray, USG, Color Mr. SanjeeY Kumar 

38, Pocket-C-9, Sector-8, Rohini, Delhi Doppler, CT except MAl 
Ph. No.: 27940623, 27165847 

84. Ganesh Diagnostic & Imaging Center, X·Ray, USG, CT, MAl Dr. Ravin Sharma 

109, Pocket-A· 1 , Sector-8, RoIlinI. New Delhi 
Ph. No.: 27942809, 27945572 

• 
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85. Dr. SuriLab Pvt. Ltd., I.aborItory InvIItigItion Dr. J.S.SUri 
23-8, Pusa Road, New Delhi 
Ph. No.: 25739717, 25716072 

86. Dr. Handa's Imaging Center, 34-B, X·Ray, OPG. USG; Color Dr. B.D. Handa 
Pusa Road, New Delhi Doppler, Mammography 
Ph. No.: 25784888, 25755579 

87. Sachdeva Diagnostics Pvt. Ltd., X·Ray Including special Dr. Ram 
E·991 , Saraswati Vitlar, Delhi InvesIIgation, USG, Color SachcIeva 
Ph. No.: 27014326, 27013174 Doppler, Bone De .. lllolllllry 

88. Dr. Chopra's Bone Densitometry eeiUr Bone DeInIIometry Or. Chetan Chopra 
& Lab, 2, Rajouri Palace, J 1/162, 
Rajouri Galden, New DelhI 
Ph. No.: 25408000, 25437187 (Mob) 
9811034121 

89. Focus Imaging & Research Center Pvt. Ltd. MAl MR. VInod Sharma 
47/1·2, Main Yusul Sarai Mallcet, 
Aurobindo Marg, New Delhi 
Ph. No.: 26567951, 26587956 

90. Dr. M.L. Aggarwal X·Ray Clinic, X-Ray & USG Dr. RavI Aggarwal 
Al1/150, Saldaljung Enclave, New Delhi 
Ph. No.: 26105271, 26108922 

91. South Delhi Ultrasound & X·Ray X·Ray, OPG USG, Color Dr. Rajesh GOChi 
Clinic, Doppler, Mammography 
A-44, Hauz Khas, New Delhi 
Ph. No,: 26568991, 26586024, 
23322497, 23329887 
(Mob) 9811095151 

92. The Clinical Laboratory, Laboratory II1VIIIigation Dr. A.K, Sharma 
E·1319, Vasant Vihar, New Delhi 
Ph. No.: 26140055, 26143110, 
26143677 

93. Gami Diagnostic eent., I..IboraIory Inveatigation Dr. Upendra Gaur 
3, Gujarat Vlhar, Vikas Marg, Delhi 
Ph. No.: 22240346, 22051717, 
23925914 (Mob) 9811102080 

94. Uma Sanjeevani Healltl CentnI, DIagnoatic Purpoae (Lab) Dr. A. Singh 
" Dakshin Marg, DLF City Phaae-H, 
Gurgaon 
Ph. No.: 26350960, 26351257, 
26353629 

95. Max Medcenter-Nursing Home & DIagnoatic Purpoae V.K. Sapra Diagnostic, 
A·2. 3 & 4, Netaji Subash Place 
Wazirpur, District Center, DeIhi-32 
Ph. No.: 26933610, 26237200 
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96. R.G. 5tone Uroiogial RelMrch 
Institute, 
F·12, East 01 Kailash, New Delhi 
Ph. No.: 26230641, 28435870 

97. Max Healthcare, 
N·110, Panchsheel Park, New DelhI 
Ph. No.: 26230641, 26498870, 
28612123 (Mob) 9810090714 

98. Janta X-Ray Clinic, 
48/-5, rilak Nagar, New Delhi 
Ph. No.: 25592933, 25502381 

99. Dr. Savila Jain Arun's Imaging 
Center, 
()'29, Vivek Vihar, Delhi 
Ph. No.: 22149256, 22142079 

100. Dr. 5.S. Doda Ultrasound Center, 
23·8, Pusa Road, New Delhi 
Ph. No.: 9810298664 

101. National cr Scan & Diagnostic Center, 
17, N.W.A., Punjabi ~, Club Road, 
New Delhi 
Ph. No.: 25110332, 251888n 
(Mob) 9811323319 

3 

Encfo.UroIogy surgery, 
Holmium Laser surgeries and 
lapIOscopic:surgeries 

Laboratory Investigation 

Bone Densitometry 

Color Doppler and ECHO 

CT and Color Doppler 

Color Doppler and ECHO 

4 

List of Private Naturopathy Hospitals recognized 
under CGHS, pelhi 

(b) H 80, the number of viRagee In this area not 
connected by telephone 80 far, the reasons therefor and 
the reaction of the Govemment thereto; 

1. Krishna Dutt Health Center, 
East of Kallash, 
New Delhi 

2. Bapu Nature Care HospItal & Yogashram, 
Patparganj 
Delhi 

{Translation} 

Telephone Connection In Purul.. Region 

2951. SHRI BIR SINGH MAHATO: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether tel!!'Phone facUlty has not been provided 
in several block under Purufia Region of West Bengal; 

(c) whether the Govemment have received any 
complaints regarding negligence on the part of any official 
In this regard; 

(d) If 80, the facts thereof; and 

(e) the action taken by the Government against the 
offICial found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir, telephone facility 
has been provided in all the blocks In Purulia Region of 
West Bengal. 

(b) All villages In this area have already been 
provided with telephone facility. 

(c) No, Sir. 
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(d) and (e) Do not arise In view of (c) above. 

Missing of a ship 

2952. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of SHIPPING be pleased to state: 

(a) whether a Muscat bound ship went missing five 
years ago as reported In the Amar Ujala dated July 5, 
2003; 

(b) if so, the facts of the matter; and 

(c) the steps proposed to be taken by the 
Government to trace the missing ship? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) The Government is not aware of any such incident 
having taken place. 

(b) and (c) Do not arise. 

Indo-Bangladesh Talks 

2953. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether secretary level talks were held betweeJ:1 
Bangladesh and India recently; 

(b) if so, the details thereof; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VI NOD KHANNA): (a) 
Foreign Secretary level talks between India and 
Bangladesh were held on 29th April, 2003 in Dhaka. 
More recently. during the meeting of the Standing 
Committee of officials prior to the 6th Joint Economic 
Commission meeting held in Dhaka from 14-16th July, 
Foreign Secretary had discussions with the Secretary, 
Economic Resources Division, of the Govemment of 
Bangladesh. 

(b) and (c) During the talks in April, the two sides 
extensively discussed all issues of common Interest 
covering the entire gamut of bilateral relations and 
important regional issues. It was agreed that the Joint 
Boundary Working Groups would be revived and would 
meet soon to work towards earty resolution of border 
demarcation and related issues. It was also agreed tt 

strengthen and fully implement the existing agreed 
procedures to stop cross border Illegal movement of 
people. The Bangladesh side also reaffirmed its 
commitment not to allow its territory to be used for any 
activities inimical to the interests of India. A number of 
economic issues were also discussed including rail and 
road connectivity and a bilateral Free Trade Agreement. 
Indian assistance for projects in the Information 
Technology Sector and for Joint storm surge disaster 
reduction were also offered. 

During the Standing Committee meeting all issues of 
economic and commercial Interest were discuaed in 
preparation for the 6th Joint Economic Commission 
meeting. Discussions covered isaues related to a possible 
new line of credit, a bilateral Free Trade Agreement, 
bilateral cooperation in road and rail connectivity, customs 
cooperation, Science & Technology, Agriculture, Civil 
Aviation and trade. 

Bamboo for Canoer Treatment 

2954. SHRI RAMDAS RUPALA GAVIT: 
SHRI Y.G. MAHAJAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether bamboo Is very ueetul for treatment 01 
cancer; 

(b) if so, whether the Government have made any 
research In this regard; and 

(c) If so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) 
Some studies have reported possible antl-tornour activity 
of bamboo but no clinical study has be." conducted. 

{English} 

Waiting List of Telephone Connection In Kerela 

2955. SHRI KODIKUNNIL SURESH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be plePBd to state: 

(a) the total number of applicants in waiting list for 
j telephone connections in Kerala circle, SSA-wi8e; 
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(b) whether any steps has been taken by the 
Government to clear the waiting list; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) The total number of 
applicants in waiting list for telephone connections In 
Kerala Circle is 469661. SSA-wise details are given 
below:-

Name of SSA Waiting Ust as on 31.7.2003 

Alleppey 31165 

Calicut 61611 

Cannanore 87810 

Ernakulam 46133 

Kottayam 22141 

Malappuram 83926 

Palghat 35249 

Pathanamthitta 3633 

Ouilon 49576 

Trichur 27486 

Trivandrum 20931 

Total 469661 

(b) and (c) In Kerala Telecom Circle, BSNL has 
planned a tentative Direct Exchange Une (DELe) target 
of 8.0 lakh lines during 2003-04 to clear the waiting list. 
A total of 121646 net new telephone connections have 
been provided during 2003-04, upto 31.7.2003. Telephone 
connections are provided on demand in all SSA 
headquarters in the circle. 

Computers In Ghulabad Head Post Office 

2956. SHRI SHRINIWAS PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of computers provided to Ghazlabad 
Head Post Office; 

(b) the number of computers being used and the 
number lying unused alongwith the reasons for them lying 
in the stock room; 

(c) whether the officials of the Head Post Office are 
computer literate; and 

(d) If not, the time by when training will be Imparted 
to all the officlaJa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) 24 computers 
has been provided to Ghaziabad Head Poat Office. 

(b) All the supplied computers are in UN and none 
of them Is kept In stock. 

(c) 41 out of 61 officials of Ghazlabad Head Post 
Office are computer literate. 

(d) Remaining officials will be trained by the end of 
this year. 

Golden Quadrilate,.1 ProJect 

2957. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to atate: 

(a) the sections of the Golden Quadrilateral funded 
by the Central Government; 

(b) the sections which are financed by the 
Intemational Monetary Institutions and the total fund made 
avaHabie by the Intematlonal Monetary Institutions for this 
purpose; 

(c) whether targets In respect of lectlons which are 
financed by the Intemational Monetary Institutions are 
proposed to be revised; 

(d) If so, the details thereof; and 

(e) the reaction of the International Monetary 
Institutions in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) and (b) All lectlons of Golden 
Quadrilateral (GQ) are funded by the Central Government 
except the following .ectlons which are under 
Implementation and funded by International Monetary 
Institutions as Indicated: 
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SI. Section Length Financial Institution 
No. (in km) 

1. Third National Highway Project for NH-2 In 478 World Bank 
Uttar Pradesh, Bihar and Jharlchand 

2. Grand Trunk Improvement Project for NH-2 420 Wor1d Bank 
in Uttar Pradesh, Bihar and Jharlchand 

3. Surat-Manor Tollway Project for NH-8 in 175 Asian Development 
Gujarat, Maharashtra Bank 

4. Western Transport Corridor Project for NH-4 270 Asian Development 
in Karnataka Bank 

Total fund made available for above projects Is US $ 1525 million. 

(c) to (e) Time extensions of a few months have 
been granted to six Wor1d Bank funded contracts of NH-
2 and proposed to be granted to two Asian Development 
Bank funded contracts on NH-S. 

It is expected that all extemally funded sections of 
Golden Quadrilateral will be completed within clOlling dates 
ot respective external loan. 

Grants to Educational Instltut.s 

295S. SHRI PRAKASH V. PATIL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Birla Ambani Committee have 
recommended to scrap grants given to the Educational 
Institutes and privatise the system; 

(b) if so, whether the Govemment are aware of the 
fact that a large number of colleges are likely to be 
closed as a resuh thereof; 

(c) whether the Govemment are considering to order 
cut @ 20% in the salary grants to the colleges; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VAlLABHBHAI KATHIRIA): (a) and (b) The speCial 
SubJect Group (SSG) on Policy Framework for Private 
Investment in Education, Health and Rural Development 
constituted in December, 1999, had submitted ita report 
in April. 2000. The Report had, inter-alla. recommended 
that 'privatisation of higher and profeasionaJ educ:atiort 

can relieve govemment funding from these areas which 
can be used for primary education and improving literacy. 
Subsidies for higher education should be gradually 
withdrawn through higher fees and changes In fee 
structure.' 

(c) No, Sir. 

(d) Does not arise. 

Per Capita net National Product 

2959. SHRI PRAVIN RASHTRAPAL: Will the PRIME 
MINISTER be pleased to state the details of the per 
capita Net National Product (at factor cost) at constant 
prices for the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINtSTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND' MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): The 
per capita Net National Product (at factor cost) at constant 
prices (1993-94) as compiled by the Central Statistical 
Organisation (CSO) for the yeara 2000-0'; 2001-02 and 
2002-03 is Rs. 10306. Rs. 10754 and Rs. 11010 
respectively. 

[Translation] 

Mobil. ServIce In the Tribal DlMrlcta 

2960. SHRI MANIKRAO HOOLYA GAVIT: Will the 
. Minister of COMMUNICATIONS AND INFORMATION 
,TECHNOLOGY be pleased to state: 
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(a) the policy being adopted for introducing cellular 
mobile service in tribal districts by the Bhar. Sanchar 
Nigam Ltd.; 

(b) the names of the tribal districts including their 
tehsils where this 'acHity has been made available; 

(c) the budgetary provisions made for Introducing 
cellular facility in tribal districts in the current financial 
year; 

(d) whether the cellular facility Is likely to be made 
available in those tribal districts and their teahila by 31 
December, 2003 where this facility Is not available; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHAI ASHOK PRADHAN): (a) to (e) As per the terms 
& conditions of the License for Cellular Mobile Telephone 
Service (CMTS), an operator for Telecom Circle Service 

Area is required to cover 10% of the District Headquarters 
in the Service Area within one year and 50% of the 
District Headquarters within 3 years. The licensee is also 
pennitted to cover any other town In a District In lieu of 
District Headquarters. The choice of District Headquarters! 
Towns to be covered and further expansion beyond 50% 
District HeadquartersIT owns shall lie with. the licensee 
depended upon their business decision. It Is not 
mandatory under the CMTS Licence Agreement to cover 
100% of the Service Area. 

However, Bharat Sanchar Nigam limited (BSNL) has 
adopted the policy of covering all the District Headquarters 
In the country & as on date has provided Cellular Service 
in 481 Districts other than those in States of Aaaam, 
North East & J&K. The details of the number of Districts 
covered alongwith names of the District yet to be covered 
is given in the statement enclosed. Investment of about 
Rs. 2500 crores was envisaged for the countrywide rollout 
of the mobile network which Includes the coverage of 
District as well. The remaining District Headquarters are 
likely to be covered during the current financial year. 

Statement 

Licensed Service Area Number of District Name of the District 
Headquarters Headquarters not 

covered covered 

2 3 

1. Andaman & Nicobar Car Nicobar 

2. Andhra Pradesh 24 

3'- Assam 0 

4. Bihar 37 Buxar 

Jharkhand 22 

5. Gujarat 28 

6. Haryana 19 

7. Himachal Pradesh 10 Keylong, Chamba 

8.- Jammu & Kashmir 0 

9. Karnataka 27 

10. Ker. 16 

11. Madhya Pradesh 39 Bhind, RaiIen, Sahajapur, SIddhi, 
Sheopurkalan. Dindorl 

~ • 
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Chhattlsgarh 

12. Maharaahtra 

13'- North East 

14. Orissa 

15. Punjab 

1&. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh (West) 

Uttaranchal 

19. Uttar Pradesh (East) 

20. Weat Bengal 

21. Chennai TO 

22. Kolkata TO 

Total 

2 

8 

34 

0 

28 

19 

32 

31 

23 

13 

47 

17 

5 

481 

3 

Dantawala, Jajglr, Kawardha, 
Kanker, Korla, Mahaaamund, 
Dhamtari, Jaapur 

Deogarh, Gajpatl 

·Note: Services are yet to be launched In JAK, AI8am and North Eat LSAs. 

[English} 

Workahop8 conductlCl by CETE 

2961. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Centre for Electronic Teet Engineering 
(CETE) organised a number of workshops on ·uncertalnty 
in measurements"; 

(b) if so, the details and the places where CETE 
has organised these workshops recently; 

(c) whether there Is any further demand for such 
workshops and seminars to be organised by CETE; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): <a) Only one f. 

Workshop was organlaecl by Centre for Electronics Test 
Englne.ring in association with National Accreditation 
Board for Test Laboratories (NABL) on Uncertainty in 
Measurements for testing laboratories. 

(b) The Workshop was organized at Bangalore from 
1 at·3rd August, 2003. 

(e) The workshop was attended by 87 partlctpants 
from cflfferent laboratorie. and the participants desired 
that such workshops should be conducted In other parts 
of the country also. 

(d) Does not arise. 

[Translation} 

Pul.. Rete of Cellu" Phone catl. 

2982. SHRI ASHOK KUMAR SINGH CHANDEL: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the Government have prescribed rules! 
nonns or evolved any system for metering of pulse rate 
of cellular phone calls of various private caHular companies 
operating throughout the country; 

(b) if so, the details thereof; 

(c) the names of cellular companies whose pulse 
rate has been checked so far or proposed to be checked 
by the Government; 

(d) whether the Government have received any 
complaint from any callular subscribers regarding payment 
of enhanced amount of monthly cellular phone bills on 
account of tempering with the pulse-rate; 

(e) if so, the names of such private cellular phone 
companies; and 

(f) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (f) The Infonnatlon Is 
being collected and will be laid on the Table of the House. 

[English] 

Dental Council of India 

2963. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of HEALTH AND FAMILY '!iELFARE be pleased 
to state: 

(a) whether the Dental Council of India has received 
applications from various Dental Colleges in the country 
for raiSing the number of existing seats in their Colleges; 

(b) if so, the details thereof during each of the last 
two years, State-wise and college-wise; 

(c) the details of the applications pending alongwlth 
the reasons therefor; 

(d) whether there are 80me colleges who despite 
fulfilling the requisite criteria, have not been allowed to 
raise their existing seats as yet; 

(e) If 80, the names of these colleges; 

(f) the reasons for not giving clearance/allowing each 
of these colleges to revise their existing seats; and 

(g) the time by which necessary sanction is likely to 
be accorded? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (g) The 
Dental Council of India (DCI) has Informed that it has 
received applications In respect of 13 colleges In last two 
years, as per the enclosed statement. 

Out of these, the Council has recommended the 
cases of 10 dental colleges to the Government for 
increase of seats. The Government have granted 
permission for increase of seats to 6 colleges and the 
action on the remaining four recommendations has been 
initiated. 

The details of the 3 cases pending with DCI is as 
under:-

(1) Santosh Dental College, Ghaziabad: The 
application is pending because the College 
authorities have informed that Inspection of their 
College be conducted on 24th & 25th 
September, 2003; 

(2) AI-Ameen Dental College, Bijapur: The inspection 
of the College has been conducted on 4th & 
5th August, 2003. The inspection report is 
awaited. 

(3) Gitam Dental College, Vi.akhapatnam: The 
College authorltle. are yet to Inform the dates 
of inepectlon. 

Applications received during the year 2002 

S.No. State Name of the Dental College Increase of Seats 

2 3 4 

1. Andhra Pradesh Slbar Institute of Dental Sciencaa, Guntur 40 to 100 

2. Andhra Pradesh Sri Sai College of Dental Surgery, Vlkarabad 40 to 100 

• 
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2 3 4 

3. Andhra Pradesh CVS Teja Institute of Dental Sciences, Tirupati 60 to 100 

4. Kamataka 

5. Kamataka 

6. Rajasthan 

M.S. Ramalah Dental College, Bangalore 

Krishnadevaraya College of Dental Sctences, Bangalore 

Pacific Demal College, Udaipur 

40 to 60 

40 to 60 

60 to 100 

7. Uttar Pradesh Santosh Dental College & Hospital, Ghaziabad 40 to 100 

Applications received during the year 2003 

1. Andhra Pradesh Gltam Dental College, Vishakhapatnam 40 to 100 

2. Himachal Pradesh 

3. Karnataka 

4. Kamataka 

5. Maharashtra 

H.P. Dental CoOege & Hospital, Shlmla 

Maaruti College of Dental Sciences, Bangalore 

AI·Ameen Dental College & Hospital, Bljapur 

CSMSS Dental College, Aurangabad 

20 to 60 

40 to 60 

40 to 60 

50 to 100 

6. Maharashtra VSPM's Dental College & Research Centre, 
Nagpur 

60 to 10()' 

Rete of Cellular Companle. 

2964. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the private cellular companies dupe the 
customers by charging clifterent rates; 

(b) if so, the details of reliance and other companies 
which have offered cheap service by giving hand set etc. 
at the rate of Rs. 501/· and charge heavily later on; and 

(c) if so, the steps taken by the Govemment to 
ensure that the rates declared initially at the time of 
starting the scheme are charged from customers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (c) The information is 
being coUected and will be laid on the Table of the House. 

[Translation] 

Training to Pharmaclata 

2966. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the CGHS Pharmacists are given any 
training from time to time so that they could become 
aware of the fonnulatlons of new products and medicines; 

(b) If so, the details thereof; 

(c) If not, whether the Govemment have any proposal 
in this regard; and 

(d) If so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ); (a) No, Sir. 

(b) In view of (a) above, the question does not arise. 

(c) There is no such proposal under consideration of 
the Govemment at present. 

(d) In view of (c) above, the question does not arise. 

[English} 

Cltlzen'a Charter by BSNL 

2988. SHRI SONTOSH MOHAN DEV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether any Citizen'. Charter has been prepared 
by the Bharat Sanchar Nigam Ltd.; 

(b) if so, whether any time limit hu been fixed In 
the Charter within which a subscriber can expect that his 
request for shifting of a telephone connection will be met; 

(c) if so, the details thereof and If not, the reasons 
for ignoring this basic demand; 

(d) the details of requests for shifting of telephone 
connections pending in Faridabad Circle of BNSL: 

(e) since when these are pending and the time by 
which these are likely.to be cleared; and 

(f) the remedy available to the Subscriber if the 
shifting is not done with a prescribed period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) (i) Local Shifting within 7 days 

(ii) Inter Exchange Shifting within 16 days 

(iii) Inter State Shifting within 30 days 

(d) Number of pending requests of shifting in 
Faridabad SSA is 207. 

(e) Oldest case is of 24.02.2003 of Sector-3 
Exchange Area, which is pending due to new exchange 
being installed. However, all the shifting cues will be 
cleared by 30.09.2003. 

(f)(i) No rent is charged for the Intervening period. 

(ii) If desired, telephone can be continued to work 
at old address till area becomes feasible. 

Alleppey 8ypa.. In Kerala 

2967. SHRI V.M. SUDHEERAN: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleated to 
state: 

(a) whether the Govemment have fixed any time 
frame for the construction of AJleppey Bypass in Kerala; 
and 

(b) if so, the steps takenlpropoeed to be taken for 
its construction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) and (b) Construction of Alleppey 
Bypass hu been planned in 2 phase. Phase-I having a 
length of 3.73 Km. has been completed. Phase-II having 
a length of 3.85 Km. has recently been sanctioned except 
for two Road Over Bridges (ROBs). This work is 
scheduled for completion by March, 2005. Proposal for 
two ROBs Is awaited from State PWD. 

Fund. Allocation Under EQTS 

2968. SHRI TH. CHAOBA SINGH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether any funds are allocated under EGTS 
(Employment Generation Training Scheme) for North-
Eastem States; 

(b) If so, the amount of funds allocated under EGTS 
to the North-Eastem States during the last three years, 
State-wise; and 

(c) the names of the GovemmentINon-Govemment 
Organisations of Mlinlpur to whom the funds have been 
sanctioned under EGTS and the amount of funds 
distributed to each of the organisations during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes, Sir. 

(b) 

State 

Assam 

Arunachal Pradesh 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

(Rs. in lakhs) 

2000-01 2001-02 2002-03 

14.50 3.00 

3.00 

11.00 19.06 24.06 

2.0 5.08 

11.00 28.60 

11.00 2.0 11.00 

2.0 
'" • 
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(c) 

Name of the Institute 

i. Nupi Khunai, Imphal 

ii. Women Income, Thoubal 

iii. RC-WAD, Chendal 

iv. South Eastem Rural Dev. 
Orgn. (SERDO), Imphal 

v. Manlpur University, Imphal 

vi. CEDTI, Imphal 

[Translation] 

Spurious Drugs 

2969. SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. MOHOL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Delhi High Court has directed the 
Union Govemment to check spurious drugs in an effective 
way; 

(b) if so, the reaction of the Union Government 
thereto: and 

(c) the time by which the Union Govemment are 
likely to bring forward legislation in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) 
Common Cause (Registered) Society filed a PIL (CWP 
No. 8105/2002) in the High Court of Deihl seeking 
intervening of the Court to stop trading in spurious drugs 
in the Capital and asking the respondents (Govt. of Deihl 
and Govt. of India) to take measures to stop production, 
distribution, sale and possession of spurious drugs in the 
interest of general public. The Hon'ble High Court heard 
the petitioner and respondents on 3.2.2003 and 1.4.2003 
and passed Interim order wherein the court directed Govt. 
of India, Ministry of Health and Family Welfare to place 
before the court by the end of August, 2003, a copy ofs 

Govt.lNon-Govemment 

Non-Govemment 

Non-Govemment 

Non-Govemment 

Non-Government 

Govemment 

Govemment 

(As. In Iakha) 

Amount released in 
3 years 

12 

12 

11 

11 

2 

6.12 

the report of the Expert Committee constituted by the 
Govt. of India under the chairmanship of Dr. R.A. 
Mashelkar, DG, CSIR and Secretary to Govt. of India 
which is looking into the various issues related to drugs 
control administration including the matter of effectively 
tackling the problem of spurious drugs. Further action will 
be taken after examining the report of the Committee. 

Financial A.alltllnce 'or Maintenance 
of Nmlonal HJghwaya 

2970. SHRI A. VENKA TESH NAIK: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether Kamataka Govemment had sent any 
proposal seeking financial asalatance for maintenance of 
National Highways; 

(b) If so, the decision taken thereon by the Union 
Govemment; and 

(c) the amount provided to Kamataka Govemment 
for maintenanee of National Hlghway8 during the last three 
years till citte? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) N'o, Sir. 

(b) Does not arlae. 

(e) Detalle of allocation for maintenance of National 
Highways In Karnataka are: 
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Year Amount (Rs. in erore) 

2000-01 

2001-02 

2002-03 

2003-04 (till date) 

30.98 

39.02 

46.44 

15.95 

establishment of ' ... port Office In GuJerat 

2971. SHRI CHANDRESH PATEL: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether there is any demand for opening a 
passport oHice in Rajkot, Gujarat; 

(b) if so, the time by when a passport office is likely 
to be opened there; 

(c) the number of passports Issued from Ahmedabad 
and Surat. for the last 3 years and till date and the 
number of applications seeking passport lying pending 
alongwith the reasons therefor; and 

(d) the places In Gujarat where the Government 
propose to set up passport offices or linked oHices 
including the number of passport oHices presently in 
GUjarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): <a) Yes. 

(b) to (d) A statement II enclosed. 

Establishment of Passport OffIce in Gular.t 

(b) Presently there Is no plan to open a Passport 
office at Rajkot. According to the recommendations of 
the Standing Committee of Partiament on External AHairs, 
a region should generate at least 50,000 passport 
applications per annum to justify opening of a passport 
office. This requirement II not met in the case of Rajkot 
as passport applications from Rajkot & Its adjoining 
districts are only about 18,000 per annum. 

(c) and (d) At present the Passport Office at 
Ahmedabad is the only Passport OHIce in the state of 
Gujarat. In addition, there is a Passport Application 
Collection Centre each at Rajkot and Sural The Passport 
Application CoI~on Centre at Sural is being upgraded 

to a Passport Office. In addition to those, District Paaaport 
Cella have been opened in all the district headquarters 
in the state of Gujarat where passport applications can 
be deposited. 

The number of passports issued by Passport OHice 
Ahmedabad during the last 3 calendar years and till 
31.7.2003 in the year 2003 are as follows: 

(i) Year 2000 

Year 2001 

Year 2002 

Year 2003 

1,45,210 

1,88,904 

2,00,067 

1,15,604 (uptill 31.07.2003) 

(Ii) The number of applications which have been 
rejected during the last 3 years is: 18416 

(iii) The number of applications lying pending at 
present is approximately 53,000. The reasons 
for pendency are increase in the number of 
passport applications, shortage of staH and 1088 
of man-days due to disturbances In Gujarat. 

[English} 

Health Service to Trlbels 

2972. SHRI LAXMAN GILUWA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the action plan formulated by the 
Govemment in addition to the present Health policy to 
provide better health services to the tribala in the country; 

(b) whether any specific scheme has been formulated 
to check the Incidents of death of tribals due to malaria 
and jaundice besides infant mortality and deaths during 
deliveries; 

(c) If so, the details of modem medical facilities being 
provided to them; and 

(d) the details of steps proposed to be taken by the 
Govemment to provide better health service to the tribals? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
Various national health programmes are being 
implemented allover the country to provide preventive. 
curative and rehabilitative services to ensure a basic 
minimum standard of life for all sections of people Jiving 

, 
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in remote, tribal and backward areas. The National Health 
Pollcy-2002 has emphasised that the State Governments 
would have the flexibility to carve out separate achemes 
which are tailor made to the health needs of the t/l:)aIs, 
keeping in view the macro policy prescriptions. 

An Enhanced Malaria Control Project with World Bank 
assistance is in operation in 100 hardcore tribal districts 
of Andhra Pradesh, Chhattisgarh, Gujarat, Jharkhand, 
Maharashtra, Madhya Pradesh, Orissa and Rajasthan. 

To develop and strengthen surveillance activities to 
promote eariy detection of outbreaks of communicable 
diseases including Viral Hepatitis ijaundice), National 
Surveillance Programme for Communicable Diseases 
(NSPCD) has been implemented in a phased manner 
since 1997 in the country. Currently, It is in operation in 
101 districts, which includes tribal poputatlon as well. 

Department of Family Welfare has already initiated 
various steps to bring down the infant mortality and death 
during deliveries. The moat recent initiative is Reproductive 
and Child Health (RCH) Programme launched In 1997 in 
all States/UTs. Major initiatives being taken include 
enhancing availability of basic health care services, 
essential obstetric care, emergency obstetric care, 24 hour 
delivery services, referral transport for pregnant women, 
MTP facilities, Dai Training and RCH camps, Immunization 
against six vaccine preventable diseases, faCilities for 
appropriate management of acute respiratory infections, 
Oral Dehydration Therapy (ORT) for management of 
diarrhoeal diseases and essential newbom care services. 
Promotion of exclusive breast feeding and appropriate 
complementary feeding practices, and prophylaxis against 
Vilamin-A and iron deficiencies are also provided to 
improve the nutritional status of children. It includes all 
the components of child survival and safe motherhood. 

Unauthorlaed Tranafer of Fund by SCI 

2973. COl. (RETD.) SONA RAM CHOUDHARY: Will 
Ihe Minister of SHIPPING be pleased to state: 

(a) whether the Government have taken note of 
unauthorised transfer of Rs. 274.00 crore by Shipping 
Corporation of India Ltd., from special Reserve (UtiHsed) 
Account to General Reserve in contravention of provision 
of Section 33AC 3(c) of Income Tax Act 1961; 

(b) if so, the reasons therefor; 

(c) the action taken/proposed to be taken by the 
Government to avoid recurrence of such Irregularities; f 

(d) whether the CAG has also objected to this transfer 
in his audit report for the year ending March, 2002; and 

(e) If so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI OILlPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) SCI transferred a sum of Rs. 274 crores 
from Special Reserve Utilised Alc to General Reserve 
during 2001-02 as the amount of Reserve created during 
1998-99 and 1999-2000 has been fully utilized for 
acquisition of vessels. The vessels acquired have not 
been sold and as such the reserve becomes free for 
transfer to General Reserve. Hence, there Is no un-
authorised transfer. 

There is no specific restriction or proviso In Sec. 
33AC (3)(c) of Income Tax Act 1961 regarding transfer 
of amounts utilized to Profit and Loss Alc General 
Reserve. The section only indicates the manner in which 
the Reserves should be utilized. As SCI has utilized the 
Reserves for acquisition of ships as mentioned above, 
which Is mandatory condition UDder the section, the 
transfer Is in accordance with section 33AC of Income 
Tax Act 1961. Contravention takes place only when 
vessels acquired are sold within specified period. 

(c) to (e) It is true that CAG has objected to this 
transfer in his Audit Report for the year ending March, 
2002. The transfer is in accordance with section 33AC of 
Income Tax Act 1961. SCI Is a professionally managed 
commercial organization and Govemment does not 
interlere in such matters. 

Pilot Educational ProJect 

2974. SHRI JYOTIRAOITYA M. SCINDIA: 
SHRI NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Prime Minister on June 11, 2003 
inaugurated a pilot educational project of Information 
Technology targeting 60,000 schools for Hnklng them to 
each other by an intra-net 88 8Iso to the Internet system: 

(b) If so, the details of the educational curricUlum 
and pattem that will be disseminated through this system: 
and 

(c) the other details and cost of the project? 

: THE MINISTER OF STATE IN THE MINISTRY OF 
, COMMUNICATIONS AND INFORMATION TECHNOLOGY 



369 Written AnswelS SRAVANA 22, 1925 (Saka) 370 

(SHAI SU THIRUNAVUKKARASAR): (a) Ves, Sir. The 
Hon'ble Prime MInister· launched the Vldya Vahini PHot 
Project covering 140 schools and 7 training centers on 
11.6.2003. 

(b) Course curriculum content from Class KG to Class 
12th as per the CSSE standard In the digital form has 
been provided in each of the schools. This content has 
also been hosted on a Central Portal 
(www.vidyavahini.ernet.in). The Portal also contains other 
education material. 

(c) The Vidya Vahini Programme proposes to 
integrate Internet and Intranet tools and computer-aided 
techniques into the learning environment. The Programme 
focuses on: 

• providing Information & Communication 
Technology (ICT) infrastructure; 

• training of the teachers to use ICT for imparting 
education; 

• providing different learning resources which 
include related educational tools, course 
curriculum and other learning material. 

A pilot project of Vidya Vahini has been Implemented 
in 140 schools at seven diatrict8 (20 8Choola in each 
district) in the following aix States: 

(i) Uttar Pradesh-Lucknow and Allahabad 

(Ii) Jharkhand-Hazaribagh 

(iii) Gujarat-Gandhlnagar 

(Iv) Andhra Pradesh-Chittoor 

(v) Maharashtra-Parli Vaijnath 

(vi) West Bengal-South 24 Parganas 

In each of the schools, a computer lab has been set 
up consisting of 10 personal computers, computer 88Mtr, 
29" colour TV. network printer and Intemet connectivity 0' 128 Kbps through Broadband VSAT. One training lab 
has also been set up in each districts to train the teachers 
in computer applications, course development and other 
technology related aspects. The schools have been 
selected with the help of the State Governments. 

The Pilot Project has been Implemented on a budget 
01 Rs. 15 crores. 

Contraat with GMna Telecom 

2975. SHRI PRIVA RANJAN DASMUNSI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGV be pleased to state: 

(a) whether TCll between 1998 and April, 2001 
executed a contract with Ghana Telecom without securing 
its Interest by getting a -letter of Credit" in accordance 
with the contract; 

(b) If so, the details of the payment received, pending 
and its due date In respect of the aforesaid contract; 

(c) the details of Ghana Telecom', revleed payment 
schedule and payments received In accordance with the 
same; 

(d) the actual 1088 till date and future anticipated 
loss of Interest on account of overdue payment; 

(e) the details of actions taken to recover the overdue 
payment; 

(f) whether the Govemment have taken or proposed 
to take any action against the then Management of TCll 
who executed the contract without first securing the 
Interest of TCll by getting -letter of Credit"; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(SHRI ASHOK PRADHAN): (a) and (b) TCll was awarded 
an USS 50 Millions (approx. Rs. 233 crore.) Customer 
Acc:ess Netwolt( (CAN) project contract by Ghana Telecom 
in 1998. Against 54 indents, "letter of Credit" was opened 
for a value of US$ 5.451 MHHona (approx. Re. 25.4 erorea) 
besides advance payment of US$ 7.479 Millions (approx. 
Rs. 34.8 crorea). SubsequenUV, 129 Indents and design 
works worth US$ 33.849 Millions (approx. Rs. 167.7 
crorea) were carried out by TCll without securing "letter 
of Credit", due to timely payments received earlier from 
Ghana Telecom on a/l its earlier two projects, good 
business relations with Ghana Telecom as well .a 
acceptance of similar work without letter of Credit by 
other two contractors. 

As against work executed for US$ 46. n9 Millions 
(approx. As. 217.9 crores). TCll has racaIved USS 30.719 
rltillion. (approx. Rs. 143.1 eror •• ). The amount 
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outstanding is US$ 16.06 Millloni (approx. Rs. 74.8 
crores) (excluding interest and Value Added Tax (VAT) 
bills). The detail. of payment received from Ghana 
Telecom is given in the Statement I enclosed. The 
payments are due from March, 1999 to 2001 on different 
indents. 

(c) The detaHs of revised payment schedule Is given 
in the statement II enclosed. Since 16th May, 2003, TCIL 
has received US$ 6.109 Millions (approx. Rs. 28.4 crores). 

(d) The rate of interest is L1BOR (London Inter 
Banking Overdraft Rate) based and Is a variable, hence 
actual loss and future loss of interest cannot be 881assed. 
However, if Ghana Telecom keeps up Its payment 
schedule, TCll will eam a profit of Rs. 51 crores from 
this project. 

(e) Due to persistent follow-up with Ghana Telecom, 
Ministry of Extemal Affairs (MEA), High Commissioner of 
Ghana and Hon'ble Minister of Communications, 
Govemment of Ghana, enhanced payments have been 
received from Ghana Telecom. 

(f) to (h) As the dues are expected to be paid and 
the management has taken a business decision, no action 
is proposed. 

Year 

1998-1999 

1999-2000 

2000-2001 

2001-2002 

2002·2003 

2003·2004 

Total 

Statement I 

Details of payments received 

US$ Million 

0.935 (approx. Rs. 4.3 erores) 

6.201 (approx. Rs. 28.8 crores) 

5.608 (approx. Rs. 26.1 crores) 

6.038 (approx. Rs. 28.1 erores) 

5.395 (approx. Rs. 25.1 crores) 

6.542 (approx. Rs. 30.4 crores) 

30.719 (approx. Rs. 143.1 crores) 

Statement " 

Revised payment schedule of Ghana Telecom 

Ghana Telecom (GTCL) proposes to pay the 
consolidated amount outstanding as at May 15, 2003 with 
an average monthly payment of US$ 1 MilUon (1heJ: 

average US$ 1 Million will be on a quarterly basis, i.e. 
should there by any shortfall in any month, It will be 
made up over the quarter). The quarterly cycle begins 
from May 16, 2003. 

(a) A down payment of US$ 5 Million Is being 
planned for the period June/July, 2003 subject 
to financial arrangement going through as 
planned. 

(b) Interest on the outstanding balances will be 
worked out on a quarterly basis and paid along 
with the first coming monthly installment for the 
following quarter. 

(c) Regarding the VAT bills outstanding and 
overdue, we will propose delayed payment 
compensation separately. 

(d) GT at Its discretion shall have the liberty to 
make a full payment for the outstanding balance 
at any time, terminating the deferred payment 
plan now proposed. 

[Translation} 

F.mlly Welfare Programme 

2976. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a> whether any list of backward States in the field 
of family welfare programme has baan prepared; 

(b) if so, whether the Government have formulated 
any special plan to implement this programme in the 
said States; and 

(c) if so, the details of assistance provided to these 
States for this purpose during the last three years? 

THE MINISTER OF HEALTH AND FAMIL V 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): <a) and (b) 
Yes, Sir. An Empowered Action Group has been 
constituted in the Ministry of Health and Family Welfare 
to assist the States of U.P., M.P., Bihar, Orissa, 
Rajasthan, Uttranchal, Chhattisgarh and Jharkhand in the 
preparation of area specific plans. 

. (c) The funds released during 2001-02 and 2002-03 
under the EAG, are as under: 
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(Ra. In Iakhs) 

Name of States FIIlds reIeaaed during FIIIdI reIeaed during 
2001.()2 2002-03 

Bihar 367.5 2.50 

Chhattisgarh 147.5 3.00 

Jharkhand 229.5 2.50 

Madhya Pradesh 413.5 13.00 

Rajasthan 294.5 280.00 

Orissa 284.5 9.00 

Uttar Pradesh 643.5 10.00 

Uttaranchal '19.5 5.00 

[English] 

Non-RecaJpt of P ••• port. by Applicant. 

2977. SHRI P.S. GADHAVI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the government are aware that due to 
alleged corrupt practices of the officials of the Ahmedabad 
Regional Passport Office, the applicants did not get their 
passports for months together; 

(b) if so, the reasons and facts In this regard; 

(e) whether the Government have initiated any 
investigation in the said matter; and 

(d) if so, the details thereof and the time by when 
the applicants are likely to receive their passports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) and 
(b) No. There is presently a pendency of approximately 
53,000 passport applications in Regional Passport Office 
(RPO) Ahmedabad. The pendency has arisen mainly as 
a result of the steady increase in passport applications 
and shortage of staff. Eight officials were suspended on 
vigilance ground at various times. 

(e) and (d) The Government is aware of the pendency 
problem in RPO Ahmedabad and h.s been taking 
Corrective measures. In addition, a new Passport Office 
will be opened in Surat shortly which will reduce the 
pressure on Ahmedabad. 

Size of Tenth Plan for Ort ... 

2978. SHRIMATI KUMUDINI PATNAIK: Will the 
PRIME MINISTER be pleased to etate: 

(a) the size of the Tenth Five Year Plan for the 
State of Orissa approved by the Planning Commission 
along with the date of approval; 

(b) the size of the Annual Plan for the year 2002-
2003 including core and non-core sectors approved by 
the Planning Commission and the _ament of the 
Resources for the Annual Plan of 2003-2004; 

(c) whether the Annual Plan for the year 2003-2004 
for Orissa has been finalized; and 

(d) If not, the steps taken by the Government to 
expedite the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
The outlay for the Tenth Plan of Orissa was finalized on 
17.5.2002 at Rs. 19,000 erore. 

(b) The outlay for the Annual Plan 2002-03 of Ortae. 
was approved at Rs. 3100 crore. The Annual Plan 2003-
04 of Orissa has been agreed at Rs. 3200 crore based 
on the assessment of resources. 

(c) Yes, Sir. 

(d) Does not arise. 

Baby Theft Racket 

2979. SHRI E.M. SUDARSANA NATCHIAPPAN: 
SHRI ANANT GUDHE: 
COL. (RETO.) DR. DHANI RAM SHANDIL: 
COL. (RETD.) SONA RAM CHOUDHARY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government are aware of the theft 
of new-borns from the city'. hospitals and their iUegal 
sale as reported in the Hindustan rima dated July 10. 
2003; 
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(b) if 80 the facts thereot; 

(c) the reaction of the Govemment thereto; and 

(d) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
HeaHh being a State subject regulation of private hospitaIaI 
nursing homes in Delhi comes under the purview of the 
Government of NCT of Delhi. However, Delhi Police has 
informed that on receipt of secret Information a decoy 
customer was sent to ISH Nursing Homes/ISN CUnic RZ-
12 Indira Park, Uttam Nagar tor purchuing new bom 
boby where Dr. ISH Aggarwal &truck a deal and agreed 
to deliver of new bom baby In lieu of Rs. 50,0001-. There 
after the Doctor accepted Rs. 20,0001- as advance and 
gave delivery of new bom baby to decoy customer on 
22.4.2003. Hence a case (FIR) was registered. During 
further investigation four kids were recovered and handed 
over to their parents. 

In so far Central Government Hospitals in Delhi 
including AIMS are concemed, no such case has been 
reported However, adequate measures are taken to 
prevent any such incidence. 

R ••• Mltlon Guideline. In NIF 

2980. SHRI A.C. JOS: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether the National Innovation Foundation is 
following the reservation guldeHnes tor SCISTIOBC as 
provided In the ConstHution; 

(b) if not, the reasons therefor; 

(c) the number of persons working In National 
Innovation Foundation, deslgnatlon-wiae; 

(d) the number out of them working as permanent 
staff and contractual staff alongwlth the details of their 
aHowancea and perquislt_: 

(e) whether the contractual &taff are entitled to sick 
leave, earned leave and casual leave; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY.(SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) Does not arise. 

(c) and (d) A statement is enclosed. 

(e) and (f) The &taff of N.I.F. Is entitled for casual 
and eamed leaves. 

Statement 

S.No. Name of 
post 

1. 

2. 

3. 

4. 

2 

Chief 
Innovation 
OHicer 

National 
Coordinators 

Academic 
Fellows 

Researchers 

Designation-wise details of NIF StaH 

No. of post Type of 
Appointment 

3 4 

1 Contractual 

4 Contractual 

5 Term based 

3 Contractual 

Position 

5 

Filled 

Filled 

Filled 

FHIed 
~ 

Monthly 
compensation 

6 

As.36OOO1-p1us 
rent up to RI. 6000/. 

Rs. 250001- to 
Rs. 26~- plus 
rent upto Rs. 4000 

As. 15,000 to 
Rs. 35,0001-

As. 8,000I-to 
Rs. 13,000/-

Tenure 

7 

2 years 

2 years 

2 years 

Six 
months 
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2 3 4 

5. Technical 1 Contractual 
Translator 

6. Accounts 1 Contractual 
Assistant 

7. Administrative Contractual 
Assistant 

B. DTP Operator 1 Contractual 

9. Software 1 Contractual 
Assistant 

Flouting of Norm. by Central Unl".,.ltle. 

2981. SHRI CHANDRA VIJAY SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware that certain 
Central Universities have been flouting norms and 
awarding degrees without the prior approval of UGC; 

(b) if so, the facts thereof alongwith the names of 
such Universities; 

(c) the action envisaged against them; and 

(d) the steps being taken by the Government to 
prevent recurrence of such matters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) The information is 
being collected and will be laid on the Table of the H0t.8e. 

[Translation} 

Functioning of N.C.T.E. 

2982. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have reviewed the 
administrative functioning of the National Council for 
Teachers' Education (N.C.T.E.); and 

(b) if so, the details thereof, State-wise? 

5 6 7 

FIlled Rs. 85001· Six 
months 

Filled Rs. 8500/· SIx 
months 

Filled Rs.53001· Six 
months 

Filled As. 53001· Six 
months 

Filled Rs. 4750/· Six 
months 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) and (b) The Government of India had set 
up a Committee under the Chairmanship of Shri P.K. 
Kaul to review the working of NCTE and make 
recommendations on streamlining its acttvltlaa and making 
it more effective. The Committee has linee submitted its 
final report to the Government. 

[English} 

Dllinveatment of JeIIop eo ..... ny Limited 

2983. SHRI AJOY CHAKRABORTY: win the Minister 
of DISINVESTMENT be pleased to state: 

Ca) whether the Calcutta High Court h .. cleared the 
disinvestment of Jessop Company Limited; and 

(b) if 80, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT CSHRI ARUN SHOURIE): (a) Yes, Sir. 

(b) Jessop & Co. Ltd. Staff Association filed a write 
petition in the Koikata High Court against the decision of 
the Government to disinvest 72% equity in Jessop & Co. 
Ltd. The Single Judge Bench of Kolkata High Court, in 
March 2003, upheld that Jessop & Co. Ud. does not fall 
within the category of 'strategic sector' and hence, that 
the Government of India can disinvest majority staka in 
Jessop & Co. Ltd. The Hon'bIa Single Judge Bench 
however, set aside the decision of the Government to 
sell 72% equity to Mis. Ruia Cotex Ltd. (consortium) on 
certain procedural issues. Against the above judgement 
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of the Kolkata High Court. Government of India flied an 
appeal before the Division Bench of the Kolkata High 
Court in May 2003. This appeal was disposed off by the 
Division Bench of Kolkata High Court vide their judgement 
dated 8.7.2003. The Division Bench in its judgement has 
upheld that Jessop & Co. Ltd. does not fall within the 
category of 'strategic sector' and hence, that the 
Government of India can divest 72% equity In Jessop & 
Co. Ltd. The Division Bench also approved the sale 72% 
equity in favour of MIs. Ruia Cotex Ltd. (consortium) and 
concluded that the process and the procedures followed 
by Government of India were transparent. The Division 
Bench of Kolkata High Court rejected the prayer for stay 
of the judgement sought by the Jessop & Co. Ltd. Staff 
Association. Jessop & Co. Ltd. Staff Association has filed 
a Special Leave Petition (SLP) before the Hon'ble 
Supreme Court. No stay has been granted by the 
Supreme Court. 

Export of Medicine. 

2984. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of exports of medicines of Indian 
System, separately during the Ninth Plan period; 

(b) the export target set for the Tenth Plan period; 
and 

(c) the steps taken to Increase export of 
Homoeopathy, Ayurvedic. Siddha and Unanl medicines? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The details 
of exports of Ayurveda, Unani, Homoeopathy drugs 

including raw drugs during the 9th Plan are given in the 
enclosed statement. 

(b) There is no separate export target for the 
medicine of Indian medicine. 

(c) For promoting exports, Government have taken 
following steps: 

(1) The Government has established National 
Medicinal Plante Board for Integrated 
development of medicinal plants HCtor. 

(2) Government have sent official delegations 
comprising trade representatives to various 
countries to promote ISM&H drugs.' 

(3) Government is also supporting industry to 
participate in International Trade Fairs to exhib~ 
their products. Schemes are also in place for 
funding market surveys. 

(4) Labeling provisions have been relaxed to 
facilitate exports. 

(5) Testing facilities are being expanded. 

(6) Good Manufacturing Practlcea (GMP) have been 
notHied. 

(7) This Department's Research Councils are 
carrying on research of ISM&H drugs. 

(8) Department of Biotechnology has also supported 
research and development project8 on medicinal 
and aromatic plants used In the country. 

(9) A Task Force has been set up to make 
recommendations for increasing exports. 

Statement 

SI.No. 

1. 

2. 

Value of exports of Homoeopathic, Ayurvedic & Unan; Hems and Medicines from 1997-98 to 2001-02 

Item Description 

2 

Plants and parts 01 plants (including seeds 
and IruiIs), of a kind used primarily in peMery, 
in phannacy or for insecticidal, f\I9cidaI or 
Slm~ar purposes, fresh or dried whether or not 
cut, crushed or powdered. 

AyutVedic & Unani Herbs Not eIsewheIe specIhd 

Item Code 1997·98 1998-99 1999-2000 2000-01 

3 4 5 6 7 

1211 254.64 268.75 191.45 357.45 

: 22.78 39.78 18.51 22.50 

(Rs. Crores) 

2001-02 Total 
Ninth Plan 

8 9 

370.95 144324 

31.70 135.23 

-------------------------------------------
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2 3 4 5 6 7 8 9 

3. AyurVedic & UIWIi Medicinea for ItIerIpUIc 30039001 42.24 34.76 36.23 98.54 92.26 :m.03 
prophylactic uses not put LlP for IIIIiI .. 

4. Homoeopathic MediciIes lor IheIIpeuIic 30039002 3.10 0.37 0.67 2.19 2.04 8.37 
p~actic uaes not 1M up lor filii ... 

5. Ayurvedic & Unari MecIicinaB 30048001 118.n 98.85 108.80 124.97 147.53 598.92 
put up lor retail sale 

6. Homoeopalhic mediciles put up for IIIaiI sale 30049002 0.79 1.33 3.19 8.97 3.74 18.02 

Total (S.No. I+S. No. 3 to S.N. 6) 419.54 404.06 340.34 590.12 818.52 2370.58 

Total (S.No. 2 to S.No. 8) 187.66 175.07 187.40 255.17 ro.27 1062.57 

7. Vegetable Saps and extracts; pectic UeIIncea, 1302 836.74 826.79 921.42 898.99 593.19 36n.13 
peclinates and pecta\8S;agar-agar and oIher 
mualages and thickeneI8, whether or not mocIIied, 
denved lrom vegetable. produds. 

Source: Monthly Statistics of the Foreign Trade of Indla·Annual Numb.,.. brought out by Directorate Gene .... of Commercial Intelligence 
& Statistics, Kolkata·700001. 

Inv •• tment In RaJaethan 

2985. DR. JASWANT SINGH YADAV: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment propose to make more 
investments in Rajasthan during the Tenth Plan; 

(b) whether the Investments are not increasing as 
per the expectations of State; 

(C) il so, the details thereof and the reasons therefor; 
and 

(d) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE <SHRI SATYA BRATA MOOKHERJEE): <a) 
and (b) As compared to Rajasthan's approved State plan 
Outlay 01 Rs. 22525.83 crore and actual expenditure of 
As. 1 se36.3S erore during the Ninth Plan period, the 
prOjected Tenth Plan outlay of the State Is As. 27318.00 
crore at 2001.02 prices which is more than the Ninth 

Plan approved outlay/actual expenditure. In addition to 
this, the State would also received funds for invntment 
under the varioUl &chern.. of the Central Mlnlstri ... 

(c) and (d) Do not arlae. 

[TlWIJSIation) 

SettIng up of IlTIIdIatlon Protect 

2986. DR. LAXMINARAYAN PANDEYA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Department of Atomic Energy has 
decided to set up irradiation project for proce88ing of 
agricultural produces in Rajasthan and other Stat .. ; 

(b) if 80, the detail. in this regard; 

(c) the time by when the said project Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
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to (c) The Department of Atomic Energy (DAE), based 
on the technologies developed in the Bhabha Atomic 
Research Centre (BARC) has set up one high dose 
demonstration plant for irradiation of spices at Vashi, Navl 
Mumbai and another low dose demonstration plant for 
irradiation of onions at Lasalgaon, Nuil<, in Maharashtra 
state based on Cobalt-60. Centre for Advanced 
Technology is working on an accelerator-based radiation 
processing facility at Indore, Madhya Pradesh for 
processing of agricuhural products. The Department is 
actively involved in the propagation of this technology 
and Is encouraging private entrepreneurs to establish 
facilities for irradiation of agricultural products in different 
parts of the count~. 

Authorlutlon to Ho..,ltal 

2987. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of HEALTH AND FAMIL V WELFARE be pleased 
to state: 

(a) whether the Govemment have authorized any 
hospital in Jodhpur to treat Central Government 
employees; 

(b) if not, whether the Govemment propose to 
authorize any hospital in Jodhpur in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILV 
WELFARE AND MINISTER OF PARLIAMENTARV 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) 
Central Govemment employees and the members of their 
families have been permitted to avail of medical facilities 
in any of the Central Govt., State Govemment hospitals 
and the hospitals recognised by the State Govemment 
as well as the hospitals fully funded by either Central 
Govemment or the State Govemment subject to the 
condition they will be reimbursed the medical expenditure 
at the rates fixed by the Govemment under the CGHS 
RuleslCS (MA) Rules, 1944 or the actual expenditure 
incurred, whichever is less. 

(English] 

Atomic Energy Accord between India and Chine 

2988. SHRI CHINTAMAN WANAGA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India and China have entered into an 
Atomic Energy Accord recently; and ' 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRV AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
No, Sir. 

(b) Does not arise. 

Deflclencle. In Vardhman Mahllvlr 1Ied,leal College 

2989. SHRI TARACHAND BHAGORA: Will the 
Minister of HEALTH AND FAMIL V WELFARE be pleased 
to state: 

(a) whether the Govemment are aware that the 
Medical Council of India in its inspection report has 
pointed out deficiencies in the nftwly opened Vardhaman 
Mahavir Medical College, New Delhi; 

(b) if so, the details of the deficiencies; and 

(c) the steps taken by the Govemment to rectify 
those deficiencies? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) The 
Medical Council of India has inter-alia made the following 
observations in regard to VMMC: 

M(i) Whether the teaching staff in the pre-clinical ! 

departments deputed by the Directorate General . 
of Health Services from Lady Hardinge MediCSI : 
College, New Delhi who joined on deputation I 
basis have been replaced by the regular staff 
as deputation of staff from other colleges is nol 
permitted as per MCI norms. 

(Ii) Whether teaching designation of the staff workin!l 
in Safdarjung Hospital attached to this college 
has bee(l redesignated by the Guru Gobind. 
Singh Indraprastha University. If so, a copy rJ 
the same may be sent to the Mel. 

It was also observed that the Principal of the College 
has only 3 years experience in Cardia-thoracic & vasculal 
Surge~" 



385 SRAVANA 22, 1925 (SaIca) 386 

The concerned teaching faculty has since been 
transferred from the Lady Hardinge Medical College to 
the Vardhman Mahavlr Medical College & Safdarjung 
Hospital and the issue of grant of teaching designation 
to staft working in Safdarjung Hospital and the eligibility 
of the Principal is under consideration in consultation with 
all concerned including the Medical Council of India. 

Short Stay Homn 

2990. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Short Stay Homes being run by 
various NGOs, State-wise; 

(b) whether the Government have released/allocated 
funds to NGOs in various states including Jharlchand and 
Bihar for provision of Short Stay Homes during the last 
three years and current year, Year-wise; 

(c) if so, the detaHs thereof; 

(d) whether the physical verification has been done 
by the concerned Deputy Commissloners/Distrlct 
Magistrates after the release of fund to the NGOs; 

(e) If 50, the details thereof; and 

(f) if not, the reasonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) to (c) As given In the enclosed 
statement. 

(d) to (f) PhysicaJ verlflcationllnspectlonlsurprise check 
is done by the field machinery posted In State Boards, 
officers of Central Social Welfare Board, officers of 
Department and the State Governments. Deputy 
Commis8lonerslDeputy Magistrates are normally called 
upon to get the inspection of Short Stay Homes done 
only in case of complaints etc. 

SMtement 

S.No. Name of StatelUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur --

No. of SSH 
sanctioned 

3 

31 

11 

39 

6 

4 

2 

17 

5 

21 

27 

6 

Amount 
Released 

2000-2001 

4 

67.80 

24.58 

70.76 

26.29 

8.14 

1.08 

4.31 

50.72 

17.90 

46.97 

63.96 

9.82 

(RI. in 1aIche) 

Amount Amount 
Released Released 

2001-2002 2002-2003 

5 6 

82.39 ·176.22 

30.05 37.72 

67.29 124.25 

19.19 20.06 

9.16 7.20 

3.32 2.33 

5.47 6.94 

72.20 65.00 

17.82 23.00 

47.74 75.43 

79.75 126.60 

0 20.26 
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2 3 4 5 6 

13. Meghalaya 0 0 0 0 

14. Nagaland 4.89 2.54 2.33 

15. Orissa 48 147.71 120.24 153.84 

16. Punjab 2 8.32 12.68 9.33 

17. Rajasthan 11 28.42 26.18 45.57 

18. Sikkim 2.34 1.84 2.33 

19. Tamil Nadu 30 62.54 82.80 90.12 

20. Tripura 5 6.75 13.33 18.~ 

21. Uttar Pradesh 50 77.39 88.23 161.57 

22. West Bengal 29 97.55 113.13 115.29 

23. A & N Islands 0 0 0 0 

24. Arunachal Pradesh 2 6.07 4.91 7.00 

25. Chandlgarh 0 0 3.77 
26. Delhi 3 6.79 8.38 12.76 
27. Goa, Daman & Diu 2.74 3.33 3.50 
28. Lakshadweep 0 0 0 0 
29. Mizoram 0 0 1.87 
30. Pondlcherry 2 5.35 12.17 8.42 
31. Dadra & Nagar Havell 3.32 4.62 4.56 

Total 358 852.41 908.75 1325.80 

[Translation] THE MINISTER OF STATE IN THE MINISTRV OF 
Inte,net Acce.. Facility COMMUNICATIONS AND INFOAMATION TECHNOLOGY 

(SHRI ASHOK PRADHAN): (a) V., Sir. 
2991. SHRI SAIDUZZAMA: Will the Minister of 

(b) and (c) Do not arise In view of (a) above. COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pleased to state: [English} 

(a) whether all tehalVdlstrict headquarters in Uttar 
Regultltory Standarda on MedIcal DevIcM Pradesh have been equipped with Intemet acce .. facility; 

(b) if not, the name. of tehalla/dlstrlct headquarters 2992. DR. MANDA JAGANNATH: Will the Minister 
of HEALTH AND FAMIL V WELFARE be pleued to state: wherein this facility has not been provided alongwith the 

reasons therefor; and (a> whether the Union Government have any proposal 

(c) the time by which this facility is likely to be to apply regulatory atandarde on the medical devtces 
provided In the aforuald tehaiVdlatrict headquarters? manufactured by varioua manufacturing units across the 

qoun~ 
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(b) If so, the details thereof; 

(c) whether the propoaed standards would be al80 
made applicable to the medical equipment being imported; 
and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
There is no regulatory standards for all medical devices. 
However, the following medical devices are regulated 
under the provision of Drug & Coemetlca Act, 1940 and 
Rules thereunder: 

1. Sterile disposable perfusion sets. 

2. Sterile disposable hypodermic syringes. 

3. Sterile disposal needles. 

4. In vitro diagnostic devices for HIV, HbsAg and 
HCV 

5. Mechanical contraceptives (condom, CuT and 
Tubal rings.) 

6. Sutures. 

The standards for medical devtc .. are preecribed by 
Bureau of Indian Standard, which are advisory in nature. 
Formulation of standards are through a well defined under 
Bureau of Indian Standards Act, 1988 and amendments 
from time to time. This is an ongoing pfOCl88. 

(c) and (d) The Items mentioned above, if Imported 
will be regulated under the said Act. However, imported 
medical equipments for government Institutions are 
procured after evaluation In terms of the efficacy, utility 
and price by Technical Committe. comprising of 
concemed experts, after observing the codal formalities. 

[Translation} 

WLL ba ... peo In Bihar 

2993; SHRI RAJO SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government have decided to Nt up 
WLL based PCOS in rural are.. of Bihar; and 

(b) if 10, the time by which thle facility is likely to be 
made available in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Sir, WLL based 
Fixed PCOI are already available In rural areas of Bihar. 
In addition, WLL bued mobile PCOI under Gram Sanchar 
Sevak Soheme are also available in the rural a..... of 
Bihar. 

National Expres.way 

2994. SHRI MANSINH PATEL: 
. SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the time by which the first phase of National 
Expressway is going to be completed and opened for 
public; and 

(b) the details of the amount spent so far alongwith 
the distance to be covered by it and the places through 
which it will pass? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) The first phase of National Expressway 
No. 1 (Ahmedabad-Vadodara Expressway) has been 
completed and opened to traffic In January, 2003. 

(b) An amount of Rs. 213.12 crore has been spent 
on first phase. It covers a dlatance of 43.4 kms. and 
passes through Ahmedabad, Ramol, Vanch, Hamiav, 
Bhuval, Dajipura, Modej, Mankwa, Vathwadi, Keahra, 
Vansol, Sundha, Arera and Marlda. 

[T,.".atlon} 

Anurch Inatltutu In Bihar 

2996. SHRI ARUN KUMAR: WID the Minister of 
SCfENCE AND TECHNOLOGY be pleued to state: 

(a) the numbers of research Institutes functioning in 
the field of science and technology In BIhar; 

(b) the aubjecta on which reaearch il being 
undertaken during the year by each Institute; and 
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(c) the names of subjects which are related to the 
current problems of Bihar? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) There are 20 Central and State 
research institutes doing research work in the field of 
Science and Technology in Bihar. 

(b) and (c) Banana Research Station, Bihar Institute 
of Hydraulic and Allied Research, Govemment Eri Seed 
Supply & Research Station, Irrigation Research Station, 
Jute Research Station and Soli Conservation Research 
Station are taking up research in the area of agriculture 
and irrigation; Animal Production Research Institute and 
Cattle Farm Samstipur are conducting research in the 
field of animal production; Public Health Engineering 
Institute and Directorate of Water Management Research 
are conducting research in the field of water and 
sanitation; Soil and Concrete Laboratory is conducting 
research in the area of construction; Testing and Research 
Institute conducts research in the field of testing and 
instrumentation; State Industrial Research Laboratory Ia 
undertaking research in the area of industrial research 
relevant to the Bihar State; Forensic Science Laboratory 
Conducts research in the area of forensic sciences; 
Rajendra Memorial Research Institute of Medical Sciences 
and IndIra Gandhi Institute of Medical Sciences are 
undertaking research on the subject of health while two 
Regional Research Institutes take up research relevant 
to the respective regions. The subjects of agriculture, 
irrigation, health, animal production, water and sanitation, 
industrial research, etc. are relevant to the current 
problems of Bihar. 

{English] 

Mobile Phone Service. In Karnetltka 

2996. SHRI R.L. JALAPPA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of mobile connections provided by 
BSNL in Kamataka so far; 

(b) whether there Is a demand for the sanction of 
additional 4.5 lakh mobile connections for Kamataka during 
2003-04; and 

(c) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): <a) 2.72.446 Cellular Mobile 
Connections have been provided by BSNL In Karantaka 
as on 31.7.2003. 

(b) and (c) Based on the demand and funds available, 
the Kamataka Circle has been allotted 2.75 l..akha capacity 
for the current financial year and the procurement action 
Is in progress. 

Aulstance to Stata Unl".r"tl .. 

2997. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleas~ to 
state: 

(a) whether it is a fact that the UGC has come out 
with a new scheme of funding for the State Universities; 

(b) if so, the details thereof; 

(c) whether the UGC would be f~dit'lg the building 
projects of State Universities on 100% basis; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) According to the 
Information fumlshed by the University Grants Commission 
(UGC), the UGC has come up with a new proposal for 
funding pattem for the State Universities wherein It would 
be funding the building projecla on 100"10 basis as against 
the earlier pattem of funding on sharing basis. In addition, 
one third of the development assistance being given to 
the universities during X Plan, shall be based on the 
performance of the universities during IX Plan. 

Congestion at JaWlihartal Nehru Port 

2998. SHAI BRAHMA NAND MANDAL: 
SHRIMATI PRABHA RAU: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of SHIPPING be pleased to state: 

(a) whether the Jawaharlal Nehru Port at Nava 
Sheva Is reeling under tremendous congestion and 88 a 
result India'8 exports are being adversely affected; 

(b) if 80, whether the clearance at the port is being 
affect~ as a result of the lack of coordination between t" porti authorities and the transporters; and 
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(c) the manner in which the Government propose to 
ensure that the clearance at port is done quickly so as 
to avoid any disruption In the country's exports to other 
countries? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) There are, at present, two container terminals at 
Jawaharlal Nehru Port, Navi Mumbal. One container 
terminal is managed and operated by the Jawaharlal 
Nehru Port Trust (JNPT) itself and the other one is 
managed and operated by a private company, namely, 
Nhava Sheva International Container Terminal Private 
Limited (NSICT) controlled by P&O Australia Ports PTY 
Limited on Build, Operate and Transfer (BOT) basis under 
a License Agreement with the JNPT. 

There is 16% increase in container traffic In JNPT 
during the current financial year from April to July, 2003 
as compared to the corresponding period of the previous 
year. The sharp rise in container traffic, intense rain during 
the monsoon period and consequential fall In productivity 
have contributed· some congestion at JNPT. 

(b) The clearance of containerized import/export cargo 
is not affected at Jawaharlal Nehru Port Container 
Terminal (JNPCT). However. it has been partially affected 
at Nhava Sheva Intamalional Container Terminal (NSICT) 
in respect of both import and export. 

(e) In order to meet the expectation of importers and 
exporters and improve the service levels, JNPT has taken 
a series of measures to facilitate speedy evacuation of 
containerized cargo from J.N. Port. The significant steps 
taken include:-

(i) The situation is being monitored on day to day 
basis. 

(il) Eleven trains per day on an average are being 
handled against an average of nine trains per 
day during the preceding year. 

(iii) Operation on Rail Line No. 6 in JNPT was 
discontinued since March 2003 as it required 
repairs. However, special permission was granted 
for handling of Inland Container Depot (ICD) 
containers from 12th June 2003 to 12th July 
2003 on Rail Line No.6. 

(iv) Exclusive facility given for back loading of 
NSlcrs import IMCD containers on Rail Lines 
6 & 8 operated by JNPT. for a period of two 
weeks from 12th June to 26th June, 2003. 

(v) Facility for back loading of NSICT's Import ICO 
contalne,. was again extended on RaIl Une No. 
B for a period of one week, I.e., from 1st July 
to 8th July, 2003. 

(vI) Augmentation of container handling equipment 
at JNPCT by Induction of additional reach 
stickers. 

(vii) Augmentation of 46 Nos. tractor-trailers for 
transportation of containers within JNPT pramiles 
at different intervals. 

(viii) Augmentation of tractor-trailers by NSICT for ICD 
operations. 

(Ix) Allocation of shallow draught berth (SB-03) and 
Port Craft Berth (SB-02) for handling feeder 
container veSlels and geared container vessels 
under non-window category, for reliving 
congestion on main container berths. 

(x) Allocation of bulk berth Nos. 2 & 3 handling of 
geared container vessels 88 and when requested 
by the shipping lines. 

(xl) Diversion of all traffic related to movement of 
road vehicles, carrying cars and bu... meant 
for export, through JNPT, from container road 
to bulk road for entry through bulk gate complex 
to facilitate reliving congestion at the container 
gate complex. 

Special Financial Paekll. 

2999. SHRI RAVI PRAKASH VERMA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment propose to give special 
financial package to Uttar Pradesh; . 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
to (c) At present there Ie no proposal to give special 
financial package to Uttar Pradesh. The Chief Mlnillter. 
Uttar Prade8h vide her D.O. No. 1031P.S.M.MJ03 dated 
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20.7.2003 addressed to Hon'ble Prime Mlnilter has 
requested a special economic package for Uttar Pradelh. 

A .. I_nee for AIDS Control 

3000. SHRI DALPAT SINGHPARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to slale: 

(8) whether Gates Foundation has announced 100 
million doHar grant 10 reduce HIV tran8million in India; 
and 

(b) If so, Ihe details regarding the HIV Control 
programme along with target for an enective utilization of 
the Bill and Melinda Gatea Foundation ... Istance? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
Ves. Sir. The Bill and Melinda Gates Foundation has 
announced US $ 100 million assistance for HIVIAIDS In 
India. However, the Institutional arrangements and 
modalities of co-operation, mutual obligations and 
responsibilities have yet to be spell out by the Foundation. 

Governmenl has so far not received any funds from 
the Bill and Melinda Gates Foundation. 

Conetructlon of National Hlghwaye In Aa .. m 

3001. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Wililha Minister of ROAD TRANSPORT AND HIGHWAYS 
be pleased to state: 

(a) whether the Govemment have contemplated to 
sanction and construction some new National Highways 
in the backward and trlbals areas of Assam with a view 
to improve the road connectivity in the said are.. and 
also to improve the riding quality and Itandard of the 
existing National Highways e.g. NH 31 (C), NH 31, NH 
52 and NH 37 etc.; 

(b) if so. the steps taken in this regard so far; 

(c) If not. the reasons therefor; 

(d) whether Ihe Govemment have contemplated to 
provide adequale amount to Central Fund from the Non-
Lapsable Central Pool Resources to renovate eXilting Ink 
roads connecting Into-Bhutan borders on the northem 
bank of the river Brahmaputra; 

(e) if so, the eteps taken by thle regard 10 far; ~ 

(f) If not, the reasons therefor; 

(g) whether the Government have provided the 
required amount of Central Fund regularly to the State 
Govemment of Assam over the recent past five years for 
the improvement and maintenance of all the National 
Highways of State; 

(h) if 80, the amount given 10 far, year-wise; 

(I) If not, the reasons therefor; 

(j) whether the Border Roads Organisation (BRO) 
has been entrusted with the responsibility of constructing 
some roads and brldgea with the help of Central Fund in 
the backward and tribal area of A88am, as announced 
by the Prime Minister; 

(k) if 80, the quantum of money received by the 
BRO so far and the details about the standard and quality 
of the construction works; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) to (c) Presently, declaration of new 
National Highways Is not being considered due to paucity 
of funds. National Highway 31 C and National Highway 
31 (partially) are Included In the East-West Cooridor 
project for their development to 40Iane standards. The 
Improvement of riding quality of the remaining portion of 
NH 31, 37 and 52 etc. Is in progresa. 

(d) Non-Lapsable Fund for North-Eastem Raglon is 
not managed by this Ministry. 

(e) and (f) Does not arise. 

(g) and (h) The details of allocation of funds to the 
Government pf Assam In the laet 5 years for Ihe 
development and maintenance of National HlghwaYI are 
given below: 

(Rs. In lakhS) 

Year Development Maintenance & Repair 

1998-99 3384.90 3297.93 

1999--2000 6496.32 36n.46 

2000-2001 9233.00 3131.03 

2001-2002 14262.19 4284.97 

2bo2-2003 15737.00 5896.00 
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(i) Does not arise. 

(j) Yes, Sir. 

(k) BRO is executing the works as per the standard 
specification and quality .. laid down. So far an amount 
of Rs. 41.53 crore has been released to BRO under this 
programme. 

(I) Does not arise. 

Propagation of Indian Languaga. Abroad 

3002. SHRI KALAVA SRINIVASULU: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the South African Govemment is planning 
to remove Indian languages viz., Tamil, Telugu, Gularat! 
etc. from the curriculum .. reported in the Hindu dated 
June 25. 2003; 

(b) if so, the facts of the matter reported therein; 

(c) whether the matter has been up with the 
concerned authorities; 

(d) if so, the details thereof; 

(e) whether the Government propose to take effective 
steps for the propagation of Indian languages abroad 
particularly where PIO. live in large number; and 

(f) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAV SINGH): (a) v ••. 

(b) South Africa has officially announced that due to 
low enrolment rat.a and inadequate funding, aom. 
languages like Urdu, Tamil, Gujarat, Hindi and Hebrew 
may b. discontinued from the curriculum. 

(c) and (d) Currently concern.d organlaatlon of 
persons of Indian Origin In South Africa and the South 
African Government are dlacuaaing how to support 
continued teaching of Indian Languages. 

(e) Yes. 

(f) Central Board of Secondary Education has aet up 
an International Cell and decided to start accreditation 
Courses in selected Indian Diaapora. Makhan Lal 
Chaturvedl Rashtrlya Patrakarita Vishwa Vldyalaya has 

offered to explore the possibility of establishing their 
campuses in Africa and South East Aala for the Dlupora 
in Language Study and Communication. 

V .... I for A and N I ... nds 

3003. SHRI BISHNU PADA RAY: Will the Minister of 
SHIPPING be pleased to atate: 

(a) whether during the visit of Hon'bl. Prim. Minlat.r 
to Car Nlcobar of A&N Island. on January 20, 2003 for 
the Island Development AuthOrity Me.tlng, the th.n 
Hon'ble Union Mlnlst.r of Shipping has promised to make 
available a vessel of 500 passengers capacity with a 
sp.ed of 16-18 knots within alx months for deploym.nt 
to Southem group of Ielands; 

(b) If ao, the pres.nt statua of the commitment made 
by the Hon'ble Minister; and 

(c) the time by when the v .... 1 Ie likely to atart 
operating? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SHIPPING (SHRI DILIPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) Yes, Sir. In the Ship Acquisition Committee 
meeting held on 3.6.2002 It was decided to explor. the 
possibility of chartering a High Speed Craft of 300-400 
passenger capacity with 700 NM for Southem Group of 
lalands. Accordingly Global tend.,. were invited by 
Mis NSDRC and only on. t.nd.r 'was rec.lv.d for 
chartering of 300-400 pas .. nger v .... 1 from Mis Eut.m 
Trading Agency, Dubal. They have confirmed the 
availability of MV hermla and requ.st.d A&N 
Administration to expedite the decialon of the 
Administration. The above v .... lls having a carrying 
capacity of 1169 passeng.,. In which 385 aleaping 
accommodation and 784 altting accommodation. Th. 
above v .... 1 m •• ts all paramet.,. for deployment in 
Southam Group of islands and can alao be operated on 
the Mainland-leland Sector alao. The off.r of chartering 
of the above v .... 1 .. amed to be flnanclaUy vlabl. and 
u such It was decided that a representative each of DG 
Shipping, a representatlv. of Ministry of Shlppmg and 
Commiaalon.r.cum-Secretary (Shipping), A&N 
AdmInistration may vlaH' Greece to ...... th. aultabUIty 
of the v ..... for operation In Andaman & Nicobar water. 
Th. Mlnlatry of Shipping has communicated approval of 
the competent Authority for undertaking proposed visit of 
the officers to Greece not axceec:llng 3 days. The DlrKtor, 
NSDRC has been requested by the A&N Adminlltratlon 
to Intimate the dates on which the above v .... , win be 
available at Greece for inspection by the above team 80 
that the A&N Admlnilltratlon may approach the GOI for 
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obtaining political clearance and cadre clearance for 
inspection of officer Intending to visit to Greece vide A & 
N Administration's leiter dated 30.7.2003. The above team 
is however likely to visit Greece after 22.8.2003. 

(c) The date by which the said vessel will be 
deployed in the Southern group of islands will be known 
only after visit of the above team to Greece and 
submission of their report. 

[Translation] 

TAC at Circle Leval 

3004. SHRI SURESH CHAN DEL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment have received some 
suggestion from the public representatives (MPs) to 
constitute Telephone-Advisory Committees at circle level 
in the country; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir. 

(b) and (c) Do not arise of view of (a) above. 

(English] 

MPLAD Schema. 

3005. SHRI CHANDRA BHUSHAN SINGH: 
SHRI K. MALAISAMY: 

Will the PRIME MINISTER be pteased to state: 

(a) whether there are complaints against the Nodal 
Agencies or the Implementing Agencies under the 
MPLADS to the eHect that they are not adhering to the 
guidelines, not listening to the legitimate claims of the 
concerned Members of Partlament, not co-ordinating with 
the Members of Partiament, etc.; 

(b) if so, whether the Nodal Agenel .. and the 
implementing agencies do not give enough priortty and 
Importance in executing the MPLADS works quickly; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to ensure 
that the funds meant for It are correctty spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNI"'G, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) Some complaints against the Collectors and 
implementing agencies under the MPLADS have been 
received from the Members of Parliament. The Collectors 
as well as the implementing agencies are responsible for 
satisfactory implementation of works taken up under 
MPLADS. The complaints are mainly about delay in 
processing of recommendations received by Districts 
Authorities, delay in preparation of estimates by the 
concerned implementing agencies, delay in issue of 
financial sanction by the District Administrations, non-
compliance of time frame by the I~menting agencies, 
delay in transfer of funds from one district to another, 
non-submission of expenditure statement by District 
Administrations to the Central Govemment, non furnishing 
of information to the MPs by the District Administrations. 

(d) Instructions have already been issued to all the 
District Collectors to accord up priority to MPLADS 
scheme and follow the guidelines scrupulously. Whenever 
specific complaints are received, the matter is Immediately 
taken up with the concerned State GovemmentslDistrict 
Administrations for Investigation and remedial action. The 
State Govemment have been advised from time to time 
to strictly follow the provisions of the guidelines and 
implement works recommended by Members of Parliament 
expeditiously. The District Administrations have been 
advi8ed to sanetion works recommended by Members of 
Parliament to the extent of their entitlement without waiting 
for actual release of funds and submit the expenditure 
report expeditiously so that entitled funds could be 
released by the Ministry. The District Administrations have 
also been advised to evolve a time frame for 
implementation keeping in view the nature of the works 
and follow the same strictfy. The State Governments! 
District Administrations have also been advised to comply 
with the provision of monitoring 0' works as per the 
guidelines on MPLADS and have review meetings at the 
level of Chief Secretary. Special Review Meetings are 
being held 'rom time to time at the level of MOS (S&PI) 
to remove the bottlenecf<s so as to ensure expeditious 
implementation of works recommended. 
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[Translation} 

Connecting Telephone ExchMgH 
wtth Optical Fibre 

3006. DR. BALI RAM: Will the Minlater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of telephone exchanges 8et up in 
Uttar Pradesh; 

(b) whether all the existing telephone exchanges have 
been connected with optical fibre; 

(c) if not. the reason therefor; and 

(d) the time by which all the telephone exchanges 
fundioning in the State are likely to be connected with 
optical fibre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): <a) 3220 telephone exchanges 
are set up in Uttar Pradesh as on 31.7.2003. 

(b) No, Sir. Out of 3220 exchanges, 2740 exchanges 
have been connected with Optical fibre. 

(c) and (d) According to existing guidelines, all 
exchange are to be connected by reliable medium such 
as optical fibre cable, microwave, satellite, cable PCM 

Affected States 2000 

(Pu" Code Modulation) systems or underground cable 
depending on the techno economic conaicIerations. Since 
all the 3220 exchanges In Uttar Pradesh have been 
connected on reHabie media, there Is no plan to connect 
all exchanges by only optical fibre cable. 

EnldlC8tlon of K81.Azar 

3007. SHRI RATTAN LAL KATARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pIea8ed to state: 

<a) whether the Government are awar. of the 
incl'888ing Incidenta of fatal dleease Kala-uar In the 
country; 

(b) If so, the action taken by the Government to 
check It; 

(e) whether the Govemment haV8 collaborated with 
foreign Irwtltutiona to develop a mecllcine to cure thie 
diIease: and 

(d) if 80, the names of such institutlona? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) Kala-uar 
Is endemic In BIhar and a few dIshtcts of Jharkhand, 
West Bengal and Uttar Praduh. Aa per reports received 
from State Health Authorities, number of Kala-azar CUes, 
State-wiM during the lut three years and the current 
year (upto June 2003) have been .. under:-

2001 2002 2003· 
No. of Cases No. of Cases No. of Cases No. of C ... 

Bihar 12909 

Jharkhand 

West Bengal 

Uttar Pradesh 

Imported Cases 
treated in Delhi 

• As per reports racelYad upto June. 2003 
"One Imported case treated In Guj..at 

469 

1244 

47 

84 

(b) The problem of control of Kala-azar Is addreued 
under the Centrally Sponsored Kala-azar control 
Programme. The Central Govt. providaa anti KaIa.azar 
drugs and insecticides for Kala-azar control. The 

10327 9389 5050 

589 758 1059 

1238 1592 635 

22 32 2 

63·· 74 7 

concerned State Governments bear the coe' of 
transportation, spray wagea etc. However, It Is now 
propoeed to meet .. expetdlure aIIo from the Central 
Budget 80 as to facllttate better implementation. 



403 Written Answel5 AUGUST 13, 2003 to Questions 404 

The strategy for Kala-azar control adopted under the 
programme includes:-

• Interruption of transmission through vector control 
by undertaking residual insecticidal spraying in 
a~fected areas. 

• Early diagnosis and complete treatment through 
Primary Health Care System. 

• Health Education and Community Participation. 

Siluation is monitored through regular reports/returns 
and periodic visit by Officers from the Centre. 

(c) and (d) The Indian Council of Medical Research 
(ICMR) has entered into collaboration with WHO/TOR, 
Zenlaris and German Remedies Ltd., the Indian partner 
Company of Zentaris to carry out a Phase IV clinical trial 
on orally acting Miltefosine for the treatment of Kala-
azar. The study is being supported by the IMCR. Clinical 
trial (Phase III) using injectable paromomycin is also going 
on at RMRI, Patna with WHO support. 

[English) 

Social Health Insurance Sy.tem 

3008. SHRI KIRIT SOMAIYA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the benefits of social security and social Health 
Insurance System to the common man in the country; 

(b) whether the Govemment are aware of the lack 
of development of Social Health Insurance System in 
India; 

(c) if so, whether in countries like Japan, Korea etc. 
people are fully covered while In India there is coverage 
of only 22 per cent population; 

(d) if so, whether the Ministry of Health has made 
any efforts or prepared any plan and coordinated study 
in this regard with the help of other ministries; 

(e) if so, the details thereof; and 

(t) the corrective measures taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (f) 

Keeping in view the benefits of social aecurlty and eoclal 
health Insurance to the common man and to provide an 
impetus to development of 8Ocia/ heallhlnaurance system 
in India the public sector geMral lneurance companies 
were encouraged in Union Budget 2003 to design a 
community based universal health insurance scheme 
during 2003-04. 

In this context the General Insurers (public sedor) 
Association of India (GIPSA) companies namely National 
Insurance, New Delhi Assurance, Oriental Insurance and 
United India Insurance have launched a community based 
health Insurance scheme which offers health insurance 
coverage to common rnan at a cost of Rs. 365 per annum 
per individual for a sum ensured of Rs. 30,000/.. The 
said policy is available on floater basis for families upto 
five In numbers .. Rs. 548 per annum and for families 
seven in numbers 0 Rs. 7301· per annum. In addition, 
the Life Insurance Corporation has introduced Varlshtha 
Pension Blma Yojana (Government subsidized scheme 
with 9% per annum assured retums for citizens aged 55 
and above). This scheme entitles the beneficiaries to 
pension through hlslher life time and in the event of 
unfortunate death of the pensioner, purchase price is 
returned to the nominee. The minimum pension is 
As. 2501· per month and maxinum pension Is As. 2000'- per 
month. 

While the details of Insurance coverage in Japan, 
Korea etc. are not readily available, It Is a fad that the 
health Insurance covers approx. only 22% of India's 
population. It is in this context that both, the National 
Health Policy 2002 and the National Population Policy 
2000 place emphasis on health insurance. In addition, 
the passing of Insurance Regulatory Development 
Authority (IRDA) BiD has also paved the way for the 
entry of private health insurance companies. 

In addition, Social security benefits for the dis· 
advantaged groups can be availed of ooder the provisions 
of the Maternity Benefit Amendment Ad 1995, Woltunens 
Compensation (Amendment) Act 1984, Plantation Labour 
Act 1951, Mines Labour Welfare Fund Ad 1946, Beadi 
Workers WeHare Fund Ad 1976 and Building and other 
construction workers (regulation of employment and 
conditions of service) Ad, 1996. 

Reduction In Number of Telecom Compenl .. 

3009. SHRIMATI PRABHA RAU: WUI the Minister of 
COM~UNICATIONS AND INFORMATION TECHNOLOGY 

f· be pfeased to state: 
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(a) whether the Telecom Regulatory Authority of India 
(TRAI) has decided to cut down the number of telecom 
companies in the wake of the recent aggression displayed 
by some of the companies; 

(b) if so, the number of existing teleoom companies 
and the steps proposed to be taken in this regard; 

(c) whether the TRAI propo&e8 to allow only restricted 
mobility for WLL operators; and 

(d) if so, the reasons therefor and the time by which 
the revised policy in this regard is likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The license conditions for Basic Service Providers 
permit these service providers to provide Wireless in Local 
Loop (WLL) services with Limited Mobility within Short 
Distance Charging Area. 

(d) Telecom Regulatory Authority of India (TRAI) has 
issued a consultation paper on the Unified LiCence seeking 
cements of various stake holders. Government will take 
a view after receiving the recommendations of TRAI, if 
any. 

legislation for Compulsory Food labelling 

3010. DR. B.B. RAMAIAH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Governrnent propose to introduce 
legislation for compulsory food labemng; 

(b) if so, the details thereof and the purpose thereof; 
and 

(c) if not, the action proposed by the Government to 
ensure that the food packets marketed by reputed 
companies are not harmful to the consumers? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) The 
Prevention of Food Adulteration Rules. 1955 provide that 
every package 0' food shall carry a label, and unless 
otherwise provided in the rules. there shall inte,-alia be 
specified on every label: 

(i) The name, trade name or description of food; 

(Ii) Name of Ingredients including displaying symbol 
of vegetarian food or non-veg food. colour. 
flavour. food additives, etc; 

(iU) Name and complete adclresa of manufacturer or 
vendor, importer or packer as well as address 
of manufactUring unit; 

(iv) The net weight or number or measure of volume; 

(v) A distinctive batch number or lot number; 

(vi) The month and year of manufacture; 

(vii) Expiry date, beat before date; 

(vIII) The purpose for Irradiation and llcenoe number 
in case of irradiated food; 

(ix) Declaration of admixture, deficiency, nutritional 
claim, warning on consumption of certain food, 
etc. 

(T'rans/ation] 

Ta.k Force on Poverty Alleviation area 
Development Programme 

3011. SHRI SHIVRAJ SINGH CHOUHAN: WiU the 
PRIME MINISTER be pleased to state: 

(8) whether the Planning CommisSion had constituted 
a task force during the Ninth Plan for suggesting various 
measures to strengthen, improve and streamline Poverty 
Alleviation Area Development Programme for rural areas 
of the country; 

(b) if so, the details of the recommendationa made 
by it; and 

(c) the extent to which theae have been 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE OEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHEAJEE): (a) 
to (c) No Task Force was conltttuted by the Planning 
Commission during the Ninth Plan fOf suggesting 
measures to strengthen, improve and streamline poverty 
aoeviation area development programme for rural areas 

.. • 
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of the country. However, a Committee to Review and 
Rationalize Centrally Sponsored Schemes for Poverty 
Alleviation and Employment Generation was set up under 
the Chairmanship of Member, Planning Commission in 
February, 1997. The Committee submitted Its report in 
April, 1997. The recommendations with regard to the rural 
poverty alleviation programmes have been suitably 
incorporated in the existing schemes. 

laauance of Licence by Hutch 

3012. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether the Govemment have received complaints 

SI.No. Name of company 

of Irregularitlel committed by Hutch company In issuance 
of mobile phone licence: 

(b) if so, the detaila thereof: 

(c) whlllt1er the Govemment have conducted an 
enquiry into It; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Sir, the following Ucensee 
companies are providing Cellular Mobile Telephone 
Service (CMTS) under the brand name of 'HUTCH': 

Service Area 

1. Sterling Cellular limited Delhi Metro City Service Area 

2. Hutchison Essar South limited Chennai Metro City Service Area, Andhre Pradesh, Kemataka 
Telecom Circle Service Areas 

3. MIs Usha Martin Telekom limited Kolkata Metro City service Area 

4. Mis Fascel limited Gujarat Telecom Circle Service Area 

No complaints of irregularities were received with 
regard to issuance of the above mentioned licences. 

(b) to (e) Do not arise in view of (a) above. 

Waiting Llat for Telephone Connection 

3013. SHRI RAMSHAKAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(8) whether the waiting list for telephone COMections 
is unexpectedly very long in the country; 

(b) II so, the names of the States wherein such list 
is comparatively longer than other States; 

(c) the State-wise and union territory-wise number of 
applicants in the waiting list for new telephone connections 
in the country particularly In U.P. till July, 2003; 

(d) whether the Government have formulated any 
scheme for speedy allotment of telephone connection In 
the country; and 

< e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yea, Sir. 

(b) and (c) The state-wise and union territory-wise 
number of applicants In the waiting list for new telephone 
connections in the country including U.P. as on 31.07.2003 
Is given in the statement enclo8ed. The States where the 
waiting list is comparatively higher (more than one lakh) 
are Bihar, Karnataka, Kerala, Maharashtra. Punjab, 
Rajasthan, Uttar Pradesh and West Bengal. 

(d) and (e) The waiting list is mainly in far flung and 
rural areas. Bharat Sanchar Nigam Umlted has planned 
to deploy Wireless in Local Loop (WLL) system in each 
SDCA to meet the scattered demand. Mahanagar 
Telephone Nigam Umited has initiated U88 of Wireless 
Technology in the customer acceas network like WLl, 
Corded. PAS (Peraonal AcceIa System). opening of more 
~mber of exchanges and laying of underground cableS 
in I technically non-f8aslble antall. 
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State/Union Territory-wise waiting list as on 31.07.2003 

51. Name of State/Union 
No. territory 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

Waiting list as 
on 31.07.2003 

(Tentative) 

3 

59,719 

1,692 

16,151 

1,18,417 

4,214 

4,748 

70,244 

96,472 

45,457 

43,082 

10,453 

1,03,546 

4,67,601 

14,676 

1,92,314 

4,213 

1,563 

768 

591 

10,707 

1,06,961 

1,41,486 

185 

59,360 

5,769 

1,77,179 

---------------------------

1 2 

27. Uttatanchal 

28. West Bengal 

29. Andaman & Nlcobar 

30. Chandtgarh 

31. Dadar & Nagar Haveli 

32. Daman 

33. Diu 

34. Lakshadweep 

35. Pondicherry 

36. Delhi 

Total 

[English} 

3 

8,863 

1,52,443 

189 

312 

309 

42 

44 

62 

2,014 

o 
19,21,626 

Development of Splice Shu .... 

3014. SHRI HARIBHAU SHANKAR MAHALE: Will the 
PRIME MINISTER be pleased to state: 

<a) whether India and Rusela have entered into any 
agreement to develop any new space shuttle/vehicle; 

(b) if 10, the detalle thereof; and 

(c) the utility of the said shuttle to India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, Sir. 

(b) and (e) Do not arise. 

rr"""tJon/ 
Rei ... of Commemorative StIImp. 

3015. SHRI UTTAMRAO OHIKALE: 
SHRI KODIKUNNIL SURESH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether the Govemment have received any 
proposal to release a postal stamp commemorating 
eminent freedom fighter Vir Sawarlcar and R. Sankar, 
former Chief Minister of Kerala and other personalities; 
and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes, Sir. 

(b) The Department has released a stamp on Vir 
Sawarkar on 28.05.1970. The proposal for i88ue of a 
stamp on R. Sankar was not in accordance with the 
guidelines for issue of commemorative stamps on 
personalities and therefore not approved. Issue of special 
cover with special canceliation on R. Sankar was 
approved, The proposals for issue of stamps on other 
personalities are considered and recommended by the 
Philatelic Advisory Committee and action taken where 
approved by competent authority for issue of stamps. 

[English] 

Denla' of Treatment 

3016, SHRI A.P. JITHENDER REDDY: W\II the 
Minister ot HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Central Govemment Employe .. who 
are beneficiaries of CGHS are being denied medical 
treatment at some leading/authorized hospitals in 
Hyderabad; 

(b) if so, the details thereof; 

(c) whether any representations have been received 
by the Government in this regard; and 

(d) if so. the action taken by the Govemment 
thereon? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): <a) and (b) 
Referral of CGHS beneficiaries to following private 
hospitals recognised under CGHS Hyderabad have been 
stopped till completion of inquiry against them on certain 
complaints of irregularities:-

1. Apollo Hospital, Hyderabad 

2. Mediclty Hospital, Hyderabacl 

3. CDR Hospital, Hyderibad 

4. Yashoda Super Speciality Hospital, 
Hyderabad. 

(c) and (d) Certain representations have been 
received by the Government for restoring referrals to these 
hospitals. However, there is no propoeaI at preeent to 
restart referral of CGHS beneflciariee to the above private 
hospitals till completion of the inquiry. 

[Translation} 

NatIonal Policy on AIDS Control 

3017. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) whether the Government are considering to 
formulate a new National Policy on. AlpS control in view 
of the slow pace of AIDS control programme; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) No, 
Sir. The Govemment of India has already approved and 
adopted a National AIDS Prevention and Control Policy 
in April, 2002. This reiterate. firm commitment of 
Govemment to prevent the spread of HIV infection and 
to improve national capacities across the board for 
responding to the epidemic. 

Slow Conatructlon Work 0:1 MHrut-KotdWIIr-
8acIrinath ROIId 

3018. DR. MAHENDRA SINGH PAL: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether travellers are facing a lot of difficultieS 
due to the slow pace ef construction work on MeefUI-
Kotdwar·Badrinath road; 

(b) If so, the reasons therefor; 

; (c) whether completion of the work on this road is 
taking more than the stipulated time; and 
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(d) if so, the time by which the work on thia road is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS CSHRI SHRIPAD 
YESSO NAIK): (a) and (b) Meerut-Kotdwar-Badrinath route 
from Meerut to Srinagar is served by two State Highways, 
namely SH-47 and SH-41 passing through Uttar Pradesh! 
Uttaranchal and further from Srlnagar to Badrlnath by 
National Highway No. 58 (NH-S8). This Ministry is 
responsible only for the National Highways. Ministry has 
sanctioned widening wor1cs on NH-S8 which are being 
done through Border Roads Organisation. The 
inconvenience thus caUHd to the road users is kept at 
the minimum. 

(c) Details of State Highways are not available. As 
far as NH 58 is concemed, the construction work is 
progreSSing as per target schedule of completion. 

(d) Does not arise. 

{English} 

U ... nlum Mining 

3019. SHRI SHIBU SOREN: 
SHRI G. PUTTA SWAMY GOWDA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Uranium mining in some forest areas 
in Jharkhand has created severe problems for the trlbals 
living in these forests because of radiation emitted during 
uranium mining; 

(b) if so, the details thereof; 

(c) whether any environmental Impact ...... ment 
study has been conducted by the Govemment In this 
regard; 

(d) if so, the details thereof and the outcome of the 
aaaeasmentstudy; 

(e) the rivers which pass through these forests where 
uranium mining has begtI1; 

(f) whether the Union Govemment are aware of the 
fatal impact of mining activities in these forests; and 

(g) if so, the detaIIa thereof and the lIlepe taken by 
the Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): Ca) 
No, Sir. 

(b) Does not arise. 

Cc) and Cd) There is no hazardous Impact on the 
local people or the environment on account of operation 
of uranium mines In Jharkhand by Uranium Corporation 
of India Ltd. CUCIL). The radiation levels in and around 
J.cIuguda is almost same as In other parts of the district. 
The radiation I.vels In UCIL mines and mllll are well 
within the limits prescribed In this behalf by the Atomic 
Energy Regulatory Board (AERB) which are In tum based 
on the recommendations of the Intem.tional Commialion 
on RadtoIoglcal Protection (ICRP). For the systematic and 
effective monitoring of radiation levels In and around the 
mineslmills, a well equipped Health Physics Unlt-cum-
Environmental Survey Laboratory of the Bhabha Atomic 
R .... rch Centre (BARC), which II Independent of UCIL, 
hal been In operation at Jaduguda since the Inception of 
UCIL. 

Environmental Impact Alleument hal been done by 
MECON Ltd., a Central PSU, for the proposed mine at 
Banduhurang. Salient ,.atu.... of the 81H11ment are: 

• Change In topography win not have appreciable 
impact on drainage and aeathetIca; 

• In buffer zone there ,h.1I be no change in 
drainage system due to the mining project; 

• In operational stage som. change In land use 
In nearby buffer zone Is antlclpated due to 
Increased economic activities, ulbanlsatlon, etc. 
which is viewed as poeltlve change because 
exIItIng amenities are poor In the region; 

• Quality of Ground water show that In buffer 
zone, prior to mining, iron is higher than the 
limits because of p ..... nce of iron sa" In the 
host rocks. Mining and allied activities will have 
no impact or bearing on these; 

• The exlsttng background tev.1 of dust, 8S 
Indicated by the present (pre-mining) monitoring 
data, is very ..... The estimated dust level rise 
8haII not cauH any appreciable Impact on the 
neighbouring environment; 
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(e) Gara Nala river palSes near the operating mines 
ot UCIL. 

(f) Data collected 80 far do not Indicate any adve .... 
impact on account of mining activities in these forests. 

(9) Does not arise. 

[Translation] 

DI,'nveltment of PSU. 

3020. SHRIMATI MINATI SEN: Will the Minister of 
DISINVESTMENT be pleased to Itate: 

(a) whether the Govemment. have planned to disinvest 
two more PSUs-Brahmaputra Valley Fertilizer Corporation 
and Hospital Services Consultancy Ltd.; 

(b) if so, the whether the Government plan to 
disinvest 74% shares of BVFC a10ngwith its management 
and the rest shares will be sold out within the next three 
years; 

(c) whether in case any prospective buyer is not 
forthcoming, the Government plan to close down the 
plants 01 BVFCL throwing out its 1953 employees; 

(d) if so. whether the Government plan to sell out 
49% share of HSCL at the first phase and 51% share 
after five years when the company is expected to play a 
pivotal role in the agriculture sphere; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) to (e) The 
Government has received recommendations of 
DiSinvestment CommilSion in May 2003 with reference 
to diSinvestment of Government equity in Brahmaputra 
Valley Fertilizers Corporation Ltd. (BVFCL) and Hospital 
Services Consultancy Corporation Ltd. (HSCC). The 
Government has not taken any decision on the 
recommendations of the Disinvestment Commission. 

{English] 

Submls.lon of Report to CEDAW 

3021. SHRI SURESH KURUP: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to f-
state: 

(a) whether India has submitted its second periodic 
report to the Committee on CEDAW (Convention on the 
Elimination of All Forms of Discrimination against Women); 

(b) if so, the details thereof Including the main 
observations and recommendations of the CEDAW 
Committee on India's initial Report; and 

(c) if not, the reasons for delay in the submission 01 
the periodic reports and due dates of the 2nd and 3rd 
periodic reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAIMATI JAS 
KAUR MEENA): (a) No, Sir. 

(b) The concluding comments of CEDAW Committee 
on India's initial report, which was considered in January 
2000, are detailed below: 

CEDAW commended India for its • 

1. Recognition of fundamental right to gender 
equality and non-dlecrtminatlon and enabling 
provision on affirmative action in the Constitution. 

2. Contribution made by the Supreme Court in 
developing the concept of social action litigation 
and jurisprudence on gender equality and non-
discrimination. 

3. Introduction of a range of policies and 
programmes by the Government of India over 
the years to improve the situation of women. 

4. Setting up of National and State Commissions 
for women with statutory roles of watchdog on 
gender discrimination. 

5. Affinnatlve action reserving 33 per cent of seats 
in local government bodies for women. 

6. Directives from the Prime Minister's Office to 
mainstream gender issues and a rights approach 
to development at the national level. 

7. Introducing legislation that has banned sell" 
selective abortions. 

8. Arnencing laws on nationality, which confer equal 
rights on men and women. 

9. Proposed national policy on empowerment of 
women. 
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The main areas of concem as noted by the CEDAW 
committee were the following: 

1, Inadequate allocation of resources for women's 
development in the social sector. 

2, Gaps in the legislative framework, which should 
be bridged to promote equality and the human 
rights of women. 

3, No steps taken to reform the pef80Nll laws of 
different religious and ethnic groups, which 
perpetuate sexual stereotypes, son preference 
and discrimination against women. 

4, The convention and the Beijing PFA not 
integrated into policy. planning and programmes, 
which still adopt a welfare approach towards 
women. 

(c) India ratified the Convention on the Elimination of 
all Forms of Discrimination Against Women on 25 June 
1993. India presented its first report to the CEDAW 
Committee on 1998, which was considered by the 
Committee in 2000. The submission of the initial report. 
which was due in 1994, got delayed, as it was preceded 
by widespread consultations throughout the country from 
1993 to 1996 with women's organizations and NGOs, 
and discussions with various Ministries/Departments on 
different Articles of the Convention. 

India's 2nd periodic report was due on 8 August 
1998 and 3rd periodic report fell due on 8 August 2002. 
Consultations with regard to India's second and third 
periodic implementation reports on CEDAW are underway. 
Countries which have more than one report due can 
combine the reports to enable them to eliminate the 
backlog. 

Survey Conducted by I.A.M.A. 

3022. SHRI LAKSHMAN SINGH: WUI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Institute of Applied Manpower 
Research (IAMR) has conducted any survey on impact 
of economic and structural change and productivity trends 
In agriculture and manufacturing sector; and 

(b) if so, the detaita thet'80f? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR, 

VAUABHBHAI KATHIRIA): (.) and (b) The Information 
is being collected and will be laid on the Table of the 
House. 

[Trsns/stion] 

Minority Community Statue to Un'veralty 

3023. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<8' whether the Aligarh muslim University has been 
awarded minority community status; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to award similar 
status to the Jamia Milia Islamia University of Delhi; 

(d) whether the Government have received any 
memorandum/request in this regard; 

(e) if 80, the details thereof; and 

(f) the action taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (OR. 
VALLABHBHAI KATHIRIA): (a) to (f) The Eleven-Judge 
Bench of Supreme Court of India, in Its judgement on 
the writ petitions filed by T.M. Pal foundation and others, 
has not answered the question about the indicia for 
treating an educational institution as a minority Institution 
and has left this question to be dealt with by a regular 
bench. Hence the question of awarding minority 
community status to any University, Including Aligarh 
MusUm Univerlity, remain, undecided. 

(English] 

SettIng up of Indian In.tItute. of Management 

3024. DR. N. VENKATASWAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether any proposal is under con.lderatlon of 
Government for opening more IIMS In the country; 

(b) If 10, the details thereof including No. of liMa to 
be set-up Stat.wtse, In the country; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) No, Sir. 

(b) and (c) Some of the already started IIMs have to 
consolidate themselves so that students from all over the 
country, could take advantage of the existing facilities. 
Further setting up of new national Institutes with 
Government fund could be considered later. 

Dlslnv.stment of Balmer lawrie and Company 

3025. SHRI RAM VILAS PASWAN: Will the Minister 
of DISINVESTMENT be pleased to state: 

(a) whether the Government propose to disinvest 
Balmer Lawrie and Company Ltd., a Government 
enterprise: 

(b) if so, whether in accordance with the Govemment 
policy privatisation of the profit making PSU Is not to be 
done: 

(c) if so, the reasons for disinvestment of the Balmer 
Lawrie and Company Ltd.; 

(d) whether being a profit making concern, the 
Government propose to reconsider its disinvestment; 

(e) if so. the details thereof; 

(f) the estimated number of employees of the 
company likely to be affected as a consequence of Its 
disinvestment: and 

(9) if the answer to (d) is in the negative, the manner 
in which the affected employees of the company are 
proposed to rehabilitated by the Govemment? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) Yes, Sir. 
Government have decided to disinvest 61.8% of the equity 
of Balmer Lawrie & Co. Ltd. held by Balmer Lawrie 
Investments Limited. 

(b) and (e) The decision to disinvest Balmer Lawrie 
& Co. Ltd. is in accordance with the declared policy of 
the Govemment on 'Disinvestment' under which all non--

strategic: Public Sector Undertakings can be dlslnvested 
up to a level of 26% or below Irrespective of whether 
they are profit making or Ioas making. 

(d) No, Sir. 

(e) Does not arise. 

(f) and (g) The number of employees working in 
Balmer lawrie & Co. as on 31.3.2002 18 1988. Suitable 
clauses are Incorporated In the tranaaction documents 
that are entered Into at the time of atrategic sale to 
protect against the interests of the employees being 
affected. 

[Transllltion] 

ICD8-3 ProJect 

3026. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment propose to approve State 
project monitoring unit and dlatrlct level ICDS Ceo under 
the ICDS-3 project for Madhya Pradesh; 

(b) if SO, the time by which it is Ukely to be approved; 

(c) if not, the reasons therefor; and 

(d) the scheme being formulated to provide financial 
assistance to this project In the State and the tima by 
which the said scheme Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) No, Sir. 

(b) Does not arise. 

(c) The ICDS projects under the r.structured 
ICDS-III Project in the State of Madhya Pradesh wilr also 
be supervised through the existing StatelOietrict-leve! 
infrastructure eltablished under the ICDS (General) 
Schema. 

(d) Operating Costa, CMI Works, InnovatJves and 
Adolaacent Git1 Scheme have been prcMded to the State 
of Madhya Pradesh under the re-structured ICDS-1I1 
P~. Financial allocations lor the same have b88n 

f communicated to the Slate Government on 7.4.2003. 
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{English] 

Improvement of Grllnd Trunk Road 

3027. SHRI ANANTA NAYAK: WUI the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Govamrnent have taken steps for 
the improvement of the Grand Trunk Road; 

(b) if so, the amount eannarked therefor and the 
amount spent thereon; and 

(e) the details of the steps taken to Improve the 
Grand Trunk Road? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) Yes, Sir. 

(b) The cost of sanctioned projects on GT Road is 
Rs. 6605 erores and Rs. 1997 crores have been spent 
till 31.7.2003. 

(e) Under National Highway Development Project, NH-
I from Delhi to Jalandhar and NH 2 from Kanpur to 
Kolkata has been mandated to be 41618 laned. In addition 
4·lanin9 of 20 km. in next phase of Jalandhar towards 
Amritsar (km. 387.1 to 407.1 of NH I) is targeted to be 
taken up in next phase of NHDP. The remaining stretches 
01 G.T. Road including NH-91 (Ghaziabad-Kanpur) are 
being improved in phased manner. 

National Commlulon for Woman 

3028. SHRI G.J. JAVIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of complaints received by the National 
Commission (or Women pertaining to dowry harassment 
and atrocities against women during 2000-2001 and 2002-
2003 till date; 

(b) the number of complaints on which action has 
been taken so far; and 

(C) the steps taken or proposed to be taken by the 
Government to protect women and redress their 
grievances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT <SHRIMATI JAB 

KAUR MEENA): <a) and (b) National Commission for 
Women (NCW) has Infanned that It hal received the 
foRowing number of complaints since 2000:-

Year (Jan. to Dec.) No. of complaints 

2000 5267 

2001 4012 

2002 7000 

2003 (Jan. to July, 2003) 3650 

Total 19,829 

Out of the complaints received from the year 2000 
onwards, the NCW diaposed oft 5828 complaints and 
forwarded 11,803 complaints to the respective State 
Commissions for WomenJWomen and Child Development 
Department of the concem.d State Government for 
appropriate action. 

(c) The Govemment has already .nacted a number 
of legl8Iations to protect women from atrocities. The Indian 
Penal Code has several provision. to deal with offencea 
against women such as the offence of dowry death, the 
offence of cruelty, both mental and physical, offences of 
molestation, rape etc. Apart from the general Criminal 
Laws, the Govemment has also enacted special laws 
like Dowry Prohibition Act, 1961, Indecent Representation 
of Women (Prohibition) Act, 1988, Immoral Traffic 
(Prevention) Act, 1958 and the Commission of Sati 
(Prevention) Act, 1987. 

The Protection from Domestic Violence BlH, 2002 has 
been Introduced In the Lok Sabha on 8th March, 2002. 

Since violence against women Is a reflection of 
gender discriminatory attitude of the society towards them, 
the Govemment has tak.n a number of steps to raise 
their status. These Include media campalgne, awareness 
generation camps, spreading legal literacy, counseling, 
legal aid, support to voluntary agencies and schemes for 
the soclo-economic empowerment of wornen. 

The National Policy for the Empowennent of Women 
is committed to .lImlnating the Incidence of aH forms of 
violence against women, Including those arising from 
customs such 81 dowry. 

Th. National Commission for Women constituted as 
an apex I.vel atatutory body under the National 
Commlaton for Women Act, 1990 is mandated to lOok 
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into complaints of deprivation of women's rights and take 
up issues arising out of it with the appropriate authorities. 

{Translation] 

Study Centre. of I.G.N.O.U. 

3029. SHRI PRADIP YADAV: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be ple88ed to 
state: 

(a) whether study centres of the Indira Gandhi 
National Open University (IGNOU) are being opened in 
various colleges and universities for promoting education 
in the country; and 

(b) if so, the number of such centres opened in the 
country so far, State-wise, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) Yes, Sir. 

(b) The necessary information is being collected and 
will be laid on the Table of the House. 

[English} 

Development of a New Variety of Poppy Plant 

3030. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
slale: 

(8) whether the Scientists of the Central Institute of 
Medicinal and Aromalic Plants (CIMAP), Lucknow had 
developed a disease resistant and high straw and seed 
yielding variety of poppy plant and got a U.S. Patent for 
il; 

(b) if so, the distinguishing features of the new poppy 
plant alongwilh its uses; and 

(c) the benefits accruing from the U.S. patent secured 
theretor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) Yes Sir. This variety has 
been named as "Rakshir. It has been patented In US 
vide patent No. 6,534,696. It is a hybrid, developed from 
disease resistant and high yielding genotypes. It has 

shown high resistance to downy mildew and is moderately 
resistant to damping off and coDar rot. It has higher straw 
and sead yielding capacity in comparison to conventional 
varieties. Its straw is an additional source of morphine. 

(c) The US patent Hcures for Indian farmers a 
competitive advantage in the cultivation of the new variety. 

3031. SHRI PARSURAM MAJHI: 
SHRI ANANTA NAYAK: 

Will the Minister of HEALTH AND FAMIL Y ~ELFARE 
be pleased to state: 

(a) whether the Government propose to open 
hospitals/dispensaries in KBKlscheduied districts of Orissa 
to ensure proper health care for the people of these 
districts; and 

(b) If so, the number of CGHS hCftlpitalsldispensaries 
proposed to be opened in these districts during the Tenth 
Five Year Plan? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
Since Health is a State subject, It is the responaibllity of 
the State Government to provide necessary medical 
facilities to the people of their respective state according 
to their needs/prioritles within the available resources. This 
Ministry has no proposal to open any CGHS dispensary 
in KBK districts of Orissa during the Tenth Five Year 
Plan. 

Treat ... with USA and UK 

3032. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the details of treaties/agreements signed by the 
Union Govemment with the Government of United States 
of America and United Kingdom during the last three 
years; 

(b) the nature, area and validity of each treatyl 
agreement signed during the said period; and 

.(c) the details of benefits recetved by the Indian 
f. Government as a ..... uIt of theee tIeatiesIagreements? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c) India and the United States signed the Mutual Legal 
Assistance Treaty on 17 October 2001. The agreement, 
when it comes into force after completion of the necessary 
legal processes in both countries, would strengthen law 
entorcement cooperation between the two countries. 

The two Governments signed the General Security 
ot Military Information Agreement in January 2002 to 
provide for mutual protection of military information 
exchanged between the two sides. This agreement 
enabled development of India-U.S. defence relations. 

The two sides also signed an Agreement regarding 
the surrender of persons to international tribunals on 26 
December 2002. The two Governments have agreed not 
10 surrender or transfer each other's citizens to an 
international tribunal, unless otherwise obligated to do so 
by an international agreement to which both India and 
the United States are parties, and without the express 
content of the other Government. This agreement flows 
from the position of both countries that their national 
judicial processes will have primacy with regard to their 
citizens. 

In addition, bilateral dialogue with the United States 
has led to understanding, including through Memorandums 
of Understanding (MOU), Joint Statements and Statements 
of Principles on expanding mutually beneficial cooperation 
in a number of areas, including trade, investment, energy, 
environment. health, science and technology, defence, 
counter-terrorism, counter-narcotics, cyber security, civilian 
space applications, sefety related issues in civlUan nuclear 
field, and high technology sectors. 

In the last three years, India and the UK have signed 
two bilateral, govemment-to-govemment agreements. An 
MOU on Cooperation in the Power Sector was signed 
between India and the UK on 25.06.2002 in London. The 
MOU established a bilateral Joint Power Sector Working 
Group for promoting and facilitating reform in the power 
sector in India, exchange of experts, and sharing of 
information and best practices. 

An MOU regarding mutual assistance and co-
Operation in Customs matters was signed between the 
two countries on 16 March 2001 'or the purpose of proper 
application of Cuslorne Laws and for the prevention, 
investigation, prosecution and combating of Customs 
offences in relation to the movement of goods and 
persons between the two countries. The MOU has 

fostered greater bilateral co-operation and mutual 
assistance in investigating cases relating to Customs and 
allied matters. 

These Initiatives have strengthened India'. mutually 
beneficial cooperation with the United States and the UK 
in the areas of economic development, law enforcement 
and national aecurity. 

National Hlghwaya In Madhya Pradeah 

3033. SHRI VIRENDRA KUMAR: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) the number of National Highways which pass .. 
through Madhya Pradesh; 

(b) the number of districts covered by the National 
Highways in that State; 

(c) whether the Government propose to cover the 
remaining districts of MP by National Highways; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) 18 number of National Highways pass 
through the State of Madhya Pradesh. 

(b) 39 diatricta are served by these National 
Highways. 

(c) No, Sir. 

(d) Does not ariae. 

Fee from Studente of Navoaya Yldyalayaa 

3034. SHRI SUNil KHAN: 
SHRI KODIKUNNll SURESH: 
SHRI T. GOVINDAN: 

Will the Minlater of HUMAN RESOURCE 
DEVELOPMENT be pleased to atate: 

(a) whether there is any decision to charge fee from 
the students of Navodaya Vidyalayas; and 

(b) If so, the details thereof and the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) Keeping In view 
of the recommendations of the Expenditure Reforms 
Commission, it has been decided to Initially charge 
Navodaya Vikas Nidhi 0 As. 2001· per student per month 
from all the students from Clasa IX to XII excluding SCI 
ST and Girls students and students belonging to families 
whose income is below povarty Iina. 

Human Development Report 

3035. DR. V. SAROJA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether States have brought out Human 
Development Report highlighting progress achieved as well 
as areas of concern; 

(b) il so, the details thereof; 

(e) the reasons for not brinlng out such reports by 
majority of States; 

(d) whether the Union Government contemplate to 
issue guidelines to States in this regard; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) Some States have brought out their Human 
Development Reporte (HDRs). These Statee are Himachal 
Pradesh, Karnataka, Madhya Pradesh, Maharashtra, 
Rajasthan, Sikkim, and Tamil Nadu. Most other. States 
are in the procesa of preparing their own State Human 
Development Reports. The status of preparation of these 
Reports Is given in the statement enclosed. 

(d) and <e) The decision to prepare a State HDR 
lies entirely with the State Government. Therefore, the 
question of Central Government issuing guidelines to the 
States does not arise. However, the ·PtaMlng Commission 
encourages the State Governments to prepare their HDRs 
and on request provides additional central assistance for 
this purpose. 

Stat.".."t 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

". 

Status of Preparation of State Human Development Reports 

Name of the States Status of preparation of SHDR 

2 

Assam 

Andhra Pradesh 

Arunachal Pradesh 

Himachal Pradesh 

Haryana 

Goa 

Orissa 

Rajasthan 

Punjab 

Sikkim 

Maharashtra 

3 

Draft Report Is ready. 'Report is being finalized. 

Primary data is being compiled through Surveys etc. 

Primary data collection is under way through Swwya etc. 

Report laUnched. 

Raport is being prepared. 

Report is being prepared. 

Draft Report is ready. Report II being finalized. 

Report has been launched In April, 2002 

Draft Report is ready. Report II being findzed. 

Report has been launched in September, 2001. 

Report has bhn IaJnchecs In May, 2002. 
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12. Uttar Pradesh Draft Report i8 ready. Report Is being finalized. 

13. Tamil Nadu Report has been launched on 14.7.2003. 

14. Nagaland Under Preparation. 

15. Chhattisgarh Under Preparation. 

16. West Bengal Under Preparation. 

17. Manipur Under Preparation. 

18. Kerela Under Preparation. 

19. Guiarat Under Preparation. 

20. J & K Under Preparation. 

21. Kamataka Report launched. 

22. Madhya Pradesh Report launched. 

BHurcMlon of N8nded Poe181 Dlva.lon 

3036. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government are considering any 
proposal to bifurcate Nanded Postal Division into Nanded 
and Parbhani Divisions in Maharaahtra; 

(b) if so, the reasons for delay in the matter; and 

(c) the fresh steps taken by the Govemment for early 
bifurcation of Nandad Postal DMsion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Orders for 
creation of Parbhani Postal Division by bifurcating Nanded 
Postal Division have been iuued on 13.12.2002. 

(b) and <c) Do not arifle in view of <a) above. 

{T rens/ation} 

Modernleatlon of TeIegI"8ph ... .1cM 

3037. SHRI ABDUL RASHID SHAHEEN: 
SHRI BIR SINGH MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pIeued to .... : 

(a) whether the Government have taken any initiative 
to modernise telegraph aervIcee in Jammu and Kashmir 
and West Bengal; 

(b) if so, the details thereof, district-wise; 

(c) whether any budgetary allocations have been 
made for the purpose during the current financial year; 

(d) if 80, the details thereof; and 

(e) the time by which the modernluUon work of 
telegraph services In theN S18te. are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Y_, Sir. The 
OIstrict-wIee detaIIa are given In the atatement I and II 
respectively. 

(c) and (d) No separate budget allocations have been 
made. However, the demands for such programmes are 
met In the developmental h.rIds atIoItecI tor Telex and 
Telegraph works In the year. 

(e) Modernisation Is an ongoing proc8M and Is done 
on needJleuibiItty basis. 
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S"'Nment I 

District·wise details of modemlzatlon of telegraph services in Jammu & Kashmir 

Name of Distt. HQ SFMSS EKBC B Fax No. of FT ETP 
Ports Ports Stn EKBClFTC 

Anantnag 0 0 0 0 0 0 

Budgam 0 0 0 0 0 0 

Baramulla 0 0 0 0 0 0 

Doda 0 0 0 0 0 0 

Jammu 4 3 3 16 7 

Kargil 0 0 0 0 0 0 

Kathua 2 0 1 0 0 2 

Kupwara 0 0 0 0 0 0 

Leh 0 0 0 

Poonch 0 0 0 ,0 • 0 

Pulwama 0 0 0 0 0 0 

Rajouri 0 0 0 

Srinagar 2 2 3 3 0 2 

Udhampur 0 0 0 2 

Note:· One SFMS 32 Lines System Ie available at eTa Jammu 
LEGENDS 
SFMSS Store and Forward Menage Switching System 
EKBC Electronic Keyboard Concentrator 
FTC Fonnated Terminal Concentrator 
81FAX/STN Bureau Fax Station 
FT Formated Terminal 
ETP Electronic Teleprinter 

smtemen, H 

District·wise details of modemization of telegraph services in West Bengal 

Name of Distt. HQ SFMSS No. of EKBs B Fax FT ETP 
Ports EKBC Stns 

2 3 4 5 6 7 

24 Paraganas South 2 0 7 4 2 0 
Dinajpur South 0 0 1 1 0 
Bankura ;7 1 0 
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24 Paragana North 

Murshidabad 

Burdwan 

Calcutta 

Hooghly 

Coochbehar 

Oarjeeling 

Howrah 

Jalpaiguri 

Nadia 

Maida 

Midnapore 

Purulia 

OinajpurNorth 

Birbhum 

2 

2 

6 

51 

4 

o 
2 

2 

o 

2 

o 
5 

1 

o 
2 

3 

o 
1 

4 

5 

1 

1 

2 

1 

2 

1 

3 

1 

Note:- One SFMS 128 Unes System is avaHable at CTO Koikata 

LEGENDS 
SFMSS Store and Forward MeIIap SwItchIng System 

EKBC 

FTC 

BlFAX/STN 
FT 

ETP 

[English] 

Electronic Keyboafd Concentrator 

Formated Terminal Concentrator 
Bureau Fax StaUon 

Formated Terminal 

Electronic Teleprtnter 

Damage to NatIonal HlghWaya 

3038. SHRI SULTAN SALAHUDDIN OWAlSI: WI the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government made any .....-nent 
of the damage caused to the national highways by fIoodI. 
cyclone and other natural calamities in Andhra Pradelh 
during the last three years; 

(b) if so, the details thereof; 

4 

6 

12 

28 

32 

17 

26 

13 

10 

7 

4 

10 

11 

12 

o 
9 

5 

2 

o 
5 

13 

5 

1 

2 

3 

2 

1 

4 

1 

2 

6 

5 

o 
13 

43 

3 

11 

1 

3 

2 

2 

o 
2 

1 

7 

o 
2 

o 
8 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
1 

(c) the total amount spent on the restoration of traffle 
and repair 01 national hlghwaya in Andhra Pradesh; 

(d) the number of wortcs at preaent going on In 
AncIn Pradeah for widening. repairing and construction 
of new national highways; and 

(e) the toIaIlength of national highways to be added 
during the Tenth Plan period In Andhra Pradesh? -' 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAO 
YESSO NAlK): (a) Y... Sir. 
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(b) Damages caused to National Highways in Andhra 
Pradesh as assessed during last three years were of the 
nature of damages to the road surface, retaining walls, 
cross drainage wortcs etc. Wortcs sanctioned for repairl 
restoration are as given below: 

Year National !iipaya Oamaged 

2OOO'()1 NH 5. 7, 9, 16. 18, 43, 202, 205 & 214 

2001·02 NH 5, 7, 9, 18, 43, 63, 202, 205 & 214 

2002.()3 NH 9, 16, 18, 63, 202 & 214 

Sanction 
AmoIIII 

(RI. in CRIll) 

5.97 

7.34 

3,23 

(c) The amount spent on restoration of traffic and 
repair of lhese damages on National Highways in Andhra 
Pradesh during last three years is as under: 

Year 

2000-01 

2001-02 

2002-03 

Amount 
(Rs. in crore) 

2.74 

9.23 

1.24 

(d) At present, 1 S improvement works are In progress 
on new National Highways declared during the Ninth Plan 
Period in Andhra Pradesh. 

(e) Presently, new National Highways are not being 
declared due to fund constreints. The Government may, 
however, consider declaration of very limited lengths of a 
few State Highways as National Highways, which may 
also include State Highways in Andhra Pradesh, during 
the course of the 10th Five Year Plan keeping in view 
the traffic needs, inter-se priority and availability of funda. 

Annual Plan for Orl ... 

3039. SHRI BHARTRUHARI MAHTAB: Will the 
PRIME MINISTER be pleased to state:' 

(a) whether Annual Plan for 2003-04 with respect to 
Orissa has been finalized; 

(b) if so, the total outlay and the target of economic 
growth. agriculture and industrial growth fixed theraunder; 
and 

(c) the allocations for social and economic 
infrastructure, including health, education, roads, power 
and environment. forests contemplated thereunder? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
The size of the Annual Plan of Orissa for 2003-04 has 
been finalized. 

(b) The total outlay for the Annual Plan 2003-04 of 
the State was agreed at Rs. 3200 crore. Targets for 
economic, agricultural and industrial growth are not set in 
the Annual Plans for the Stat ... 

(c) The 8ectoral outlays will be approved after the 
Working Group meeting for Annual Plan 2003-04. 

WHO Aailitance to HIVITB Patlenta 

3040. SHRI A. BRAHMANAIAH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have accepted the 
WHO's suggestion to supply antI-TB & HIV drugs free of 
cost to all the HIV and TB patients; 

(b) If 80, whether WHO has offered any financial 
help; 

(e) whether any seminar was organized by WHO In 
Geneva In this regard; 

(d) If 80, whether any Inclan representattvee from 
NACO were present in the Seminar; and 

(e) If 80, the details and the outcome thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The 
Government of India is already providing free anti-T8 
drugI to .. HIV and TB pattents under the National TB 
Control programme In aI public HCtor hoIpItaIa. However 
anti-HIV drugs are not provided free of coat for the 
treatment cI such patients meier the NatIonal AIDS Control 
Programme In view of the prohibitive COlt of 8UCh therapy 
and Indefinite period of treatment, though It is proYided 
for prevention of parent to child tranImieIion and for 
poet~ure prophyfaxl8. . 

(b) No, Sir. 



437 Wrinen, Ans~1S SRAVANA 22, 1925 (Saka) 438 

(c) and (d) Yes. Sir. The third GJobaI TBlHIVwotkIng 
group meeting was organised in Montreux, Switzerland in 
ltIis regard from 4-6th June 2003, which was a1lended 
by Additional Project Director, NACO .nd Deputy Director 
General (TB) Directorate General of Health Services. 

(e) The recommendations of the Working Group were: 

• Countries beginning HIVITB interventions should 
first carry out situation analysis. AsIa should 
expand HIVITB coverage and address constraints 
in the implementation of the programme; 

• The Global TBlHIV Working Group can give 
technical support to countries; 

• HIVITB intervention should not be considered 
as a separate intervention but a part of on-
going National programmes; 

• At the National level a Joint Coordinating Body 
on HIVITB co-infection should be established for 
better coordination among various stakeholders; 

• HIVITB dual epidemic and its management 
should be the agenda for World Health Assembly 
2004; 

• Research priorities in the field of HIVITB 
operations ..... arch should be prIoriti8ed by the 
countries; 

• Surveillance for HIV in TB progranvne should 
be strengthened and voluntary counseling and 
testing (VCT) serviceS for T8 patient8 should 
be made available; 

• Cotrimoxazole preventive treatment (CPT) for 
HIVITB patients should be considered in order 
to reduce morabidity and mortality in such 
patients; 

• ARV treatment for HIVrrB patients needs to be 
considered; 

• Isoniazid prophylactic treatment (IPT) should be 
considered for HIV positive 1nd'lViduala detected 
al voluntary counaeling and teating centres. 

SettIng up of Sel .... lc Surwy St8llon 

3041. SHRI ASHOK N. MOHOL: WHI the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government have received any 
Proposal from the Govemment of Maharuhtra to set up 
Seismic Survey Stations at Pune; 

(b) if so, the decision t.ken by the Govemment 
thereon; and 

(c) the number of seismological st.tlone functioning 
at present In Maharashtra, location-wi .. ? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) No, Sir. 

(b) Does not arise. 

(e) At present 52 seismological stations are functional 
in Maharashtra. These stations .re operated .nd 
maintained by various Institutions n.mely, Indl. 
Meteorological Department (1M D). National Geophysical 
Research Institute, Indian Institute of Geomagnetism and 
Maharashtra Engineering R .... rch Institute. The list of 
seismological stations is given In the Statement encIoeed. 

List of Seismological Observatories In Maharashtra 
(Location-wise) 

1. Mumbai 

2. Puna 

3. Karad 

4. Latur 

5. Akola 

6. Nagpur 

7. Koynanagar 

8. Alore 

9. Chlplun 

10. Ratnagiri 

11. Kolhapur-2 (MERI & IIG) 

12. Satera 

13. Mahabale8hwar 

14. Kokrud 

15. Wama 

16. Chikhall 

17. SaIcharIIpa 
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18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

Wrln." Answens 

Marathwadi-2 (MERI & NGRI) 

Bhasta 

Dalkhan 

Khardi 

Washala 

Lahe 

Dhamni 

Nasik 

Totaladoh 

Pardi 

Kamatkhari 

Ishpur 

Kharia 

Mahan 

Dhimbe 

Nalhnagar 

Bhimnagar 

Bhandardara 

8halala 

Dudhganga 

Kalwali 

Yenpe 

Sahuwadl 

Maneri 

Kundi 

Kadvai 

Furus 

Koyna 

Warna 

Sakarpa 

Kokrud 

Shahada 

Sagbara 

AVGUST 13, 2003 to Questions 

Improved Posta. Servl.. In BeHary Region 

3042. SHRI KOlUR BASAVANAGOUD: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of Post Offices and allo Telegraph 
Offices in Sellary region; 

(b) the number of new post offices and telegraph 
offices opened In this region during 2001-2002 and 2002· 
03; and 

(c) the details of the Improved postal services 
provided to this region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) In Sellary District, 
there are 393 Post Offices of different categories providing 
postal services while 2 Departmental Telegraph Offices, 
2 Departmental Telecom Centres. as well as 389 Post 
OffIces provide telegraph facilities. 

(b) No Post or Telegraph Offices were opened in 
Bellry District during 2001-02 and 2002-03. 

(c) The following meaeures were initiated to improve 
postal services in the district:-

(I) To ensure quick counter transactions. Sirguppa 
SO has been redesignated 88 Mukhya Oak Ghar 
w.e.f. 01.02.2003. 

(ii) To speed up flow of malls and to curtail 
transmission time. the mail arrangements of 
Gudlkota. Yermmlganur. Sirguppa. Deshnur 
Sugar Factory. Hatchooll. Paplnayakanahalli and 
Tomagal Sub POS and their Branch POS have 
been reviewed. To curtail the transmission 
period. Mall Motor Service has been introduCed 
between Sirguppa to Bellary and Haspel to 
Tomagal. 

(iii) In order to ensure availability of adequate cash 
with the POs to meet the needs of customers, 
the cash limits of the following POs were 
reviewed and revised: 

1. Haspel NC Sub PO 

2. Harpanhalll Head PO 

3. Hoapet Head PO 

4. T.B. Dam Sub PO 
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5. Tomagal Sub PO 

6. Ramli Bazar Sub PO 

7. Sondur Sub PO 

8. Bellan Head PO 

9. Hagan R.S. Sub PO 

10. Sirguppa Bazar Sub PO 

(iv) To ensure quick redressal of customer 
grievances, Customer Facilitation Centres (CFCa) 
have been set LIP at Bellary Head PO, Hoepet 
Head PO and HaranhaJll Head PO. 

Rate of Pre-Paid Mobile CIIrd. 

3043. SHRI PRAKASH V. PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL mobile prepaid card holders in 
the distriCts of Kolhapur and Sangll of Maharashtra are 
charged at different rates such as Rs. 300/. in Sangl! 
and Rs. 200/· in Kolhapur; and 

(b) if so, the reasons for such a discretion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir. Pre-paid mobile 
telephone services are being charged at the same rate, 
both in Kolhapur and Sangli districts. However, during 
the initial phase some anomaly was noticed in Sangli 
district, where Rs. 300/· was charged instead of As. 2001 
• due to oversight. Immediate corrective action was taken 
and Rs. 100/· was refunded to each of the 332 affected 
customers. 

No such di&crepancy has occurred in I(oIhapur district. 

(b) Does not arise in view of <a) above. 

Scholarship In the Field of Science and 
Technology 

3044. SHRI P. KUMARASAMY: Will the Minister of 
SCIENCE AND TECHNOLOGY be pIeaIed to state: 

(a) the details of scholarshipslfinancial assistance 
offered tor pursuing schooUlaW8rsity education In the field 
of SCience & Technology; 

(b) whether the Government propoee to Introduce 
special scholarships/schemes for the benefit of rural 
students pursuing ScIence & Technology courses who 
are not able to compete with other students In gaHing 
the eJCisllng benefits; 

(c) If 10, whe1h8r the Government propoee to launch 
a scheme to sponsor meritorious students to pursue 
science education abroad, selecting a few students from 
every State; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) The Government offers 

1. Scholarships to meritorious students selected 
through national test at 10+2 level under the 
scheme Kiahore Valgyanlk Protsahan Yolana 
(KVPY) of the Department of Science & 
Technology up to M. Sc.JM. Tech. 

2. The National CouncH of Educational Research 
& Training (NCERT) provides National Talent 
Search Scholarship to students through a 
national te.t after 10th Clan examinationa. 
These followship. are offered up to Doctoral 
level. 

3. Fellowships by the Department of Biotechnology 
are provided to meritorious studenta for pursuing 
Post Graduate Degree In Biotechnology and 
Marine Biotechnology (Rs. 800), Agriculture 
Biotechnology (As. 1200), Medical Biotechnology 
(Rs. 1500) and M. Tech. In Biochemical 
Engineering and Biotechnology (RI. 3000). For 
students taking up industrial training in the area 
of biotechnology a stipend of Re. 50001 per 
month is provided for six monthI. One time prize 
money of Rs. 15,000, certificate of merit and 
medal for meritorious studentl In Biology at 10+2 
level is al80 provided by the Department of 
Biotechnology. 

4. For studentl pursuing research, the Govemment 
provides Junior and Senior ReIearch FeIIowIhipe 
(JRFISRF) selected through National Eligibility 
Test conducted jointly by the University Grants 
Commtaion and the CouncH of Scientific & 
Industrial Research. 
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6. The Department of Ocean Development offers 
fellowships to students to puraue higher 
education after M. Sc. In the areas of 
oceanographic sciences. 

6. Scholarships in the form of Research 
Assoclateship are provided for conducting 
research after obtaining Doctoral Degree. 

(b) and (c) No, Sir. 

(d) Does not arise. 

New Telephone Exchange. In ~rala 

3046. SHRI KODIKUNNIL SURESH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment propose to set up new 
Telephone exchanges in Kerala during the currant financial 
year; 

(b) it so, the places Identified for the purpose; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) 28 New Telephone exchanges are planned in 
Kerala during 2003-2004. 

(c) The details are given in the Statement enclosed. 

The details of the New Telephone Exchllnges 
proposed to be set up In Kerala circle during 2003-04 

S.No. Name of Secondary 
Switching Area 

2 

, . Calicut 

Name of the exchange 

KuNVattoor 

Malkavu 

VaHaparamba 

Karakkamala 

3 

2. 

3. 

4. 

5. Irlngannur _______________________________________________ f 

1 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

2 

Emakulam 

Kottayam 

Palghat 

Malappurem 

Qullon 

CannanOl'8 

Trlvandrum 

Payyoli 

Valayam 

Velom 

KoomuUy 

Kokkallur 

Kayanna 

Mavudy 

Pooyamkutty 

Varappetty 

Vaduthala 

Punchavayal 

Koottanad 

3 

Choni (Remamblka Nagar) 

Kanyampuram (Ottapalam) 

Manappulllkaw 

lrimbiliyam 

Vawakkaw 

Kalthakode 

Thudayammur 

PaI8akari 

Arlvllanjapoyll 

Poinachi 

Thennure 

Veant Poet. In the Faculty Staff of R.P. Centre 

3046. SHRI TH. CHAOBA SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pIeaeed to state: 

(_) the number of vacant poets in the faculty staff of 
R.P. Centre, AIIMS, a~ngwIth the names of the posts; 

(b) whether the AIIMS propoee to fill up theae vacant 
posta; 

'. (c) If 80, the time by which theM poets a .. lIkelY to 
bIa filled up; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The 
following faculty posta are lying vacant In Dr. R.P. Centre, 
AIIMS, due to resignation/superennuation:-

1. Medical Supdt. 

2. Professor Ophthalmology 

3. Assistant Professor of Ophthalmology 

4. Assistant Professor of Anesthesiology 

01 

02 

03 

01 

(b) to (d) Yes, Sir. Recruitment against vacancies is 
an ongoing process and Is done after following the due 
fonnalities. 

Growth of Port Infnlatructure 

3047. SHRI HARIBHAI CHAUDHARY: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of SHIPPING be pleased to state: 

(a) whether there are a number of new players who 
are developing small but efficient Porte which are eating 
into the business of over 12 big Government owned Ports; 

(b) if so, whether inspite of the readiness of the 
Government to invest in big ports to improve their 
efficiency, competition is stiff leading to a haphazard 
development of Port Infrastructure; and 

(c) if so, the steps being taken by the Govemment 
to resolve this problem and ensure a coordinated growth 
of Port Infrastructure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) It is a fact that a number of new ports other than 
major ports have been developed during the last few 
years and their share of the total traffic handled in India 
has gone up. However, the traffic In major ports, which 
fall within the ambit of the Central Government, is aJso 
steadily increasing. 

(b) It is true that there is increased competition In 
the port sector. This Is a healthy development and has 
not led to haphazard development. 

(C) Does not aris •. 

Ealebllahment of Board of Apprentice Tl'lllning 

3048. PROF. UMMAREDDY VENKATESWARLU: Win 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to etate: 

(a) whether the Government have established a Board 
of Apprentice Training for the Southem Region to register 
induetrill which wiD engage apprentlcee; 

(b) If so, the number of Industries registered with 
this Board In varloue States; 

(c) whether the Board is playing an active role In 
finding suitable employment for youth of thIa country; and 

(d) If 80, the stepe taken to create more employment 
opportunities for apprentices who have received training? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) Yes, Sir. 

(b) The number of Industries ragistered with the Board 
of Apprenticeship Training, Southem Region, Chennai 
comprising of the States of Andhra Pradelh, Kamataka, 
Kerela, Tamil Nadu and Pondlcherry 18 3101. 

(c) and (d) Implementation of the Scheme of 
Apprenticeship Training under Apprentices Act, 1961 as 
amended from time to time by Southem Region Board ia 
an effort to help Industries In general and fresh Graduate 
Engineers, Diploma Holders and 10+2 Vocational Pall-
outs In particular in Southern Region of the country to 
enhance their technical skilla for making their suitability 
8& per the needs of the industry and in tum their 
employability. 

{Translation} 

experiment. Conducted by lIIboratorie. 

3049. SHRI Y.G. MAHAJAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to etate: 

(a) the number of Ieboratorill functioning under the 
Ministry throughout the country; 

(b) the percentage of IUCClllfuI exper1ments In theIe 
Iaboratorlel during the last live yea"; and 

(c) the amount apent on theM Iaboratorlee by the 
Government during the IBid period? 



447 Written An,wers AUGUST 13, 2003 to Questions 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) The information Is being 
collected and will be laid on the Table of the House. 

{English} 

National Action Plan for Empowerment of Women 

3050. SHRI RATILAL KALIDAS VARMA: 
SHRI ASHOK N. MOHOL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government have formulated 
any national action plan for empowerment of women; 

(b) if so, the details thereof; and 

(c) by when the said action plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) to (c) The Govemment is In the 
process of drafting a national action plan for implementing 
the National Policy for the Empowerment of Women, 2001. 

Opening of Jammu-Rawalpindi Road 

3051. SHRI CHINTAMAN WANAGA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment have any proposal 
to open the Jammu-Rawalpindi Road link; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c) Government have always supported greater people to 
people contacts between India and Pakistan. On July 9, 
2001. the Government had indicated willingness to 
consider several proposals for easing travel between the 
two countries, including through additional check-poata on 
Rajasthan-Sindh border and at designated points along 
the International Border and the LoC In Jammu and 
Kashmir. $ 

Prime Minister had, on April 18, 2003 extended the 
hand of friendship once again to Pakistan. Subsequently. 
India has taken the initiative to move In a step-by-step 
manner to normaHse diplomatic and other links between 
the two countries. Prime Minister had, in his speech in 
Partlament on May 2, 2003, emphasised Inter alia the 
importance of people to people contacts, which would 
create an environment in which difficult issues between 
India and Pakistan could be addressed. 

Following Prime Minister's initiative both countries 
have appointed High Commissioners; the Delhi-Lahore bus 
service has been resumed with effect from July 11 ; 
technical level talks for resumption of civil aviation on 
reciprocal basis are scheduled to be held on August 27· 
28, 2003; both sides have released prisoners; and there 
have been important exchanges in the context of business, 
cultural and people-lo-people contacts. 

Government intends to proceed with present approach 
of step-by-step normalization of diplomatic and other links. 
Further steps would be considered based on the progress 
made, and confidence generated. • 

[Translation] 

Long Waiting U.t for Treatment 

3052. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether patients in the Government hospitals of 
the country, particularly of the capital, like the All India 
Institute of Medical Sciences and other such hospitals 
have to walt for too long to get various medical tests 
conducted; and 

(b) if so, the effective measures being taken by the 
Government to reduce the time taken in getting these 
medical tests conducted? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
No, Sir. In All India Institute of Medical Sciences, aU 
medical tests of indoor patients and patients needing 
emergency care are conducted without avoidable delay. 
Routine investigations of OPO patients are conducted 
every day. However, the OPO patients requiring 
specialized test have to walt for these tests for some 
,ime. In other Central Government hospitals also all the 
urgent investigations are done immediately. Strengthening 
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of laboratory service. In AItMS and other Central 
Government hospitals is a continuous process within the 
NtSources available. 

{English] 

MTNL 81t1 

3053. SHRI SAl DUZZAMA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to .tata: 

(a) whether MTNLdoea not send Bills in time and in 
several casas does not send them all; 

(b) if so, whether the Govemment are al80 aware 
that there is no response to the complaints reg. Billa in 
the MTNL, Nehru Place Office or other offices; 

(c) if so, whethar the Government propose to print 
the Phone Number, tha Fax No. and email 10 on tha 
phone Bills where customers can complain and to deliver 
and collect the bills from homes as in the case of private 
companies; 

(d) if so, the details thareof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Sir, telaphona billa are 
being sent to the customers through Department of Posts 
in time. 

(b) The complaints are being attended to promptly 
by all the areas Including Nahru Place and customer 
grievances are redressed. 

(c) to (e) The talephone number where customer 
can complain are printed on telephone bUIs. Regarding 
FAX No., E-mail 10 and to deliver and collect the bills 
Irom homes, there is no proposal at present In MTNL 

Project Appralul and Management Division 

3054. SHRI A. NARENDRA: Will the PRIME 
MINISTER be plaased to state: 

(a) whether the maximum limit of time for giving 
management advlca by the Project Appralsa' and 
Management Division (PAMO) has been fixed at four 
weeks: 

(b) If so, the total number of proposals cleared with 
propoaal notes during each of the last three years; 

(c) whether In tha recent put, the apprallal note In 
some proposals were delayed beyond the dpulated period 
of four weeks; 

(d) If 80, the details thereof and the reasons for the 
delay; and 

(a) the steps takanJbelng taken by the Govemment 
to ensure that appraisal notea are issued within the time 
limit for different proposals aent by MlnlatrlealOepartrnta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yea, Sir. 

(b) The total number of appralaal notea Issued during 
the last 3 years is given below: 

Year 

2000 

2001 

2002 

2003 
(up to 30th June 2003) 

Total 

Number of Notes issued 

121 

132 

107 

118 

478 

(c) Yes, Sir. But, this has not delayed the processing 
of EFCIPIB cuea for obtaining approval. As per the 
extstlng gulde1ine8 on the aubject, Miniatries are free to 
hold EFCIPIB Meetings Immediately after tha 4 weeks 
period Is over and PAMD would, In auch cases, provide 
management advice/appraisal note in the EFCIPIB Meeting 
itaelf. 

(d) The pendency poaition of the proposals received 
from appraisal Is reviewed every week; and at the end 
of the month, a report of proposals pending beyond 4 
weeki, 88 on the last due of the preceding month, is 
prepared and submitted as Monthly Prog..... Report of 
the DivIaIon. Out of 478 proposals appraised during the 
period 1.1.2000 to 30.06.2003, 99 proposals were delayed 
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beyond 4 weeks time. Main reasons for this delay were 
as follows: 

bunching of the proposals sent by Ministries! 
Department in big lots, 

shortage of staff in the Division 

pre-occupation of subject matter Divisions in 
Planning Commission with other work of urgent 
nature. 

Complicated nature of some of the projects, 
particularly, where linked projects are Involved, 
and 

Integrated operations Involving other unitsJ 
undertakings. 

(e) MinistriesIDepartments have been advised to send 
the proposals to PAMD 88 and when they are ready 
instead of sending them in bunches and not to preas for 
issuance of appraisal notes in a day or two from the 
date of receipt of EFC/PIBlEBR Memo, as It delays the 
appraisal of projects already In the pipeline. 

All Principal Advisers/Advisers/Heads of Divisions, in 
Planning Commission have been requested to adhere to 
the time limits prescribed while proc888ing the proposalsl 
projects for issuance of appraisal notes. 

Steps are underway 'or strengthening the Division. 

Ship Service In Kel1lla 

3055. SHRI T. GOVINDAN: Will the Mlniater of 
SHIPPING be pleased to state: 

(a) whether the Union Govemment have r'O!caived a 
proposal from Kerala Govemment to start ship service by 
Kerala Shipping and Inland Navigation Corporation In the 
State: and 

(b) if so. the facts and the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(8) and (b) No Sir. However, Kerala State Inland 
Navigation Corporation (KSINC) has submitted a proposal 
to Inland W ... terways Authority of India (IWAI) for operating 
a fixed schedule cargo service on National Waterway 
No.-3, subject to IWAI subsidising the operational loss. 

Uniform TennI .... on Charge S,-.n 

3056. SHRI K.E. KRISHNAMURTHY: WHI the Mlnilter 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to etate: 

(a) whether the Govemrnent are contemplating to 
introduce Union Termination Charge System in teIecom 
sector; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the proposal has been welcomed by 
various telephone service providers; and 

(d) " not, by when this system Is likely to come into 
force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAnONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (d) The Interconnect 
Usage Charge regime was Introduced by Telecom 
Regulatory Authority of India (TRAI). vide Ita regulation. 
"The Telecommunication Interconnect Usage Charge (IUC) 
regulation 2003 (1 of 2003)·. Termination charges for 
Fixed, Wireless In Local Loop (Umited Mobile) and Cellular 
were prescribed in the Regulation. The Regulation is 
implemented w.e.f. 1.5.2003. The amount of Acceaa DeficIt 
contribution was also specified. The various telecom 
service providers expressed certain difficulties and 
accordingly the TRAI is reviewing the above said 
regulation. 

WLL In North-Ea.t Region 

3057. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether it is a fact that WLL has not been 
provided In the entire North-Eut Region; 

(b) if 80, the reasons therefor; 

(c) whether WLL has been properly launched in 
Imphal; 

(d) if so, the number of connections provided SO far: 

(e) whether the Govemment propoee to introdUce it 
in the remote and hilly areas of ManIpur where there Is 
no .land-line facility; 
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(f) If so, the time by which It Is likely to be Introduced 
it in the remote and hlly areas of Manlpur; and 

(g) the difficulties, if any, to start WLL In the remote 
and hilly areas in the entire North·East Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) WLL service Is 
available in Assam, Meghalaya, Mlzoram, Trlpura, 
Nagsland, Manipur and Sikkim. In ANnaehai Pradesh, 
procurement of equipment is under process and planned 
to be provided during 2003-04. 

(c) Yes, Sir. 

(d) 402 as on 07.08.2003. 

<e) Yes, Sir. 

Cf) 4000 Ones capacity is available In Manipur and 
1500 lines planned for expaneion during 2003-2004. 

(g) There is no specific difficulty except that tha 
coverage is limited In hUIy areas In comparieon to plain 
areas. 

Protection of Natural AHOUrcn 

3058. SHRI NARESH PUGLIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a proposal to compensate States that 
protect their natural resources Is under the consideration 
of the Govemment; 

(b) if so. the salient features thereof; and 

(e) by when the said proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION. 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): Ca) 
No, Sir. There is no proposal under consideration of the 
Govemment to cornpensaht the States that protect natural 
resources. However, during the course of hearing of IA 
424 in Writ Petition (Civil) No. 202195 In the Hon'ble 
Supreme Court of India, the Amicus Curiae had euggeeted 

for ImpoeIng a C888 on ~ wood and wood products 
and distribute the funds so collected amongst the forest 
rich states as an Incentive/compensation. 

(b) Does not ariae. 

(c) No decl8lon on the proposal mooted by the 
Arnicua Curiae Is 80 far mooted by the Hon'ble Supreme 
Court. 

3059. SHRI Y.V. RAO: WUI the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

Ca) whether the Govemment propose to prepare a 
Data Bank of life style diseases and non-communlcable 
ailmenta; 

(b) If so, the details thereof; and 

(c) the extent to which it wiIJ help to fight the 
dlseu .. ? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS CSHRIMATI SUSHMA SWARAJ): (a) to (c) At 
present. Indian Council of Medical Research (ICMR) under 
ita National Cancer Registry Programme collecta and 
analyses data periodically through the hospital and 
population baled cancer registries. DUring the 10th Five 
Vear Plan, there is a propoeal uncler Integrated 0 ..... 
Surveillance Project (IDSP) to create sentinel centre. for 
communicable .. wen .. non-communlcable dlse ..... 
which will strengthen the existing surveillance system at 
the District, State and National level. 

3080. SHRI IQBAL AHMED aARADGI: Will the 
PRIME MINISTER be pleased to state: 

Ca) whether Russia has agreed to build more reactors 
in India; 

Cb) If so, whether Ruasia has expressed Ita wIIHngneas 
to expand nuclear energy co-operation with India; 

(c) if so. whether India has agreed to the proposals 
made by RUNia to build more reactors in India; and 

(d) If 10, the time by which a final decision in this 
regard is likely to be taken? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) India and Russia are co-operating for construction 
of two 1000 MWe reactors in Kudankulam, India. Both 
countries are in discussion to expand the scope of co-
operation in the field of atomic energy for peaceful 
purposes. 

(d) It Is difficult to establish a time frame for a final 
decision on expansion of the scope of present co-
operation. 

{Translation} 

Trade Route between India and China 

3061. SHRI BRAHMA NAND MANDAL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Nathu La pass has been preferred to be 
chosen as trade route between Inda and China as against 
Jelech La pass; and 

(b) if so, the details and the reasons in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) and 
(b) During Prime Minister's visit to China in June 2003 
India and China signed a Memorandum on Expandng 
Border Trade. which adds Nathula as another pus on 
the India-China border for conducting border trade. The 
Indian side has agreed to designate Changgu of Sikkim 
state as the venue for border trade market, while the 
Chinese side has agreed to designate Renquinggang of 
the Tibet Autonom&us Regions as the venue for border 
trade market. 

(English) 

Spurious Drug. 

3062. SHRI AMAR ROY PRADHAN: WI the Minister 
01 HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether drug Controllers' Departmenl of Deihl 
Government picked up randomly samples of various drugs 
and lound that various spurious drugs are available in 
the market; 

(b) If 50, the reasons for not collecting .amples by 
any Department of Central Government in spite of 
receiving various complaints regarding spurious/sub· 
standardlfungus-Infected medicines being purchased by 
CGHS Unani Medical Store Depot as published in 
Newspapers during 1999 and 2002; 

(c) whether even after receipt of complaints from open 
public 88 weN as from Medical Officers of CGHS Unani 
DispensarieslUnlts during the last five years, the purchase 
and distribution of such medicines were neither stopped 
nor samples collected; and 

(d) If so, the reasons therefof? 

THE MINISTER OF HEALTH AND FAMILY 
WelFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

Indira Gandhi Reglo" Inatitute of Health .nd 
Medial Solen ... 

3063. SHRI KHAGEN DAS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemlng body of the North-Eastern 
Indira Gandhi Regional Institute of Health and Medical 
Sciences al Shlllong has been constituted; 

(b) if so, the details thereof; 

(c) the number of sittings of the Goveming body 
taken place since Its constitution; 

(d) the decisions taken In these sitting; and 

(8) the time by when decisions are likely to be 
implemented? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (8) The 
Information is being collected and will be laid on the 
Table of the House. 

[Translation} 

Ore ... r In COHS 

3064. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

I 
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(a) whether the post of Dr •• ser in Central 
Government Health Scheme (CGHS) is an important one; 

(b) if so, whether no educational or prof .... onal 
eligibility criteria has been laid down for appointment of 
Dresser and this post Is filled by promoting nursing 
attendants; 

(c) if so, whether the Govemment have received any 
suggestion from MPs regarding prescribing neceuary 
educational qualifications for the post of the Dresser; 

(d) if so, the details thereof; and 

(e) the time by which a final decision would be taken 
in the matter? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) In the 
CGHS, the duties and reaponsibillties attached to the post 
of Dresser are important. 

(b) As per the Recruitment Rules for the post of 
Dresser in the CGHS, the post is to be filled 100% by 
promotion from Nursing OrderlylNursing Attendants with 
3 years regular service in the grade. The said feeder 
cadre post of Nursing Attendant in the CGHS is filled up 
by transfer from other Group '0' employeee with eighth 
standard pass plus 3 years regular service In the grade 
and also having one year experience in bandaging and 
dressing of wounds. 

(c) to 4e) Yes Sir, the suggestion regarding fixing of 
minimum educational qualification of Graduation for 
appointment of Dresaer In CGHS Is being examined In 
consultation with the Additional Directors/Joint Directors 
of CGHS in various cities. Therefore, a decision In this 
regard can be taken only after examination of the 
comments so received from the various CGHS cities. 

[English] 

Amendment In Food Adutteratlon Act 

3065. SHRI ANANT GUOHE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propoH to amend the 
PreYention of Food Adulteration Act and make Its 
Provisions more stringent; 

(b) if so, the details thereof; 

(c) if not, the reuona therefor; and 

(d) the ateps proposed to be taken to tactde the 
problem of extensive adulteration of various eatable8? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) While 
there 18 aI .... dy provialon of life imprleonment in eeriOUI 
cases of adulteration, it 18 propoaed to rationalize the 
offences and grade penalties based on the gravity of the 
offences, so that minor offences can be compounded 
and di8poaed off Immediately and major offences can be 
concentrated upon. Provt.lon of special courts for epeedy 
disposal of PFA caS88 and fixing of time limits for 
investigations are also being proposed. 

(d) The Ministry of Health & Family WeHare has urged 
the States to undertake investigational surveys regarding 
pouIbIe adulteration with apecIfIc emphasis on Iteme of 
mase consumption. Sensitization programmes have been 
organized for State Food (Health) Authoritlee on the proper 
adminlatration of PFA Act. Training programmea have 
been organized for analytical ataff of State Food 
Laboratories and food lnapectora. Under the proposed 
CapacIty 8uRd1ng Project on food safely, Stale laboratoriea 
will be upgraded by supply of equipments and training of 
ataff. 

3066. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to alate: 

(a) whether the Govemment propose to let up luper 
speclaUty hospitals in the country during the Tenth Five 
Year Plan; 

(b) tf so, the details thereof, Sllfe.wise; 

(c) whether 8 Medical R .... rch Institute like that of 
PGI, Chandlgarh II Nkely to be eat up in Haryana in 
near future; and 

(d) If 10, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWAAAJ): (a) and (b) 
Health being a State eubject, It 18 the I'8IIf)Of'I8IbI of 
the retp8Ctive State Government to provide necneary 
medical faciIIIIea In II state. HoweYer, on the basis IOcio-
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economic status, regional imbalances both In provision of 
speciality health care services facility as well as in 
specialized medical education across the country, the 
Govemment has decided in principle to set up six super 
speciality hospitals on the pattern of A" India Institute of 
Medical Sciences, New Delhi under 'Pradhan Mantri 
Swathya Suraksha Yojana' In the different parts of the 
country. The Govemment has also decided in principle 
to upgrade existing Institutions in certain remaining 
undeserved states/Regions to need their demand for 
superspeciality health services. 

(c) and (d) At present, there is no proposal under 
consideration for setting up of Medical Research Institute 
in Haryana like that of PGI, Chandlgarh. 

Adhoc Speclallata of CHS 

3067. SHRI BISHNU PADA RAY: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a number of Ad-hoc Speclallstl of CHS 
have been working in the Health Department under A&N 
Administration for the last nine years; 

(b) if so, whether In the meeting of Standing 
Committee of IDA in October, 2001, it was recommended 
that services of these Ad·hoc Specialists may be 
regularized: 

(c) if so, the details thereof alongwlth the steps taken 
by the Govemment in this regard; and 

(d) the time by which the services of theee specialists 
are likely to be regularized? 

THE MINISTER OF HEALTH AND FAMILY 
WelFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) At prasent, 
there are four docters who have been working on ad-hoc 
basis for the last nine years. 

(b) In the meeting 01 the Standing commmee of IDA 
held in October 2001 it was decided that Immad/ate action 
in consultation with UPSC may be taken to enaure that 
the locally available doctors holding apecialilts poats are 
regularized. 

(e) and (d) Specialists are appointed on regutar bulB 
only through UPSC. Ad hoc doctors have to apply .. 
and when vacanclea are advertised by the UPSC. This 
Ministry had Invited application from candIdatee willing to 
serve in Andaman and Nicobar lalanda on deputationI 

pennanent absorption baajs. Out of the 8 doctors working 
on ad-hoc basis In Andaman and Nicobar Islands 6 
applied for deputation/absorption in response to these 
advertisement. UPSC recommended 3 of these candidates 
for deputation. And the three doctors (viz., Dr. R.K. 
Haldar-Dermatology; Dr. (Smt.) Munni Singhania· 
Paediatrics; Dr. (Smt.) Kusum Kunwar-obat. & Gynae) 
who were working in the non-teaching specialists sub· 
cadre on ad-hoc basis were offered the post on deputation 
basis. 

Sublldy on Sending of Books 

3068. SHRI A. VENKATESH NAIK: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to state: 

(a) whether the Government provide any subsidy on 
sending of books by post; 

(b) If 80, the details thereof; 

(e) whether there is any p.ropqsal to reduce the 
subaldy to 50% or le88 to make postal service more 
effective; 

(d) if 10, the details thereof; and 

(e) the ahara of the Ministry of Human Resource 
Development In subsidy, If any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes, Sir. 

(b) As per the projection for the year 2002-2003 the 
8UbIIdy Is being provided to the tune of Re. 27.30 erores 
on the Hrvice I.e. of about 76%. 

(c) No, Sir. 

(d) Does not arl8e in view of (e) above. 

(e) NU. 

Registration of Drugl 

3069. DR. BALIRAM: win the Minister of HEALTH 
AND FAMILY WELFARE be pIeued to ... te: 

(a) the details of the appIlcationa and names of drugS 
received from Chinese manufacture.. for registration of 
the.lr drugs; 
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(b) the names of drugs and manufacturers to whom 
registration has been granted; 

(c) whether the DCGI office have conducted the 
inspection of all the units; 

(d) if so, whether the Chinese manufacturers have 
given any assurance that good quality materiala will be 
supplied; 

(e) if so, the details thereof; and 

(f) the manner in which the Govemment propose to 
monitor the quality? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) and (b) 
The requisite information as on 15th July, 2003 ceo be 
obtained from Directorate General of Health Services 
website www.cadsco.nic.in. 

(c) No, Sir. 

(d) to (f) Imported drugs are randomly sampled by 
the concemed Port Officers at the Port of Entry and sent 
to Central LaboratoriealGovemment Approved Laborator1e8 
for testing. The consignment is released only after the 
receipt of satisfactory results in compliance with the 
various standards. 

SI. Name of the Project 
No. 

1. Surat-Atul Km 283.40 to km 343 

2. Atul-Kajali km 343 to km 381.6 

3. Porbandhar-Shiladl Section km 2.00 to km 52.SO 

4. Bhiladi-Jetpur SectIon km 62.50 to km 117.00 

DewIopment of Ao8de In Gujarat 

3070. SHRI P.S. GADHAVI: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pIeaaecI to 
ltate: 

(a) whether foreign financial Institutions (other than 
World Bank) have given any financial aaaletance for 
development 0' Roads in Gujarat; 

(b) if so, the details thereof; 

(c) the details of the projects undertaken by the said 
usiltance in Gujarst; and 

(d) the steps taken by the Govemment to develop 
the road Infrastructure in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) Yes, Sir. 

(b) Two loans have been given by Allan Development 
Bank for the development of National Highways in Gujarat. 
One is for US $ 180 mlHIon for NH·8 including portion In 
Maharashtrs also and the other Ie for US$ 320 million 
for NHs 8A, 8B, 14 and 15. 

(e) The details of projects undertaken by foreign 
assistance In the state of Gujarat are given below: 

NH Length Status 
No. (km) 

8 79.60 ] Under Implementation 

8 38.60 

88 60.60 

88 64.50 

5. Bambanbore-Garamore Section km 182.60 to km 254.00 8A 71.40 

6. Garemore-Gagodhar Section 8A 90.30 
km 254.00 to km 308.00 of NH-SA and km 218.30 to & 15 To be awarded 
km 245.00 of NH·15 

7. Gagodhar-RadhanpUr SectIon km 245.00 to km 138.80 15 108.20 

8. Radhanpur.Deesa Section km 458.00 to km 372.60 14 85.40 

9. Jetpur to Gondal and Rajkot Bypu& Km 117.00 to km 88 38 
143.00 and km 175.00 to 185.00 
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(d) 1195 Km length of National HighwaY' Is being 
developed in the State of Gujarat to 4-lane facility as 
part of National Highway Development Profec:t (NHDP). 
Out of this 485 km length is under Golden Quadrilateral 
(GQ). 654 Km length is under East-West Corridor and 
56 Km length under Port Connectivity (to Kandla Port). 
Besides National Highways Development Project (NHDP), 
other aggregate length of around 184 Km of NH sections 
have been developed to 4-lane facility and 4-lanlng Is In 
progress in a length of 32 kms. The State Govemment 
is responsible for the development of State Highways 
and other roads. 

Promotion of Indian Sptema of Medicine 

3071. SHRI LAX MAN GILUWA: 
SHRI HARIBHAI CHAUDHARY: 
SHRI BIR SINGH MAHATO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government have any schemel 
proposal to promote the Indian Systems of Medicine; 

(b) il so, the details thereof and the progress made 
so far: 

(c) whether the proposal also covers Education of 
Ayurvedic Medicines: 

(d) if so, whether the Ayurvedic manufacturers have 
approached the Government regarding the problems faced 
by them in competition from the parallel drugs in the 
country: 

(e) whether the Govemment propose to revive the 
ancIent Ayurvedic Medicine System in the country; and 

(I) if so. the details thereof? 

THE MINISTER OF HEALTH AND FAMILV 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) Yes, Sir. 

(b) A statement giving the titles of various schemes 
is enclosed. 

(c) Yes, Sir. 

(d) There is no apparent direct competition between 
the Ayurvedic drugs and modem medicines drugs. 

(e) and (f) Ves, Sir. OetafI8of vartoue schemes to 
develop this system are given In the statement encIoeed. 

I. CENTRALL V SPONSORED SCHEMES 

(a) Development of Educational lnatilutions 

• Development of ISM&H UG Colleges 

• Renovation and strengthening of ISM&H facility 
(patient care services) in ISM&H teaching 
collegeslhospltal and other hospitals 

• Information Technology 

• Assistance to PG. Medical Education in ISM 

• Establishment of Instltuteslupgradatlon & other 
infrastructure of ISM&H/Centre of excellencel 
model colleges 

• Rs-orientation of In-service training programme 

(b) Hospitals & Dlsp\nsaries 

• ISM Polyclinic with Regimental Therapy, 
Panchkanna Yoga & Naturopathy; 

• Speciality Clinic on ISM&H 

• Ayurveda ParklPanchkarma in Hotels (Medical 
Tourism) 

• Setting up of ISM Wing in district hospitals 

• Scheme for eetablishment of demonstrative 
ISM&H units for popularisation of ISM&H 

• Essential Drugs for Ayurveda, Siddha, Unani & 
Homoeopathy (ISM&H) Dispensaries for Rural 
and backward areas, Supply of Medicinal Kits 
(Home Remedies)/Health for all through 
preventive and promotive programme of ISM&H 

(c) Drugs and Quality Control 

• State Drug Testing Laboratory & Pharmacies 

• Use of modem technology and Biotechnology 

• Scheme for Acquisition of ISO Quality Control 
CertHication for ISM&H Industry 

• Schemes for introduction for ASU Mark and 
Quality Certification 

• Regulation of Health food supplements 
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• Support to ISM&H Industry for creation of 
Laboratories/Quality Control facilltie8 

• Strengthening of enforcement mechanism for 
quality control 

• Assistance to units obtaining GMP Certification 

II. CENTRAL SECTOR SCHEMES 

• Strengthening of Phannacopoelal Committee on 
ISM 

• Extra Mural Research Scheme 

• Innovative Scheme for development of Medicinal 
Plants 

• Survey and usage of acceptability of ISM&H 
Systems 

• Expansion of CGHS dispensaries 

• Information, Education & Communication 

• Awareness building on merits of ISM&H through 
Road shows, Print and Electronic Media as well 
as through NGOs 

• Setting up of demonstration windowsIKioekaI 
Touch Screens in important public places/offices 

• International Exchange Programmes/Seminara! 
Workship on ISM&H and Scholarship scheme 
for foreign students in ISM&H 

• Programme for trainlngslfellowshlplexposure viIitI 
upgradation of skills etc. for ISM&H personnel 

• Incentives of ISM&H industry for participation in 
fairs 

• Publication of text book 

• Manuscript publication and acquisition 

• North Eastem Institute of ISM&H 

(Translation] 

Damaged Brldgn In Bihar 

3072. OR. RAGHUVANSH PRASAD SINGH: WI! the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the names of the bridges on National Highways 
in Bihar which are· in poor condition: 

(b) the proposed bridge projects which have not been 
undertaken 80 far and the reasons therefor, 

(c) the year-wise plan of reconstruction of the bridges 
till date which are in dilapidated condition; and 

(d) the steps taken or proposed to be taken for 
reconstruction or repair of the damaged bridges on the 
National Highways in Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHAt SHRIPAD 
YESSO NAIK): (a) Bridges on National Highways are not 
being named. 87 numbers of bridge, on National 
Highways In Bihar need attention. 

(b) 13 numbers of bridge projects, though aanctIoned, 
have not been started. RCD Bihar is yet to fix ageneles 
for them. 

(c) and (d) Reconatruction or repair of bridges on 
National Highways i8 a continuous process. It depends 
upon inter-.. priority and avaHabil1ty of funcla. 

[English} 

Sethu Bamudram Protect 

3073. SHRI K. MALAISAMY: Will the Minl,ter of 
SHIPPING be pIeaeed to state: 

(a) whether the feasibility report of the Sethu 
Samudram Project near Ramen.ram in Tamil Nadu has 
been completed; 

(b) if 10, the details including the cost and salient 
features of the said project; and 

(c) the time by which the work on the said project 
Is likely to be undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) National EnviroMMN1ta1 EngIneering R8M8ICh lI.tHute 
(NEERI), Nagpur has been 8f1tIWted the talk of preparing 
the T echl'lCHtCOl'lOlnic Viability and detailed Environmental 
Impact Asaeument Studies for Sethueamudram Project. 
The report from NEERI is awaited. 

(b) and (c) Do not ariee. 
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(Translation] 

Statutory Powe,. to NCTE 

3074. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose to provide 
statutory powers to National Council for Teachers' 
Education (NCTE); 

(b) if so, the details thereof; 

(c) whether several teachers' training schools, colleges 
and departmental teachers colleges are facing serious 
crisis/anomalies with regard to the compliance with the 
Rules/Laws of NCTE; 

(d) if so, the facts thereof; and 

(e) the remedial steps proposed to be taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) and (b) The statutory powers have been 
conferred upon NCTE under the National Council for 
Teacher Education Act, 1993. 

(c) to (e) The Teacher Training Institutions are 
required to conform to the norms and standards preacribed 
by the NCTE for various Teacher Training Programmes. 
Relaxation of these norms and standards may be 
considered by the Council on a request received from 
the State Government. Certain relaxations have been 
granted to the States of Gujarat, Maharashtra and West 
Bengal. 

(English) 

Linear Accelerator Sy.em 

3075. SHRI CHANDRA VIJAY SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Linear Accelerator System for cancer 
therapy funded by the Department of Electronics has been 
developed at a cost of As. 72.38 lakh8; 

(b) if so, whether this system remained unlnstalled 
since 1994 and the Unac Tube and Magnetron outlived 
their lives; 

(e) if so, whether required reptacement that coats 
Rs. 30 lakha .... d a fut1her expenclture of As. 13.58 Iakhs 
was incurred in refurbishment of the system: and 

(d) if so, the action taken against those responsible 
for the ·Iapse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a' Yes, Sir. Linear 
Accelerator System refers to the TOT -2 System which 
was to be Integrated at Bharat Electronics Limited (BEL), 
Ghaziabad. 

(b) and (c) No, Sir. In fact after full integration and 
testing, the system was actually ready only in early 1997 
at BEL, Ghazlabad. However, due to non-readiness of 
the Regional Cancer Center (RCC) Coochbehar, West 
Bengal, where this was to be installed with the necessary 
specially constructed radiation protected room and other 
essential infrastructure, the machine could not be installed. 
Ultimately, it became necessary to"loo~ for an alternative 
site and by the time this altemate site (Government 
Medical College Hospital, Chandlgam) was ready with 
the infrastructure, the efficiency of the linac tube and 
magnetron had become low. It was, therefore, felt that 
linac tube and magnetron should be replaced and only a 
fully refurbished and compietely fit machine should be 
installed at the second location. 

This necessitated an expenditure of Rs. 30 lakhs on 
replacement and Rs. 13.56 lakhs on refurbishment. The 
machine has since been installed and Is now awaiting 
the mandatory clearance from the Atomic Energy 
Regulatory Board (AERB). 

(d) Being a developmental activity of a very high 
technology treatment equipment for cancer patients where 
precise time frames can not be estimated, a number of 
unforeseen problems do arise and there was no lapse 
on the part of individual, 

Uftlng Be on PIIkI..... Newapapera 

3076. SHRI VINAY KUMAR SORAKE: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a mutual ban on newspapers exist 
between India and Pakistan; 

~b) If so, the reasons therefor; and 
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(c) the time by when the Hid ban Is Nicely to be 
lifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): <a) and 
(b) Govemment of India does not diecriminate against 
Pakistan in the import of newapapers. Import of printed 
material from Pakistan continues to be permitted. General 
restrictions on the import of seditious, Inftammatory or 
obscene material from any foreign country apply In case 
of Pakistan also. According to available information, 
Pakistan does not permit the import of newspapers from 
India. 

(c) Does not arise. 

Decline In Profit of Telecom Inclultrtel 

3077. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) whether the net profit and the operating income 
01 the Public Sector telecom industries have declined 
during the year 2002-2003; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Govemment to Increue 
their net profit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRAOHAN): <a) Yes, Sir. 

(b) Net profit and the operating income of Indian 
Telephone Industries (ITI) Ltd. are as followa: 

(As. in croree) 

Year Net Profit Operating 
Income 

2000-01 27.55 2144.20 

2001-02 21.58 2317.17 

2002-03 (-) 374.75 1798.54 

(c) The Govemment had asked ITI Ltd. to IIUbmit a 
comprehensive Revival Plan along with various initiatives 
taken by the Company including cost cutting measures 

and also to Indicate the commitments with Action Plan 
along with the milestones. 

[TraMiation/ 

Fundi for Women Devwiopment Programme 

3078. SHRI JASWANT SINGH BlSHNOI: WIll the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the funds allocated to Rajasthan for the women 
development programme during the I ... three yea .. ; 

(b) whether the State Govemment has utilised the 
allocated funds; 

(c) If so, whether the Govemment have conducted 
physical verification of the workl done under this 
programme; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT <SHRIMATI JAS 
KAUR MEENA): (a) Details of funds released to 
Govemment of Rajathan for women development during 
the leat three yea.. are given below: 

Year 

2000-01 

2001-D2 

2002-03 

(As. In Iakha) 

Funds Released 

177.75 

318.64 

367.54 

However, funds are released to Voluntary 
Organisations in respect of Central Sector SchemM for 
which the State Government Is not directly responelble 
for implementation. 

(b) Utilization certlflcale8 are awaited In reapec:t of 
Swayamsidha scheme for which the State is directly 
responsi)ie for Implementation. 

(c) and (d) A system of monitoring exl8ta to review 
the progre8I under various IChemeI through perIodal 
reports, review rneeUngs and field vIaItI by the concemed 
area officer. 
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{English] 

Shortage of Life Saving Druge 

3079. SHRI RAM VILAS PASWAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware of the acute 
shortage of life saving drugs and lack of basic facilities 
in the Lala Ram Swarup Hospital for Tuberculosis and 
allied chest diseases; 

(b) if so, whether the Government have made any 
assessment of the working of the hospital to Identify the 
deficiencies in the basic facilities available there and the 
reasons for the shortage of the life saving drugs; 

(c) il so, the details thereof; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) There is 
no shortage of life saving drugs and lack of basic facilities 
in Lala Ram Swarup Hospital for Tuberculosis and 
Respiratory Diseases. 

(b) to (d) Do not arise in view of (a) above. 

Scheme. for Women and Child Development 

3080. SHRI G.J. JAVIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of schemes formulated for the women 
and child development in the country, State-wise; 

(b) whether a number of schemes have been 
formulated for the fisher women in the country; 

(c) if so, the details thereof, State-wise; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) Many of the Schemes being 
implemented by the Government in the social sector 
covering health, education, labour and rural development 
have components for women and child development. 
However, 12 specific schemes as listed below are being 
implemented by the Department of Women and ChRd 

Development for their development:-

1. Hostels for Working Women. 

2. Swalamban (NORAC). 

3. Support to tralnlng-cum·employment programme 
(STEP). 

4. Swadhar. 

5. Short Stay Home. 

6. Swayamsidha. 

7. Swa-Shaktl· 

B. Creches/Day Care Centres for ch!ldren of 
Working/ailing motherslincluding the National 
Creche Fund. 

9. Integrated Child Development Services (ICDS). 

10. World Bank Assisted ICDS project·· 

11. UDISHA. 

12. Ballka Samrldhl Yojana.·' 

·Implemented In the States of Bihar, Chhattlsgarh, Gujarst. 
Haryana, Jharkhand, Madhya Pradesh, Kamataka, Uttar Pradesh 
and Uttaranchal. 
··Implemented In the States of Andhra Pradesh, Bihar. 
Chhattlegarh, Jharkhand, Madhya Pradesh, Oriaaa, Uttaranchal. 
KeraJa, MWlaraBhtra, Rajasthan, Tamil Nadu and Uttar Pradesh. 

(b) to (d) There is no specific scheme implemented 
by the Government of India for the welfare of fisher-
women as such. However, they are being encouraged to 
avail the benefits under varlOU8 fishery development 
programmes by forming suitable women co-operatives and' 
by participating in various training programmes organized 
by the Govemment such as under the Integrated Flsheriel 
Project (Cochin). 

SaleIPurch ... 0' Biochemical 

3081. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Institute of Genomic and Integrative 
Biology (IDIB), CSR Is hiving the project National Facility 
for Biochemical and Genomic Resources (NFBGR); 

(b) if 80, the total amount spent on purchase/lmpOrt 
o~ biochemical during the last th.... years, year.wis8 and 

~ catigory-wise; 
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(c) the total amount. of &ale of biochemical during 
the last thnIe yea .. , year-wile and category.wiae aIongwiIh 
the total profit earned through the sale of biochemical 
during the period;. and 

(d) the det.Us of the equivalent amount of 
biochemical, imported for one dolar and .ate of 
biochemical in rupees? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes Sir. 

(b) The details of the total amount spent on purchase 
of various categories of biochemicals like Mol. 
Biochemical, Genomic Products and General Biochemicals 
imported during the last three years are: 

Year-wise 

2000-2001 

2001-2002 

2002-2003 

Amount (As.)· 

140 lacs 

171 lacs 

1n lacs 

'The figures are inclusive of coat of chemicals & OV81'1888 freight 
& insurance. 

(c) The details of the total amount of sale of vartoue 
categories of biochemica18 like Mol. Biochemical, Genomic 
Products and General Biochemicals Imported during the 
last three years are: 

Year-wise 

2000-2001 

2001-2002 

2002-2003 

Amount (Rs.)· 

148 lacs 

236 lacs 

214 lacs 

'Figures given are total invoice value inclusive of cost of 
Chemicals, sale. tax and apeclahed packing chafgeI. 

The NFBGR operates on-"No profit no loss basis". 

(d) For every quantity of biochemical pun::hUed in 
dollars, the same is sold at 1.0625 times the prevalent 
market rate for conv8lSion in rupees to cover for over 
seas freight & insurance coats etc. 

Dlalnwetment 0' BPCL 

3082. SHRI ADHIR CHOWDHARY: Will the Minister 
of DISINVESTMENT be pleued to ..... : 

(a) whether the Union Govemment have recently 
selected DSP Merrill Lynch (Alia Pacific), ICICI Secur1tles 
and Finance Co. Ltd. UBS Warburg to act as jotnt global 
Coordnator-ct.m-Advilor for the BPCL dlainvestment; 

(b) If 80, the details and the facta thereof; 

(c) the reserved price fixed for the disinvestment of 
BPCL; 

(d) lI1e manner in which the evaluation of their lhare 
has been done; 

(e) whether the Department has undertaken any atudy 
on the comering of BPCL sham by a group of Inveetonl 
just before the cabinet decision regarding dllinvestment 
of BPCL; and 

(f) if so, the details thereof alongwlth the share 
holding paHem of BPCL? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) and (b) 
Based on a competitive bidding procell, Government have 
appointed the consortium comprising DSP Merrill Lynch 
Limited, Mumbal and Marrin Lynch (Asia PacifIC) Limited, 
Hongkong and another consortium compri8ing ICICI 
Securities Limited, Mumbai and UBS Warburg. Hong Kong 
as Joint Global Coordinator-eum-Advi80rl for the 
disinvestment of 35.3% equity of BPCL held by 
Govenunent through both domeetlc offer for .. and ADR 
isSue. 

(e) and (d) No reserve price II fixed in the case of 
offer for .... such as the BPCL disinvestment. However, 
in the case of offer for sale, pricing, etc. is typically 
decided In consultation with the Advi80ra at an appropriate 
later stage In the proc8I8. 

(e) No, SIr. However, SEBI had been requested for 
an Investigation for the period around the Govemment 
deci8Ion of SepIember, 2002 on BPCUHPCL cIainvestment. 

(1) Does not ariM. 
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Franchi .. Network of ETaT Corporation 

3083. SHRIMATI MINATI SEN: Will the Mlnlater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the present status of franchise network of ET&T 
Corporation; 

(b) the details of the franchisee appointed during the 
last three years and the amount outstanding against each 
of them as on date; and 

(c) the staps takan or proposed to be taken to 
recover outstanding amount from them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI SU THlRUNAVUKKARASAR): (a) Consequent upon 
filing of winding-up petition of ET& T in the Hon'ble High 
Court of Deihl, the Hon'ble Court In Ita order dated 
16.4.2001 directed to maintain statue quo as regards the 
Computer Education Centres. As a resutl, the licenaee 
networt< is ItiII being maintained with 164 IIceneee Centrea 
all oyer the country. 

(b) ET&T have appointed 8 new Licensees during 
the l88t three years. DetaIIa of Outatandlng amount of 
Annual fee as on 8.8.2003 from theee 8 Ucenaees Is 
given In the statement encloHd. 

(c) Interest on outstanding amount collected by ET&T 
and affidavit for repayment of Rs. 40,0001- t1as been 
obtained. 

StMement 

Region-wiseA.lcenc:ee-wise details of Outstanding Amount as on 8.8.2003 

S.No. Name & address of Licencees 

1. Abhigyan Academy, Vlkaspurl, 
New Delhi 

2. Institute of Information 
Technology, Kottayam, Kerala 

3. Digital Computers, Kallam, Kerala 

4. Arunapuram, Palai, Kottayam, 
Kerala 

5. Nedumkandom, Idukkl District, 
Kerala 

6. Ace Technologies, Gulbarga, 
Bangalore 

7. Edusoft, Kolkata 

8. Vidhya Mandir, Kolkata 

Disinvestment Policy 

3084. SHRI JYOTIRAOITYA M. SCI NOlA: WHI the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether a disinvestment of around Rs. 13.200 
erore was budgeted during the current year 2003-2004; 

Date of AppoIntment ~dlng Amt.' 

24.4.2002 Rs. 40,0001-

1.6.2002 Nil 

26.6.2001 Nil 

December, 2002 NO 

November, 2002 Nil 

February, 2002 Nil 

3.9.2001 Nil 

4.3.2002 Nil 

Total Outatandlng Amt. Re. 40,0001-

(b) the extent of disinvestment done so far and 
planned, tima-wise; 

(c) whether any changes In dIsinYeBtrnent policy are 
being contemplated eapecIaIIy with regard to profit making 
PSUs; and 

(d) if so, the details thereof? 
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THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGV AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) V ... SIr. 

(b) The list of Central Public Sector Undertakings 
(CPSUs) in which minority IharehoIdIng ~ the Government 
was dlslnvested is given In the statement-I encloaed. The 
list of CPSUs sold through a process of Strategic Sale 
alongwith the transfer of management control Ie given in 
the statement-II encIoaed. During 2003-04. the Initial PWIIc 
Offer of a part of Govemment lhareholdlng In Marutl 
Udyot Ltd. (MUL) fetched Rs. 993 era,... The namee of 

the PSU. In which dlllnveetment Ie In progresI Ie given 
in the statement-III encIoeed. 

(c) No, Sir. All non .. trateglc CPSU. whether they 
are profit maldng or 1011 Incurring are to be dIIlnveeted. 
However, Government hu decided that In the caM of 
Indian 011 Company Ltd. (IOC), OU and Natural Gal 
Company (ONGC) and Gu Authorfty of India Ltd. (GAIL). 
Government Ihareholdlng would not be reduced below 
51 %. 011 India Ltd. (OIL) Ie allo not to be dllinveeted. 

(d) Does not arlee. 

.. ,.",.", I 

Details of Names of PSUs dislnvuted through sale of minority .".,.. from 1991-92 ID 1999-2000 

S.No. Name 01 !he CoqlIny 

2 

1. Andrew Yule 

2. Sharat Earth Movers Ltd. 

3. Bharat Electronic Ltd. 

4. Bharat Heavy Electricala Ltd. 

5. Sharat Petroleum Corp. Ltd. 

6. Bongaigaon Refinertes & 
Petrochem. Ltd. 

7. CMC Ltd. 

8. Cachin Refineries Ltd. 

9. Dredging Corp. of India Ltd. 

10. Fertiliaers Chern. (Travancore) 
Ltd. 

11. HMT Ltd. 

12. Hindustan cables Ltd. 

13. Hindustan Copper Ltd. 

14. Hindustan Organic Chemical Ltd. 

15. Hindustan Petroleum Corp. Ltd. 

16. Hindust-" Photofilms Mfg. Co. ltd. 

1991-92 1992·93 1984-85 

3 4 5 

48.270 

47.189 

8.21 301.338 

331.18 

45.40 

1.30 

23.38 

8.07 

331.16 583.111 

(AI. Crore.) 

8 7 8 to 
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2 3 4 5 6 7 8 9 10 

17. Hindustan Zinc Ltd. 81.55 

18. Indian Petrochemicals Corp. Ltd. 

19. Indian Railway Contt. 
Company Ltd. 

20. Indian Tetephone Industries lid. 15.63 

21. Madras Refineries Ltd. 
(Chennai Petroleum Corp. ltd., 

22. Mahanagar Telephone Nigam ltd. 1322.168 135.899 902.00 

23. Minerals & Metala Nigam Ltd. -
24. National Aluminium Company Ltd. 244.20 0.096 

25. National Fertilisers Ltd. 0.72 0.263 

26. National Mineral Development 17.88 
Fertlfisers Ltd. 

27. Neyveli Lignite Corp. 70.43 . 
28. Rashtriya Chemicals & 30.36 

Fertilisers ltd. 

29. Shipping Corp of india Ltd. 28.076 

30. State Trading Crop. 2.35 

31. Steel Authority of India Ltd. 700.10 22.861 13.303 

32. Vtdesh Sanchar Nigam Ltd. 379.67 763.68 75.00 

33. Container Corp. of India 99.714 14.118 221.65 

34. Oil and Natural Gas Corp. 1033.646 1208.96 162.79 

35. Indian Oil Corp. Ltd. 1051.516 5.156 2484.96 296.48 

36. Engineers India Ltd. 67.527 

37. Gas Authority of India Ltd. 194.120 871.86 945.00 

38. India Tourism Dev. Corp. 51.985 

39. Kudremukh Iron Ore Comp. Ltd. 11.399 

40. Modem Food Industries Ltd. 

41. BALCO {Roanelal 
Restructuring)lDlalnveatment 

Total 3038.00 1912.51 4843.0n 168.476" 379.67 902.00 5371.11 1479.27 

As in 1991·92 lIle share. were sold In bundle. 1ha amount realised PSlJ.wIae I. not available. 
'In addillon. Rs. 193 crore was alao reallaed from the aate 0\ GcMtniment 8hare8 In lOBI. 
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Sr.No. 

1a. 

1b. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

SRAVANA 22, 1925 (SaJr.) 

St8f8ment I 

Details of disinvestment and amount resJised through JtTategic .. and 
related transactions since 1999-2000 till date 

Name 

2 

Modem Food Industries Ltd. (MFIL) 

MFIL-Phaae II 

Bharat Aluminium Company Ltd. 

CMC 

HTL 

Lagan Jute Machinery Corporation 

ITDC-19 Hotels 

Agra Ashok 

Bodhgaya Ashok 

Hassan Ashok 

TBABAR Mamallapuram 

Madurai Ashok 

Bangalore Ashok* 

Qutab 

Lodhi 

L VPH, Udaipur 

Manali Ashok 

KABR Kovalam 

Aurangabad Ashok 

Airport Kolkata Ashok 

Khajuraho Ashok 

Varanasi Mok 

Kat'lishka 

Indraprastha (AYN) 

Chandigarh Hotel project 

Ranjit 

Sub-total 

R ..... tIon (Ra. in ero .... ) 

3 

106 

44 

826.6" 

152 

55 

2.53 

3.61 

1.81 

2.27 

8.13 

4.97 

39.41 Cup-front fee); (4.11-MGAP) 

34.46 

71.83 

6.77 

3.85 

40.39 

16.50 

19.39 

2.19 

8.38 

92.37 

43.38 

17.27 

29.20 

444.08 
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1 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33(a) 

33(b) 

34(a) 

34(b) 

35. 

36. 

2 

HCI·3 Hotels 

Centaur Hotel Juhu, Bombay 

Indo Hokke Hotela Ltd. 

Centaur Hotel Airport. Mumbai 

Sub-Total 

IBP 

VidHh Sanchar Nigam Ltd. (VSNL) 

State Trading Corporation of India (STC) 

MMTC Ltd. 

Paradeep Phosphates Ltd. 

Hindustan Zinc Ltd. (HZL) 

Hindustan Zinc Ltd. (HZL) • 

Marutl Udyog Ltd. (MUL) 

MUL·through IPO 

Indian Petrochemicals Corporation Ltd. (IPCL) 

CMC Ltd .• 

Grand Total 

'Including NPV 01 future eamlnga on MGAP • Ieue rentals 
"Including dividend' dlvl. Tax. 
Compania. at Sr. No.5. 23. 25. 26. 27 are aublldlarl ... 
MI\ The receipt II on account of trInIfer of cuh reaervea. 
• Disinvestment In favour of empIoyeaa. 

Statement 10 

Cases In which disinvestment Is in ptOgtea 

I. Strategic Sale 

1. Hlndustan Organic Chemicals Ltd. 

2. National Fertiliaer Ltd. 

3. Balmer Lawrie & Co. Ltd. 

4. Braithwaite & Co. 

5. Bum Standard & Co. 

6. Bharat Heavy Plates & V..... Ltd. 

7. Engineering Projects India Ltd. 

8. Fertiliaer and Chemicals TravlInCOIe Ltd. 

9. Hlnduatan Copper Ltd. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

3 

153 

6.51 

83 

242.51 

1153.88 

38891' 
4()I\M 

8()MI\ 

151.70 

445 

6.19 

1000 

993 
1490.84 

6.07 

10912.11 

Madraa FertillHra Ltd. 

MECON Ltd. 

MSTC Ltd. 

National Aluminium Company Ltd. (Not being 
pursued at pl'8Ml1t) 

National lnetn..menta Ltd. 

NEPA Ltd. 

State Trading Corporation of India Ltd. 

Shipping Corporation of India 

Tyre Corporation of India 

Tungabhadra S .... Producta Ltd. 

20. Engineera India Ltd. 
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21. Manganeae Ore Inda Ltd. 

22. Sponge Iron Incla Ltd. 

23. Bharat Ophthalmic Glass ltd. 

24. Instrumentation Ltd., Kota (Mother Unit) 

25. Hindsutan Paper Corporation Ltd. 

26. Hotel Corporation of India Ltd. (HCl) 

i. Centaur Hotel Airport, Delhi (Including Chefair 
Deihl) 

ii. Chefalr Mumbai 

27. India Tourism Development Corporation (ITOC) 

i. Hotel Samrat; New Deihl (lease-cum-
management contract) 

il. Hotel Jalpur Ashok 

iii. Hotel Patllputra Ashok 

iv. Hotef Kallnga Ashok 

v. Hotel Jammu Ashok 

28. Central Inland Water Tranaport Corporation Ltd. 

29. Hindustan Petroleum Corporation Ltd. 

30. Rashtriya Chemicals & Fertilisera Ltd. 

31. National Building Construction Corpn. Ltd. 

32. Mineral Exploration Corpn. Ltd. 

33. Hotel Neelchal Ashok; Purl 

34. Hotel lakeview Aahok; Bhopal 

35. Hotel Ranchi Ashok, Ranch! 

36. Hotel Bramputra Ashok; Guwahati 

37. Hotef Pondicherry Ashok; Pondicheny 

38. Hotel Donyi Polo Ashok. ItanagW 

39. Hotel Punjab Ashok, Anandpur Sahib 

II. Through Offer tor .... 

40. Sharat Petroleum Corporation Ltd. 

41. Dredging Corporation of India Ltd. 

HI. For raid ......... of QovernIMnI ttvough Offer 
for Sale route 

42. CMC Ltd. 

43. Vldesh Sanchar Nigam Ltd. (VSNl) 

44. IBP Ltd. 

45. Indian Petrochemical. Corporation Ltd. (IPCL) 

48. Sharat Aluminium Co. Ltd. (&ALCO) 

IV. Dllinveetment completed but pending decilloni 
of CourWBlfR 

47. Jesaop & Co. Ltd. 

48. lnatrumentatlon Control Valv .. ltd., Palakkad 

{Translallon} 

Underground cable In 81_ 

3085. SHRI RAJO SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleued to state: 

<a) whether telephone c.bIee for laying underground 
cablel In Bihar are in short .uppIy; 

(b) if 10, the detaI8 thereof; 

(c) the details of the held up cable laying work In 
~ dI8trIct8 of BI1ar; 

(d) the Itepa taken by the Govemment to tackle this 
situaIIon; and 

(e) the time by which the ceIe laying work In Bihar 
is Hkely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRAOHAN): (a) Vea, Sir. 

(b) In the year 2002-D3 there wu Ihort supply due 
to partial acceptance of Advance Pun:hue 0rderI by 
vendorI. 

(c) Cable laying work " not held up anywhere but 
the progtM8 of laying II U)w due to availability of 
Undergroood Cable In limited quantity. 

(d) Freah tender tor procurement of Underground 
cable 18 In proce88. 

(e) Cable laying work II a contlnuoue proceas and Ie 
likely to pick up with the avalabiltty of cable. 
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{English} 

Trllat .... 1 CCM)perltlon on Key IHuel 

3086. SHRI KALAVA SRINIVASULU: 
SHRI RAJAIAH MALVALA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether India, China and Russia have lDeen 
holding informal talks for co-operation on international key 
issues like U.N. Charter, International Law and 
Establishment of a just would order etc.; 

(b) if so, the details In this reglrd; and 

(c) the outcome of the said talks? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) to (c) 
An informal luncheon meeting between the Foreign 
Ministers of India, Russia and China took place on 
September 14, 2002 In New York. The three Foreign 
Ministers exchanged views on the topical issues on the 
agenda of the 57th session of United Nations General 
Assembly. It was agreed that they would continue to 
meet in the same format. It was also decided that the 
respective Permanent Miaaions to the UN In New York 
would coordinate and cooperate more closely. Pursuant 
10 Ihis decision, Permanent Missions of the three countries 
have remained in touch and have held meetings to 
cooperate and coordinate on issues of mutual Interest In 
the UN. 

3087. DR. V. SAROJA: Will the PRIME MINISTER 
be pleased to state: 

(a) the top five non-special category States in terms 
of per capita flows of Plan outlays, Public and private 
investment, lnetltutional Investment and ACA for Externally 
Aided Projects; 

(b) whether Tamil Nadu does not figure In this list; 

and 

(c) if BO, the reasons for low per capita flow of 
finances to Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRVAND MINISTER OF 
STATE IN THE DEPARTMENTS"OF" ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
A Statement showing top five Non-Special Category States 
in terms of per capita flows of Plan Outlays, Public and 
Private Investment, Institutional Investment and ACA for 
Externally AIded Projects is encIoeed. 

(b) Tamil Nadu figul'8l In the top five States in terms 
of per capita Public and Privata Investment (2001). 

(c) Does not arise. 

Statement 

SI. 
No. 

Top five non-special category states In terms of per capita floWs of plan outlays, public & private investment, 
institutional investment and additional central assistance (ACA) for extemal aided projects (EAP) 

Particulars 

2 

Top Five 
Non-Special 

Category States 
(Arranged In Cle8cendingorder) 

3 

A. Per Capita Plan Outlays (2001-02) 
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2 3 

". Punjab 

5. Maharashtra 

8. Per Capita Public & Private Investment (2001) 

1. Goa 

2. Gujarat 

3. Tamil Nadu 

4. Orissa 

5. Kamataka 

C. Per Capita Institutional Inveetrnent (2001) 

1. Goa 

2. Kerala 

3. Punjab 

4. Orissa 

5. Rei-than 

D. Per Capita ACA for EAP (During Ninth Plan) 

1. Andhra Pradelh 

2. Gujarat 

3. Kamataka 

4. Orissa 

6. Haryana 

Source: Tenth Five Year Plan (2002..()7) Document. Volume III, Chapter-III 

3088. SHRI AMAR ROY PRADHAN: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pteaaed to 
state: 

(a) the time when the construction of by-pus on 
NH.31 from Falakata to Pundibarl and a bridge over river 
TOlllha In West Bengal started; 

(b) the estimated cost and the amount already spent 
alongwith the share of Central and State Governm8IIts 
separately in the expendItUre incurred thereon; 

(c) the I'8UON for delay In the completion of work, 
it any; 

(d) the time by which It .. likely to be completed; 
and 

(e) the official re.ponllble for cost overrun due to 
delay In the completion of the work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): <a, The construction of bypas. on NH·31 
from Falakata to Pundlbari wu etaJ1ed in November 1991 
and bridge over river T 01'88 was atartad In December, 
1992. 

(b) Wort< hu originally aanctioned at a total coat of 
RI. 1371.42 lalth. 11t reviled COlt .Itlmate was 
sanctioned at a coat of RI. 3871.15 lakh. Expenditure 
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incurred till date is Rs. 3587.13 lakh which is entirely 
borne by the Central Government. 

(c) After original action there was delay in finalization 
of tenders/award of wort< by the state PWD of about 42 
months. There were further delay due to contractual 
problems and wort< has been stopped by the contractors 
since 2001. After repeated reminders the 2nd revised 
cost estimate has been received on 01.07.2003. 

(d) After approval of revised cost estimate and award 
of balance work it will take about 20 months for 
completion. 

(9) Though the State Government has been requested 
to fix the responsibility for the cost-overrun, no response 
has been received from them. 

A.be.to. Mining 

3089. SHRI PRAKASH V. PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether W.H.O. Agency on cancer Research has 
declared Asbestos mining as cancer creating hazards; 

(b) whether the Institute of Occupational Health at 
Ahmedabad has stated that the cause of untimely deaths 
of the Asbestos miner is asbestos; 

(c) whether the Supreme Court has Issued some 
guidelines in this regard; 

(d) if so, the details thereof; and 

(e) the action taken or contemplated by the 
Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (e) The 
information received from the World Health Organisation 
(WHO) indicates that the persons engage In asbestos 
mining are at risk of having cancer. While the National 
Institute of Occupational Health (NIOH), Ahmedabad has 
not done any specific study on the mortality rate of miners 
the Indian Council of Medical Research (ICMR) is of th~ 
view that long term exposure to any type of asbestos 
can lead to development of asbestOSis, lung cancer and 
mesothelioma. 

The Supreme Court In a Judgement on Asbestosis 
in response to the Writ Petition filed by Consumer 

Education and Research Centre & others have inter-alia 
stated:-

(i) Health record of every worker to be maintained 
up to 40 years from beginning of employment 
or 15 days after retirement/cessation whichever 
Is later. 

(Ii) Membrane filter test to be adopted by Industries 
to detect asbestos fibre. 

(iii) All the factories were directed to compulsorily 
Insure health coverage to every worker. 

(iv) Union and State Govemments were directed to 
review the standards of permissible exposure 
limit value of fibres after every 1 0 years and 
also when International Labour Organisation 
(ILO) gives directions. 

(v) Union and State Governments were directed to 
consider Inclusion of small-scale factories also 
to protect health hazards of the workers. 

Various standards have been· prescribed by the 
Bureau of Indian Standards (BIS) to ensure safety in 
handling & use of asbestos and asbestos products. In 
addition there are provisions under the Factories 
(Amendment) Act 1987, Mines Act 1952 and Environment 
Protection Act 1986 to reduce/control the hazards 
produced due to asbestos exposure. 

Panel of Advocate. for extradition C .... 

3090. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister ot EXTERNAL AFFAIRS be pleased to state: 

(a) whether his Ministry has taken up the case with 
the Ministry of Law and Justice tor formation of a panel 
of advocate. tor court case. particularly extradition 
proceedings; 

(b) if 80, the details thereof and the response ot the 
Ministry ot Law and Justice; 

(c) whether prote"ional .ervlces ot the Central 
Government standing coun8el were not found 
commensur.te with the requirements of extradition cases; 

(d) if 80, whether'the Ministry of Law has cleared 
the proposal for formation of panel of special Govemment 
counsels tor extradition C88N; and 

(e> if 80, the details thereof and H not, the reason 
tt1erefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) Yes. 

(b) The Ministry of Law and Justice requested the 
Ministry of External Affairs to send the proposal for 
constituting a separate panel of advocates for extradition 
proceedings. 

(c) No. however. Standing Committee on Extemal 
Affairs has strongly recommended that the best counsels 
should be included in the panel of advocates to be formed 
for extradition proceedings. 

(d) and (e) Yes, Ministry of Law has given in principal 
approval for the formation of a separate panel of 
advocates for extradition cases. 

SupenmnUlltlon age of Unl¥8rllty Teache,. 

3091. SHRIMATI KANTI SINGH: Will the MInister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) superannuation age prescribed for lecturers, 
readers and profe880rs in Deihl University and J.N.U.; 

(b) the number of Readers/Professors on extension 
after superannuation 88 on date; 

(c) the criteria tor giving extension even after 
superannuation; 

(d) whether the Government have ever thought that 
extension has an adverse effect on the employment 
scenario; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (f) The Infonnation Is 
being collected and wiH be IeId on the Table of the Hcge. 

[Translation] 

Telecom ServIce In He.-I 

3092. SHRI Y.G. MAHAJAN: 
SHRI RATILAL KALIDAS VARMA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to ltale: 

(a) whether the Govemment are considering to 
undertake works in the field of teIecommunIc:at In Nepal 
In collaboration with that country; 

(b) If 80, the datal" thereof; and 

(c) the time by which a final decilJon Is Ukely to be 
taken by both countries In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): Ca) to (c) Sir, Government 
PSU, Telecommunications Consultants India Limited 
(TCR.), II cunently Involved In: 

• Customer Care & Billing System for Ba.1e 
Telephone Service. of Nepal 
Telecommunlcationl Corporation. 

• Execution of optical fibre cable project along E_ 
West Highway In Nepal. 

• And with Mahanagar Telephone Nlgarn Limited, 
Vldesh Sanchar Nigam Limited and a local 
Napale .. Company, Nepal Ventures (P) Ltd. 
(NVPL) have formed a Joint Venture Company 
namely United Telecom Limited (UTL) In Nepal. 
The Joint Venture Company Is operatIonaIainee 
10.10.2001 for provtdlng Wlrelellin Local Loop 
based basic T e1ecorn Servicel In Nepal. 

Burp ..... Check of OPO 

3093. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister ot HEALTH AND FAMILY WELFARE be pIeued 
to state: 

(a) whether the Government conducted a aurpriM 
check of the O.P.D. In the All India IJ'IIIItute of medical 
Sciences recently; 

(b) If 80. the details thereof aIongwIth the outcome 
thereof; and 

(c) the me..,,.. being taken by the Government to 
Improve the OPD •• rvlce. of varlou. Government 
hoapitall of the cepitaI? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) No, Sir. 

(b) 0088 not ariM. 
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(c) Improvement in Cenlral Government hospitals is 
a continuous process. Addition of registration counters, 
sitting arrangements for the palients, slgnage facilities, 
drinking water facilities, provision of wheel chairs and 
trolley are undertaken in Dr. RML Hospital, Safda~ang 
Hospital and LHMC & Associated Hospital as per the 
need. Every effort Is made to reduce the waiting time of 
the patients. 

[English] 

Creation of Job. In IT Sector 

3094. SHRI A. NARENDRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is vast scope to create additional 
jobs in the Information Technology Sector; 

(b) if so, the details thereof; 

(c) the steps taken by the Union Government as 
well as State Governments in this regard; and 

(d) the approximate number of tobs proposed to be 
created in the IT Sector in the next five year, State-wise 
particularly in Andhra Pradesh and Uttarancha/? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yes, Sir. 

(b) As per NASSCOM estimates, presently Indian IT 
Software sector employs 6,50,000 persons. II is estimated 
that about 2,05,000 persons are working in the IT software 
and services export industry; nearly 1,60,000 persons in 
IT enabled services sector; 25,000 persons In the 
domestic software sector and over 2,60,000 persons in 
user organizations. 

(c) Several policy measures have been taken to 
facilitate infrastructural development and attract foreign 
direct investment in the area of information technology 
for improving the position of employment in the country. 
Some of them are, setting up new Software Technology 
Parks (STPs). establishing Media Lab Asia. spread of 
internet and IT enabled services. 

(d) IT sector is estimated to employ 2.2 million 
profeSSionals by 2008. State-wise data of the number of 
jobs proposed to be created is not available. 

CGHS DI..,.,.arIH In North-East a.t .. 

3095. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) the number of CGHS dispensaries/recognized 
hospitals in the North-East States; 

(b) whether proper monitoring of these dispensaries 
is being done at regular Inlervals; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The CGHS 
is functioning in Guwahati (Assam) and Shillong 
(Meghalaya) in the North-East region. The details of 
CGHS dispensaries In these cities Is given below: 

Guwahatl (A.88m) 

(i) CGHS Dispensary No.1, Hengerabaari Road, 
Guwahatl-781006 

(ii) CGHS Dispensary No.2. Narengi Forest Gate, 
Guwahati-26 

(iii) CGHS Dispensary No.3, Bharalumukh, 
Guwahati-9 

ShlUong (Meghalaya) 

CGHS dispensary, Near Post OHice. Laitumpharh, 
Shillong-793 003. 

No private hospitals have been recognised under 
CGHS in Guwahati and ShiUong. 

(b) and (c) The CGHS dispensaries in the respective 
cltee are monitored on a regular buia by the Joint 
Director, CGHS, Guwahatl and by the Additional Director, 
CGHS, Shillong who aJso make surprise visits/checks. 

Space Allotted by KVS • NVS 

3096. SHRI NARESH PUGLIA: 
SHRI BHASKARRAO PATIL: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of HUMAN RESOURCE 
DEWELOPMENT be pleased to state: 

.. 
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(a) whether the Govemment are aware that a number 
of Kendriya VidyalayaaJNavodaya Vidyalayas have allotted 
space ,in the echooI premises to various agencies for 
operating academies and professional Institutes; 

(b) H so, the details thereof; 

(c) whether such schools have taken prior permluion 
from the Union Govemment for allowing these agencies 
to operate in their schools; 

(d) if so, the facts thereof; and 

(e) the funds allocated by these Vidyalayas thereby 
and the manner in which such amounts are being utilised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (OR. 
VALLABHBHAI KATHIRIA): (a) to (e) Kendrlya Vldyalaya 
Sangathan (KVS) has informed that Board of Govemors 
of KVS has approved a scheme to promote arts, crafts 
& sports in the premises of Its various Vldyalayas and a 
scheme for getting constructed Swimming Pools and 
Gyms. by private parties on build, operate and transfer 
(BOT) basis. Under the payment on per child basis to 
impart coaching in arts, crafts, games & sports. Per child 
payment to the experts made by Vidalayas is shared 
between Vidyalaya and opting child on 80:20 basis. These 
experts/coaches are at liberty to sue the infrastructure 
facilities of these Vidyalayas after the schools hours 
commercially for general public on payment of 10% of 
their earnings collected from the general public. This 10% 
of the fee, charged by the Vidyalayas from these coaches, 
is used for maintainIng the infrastructure facilities. Under 
the scheme of getting swimming pools constructed by 
private parties, a specified area is earmarked for 
construction of these facilities for a specified period after 
which these facilities will stand transferred back to the 
KVS. AU expenditure on construction, maintenance and 
operation of these facilities is incurred by the private 
parties. 

Navodaya Vldyalaya Samltl (NVS) have informed that 
they do not have any such scheme for their schools. 

Medical Wute Dlepoul Syatem In s.fd8rjung 
Hoepltal 

3097. SHRI Y.V. RAO: Will the Miniltar of HEALTH 
AND FAMILY WELFARE be pIeued to .... : 

(a) whether Delhi Polution Control Committee has 
found lapses in the waste disposal system of Safda~ung 
HoapitaJ; 

(b) H 10, the details thereof aIongwith the reasons 
therefor; and 

(c) the steps being taken by the Hospital to rectify 
the system? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ):(a) to (c) 
During an Inspection of Saf~ung Hospital, the Deihl 
Ponution Control Committee Inter-an. Indicated that the 
use of colour coded bags of dlnerent coIout"l from that 
prescribed in disposal of waate leading to confusion 
among worke.. handling them and non installation of 
emlalion control device In the incinerator. 

The emission control device haa been Installed and 
availability and use of the prescribed colour coded bags 
for Bio Medical Waste Management has been enau .... 

{T,.".,lonj 
I 

Guldellnee for uylng of cabl. 

3098. SHRI ASHOK KUMAR SINGH CHANDEL: WIll 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to elate: 

(a) whether any guidelineelrulea have been laid downI 
framed tor private telephone compani .. to lay cables in 
.. the metropolitan cIti.. of the country; 

(b) If eo, the details thereof; 

(c) whether the privatI companI.. have violated the 
said guidelines and have I'8IOrted to wrong technique In 
laying cable linea which has cauaed huge lou to MTNL; 

(d) if so, whether thl Govemment have take or 
propOI8 to be taken any action against euch private 
companies; and 

(e) if 80, the names of such companieI and the 
dalails of the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a> to (e) The Information is 
being collected and will be laid on the Table of the HoLM. 
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[English] 

Indo-Banglade.h Economic. n .. 

3099. SHRI IQBAL AHMED SARADGI: 
SHRI SHRIPRAKASH JAISWAL: 
SHRI V. VETRISELVAN: 

Will the Minister of EXTERNAL AFFAIRS be plellHCl 
to state: 

(a) whether Indo-Bangladesh Joint Economic 
Commission held talks recently; 

(b) if so, the details of the iaues discuased and the 
outcome thereof; 

(c) whether the Union Govemment have decided to 
start the Dhaka-Agartala bUB service to booBt economic 
ties; 

(d) it so, the facts of the matter thereof; and 

(e) the details of the various steps proposed to be 
taken by the Govemment to strengthen the economic 
ties between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VINOD KHANNA): (a) The 
sixth Joint Economic Commission (JEC) meeting between 
India and Bangladesh was held in Dhaka from 14-18th 
July. 

(b) All issues of economic and commercial interest 
were discussed in a comprehensive manner. It was 
decided that henceforth the JEC would meet annually. It 
was also agreed that the Standing Committee of officials 
would meet once when the JEC convenes and once in 
between the sessions of the JEC to effectively monitor 
developments. It was agreed that a Joint Working Group 
at the level of Joint Secretary of the Ministries of 
Commerce would meet in Dahka by the middle of 
October, 2003 to begin negotiations on a bilateral Free 
Trade Agreement. A decision was taken to inaugurate 
the Dhaka Agartala bus service in the first week of 
August, 2003. DiSCUSSions were held on a possible new 
line of credit to Bangladesh, which could be denominated 
in US dollars. A number of proposals In the Railway 
sector were discussed including those on introduction of 
containerized services by rail and the Sealdah-Joydevpur 
passenger rail link. Cooperation in new areas such as 
Science & Technology, Information Technology and 
Agriculture was also discussed. 

(c) Yes, 

(d) The date for the Inaugural Dhaka-Agartala b~ 
service is being worked out between the two &Idea. 

(e) Other measures being taken to Improve economic 
ties between the two countries Include meetings of the 
Joint Working Groupe on para-tarttf and non-tariff barriers 
and on customs, an agreement on bilateral Investment 
protection and promotion and a reviled bilateral trade 
agreement. 

[Translation) 

Announcement of attractive R.e. for WLL 

3100. SHRI MANIKRAO HODLYA GAVIT: 
SHRI ADHIR CHOWDHARY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleued to state: 

(a) whether the GOV8mmen~ • .., aware that new 
attractive rates for Wireleaa in Local Loop have been 
aMounced by Reliance and Indicom recently; 

(b) if 80, the details thereof; 

(c) whether the Telecom Regulatory Authority of India 
(TRAI) has called for an explanation from the .aid 
companies with regard to the attractive rates announced 
by them; 

(d) if 80, the details thereof; 

(e) whether TRAI propoee to take any step against 
such companies; and 

(f) if 80, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) and (b) Tarlffe for 
Telecommunication services are to be aa per orders to 
Telecom Regulatory Authority of Incla (TRAI) issued from 
time to time. TRAI allows Alternate Tariff Plans for 
subecribers, Reliance and Tata Teleservtces have raported 
several altemative tariff plans with various combination of 
rental and call chalges. 

(c) to (f) It came to the notice of TRAI that Reliance 
is offering wtreIese In Local Loop (Umlted Mobile) WLL 
(M) connecllonl through Monsoon Hangama scheme tor 



501 Written AMWeIS SRAVANA 22, 1925 (SMa) to Questions 502 

an initial payment of Rs. 5011- which includes provisioning 
of handsets also. The TRAI suo-moto took up there matter 
and called Reliance to explain the details of the plan 
and offer of handset. The lasue of regulating the price of 
handsets was further deliberated by TRAI and the TRAI 
is of the view that the prices of the handIetI are not 
regulated. AU tariff plans must be seen without the coat 
of handset incurred by the subscriber. TRAI has directed 
that all tariff plans on offer should be available to 
customers whether he/she buys the handset from the 
operator or not. A press release was Issued on 17th July 
2003. 

Moreover, TRAI has also lasued on 1st August 2003 
guidelines on tariff format for consumer Information to be 
published by telecom service providers for their plans. 
These guidelines are intended to help the consumer to 
be better aware of the overall financial expenditure 
incurred under the available tariff package before 
exercising his option for any particular scheme. 

[Eng/ish] 

Separate CBI wing tor Economic Offence. 

3101. SHRI KHAGEN DAS: 
SHRIMATI SHYAMA SINGH: 
SHRI BHASKARRAO PATIL: 
SHRI NARESH PUGLIA: 

Will the PRIME MINISTER be pleased to state: 

(a) the total number of cases being handled by the 
CBI till date pending for trial for more than three years; 

(b) whether the conviction rate in cases handled by 
CBI is on decline; 

(c) if so, whether CBI Primarily equipped to handle 
traditional penal offences is overburdened with cases of 
economic offences; 

(d) if so, whether the Government propose to set up 
a separate wing of Central Bureau of Investigation for 
economic offences keeping in view the rising number of 
frauds is banks and non-banking Finance Companies; 

(e) if so, the facts and the details thereof; and 

(f) the corrective steps the Government propose to 
take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 

OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
As on 31.7.2003, the number of c .... under trial for 
more than 3 years was 4,350. 

(b) The number of C8888 ending In conviction In the 
last three calendar years was 326,292 Ind 430, 
reapectlvely . 

(c) to (f) An Economic Offences Wing is a1re.dy 
functioning in the CBI since 1994. 

Medical file"..... In Qui .... 

3102. SHRI P.S. GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(I) whether Gujarat has sent .ny proponl to the 
Union Government for introducing ultra IOUnd, X-ray ECG, 
laboratory tests and basic Instrumenta factHtie. for ENT 
check-up In the mobile hospitals .nd research centers In 
the State with the assistance of Wortd HeaIIh OrganIzatIon 
and UNICEF; 

(b) If so, the details thereof; and 

(c) the decision taken by the Govemme~t thereon? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) No, Sir. 

(b) and (c) Does not arise. 

[Translation] 

Telephone Connection. In BI_ 

3103. SHRI RAGHUVANSH PRASAD SINGH: WHI 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the residents of vinage Paghiyan and 
nearby vUlages under the Sariya Block In Muzatt.rpur, 
district of Bihar have deposited the required amount for 
Installation of 160 telephone connections; 

(b) If 80, whether the telephone connections have 
been provided to theM appticanta; and 
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(c) if not, the steps taken by the Union Govemment 
to provide telephone connections to the applicants in the 
waiting list? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Sir, 140 applicants of 
Paghiyan and nearby villages have deposited the required 
amount for installation of new telephone connections in 
Muzaffarpur district. 

(b) and (c) 40 connections have already been 
provided from nearest Jaintpur exchange. Telephone 
connections to the remaining 100 applicants shall be 
provided on wireless in local loop from Motipur BTS 
subject to the receipt of its expansion equipment which 
is expected by March, 2004. 

{English} 

National Institute for Communicable DI ...... 

3104. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Govemment have any proposal to 
open more institutes dealing with communicable diseases 
in the country; 

(b) i'·so, whether there Is also a proposal to modify 
and expand the role of the NICD; 

(c) if so, the details thereof; 

(d) whether State Govemments will also be given 
assistance to set up their own institutes in this field; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (e) At 
present, there is no proposal to open new institutes 
dealing with communicable diseases in the country or 
provide assistance to State Govemments to set up their 
own institutes in this field. However, during the Tenth 
Plan. it is envisaged to strengthen the functioning ot the 
National Institute of Communicable Diseases (NICD), 
Delhi. Further, under the proposed Integrated Diseases 
Surveillance Project (IDSP), assistance is envisaged to 
be provided to the States to strengthen laboratory and 
surveillance activities. 

Medical Gnlnta Commlaelon 

3105. SHRI A. BRAHMANAIAH: Will the Minister of 
HEALTH AND F.AMIL Y WELFARE be pleased to state: 

(a) whether the Govemment have a proposal to set 
up Medical Grants Commission; 

(b) if 80, the datalls thereof alongwith the objectives 
of the &aid commission; 

(c) whether the Govemment propose to invest huge 
funds on the administrative structure of the Medical Grants 
Commission; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
There is a proposal to 88t up Medical Grants Commiaaion. 
The modalities ot the Commission are being worked out. 

Development of W ..... Purlder by BARC 

3106. SHRI SHRIPAAKASH JAISWAL: 
PROF. UMMAREDDY VENKATESWARLU: 

WID the PRIME MINISTER be pleased to state: 

(a) whether the Bhabha Atomic Research Centre 
(BARC) has developed a maintenance free domestic water 
purifier; 

(b) whether the cost of the water purifier is much 
Ie.. than tho8e available in the market and superior in 
quality; 

(c) it 80, the details thereof; and 

(d) the time by when, it will be made available in 
the market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND I~DUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGV 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
Ves Sir, the Bhabha Atomic Research Centre (BARC) 
has developed the technology of an almost maintenanCe 

• t~ domeatic water purifier. 
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(b) Yes, the material cost of this water purifier is 
less than the presently available water purifiers in the 
market and will be of superior quality. 

(c) The online domestic water purification device Is 
based on poIysulfone type of ultra filtration membrana in 
a unique cylindrical configuration to purify the domestic 
water with respect to mlrco organism, colour, odour, 
suspended solids and organics. 

(d) So far this teohnology has been transferred to 
seven manufacturers, out of which two have launched 
their product in the mart<et. 

Setting up of kience and Technology Unlvtnny 

3107. SHAI KOLUA BASAVANAGOUD: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(8) whether there is any proposal from KamataJca to 
establish a separate Science and Technology University 
in the State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): ,(8) and (b) The Information 
is being collected and will be laid on the Table of the 
House. 

Artificial Aepening of Frulte and "....... 

3108. SHRI SAIDUZZAMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be piHIed to &tate: 

(a) whether the Government are aware that fruits 
and vegetable merchants, shopkeepers etc. are regularly 
USing calcium carbide to produce acetylene gas for 
ripening of fruits and vegetables in the country; 

(b) if so, whether thia has any deleterious effect on 
consumers of raw fruits; 

(c) if so, the details thereof; 

(d) whether agencies Hke CCFS, CFTRI etc. have 
made any studies on the subject; 

(e) if so, the details thereof; and 

(I) the corrective steps takenlproposed to be taken 
by the Govemment to eliminate the UN of Calcium 
Carbide? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
There are reports of illegal use of carbide gu for ripening 
fruits by certain unscrupulous fruit merchants. Carbide 
gas is usually generated from Calcium carbide. During 
this process, gases like Hydrogen Sulphide and Phosine 
are probably produced In email amounts. These gues 
are known to produce gastrointestinal Bide effects like 
nausea, vomiting as wen as headache. There Is, however, 
little In'onnation regarding the residual amount of these 
gases in the fruit at the time of consumption. 

(e) and (f) The Prevention of Food Adulteration Rules, 
1955 already prohibit use of carbide gas In ripening of 
fruhs. . 

All Food (Health) Authorities of StateslUT 
Govemments have been asked from time to time to keep 
a vigil on use of Calcium Carbide In ripening of fruhs 
and take legal action for violation of the provisions. 

(T'ranslatlon] 

Recognition 0' Loo8t DI.1ectIUnguage In 
Engineering ExamlNlltona 

3109. SHRI LAXMAN GILUWA: 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a' whether the Govemment are contemplating to 
recognise local dlalectllanguage In the entrance 
examinations of engineering colleges; 

(b) if 80, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the reasons for keeping only English a medium 
in the said colleges and the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALlA8HBHAI KATHIRIA): (a) to (d) Many Itates conduct 
entrance engineering examinations In local languages. 
Candidates appearing in liT -JEE have the option to 
answer question papers In regional languages. For the 
time being CSSE conduct8 AIEEE in Engliah as weH as 
in Hind medium. 
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{English] 

Blue Print tor Small Port. 

3110. SHRI RATILAL KAUDAS VARMA: 
SHRI PARSURAM MAJHI: 

Will the Mlnlater of SHIPPING be -pleased to 8tate: 

(a) whether the Union Govemment have formulated 
a blue print to develop small ports in the entire Indian 
Peninsula to promote coastal shipping; 

(b) if so, the details thereof; 

(e) whether the Union Govemment have appointed 
eonsultaou to study the location of ports; 

(d) if so, the details 8ubmitted by them specially with 
regard to the locationa identified in Gujarat; 

(e) whether the Union Govemment have fixed any 
time-frame for the development of the.. small ports; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILIPKUMAR MANSUKHLAL GANDHI): 
(a) No. Sir. 

(b) Does not arise. 

(c) and (d) Mis. Tata Consultancy Services have been 
awarded a study on development of coastal 8hipplng and 
minor ports. The terma of reference of the study Include 
identification of sitas for possible establishment of ports 
for use by coastal shipping. The Agreement with the 
Gonsultant has been signed on 28.2.2003. The report of 
the Gonsuhant, which Is to be submitted by the Consultant 
within seven months of award of the study, is awaited. 

(e) No, Sir. 

(f) Does not arise. 

Appointment of Ae .. rve Clltegorle. 

3111. SHRI HARIBHAU SHANKAR MAHALE: WIll the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Institute of Genomic and Integrative 
Biology, (IGIB), CSIR, has recruited the Group (IV), 

1 

scientists of SClST ancl OBC and PhyslcaUy handicapped 
as per Govemment roaster; 

(b) if 80, the details thereof; and 

(c) If not, the I'888Oft8 therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) Institute of Genomlcs and 
Integrative Biology (IGIB), Delhi a constituent unit of CSIR, 
has recruited 10 Sclentl8ts at Group IV (2) level and 
above 81nce the implementation of the post-based roster 
as prescribed by the Government with effect from 
02.7.1997. The reservation in Scientific ancl Technical 
posts 18 applicable upto the lowest rung of Group 'A' 
posts I .•. upto the level of Scientist Group IV (1). 

[Translation] 

Telephone Connection. In Bihar 

3112. SHRI RAJO SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the district-wise number of telephone connections 
provided In Bihar during the last two years and till date; 

(b) the number of telephone connections presently 
lying out of order in the State; 

(e) whether the rural telephone system has failed in 
various dI8trIcte of the State; 

(d) If 50, the reasons therefor; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) The district-wise number 
of telephone connections provided In Bihar during the 
last two years and till date are given in the statement 
enclosed. 

(b) The number of telephone connections presently 
lying out of order In the State are 20125. 

(e) No, Sir. 

(d) Not applicable in view of 'c' above. 
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(e) Following atepe have been taken to ensure proper 
functioning of rural telephonea:-

(v) Replacement of Life expired telephone 
instruments In pMMd manner. 

(i) Monitoring of fault repair by senior officers. (vi) Introduction of modem technoIogIea like Wi ...... 
In Local Loop (WLL). Time Dlvilion Multiple 
AcceWpoIni to Multi Point (TDMAIPMP), Satellite 
In rural are ... 

(ii) RehabilitatlonlUp-gradation of extemaI plant. 

(iii) Replacement of long spans of overhead 
alignment by underground cables In phased 
manner. 

(vii) Provision of generator .... to take care of long 
duration power break down. 

(iv) Introduction of Interactive Voice Re.ponle 
System (IVRS) baaed centralized fault booking 
at Short Dt8lance ChargIng Center (SOCC). 

(viiI) AN the rural exchangeI are connectM on reliable 
media. 

(Ix) Line ltaft II available In each of the rural 
exchangel for Ita day·tOodate malnten.'lC8 work. 

The number of telephone connections provided In BIhar t:Junng ",. IMt IWo .... ,. and tHI cMte. dIatItcl· ... 

SI.No. District 

2 

1. Araria 

2. Arwal 

3. Aurangabad 

4. Banka 

5. Begusarai 

6. Bhabhua 

7. Bhagalpur 

8. Bhojpur 

9. Buxar 

10. Oarbhanga 

11. E. Champaran 

12. Gay. 

13. Gopal Ganj 

14. Jahanabad 

15. Jamui 

16. Katihar 

17. Khagarla 

2001.()2 AprIl to June, 2003 

Land Une WI.l CMTS ToIII Land Une Wl.l CMTS Total lind Une Wl.l MS Total 

3 4 

1705 207 

122 662 

3071 1221 

2520 1112 

8931 850 

2580 1565 

5758 1830 

5 6 7 8 9 10 

o 1912 886 1080 671 2637 

o 784 314 700 0 1014 

o 4292 657 1324 1020 3001 

11 

52 

36 

73 

o 3632 1932 9'Z1 595 3454 -281 

o 7781 2742 839 1139 4720 -522 

o 4145 1284 427 o 1711 -3 

o 7588 3801 1063 2356 7220 838 

4239 1407 476 6122 2292 363 216 2880 -2897 

2711 903 o 3614 1590 409 o 1998 3091 

8496 1827 o 10323 5744 9 940 8693 127 

8288 1829 o 10117 4872 1758 1001 7731 887 

4784 1ao o 6444 2738 2021 382& 8388 137 

1279 66S o 1944 504 1296 3040 4839 133 

465 321 o 788 422 821 780 1823 31 

1096 407 o 1503 883 2197 581 3861 104 

2602 311 o 2913 3402 1821 1248 1'71 _ 

2999 717 o 3716 1804 881 226 2711 189 

12 13 14 

o 233 275 

36 o 0 

3 1026 1102 

6 387 111 

o 1303 781 

o o 
eo 2888 3764 

o 
o 

6 -2892 

o 3081 

o 1823 1750 

o 817 1504 

11 4518 4755 

o 523 656 

o 1107 1136 

II 396 698 

51 523 938 

5 348 522 
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18. Kishanganj 

19. Lakhisarai 

20. Madhepura 

21. Madhubani 

22. Munger 

23. Muzaffarpur 

24. Nalanada 

25. Nawada 

26. Patna 

27. Purena 

28. Saharsa 

29. Samastipur 

30. Saran 

31. Rohtas 

32. Sheikhpura 

33. Sheohar 

34. Sitamami 

35. Siwan 

36. Supaul 

37. Vaishali 

38. W. Champaran 

Total 

[English} 
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3 4 5 6 7 8 9 10 11 12 13 14 

2352 139 o 2491 1061 986 473 2520 136 158 442 734 

1829 282 o 1911 1160 878 667 2705 232 31 709 972 

2256 0 o 2256 1443 .1353 418 3214 218 46 378 642 

6444 1010 o 7454 3418 1276 0 4894 194 0 767 962 

4413 486 o 4899 2008 260 495 2763 289 23 956 1268 

8856 1560 o 10416 6420 825 1526 8n1 400 78 3161 3639 

·32 275 585 828 2439 419 188 3046 o 3 

7666 605 o 8271 957 868 979 2804 55 103 1194. 1352 

21918 7837 6656 36411 7592 2343 5508 15443 ·2089 o 166 ·1923 

2515 305 

4211 0 

9670 630 

4868 876 

6106 3426 

1400 203 

338 325 

2330 907 

4881 435 

3188 0 

o 2820 3344 1476 1031 5851 236 o 835 1070 

o 4211 1164 1805 372 3341 435 23 525 983 

o 10500 4352 878 563 5793 189 141 629 959 

696 

533 

298 

o 5744 1600 1225 2131 4956 181 o 515 

o 9532 3254 627 543 4424 134 ·'113 286 

o 1603 812 637 329 1n8 n 2 219 

o 663 112 42 201 355 0 o 0 

o 3237 1635 619 483 2737 100 o 782 

o 5316 403 1006 1908 3317 194 o 255 

o 3188 2020 1567 340 3927 237 38 297 

o 
882 

449 

572 

8831 f188 339 11338 2981 801 104 3886 734 76 811 

474 5309 867 o 6176 1768 1231 816 3815 ·27 17 484 

168ns 40050 8056 216881 85911 38647 36516 161074 4022 1014 28406 33442 

(c) if so, the findings of 88Id team; 

EradlClltlon of DI ...... 
(d) the central assistance given to each State to 

combat these diIeaaee during the last three years and 
current year so far; and 

3113. SHRI ASHOK N. MOHOL: Will the Minlater of 
HEAL TH AND FAMILY WELFARE be pIeued to state: 

(a) the details of the States where di8euet like Kala. 
Azar. Filaria, Dengue, Small-Pox, Chicken-Pox, Cancer, 
Malaria and Encephalitis are spreading rapidly; 

(b) whether the Union Government have sent any 
leam of experts for the spot study of the situation during 
the recent past; 

(e) the steps tak!n or proposed to be taken by the 
Government to seek World Bank aaalstance to control 
these diseaaee? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
~FFAIRS (SHRIMATI SUSHMA SWARAJ): (a) As per 
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reports received from the State Health Authorities, an 
increase in the number of cased due to viral encephalitis 
from Andhra Pradesh and Maharashtra, Dengue Fever 
from Keral. and Kamataka, Kala-azar from Jharkhand 
and Malaria from West Bengal respectively has been 
reported. No increase in FUaria cases has been reported. 
Small-pox has been eradicated globally. State-wise 
distribution of cancer cases is not centrally maintained. 

(b) and (c) Three expert teams visited Andhra 
Pradesh, two teams visited Kerala, one team to 
Maharashtra and one team to West Bengal recently. The 
Teams have confirmed the outbreaks of viral encephalitis 
in Andhra Pradesh and Maharashtra, of dengue fever in 
Kerala and Malaria in Jalpaigudi District of West Bengal. 

(d) No separate funds have been earmarked for 
Dengue and Japanese Encephalitis. ExpendIture for control 

of these d1eeases is met out of the budget allotted under 
National Anll Malaria Programme (HAMP). Statement I 
showing, State-wise, Central assistance provided under 
NAMP, Kala-azar Control Programme and Enhanced 
Malaria Control Pro;ect (EMCP) with World Bank 8Upport 

for the last three years is encIoeed. Funds will be released 
during the current year based on the requirements and 
utilization of balance funds, If any, with the States. Funds 
released to the Stat .. under the National cancer Control 
Programme during the lalt 3 years il given In the 
statement II enclosed. No Grant-In-aid has been released 
to any State Govemment during the current year. 

(e) An Enhanced Malaria Control Project (EMCP) with 
World Bank IUpport In predominantly tribal areal of 
8 States il in operation for control of Malaria since 
1997. 

The details of Centra' assistance provided to the States under NAMP 
and EMCP from 2000-01 to 2002-03 

StateslUTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

GUjarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

2000-01 

2 

2523.24 

293.79 

2657.86 

328.82 

271.65 

0.98 

1480.92 

78.35 

89.08 

84.28 

233.38 

76.92 

(Rs. in Lakhs) 

2001-02 2002-03 

3 4 

954.85 548.86 

364.87 3n.08 

23n.47 1934.39 

525.94 95.85 

878.3 3047.95 

6.17 7.97 

1353.88 767.99 

18.42 55.79 

36.78 11.89 

89.82 382.43 

804.33 1287.52 

369.55 227.38 

42.78 8.16 
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2 3 4 

Madhya Pradesh 2154.36 2540.77 2408.16 

Maharaahtra 1478.39 2289.2 947.11 

Manipur 235.72 275.28 144.88 

Meghalaya 303.58 290.37 301.70 

Mizoram 236.28 346.86 195.40 

Nagaland 278.91 368.08 367.24 

Orisaa 1440.89 1745.01 3030.8 

Punjab 148.31 94.09 85.15 

Rajasthan 488.09 924.93 925.9 

SIkkim 0.12 0.14 4.32 

Tamil Nadu 133.90 85.72 125.2 

Tripura 480.94 605.78 389.93 

Uttar Pradesh 544.11 637.44 526.19 

Uftaranchal 39.19 1.96 

Weat Bengal 454.44 701.72 347.04 

Delhi 100.45 89.57 58.47 

Pondicherry 13.58 8.3 13.18 

Andaman & Ntcobar Islandl 231.73 220.78 230.07 

Chandigarh 44.81 35.51 38.29 

Dadra & Nagar Have" 18.12 40.87 18.07 

Daman & Diu 9.9 18.64 7.99 

Lakshadweep 5.57 5.29 5.35 

Total 16899.39 19082.88 18882.21 

K.' .... ' 
Bihar 858.08 327.93 102.50 

Jharkhand 0 99.6 83.64 

Weat Bengal 143.92 314.08 128.72 

Uttar Pradesh 0 25.8 79.15 

Total 989.98 787.29 392.01 
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sr.tement n 

The details of funds ntINsed under National Cancer Control programme 
during 2000-01 to 2002-D3 

1 

2000-2001 

1. Medical College. Mysore 

2. Bangalore Medical College & Victoria 

3. Institute of Obstetric and Gynecology Govt. 
Hosp. Tamil Nadu 

4. Govt. Royapettah Hospital. Chennal 

5. Bhivani Govt. Hospital. Haryana 

6. S.G. Cancer Hospital & MGM 
Medical College, Indore 

7. Carna & Alble.s Hospital, Mumbal 

8. Netajl Subash Chandra Medical College, 
Jabalpur, Madhya Pradeah 

9. Gandhi Medical College. Bhopal. 
Madhya Pradesh 

10. East & South District. Govt. of Slkklm 

2001·2002 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Civil Hospital, Mizoram 

Banaras Hindu University. Varanasl (UP) 

Govt. Medical College & Hospital. Chandigarh 

Civil Hospital, Govt. of Mijoram 

GGS Hospital & M.P. Shah Medical College, Jamnagar 

SSG Hospital & Govt. Medical College, Vadodara 

IGIMS, Patna 

Rajendra Medical College. Ranchl 

Patllputra Medical College. Dhanbad 

Cobalt to Pt. J.N.M. Hospital, Chhattilgarh 

Raja Mlruudhar Govt. HoepitaI, Thanjavur 
(Mammography) 

General Hoepital. Panchkula (varIcMa eqpta.) 

Amount In lakha 

2 

200.00 

200.00 

150.00 

150.00 

150.00 

150.00 

1&0.00 

120.00 

&0.00 

30.00 

82.40 

200.00 

200.00 

8.80 

150.00 

150.00 

200.00 

100.00 

120.00 

150.00 

30.00 

100.00 

518 
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13. Civil Hospital. Mizoram, Aizawal 

14. Mammography to Gov!. Medical College. Tlrunalvell 

15. Mammography to Gov!. Medical College, Colmbatore 

16. R.G. Kar Medical College, Koikata 

17. Three Districts of Arunachal Pradesh 
Papum Pare, East Siang and West Kamang 

2002-2003 

1. Nilratan Sirear Medical College. Kolkata 

2. Rajaji Hospital. Madurai 

3. S.M.S. Hospital. Jaipur 

4. S.N. Medical College. Jodhpur 

5. Medical College Hospital. Kolkata 

6. VIMS. Bellary. Karnataka 

7. S.P. Medical College. Blkaner 

8. Netaji Subhash Medical College, Jabalpur 

9. Mohan Kumaramangalam. Salem (TN) 

Setting up of NBA under AICTE 

3114. SHRI KODIKUNNIL SURESH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether the National Board of Accreditation under 
the AICTE was set up to assess the qualitative 
competence of the Institutions recognized by AICTE from 
diploma level to the post graduate level through periodical 
appraisals; 

(b) if so. whether out of 1800 depat1mentslinstitutions 
approved by the Council during 1997-98 to 2001-2002. 
only 95 sought NBA accreditation; 

(c) if so. whether the AICTE will make It mandatory 
for approved institutions to obtain NBA accraditation within 
a prescribed time limit: and 

(d) if so. the details thereof? 

2 

30.00 

30.00 

30.00 

200.00 

45.00 

50.00 

31.00 

30.00 (Mammography) 

30.00 (Mammography) 

150.00 

200.00 

SO.OO 

eo.OO 
200.00 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (d) In terms of Section 
10(u) of the All India Council tor Technical Education 
(AICTE) Act. 1987. the National Board of Accreditation 
(NBA) has been set up In AICTE. As per the NBA 
guidelines, the minimum eligibility criteria tor a programme 
to be considered tor accreditation Is that. at least two 
batches must have paaaed out trom the concerned 
Programme. As such, most of the Institutions that were 
established during the period 1997·98 to 2001-2002 were 
not eligible for accreditation. However, they encourage 
the Institutions to come forward for accreditation through 
certain incentives. 

Transfer of Central Sehame. 

3115. DR. V. SAROJA: Will the PRIME MINISTER 
be pleued to state: 

<a) whether a decision has been taken in consultation 
with States for transferring Centrally sponsored schemeS 
to;States; 
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(b) if so, the details thereof; and 

(c) the details of the Centrally sponsored IChemea 
transferred to States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) In pursuance of the decision taken in the meeting 
of National Development Council (NDC) held in February, 
1999, a committee of the NDC on Transfer of Centrally 
Sponsored Schemes (CSS) was set up under the 
Chairmanship of Deputy Chairman, Planning Commission 
with members from both the States and the Central 
Ministries. The term of the NDC Committee Is up to 31st 
August, 2003. However, the schemes of National Soclsl 
Assistance Programme (NSAP) and Annapurna have been 
transferred to the States with effect from 2002-03. 
Additional Central Assistance (ACA) of Rs. 680.00 erore 
and Rs. 679.87 erore has been provided to the Stateal 
UTs for the schemes during 2002-03 and 2003-04 
respectively. 

Opening of Patent Information Cent,.. 

3116. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govemment propose to open one 
Patent Information Centre (PIC) in each State In order to 
facilitate filing of patent application; 

(b) if so, the details thereof alongwlth the names of 
the States where Patent Information Centres have already 
been set up under the plan; and 

(c) the time by which a Patent Information Centre Is 
likely to be set up In Maharashtra? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) to (c) The Department of Science 
& Technology through its Patent facilitating Centre under 
the Technology Information Forecasting and Asaeument 
Council (TIFAC), has set up 15 Patent Information Centres 
in 15 states namely, Andhra Pradesh, Assam, 
Chhattisgarh. Gujarst, Himachal Pradesh. KeraIa, Madhya 

Prede8h, Manlpur, Punjab. Rajasthan. Sikklm. Tripura. 
Uttar Pradesh. Uttaranchal and West Bengal. Theae 
centres have been set up mainly on the requests of 
atate S& T CouncHslclepartmenta. Preparatory activities 
have commenced towards setting up auch centres In other 
stat.. including Maharaahtra. 

IdentlflClltlon of a New VINe 

3117. SHRI SULTAN SALAHUDDtN OWAISI: 
SHRI DALPAT SINGH PARSTE: 

Win the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether a team of US aclenttsta have visited 
Uttar Pradesh to look Into the recent C888I of a deadly 
virus from fruit bats; 

(b) if so, the details thereof; 

(c) whether the said virus was identified as the Nlpah 
Virus; and 

(d) If 80, the stepa taken or being taken by the 
Union Govemment to combat this virus? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) 
Information Is being collected and wlU be laid on the 
Table of the House. 

Evening OPD 

3118. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI RAJKUMARI RATNA SINGH: 

WIlt the Minister of HEALTH AND FAMILY WELFARE 
be pIeUed to state: 

(a) whether evening OPD has been introduced in 
CenIraI Government run hospItaIe in Delhi and other cItiea; 

(b) it so, whether doctors at some leading hoapItata 
in DelhI and other cltiea are againet It; 

(c) if so, the details thereof aIongwith the stapa taken 
to meet the genuine requlrementa of eupporting staff and 
also to provide for other needs of the hoIpitaIs so as to 
make the evening OPD equaIy eftectIYe and aucceafuI; 
and 



523 Written Answers AUGUST 13, 2003 524 

(d) the number of patients attended to by the evening 
OPD during the last six months, hospital-wise? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (d) The 
evening OPDs started functioning in Dr. Ram Manohar 
Lohia Hospital, Safdarjung Hospital, Lady Hardlnge 
Medical College & Associated Hospitals and All India 
Institute of Medical Sciences with eHect from 9.1.2003 
and in the Post Graduate Institute of Medical Education 
and Research, Chandigarh from 2.12.2002 in the 
Speciality of Medicine, Surgery, Eye, ENT, Psychiatry, 
Pediatrics, Gyne & Obst. 

However, these have been discontinued in the All 
India Institute of Medical Sciences and Lady Hardlnge 
Medical College & Associated Hospitals and in the Post 
Graduate Institute of Medical Education and Research, 
Chandigarh since 1.6.2003. 

The doctors of Dr. Ram Manohar Lohia Hospital and 
Safdarjung Hospital are working with the support of 
existing infrastructure. The number of patients attended 
to by the evening OPD in Dr. RML Hospital and 
Safdarjung Hospital from February to July, 2003 is 14352 
and 16307 respectively. 

Expanalon of Indian Inatltuta of Sclancea 

3119. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact that the Indian Institute of 
Sciences in Bangalore has submitted plans for expansion 
in its strength; 

(b) if so, the details thereof; and 

(c) the present status of the Indian Institute of 
Sciences, Bangalore alongwith the details of student and 
staH strength? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN :r'~ESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) No, Sir. 

(c) Details of the students and staff strength of Indian 
Institute of Science, Bangalore, are as under:-

1. Students 

2. Faculty 

3. Supporting staH 

about 1700 

about 470 

about 1000 

NatIONlI AIDS Control Organlutlon 

3120. SHRI A. BRAHMANAIAH: WID the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) whether there is a proposal to spilt up NACO: 

(b) if 80, the reaaons therefor; 

(c) whether NACO has failed to address the national 
concem on AIDS; 

(d) if so, the details thereof; 

(e) whether the propoaal to apilt up NACO will Involve 
establishing separate entities; 

(f) if so, the date by which these entities will be in 
operation; and 

(g) the steps proposed to be taken to enable NACO 
to focus on domestic concems immediately? 

.. . 
THE MINISTER OF HEALTH AND FAMILY 

WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) to (f) Do not arise. 

(g) The National AIDS Control Programme currently 
implemented by the National AIDS Control Organisation 
is evidence baaed and is driven by domestic priorities. 
The Programme is being Implemented across the country 
by StateJUT AIDS Control Societies. 

Annual Plan Outlay 

3121. DR. V. SAROJA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Annual Plan outlay of states 
comprises of state owned resources plus central 
asaiatance; 

. 
(b) " 80, the ratio of these for Tamil Nadu during 

the Tenth Plan; and 

(c) the manner In which these compare with Orissa, 
uttar Pradesh and Andhra Pradesh? , 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, Sir. 

(b) The ratio of State's Own Resources to Central 
Assistance for Tamil Nadu during the Tenth Plan was 
1:0.6 

(c) The comparable ratios for Orissa, Uttar Pradesh 
and Andhra Pradesh are 1 :3.3, 1: 1.5, and 1 :0.9 
respectively. 

Capeule eourae for Sanitary Staff 

3122. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the Govemment are aware that the staff 
of hospitals and other medical units in the country are 
ignorant of the regulations of Bio-Medical Waste (BMW) 
disposal; 

(b) if so, whether the Govemment propose to organize 
capsule course for sanitary staff in all the leading hospitals 
of the country; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a, to (d) The 
Central Pollution Control Board has informed that Pollution 
Control Board and the concerned Authorities in the States 
have been regularly organizing awareness and training 
programmes for the staff working in the health care 
establishments for ensuring that the blo-medical w .... 
generated is properly managed, in accordance with the 
Bio-Medical Waste Management (Management and 
Handling) Rules. 

{Translation] 

Enrolment Under Graduate CoUrHe 

3123. DR. SUSHIL KUMAR IN DORA: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pIe88ed to etate: 

(a) whether the average annual number of candIdIdeI 
getting enrolled under graduate cours.. has bHn 
estimated at about 90 Iakh during the !at three years; 

(b) if not, the facta In thie regard; 

(c) the percentage of luch students to the total 
population of the country; 

(d) whether the Government have let any target to 
increue this number; and 

(e, If so, the details thereof and the stipulated period 
for achieving the aforesaid target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VAIJ.A8HBHAI KATHIRIA): (a) to (e) The Infonnatlon ta 
being collected and will be laid on the Table of the H~. 

{English] 

3124. SHRI N.N. KRISHNADAS: 
DR. RAM CHANDRA DOME: 
SHRI BIKASH CHOWDHURY: 

WiU the PRIME MINISTER be ple8Hd to state: 

(a) whether in a house hold of five members, the 
poverty line is represented by an annual income of As. 
11,060 (1991-92 prIcea); .. 

(b) If so, the details thereof; 

(c) the manner in which the Planning Commluion 
justifies this poverty Une; and 

(d) the details of the procedure of comparing the 
poverty Rne with that of the neighbouring countrlea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
to (c) The Planning Commiaelon tiU March 1997 was 
estimating poverty baaed on the methodology outlined In 
the Tuk Force on Projection of MInIm&.m Needil and 
Effective Consumption Demand. According to thi. 
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methodology, the poverty line was defined in tenna of 
per capita expenditure level corresponding to the average 
per capita per day calorie intake of 2400 kcal in rural 
areas and 2100 kcal in urban areas. The monetary 
equivalent of these norms were calculated as monthly 
per capita consumption expenditure of Rs. 49.09 In rural 
areas and Rs. 56.64 in urban areas at 1973-74 prices. 
These poverty lines were applied uniformly for all the 
states. These poverty lines were updated for later years 
for price rise using CSO's implicit private consumption 
deflator. The annual poverty line for a rural house of live 
members was estimated to be Rs. 11,060 at 1991-92 
prices. 

This method was replaced by the methodology 
contained in the Report of the Expert Group on Estimation 
of Proportion and Number of Poor (commonly known 88 
Lakdawala Committee, named after its Chairman) in March 
1997. The Expert Group did not redefine the poverty line 
and adopted the one defined by the Task Force, which 
was at national level in rural and urban areas. The Expert 
Group estimated separate poverty lines for each state by 
disaggregating these national level poverty lines using 
state-specific price indices and inter-state price differentials. 
Now. all the states have different poverty lines. The 
national poverty line at 1999-2000 prices Is Rs. 327.56 
per capita per month In rural areas and Rs. 454.11 per 
capita per month in urban areas. The poverty lines for 
major states at 1999-2000 prices are given In the 
statement enclosed. 

(d) Poverty lines of different countries are not 
comparable becese of the difference in consumption 
paHem. 

Statement 

State-Specific Poverty Lines in 1999-2000 

(Rs. per capita per month) 

S.No. State Rural Urban 

2 3 4 

1. Andhra Pradesh 262.94 457.40 

2. Assam 365.43 343.99 

3. Bihar 333.07 379.78 

4. Gujarat 318.94 474.41 

5. Haryana 362.81 420.20 

2 3 4 

6. Himachal Pradesh 367.45 420.20 

7. Kamataka 309.59 511,44 

8. Ker. 374.79 4n.06 

9. Madhya Pradesh 311.34 481.65 

10. Maharuhtra 318.83 539.71 

11. Orissa 323.92 473.12 

12. Punjab 362.68 388.15 

13. Rajasthan 344.03 465.92 

14. Tamil Nadu 307.64 475.60 

15. Uttar Pradesh 336.88 418.29 

16. West Bengal 350.17 409.22 

17. Delhi 362.68 505.45 

All India' 327.56- 454.11 

#The poverty line (ImpHclt) at ail-India level Is worked out from 
the expenditure class-wtse distribution of persons and the poverty 
ratio at aD-India level. The poverty ratio at ali-India level Is 
obtained .. the weighted average of the state-wtse poverty ratio. 

Decru.. In Profit of BSNL 

3125. SHRI P. RAJENDRAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pteued to state: 

<a) whether profit of BSNL has decreased after itS 
corporatieatlon in October 2000; 

(b) if 80, the reasons therefor; and 

(c) the steps taken to make this corporation 
profitable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. Profit of BSNL 
is declining compared to DOT period. During 1999-2000 
the profit was Rs. 11,915 cror. which declined to 
Rs. 6,312 crore in the year 2001·02. 

(b) and (c) The main rea80ns are increase in 
expenditure due to Iharp Increase in wages being paid 
to G~up C & 0 staft, higher depraclatlon rates, provision 

~ I 
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of bad debts, Wealth Tax etc. The Company has to al80 
pay Income Tax in the corporatlsation era. 

The revenue per user of the Company has declined 
due to drastic reduction in call charges (more than 60% 
in Some cases). Thus despite Increase of more than 20% 
growth of lines per annum the total revenue has remained 
the same. 

BSNl in order to Increase the revenue hal launched 
Cellular Mobile Telephone Services, Internet, and many 
other value added services, which are expected to eam 
extra revenue to the Company. 

Ma."ChUHtts Institute of Technology 

3126. SHRI RAMJIVAN SINGH: 
SHRI VARKALA RADHAKRISHNAN: 
SHRI SUNil KHAN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Massachusetts lnatitute of Technology 
Media Lab has pulled out of collaooration with India; 

(b) if so, the reasons therefor; 

(e) the objectives behind entering Into such a 
collaboration with MIT; 

(d) the details of projects that were eatabIIahed In 
the country by this arrangement; 

(e) the total expenditure incurred by the Government 
and other parties separately; and 

(f) the details of the present status of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) No, Sir. 

(b) The' collaboration between the Musachuaetts 
InstiMe of Technology (MIT), USA and Meda Lab Asia 
was not continued beyond March 31, 2003. 

(e) MIT, USA and Media Lab AsIa entered Into .a 
Research and Collaboration Agreement (RCA) In 
September, 2001 for the duration of the initial exploratory 
programme of Media lab Asia. As per the RCA, the 
collaboration with MIT envisaged active and visible 
technical support ~o: (i) make available to the ~ 

the technical knowledge, experience, sldn, know-hoW and 
proceea. 01 Mlr. MedIa lab to the extent relevant to 
the MedIa lab AsIa Program; and (II) .. slat In the 
development of a technical plan for the Company's 
research and educational programs. 

(d) Media lab h.. Identiflecl the following key 
research initiatives: 

Bits for all: to provide tow coat, high bandwidth 
wireless connectivity. 

Wortd Co~r: to develop affordable cornpuIIng 
and communication IICC8I8 deYIceI. 

Tomorrow's Tools: to develop sensors and 
interface. for rural applications. 

Research laboratories at five IlTs, namely, Delhi, 
Mumbal, Kanpur. Chennal and Kharagpur have taken up 
several projects in th .. e thrust areas. PHot deployment 
has been carried out for aome 01 the projecta. Notable 
among theH are: deployment of Multi of innovative vehicle 
mounted acceaa poInta to wi ....... network, Unux baHd 
geographical Information ayatem for handheld computers 
and /'8I88fCh on low coat .... Ing toots for deployment In 
the rural environment. 

(e) Government of India has released Rs. 65 crore 
as Grant-In-Aid to Media lab Asia. There w.. no 
expenditure by other parties. 

(f) The projects mentioned at (d) above are at 
different stages 01 implementation. 

CoIIKtIon of Toll Tax 

3127. SHRI BASU DEB ACHARIA: WiN the MInister 
of ROAO TRANSPORT AND HIGHWAYS be pleased to 
atate: 

(a) whether collection of Totl Tax from the Vehicular 
Traffic p88&lng through "Ourgapur Expre88 Highway" hu 
been dIacontInued; 

(b) H 80, whether the Toll Tax collected since the 
Inception of the aystem has not been depo8ited with NH-
9 in compliance with the provisions 01 agreement; 

(c) whether it has caused Ioeee to the NH-9 to the 
tune of more than 100 cronII; 

(d) If 80, whether the Government pt'OpOI8 to initiative 
any enquiry ascet1aIning the reasons for lois and atao to 
bring the alleged cutprits to book; 
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(e) whether the Government propose to establish fool 
proof system for the NH-I on which also Toll Taxes are 
collected; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): (a) Yes, Sir. 

(b) Presumably the question relates to Durgapur 
Expressway on NH-2. Collected toll tax has been 
deposited with National Highways Authority of India (NHAI) 
in compliance with the provisions of agreement. 

(c) No, Sir. 

(d) Do not arise. 

(e) and (f) Collection of fee on NH-1 18 being done 
through computerized system. The fee collection Is being 
checked by supervision consultant and a finn of chartered 
accountants. To further strengthen the system, the NHAI 
is Installing Automatic Vehicle CI8I8ification and Counting 
System (AVCC) near Kamal Toll Plaza, Shambhu Toll 
Plaza and Doraha Toll Plaza. This system is expected to 
become operational by the end of September, 2003. 

{Translation] 

Reservation to Poor Student. In School. 

3128. KUNWAR AKHILESH SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to constitute a 
committee to review recommendatlona made by various 
committees in regard to providing 40 per cent ...... rvation 
to poor students for admission in schools; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. VALLABHBHAI 
KATHIRIA): <a) No, Sir. 

(b) Does not arise. 

(English) 

Settlement of OUt_ndlng DUM 

3129. SHRI AJIT KUMAR PANJA: Will the Minister 
of SHIPPING be pleased to state: 

(a) whether more than 6600 pensioners of C81cutta 
Dock Labour Board are awalttng the full and final 
settlement of their pension and other post retirement 
benefits including gratuity, P.F. etc.; 

(b) If so, the details In thie regard indicating the date 
from which the payment of panaion and other benefits 
are outstanding; 

(c) whether due to non-aettlement of the dues large 
number of retired peraons have either died of starvation 
or now living In penury; 

(d) If so, whether the Government have received 
representations from the Calcutta Dock Labour Board 
Pensioners' Association highlighting the problems' faced 
by the retired persons; 

(e) if so, the reasons for non-settlement of pension 
etc.; and 

<f) the remedial measures contemplated by the 
Government for expeditious settlement of outstanding 
dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI DILlPKUMAR MANSUKHLAL GANDHI): 
(a) and (b) Yee, Sir. Pensionary benefits are In arrears 
with effect from 1.11.1997 to 31.12.1999 for 538 widow 
ex-gratia pensioners and with effect from 1.1.1998 for 
remaining pensioners. The total arrear payment on 
account of peneion would be As. 43.41 oronts. In addition, 
encashment of leave for Rs. 2.31 cronts and dues against 
Gratuity at enhanced rates for Rs. 2.15 crorea are yet to 
be paid to the retirees due to financial crunch being 
faced by the Calcutta Dock Labour Board (COLB). The 
current pension payment to the existing pensioners from 
the month of April, 2003 onwards also could not be 
effected due to the same reason. 

(c) COLB has not reported any retired person dying 
of starvation. However, due to non-payment of pension! 
arrears may have resulted in financial hardship to the 
pensioners. 

(d) Yes, Sir. 

<e) It has not been "p08I1b1e to pay pension etc. 
regularly because of grim financial lituatlon being faced 
by the COLB. 

(t) For payment of arrear pensionary beneflta a 
J propeaal for providing financial usIItance to the extent 
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of As. 43 crorea is under conaideration of the Government 
in consultation with the concerned Ministries/Departments. 

3130. SHRI MAHBOOB ZAHEDI: Will the Mlnlat.r of 
HUMAN RESOURCE DEVELOPMENT b. pl .... d to 
state: 

<a) whether the Govemment plans to feed mlUions of 
malnourished children with genetically modified potatoes 
through the free mid-day meal programme in schoola; 

(b) if so, whether it is a better food as compared to 
natural food it.ms; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) No, Sir. 

(b) and (c) Doe& not arise. 

[Translation} 

Tl1Inagreaeion of LAC by China 

3131. SHRI MOHAN RAWAlE: Will the Minister of 
EXTERNAL AFFAIRS b. pleased to stat.: 

(a) whether the Chinese army transgruaed the LAC 
recently: 

(b) if so, the facts of the said matter; and 

(c) the details of the action taken by the Govemment 
to curb such intrusion in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI VI NOD KHANNA): (a) to (c) 
The resolution of the boundary question between Incla 
and China is outstanding. The two sides also have 
diff.rences in perception of the Une of Actual Control 
(LAC) in the India-China border are... Both sIdet carry 
out patrolling activity in the India-China border areas. 
Transgressions of the LAC are taken up through 
diplomatic channels and at border personnel meetingII 
flag meetings. 

India and China seek a fair, reasonable and mutually 
acceptable settlement of the boundary question through 
peaceful consultations. An Agreement on the MainIananC8 

of Peace and Tranquility along the Une of Actual Control 
in the India-China Border Areas was aignecl in 1993 and 
a aecond Agreement on Confidence Building Meuurea 
In the Military Field along the line of Actual Control In 
the Incla-Chlna Border Are .. wu aigned In 1996. The18 
two agreements provide an Institutional framework for the 
maintenance of peace and tranquility in the border are ... 

During Prime Minister's visit to China In June 2003, 
it was agreed that p.nding an ultimate boundary 
sentement, the two countries would work together to 
maintain peace and tranquility in th.lr border areu, and 
continue to Implement the agraementll aigned for thla 
purpose, including the clarification of the LAC. 

Govemment remains vigilant and take, all nec.saary 
and approprlat. m ... u .... to safeguard the sovereignty, 
territorial Integrity and security of India. 

{English} 

Second Phil .. Modemlutlon of ... d ...... 

3132. SHRI PRABHAT SAMANTRAY: Will the 
Minist.r of HUMAN RESOURCE DEVELOPMENT be 
pleased to Slate: 

(a) whether the Government have rec.ived propoula 
from the Stat. Govemments particularly from Oriaaa for 
the second phase modamleation of Made,....; 

(b) If so, the datalla thereof, Stat.wIH; 

(c) the total amount likely to be reIeued for the 
purpoae; and 

(d) if not, the re .. ons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALlABHBHAI KATHIRIA): (a) Yes, Sir. 

(b) The information has been indicated in the 
statement enclosed. 

(c) The propoaaI8 are scrutinized In accordance with 
provisions of the acherne and fundi are released after 
the Grant-In-Aid CommIItee conaiders theM propoeals and 
givea its recommendations. 

(d) Questions does not arise. 
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S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

(Amount In lalchs) 

Name of the State Proposals received 

Madhya Pradesh 205.88 

Andhra Pradesh 7.67 

Uttar Pradesh 18.66 

Manipur 16.86 

Jammu & Kashmir 24.55 

Orissa (for the year 
2001-2002 and 185.20 
2002-2003) 

Tripura 48.96 

Total 507.78 

{Translation} 

Out of Turn Telephone Connection. 
from MP Quota 

3133. SHRI DEVENDRA PRASAD YADAV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there is a provision to sanction telephone 
connections on priority basis from the quota of Members 
of Parliament; 

(b) If so, whether telephone connections have not 
been provided to a large number of people from the said 
quota in Darbhanga telecom district; 

(c) if so. the details and the reasons therefor; and 

(d) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Yes, Sir. 

(b) to (d) No, Sir. From the year 2000 onwards 353 
sanctions have been received out of which 239 have 
been provided telephone connections. The remaining 114 
applicants have also been offered telephones based on 
Wireless in Local loop technology and will be provided 
the same on getting their acceptance. 

f· 

AHervation QuobI fOr 8ClSTIOBC In 
Educational lnetltutee 

3134. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to atate: 

(8) the reserved seats for the candidates belonging 
to Other Backward Classes, Scheduled Castes and 
Scheduled Tribes In the educational, engineering 
institutions under the control of HRD ministry; 

(b) whether the said reservation Is also applicable to 
the Polt Graduate courses; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) 15% seats for candidates 
belonging to Scheduled Castes and 7.5% seats for 
candidates belonging to Scheduled Tribes are reserved 
in the educational, engineering Institutions. 

(b) and (c) For PG courses relaxed criterion is used 
for candidates belonging to SCslSTs. 

[English} 

Guideline. for Loan/Grant 

3135. SHRI SADASHIVRAO DAOOBA MANDLlK: 
SHRI C.N. SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have Issued some 
guidelines for loans, financial assistance and grant-In-aid 
for various projectslschemee in special and non-special 
category States; 

(b) H so, the details thereof; 

(c) whether some State have registered their protest 
in this regard; and 

(d) If so, the details thereof and the corrective 
measures taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
M1NISTER OF STATE IN THE MINISTRY OF 



537 WrlltenAnswers SRAVANA 22, 1925 (Saka) 

COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Central Assistance for the Annual Plana of States 
released as loans and grants for various projects/schemes 
comprises Of Nonnal Central AssIstance (NCA), Additional 
Central Assistance (ACA) for Extemalty Aided Projects 
(EAPs) and ACA for Special and Other Programmes. 
While allocation of NCA is based on the Gadgil Formula 
8& approved by the National Development Council (NDC) 
in December, 1991, allocation of ACA for EAPs and ACA 
for Special and Other Programmes are baaed on the 
specific Guidelines for each of these Programmes. 

(c) and (d) States have been raising, at various 
National Development Council (NDC) meetings, divergent 
views on this subject. While the advanced States have 
sought higher weightage for performance, the less 
advanced States have sought higher welghtage for 
backwardness. Hence, in the absence of consensus 
amongst the states, it may be difficuh to take a view on 
this subject. However, the availability of funds to States 
lor projects/schemes and its effective utilization and 
progress in implementation is ensured through Progress 
Reports, Utilization Certificates and periodic review 
meetings/official visits to the State. by the Commission! 
Ministries and Departments. 

Rape erial. Intervention Cent,.. 

3136. SHRI A.C. JOS: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Rape Crises Intervention Centres, 
New Deihl. received many complaints of assault and rape 
during the period of 2002-03; and 

(b) il so. the details and the status of the cases 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (8) and (b) The information i. being 
collected and will be laid on the Table of the House. 

Booming IT Sector 

3137. SHRI RATTAN tAL KATARIA: win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether IT Sector has made tIllY plana to increase 
its contribution in revenues by boosting product company. 
services company or business pr0C888 company; 

(b) If so. the detalla thereof; 

(c) the details of the contr1bution of these product 
company, services company and bu.lne.. proce •• 
company to Indian economy at present; 

(d) whether there are challenges to our IT Metor 
from ChIna, South Korea, Japan and US; and 

(e) If 80, the effective meaaurea adopted to counter 
theH challenges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): (a) Yea, Sir. 

(b) The growth targets 0' the Indian IT aec:tor 818 
given in the enctosed atatement I. 

(c) OetaHI of the Indian Electronic and IT Production 
during the last three years are encloHd .. statement II. 

(d) and (e) There ara no chaIIengee to India from 
these countries In software and aervtcea exports. However, 
in order to compete in Hardwa .. MCtor, Govemment hu 
taken various effective atepa to promote the IT Hardware 
industry aa per the details encIOMd .. .....ment III. 

Year 

2003-04 

2004-05 

2005-08 

2006-07 

..,."..,., I 

Growth Targets of the IT sector 

Software 

96000 

128000 

168000 

213000 

tn.,.",.", " 

(RI. in Cro .... ) 

Hardware 

45000 

52000 

60000 

69000 

Electronic and IT production fOl the /a, three yo,. 

Year 

2000-01 

2001-02 

2002-03 

Software 

3nsa 
47374 

59900 

(As. In Cro ... ) 

Hardware 

30700 

32750 

37500 
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Sm,.",."t '" 

Steps taleen by ",. Government to promote the 
Electronics/IT Hardware sector 

1. Export Promotion capital Goods scheme (EPCG) 
has been rationalieed and extended uniformly to 
all sectors without any threshold limit. on 
payment of 5% customs duty. The Export 
Obligation under the scheme shall now be linked 
to the duty saved and shall be 8 timea the duty 
saved on capital goods Imported. to be fulfilled 
over a period of 8 years. Import of capital goods 
upto 10 years old and import of capital goods 
pre-production and post-production facilities has 
also been permitted under the scheme. Import 
of spal'88 has allo been permitted to facilitate 
upgradation of existing plant and machinery. 

2. Approvals for all foreign direct investment 
proposals relating to the Information Technology 
Sector, with the exception of BUliness-to-
consumer (B2C) e-commerce are under the 
automatic route. 

3. Electronics Hardware Technology Park (EHTP) 
and Software Technology Park (STP) Schemel 
are Implemented under the aegis of the 
Department of Information Technology. Ministry 
of Communications and Information Technology. 
through a single window mechanism of the Inter-
Ministerial Standing Committee (lMSC). 

4. With a view of achieve a share of 1 % of global 
trade and accelerated growth in exports. 
"Electronic Hardware" has been declared as one 
of the thrust sectors in the new EXIM Policy 
applicable w.e.f. 1.4.2003. 

5. EOU/EHTP/STP units are required to be only 
positive net foreign exchange eamer and there 
is no minimum export performance requirement. 
Net Foreign Exchange Earnings (NFE) shall be 
calculated cumulatively for a period of five years 
from the commencement of production. 

€'. Supplies of Information Technology Agreement 
(ITA-1) items and notified zero duty telecornl 
electronic items in the Domestic Tariff Area 
(OTA) by EHTPlExport Oriented Unit (EOU) units 
will be counted for the purpose of fulfillment of 
positive NFE. 

7. OTA access upto 50% of the FOB value of 
export is permitted for electronics hardware LI1Its 

~ 

under EOU/EHTP schemes and the software 
units under EOU/STP schemes at 50% of 
applicable duty. 

8. 100% depreciation has been made available to 
computers and computer peripherals over a 
period of 3 years for an types of electronic units 
under EOU/EHTP/STP/SEZ schemes. 

9. Special Economic Zones (SEls) are being set 
up to enable h888le free manufacturing and 
trading for export purpose. Sales from Domestic 
Tariff Area (DTA) to SEZs will be treated as 
export. Thie has entitled domestic luppliers to 
DrawbacklDEPB benefits. CST exemption and 
Service Tax exemption. Domestic sales by SEl 
units have been exempted from SAD (Special 
Additional Duty). 

10. The Depreciation on Computers is allowed 0 
60%. 

11. In the Budget 2003-04. the peak rate of customs 
duty has been reduced from 30% to 25%, 
customs duty has been redUt:ed on Indicator 
Panels incorporating Liquid Crystal Devices 
(LCD) and their parts from ·100/0 to 0%, cash 
dispensers from 30% to 15%, parts (including 
populated Printed Circuit Boards (PCBs) of digital 
stili image video cameras from 15% to 10%, 
Ceramic dielectric single layer capacitor from 
15% to 10%, Routers, Modems and Fixed 
Wireless Terminals from 15% to 10% and OptIcal 
fibre cables from 25% to 20%. Customs duty 
has been reduced on 27 categories of capital 
goods (around 300 sub-items) for manufacture 
of electronic components from 15% to 10%. 

• Customs duty on Computers and Peripherals 
continues • 15% and all storage devices, 
Integrated circuits, microprocessors. data display 
tubes and deflection components of colour 
monitors continue at 0%. Customs duty on 
stepper motors for computers/printers continues 
at 0%. floppy diskette and unrecorded magnetic 
media continue at 10% and ink cartridges. nbbon 
assembly. ribbon gear assembly, ribbon gear 
carriage for use in printers for computers 
continue at 5%. The concessional rate of 
customs duty • 5% for specified raw materials 
for the electronics industry (168 items) continues. 
Tools. moulds and dies for electronics industry 
continue at 15%. The concessional rate of 
cuatoma duty • 0% for specified capital goods 
for manufacture of semiconductors continues. 
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Customs duty on Information Technology 
Agreement (ITA-1) items of WTO (IT and 
Telecom products) continues. 10%115%, p.rts 
of the Telecom continue • 5%, parts, 
components and accessories of mobUe handaats 
including cenular telephones continue at 0%. 
Customs duty of 5% on telecom equipment for 
basic services, cellular services, etc. has been 
extended by one year. This exemption was to 
lapse on 1.3.2003. 

12. In the Budget 2003-04, Central Exclae Duty on 
Monochrome TVs has been rationalized to 8% 
with CENVAT. Earlier, it wa. 4% without 
CENVAT and 16% with CENVAT. Central Excise 
Duty levied @ 8% on Populated PCBs for B&W 
TVs with CENVAT. Central Excise Duty on 
watches and clocks of retail sales prices not 
exceeding Rs. 500 per piece levied 0 8% with 
CENVAT. Pre-loaded software on PCs, Audio 
CDs, Cellular Phones, Radio trunking terminals, 
Portable receivers for calling, alerting or paging; 
parts, components and accessories of mobile 
handsets including cellular phonel have been 
exempted from excise duty. 

13. Second hand capital goods upto 10 years old 
are freely importable. 

14. EOU/EHTP units are eligible for Income Tax 
exemption on export profits, upto 2010, in terms 
of Sections 10A and 10B of the Income Tax 
Act. 

15. Exemption of withholding tax on interest on 
External Commercial Borrowings CECBI) is 
available to the IT sector. 

16. Duty Entitlement Pass Book (DEPB) rate will be 
same for a product whether exported •• 
Completely Built-up Units (CBU) or in Completely 
Knocked Down (CKD)/Semi Knocked Down 
(SKD) condition. 

17. Threshold limit for obtaining -Export Houae-
status reduced to Rs. 5 cro,... from As. 15 
crores for Small Scale Industry, tiny sector, 
cottage sector, units located In North East 
States/Sikkim/J&K; exporters exporting to 
countries in Latin ArnercialClSlSub Sahara Africa 
and units having ISO 9000 (Series) statui. The 
status holders are eligible for the following newl 
special facilities: 

• 100% retention of foreign exchange In Exchange 
Eame .. ' Foreign Currency (EEFC) account; 

• Enhancement in normal repatriation period from 
180 days to 360 days. 

18. Tax holiday under provilions of Section BO-IA 
of the Income Tax Act (Infrastructure Status) 
has been extended to Internet Service Provide .. 
(ISPs) and Broadband Network provide ... 

19. With. view to give • boo8t to the manufacturing 
sector, a deduction of a further sum of 15% of 
the actual cost of machinery or plant acquired 
and inltallecl after 31.3.2002 In cue of new 
industrial undertaking or substantial expansion 
by an existing industrial undertaking has been 
allowed. The amendment wlU take effect from 
1.4.2003 and wOI, accordingly. ..,py In ,.lation 
to the .... aament year 2003-04 and subsequent 
years. 

20. To encourage re-Iocatlon of industries to India, 
plant and machineries would be permlned to be 
imported without a licence, where the 
depreciated value of .uch relocating plants 
exceeds As. 50 crores. 

21. To induce more Investment for R .... rch and 
Development acttvltl .. , • weighted deduc:tlon of 
125% on the sums paid to any university. coUege 
or .n Institution or a Scientific re.earch 
aaaociation for the purposes of IICIentlflc, social 
or statistical research II av.UabIe. 

22. For reduction of transaction time for exportfmport 
clearances, Ministry of Civil Aviation ha. 
introduced the scheme of 'Know-Shippers' for 
doing away with the 24 hou .. cooling off period. 

23. Two shifts have been introduced on week days 
and single shift on holidays at the Air C.rgo 
Complexes at Mumbal, Kolkata, Chennal, 
BangaJore, Hyderebad, Deihl and Goa. 

24. InformaUon Technology Act 200 dealing with 
Cyber Security, Cyber Crime and other 
information security related legal aapects II in 
place to encourage expanaton of e-commerce 
through Intemet. 

3138. SHRI BIR SINGH MAHATO: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pIeaaecI to ..... : 
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(a) whether Reliance and Tata Industry have been 
given licence for all mobile services through WLL; 

(b) if so. the details of terms and conditions specified 
by the Government; 

(c) whether the Government have been informed 
regarding any violation of the above mentioned terms 
and conditions during the last two years; and 

(d) if so, the details thereof alongwith the action taken 
in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) No, Sir. As per license 
conditions for Basic Service Providers. these service 
providers are permitted to provide wireless in local loop 
(WLL) services with limited mobility within short Distance 
Charging Area (SDCA). 

(b) As per clause 2.2 (e) (I). of the terms and 
conditions of the licence agreement "The LICENSEE is 
allowed to provide mobility to its subscribers with wireless 
Access Systems but limited to the local area i.e. Short 
Distance Charging Area (SDCA) in which the subscriber 
is registered. While deploying such systems, the 
LICENSEE has to follow the numbering plan of the 
respective SDCA within which the service is provided 
and it should not be possible to authenticate and work 
with the subscriber terminal equipment in SDCAs other 
than the one in which It is registered. The system shall 
also be so engineered to ensure that hand over of the 
subscriber does not take place from one SOCA to another 
SOCA while communicating". A. per cau .. 2.2' (e) (III). 
Further such system shall be engineered to be connected 
to Telephone Exchange of Short Distance Charging area 
(SOCA) on access Network protocol based on National 
standards for VS.2 as prescribed by Telecom Engineering 
Center or an approved improved version with latest 
technology. 

(c) and (d) Information is being collected and will be 
laid on the Table of the House. 

Central Social W ....... Board 

3139. SHRI AJOY CHAKRABORTY: WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Central Social Wenare Board has 
slashed down the number of programme. being , 

implemented under the Border Area Project in West 
Bengal and the funds are being reduced accordingly since 
1998; and 

(b) if so, the programmes originally implemented 
under the SAP and the details of the programmes slashed 
down and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI JAS 
KAUR MEENA): (a) The Central Social Welfare Board 
has not slashed down the number of programmes under 
Border Area Project in Weet Bengal. However, the budget 
for supplies to centres has been reduced from the year 
1996-97. 

(b) In the Border Area Projects, the activities like 
medicines, craft and recreational material, balwadi, socisl 
education, supplies of food and uniform for children are 
undertaken. 

The programme has not been slashed down under 
Border Area Projects. 

[Translation] 

Mobile Service In the Dlatrlcta 

3140. SHRI RAMDAS ATHAWALE: WUI the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the names of the districts in the country approved 
for providing mobile service; 

(b) the time by which the aforesaid service is likely 
to be provided in the remaining areas; and 

(c) the amount allocated for the purpose alongwith 
the position in regard to the equlpments needed for It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (c) Sir, for providing 
Cellular MobUe Telephone Service (CMTS), the country 
has been divided into four Metro City Service Areas and 
19 Telecom Circle Services Areas (total 23 Service Areas)· 
As per the terms and cdhdltlons of the License Agreement 
for CMTS. an operator for Metro City Service Area is 
required to over 90% of the ServIce Area wllhin one year. 
In Telecom Circle Service Area an operator is required 
to. cover 10% of District Headquarters in the Senrice Area 
within one year and 50% of DI8trict Headquarters within 
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three years. The licensee Is al80 permitted to cover any 
other town in a district in lieu of the District Headquarter. 
The choice of District Headqu ..... rsltowna to be covered 
and further expansion beyond 50% Dlatrict Headquarteral 
towns shall lie with the Licensee depending on their 
business decision. 

There is no mandatory requirement for 100% 
coverage of the Service Area. The operators have also 
not been instructed to cover specific dlstrictslcltiesltowns 
within the Service area. The choice of the areas to be 
covered within the Service Areas depends on the 
commerciallbuainess decision of the Ucen8888. Presently 
25 Companies have 78 CMTS licensees in total for 
providing CMTS in 23 Serviced Areas. 

According to the information available. at present 
CMTS is available in 481 District Headquarters (DHQs) 
apart from various other towns and cities. The Cellular 
operators are planning to cover all the DHOs with CMTS 
in a phased manner as per their own decision. The 
investment made and equipment required to be installed 
by a CMTS operator therefore varies according to their 
business plans. The Govemment is not allocating any 
amount for the same. 

{english] 

Hoetete F.cliitle. In DeIhl Unlvel'8lty 

3141. SHRI RAGHUNATH JHA: Will the Miniater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment are aware that there is 
a hostel crunch in Delhi University and the students are 
forced to look for shelter outeide; 

(b) if so, the number of hostels for boys and girts 
separately alongwith the capacity of each hostel. hostel-
wise; 

(c) the total requirement of hostel accommodation as 
on date; 

(d) the reasons for not constructing required number 
of hostels in North and South Campuees; 

(e) the steps taken by the Govemment to provide 
desired number of hostels with facilities for lunch. dinner 
etc.; 

(f) whether it is a fact that the rents outside are 
exceptlonaUy high and has given room for the private 
hostels owners to dictate terms: and 

(g) If 80, the delaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRtA): (a) to (g) The information Is 
being collected and win be laid on the Table of the Ho&.e. 

PO COU ..... In Medical Col .... 

3142. DR. N. VENKATASWAMY: Will the Minister of 
HEALTH AND FAUlL Y WELFARE be pIeued to state: 

(a) the number of PG coursea both recognized and 
unrecognized In various medical coIlegeI in the country 
as on March 31. 2003, State-wIH; 

(b) the number of inspectiOI18 conducted In regard to 
recognition of PG Courses by MCI. college-win and 
State-wiee. during the last three yea,.; 

(c) the number of PG COu..... in reepect of which 
the medical coHages having rectified the deficienclee as 
pointed out by the inspection teame of Mel and fulfilled 
all the criteria are awaiting final recognition orders from 
MCI particularly with reference to AP; and 

(d) the reaBons for Inordinate delay In giving 
recognition to PG CoU1'888 de8plte coIlegeI fulfiling all 
requirements? 

THE MINISTER OF HEALTH AND FAUlL Y 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The 
poetgreduate medical cou ..... recognIIed by the Central 
Govemment from time to time under HCtIon 11 (2) of the 
Indian Medical Council Act. 1958 are added to the 
Schedule to the Act by a notification in the Official 
Gazette. Besides in the .. Id Schedule, the particulars of 
the recognieed medicel qualifications College and State-
wile are al80 available in the website c1t the Mlnletry 
www.mohfw.nIc.llnlOepartment of H~ Education 
& Training. 

There are a number of coursea run by vanoul 
Institutions in the country which have been granted 
permission to start under 10A of the Act after the coming 
into force of the Incian Medical CouncH (Amendment) 
MA. 1993. These COUI'I8II will be granted recognition under 
section 11 (2) of the Act and when the first batch of 
students take final year examination subject to fuMillment 
of the provisions of the Act and on the recommendation 
of Medical Council of India (MCI). There are also a 
number of postgraduate courses started by some of the 
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Institutions prior to the commencement of the Indian 
Medical Council (Amendment) Act, 1993 with the approval 
of the respective State Governments and the Universities 
which are yet to be recognised by Central Govemment. 
The MCI do not maintain data on such courses. However, 
recognition to such courses under section 11 (2) of the 
Act is granted by the Central Government after obtaining 
the recommendation of MCI as and when the Colleges 
concerned apply to it through the affiliating University. 

(b) to (d) As per information received from the 
Medical Council of India, in the last three years the 
Council has conducted 613 inspections for recognition of 
the postgraduate qualifications In respect of various 
institutions in India. The Postgraduate Commmee of the 
Council, after conSidering the inspection reports, points 
out deficiencies in respect of 57 courses of the medical 
colleges in Andhra Pradesh. Out of the 57 courses, the 
Council has recommended for grant of recognition to 12 
courses alter conSidering the report of rectHication of 
deficiencies received from the authorities concemed. In 
respect of the remaining 45 courses the authorities 
concerned are yet to submit the report of rectHlcatlon of 
deficienCies to the Council. 

Opening of New Engineering Colleges 

3143. SHRIMATI PRABHA RAU: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the All India Council of Technical 
Education (AICTE) propose not to permit the opening of 
new engineering colleges In the country; 

(b) il so, the reasons therefor; 

(c) whether a number of State Governments have 
requested the AICTE for the opening of new engineering 
colleges; and 

(d) il so. the number of such requests from the State 
Governments pending with the AlCTE, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. f 

(d) As per the infonnatlon fumlahed by All India 
Council for Technical Education (AICTE), no request is 
pending with them as appropriate decielons have been 
taken in all the cases. 

Dlslnveatment of MSTC 

3144. SHAI SUNIL KHAN: Will the Minister of 
DISINVESTMENT be pleased to state: 

<a) whether Disinvestment Commission had taken a 
decision on May 5, 2003 to sellout 100% Share of 
MSTC along with its fully owned subsidiary MIs. Ferro 
Scrap Nigam Umlted whose perfonnance is quite excellent 
and has been performing without any financial Mslltance 
from the Govemment; 

(b) If 80, the details thereof; and 

(c) the manner in which the Interest of the employees 
of this organization is proposed to be protected? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): (a) and (b) 
The Disinvestment Commission in its 11 th Report (July 
1999) examined the case of MSTC. The Commission 
inter-alia obaerved that the State trading, widely prevalent 
earlier, had been gradually phased out in most countries ' 
and this has led to loss of significant market opportunities 
for the Govemment owned trading companies in India. 
The Commission felt that no public purpose would be 
served by maintaining MSTC under the Government 
ownership and, therefore, the Commission classified MSTC 
as no-core. The Commission recommended 88Ie of entire 
Government of India's holding in MSTC along with 
MSTC's holding In Ferro Scrap Nigam Limited. (FSNL). 
The Commission also recommended that In the event of 
no investors being interested In the company, there would 
be no option but to close down the operations of MSTC. 

(c) Protection of employees' intereet Is an integral 
part of the disinvestment policy. Adequate provisions are 
made In the Transactions Agreements entered into at the 
time of Strategic Sale, to ensure that there i8 no 
retrenchment of employees for one year after 
disinvestment and wheN" neceeaary, Voluntary Retirement 
Scheme (VRS) is implemented only in accordance with 
the Department of Public Enterprises (OPE) guideline8 or 
the VRS which was prevailing In the company prior to 
disinvestment, whichever is more beneficial for the 
emPloyees. 
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Engineering CoIIegee 

3145. SHRI P. RAJENDRAN: 

SHRI PRAKASH V. PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Competent Authority h .. recognised a 
few engineering colleges In Kerala under private HIt 
financing professional colleges recently; 

(b) if so, the details of total seats and seats available 
on the basis of merit in the private self financing 
professional colleges, category-wise, as on date; 

(c) the total number of proposals received by the 
A.I.C.T.E. for starting new Engineering Institutes during 
the current year before and after the cut off date from 

various States, State-wise; 

(d) the total number of proposals considered and 

approved State-wise; 

(e) whether any proposal received after cut off date 

approved; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (f) Aa per the 
information fumished by All India Council for Technical 
Education (AICTE), they have granted approval for 

establishment of 10 new private self financing Engineering 
Colleges in the State of Kerala for the year 2003-04. 
The total annual intake of seats In aU the private self 
financing Engineering CollegeS in the State of Ker"lla II 
10,040. As per the j~ment of the Hon'ble S~ 
Court in the case of T.M.A. Pai FoundMiott VB State of 
Kamataka and othe,., there shan be no 'Payment' or 

'Free' Category of seats In Profeetslonal lnatttutee. DetaIl 
of proposals received and approval granted by AICTE for 

starting new Engineering CollegeS for the year 2003-04 
are given in the statement enclosed. No propoeaI received 
after the cut-off date was approved by AICTE. 

SI.No. 

2 3 

1. AndhraPradeIh 88 

2. Andaman & Nicobar Islands 00 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandlgarh 

7. Chhattiegarh 

8. Dadra & Nagar Havell 

9. Daman & Diu 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himechal P .... h 

15. Jammu & Kashmir 

16. Jharkhand 

17. Kamataka 

18. Kerala 

19. LaklhadwHp 

20. Madhya Pradesh 

21. Maharashtra 

22. Manipur 

23. MeghaIaya 

24. MJzoram 

25. Nagaland 

26. Ori ... 

27. POIIdicheny 

00 

01 

01 

00 

10 

00 

00 

12 

00 

28 

08 

01 

14 

05 

24 

00 

69 

15 

00 

00 

00 

01 

32 

00 

4 

03 

00 

00 

00 

00 

01· 

00 

00 

00 

01 

00 

01 

03 

02 

00 

01 

02 

10 

00 

10 

00 

00 

00 

00 

00 

00 

00 
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2 3 4 

28. Punjab 10 06 

29. Rajasthan 19 08 

30. Sikkim 00 00 

31. Tamil Nadu 14 01 

32. Tripura 00 00 

33. Uttaranchal 05 00 

34. Uttar Pradesh 15 00 

35. West Bengal 32 07 

Total 408 66 

'Carry forward proposal 

{T rans/ation] 

Corruption In aSNL 

3146. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to atate: 

(a) whether corruption ia rampant in the Bharat 
Sanchar Nigam Ltd.; 

(b) if so, the number of officers and employees caught 
taking bribes; 

(c) whether the Govemment have taken any action 
against them: and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) to (d) The information is 
being collected and will be laid on the Table of the Houle. 

{English] 

Expeneion of Telecom Servl .. 

3147. SHAI SADASHIVAAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 
SHAI ANANTA NAYAK: 
SHRI K.P. SINGH DEO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleasect to state: 

(a) whether the Government have formutated any plan 
to expand telecom services In the urban and rural areas 
in the country eapeclally in cellular and limited mobility 
fund during the Tenth Plan; 

(b) if so, the details thereof, Stat.wise; 

(c) the amount of investment proposed to be made 
thereon; 

(d) the specific expansion and development plan 
prQP088d to be implemented in the State of Orlsea in 
general and scheduled district8 in particular; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHAI ASHOK PRADHAN): 

Reply In rupect of BSNL (aharat Sanchar Nigam 
Umlted): 

(a> and (b) Government PSU (PubliC Sector 
Undertaking) BSNl has planned to add 367.67 lakh DELs 
(Direct Exchange Lines) Including '. 223.84 lakh mobile 
phones and 62.93 Iakh WlL (Wireie8S in Local Loop) 
phones during Tenth Five Year plan subject to availability 
of resources. Since circle-wise plan is prepared on yearly 
basis, the circle-wise details for the current year 2003-04 
is given in the statement enclosed. 

(c) The proposed Tenth Ave Year Plan outlay for 
BSNl Is As. 66,412 crores out of which Cellular and 
Limited Mobility is estimated to be As. 32,599 crores. 

(d) and (e) In Orissa, BNSl has planned to provide 
37000 connections on wired line, 10,000 new connections 
on WLl and 90,000 cellular mobile connections during 
2003-04 covering aI/ the district. 

Reply In re.peet of MTNL (Milhanapr Telephone 
NIgam Umlted): 

(a) and (b) Govemment PSU MTNL has planned to 
add Switching capacity of 8.12 Lakhs in Delhi and 3.1 
lakh. In Mumbai during 10th Five Year Plan which 
includes 6.6 lakhs of WLL (Wireless in Local loop) 
capacity and 12.76 lakhs of MabUe capacity. 

(c) MTNl has planned to Invest As. 5955.46 crores 
during the 10th Plan periolj excluding expansion In new 
service a ... a abroad and National AcquIeItion and National 
and Intemational long Distance operations for which 
As. 6000 Crores are separately earmarked. 

(f') and (e> Not eppIIceble. 
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8tlItement 

Circle-wise Tentative Tatgets for LIIndIine, Mobile and WLL connectlone during 2003-04 

Name of Circle Target for Target for Target of WLL Total Target 
LandUne Mobile connections 

connections 

Andaman & Nicobar 1500 2000 0 3500 

Andhra Pradesh 9000 350000 90000 449000 

Assam 30000 38000 15000 83000 

Bihar 135000 60000 60000 265000 

Chhattisgarh 10000 30000 18000 58000 

Gujarat 15000 300000 109000 424000 

Haryana 70000 80000 73000 223000 

Himachal Pradesh 35000 20000 20000 75000 

Jammu & Kashmir 30000 
40000 

9500 
79500 

Jharkhand 36000 40000 20000 96000 

Kamataka 65000 220000 100000 385000 

Kerala 295000 220000 285000 800000 

Madhya Pradesh 36000 70000 70000 17eooo 

Maharashtra 75000 300000 221000 596000 

North East-I 13000 50000 6500 89600 

North East·1I 5500 9000 14600 

Orissa 37000 90000 10000 137000 

Punjab 52000 220000 117000 389000 

Rajasthan 72000 120000 105000 297000 

Tamilnadu 50000 180000 75000 306000 

Uttaranchal 23000 40000 10000 73000 

Uttar Pradesh (East) 45000 150000 76000 271000 

Uttar Pradesh (West) 65000 130000 50000 245000 

West Bengal 135000 80000 70000 285000 

Kolkata 40000 70000 22000 132000 

Chennal 20000 100000 20000 1<40000 

BSNL Total 1400000 300000O 1661000 6061000 

·'ncluded with North East·I. 

Nole:l. Maharaahtra IncIudH Goa end excludes UTNI.. MumbaI. 
2. North East.1 circle Includes Megh8laya, MIzoram and Trtpura. 
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MlsmaNigement In Examination 

3148. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government have received 
complaints from Members of Parliament regarding the 
gross mismanagement in conducting the examination of 
All India Engineering Entrance Tests and Other All India 
level entrance examinations by the Central Board of 
Secondary Education; 

(b) if so, the facts of the matter; 

(c) whether it is a fact that many aspiring students 
living in southern and eastern part of the country could 
not get their roll numbers in time or whoae applications 
got lost In CBSE's Delhi Office; 

(d) if so, whether the Union Government have 
conducted any inquiry into this matter; 

(e) if so, the details thereof and if not, the reasons 
therefor; 

(I) whether the Government propose to establish 
regional offices of CBSE on Zonal basis like Southern 
Zone, Eastern Zone, etc.; 

(g) if so, the detaHs thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) Yes, Sir. A complaint dated 
9th May 2003 signed by Honourable Members of 
Parliament was received by the CBSE on 12th June, 
2003. 

(b) The complaint was in regard to the non-receipt 
of admit cards by some of the candidates who applied 
from Kerala for All India Engineering Entrance Examination 
2003 scheduled to be held on 11th May, 2003. 

(c) No Sir. It Is further submitted that the CBSe in 
its Information Bulletin of AIEEE had notified that in case 
admit card is not received by 22nd April 2003, the 
applicant should write/contact the Board with proof of 
submission of application from for Issue of admit cards. 
Accordingly. 11188 candidates contacted the CBSE and 
they were issued admit cards. no candidate fumishing ~ 

proof of having submitted application from AIEEE 2003 
to the CBSE was deprived of appearing in the AIEEE 
Examination, 2003. 

(d) Does not arise in view of above. 

(e) In view of the above, question does not arise. 

(f) and (g) CBSE has already six regional offICeS at 
Chennai, Guwahati, Chandigarh, Allahabad, Almer snd 
Delhi. 

(h) Question does not arise. 

Srllankan Phone Racket 

3149. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether a Sri Lankan gang allegedly made 
millions of rupees by running illegal "hone exchange In 
Chennai to facilitate their clients to make International 
calls at local call rates by breaking into satellite codes 
and by-passing the BSNL exchange as reported in the 
Lokmat Times, dated July 12, 2003; 

(b) if so, the facts thereof and the loss caused to 
BSNL thereby; 

(c) whether the Government have made any 
investigation in this regard; and 

(d) if so, the outcome thereof including the alleged 
modus operandi of the racket and the persons 
apprehended in this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a> As per FIR with Chennai 
city Police there was an Illegal phone racket running in 
Chennal. 

(b) Raid conducted by Chennal Police on receipt of 
telephonic Information by them. Loss to BSNL not known 
as investigation is going. on. 

(c) No, awaiting the report from Police authoritIeS. 

(d) Three persons arrested. The case Is still under 
In~gatlon by CheMaI City Police. 
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[Translation] 

Expiry of Licence of I,T. Compa'" 

3150. DR. CHARAN DAS MAHANT: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to &tate: 

(a) whether licence period of the various Information 
technology companies operating in the country has lapsed; 

(b) whether licence period relating to cU8toms, 
insurance of buildings and custom free imported goods 
has also lapsed; 

(c) if so, the extent of revenue 1088 caused to the 
Government as a result of this; 

(d) whether certain I.T. Companies are working in 
arbitarary manner and flouting the rules and procedure 
set by the Govemment; and 

(e) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): <a) There Is no 
Industrial Licensing required in IT companies. 

(b) Does not arise. 

(e) Does not arise. 

(d) No such case has been reported to the 
Department of Imonnation Technology. 

(e) Does not arise. 

[English1 

Government Inveatment In VSNL 

3151. SHRI KIRIT SOMAIYA: Wltl the MlnIatet'OG~ 
COMMUNICATIONS AND INFORMATION TECHNOL 
be pleased to state: 

t'8 holding in VSNL; (a) the details of the Govemmen 

, decision to transferruwest As. 1200 
(b) whether Tata s t higher 

crores ot VSNL in Tata Group Company a t 
valuation would not be considered as Govemmen 

investment: 

(e) if so, the details of the department's reaction 
thereto; 

(d) whether mal1<et valuation of Government stake In 
VSNL has suffered; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): <a) Sir, Govemment hold 
26.12% stake (7,44,46,885 shares) of the paid up capital 
of Rs. 285 crores (28,50,00,000 shares of face value 
As. 10 each) of the company. 

(b) and (e) Sir, the valuation of share of Tate Tete 
Services, a Tata Group company was taken at par wtth 
ita face valUe. Further, only RI. 835.80 crores were 
agreed to be invested over a period of 7 years. For the 
first 4 years an amount of Rs. 836.80 erores will be 
invested and remaining amount as par the time table 
and mode to be decided mutually between VSNl and 
Tata Tele service •. 

(d) and (e) Sir, share price of VSNL hal been varying 
in line with market forces and has followed genet'III trend 
of all shares and particularly In Telecom and IT Sectors. 

Cont81ner Terminal. -' Mumbel 

3152. SHRI VINAV KUMAR SORAKE: Will the 
Minister ot SHIPPING be pleased to SUIte: 

{a) whether there are two container tennlnal. at 
Mumbal, one being run JNPT and another by privately 
owned P&O Management; 

(b) whether the JNPl propoH to ofter a new 
container te"","aI to private opet'a\ors and has ca\\ed tOf 

bids; 

(c) H so, whether the P&O Management has .been 
disqualified by JNPT for bidding tor the new tenntnal; 

(d) whether the P&O terminal at Mumbai 'S 
conaidered .. tne* efficient and econornicalty operative 
by the ahlppIng 1nduItry; and 

<e) If so, the rMa0n8 for their dlequallftcation by 
JNPT? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRl DILlPKUMAR MANSUKHlAl GANDHI): 
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(a) There are, at present, two container terminals at 
Jawaharlal Nehru Port, Navi Mumbai. One container 
terminal is managed and operated by the Jawaharlal 
Nehru Port Trust (JNPT) Itself and the other one is 
managed and operated by a private company, namely, 
Nhava Sheva International Container Termial Private 
Limited (NSICT) controlled by P&O Australia Ports Ply 
Limited on Build, Operate and Transfer (BOT) basis under 
a License Agreement with the JNPT. 

(b) It has been decided to redevelop the existing 
Bulk Terminal at Jawaharlal Nehru Port as a Container 
Terminal on BOT basis. Out of 12 partiea who aubmltted 
their applications In response to the 'Requelt for 
Qualification' notice issued by JNPT for this project, the 
Port Trust has short-listed 10 parties for participation In 
the bids and invited proposals from them. 

(c) to (e) The existing private Container Terminal 
Operator at Jawaharlal Nehru Port i.8. Nhava Sheva 
International Container Terminal Private Limited, Ita pantnt 
company and any other company belonging to Ita group 
has been excluded from the bidding process for the 
project mentioned at (b) above in the Interest of promoting 
intra-port competition and preventing private monopolyl 
concentration of power in a single private party. 

In the absence of authentic, reliable and verifiable 
common parameters which could form the basis for 
measurement of comparative efficiency and operational 
economy, any comparison, is absolute terms, between 
different terminals will not be tenable. 

[T ,ansJation} 

Garuc:la and Dolphin Service. 

3153. SHRI HARIBHAI CHAUDHARY: Will the 
Minister 01 COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Garuda and Dolphin Mobile services have 
not been popular; 

(b) if so. the reasons therefor; and 

(c) the steps being taken to make the same 
competitive and popular? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): (a) Sir, people are showing 
keen interest in Garuda and Dolphin Mobile services of 
MTNl. 

(b) Does not arise In view of (a) above. 

(c) MTNL has taken following meaauree to make its 
Cellular ServiCE!s more competitive and popular:-

(I) An affordable tariff, which Is better than other 
cellular operators In Delhi and Mumbai. 

(Ii) Additional franchiHs ttave been appointed in 
National Capital Region (NCR) towns and 
customer care centntS have been opened to 
faciUtate customers in NCR towns. 

(IU) AddItional Value Added Services like Wireless 
Application Protocol (WAP) services, roaming to 
pre-paid customers in selected network n. have 
been planned to be Introduced shortly. 

(English) 

US .Id to Paklltan 

3154. SHRI JVOTIRADITYA M. SCINDIA: 
SHRI NARESH PUGLlA~ 
DR. MANDA JAGANNATH: 

WlH the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the United States has promised a 
$ 3 bllUon package for Pakistan, including military aid; 

(b) H 10, the details in this regard; 

(c) whether the supply of arms to Pakistan by US In 
the name of combating terrorism Is extended 81 an 
incentive for the help provided to US by Pakistan during 
Iraq war; 

(d) If so. whether India's Foreign Secretary had 
sought clarifications from the US leaders about the 
quantum of aid and the types of defence Items that may 
be supplied under it; 

(e) H so, the details thereof; 

(f) whether the US aid package to Pakistan Is of 
great concem to Incla; 

(g) H 80, the reaction of the Govemment of India 
thereto; 

(h) whether any protest has been lodged with the 
f US in this regard; and 
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(i) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAV SINGH): (a) Vee. 

(b) Following the meeting between President George 
W. Bush and President Musharraf at Camp David on 24 
June 2003, President Bush announced that he wtll work 
with the United States Congress on a $3 billion 888i8tance 
package for Pakistan. According to details announced by 
the U.S. Administration, the United States is considering 
this assistance over five years, at about S 600 mHllon 
per year, starting from the U.S. fiscal year 2005 
(01.10.2004 to 30.9.2005), about half In economic 
assistance and half in military aid through Ita Foreign 
Military Financing Programme. 

(e) President Bush expressed appreciation for 
Pakistan's support in the war on terrorism and announced 
that the proposed aid package was '0 help advance 
security and economic opportunity for Pakistan's cltlzens-. 

(d) The proposed U.S. aid to Pakistan carne up in 
Foreign Secretary's meetings wtth .enlor U.S. officials in 
Washington D.C. In July 2003. 

(e) The U.S. Administration says that details of 
economic and military aid have not been worked out. It 
has clarified, however, that new F16 aircraft would not 
be given to Pakistan under this programme. Govemment 
understands that economic and military aid to Pakistan 
would have to be appropriated by the United States 
Congress. The U.S. Administration has also atated that 
for Pakistan to receive the proposed aid, the United Stale8 
would have to be satisfied that Pakistan Is "Working 
vigorously wtth us in the war against terrorism, Is woltdng 
vigorously to ensure that there Is no onward proliferation 
and is moving smartly towards democracy". 

(t) Government will monitor the actual size and nature 
of U.S. assistance to Pakistan to ...... its Implications 
for India. 

(g) to (I) It Is for the United States to define its 
relationship with Pakistan. However, Govemment has 
consistently conveyed to the United States Its expectation 
that the Imp.ct on India's 88CUf'Ity wII be taken Into 
account while deciding on military ualstance to Pakistan. 

MARR equipment 

3155. SHRI CHANDRA VIJAV SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGV be pleased to state: 

(a) whether BSNL acquired 23,070 MARR equipment 
costing Re. 184.56 crorea during 1_ to March 2000; 

(b) whether the Union Govemment had given a 
directive not to acquire MARR equipment; and 

(e) If 10. the reasons for proourtng the aame? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(SHRI ASHOK PRADHAN): (a) The 1718 .yeteme of 
2115 and 1487 systems of 4/38 MARR equipment 
amounting to AI. 144.26 erorea were ordered from 1.1.97 
to tin date. The details are s;ven In the statement encIoeed. 

(b) Vea, Sir. the directions from PM Office were 
l88ued to stop the procurement of MARR equipment 

(c) An the suppllere were iIIued Ihort closure. notice 
of their purchase order. MIs Inclan Telephone Industries 
purch .. order w .. also Ihort cIoHd during the currency 
of original delivery schedule. Due to requirement of 128 
Terminals of MARR systems for Madhya Pradesh and 
Allam and al80 to fulfil the contractual obligation. MIs 
Indian Telephone Induatrle. being a public .ector 
undertaking of Department of Telecom was allowed to 
supply the above equipment .. per decision of Telecom 
Commilalon. 

..,.",.", 

SI.No. PO No. & Date 

1. 

2 

MT IP0I83196-97 
dt. 6.1.97 

MARR SystetN ProcurrJd Blnce ",. Year 1997 

Vendof. Name Qty 

2/15 MARR 

3 4 

MIs ITI Ltd. 225 

PO Value (Rs.) 

~MARR 

5 8 

226 269781875 
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2 3 4 5 6 

2. MT IPOl84l96-97 Mis United 0 50 45511200 
dt. 14.1.97 Telecom Ltd. 

Bangalore 

3. MT/P0191/96-97 Mis Shyam 0 250 227556000 
dt. 22.1.97 Telecom 

4. MT/POI1 00196-97 Mis Hlndustan 0 2 1638400 
dt. 4.2.97 (E.O.) Elect. Tech. 

5. MT IPOI113196-97 Mis Kaveri 8 0 2053738 
dt. 26.2.97 (E.O.) Telecom Ltd. 

6. MT/PO/124196-97 Mis Phoenix Tech. 0 2 952800 
dt. 27.3.97 (E.O.) 

7. MT IP01126J96-97 Mia Kaverl 0 2 952800 
dt. 31.3.97 (E.O.) Telecom Ltd. 

8. MT/PO/46197-98 Mis HTL Ltd. 290 222 197401254 
dt. 1.10.97 

9. MT/PO/47197-98 Mis UTL 250 195 172307305 
dt. 18.10.97 

10. MT/PO/49197 -98 Mis Phoenix Tech. 110 25249995 
dt. 24.10.97 

11. MT/PO/50197-98 Mis GCEL 115 90 79438162 
dt. 24.10.97 

12. MT/PO/51 197-98 WI Technlcom System 100 80 70101599 
eft. 24.11.97 

13. MT/PO/52197-98 Mia Shyam Telecom 0 105 61880513 
cit. 24.11.97 

14. MTIPOI53/97-98 Mis Avantel Coma. 120 90 80585889 
dt. 24.11.97 

15. MTlPO/54/97-98 Mia National Telecom 110 0 25249995 
dt. 24.11.97 

16. MT/POI55l97-98 Mis Anco Comms. 115 70 67651397 
eft. 28.11.97 

17. MT/POI56l97·98 Mis Binfo Elect. 125 90 81733616 
eft. 3.12.97 

18. MT/POI76197-98 MIs ITI Ltd. 158 0 32641357 
eft. 24.3.98 

Total 
& 1726 1473 1442687993 
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Border Area ProJect8 

3156. SHRI AJOY CHAKRABORTY: WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) whether it is a fact that the Central Social Welfare 
Board had introduced Border Area Projects in clfferent 
States lying along the border of Chine, Pald.tan, 
Bangladesh, Bhutan etc. with a view to develop the 
condition of the distressed border area people; 

(b) if so, the details thereof; 

(c) whether It Is a fact that the Funds raleaaed for 
the said project in West Bengal by the CSWB have been 
very irregular and inadeqlllate since 2()()()'2001; 

(d) if so, the details and the reasons therefor; and 

(e) the steps being taken to en8ure that the 
employees are paid their salary regularly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMAT1 JAS 
KAUR MEENA): (a) Yes, Sir. 

(b) Subsequent to the Chinese aggression in the year 
1962, the Central Social Welfare Board had initiated 
Border area Projects in the States of Arunachal Pradeeh, 
Nagaland, Manipur, Mizoram, Trlpura, West Bengal, 
Sikkim, Uttar Pradesh (Preaently the staff of Uttar Pradesh 
project have been merged with ICDS project In the State), 
Himachal Pradesh, Jammu & Kaahmtr, Punjab, Rajasthan, 
Gujarat, Lakshadweep, Andaman & Nicobar. The objective 
behind setting up these Projects was to ensure emotional 
and cultural integration of the Border area population with 
the rest of the country. Under this programme. women 
and children in the remote Border areas are provided 
integrated welfare services Uke craft training, maternity 
and child welfare. social education. medical aid and 
balwadi services. In addition. reeteatlon facilltie8 are 
provided to adolescent boys and girl8. 

(c) to (e) The release are made to the projects 
through State Boards in 2-3 instalments every year. The 
concerning State Board make onward rei..... to the 
projects in the state. The expenditure on I8Iarie8 II met 
both by the Central Welfare Board and State Government 
in the ratio of 213 and 1/3. 

Regarding the status of retease to the Stade of West 
Bengal. the details are as ,onows: 

Year Amount sanctioned Amount released 
(Ra. in lakha) (Ra. in lakha) 

2000-01 115.40 80.22 

2001-02 108.54 98.03 

2002-03 106.54 95.89 

Some amount of the sanctioned funds have been 
withheld during these years due to the fact that the 
accounts of the projects were not MttIecI and hence 100% 
release could not be made 81 per rules. 

The Central Social Welfare Board has undertaken a 
drive to settle accounts of the projects. 

[Translstlon} 

N8ti0flll1 Council for TMOhera EducMion 

3157. SHRI SHIVAJI VITHALAAO KAMBLE: WIll the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the detaHs of resolutions puaecI during State 
Education Ministers' last Conference; 

(b) whether the demand to bring National Council for 
Teachers' Education (NCTE) and State Administration 
under administrative controf 01 the Union Govemment 10 
as to make NCTE and teachers more congenial wu 
also made in the conference; and 

(c) if 80, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. SANJAY 
PASWAN): (a) to (c) No matter relating to NCTE wu 
discussed in the last conference of Stat. Education 
Mlnlster'8 convened by NCERT at Deihl. In December. 
2002. 

Poor People In the Country 

3158. SHRI BRAHMA NAND MANDAl: Will the 
PRIME MINISTER be pleased to IIale the number of 
poor people in 1987. 1997. 1990 and 2000 aaparately In 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PlANNING. MINISTER OF STATE IN THE MINISTRY 
OF STAT1STICS AND PROGRAMME IMPlEMENTATION, 
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MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): The 
Planning Commission estimates poverty at national and 
state level from the large sample aurveys on household 
consumer expenditure conducted by the National Sample 
Survey Organization (NSSO) at an interval of 
approximately five years. These surveys have been 
conducted during 1973-74, 19n-78, 1983, 1987·88, 1993-
94 and 1999-2000. The estimates of number of poor 'for 
the years 1987-88, 1993-94 and 1999-2000 are given 
below. 

Years No. of poor 
(In lakhs) 

1987-88 3070.49 

1993-94 3203.88 

1999-2000 2602.50 

Disinvestment In Agrlculturel Sector 

3159. SHRI ASHOK KUMAR SINGH CHANDEL: Will 
the Minister of DISINVESTMENT be pleased to state: 

(al whether the Government are considering to 
explore the possibilities of disinvestment in agricultural 
sector with a view to improve the condition of farmers of 
the country; 

(b) if so, the details thereof; 

(c) if not, whether the Government propose to 
formulate an action plan to consider the possibilities of 
disinvestment in agricultural sector; and 

(d) if so, the time by which it is likely to be done? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURI£): (a) to (d) As 
per the disinvestment policy of the Govemment, all the 
Public Sector Undertakings (PSUs) which are non-strategic 
are to be disinvested on a case by case basis. PSUa In 
agricultural sector are not classified as strategic 
undertakings. The Disinvestment Commission has 
considered and submitted its report to Govemment on 
disinvestment of Government equity in raspect of State 
Farms Corporation of India Ud. (SFCIL) and National 
Seed6 Corporation Ud. (NSCL) In the month of April and 
May 2003 respectively. The Govemment has not taken 

any decision on the racomrnendattona of the Disinvestment 
Commission. 

[EnglIllhJ 

"'pplng of Urbim ArM. 

3160. SHRI KALAVA SRINIVASULU: WUI the PRIME 
MtNISTER be pleased to atate: 

(a) whether the Department of apace has undertaken 
mapping of urban areas ualng high resolution data; 

(b) If 80. the details of towns where the said mapping 
has been carried out. State-wlee; and 

(c) the detaUs of the said project Including the 
purpose of mapping? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE. MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
At the request of various urbanltown authorities. mapping 
of ulban areas has been undertaken by National Remote 
Sensing Agency and Regional Remote Sensing Service 
Centres under the Department of Space using high· 
resolution satellite Images and. aerial photographs for 
various towns in the country. 

(b) and (c) The details are given in the statement 
enclosed. The purpose of mapping was for plaMlng the 
development of urban a ...... 

List of TownIUtban Atwas wile,. Utblln Mapping INIs 
been carried out UIIing hlgh·taoIution .tellile ImIJges 

and ..n.J pItotofpphJc deta 

State Urban Areas 

1 2 

Andhra Pradesh ... Hyderabad 

2. Medak 

3. Mahboobnagar 

4. Warangal 
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2 2 

5. Chlttoor 37. KlJyan & UIhaI Nagar 

6. Ramagundam 38. Sholapur 

7. Hlndupur 39. Nanded 

8. Nandyal 40. Nagpur 

9. Khammam 41. Ratnaglrl 

10. Gudiwada 42. Akola 

11. Bhlrnavaram 43. Aurangabad 

Arunachal Pradesh 12. Itanagar-Naharlagan 44. Puna 

Assam 13. Guwahatl Madhya Pradeth 46. Indore 

Bihar 14. Gaya 46. Bhopal 

15. Chapra Meghalaya 47. ShUlong 

Chandigarh 16. Chandlgarh Mizoram 46. Alzwal 

Chhattisgarh 17. Raipur Nagaland 49. Koh/rna 

Delhi 18. Deihl OrlaN 50. BhubaMlW8r 

Goa 19. Panaji 51. Purl 

Gularat 20. Ahmedabad Pondicheny 52. Pondicheny 
21. Valead Punjab 53. Muktaar 
22. Bharuch 54. Moga 
23. Surender Nagar 

Rajasthan 55. AJrner 
24. Pomander 58. 8ilcanar 
25. Veraval 57. Kota 

Kamataka 26. Bangalore 58. Jodhpur 
27. Mangalore 

SIIdclm 59. Gangtok 
28. Mysore 

Tamil Nadu eo. Tlndlvanam 
Kerela 29. Koehl 

81. ~ 
30. Thiruvananthapuram 

82. KaraIIckudI 
Haryana 31. AmbaI8 63. TIruchendur 

32. Gurgaon 
64. ~am 

Himachal Pradesh 33. Hamlrpur 
85. Agartall Tripura 

34. Mendi 
Uttar PradeIh 86. Agra 

-. Maharuhtra 35. Mumbal 
FiazIIbad 87. -. Pimpri-ChinchWa 36. 
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68. Nalnital 

69. Lucknow 

Uttaranchal 70. Dehradun 

West Bengal 71. Kolkata 

72. Asansol 

73. SUiguri 

OYeru.. of Antibiotic. 

3161. SHRI ANANT GUDHE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(8) whether the World Health Organisation has 
advised the doctors to reduce prescribing antibiotics 
because their overuse is spreading drug resistance; 

(b) if so, whether there is any proposal under 
consideration of the Govemment to educate the public 
on the adverse effect of overuse of antibiotics; and 

(c) the measures being taken by the Govemment to 
ensure compliance with the advise of the World Health 
Organisation? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The World 
Organisation (WHO) advocates rational use of drugs as 
over use of antimicrobials may lead to Increased 
antimicrobial resistance. 

(b) and (c) Antibiotics are already covered under 
Schedule H to the Drugs and Cosmetics Act and are 
required to be sold against prescription only. 

Tranalatlon of NCERT Booka 

3162. SHRI BISHNU PADA RAY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether it is a fact that a decision was taken in 
the 10th Meeting of IDA that translation of NCERT Books 
of 10th, 11th and 12th Standards into Tamil, Bengali and 
Telugu will be done by a High Powered Committee atter 
obtaining approval from the Ministry of HRD; 

(b) If so, whether it is also a fact that necessary 
approval for translation of NCERT Book has already been 
communicated by the Government to the A&N 
Administration; and 

(c) If so, the period by which the printed books are 
likely to be made available to the students of this un 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) As per information 
received from NCERT, it had granted copyright permission 
in February, 2003 to the A&N Islands Administration to 
translate and print NCERT textbooks in Tamil, Telugu 
and Bengali languages. It is for the UT Administra~on of 
Andaman & Nicobar Islands to make available, 88 quickly 
as possible, the printed books In these languages to the 
students studying in the A&N Islands. 

HaI'llAment of Be SClentl.t. 

3163. SHRI RAMDAS ATHAWALE: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to 8tate: 

(a) whether any IeUer had been received In May, 
2003 from a scientist belonging to Scheduled Caste and 
working in the Institute of Genomlcs and IntegratiVe 
Biology, CSIR regarding hal'88lmentlmlsbehavior and ill 
treatment by a Deputy Director; 

(b) if so, the details thereof alongwlth the reasons 
therefor; and 

(c) the action taken by the authority in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) Yes, Sir. A letter dated 
27.5.2003 was received from a scientist alleging 
harassment by Head Bioorganic division unit, primarily 
referring to the shifting of the complainant's seat. Director, 
IGIB has constituted a committee of 8enior scientists, 
including an SCIST member, to look into all aspects of 
the complaint. 

Improving Facllltl.. and R .... rch In ISMaH 

3164. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of HEALTH ANI) FAMILY WELFARE be pleased 
to state: 

(a) the Centrally Sponsored Scheme for improving 
facilities and research in Indian Systems of Medicine and 

f HOl1'loeopathy In the country; 
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(b) whether the Union Govemment have received 
any proposal for financial assistance for different States 
for improving Indian Systems of Medicine and 
Homoeopathy; 

(c) if so, the action taken by the Govemment in this 
regard, State-wise; and 

(d) the amount of Central asstatance provided to the 
States for improving Indian Systems of Medicine during 
2002-2003 and 2003-20041 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) The list of 
Centrally Sponsored Schemes being implemented by 
the Department of Indian Systems of Medicine 
and Homoeopathy in the Tenth Plan is enclosed as 
statement I. 

(b) Yes, Sir. 

(c) The Proposals received from various States and 
complete in all respects were considered by the 
Screening/Projects Selection Committee for approval., The 
State-wise details of funds released/approved during 2002· 
2003 and 2003-2004 so far are enclosed as statement II. 

(d) An amount of Rs. 1417.19 lakhs was released to 
States during the year 2002-2003~ An amount of 
Re. 186.26 lakhs has been approved so far during the 
year 2003-2004. 

List of CentraNy Sponsored Schemes Implemented by 
the Deptt. of ISM & H during Tenth Five Year Plan 

SI.No. Name of the Scheme (In brief) 

2 

(8)· DEVELOPMENT OF INSTITUTIONS 

1. Development of ISM&H Under-Graduate Colleges 

2. Renovation and strengthening of ISM&H teaching 
hospitals. 

3. Establishment of computer laboratory In ISM&H 
colleges. 

4. Assistance to Poet-Graduate Medical Education. 

2 

S. Upgradatlon of academic institutes to the status 
of State Model Institute of AyurvedalSlddhalUnanV 
Homoeopathy .. 

6. Re-orlentatlon training programme for ISM&H 
personnel. 

(b) HOSPITALS AND DISPENSARIES 

1. Establishment of Specialized Therapy Center with 
hospitalization facility. tor PanchakarmalKahar Sutra 
Therapy of Ayurveda or Regimental Therapy of 
Unani Medicine or Slddha or Yoga & Naturopathy 
or Homoeopathy. 

2. Eataabliahrnent of Speciality Clinic ot ISM&H I .•. 
system specific outdoor treatment center. 

3··. Ayurveda ParklPanchkarma In Hotels (Medical 
Tourism) 

4. Setting up of ISM&H Wing in district allopathic 
hoepltals-outdoor as waH as indoor facility of one 
or two systems of ISM&H. 

5··. Scheme for establishment of demonstrative ISM&H 
units for popularization of ISM&H. 

6. (i) Supply of E88Bfltial Drugs to Stale Rural and 
Backward Area DiapensartII (II) ptlot Scheme on 
'Home Remedies KIt' for supply of drugs to rural 
areas. 

(c) 

1. 

2. 

3. 

4. 

5. 

DRUGS QUALITY CONTROL 

Strengthening of Drug TMIIng l8boratortea (DTlI) 
for Ayurveda, Siddha, Unanl and Homoeopathlc 
drugs ot the State GovemmentsIUTs. 

Strengthening of Ayurveda, Siddha, Unanl and 
Homoeopathlc Pharmaci.. of the State 
GovemmentslUTs for quality ISM&H drugs. 

Use of modem technology and Biotechnology in 
AYUf'leda, Siddha, Unanl and Homoeopathy drugs 
development. 

Strengthening of State Drug Controflers of ISM&H, 
tinforcement mechanism for quality control of 
Ayurwda. Siddha, Unani (ASU) and Homoeopathlc 
drugs in States. 

Scheme for assisting Ayurveda. Siddha and Unani 
(ASU) drug manufacturing unlta to strengthen in-
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6. 

2 

house quality control section/drug testing 
laboratories to meet the requirements of Good 
Manufacturing Practices (GMP). 

Scheme for assistance to Ayurveda, Siddha & 
Unani (ASU) drug manufacturing units to improve 
their infrastructure to meet good manufacturing 
practices (GMP)·Schedule 'T' requirements. 

Note: ·Schemes yet to be approved by the CCEA. 
"Schemes yet to be finalized. 

StII""'.nt 1/ 

State wise Funds Released/Approved Under Centrally 
Sponsored Schemes during 2002·2003 and 2003.()4 

SI. 
No. 

SlalelUT 

2 

, . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Guajrat 

7. Harysna 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Jharkhana 

11. Karnataka 

12. Kerals 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

Amount 
Relea&ed 

during 
2002·2003 

3 

148.13 

16.05 

122.50 

5.57 

5.57 

59.57 

20.57 

149.43 

0.00 

5.57 

142.82 

174.53 

40.99 

169.17 

5.30 

(Rs. in lakhs) 

Amount 
Approved 

10 far during 
2003-2004" 

4 

0.00 

8.50 

3.27 

0.00 

0.00 

0.00 

0.00 

0.00 

14.25 

0.00 

12.93 

35.00 

1.03 

31.38 

3.68 

2 

16. Megahlaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Trlpura 

24. Uttar Pradesh 

25. Uttaranchal 

26. West Bengal 

Total 

3 

5.30 

0.00 

0.00 

28.50 

20.57 

115.94 

49.02 

0.00 

61.61 

30.57 

39.91 

1417.19 

4 

0.00 

2.50 

2.50 

15.00. 

5.25 

15.96 

20.00 

1'5.00 

0.00 

0.00 

0.00 

186.26 

Note: ·Amount approved by the Screenlng/Projects Selection 
Committee. Funds win be releued to concerned Institutions after 
approval 01 Finance Division. 

New Health Programma. 

3165. SHRI KHAGEN DAS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pJeased to state: 

(a) whether the Govemment heve chalked out some 
new health programmes for the welfare of the people; 

(b) If 50, the details thereof; and 

(c) the budgetary allocation made In 2003-2004 for 
each programme and the details of the authorities to 
implement and execute such programmes? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) Yes, 
Sir. Considering the need for providing specialized 
treatment to needy and poor people In the under-served 
areas, Govemment of India has launched a Scheme by 
the name "Pradhan Mantri Swasthya Suraksha Yo/anaw• 

The Scheme envisages the following:· 

(i) Setting up Institutions on the pattem of AIIMS 
in certain under-8erved States. This Scheme has 
been inaugurated by the Hon'ble Prime Minister 
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by laying the foundation stone for one of such 
Institutes at Bhubaneawar on 15.7.2003. 

(ii) Upgrading existing institutions in certain 
remaining under-served States/regions to meet 
the demand for super speciality health services. 

(iii) Introduction of Janani Swastha Surakaha Vojana 
by augmenting and clubbing the existing 
schemes to reduce infant mortality rate and 
maternal mortality rate. 

(iv) Setting up of container based mobile hospital 
for providing emergency medical relief under 
Sanjivani Scheme. 

(v) "Universal Health Insurance Scheme- to provide 
health cover to the poor. This has already been 
launched by the Prime Minister on 14th July, 
2003. 

Further details regarding budgetary allocation, etc. are 
being worked out. 

Condition of Health In India 

3166. SHRt V.V. RAO: Will the Minister of HEALTH 
AND FAMIL V WELFARE be pleased to state: 

(8) whether the Government are IIWtlre about the 
report on health In India as pointed out In the Human 
Development Report; 

(b) If '0, the Govemment's observations thereto; and 
(c) the projectton8 .. per the study conducted by 

the Govemment In this regard? 

THE MINISTER OF HEALTH AND FAMIL V 
WELFARE AND MINISTER OF PARlIAMENTARV 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a) to (c) Vea, 
Sir. The UNOP Report focuses on the Millennium 
Development Goats (MDGa) which have been commonly 
accepted as a framework for measuring development 
progress. The health related goal. which pertain to 
activities of 0/0 Health are comb.tlng M.'ar'a, 
Tuberculosis, HIV/AIDS and other major diseases and 
developing global partnership for development In order to 
ensure access to affordable essential drugs. Recognizing 
theae .reas of concern, the Government have set out 
goals for reducing mortality on account of malaria and 
tubercuto.la and Increufng acceu to affordable essential 
drugs and tackling the problem of HIVlAJDS, A statement 
giving the detaila of the health related MDGs along with 
Government's projection In thil regard are enclosed. 

"""""'t 
Millennium Development Goals (MDGs) 

Goals 6-Comabt HIVIAIDS, malaria and 
other diseases 

Target 7: Have halted by 2015, and begun 
to reverse, the spread of HIVIAIDS 

Target 8: Have halted by 2015, and begun 
to reverse, the incidence of malaria and 
other major diseases 

Goal 8: Develop a Global Partnership 
for Development 

Target 17: In co-operation with 
pharmaceutical companlee, provide acceu 
to affordable, e88ential drugs In developing 
countries 

Goa. outlined by the 
Government-

Combating HIVIAIDS, malan. and tuberculoele 

Achieve Zero level growth of HIVIAIDS by 2007 

Reduce mortaUty by 50% on account of Malaria 
and tuberculoai8 by 2010 

Acceu to affordable euentilll druge 

An att.mpt would be made .t reviving the 
primary health are Iyst.m by providing 
some •••• nti.l drugs und.r the C.ntr.' 
Government funding Emphuia would be laid on 
building ..., en efficient ..cf effectiye logIstica Iyntm 
for the euppIy of drugI. v.:cIneI & COf'IIUm8bIee 
baaed on need and utilization. 

"Incorporates goals listed In the Tenth FIve Year Plan (2002-2007) ... NatIonal HMIth PolIcy (NHP) 2002. 
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MR. SPEAKER: The House Stands adjourned till 
12 noon. 

11.07 hr •. 

12.00 hr •• 

The Lok Sabha then adJoumed till 
Twelve of the Clock. 

The Lok Sabha re-assembled at Twelve of the Clock. 

[MR SPEAKER In the Cha/~ 

(At this stage. Shri Adhir Chowdhary and some 
other hon. Members came and stood on 

the floor near the Table) 

[Translation) 

MR. SPEAKER: I request you to go back to your 
seats. Let me run the House. Thera Is a short notice 
question on Uniform Civil Code. 

... (Interruptions) 

(English) 

MR. SPEAKER: The Short Notice Queation No. 1 
listed for today is postponed and a new date for this 
would be fixed by the Chair later on. 

.. . (Intenuptlons) 

12.01 hr •. 

PAPERS LAID ON THE TABLE 

(English) 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITlEY): Sir, I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English veraions) of the National Judicial 
Academy, New Delhi, for the year 2001-2002, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 

of the National Judicial Academy, New Delhi, 
for the year 2001·2002. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library. See No. LT 789912003] 

(3) A copy of the Chandigarh Legal Services Authorities 
Rules, 1997 (Hindi and English versions) published 
In Notification No. LD-9719783 in Chandlgarh 
Administration Gazette dated the 12th September, 
1997 under sub-section (1) of section 30 of the 
Legal Services Authorities Act, 1987. 

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

[Placed In Library. See No. LT 790012003) 

THE MINISTER OF STATE IN·THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): Sir. I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English verelona) of the All India Council for 
Technical Education. New Delhi. for the year 
2001-2002. alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
vereions) by the Government of the wortdng 
of the All India Council for Technical 
Education. New Delhi, for the year 2001-
2002. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(3) 

[Placed in Ubrary. See No. LT 791912003] 

(i) A copy of the Annual Report (Hindi and 
English verstona) of the Sardar Vallabhbhal 
Regional Conege of Engineering and 
Technology, Surat (Presently Sardar 
ValabhbhaiNational Institute of Technology, 
Surat) , for the year 2001-2002, aIongwith 
Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Sardar VaIIabhbhaI Regional College 
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of Engineering and Technology, Surat 
(Presently Sardar Vallabhbhai National 
Institute of Technology, Sural), for the year 
2001·2002. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papa .. mentioned 
at (3) above. 

[Placed in Library. See No. LT 7920/2003) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the North Eastern 
Regional Institute of Science and Technology, 
Itanagar. for the year 2001-2002, aloogwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the North Eastern Regional Institute of 
Science and Technology. ltanager, for the 
year 2001-2002. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the pape.. mentioned 
at (5) above. 

[Placed in Library. See No. LT 792112003) 

(7) (i) A copy of the Annual Report (Hindi and 

(8) 

(9) 

English versions) of the Board of 
Apprenticeship Training (Northem Region), 
Kanpur. for the year 2001·2002. alongwlth 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and EngIlah 
versions) by the Govemment of the wol1dng 
of the Board of Apprenticeship Training 
(Northem Region). Kanpur. for the year 2001-
2002. 

Statement (Hindi and Engll8h versions) showing 
reasons for delay In laying the papers mentioned 
at (7) above. 

[Placed In Library. See No. L T 792212OO3J 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Inclan lnatttute of 
Technology. New DeIhl, for the year 2001-
2002. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Incian Institute of Technology. 
New Delhi. for the year 2001-2002. 

(10) Stalement (Hindi and Englllh veraIonI) showing 
f'NIOnI for datay In laying the papers mentioned 
at (9) above. 

(11 ) 

(Placed in Library. See No. L T 792312003) 

(I) A oopy of the Annual Report (Hindi and 
English veraions) of the Jawahartal Nehru 
University, New Delhi, for the y .. r 2001-
2002. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) by the Jawahartal Nehru 
Unlve .. ity, New Deihl, for the year 2001-
2002, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Jawaharlal Nehru University. New 
Deihl, for the year 2001-2002. 

(12) Statement (Hindi and Engll8h veralons) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed In Library. See No. L T 792412003) 

(13) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology, Roork ... for the year 2001·2002. 

(Ii) Statement regarding Review (Hindi and 
EngIiIh versionl) by the Govemment of the 
wol1dng of the Indian lnetltute of Technology, 
Roorkee, for the year 2001-2002. 

(14) Statement (HIndi and English versiol1l) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(15) 

[Placed In Llbrery. S .. No. L T 7925120(3) 

(I) A copy of the Annual Report (Hindi 
and Engll8h versions) of the Indian lnatttuIe 
of Technology, Guwahatl, for the year 
1994-95. 

(il) Statement regarding Review (Hindi and 
English veralona) by the Govemment of the 
working of the Indian Institute of Technology. 
Guwahati, for the year 1994-95. 

(16) Statement (Hindi and Englilh vel'llonl) IhowIng 
I'H8onI for delay In laying the papers mentIOned 
at (15) above. 
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(17) (i) A copy of the Annual Report (Hindi and (U) Statement regarding Review (Hindi and 
English versions) of the Indian lnetltute of English verslona) by the Government of the 
Technology, Guwahatl, for the year 1995-96. wortclng of the Indan Institute of Technology, 

(ii) Statement regarding Review (Hindi and 
Guwahatl, for the year 1999-2000. 

English versions) by the Government of the (28) Statement (Hindi and English verslona) showing 
working of the Indian Institute of Technology, reasons for delay In laying the papers mentioned 
Guwahati, for the year 1995-96. at (25) above. 

(18) Statement (Hindi and English versions) showing (27) (I) A copy of the Annual Report (Hindi and 
reasons for delay in laying the papers mentioned English versions) of the Indian Institute of 
at (17) above. Technology, Guwahatl, for the year 2000-

2001. 
(19~ (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian Institute of (ii) Statement regarding Review (Hindi and 
Technology, Guwahati, for the year 1996-97. English versional by the Government. of the 

(ii) Statement regarding Review (Hindi and 
working of the Indian Institute of Technology, 
Guwahati, for the year 2000-2001. 

English versions) by the Government of the 
working of the Indian Institute of Technology, (28) Statement (HIndi and English versions) showing 
Guwahati. for the year 1996-97. reasons for delay in laying the papers mentioned 

(20) Statement (Hindi and English versions) showing 
at (27) above. 

reasons for delay In laying the papers mentioned (29) A copy each of the foRowing papers (Hindi and 
at (19) above. English versions) under sub-section (4) of section 

(21 ) (i) A copy of the Annual Report (Hindi and 
23 of the Indian Institute of Technology Act, 1961:-

English versions) of the Indian Institute of (I) Annual Accounts of the Indian Institute of 
Technology. Guwahati. for the year 1997-98. Technology, New Delhi, for the year 2001-

(ii) Statement regarding Review (Hindi and 2002, together with Audit Report thereon. 
English versions) by the Government of the (II) Annual Accounts of the Indian Institute of 
working of the Indian Institute of Technology. Technology, Guwahati, for the year 1994-
Guwahati. for the year 1997-98. 1996, together with Audit Report thereon. 

(22) Statement (Hindi and English versions) showing (ill) Annual Accounts of the Indian Institute of 
reasons lor delay in laying the papers mentioned Technology. Guwahatl, for the year 1996-
at (21) above. 1997, together with Audit Report thereon. 

(23) (i) A copy 01 the Annual Report (Hindi and (Iv) Annual Accounts of the Indian Institute of 
English versions) of the Indian Institute of Technology. Guwahati, for the year 1997-
Technology. Guwahatl. for the year 1998-99. 1998, together with Audit Report thereon. 

(il) Statement regarding Review (Hindi and (v) Annual Accounts of the Indian Institute of 
English versions) by the Govemment of the Technology, Guwahatl, for the year 1998-
working of the Indian Institute ~ Technology, 1999, together with Audit Report thereon. 
Guwahati, for the year 1998-99. 

(vi) Annual Accounts of the Indian Institute of 
(24) Statement (Hindi and English versions) showing Technology, Guwahati, for the year 1999-

reasons for delay in laying the papers mentioned 2000, together with Audit Report thereon. 
at (23) above. . 

(30) Six statements (Hind and English versions) ahowIng 

(25) (i) A copy of the Annual Report (Hindi and reuons for delay In laying the papers mentioned 
English versions) of the Indian lnetitute of at (29) above. 
Technology, Guwahatl, for the year 1999-

[Placed in library. See No. L T 7926J2003) 2000. f 
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THE MINISTER OF STATE IN THE MINISTRY OF (7) Statement (Hindi and Englieh versions) showing 
HEALTH AND FAMilY WELFARE (SHRI A. RAJA): Sir. reasons for delay in laying the papers mentioned 
I beg to lay on the Table- at (6) above. 

(1 ) Copy of the Notification No. G.S.R. 508(E) (Hindi [Placed in library. See No. l T 792812003] 
and Engtish versions) pubHshed in Gazette of India 
dated the 24th June. 2003 containing corrigendum (8) (I) A copy of the Annual Report (Hindi and 
to the Notification No. G.S.R. 382(E) dated 28th English versions) of the Indian Council of 
May, 2002 issued under section 23 of the Medical R .... rch. New Deihl, for the year 
Prevention of Food Adulteration Act. 1954. 2001-2002. 

[Placed in Ubrary. See No. l T 792712003] (Ii) A copy of the Annual Accounts (Hindi .nd 
EngII8h venslons) by the Indian Council of 

(2) (i) A copy of the Annual Report (Hindi and Medical R .... rch. New Deihl. for the year 
English versions) of the MNJ Institute of 2001-2002, together with Audit Report 
Oncology and Regional Cancer Centre. thereon. 
Hyderabad. for the year 1997-1998. a/ongwiIh 
Audited Accounts. (iii) A copy of th, Review (Hindi and English 

(ii) A copy of the Review (Hindi and English 
veralona) by the Government of the working 
of the Indian Council of Medical Research. versions) by the Government of the wortdng 
New Delhi, for the year 2001-2002. of the MNJ Institute of Oncology and 

Regional Cancer Centre. Hyderabad. for the (9) Statement (Hindi and English versions) showing 
year 1997-1998. reasons for delay In laying the papers mentioned 

(3) Statement (Hindi and English versions) showing at (8) above. 

reasons for delay in laying the papers mentioned 
[Placed In library. See No. l T 792912003) at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and (10) (i) A copy of the Annu.1 Report (Hindi and 
English versions) of the MNJ Institute of English versions) of the National Institute of 
Oncology and Regional Cancer Centre. Naturopathy. Pune, for the year 2001-2002. 
Hyderabad. for the year 1998-1999, aIongwIth alongwith Audited Accounts. 
Audited Accounts. 

(il) A copy of the Review (Hindi and English 
(ii) A copy of the Review (Hindi and English version.) by the Government of the working 

versions) by the Government of the working of the Nationalinatitute 01 NlIuropathy. Puna. 
of the MNJ Institute of Oncology and for the year 2001-2002. 
Regional Cancer Centre, Hyderabad. for the 

(11) Statement (Hindi and EngHah veraions) showing year 1998-1999. 
reuona for delay In laying the papers mentioned 

(5) Statement (Hindi and English versions) showing at (10) above. 
reasons for delay in laying the papers mentioned 
at (4) above. [Placed In library. S .. No. l T 7930J2oo3) 

(6) (i) A copy of the Annual Report (Hindi and (12) A copy of the Prevention of Food Adulteration (1st 
English versions) of the MNJ Institute of Amendment) Rules. 2003 (Hindi and English 
Oncology and Regional Cancer Centre. verslona) published In NotIfication No. G.S.R. 564(E) 
Hyderabad. for the year 2001-2002. aJongwith in Gazette of India dated the 18th JUly. 2003 under 
Audited Accounts. sub-section (2) of section 23 of the Prevention of 

(ii) A copy of the Review (Hindi and English Food Adulteration Act. 1954 together with a 
versions) by the Government of the working corrigendum thereto pubIi8hed In Notification No. 
of the MNJ Institute of Oncology and G.S.R. 610(E) dated the 29th July. 2003. 
Regional Cancer Centre. Hyderabad. for the 
year 2001-2002. [Placed In Ubrary. See No. l T 793112003] 
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('3) A copy each of the following Notificationa (Hindi 
and Engtish versions) under section 38 of the Drugs 
and Cosmetics Act, 1940:-

(i) The Drugs and Cosmetics (4th Amendment) 
Rules. 2003 published in Notification No. 
G.S.R. 528(E) in Gazette of India dated the 
8th July, 2003. 

(ii) The Drugs and Cosmetics (5th Amendment) 
Rules, 2003 published In Notification No. 
G.S.R. 549(E) in Gazette of India dated the 
16th July, 2003. 

(14) SJatement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(15) A copy of the Notification No. G.S.R. 517(E) (Hindi 
and English versions) published In Gazane of India 
dated the 27th June. 2003 seeking to amend 
Notification No. G.S.A. 86(E) dated the 26th 
February. 1993 issued under rule 68-A of the Drugs 
and Cosmetics Rules, 1945. 

[Placed in Library. See No. LT 7932/2003) 

(16) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rashtriya Ayurveda 
Vidyapeeth (National Academy of Ayurveda), 
New Delhi, for the year 2001-2002, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Rashtriya Ayurveda Vidyapeeth 
(National Academy of Ayurveda), New Deihl, 
for the year 2001-2002. 

(17) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (16) above. 

[Placed in Library. See No. L T 793312003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): Sir, 
I beg to lay on the Table a copy each of the follOwing 
papers (Hindi and English versions) under SUb-section 
( 1) of section 619A of the Companies Act. 1956:-

(1) Review of the Government of the working of the 
Elactronica Corporation of India Umlted, Hydarabad, 
for the year 2002-2003. 

(2) Annual Report of the Electronics Corporation of 
India Umited, Hyderabad, for the year 2002-2003, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. See No. L T 793412003) 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI ASHOK PRADHAN): Sir, I beg to lay on the Table 
a copy of the Telecommunication Interconnection Usage 
Charges (IUC) (Second Amendment) Regulation, 2003 
(Hindi and English versions) published In Notification No. 
311-1f2003..Econ. in Gazette of India dated the 16th June, 
2003 under section 37 of the Telecom Regulatory 
AuthOrity of India Act, 1997. 

[Placed in Library. See No. L T 793512003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARliAMENTARY AFFAIRS AND MINISTRY OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA): Sir, 
on behalf of Shri Shripad Yesso Naik I beg to lay on the 
Table-

(1) A copy each of the followtng Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1958:-

(i) S.O. 431 (E) published in Gazette of India 
dated the 10th April, 2003 regarding rates of 
fee to be recovered from the users of four 
laned National Highway No. 5 (Chennai-
Vijayawada section) in the State of Andhra 
Pradesh. 

(il) S.O. 432(E) published in Gazette of India 
dated the 10th April, 2003 regarding rates of 
fee to be recovered from the users of variouS 
stretches of National Highway No. 8 (Kotputli 
to Jalpur and Jaipur Sypass zone 'C' and 
'0' lection) in the State of Rajasthan. 

(Iii) s.o. 814(E~ published In Gazette of India 
dated the 16th July, 2003 regarding 
acquisition of land for widening of National 
HIghway No. 5 (Chennai-Vijayawada section) 
in Prakasam district In the State of Andhra 
Pradeeh. 
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(IV) S.O. 822(E) published In Gazette of Inch 
dated the 17th July, 2003 regarding 
acquisition of land for widening of National 
Highway No. 5 (Vijayawada-Visakhapatnam 
section) in West Godavari district In the S' \la 
of Andt I : ,·adesh. 

\\) S.O. 8~J(E) published in Gazette of India 
dated the 17th July, 2003 regarding 
acquisition of land for widening of National 
Highway No. 5 (Vijayawada-Viaakhapatnam 
section) in the State of Andhra Pradesh. 

(vi) 5.0. 829(E) published in Gazette of India 
dated the 22nd July, 2003 regarding 
acquisition of land for widening of National 
Highway No. 7 (Hyderabad-Bangalore 18Ction) 
in the State of Karnataka. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at item No. (i) and (ii) of (1) above. 

(Placed in Library. See No. L T 793612003) 

[English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DR. 
VALLABHBHAI KATHIRIA): Sir, on behalf of Dr. Sanjay 
Paswan, I beg to lay on the Table: 

(1 ) 

(2) 

(i) A copy of the Annual Report (HIndi and 
English versions) of the Ra;Iv Gandhi Shikaha 
Mission, Bhopal, for the year 2001-2002, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Rajlv Gandhi 'Shiklha MillIon, 
Bhopal, for the year 2001-2002. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers rnentioned 
at (1) above. 

[Placed in library. See No. L T 793712003] 

[Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTRY OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJ8HA1 CHIKHAUA): SIr, 
on behaH of Shri Dillpkumar Mansukhlal GancI\i I beg to 
lay on the Table-

(1) (i) A copy of the Thirty Sixth AMual Report 
(HIndi and Engliah versi0n8) of the Seamen', 
Provident e (' Organisation, MumbIII, for the 
year 200 ' 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) by the Seamen', Provident 
Fund Organisation, Mumbal, for the year 
2001-2002, together with Audit Report 
thereon. 

(III) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng 
of the Seamen', Provident Fund OrganlNtlon, 
Murnbai, for the year 2001 -2002. 

(2) Statement (Hindi and Englilh verslona) shOwing 
reaaona for delay In laying the papers mentioned 
at (1) above. 

(Placed in library. See No. l T 793812003J 

(3) (i) A copy of the Annual Accounts (Hindi and 
English versions) by the Tariff Authority for 
Major Porta, for the year 1998-1999 and 
2000-2001, together with Audit Report 
thereon. 

(II) A copy of the Review (Hindi and Englilh 
versions) by the Govemment on the AudIted 
Accounts of the Tariff Authortly for Malor 
Porta for the years 1998-89, 1899-2000 and 
2000-2001. 

(4) Statement (tfindl and EngliIh versional showing 
rauons for delay In laying the papers mentioned 
at (3) above. 

[Placed In Ubrary. See No. L T 793912003] 

[EngI/8h) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI SU THIRUNAVUKKARASAR): I beg to lay on the 
TIIbIe:-

(1 ) (I) A copy of the Annual Report (Hindi and 
English veraione) of the Software Technology 
Parks of India, New DelhI, for the yea, 2001-
2002, along Audited Accounts. 

(ii) A copy of the RevIew (Hindi and English 
veralonl) by the Government of the working 
of the Software Tectti'lOlogy Parb of India, 
New DelhI, for the year 2001·2002. 
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Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. L T 794012003) 

12.01 1/2 hr •• 

MESSAGES FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA-Laid 

{English] 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:-

'I am directed to inform the Lok Sabha that the Rajya 
Sabha at Its sitting held on Monday, the 28th July, 
2003 adopted the following Motion in regard to the 
Committee on Offices of Profit:-

"That this House concurs in the recommendations 
of the Lok Sabha that the Rajya Sabha do elect 
one Member of the Rajya Sabha to the Joint 
Committee on Offices of Profit In the vacancy 
caused by the resignation of Shri Sangh Priya 
Gautam from the membership of the Committee 
and resolves that the House do proceed to elect, 
in accordance with the system of proportional 
representation by means of the single transferable 
vote. one Member from among the Members of 
the House to the said Joint Committee to fill the 
vacancy." 

am further to inform the Lok Sabha that in 
pursuance of the above motion, Shrl Jana 
Krishnamurthy K, Member, Rajya Sabha has been 
duly elected to said Committee'. 

(ii) 'I am directed to inform the Lok Sabha that the 
Central Vigilance Commission Bill, 2003, which was 
passed by the Lok Sabha at its sitting held on the 26th 
February, 2003 has been passed by the Rajya Sabha at 
its Sitting held on the 7th August, 2003, with the following 
amendments:-

CLAUSE-26 

1. That at page 9, for lines 16-17. the following be 
substituted, namely:-

M(d) Secretary (Coordination and Public Grievances) in 
the Cabinet Secretariat.- - Member 

2. That at page 9, line 32 for the words MJoint 
Director- the words MSuperlntendent of Police- be 
substituted. 

f. 

I am, therefore, to return herewith the said Bill 
in accordance with the provisions of Rule 128 of 
the Rules of Procedure and Conduct of Business 
In the Rajya Sabha with the request that the 
concurrence of the Lok Sabha to the said 
amendments be communicated to this House.' 

(iii) 'In accordance with the provisions of Rule 127 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha. I am directed to Inform the 
Lok Sabha that the Rajya Sabha at its sitting held 
on the 7th August, 2003 agreed without any 
amendment to the Repatriation of Prisoners Bill, 
2003 which was passed by the Lok Sabha at its 
sitting held on the 1 st August, 2003.' 

(iv) 'I am directed to Inform the Lok Sabha that the 
Rajya Sabha at Its sitting held on Friday, the 1st 
August, 2003 adopted the following Motion in regard 
to the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes:-

-rhat this House concurs in the recommendations 
of the Lok Sabha that the Ralya Sabha do agree 
to nominate one Member from Rajya Sabha, to 
associate with the Committee on the WeHare of 
Scheduled Casts and Scheduled Tribes for the 
unexpired portion of the terms of the Committee 
vice Shri Nana Deshmukh resigned from the 
Membership of the Committee and resolves that 
the House do proceed to elect, in accordance 
with the system of proportional representation by 
means of single transferable vote, one Member 
from among the Members of the House to serve 
on the said Committee.-

2. I am further to Inform the Lok Sabha that in 
pursuance of the above motion, Shri Robert 
Kharshling. Member, Ralya Sabha has been duly 
elected to the said Committee.' 

2. Sir, I lay on the Table the Central Vigilance 
Commission Bill, 2003, as retumed by the Rajya Sabha 
with amendments. 
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12.02 hr •• 

COMMITTEE ON PUBLIC ACCOUNTS 

FIftY'"aecond and FIfty-third R.porte 

[English] 

SARDAR BUT A SINGH (Jalore): Sir, I beg to present 
the following Reports (Hindi and English versions) of the 
Public Accounts Committee (2003-2004):-

(1) Fifty-second Report of PAC (13th Lok Sabha) 
on Action Taken on the recommendations 
contained in the Twenty-fourth Report of PAC 
(13th Lok Sabha) on 'Undermining of 
Parliamentary Financial Contror. 

(2) Fifty-third Report of PAC (13th Lok Sabha) 
on Action Taken on the recommendations 
contained in the Twenty-fifth Report of PAC 
(13th Lok Sabha) on "Case of MIs PILCOM-. 

12.021/2 hrs. 

STANDING COMMITTEE ON RAILWAYS 

Action Taken Statementl 

{English] 

SHAI K. YERRANNAIDU (Srikakulam): Sir, I beg to 
lay on the Table a copy each (Hindi and Engliah veralons) 
of the Statements showing action taken by the 
Government on the recommendation. contained In 
Chapter-I and final action taken replies on 
recommendations contained in Chapter-V of the 12th 
Report of the Standing Committee on Railways (2002) 
regarding action taken by the Government on the 
recommendations contained in their Tenth Report 
(Thirteenth Lok Sabha) on Demands for Grante-2002-Q3 
of the Ministry of Railways. 

12.03 hrs. 

STATEMENT BY MINISTER-

Cra.h of Helicopter Engaged by onGC In Bombay 
High Offahore, Maharaehtra 

(English] 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHAI RAM NAIK): Sir. I am indeed sorry to inform 
hon. Members that in an extremely unfortunate accident, 

"Laid on !he Table of the House. 

a MI-172 helicopter by ONGC chartered from MESCO 
Airlines crashed on 11 th August momlng. The helicopter 
had taken off from ONGC Helibase at Juhu, Murnbai at 
11.37 hrs. The helicopter landed on ONGC Rig-Sagar 
Kiran and took off there at 12.15 hrs. to move to another 
ONGC Rig-Sagar Jyoti. Immediately on take-off from 
Sagar Kiran, the helicopter crashed into the sea with 25 
passengers Including 14 officers and 8 Worlunen of 
ONGC, 3 Contract employees and four crew members. 

R8ICue operations were immediately initiated by 
launching rescue boat from Sagar Kiran as well as 
mobilizing ONGC vessels in the vicinity. Other helicopters 
on charter were also pruaed into service for search and 
reacue. Coaat Guard and Navy also joined search and 
rescue operations within one hour. While two persona 
were /'8SCU8d, bodies of the person., who died In the 
incident. were recovered. The muJtl..purpoee supply v .... 
deployed by ONGC have located the debris of the NI-
faled helicopter on 12th August earty morning at a depth 
of around 80 meters. In the early hours loday the 
helicopter wu retrieved from the sea bottom and 22 
bodies were found therein and 1denttfIed. Search continues 
for f8m81n1ng two bodies. 

As per information available from ONGC. the 
helicopter wu reported to be airworthly and no 8Nlg 
wu reported at the time of the take off on 11 th August. 
2003. Ministry of Petroleum and Natural Gas had 
requested Ministry of Civil Aviation the same day to 
institute an enquiry to look into the circumstancea of the 
incident. Director General of CMI Aviation (DGCA) has 
accordingly ordered a statutory investigation by Shri V.K. 
Chandna, Deputy Director General. 

In addition to the above, It has been decided to hold 
an Independent enquiry by a three member Committee 
which, inter-aJia, would look into the safety and security 
of life In offshore operations, especially air \ogIaticI, the 
maintenance, repairs and renovation of offshore sINctu .... 
and pipelines hiring of helicopters and matters ancHlary 
thereto. The Committee would report wtthIn three months. 

CMD, ONGC has been asked to draw up an 
emergency plan to further atrengthen safety mea8ures 
for air transportation in the offthore so as to make them 
fully comparable with the best global standards, In 
consultation wIIh DGCA, wIlhln a fortnight. 

As per ONGC's policy, the famHlea of the deceued 
employees are entitled 10 fInancI8I compensation ranging 
from Rs. 14.3 lakh to 23.5 lakh, bestdes standards 
benefits like Contributory ProvidenI Fund, Gratuity, Leave 

:;: 

• 
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Encashment and Pension under SeH-Financing Scheme 
etc. The contract employees are entitled to compensation 
under the Wor1<man Compensation Act. I have announced 
an additional ex-gratia benefit of Rs. 5 lakh per 
employees. 

I rushed to Mumbai by the first available flight after 
hearing the sad news of the incident and went to 
Juhu Helibase of ONGC. In Mumbai, I met representatives 
of Officers and Employees Associations and discussed 
follow up measures with CMD, ONGC and Directors of 
ONGC. 

The Collectives from Mumbai Region have written to 
me on the 11th August 2003 regarding a number of their 
demands pending settlement of which the offshore 
operations may be affected from 0600 hours of 13th 
August. 2003. This charter was received late at night on 
that day. I have urged the Collectives not to take any 
action which may adversely affect the oil and ga. 
production from Mumbai Offshore and thereby the national 
economy at this critical juncture. I do hope that they 
would listen to my appeal and maintain normal production. 
Meanwhile. ONGC management had approached Mumbai 
High Court which has directed the employe.. not to 
disrupt production. 

... (Interruptions) 

12.05 hr •. 

ELECTIONS TO COMMITTEES 

(I) Central Advlaory Com mitt.. tor National cadet 
Corps 

[English] 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): I beg to move: 

"That in pursuance of Section 12(1) (i) 01 the National 
Cadet Corps Act, 1948, the Members of this House 
do proceed to elect In such manner 88 1he Speaker 
may direct. two members from among themselves to 
serve as members of the Central Advilory Committee 
for the National Cadet Corps, for a term of one year 
from the date of election, subject to the other 
provisions of the said Act." 

MR. SPEAKER: The question is: 

"That in pursuance of Section 12(1) (I) of the National 
Cadet Corps Act, 1948, the Members of this House do 
proceed to elect in such manner .. the Speaker may 
direct, two members from among themaetvea to serve 88 
members of the Central Advisory Commmee for the 
National Cadet Corps, for a term of one year from the 
date of election, subject to the other provisions of the 
said Act.-

(Translation) 

The motion was a~d. 

... (Interruptions) 

(II) Central Building and other Con.tructlon 
Worker.' AclYleory Committee 

THE MINISTER OF LABOUR (DR. SAHIB SINGH 
VERMA): Sir, I beg to move the followlng:-

"That in pursuance of Section 3(2)(b) of the BuDding 
and other Construction Workers (Regulation of 
Employment and Conditions of Service) Act, 1998 
read with Rule 11 (2) of the Building and other 
Construction Workers (Regulation of Employment and 
Conditions of Service) Central Rules, 1998, the 
members of this Hou .. do proceed to elect, In such 
manner as the Speaker may direct, two rnember8 
from among themselvea to serve as members of the 
Central Building and other Construction Workers' 
Advisory Committee, subject to the other provisions 
of the said Act and rules made thereunder.-

[English} 

MR SPEAKER: The question Is: 

"That in pursuance of Section 3(2)(b) of the Building 
and other Construction Workers (Regulation of 
Employment and Conditions of Service) Act, 1998 
read with Rule 11 (2) of the Building and other 
Construction Wor1<ers (Regulation of Employment and 
Conditions of Service) Central Rules, 1998, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members 
from among themselves to serve as members of the 
Central Bulldtng and other Construction Wor1<ers' 
Advisory Committee, subject to the other provlaions 
of the said Act and rules made thereunder'-

The motion was adopted. 

... (lntetnlJ)lions) 
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12.07 hrs. 

BANKING REGULATION (AMENDMENT) AND 
MISCELLANEOUS PROVISIONS BILL, 2003-

(English) 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): I beg to move for 
leave to introduce a BUI further to amend the Banking 
Regulation Act. 1949. the State Financial Corporations 
Act. 1951. the State Bank of India Act. 1955, the 
Companies Act. 1956, the State Bank of India (Subaldlary 
Banks) Act. 1959. the Warehousing Corporation. Act, 
1962. the Regional Rural Banks Act. 1976, the Industrial 
Finance Corporation (Transfer of Undertaking and Repeal) 
Act. 1993. the Industrial Reconstruction Bank (Tran.f.r 
of Undertakings and Repeal) Act. 1997 and the Unit Trust 
of India (Transfer of Undertaking and Repeal) Act. 2002. 

MA. SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Banking Regulation Act. 1949. the State 
Financial Corporations Act. 1951. the State Bank of 
India Act. 1955. the Companies Act. 1956. the Slate 
Bank of India (Subsidiary Banks). Act, 1959, the 
Warehousing Corporations Act. 1962. the Regional 
Rural Banks Act. 1976. the Industrial Finance 
Corporation (Transfer for Undertaking and Repeal) 
Act. 1993. the Industrial Reconstruction Bank 
(Transfer of Undertakings and Repeal) Act, 1997 and 
the Unit Trust of India (Transfer of Undertaking and 
Repeal) Act, 2002: 

The motion was adopted. 

SHRI JASWANT SINGH: I introduce the Bill. 

... (Interruptions) 

12.08 hra. 

MATTERS UNDER RULE Sn--
(English) 

MA. SPEAKER: Matters under Rule 3n listed for 
the day are treated as laid on the Table of the Houae. 

... (lnterruptions) 

'Published in the Gazette of India. Extraordinary. Part-II. 
Section·2. dated 13.B.2003. 

"Treated as laid on the Table. 

(I) Need for construction of a RCHId owr-brldge 
at railway cl'088lng at Zahlrabad In Medak 
dlltrlct, Andhra Pradesh 

SHRI A. NARENDRA (Medak): I would like to state 
that a railway line Is paaslng through Zahlrabad Town In 
the Medak District of Andhra Pradeeh. There Is a railway 
gate provided to avoid untoward accidents at this railway 
line. There is no bridge at this level crosalng which lead 
to a lot of Inconvenience to the people of the surrounding 
areas and the general public. At tim .. , it takes long 
hours in waiting to pass through the gate becau.e of 
trains run through this railway line. Due to heavy traffic 
at thl. Railway level croasing there Is every need to 
construct a Road Under Bridge to facilitate the smooth 
running of the traffic without any difficulty. Since there Is 
not much .pace for construction of an Over Bridge at 
this JeveI crossing a road Under Bridge Is .... ntial and 
needed. 

In view of the above. I reque.t you to kindly direct 
the concemed office,. 'or taking necesaary "ep. for 
con.tructlon of a Road Under Bridge at thl. railway 
crosaing at the earll .. t which will facUltate the smooth 
running of traffic and people. 

(II) Need for conatructlon of I high level bridge 
over rfver Hat! on National Highway No. 201 
near Junagarh town In Kllehendl dletrlct, 
Oris. 

SHRI BIKRAM KESHARI DEO (Kalahandl): I draw 
the aUention of the Government towards the need for 
construction of a high-level bridge over river Hati on 
National Highway No. 201 near the town of Junagarh In 
the District of Kalahandi. OrIsaa and to eatabli.h an all 
weather communication between Bargarh and Borlguma 
which Is a vital connection for the entire KBK districts. 
Also another damage bridge on N.H. 201 near 
Bhawanipatna town which is district Headquarters 0' 
KaIahandI may collapse any time. 80 the proposed new 
bridge should be sanctioned immediately u a new bridge 
Is overdue since the existing bridge wu damaged In 
1999. 

(TraMlation) 

(III) NHd to en.,,. ...... UMI'IIIIw prfoe for Potato 
In the country 

SHRI SHYAM BIHAR' MISHRA (BUhaur): Mr. 
Spqker, Sir. there has been hUge ptOduetion of pcQIo 
in the country thia year. It has rMuIted In the price of 
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potato going down even below its cost price. The potato 
farmers of the country are in a bad condition financially. 
The potatoes kept in cold storages are not getting prices 
better than Rs. 40 per bag. Many farmers do not even 
want to lilt cold storage potatoes. My parliamentary 
constituency Bilhaur and the neighbouring Kannauj, 
Farrukhabad are largest centres of potato production In 
the country. Farmers are on the verge of starvation. 

I especially request hon'ble Minister of Agriculture to 
formulate a scheme for resolving problems of potato 
farmers and to promote potato export. Govemment should 
announce its policy to ensure remunerative prices to 
potato farmers for their produce so that the potato farmers 
are saved from economic crisis. 

(Iv) Need for proper maintenance of Bharuch-
Ankaleshwar-Surat National Highway In 
GuJarat 

SHRI MANSUKHBHAI D. VASAVA (Bharuch): Mr. 
Speaker, Sir, the condition of Bharuch-Ankaleshwar-Surat 
National Highway has become pitiable and large sized 
potholes can be seen on them. I have seen them with 
my own eyes. These potholes have caused a number of 
terrible accidents and such accidents may occur in future 
also. National Highway near Keen and Koaamba region 
IS in even worse condition. The road here has been 
constructed last year an within one year the existing 
condition here shows that good quality materials has not 
been used in road as a result of which the highway 
could not survive even one season of rain. 

I request the Union Government, through the House 
to inquire into the materials used in t~g construction of 
this highway. Besides. the highway should be repaired 
immediately otherwise there is a likelihood of major 
accidents. 

(v) Need to provide stoppage of Important trIIln. 
at Vyara In aalear Parliamentary Constituency, 
Gujarat 

SHRI MANSINH PATEL (Mandvi): Mr. Speaker, Sir, 
the tribal region Vyara is in my Parliamentary Constituency 
where Ukai dam. Kankarpara Atomic power plant and 
several sugar mills are located. People of Bihar, Uttar 
Pradesh, Orissa, Tamil Nadu and Karale are wortdng there 
and they have to travel to their respective states 
periodically. In order to reach Vyara, they use Tapti-
Ganga, Navjlvan Express and Valsad-Patna express, but 
since these trains do not have stoppage at Vyara, the 
passengers have to suffer hardship In their ticket 

reservation and travelling generally. They have to get 
down at other stations to reach Vyara and similarly they 
have to face the same situation to board a train. It is 
very difficult IS they have luggage with them. I have 
made several requests to the railways in this regard, but 
the stoppage has not been provided yet. 

I would like to request hon'bla Railway Minister to 
issue directives immediately to provide stoppage of Tapti-
Ganga, Navjivan Express and Valsad-Patna railway service 
at Vyara. 

(vi) Need to Include certain communltle. In the 
lIat of Scheduled CUtellScheduled Tribe. In 
Uttaranchll who had migrated from er.twhlle 
Eaat Pakl8tan. 

SHRI MAHENDRA SINGH PAL (Nainital): Mr. 
Speaker, Sir, the people of Bengali community who have 
come from East Pakistan and settled in various parts of 
the country including Unaranchal and Unar Pradesh and 
especially In Nalnltal and Udham Singh Nagar district of 
Uttaranchal, were included in the SC!JISTs list of East 
Pakistan and even in West Bengal they are included in 
SCS/STs. But they do not have this facility in Unaranchal 
and other states. Union Govemment included some other 
castes of the country In the SC/sT list by way of pa88ing 
Scheduled Castes and Scheduled Tribes Bill, but Bengali 
community was excluded. The present Govemment of 
Unaranchal has already submitted a list of Bengali 
community Including particular castes such as 'Nau Such' 
etc., who are covered under SCS/STs in East Pakistan 
and East Bengal, to the Union Govemment. Therefore 
the Union Government should immediately provide the 
laciHty of reservation by including the castes living in 
UHaranchal and other states among Scheduled Castes/ 
Scheduled Tribes. 

(vII) Need to taka up four lanlng of SUl'llthkl1 to 
Kundapura Section on National Highway 
No-17 In Karnataka for economic development 
of the .... 

{English} 

SHRI VINAY KUMAR SORAKE (Udupl): National 
Hlghway-17 serves coastal Karnataka especially my 
constituency UDUPI. But presently the two-Iane facility 
on this NH is unable to cope up with increase in traffic 
density which has croesed the 30,00 PCU mark on traffic 
control points from Surathkal to Kundapura via Udupi. 
According to Indian Roads Congress Codes Highways 

f with; 20,000 PCU density traffic should be upgraded into 
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four-lane highways. Thus the entire stretch from SurathkaJ 
to Kundapura on NH-17 qualifies to be upgraded into 
four-line highway. 

Since the necessary land acquisition process on 
Surathkal-Udupi section of NH-17 Is already over. I would 
urge the Centre to take up this section for four-laning 
during the current year. 

The Udupi-Kundapura section can be taken up for 
four-Ianing during the coming year (2004-05). The 
commissioning of this section of NH-17 (from Surathkal 
to Kundapura) will speed up the all-round economic 
development of this region. 

(vIII) Need to provide additional fund. to the 
Govemment of RaJ_h.n to .01_ drinking 
water problem In the S .... 

[Translation} 

SHRI BHERULAL MEENA (Salumber): Mr. Speaker. 
Sir, Rajasthan is divided in two parts. Sothem part ia 
hilly area while the northem part Is a desert. The hHIy 
region lacks in arable land but for whatever land is there. 
the means of irrigation are lacking. Northem Rajasthan is 
a desert area, and even there. means of irrigation are 
not aVAilable. Similarly, drinking water problem is also 
serious in Rajasthan. So far Rajasthan has been given 
·Iower allocation than other statea for drinking water and 
irrigation by the Centre. The rain water runs off in hilly 
areas which can be checked with the help of email check 
dams. It will also reduce the chances of famine. 

I demand the Union Govemment give aeparatefunds 
to Rajasthan tor drinking water and Irrigation and following 
works may be undertaken with the funds:-

1. Scheme be formulated to stop rain water from 
running off in Aravalll hills. 

2. A Canal may be built from Jakham dam to 
fill Jaisamand lake. 

3. The incomplete canals of Mahi project may 
be completed. 

4. Anicut may be constructed on the amaler 
rivers in rural areas. 

(ix) Need for •• rly completion of 8y...,... at 
QuUon, K .... I. 

[English} 

SHRI P. RAJENDRAN (QulJon): The compIeIIon of 
Cuilon by-pass is a long standing demand of the people 

of Kerala in general and Cuilon In particular. The work 
Is supposed to the completed In four phlHS and the 
fIrat two phases of the same is almost completed. Even 
through the land acquisition for the third and final phase 
is over, the work has not started for want of approval 
from the Central Transport Ministry. Cunon has recently 
been upgraded into a Corporation and the traffic 
congestion is a constant problem which Is to be addresaed 
immediately. If the Culton by-pau becomes a reality, the 
traffic problem can be solved to a greater extent. The 
undue delay in the construction has caused 
discontentment and resentment in the minds of the people. 
Therefore, I request the Government to take immediate 
steps for the completion of the project without further 
delay. 

(x) Need to Introduce. com........". .. gt .... 1on 
on Seed. Act 

SHRI K. YERRANNAIOU (Srlkakulam): The Seeds 
Act, 2000 needI certain amendments and modifications 
in view of certain practical dlfficultiea and keeping in view 
of the challenges thrown up by WTO. A comprehensive 
legislation on seeds is the need of the hour as the present 
seed laws are Ineffective. A .. minar to deliberate issues 
relating to the proposed seeds Act, 2000 was held at 
Hyderabad on 20.07.2001 for Southem State •. I suggest 
that the following points as emerged from the seminar 
may be kept In view while introducing new legislation:-

(1) To provide for regulating production in 
addition to sale, import and export of .eeds. 

(2) The definition of MBoard" to Include State 
Seeds Boards. 

(3) To eetabUsh State Seeda Soarda on the 
patlem of National Seeds Board. 

(4) To maintain State's Seeds registry by State 
Seeds Boards tor entry Into the National 
Seeds Registry. 

(5) Minor and Major offence8 may be coined as 
first offence and 2nd offence mentioned under 
Section 19 of SeedI Act, 1996. 

I request the Govemment of India to consider 
afor.sald modifications seriously and introduce 
cornprehenaIYe legislation on Seeds Ad at the eartlest. 

(xl) Need to aI.ow M.P •• to apend 10% money 
from Loc.' Ar.. Development Fund on 
drinking ...... pro ..... 

{Translation} 

SHRI C.N. SINGH (MachaIiehahar): Mr. Speaker, Sir, 
the Government of India are allocating funds to the State 
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Governments for drinking water projects under the 
SwaJaldhara scheme. The State Govemment of Uttar 
Pradesh has directed the MLA's to donate 10 percent of 
the money from their development fund but no such 
directive has been issued to the MPs. 

Hence, I would like to draw the attention of the 
Ministers of Rural Development that MP's may also be 
directed to spend 10 percent of money from their MPLAD 
fund. 

(xii) Need to give preference to deg.... hold .... 
of food technology for appointment to the 
post 0' 'Food Inspector' 

SHRI SURESH RAMRAO JADHAV (Parbhani): Mr. 
Speaker. Sir. Food Inspectors are recruited in the 
department of Food and Medicines Administration under 
the Ministry of Consumer Affairs, Food and Public 
Distribution. The educational qualification for the 
candldlltes to be appointed as Food Inspectors Is the 
bachelor degree in Science. Now several universities of 
the country have started the undergraduate curriculum in 
Food Science and Technology. Certainly the appointments 
of such graduates at the Post of the 'Food Inspectors' 
will be extremely fruitful. 

Hence. through the House, I would like to request 
the Government that the degree holders of food 
technology be given preference while making appointment 
to the post of Food Inspectors and If necessary, required 
amendments be made in the Food Adulteration 
(Prevention) Act. 

(xIII) Need to provide special budgetary aupport 
to Ramakrlahna Mlaalon for development of 
Swami Vlvekananda Memorial and Cultural 
Centra at Kolkllta 

{Eng/ish} 

SHAI SUDIP BANDYOPADHYAY (Calcutta North 
West): Ramakrishna Mlaaion acquired the AnceItraI Hcx.e 
of Swami Vivekananda in Simla Street, Koikata and hal 
taken up the project for total development of the above 
house. It is going to be named as ·Swaml Vlvekananda 
Memorial and Cultural Centrew• 

Four new buildings have been conatructad for the 
Memorial and Cultural Centre, viz. 

1. One text book library with a seminar hall for 
the poor students. 

2. One research centre cum research library 
building. 

3. One reception cum guide service block. 

4. Building for other social and philanthropic 
activities. 

This Is a project of As. 20 crores out of which 70% 
of the job has been completed. Most of the above amount 
have been received by Govemment of West Bengal from 
Human Aesource Development Department of Govemment 
of India and donation from the common people. Hon'ble 
Shrl L.K. Adveni JI, Deputy Prime Minister of India ~slted 
the place on 6th of July, 2003. 

Aamakrishna Mission has made an appeal to make 
arrangements for grant of the balance of expenditure of 
As. 6.50 crores by which this project can be completed 
by 2004. I request the Govemment to kindly allocate the 
amount as a special Budgetary support to the great 
Institution of Aamakrishna Mission. . 

(xlv) Need to Include Dogrl language In the Eighth 
Schedule to te. Conatltutlon 

CHOWOHAAY TALIB HUSSAIN (Jammu): I Intend 
to ralae a matter of public Importance namely the Inclusion 
of Oogrt Language in the 8th Schedule of the ConstitutIon. 

The Dogri speaking people of Jammu and Kashmir, 
Himachal Pradesh and the hilly areas of northem Punjab, 
whose population is over four million, have been 
demanding since long that due recognition and status to 
their language may be granted. The successive 
Govemments of the J&K State have been recommending 
to the Centre that the genuine demand of the Dogri 
speaIdng people be accepted, but It has not yet been 
acceded to. This legitimate demand be considered earty. 
Since the Private Members BID to both the Houses of 
Partiament could not find favour with the Govemment in 
the past, I want to raise this important Issue with the 
prayer that the Govemment may bring a BHI to amend 
the 8th Schedule of the ConstItution with the objective of 
providing the recognition to Dogri Language. 

(xv) Need to take etepa for maintenance of 
Nldlonal HIghway No. 24 ..... n Hapur and 
~. UttIIr Pr8dnh 

SHRI CHANDRA VIJAY SINGH (Moradabad): My 
~, Moradabed is 50 lema from Delhi by road. 
f 
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To get there. the stretch from Hapur to Moradebad, of 
N.H. No. 24 takes 5 hours. II the N.H. has disappelNd 
due to pot holes and craters. The wastage of dieaeI and 
vehicle wear and tear leads to revenue IoaseI to the 
tun. to erores. Also th. loseea due to man hours lost in 
extra time taken for this tedious journey. 

I request the Government to take measures fol proper 
repair and maintenance of N.H.-24 between H8J:ur and 
Moradabad. 

(Translation) 

MR. SPEAKER: What do you want to say Shri Rejesh 
Ranjanji alias Pappu Vadav. Vou may apeak. 

SHRI RAJESH RANJAN ALIAS PAPPU VADAV 
(Pumia): Mr. Speaker. Sir, through you I would like to 
apprise the House that seven tribe.. were killed in Bihar 
and several persons are ml881ng ... (Interruptlons} 

MR. SPEAKER: Please resume your respective seata. 

... (Intefl1lPl/On$) 

SHRI RAJESH RANJAN ALIAS PAPPU YAOAV: Mr. 
Speaker, Sir, I would like to appriM the Houae as to 
why these killing of dalita and tribala take place in Bihar. 
The major reason for this Is that the biggest such 
massaere took plac. in Pumla (Bihar) ... (Interruptions} 
Sir, I would like to say that several tribale are misaing 
... (Interruptions) 

MR. SPEAKER: All of you please resume your 
respective seats. 

... (Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YAOAV: Mr. 
Speaker, Sir, the tribal. are being killed In Bihar 
... (Intem.tptions) 

MR. SPEAKER: You pl .... resume your ...... This 
does not behove you. 

... (Interruptions} 

MR. SPEAKER: DI~ telecMt on T.V. be 8tapped. 

... (IntfHrlJPllOM) 

{EngIIah} 

MR. SPEAKER: SIogana Ihould not go on record. 

... (lntemJpti0n5r 

MR. SPEAKER: Shri BanatwaIIa, you may speak now 
on your privilege notice. 

... (lntel'f'llPllolw} 

SHRI G.M. BANATWALLA (Pomani): Sir, my two 
notices .... pending before you. One privilege notic. II 
against the Law MInister, Shri Anm JaJttey, for miIIeading 
the House on the Ayodhya Issue . ... (lnt,If'Iuptton.} Sir, I 
have to raqueat you to mention the matler and your 
decision for the record of the Hou ... ... (Intenupttons} I 
have been informed by the you that the matter has been 
referred to the Chairman of the Ralya Sabha. But I 
request you to mention the matt.r and record your 
findings that the matter has been referred to the Chalnnan 
of RaIYa Sabha ... (Interruptions} 

My I4ICOnd notiCe is on the breach of privUege by 
the Defence MIni8ter on obItruction of work of the PAC 
becaus. the CVC R.port wa. withheld from the 
Committee ... (Interruptions} 

12.12 hr.. 

OBSERVATION BY SPEAKER 

[EnglIsh} 

MR. SPEAKER: I have naIved noticee of queatIon 
of privilege given by Shri G.M. BanatwaJIa and Shri Priya 
Rantan Ournunal again8t Shri ANn Jaltley, Minister of 
Law and Justice. for llIegedIy aupprel8lng facta and 
miIIeadIng the HOUM regarding dilution of chargee by 
eBI against the accueed in the Babri Majid demolition 
caM. 

The Committees of PrivIIegM of L.ok Sebha and 
ReWa Sabha In the Report of their joint lilting In 1954 
had laid down the procedure to be followed In cae WheN 
• member of one House is alleged to have committed • 
bntach of privilege of the other HoUle. In lenni of that 
proceGn. when a quaItion 01 bnIech 01 privilege • reiMd 
"Not rwcan:Ied. 
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in one House in which a Member of the other HOUI8 Is 
involved, the Presiding Officer of the House in which 
question of privilege is raised, has to refer the cue to 
the Presiding Officer of the other House for appropriate 
action. 

Upon the case being SO referred, the Presiding Officer 
of the other House shall deal with the matter in the 
same way as if it were a case of breach of privilege of 
that House. The Presiding Officer shall, thereafter, 
communicate to the Presiding Officer of the House where 
the question of privilege was originally raised, a report 
about the enquiry, if any. and the action taken on the 
reference. 

The Report of the joint sitting of the Committees of 
Privileges of Lok Sabha and Rajya Sabha was presented 
to both the Houses on 23rd August, 1954. The Report 
was adopted by Lok Sabha on 2nd December. 1954 and 
by Rajya Sabha on 6th December, 1954. 

This matter came up before the Conference of 
Presiding Officers of Legislative Bodies in India held in 
1955 which appointed a Committee of Speakers to 
examine the matter. The report of the Commmee of 
Speakers. adopted by the Conference of Presiding Officers 
of Legislative Bodies in India on 17th September, 1956, 
laid down the procedure to be adopted in such cases. 

The Committee in their Report observed: 

.... .. 8 convention should be developed to the effect 
that when a question of breach of privilege is raised 
in any Legislature in which a Member of the other 
House is involved. the Presiding Officer should refer 
the case to the Presiding Officer of the Legislature 
to which that Member belongs and the latter should 
deal with the matter in the same way as if it were 
a breach of privilege of that House.· 

There are several instances where questions of 
privilege against Members of Rajya Sabha were referred 
to the Chairman, Rajya Sabha. 

Hecently,' a question of privilege given notice of by 
Shri Pawan Kumar Bansal. MP, against Shrl Arun Shourie. 
the then Minister of State for Disinvestment and Member 
of Rajya Sabha, was referred by my predeceuor. Shri 
G.M.C. Balayogi. to the Hon. Chairman. Rajya Sabha. on 
30th August. 2001. 

There are also Instances wh8f8 queattons of prMIege 
, ilised against Members of State Legisl.tu.... were 

referred to Presiding Officers of respective State 
Legl8Iature8. 

On 23rd April, 2003, I referred the matter regarding 
the notice of question of privilege dated 7th April, 2003, 
given by Shri Ram VUas Paswan, MP, against the Home 
Minister. Govemment of Gujarat, to the hon. Speaker, 
Gujarat Legislative Assembly for appropriate action. 

There have also been instances of notices of question 
of privilege against Members of Lok Sabha being referred 
to the Speaker, Lok Sabha, by the Presiding Officers of 
State Legislatures. 

In the Instant case. I had also called for comments 
of Shri Arun Jaltley. After going through the material 
submitted to me by both the sides, I felt that the matter 
required further examination. 

As Shri Arun Jaitley is a Member of Rajya Sabha, I 
felt that it would be appropriate. if the matter is considered 
by the han. Chairman, Rajy. Sabha. I have, therefore, 
referred this matter to the hon. Chainn.n. Rajya Sabha 
on 1 st August, 2003 for appropriate ,ctton. 

... (Interruptions) 

MR. SPEAKER: Shrl G.M. Banatwalla, I have received 
your notice of question of privilege dated 8th August, 
2003 against Shri George Fernandes, Minister of Defence 
for his refusal to fumish the Report of cvc to the Public 
Accounts Committee . 

... (Interruptions) 

I have caDed for comments of the Minister of Defence 
in the matter. I will take a decision in the matter on 
receipt of his comments. 

... (Interruptions) 

[Translation] 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra): Mr. Speaker, Sir, on 11th of August. a 
helecopter M.I. 72 carrying ONGC personal crashed into 
the Arabian sea. 29 persons were traveHing in it. 25 
pet'8Ons were killed. 2 are missing and 2 persons are 
rescued. ... (Interruptions). 

Helecopter MI-72 was chartered by ONGC. This 
heIecopter was chartered from the Russian Company 
Mesco on urgent requirement basis. It was grounded since 

.one. and a half years before ... (Interruptions) 
r 
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A clear cut case of negligence is behind this accident. 
The helecopter was not being flown by a regular pilot 
and a stand by arrangement of the pilot was made. Even 
the airworthiness officer was also not on board 
... (Interruptions) 

This is the second major accident during the last 
three years. A major accident took place on 17th July, 
2002 in which 1 1 . persons were rescued with great 
difficulty. A helicopter owned by Pawanhans Ltd. had 
crashed into sea 11 months ago. The employees 
association of ONGC had expressed their apprehensions 
of impending accident 5-6 times to the officers of ONGC 
... (Interruptions) Once it was replied that their complaints 
are being taken note of. It is really unfortunate that the 
company spending an annual amount of Rs. 120 crore 
on transportation is not very alert about the safety of its 
employees . ... (lnterruptions) Shrl Ram Nalkji visited the 
ONGC companies from Delhi to review the situation. He 

had to face the wrath of the employees there but he 
gave • patient hearing to all. He also met with the famillea 
of the ONGC employees and pll888d his condolences to 
the family members of the deceased employees. However 
CMD and other officers did not accompany him which 
added to the anger of the employees. 

I demand that C.B.!. inquiry be conducted into this 
incident and the CMD of ONGC be dismissed Immediately. 

MR. SPEAKER: The House stands adjoumed to meet 
tomorrow, the 14th August 2003 at 11 a.m. 

12.20 hr. • 

The Lole Sabha then adjourned till Eleven of the Clock 
on Thursday, August 14, 20031Sravana 23, 1925 

(Saka) 
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